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NOTE BY THE SECRETARIAT

Under Article 102 of the Charter of the United Nations every treaty and every international agree-
ment entered into by any Member of the United Nations after the coming into force of the Charter shall,
as soon as possible, be registered with the Secretariat and published by it. Furthermore, no party to a
treaty or international agreement subject to registration which has not been registered may invoke that
treaty or agreement before any organ of the United Nations. The General Assembly, by resolution 97 (Il),
established regulations to give effect to Article 102 of the Charter (see text of the regulations, vol. 859,
p. VIII).

The terms "treaty" and "international agreement" have not been defined either in the Charter or in
the regulations, and the Secretariat follows the principle that it acts in accordance with the position of the
Member State submitting an instrument for registration that so far as that party is concerned the instru-
ment is a treaty or an international agreement within the meaning of Article 102. Registration of an in-
strument submitted by a Member State, therefore, does not imply a judgement by the Secretariat on the
nature of the instrument, the status of a party or any similar question. It is the understanding of the
Secretariat that its action does not confer on the instrument the status of a treaty or an international
agreement if it does not already have that status and does not confer on a party a status which it would
not otherwise have.

Unless otherwise indicated, the translations of the original texts of treaties, etc., published in this
Series have been made by the Secretariat of the United Nations.

NOTE DU SECR8TARIAT

Aux termes de I'Article 102 de la Charte des Nations Unies, tout trait, ou accord international conclu
par un Membre des Nations Unies aprs 'entr& en vigueur de la Charte sera, le plus t6t possible,
enregistre au Secretariat et publii par lui. De plus, aucune partie A un trait6 ou accord international qui
aurait dO etre enregistr6 mais ne I'a pas tC ne pourra invoquer ledit trait, ou accord devant un organe des
Nations Unies. Par sa rsolution 97 (I), I'Assemble generale a adopte un reglement destine a mettre en
application rArticle 102 de Ia Charte (voir texte du r glement, vol. 859, p. IX).

Le terme -trait6) et l'expression -accord international, n'ont et, d~finis ni dans la Charte ni dans le
reglement, et le Secretariat a pris comme principe de s'en tenir A la position adopt& A cet 6gard par I'Etat
Membre qui a pr~sent6 l'instrument A 'enregistrement, A savoir quc pour autant qu'il s'agit de cet Etat
comme partie contractante l'instrument constitue un trait6 ou un accord international au sens de rArticle
102. II s'ensuit que 'enregistrement d'un instrument prsente par un Etat Membre n'implique, de la part
du SecrCtariat, aucun jugement sur la nature de l'instrument, le statut d'une partic ou toute autre question
similaire. Le Secretariat considire donc que les actes qu'il pourrait 6tre amene accomplir ne conf~rent
pas A un instrument la qualit, de ,,traitS, ou d'-accord international, si cet instrument n'a pas diji cette
qualite, et qu'ils ne confirent pas a une partie un statut que, par ailleurs, elle ne possederait pas.

Sauf indication contraire, les traductions des textes originaux des traites, etc., publis dans ce Recueil
ont 6t6 ,tablies par le SecrEiariat de I'Organisahion des Nations Unies.
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No. 20290

FEDERAL REPUBLIC OF GERMANY
and

CHINA

Agreement concerning economic co-operation (with annex).
Signed at Bonn on 24 October 1979

Authentic texts: German and Chinese.
Registered by the Federal Republic of Germany on 31 July 1981.

REPUBLIQUE FEDERALE D'ALLEMAGNE
et

CHINE

Accord de cooperation economique (avec annexe). Signe a
Bonn le 24 octobre 1979

Textes authentiques: allemand et chinois.
Enregistri par la Ripublique f~d~rale d'Allemagne le 31 juillet 1981.

Vol. 1245, 1-20290



United Nations-Treaty Series * Nations Unles-Recueil des Traltes

[GERMAN TEXT-TEXTE ALLEMAND]

ABKOMMEN ZWISCHEN DER REGIERUNG DER BUNDES-
REPUBLIK DEUTSCHLAND UND DER REGIERUNG DER
VOLKSREPUBLIK CHINA UBER DIE WIRTSCHAFTLICHE
ZUSAMMENARBEIT

Die Regierung der Bundesrepublik Deutschland und die Regierung der
Volksrepublik China,

in dem Wunsche, die wirtschaftlichen Beziehungen zwischen beiden Staaten
auf der Grundlage der Gleichheit und des beiderseitigen Nutzens weiterzuentwik-
keln,

unter Bezugnahme auf das Handelsabkommen vom 3. April 1978 zwischen
der Europaischen Wirtschaftsgemeinschaft und der Volksrepublik China,

sind wie folgt fibereingekommen:

Artikel ). Die Vertragsparteien werden sich bemuihen, die wirtschaftliche,
industrielle und technische Zusammenarbeit zwischen beiden Seiten im Rahmen
der jeweils geltenden Gesetze und Regelungen zu f6rdern und zu erweitern. Dabei
werden sie bestrebt sein, ihre Wirtschaftsbeziehungen auf der Grundlage des
beiderseitigen Nutzens m6glichst ausgewogen und harmonisch zu entwickeln.

Artikel 2. Um die wirtschaftliche Zusammenarbeit zu f6rdern, werden die
Vertragsparteien insbesondere die in der Anlage zu diesem Abkommen genannten
Bereiche berficksichtigen.

Artikel 3. Die Vertragsparteien werden entsprechend dem Bedarf und im
Rahmen ihrer M6glichkeiten die Zusammenarbeit zwischen Unternehmen,
Organisationen und Institutionen beider Seiten auf der Grundlage des
beiderseitigen Nutzens unterstfitzen. Die Zusammenarbeit kann in folgenden
Formen durchgefihrt werden:
- industrielle Produktion; Errichtung, Ausbau und Modernisierung von

Industrieanlagen und -betrieben;
- gemeinsame Produktion und gemeinsamer Vertrieb von Waren sowie

Spezialisierung und Kooperation in Produktion und Vertrieb;
- Austausch von Patenten, Lizenzen und technischem Know-how;
- Anwendung und Verbesserung bestehender und Entwicklung neuer

technischer Verfahren;
Austausch von technischer Information und Dokumentation;
Erfahrungsaustausch unter anderem auf den Gebieten der Rohstoffe sowie der
Normung, der Metrologie und der Materialpruifung;
Austausch von Facheuten und Praktikanten;
Austausch von Fachdelegationen;

- Veranstaltung von Symposien, Seminaren und Ausstellungen;
Austausch von Informationen zur Verbesserung der Absatzm6glichkeiten;
sowie andere m6gliche Formen der Zusammenarbeit.

Vol. 1245, 1-20290
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Artikel 4. Die Vertragsparteien werden im Einldang mit den in jedem der
beiden Staaten jeweils geltenden Gesetzen und Regelungen und im Rahmen ihrer
M6glichkeiten die Herstellung und Pflege von Geschdftskontakten zwischen den
fur die wirtschaftliche, industrielle und technische Zusammenarbeit zustindigen
Unternehmen, Organisationen und Institutionen beider Seiten fordern und
unterstutzen und dabei vor allem auf folgenden Gebieten behilflich sein: der
rechtzeitigen Erteilung von Sichtvermerken fOr Geschiiftsreisen, der Errichtung
von Firmenvertretungen, der Beschiftigung von Biro- und Hilfskr.ften, der
Anmietung von Biro- und Wohnraumen, der Einrichtung von Fernsprech- und
Fernschreibanschlussen sowie der Ein- und Wiederausfuhr der notwendigen
Buroausstattungen und pers6nlicher Gegenstinde.

Artikel 5. Die Bedingungen fur die einzelnen Vorhaben der
wirtschaftlichen, industriellen und technischen Zusammenarbeit werden von den
jeweils beteiligten Unternehmen, Organisationen und Institutionen beider Seiten
im Einklang mit den in jedem der beiden Staaten geltenden Rechtsvorschriften
vereinbart.

Artikel 6. (1) Die Vertragsparteien beffirworten, daB Streitigkeiten, die aus
den zwischen den Unternehmen, Organisationen und Institutionen beider Lnder
geschlossenen Vertrigen entstehen oder damit in Zusammenhang stehen, nach
M6glichkeit durch Verhandlungen gfitlich beigelegt werden.

(2) Werden die Streitigkeiten durch Verhandlungen nicht beigelegt, so
k6nnen die streitenden Parteien auf Grund einer in ihren Vertrdgen selbst
vereinbarten Schiedsklausel oder auf Grund besonderer Schiedsvereinbarungen
die Durchfuihrung eines Schiedsverfahrens beantragen. Das Schiedsverfahren
kann in der Bundesrepublik Deutschland, in der Volksrepublik China oder in
einem von den beiden Parteien vereinbarten dritten Staat stattfinden. Auf das
Verfahren findet die Schiedsordnung Anwendung, die fir das von den Parteien
vereinbarte Schiedsgericht gilt. Die von den Vereinten Nationen empfohlene
Schiedsgerichtsordnung der Kommission der Vereinten Nationen fir Inter-
nationales Handelsrecht oder sonstige internationale Schiedsgerichtsordnungen
k6nnen mit dem Einverstindnis der beiden Parteien und des Schiedsgerichts
ebenfalls angewandt werden.

(3) Die Vertragsparteien verpflichten sich, die Schiedsspriiche gemaiB den
gesetzlichen Bestimmungen des Staates, in dem ihre Vollstreckung beantragt
wird, durch die zustindigen Stellen anzuerkennen und zu vollstrecken.

Artikel 7. Im Hinblick auf die Bedeutung, die die Finanzierung von mittel-
und langfristigen Vorhaben ffir die Entwicklung und Vertiefung der industriellen
und technischen Zusammenarbeit hat, werden die Vertragsparteien Anstren-
gungen unternehmen, damit derartige Finanzierungen im Rahmen der in jedem
der beiden Staaten bestehenden Regelungen zu m6glichst gflnstigen Bedingungen
gewihrt werden.

Artikel 8. Der Zahlungsverkehr zwischen der Bundesrepublik Deutschland
und der Volksrepublik China wird in Ubereinstimmung mit den in jedem der
beiden Staaten geltenden Bestimmungen in Deutscher Mark, in Renminbi oder in
einer anderen von den Geschiftspartnern vereinbarten, frei konvertierbaren
Wihrung abgewickelt.

Artikel 9. (1) Die Vertragsparteien stimmen darin Uberein, einen Gemi-
schten AusschuB zu bilden, der sich aus Regierungsvertretern beider Staaten

Vol. 1245, 1-20290
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zusammensetzt. An der Arbeit des Ausschusses k6nnen Vertreter der Wirtschaft
teilnehmen.

(2) Der AusschuB hat die Aufgabe, die Durchffihrung dieses Abkommens zu
fiberwachen, Fragen und Probleme zu er6rtern, die sich bei der Durchfiihrung
dieses Abkommens ergeben, Empfehlungen auszuarbeiten, die zur Ver-
wirklichung der Ziele des Abkommens beitragen k6nnten, und sie ihren
Regierungen vorzulegen.

(3) Der Gemischte AusschuB tritt auf Wunsch der Vertragsparteien
abwechselnd in einem der beiden Lander zusammen.

(4) Der Gemischte Ausschu3 kann, falls beide Vertragsparteien dieses fir
notwendig erachten, fir besondere Fragen Arbeitsgruppen einsetzen, die ihn bei
der Erfufllung seiner Aufgaben unterstitzen.

Artikel 10. Falls internationale Verpflichtungen einer der Vertragsparteien
dieses Abkommen beriihren, werden die Vertragsparteien Konsultationen
durchfifhren, wobei jedoch die grundlegenden Zielsetzungen dieses Abkommens
nicht in Frage gesteilt werden dfirfen.

Artikel 11. Dieses Abkommen gilt im Einklang mit der bestehenden Lage
auch ffir Berlin (West).

Artikel 12. (1) Dieses Abkommen tritt am Tage seiner Unterzeichnung in
Kraft und gilt bis zum 31. Dezember 1985.

(2) Die Vertragsparteien werden spitestens sechs Monate vor Ablauf der
Geltungsdauer MaBnahmen zur weiteren Entwicklung der wirtschaftlichen,
industriellen und technischen Zusammenarbeit vereinbaren.

(3) Tritt dieses Abkommen auBer Kraft, so hat dies keinen EinfluB auf die
Rechtsgiltigkeit von Vertragen, die zwischen Unternehmen, Organisationen und
Institutionen der beiden Lander im Zusammenhang mit diesem Abkommen
geschlossen wurden.

GESCHEHEN zu Bonn am 24. Oktober 1979 in zwei Urschriften, jede in
deutscher und chinesischer Sprache, wobei jeder Wortlaut gleichermalen
verbindlich ist.

Fir die Regierung der Bundesrepublik Deutschland:
HANS-DIETRICH GENSCHER

Fir die Regierung der Volksrepublik China:
HUANG HUA

Vol. 1245, 1-20290
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ANLAGE

BEREICHE DER WIRTSCHAFTLICHEN, INDUSTRIELLEN
UND TECHNISCHEN ZUSAMMENARBEIT

Land-, Forst-, Fisch- und Ernihrungswirtschaft
ErschlieBung, Gewinnung und Verarbeitung von Rohstoffen
Energiewirtschaft und Bergbau
Chemische Industrie
Eisen- und Stahlindustrie, Nichteisen-Metallindustrie
Maschinenbau
Elektrotechnische und elektronische Industrie
Fahrzeug- und Schiffbau, Luftfahrtindustrie
Gebrauchs- und Verbrauchsgiiterindustrie
Verkehr und Nachrichteniibermittlung
Bauwesen
Bank- und Versicherungswesen
Sonstige Dienstleistungsbereiche
Projektierung
sowie andere beide Seiten interessierende Gebiete
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[CHINESE TEXT-TEXTE CHINOIS]
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[TRANSLATION - TRADUCTION]

AGREEMENT' BETWEEN THE GOVERNMENT OF THE FED-
ERAL REPUBLIC OF GERMANY AND THE GOVERNMENT
OF THE PEOPLE'S REPUBLIC OF CHINA CONCERNING
ECONOMIC CO-OPERATION

The Government of the Federal Republic of Germany and the Government of
the People's Republic of China,

Desiring further to develop economic relations between the two States on the
basis of equality and mutual advantage,

Having regard to the Trade Agreement of 3 April 1978 between the European
Economic Community and the People's Republic of China,

Have agreed as follows:

Article 1. The Contracting Parties shall endeavour to promote and extend
economic, industrial and technical co-operation between the two sides within the
scope of the laws and regulations for the time being in force. In so doing, they
shall seek to develop their economic relations on the basis of mutual advantage in
as balanced and harmonious a manner as possible.

Article 2. In order to promote economic co-operation, the Contracting
Parties shall give particular attention to the sectors listed in the annex to this
Agreement.

Article 3. As necessary, and within the limits of their means, the
Contracting Parties shall support co-operation between enterprises, organizations
and institutions of the two sides on the basis of mutual advantage. That
co-operation may take the following forms:
- Industrial production; construction, extension and modernization of industrial

plants and factories;
- Joint production and joint distribution of goods, specialization and

co-operation in production and distribution;
- The exchange of patents, licences and technical know-how;
- The application and improvement of existing technical processes and the

development of new ones;
- The exchange of technical information and documentation;
- The exchange of experience, inter alia, in the fields of raw materials,

standardization, measurements and materials testing;
- The exchange of specialists and trainees;
- The exchange of specialist delegations;
- The arrangement of symposia, seminars and exhibitions;
- The exchange of information to improve sales prospects;
- Other forms of co-operation.

Came into force on 24 October 1979 by signature, in accordance with article 12 (1).
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Article 4. In conformity with the laws and regulations for the time being in
force in each State and within the limits of their means, the Contracting Parties
shall promote and support the establishment and maintenance of business
contacts between the enterprises, organizations, and institutions of both sides
responsible for economic, industrial and technical co-operation, and shall provide
particular assistance in the following areas: the issuing of visas in good. time for
business travel, the establishment of company agencies, the employment of
clerical and temporary workers, the leasing of offices and living accommodations,
the provision of telephone and telex connections and the import and export of the
necessary office equipment and personal effects.

Article 5. The conditions for individual economic, industrial and technical
co-operation projects shall be agreed upon by the enterprises, organizations and
institutions of the two sides in each particular case, in conformity with the laws in
force in each of the two countries.

Article 6. (1) The Contracting Parties recommend that, wherever possible,
disputes arising from or connected with the contracts drawn up between the
enterprises, organizations and institutions of the two countries be settled
amicably by negotiation.

(2) If the disputes are not settled by negotiation, the parties to the dispute
may request conduct of an arbitration hearing on the basis of an arbitration clause
agreed upon by them in their contracts or on the basis of special arbitration
agreements. The arbitration hearing may take place in the Federal Republic of
Germany, the People's Republic of China or a third State agreed upon by the two
parties. The arbitration rules of the arbitral tribunal agreed upon by the parties
shall be applied during the hearing. The Arbitration Rules of the United Nations
Commission for International Trade Law (UNCITRAL), recommended by the
United Nations, or other international arbitration rules, may with the agreement
of the two parties and the arbitral tribunal also be applied.

(3) The Contracting Parties undertake to accept and execute the arbitral
tribunal's award through their competent authorities, in accordance with the
legislation of the State in which the award is to be executed.

Article 7. In view of the importance which the financing of medium-term
and long-term projects has for the development and strengthening of industrial
and technical co-operation, the Contracting Parties shall endeavour to ensure that
such financing is granted on the most favourable terms possible under the
regulations in force in the two States.

Article 8. Payments between the Federal Republic of Germany and the
People's Republic of China shall be made in accordance with the provisions in
force in the two States in Deutsche Mark, yuan renminbi or another freely
convertible currency agreed upon by the business partners.

Article 9. (1) The Contracting Parties agree to set up a mixed committee
consisting of governmental representatives of the two States. Representatives of
business circles may participate in the work of the committee.

(2) The committee's functions shall be to supervise the implementation of
this Agreement, to consider questions and problems arising from the
implementation of this Agreement and to formulate and submit to the respective
Governments recommendations which might contribute to the realization of the
objectives of the Agreement.
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(3) The mixed committee shall meet at the request of the Contracting Parties
alternately in each of the two countries.

(4) If the two Contracting Parties deem it necessary, the mixed committee
shall establish working groups for particular questions to support it in the
execution of its tasks.

Article 10. If the international obligations of one of the Contracting Parties
should affect this Agreement, the Contracting Parties shall hold consultations, but
there may be no departure from the basic aims of this Agreement.

Article 11. This Agreement shall also apply to Berlin (West) in accordance
with established procedures.

Article 12. (1) This Agreement shall enter into force on the date of its
signature and shall remain in force until 31 December 1985.

(2) Not later than six months before the expiry of the term of validity, the
Contracting Parties shall agree upon measures for the further development of
economic, industrial and technical co-operation.

(3) Termination of this Agreement shall not affect the validity of contracts
concluded between enterprises, organizations and institutions of the two
countries in connection with this Agreement.

DONE at Bonn on 24 October 1979 in duplicate in the German and Chinese
languages, both texts being equally authentic.

For the Government of the Federal Republic of Germany:
HANS-DIETRICH GENSCHER

For the Government of the People's Republic of China:
HUANG HUA

ANNEX

SECrORS OF ECONOMIC, INDUSTRIAL AND TECHNICAL CO-OPERATION

Agriculture, forestries, fisheries and food production
Prospecting, extraction and processing of raw materials
Energy and mining
Chemical industry
Iron and steel, non-ferrous metals
Mechanical engineering
Electrical industry and electronics
Vehicle engineering and shipbuilding, aeronautics industry
Commodities and consumer goods
Traffic control and data transmission
Construction
Banking and insurance
Other services
Design
Other fields of interest to the two sides
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[TRADUCTION - TRANSLATION]

ACCORD' DE COOPARATION ]CONOMIQUE ENTRE LE
GOUVERNEMENT DE LA REPUBLIQUE FtDIfRALE
D'ALLEMAGNE ET LE GOUVERNEMENT DE LA RtPU-
BLIQUE POPULAIRE DE CHINE

Le Gouvernement de la R6publique f6d6rale d'Allemagne et le Gouverne-
ment de la R6publique populaire de Chine,

D6sireux de poursuivre le d6veloppement des relations 6conomiques entre
les deux Etats sur la base de .'6galit6 et de l'int6r8t r6ciproque,

Se refdrant A I'Accord commercial du 3 avril 1978 entre la Communautd
dconomique europ6enne et la R6publique populaire de Chine,

Sont convenus de ce qui suit:

Article premier. Les Parties contractantes s'efforceront d'encourager et"
d'intensifier la coopration 6conomique, industrielle et technique entre les deux
Etats dans le cadre des lois et r6glements qui y sont en vigueur. A cet effet, elles
chercheront A d6velopper leurs relations 6conomiques sur la base de l'interet
r~ciproque de manire aussi 6quilibr6e et harmomeuse que possible.

Article 2. Afin d'encourager la coop6ration, les Parties contractantes
tiendront notamment compte des domaines visds dans l'annexe au pr6sent
Accord.

Article 3. Les Parties contractantes soutiendront, selon les besoins et dans
la mesure de leurs moyens, la coopdration entre entreprises, organisations et
institutions des deux Etats sur la base de l'intret r~ciproque. Cette coop6ration
pourra prendre les formes suivantes:

- Production industrielle; construction, extension et modernisation d'instala-
tions et d'entreprises industrielles ;

- Production et commercialisation communes de biens ainsi que sp~cialisation et
coop6ration dans le domaine de la production et de la commercialisation;

- Echange de brevets, licences et savoir-faire technique;

- Utilisation et perfectionnement des proceds techniques existants et mise au
point de nouveaux proc6d6s;

- Echange d'informations et de documentation techniques;
- Echange d'exp~riences notamment dans les domaines des matitres premieres,

de la normalisation, de la m6trologie et du contr6le des matdriaux;

- Echange de sp6cialistes et de stagiaires;
- Echange de d6l6gations sp6cialis6es;

- Organisation de colloques, s6minaires et expositions;
- Echange d'informations permettant d'accroitre les d~bouch~s;
- Autres formes de coop6ration.

I Entr6 en vigueur le 24 octobre 1979 par la signature, conformdment au paragraphe I de I'article 12.
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Article 4. Les Parties contractantes encourageront et soutiendront, en
accord avec les lois et riglements en vigueur dans chacun des deux Etats et dans
la mesure de leurs possibilites, l'etablissement et le maintien de contacts
commerciaux entre les entreprises, organisations et institutions des deux Etats
competentes en mati~re de cooperation 6conomique, industrielle et technique et
preteront avant tout leur concours dans les domaines suivants : d6livrance en
temps voulu des visas destin6s aux voyages d'affaires, creation d'agences, emploi
de personnel de bureau et de personnel auxiliaire, location de bureaux et de
logements, branchement d'installations de t616phone et de telex, et importation et
exportation des 6quipements de bureau et des effets personnels necessaires.

Article 5. Les conditions relatives aux differents projets de coop6ration
6conomique, industrielle et technique seront d6termin6es d'un commun accord
entre les entreprises, organisations et institutions participantes des deux Etats
conform6ment A la l6gislation en vigueur dans chacun d'eux.

Article 6. 1. Les Parties contractantes feront en sorte que les diff6rends
qui d6couleraient des contrats conclus entre les entrepriges, organisations et
institutions des deux pays ou seraient li6s A ces contrats soient r6gles autant que
possible A l'amiable par voie de n6gociation.

2. Si les diff6rends ne peuvent etre r6gl6s par voie de n6gociation, les Parties
en litige demanderont l'application d'une proc6dure d'arbitrage sur la base de la
clause d'arbitrage dont elles seront convenues dans leurs contrats ou d'accords
d'arbitrage particuliers. La proc6dure d'arbitrage pourra se d6rouler en
R6publique f6d6rale d'Allemagne, en R6publique populaire de Chine ou dans un
pays tiers choisi d'un commun accord par les deux Parties. Le rfglement
d'arbitrage applicable A la proc6dure sera celui en vigueur pour le tribunal arbitral
choisi par les deux Parties. Le r~glement du tribunal arbitral de la Commission des
Nations Unies pour le droit commercial international recommande par
l'Organisation des Nations Unies ou tout autre r~glement international d'un
tribunal arbitral pourront 6galement tre utilis6s avec l'accord des deux Parties et
du tribunal arbitral.

3. Les Parties contractantes s'engagent A reconnaitre et A ex6cuter par
l'intermediaire des autorit6s comp6tentes les jugements arbitraux conform6ment
aux dispositions 1egislatives de l'Etat dans lequel leur ex6cution est demand6e.

Article 7. Etant donne l'importance du financement de projets A moyen et
long terme pour le developpement et l'intensification de la coop6ration
industrielle et technique, les Parties contractantes feront en sorte que les
financements de ce type b6ndficient des conditions les plus favorables possible
dans le cadre des rfglements existant dans les deux Etats.

Article 8. Les op6rations de paiement entre la R6publique f6d6rale
d'Allemagne et la R6publique populaire de Chine seront effectu6es conform6ment
aux dispositions en vigueur dans chacun des deux Etats en deutsche marks, en
yuan renminbi ou dans une autre devise librement convertible choisie d'un
commun accord par les partenaires commerciaux.

Article 9. 1. Les Parties contractantes sont d'accord pour cr6er une
commission mixte composde de repr6sentants gouvernementaux des deux Etats.
Des repr6sentants des milieux d'affaires pourront participer aux travaux de cette
commission.
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2. La commission aura pour tMche de surveiller l'application du prdsent
Accord, de discuter des questions et des problmes soulevds par son application,
de formuler des recommandations susceptibles de contribuer A la rdalisation des
objectifs du present Accord et de les soumettre aux gouvernements respectifs.

3. La commission mixte se r6unira alternativement dans 1'un des deux pays A
la demande des Parties contractantes.

4. La commission mixte pourra, si les deux Parties contractantes le jugent
n6cessaire, cr6er des groupes de travail charg6s de questions particulires, qui
l'aideront A s'acquitter de sa tiche.

Article 10. Au cas ob le pr6sent Accord serait touch6 par les obligations
internationales de l'une des Parties contractantes, les Parties se livreront A des
consultations, au cours desquelles les objectifs dMfinis dans le prdsent Accord ne
devront cependant pas etre mis en question.

Article 11. Le pr6sent Accord s'applique aussi A Berlin-Ouest, conform6-
ment aux procedures 6tablies.

Article 12. 1. Le pr6sent Accord entrera en vigueur au jour de sa signature
et restera valable jusqu'au 31 d6cembre 1985.

2. Les Parties contractantes arreteront d'un commun accord, six mois au
moins avant l'expiration de la duree de validit6, les mesures visant A poursuivre le
d6veloppement de la coop6ration 6conomique, industrielle et technique.

3. L'expiration 6ventuelle du pr6sent Accord n'aura aucune influence sur la
validitd des contrats qui auront t6 conclus dans le cadre du pr6sent Accord entre
les entreprises, organisations et institutions des deux pays.

FAIT A Bonn le 24 octobre 1979 en deux exemplaires originaux, chacun en
allemand et en chinois, les deux textes faisant dgalement foi.

Pour le Gouvernement de la Republique f6d6rale d'Allemagne:
HANS-DIETRICH GENSCHER

Pour le Gouvernement de la R~publique populaire de Chine:
HUANG HUA
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ANNEXE

DOMAINES DE LA COOPERATION ICONOMIQUE, INDUSTRIELLE ET TECHNIQUE

Agriculture, sylviculture, pisciculture et production alimentaire
Exploitation, production et transformation de matibres premieres
Energie et industrie minibre
Industrie chimique
Siddrurgie et industrie des mdtaux non ferreux
Construction m6canique
Industrie 6lectrotechnique et 6lectronique
Industrie automobile, navale et a6ronautique
Industrie des biens d'usage courant et des biens de consommation
Transports et transmission des informations
Bitiment
Banques et assurances
,6utres services

laboration de projets
Autres domaines int6ressant les deux Parties
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FEDERAL REPUBLIC OF GERMANY
and

NICARAGUA

Agreement concerning financial co-operation (with annex).
Signed at Managua on 31 October 1979

Authentic texts: German and Spanish.
Registered by the Federal Republic of Germany on 31 July 1981.

REPUBLIQUE FEDERALE D'ALLEMAGNE
et

NICARAGUA

Accord de cooperation financkre (avec annexe). Signe a
Managua le 31 octobre 1979

Textes authentiques : allemand et espagnol.

Enregistri par la Ripublique fidirale d'Allemagne le 31 juillet 1981.
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[GERMAN TEXT-TEXTE ALLEMAND]

ABKOMMEN ZWISCHEN DER REGIERUNG DER BUNDES-
REPUBLIK DEUTSCHLAND. UND DER REGIERUNG DER
REPUBLIK NICARAGUA UBER FINANZIELLE ZUSAM-
MENARBEIT

Die Regierung der Bundesrepublik Deutschland und die Regierung der
Republik Nicaragua,

Im Geiste der bestehenden freundschaftlichen Beziehungen zwischen der
Bundesrepublik Deutschland und der Republik Nicaragua,

in dem Wunsche, diese freundschaftlichen Beziehungen durch part-
nerschaftliche Finanzielle Zusammenarbeit zu festigen und zu vertiefen,

im BewuBtsein, daB die Aufrechterhaltung dieser Beziehungen die Grundlage
dieses Abkommens ist,

in der Absicht, zur sozialen und wirtschaftlichen Entwicklung in der
Republik Nicaragua beizutragen,

sind wie folgt ibereingekommen:

Artikel 1. (1) Die Regierung der Bundesrepublik Deutschland ermglicht
es der Regierung der Republik Nicaragua oder einem anderen von beiden
Regierungen gemeinsam auszuwihlenden Derlehensnehmer, bei der Kreditanstalt
ffir Wiederaufbau, Frankfurt am Main, zur Finanzierung der Devisenkosten fir
den Bezug von Waren und Leistungen zur Deckung des laufenden notwendigen
zivilen Bedarfs und der im Zusammenhang mit der finanzierten Wareneinfuhr
anfallenden Devisen- und Inlandskosten ffir Transport, Versicherung und
Montage ein Darlehen bis zu 20 Millionen DM (in Worten: zwanzig Millionen
Deutsche Mark) aufzunehmen.

(2) Es muB sich hierbei urn Lieferungen und Leistungen gem"B der diesem
Abkommen als Anlage beigeffigten Liste handeln, ffir die die Liefervertriige bzw.
Leistungsvertrage nach dem 1. August 1979 abgeschlossen worden sind.

Artikel 2. (1) Die Verwendung dieses Darlehens sowie die Bedingungen,
zu denen es gewahrt wird, bestimmen die zwischen dem Darlehensnehmer und
der Kreditanstalt fir Wiederaufbau zu schlieBenden Vertrage, die den in der
Bundesrepublik Deutschland geltenden Rechtsvorschriften unterliegen.

(2) Die Regierung der Republik Nicaragua, soweit sie nicht selbst
Darlehensnehmerin ist, wird gegenfiber der Kreditanstalt ffir Wiederaufbau alle
Zahlungen in Deutscher Mark in Erffillung von Verbindlichkeiten des
Darlehensnehmers aufgrund der nach Absatz 1 zu schlieBenden Vertraige
garantieren.

Artikel 3. Die Regierung der Republik Nicaragua stellt die Kreditanstalt fir
Wiederaufbau von samtlichen Steuern und sonstigen offentlichen Abgaben frei,
die im Zusammenhang mit AbschluB und Durchfuihrung der in Artikel 2
erwihnten Vertrdige in der Republik Nicaragua erhoben werden.

Artikel 4. Die Regierung der Republik Nicaragua fiberlaBt bei den sich aus
der Darlehensgewdihrung ergebenden Transporten von Personen und Gfitern im
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See-, Land- und Luftverkehr den Passagieren und Lieferanten die freie Wahl der
Verkehrsunternehmen, trifft keine MaBnahmen, welche die Beteiligung der
Verkehrsunternehmen mit Sitz in dem deutschen Geltungsbereich dieses
Abkommens ausschlieBen oder erschweren, und erteilt gegebenenfalls die fiir
eine Beteiligung dieser Verkehrsunternehmen erforderlichen Genehmigungen.

Artikel 5. Die Regierung der Bundesrepublik Deutschland legt besonderen
Wert darauf, daB bei den sich aus der Darlehensgewaihrung ergebenden
Lieferungen und Leistungen die wirtschaftlichen MOglichkeiten des Landes Berlin
bevorzugt genutzt werden.

Artikel 6. Mit Ausnahme der Bestimmungen des Artikels 4 hinsichtlich des
Luftverkehrs gilt dieses Abkommen auch fir das Land Berlin, sofern nicht die
Regierung der Bundesrepublik Deutschland gegeniber der Regierung der
Republik Nicaragua innerhalb von 3 Monaten nach Inkrafttreten des Abkommens
eine gegenteilige Erkairung abgibt.

Artikel 7. Dieses Abkommen tritt am Tage seiner Unterzeichnung in Kraft.

GESCHEHEN zu Managua am 31. Oktober 1979 in zwei Urschriften, jede in
deutscher und spanischer Sprache, wobei jeder Wortlaut gleichermafen
verbindlich ist.

Fur die Regierung der Bundesrepublik Deutschland:

GERHARD KUNZ

Fir die Regierung der Republik Nicaragua:
ALFONSO ROBELO
JOAQUIN CUADRA

ANLAGE ZUM ABKOMMEN ZWISCHEN DER REGIERUNG DER BUNDES-
REPUBLIK DEUTSCHLAND UND DER REGIERUNG DER REPUBLIK
NICARAGUA UBER FINANZIELLE ZUSAMMENARBEIT

1. Liste der Waren und Leistungen, die gemifB Artikel 1 des Regierungsabkommens
vom 31. Oktober 1979 aus dem Darlehen finanziert werden k6nnen:
(a) Industrielle Roh- und Hilfsstoffe sowie Halbfabrikate,
(b) industrielle Ausristungen sowie landwirtschaftliche Maschinen und GerAte,

einschlieBlich der erforderlichen Erzatzteile,
(c) Erzatz- und Zubeh6rteile aller Art,
(d) Erzeugnisse der chemischen Industrie, insbesondere Duingemittel, Pflanzenschutz-

und Schidlingsbekiimpfungsmittel, Arzneimittel,
(e) sonstige gewerbliche Erzeugnisse, die fir die Entwicklung der Republik Nicaragua von

Bedeutung sind,
(f) Beratungsleistungen, Patente und Lizenzgebiihren.

2. Einfuhrgfiter, die in dieser Liste nicht enthalten sind, k6nnen nur finanziert
werden, wenn die vorherige Zustimmung der Regierung der Bundesrepublik Deutschland
dafiir vorliegt.

3. Die Einfuhr von Luxusgiltern und Verbrauchsgiitern fuir den privaten Bedarf sowie
von Gitern und Anlagen, die militiirischen Zwecken dienen, ist von der Finanzierung aus
dem Darlehen ausgeschlossen.
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[SPANISH TEXT-TEXTE ESPAGNOL]

CONVENIO ENTRE EL GOBIERNO DE LA REPYBLICA DE
NICARAGUA Y EL GOBIERNO DE LA REPOBLICA FEDERAL
DE ALEMANIA SOBRE COOPERACION FINANCIERA

El Gobierno de la Repdblica de Nicaragua y el Gobierno de la Repdblica
Federal de Alemaia,

En el espiritu de las relaciones amistosas existentes entre la Repfiblica de
Nicaragua y la Repdblica Federal de Alemania,

En el deseo de consolidar e intensificar estas relaciones amistosas por medio
de una cooperaci6n financiera entre compartes,

Conscientes de que el mantenimiento de estas relaciones constituye la base
del presente Convemo,

Con el prop6sito de contribuir al desarrollo social y econ6mico en la
Repfblica de Nicaragua,

Han convenido en lo siguiente:

Art(culo 1. (1) El Gobierno de la Reptiblica Federal de Alemania otorgard
al Gobierno de la Repfiblica de Nicaragua o a otro prestatario que ambos
Gobiemos designen de comiin acuerdo la posibilidad de contratar un pr6stamo
hasta la suma de 20.000.000,- Deutsche Mark en total (en letra: veinte millones
de Deutsche Mark) con el Kreditanstalt fur Wiederaufbau (Instituto de Crddito
para ]a Reconstrucci6n), Frankfurt/Main, para la financiaci6n de gastos de divisas
surgidos del suministro de mercancias y servicios destinados a cubrir las
necesidades civiles corrientes y para la de los gastos en moneda extranjera y
nacional surgidos del transporte, seguro y montaje de mercancias de importaci6n
financiada.

(2) Tendrd que tratarse de suministros y servicios segfin la lista anexa al
presente Convemo, para los que los contratos de suministro o de servicio hayan
sido concertados despu6s del 1 de agosto de 1979.

Articulo 2. (1) El empleo de este pr6stamo, asi como las condiciones de su
concesi6n, se fijarin por los contratos que habrfn de concertarse entre el
prestatario y el Kreditanstalt fir Wiederaufbau, contratos que estardn sujetos a
las disposiciones legales vigentes en la Repdblica Federal de Alemania.

(2) El Gobierno de la Repdblica de Nicaragua, en tanto que 61 mismo no sea
el prestatario, garantizar, ante el Kreditanstalt ffir Wiederaufbau todos los pagos
en Deutsche Mark, en cumplimiento de los compromisos que el prestatario asume
en virtud de los contratos que habrin de concertarse segn el prrafo precedente.

Articulo 3. El Gobierno de la Repdblica de Nicaragua eximird al
Kreditanstalt fuir Wiederaufbau de todos los impuestos y demds gravimenes
pfiblicos que se devenguen en la Repiiblica de Nicaragua en relaci6n con la
concertaci6n y ejecuci6n de los contratos mencionados en el articulo 2.

Articulo 4. Respecto a los transportes maritimos, a6reos y terrestres de
personas y mercancias resultantes de la concesi6n del pr6stamo, el Gobierno de ]a
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Reptiblica de Nicaragua permitiri a los pasajeros y proveedores elegir libremente
entre las empresas de transporte, no adoptard medidas que excluyan o dificulten
la participaci6n de las empresas de transporte con sede en el Area alemana de
aplicaci6n del presente Convenio y otorgari en su caso las autorizaciones
necesarias para la participaci6n de esas empresas de transporte.

Artkculo 5. El Gobierno de la Repfiblica Federal de Alemania tiene especial
inter6s en que en los suministros y prestaciones que resultaren de la concesi6n del
pr~stamo se utilicen con preferencia las posibilidades econ6micas del Land
Berlin.

Art(culo 6. Con excepci6n de las disposiciones del articulo 4 en lo
referente a los transportes a~reos, el presente Convenio se aplicard tambi6n al
Land Berlin en tanto que el Gobierno de la Reptiblica Federal de Alemania no
haga una declaraci6n en contrario al Gobierno de la Repiblica de Nicaragua
dentro de los tres meses siguientes a la entrada en vigor del presente Convenio.

Artkculo 7. El presente Convenio entrard en vigor el dia de su firma.

HECHO en Managua, D. N., el 31 de octubre de 1979 en dos ejemplares, en
espafiol y alem~n, siendo ambos textos igualmente vdlidos.

[Signed-Signl]'

Por el Gobierno Por el Gobierno
de la Repiiblica de Nicaragua: de la Repdblica Federal de Alemania:

[Signed - Signg 12 [Signed- Signf]3

ANEXO AL CONVENIO SOBRE COOPERACI6N FINANCIERA ENTRE EL
GOBIERNO DE LA REPOBLICA DE NICARAGUA Y EL GOBIERNO DE LA
REPfJBLICA FEDERAL DE ALEMANIA

1. Lista de mercancias y prestaciones de servicios que, conforme al articulo I del
Convenio de [31 de octubre de 1979], pueden ser financiadas con el pr6stamo:
a) Materias primas y auxiliares para la industria, asi como productos semifabricados,
b) Equipos industriales, asi como maquinaria y aparatos agricolas, inclusive las piezas de

repuesto necesarias,
c) Piezas de repuesto y accesorios de toda indole,
d) Productos de la industria quimica, especialmente fertilizantes, productos fitosanitarios

e insecticidas, medicamentos,
e) Otros productos industriales de importancia para el desarrollo de la Repdblica de

Nicaragua,
f) Servicios de asesoramiento, patentes y derechos de licencia.

2. Los productos de importaci6n no contenidos en esta lista no podrin ser financiados
mas que cuando el Gobierno de la Reptiblica Federal de Alemania haya dado su previa
aprobaci6n.

3. La importaci6n de bienes de lujo y de bienes de consumo para el uso privado, asi
como de bienes e instalaciones que sirvan para fines militares, queda excluida de la
financiaci6n por medio del pr~stamo.

Signed by Alfonso Robelo-Sign6 par Alfonso Robelo.
2 Signed by Joaqufn Cuadra-Signt par Joaquin Cuadra.

Signed by Gerhard Kunz-Sign6 par Gerhard Kunz.
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[TRANSLATION - TRADUCTION]

AGREEMENT' BETWEEN THE GOVERNMENT OF THE FED-
ERAL REPUBLIC OF GERMANY AND THE GOVERNMENT OF
THE REPUBLIC OF NICARAGUA CONCERNING FINANCIAL
CO-OPERATION

The Government of the Federal Republic of Germany and the Government
of the Republic of Nicaragua,

In the spirit of the friendly relations existing between the Federal Republic of
Germany and the Republic of Nicaragua,

Desiring to strengthen and enhance these friendly relations through financial
co-operation as partners,

Aware that the maintenance of these relations constitutes the basis of this
Agreement,

Intending to contribute to social and economic development in the Republic
of Nicaragua,

Have agreed as follows:

Article 1. (1) The Government of the Federal Republic of Germany shall
enable the Government of the Republic of Nicaragua, or another borrower to be
jointly selected by the two Governments, to obtain from the Kreditanstalt fir
Wiederaufbau, Frankfurt am Main, for the purpose of financing the
foreign-exchange cost of the goods and services provided to cover current civil
requirements, and the foreign-exchange and national currency costs of transport,
insurance and assembly incurred in connection with the financed importation of
goods, a loan of up to DM 20 million (twenty million Deutsche Mark).

(2) Such supplies and services shall be from among those specified in the list
annexed to this Agreement and the supply of service contracts shall have been
concluded after 1 August 1979.

Article 2. (1) The utilization of this loan as well as the terms and conditions
on which it is granted shall be governed by the contracts to be concluded between
the borrower and the Kreditanstalt ffir Wiederaufbau, which shall be subject to
the laws and regulations applicable in the Federal Republic of Germany.

(2) The Government of the Republic of Nicaragua, provided that it is not
itself the borrower, shall guarantee to the Kreditanstalt fir Wiederaufbau all
payments in Deutsche Mark to be made in fulfilment of the borrower's obligations
under the contracts to be concluded pursuant to paragraph (1) above.

Article 3. The Government of the Republic of Nicaragua shall exempt the
Kreditanstalt fir Wiederaufbau from all taxes and other fiscal charges levied in
the Republic of Nicaragua in connection with the conclusion and implementation
of the contracts referred to in article 2.

Article 4. The Government of the Republic of Nicaragua shall allow
passengers and suppliers free choice of transport enterprises for such transport by

I Came into force on 31 October 1979 by signature, in accordance with article 7.
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sea, land and air of persons and goods as results from the granting of the loan,
refrain from taking any measures that might exclude or impede the participation
of transport enterprises having their principal place of business in the German
area of application of this Agreement, and grant any permits necessary for the
participation of such enterprises.

Article 5. With regard to supplies and services resulting from the granting
of the loan, the Government of the Federal Republic of Germany attaches
particular importance to preference being given to the economic potential of Land
Berlin.

Article 6. With the exception of those provisions of article 4 which refer to
air transport, this Agreement shall also apply to Land Berlin, provided that the
Government of the Federal Republic of Germany does not make a declaration to
the contrary to the Government of the Republic of Nicaragua within three months
of the date of entry into force of this Agreement.

Article 7. This Agreement shall enter into force on the date of its signature.

DONE at Managua on 31 October 1979, in duplicate, in the German and
Spanish languages, both texts being equally authentic.

For the Government of the Federal Republic of Germany:

[Signed]
GERHARD KUNZ

For the Government of the Republic of Nicaragua:

[Signed]
ALFONSO ROBELO
[Signed]
JOAQUIN CUADRA

ANNEX TO THE AGREEMENT BETWEEN THE GOVERNMENT OF THE
FEDERAL REPUBLIC OF GERMANY AND THE GOVERNMENT OF THE
REPUBLIC OF NICARAGUA CONCERNING FINANCIAL CO-OPERATION

1. List of goods and services which, pursuant to article 1 of the intergovernmental
Agreement of 31 October 1979, may be financed from the loan:
(a) Industrial raw materials and auxiliary materials, and semi-finished products;
(b) Industrial equipment, and agricultural machinery and implements, including any

necessary spare parts;
(c) Spare parts and accessories of all kinds;
(d) Chemical-industry products, especially fertilizers, plant-protection and pest-control

agents, and pharmaceuticals;
(e) Other industrial products of importance for the development of the Republic of

Nicaragua;
(f) Advisory services, patents and licences.

2. Imported goods not included in this list may be financed only with the prior consent
of the Government of the Federal Republic of Germany.

3. Imported luxury items and consumer goods for private use and goods and
installations serving military purposes shall not be financed from the loan.
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[TRADUCTION - TRANSLATION]

ACCORD' DE COOPtRATION FINANCItRE ENTRE LE
GOUVERNEMENT DE LA RPIPUBLIQUE FtDPtRALE
D'ALLEMAGNE ET LE GOUVERNEMENT DE LA REPU-
BLIQUE DU NICARAGUA

Le Gouvernement de la R6publique fed6rale d'Allemagne et le Gouverne-
ment de la R6publique du Nicaragua,

Dans l'esprit des relations amicales qui existent entre la R6publique fMd6rale
d'Allemagne et la Rpublique du Nicaragua,

D6sireux de renforcer et d'approfondir ces relations amicales par une
coop6ration financiire entre associes,

Conscients que le maintien de ces relations forme la base du present Accord,
Se proposant de contribuer au d6veloppement social et 6conomique dans la

R4publique du Nicaragua,
Sont convenus de ce qui suit:

Article premier. 1. Le Gouvemement de la R6publique f6d~rale d'Aile-
magne accorde au Gouvemement de la Rpublique du Nicaragua, ou A un autre
emprunteur A choisir de commun accord entre les deux gouvernements, la
possibilit6 de contracter aupr~s de la Kreditanstalt ffir Wiederaufbau de
Francfort-sur-le-Main un emprunt d'un montant maximal de DM 20 000 000 (vingt
millions de deutsche marks) pour financer les d6penses en devises r6sultant de la
fourniture de biens et de services destin6s A couvrir les besoins civils courants,
ainsi que les coilts en devises et en monnaie nationale relatifs au transport, A
l'assurance et au montage des biens dont l'importation est financ6e.

2. Les livraisons et prestations financ6es devront etre conformes A la liste
jointe en annexe au pr6sent Accord et faire l'objet de contrats de livraison ou de
prestation post6rieurs au 1 ' aodt 1979.

Article 2. 1. L'utilisation de cet emprunt et les modalit6s d'octroi seront
d~termin6es par les contrats A conclure entre l'emprunteur et la Kreditanstalt fir
Wiederaufbau, dans le cadre de la 16gislation en vigueur dans la Rpublique
f6d6rale d'Allemagne.

2. Le Gouvernement de la R~publique du Nicaragua, dans la mesure oti il
n'est pas lui-meme 1'emprunteur, se portera garant envers la Kreditanstalt fir
Wiederaufbau de tous les paiements en deutsche marks A effectuer en execution
des obligations conf6r6es A 1'emprunteur par les contrats A conclure
conform6ment au paragraphe 1.

Article 3. Le Gouvernement de la Rpublique du Nicaragua exon6rera la
Kreditanstalt ffir Wiederaufbau de tous les imp6ts et autres taxes qui seraient A
percevoir dans la R6publique du Nicaragua en liaison avec la conclusion ou
l'excution des contrats visas A l'article 2.

Article 4. En ce qui concerne le transport maritime, terrestre ou a6rien de

personnes et de marchandises qui r~sulte de l'octroi des cr6dits, le Gouvernement

I Entr6 en vigueur le 31 octobre 1979 par la signature, conformment A I'article 7.
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de la R6publique du Nicaragua laissera aux passagers et aux fournisseurs le libre
choix des entreprises de transport; il ne prendra aucune mesure susceptible
d'exclure ou de restreindre la participation des entreprises de transport ayant leur
siege dans le domaine d'application allemand du pr6sent Accord et d6livrera, le
cas 6ch6ant, les autorisations n6cessaires A la participation de ces entreprises.

Article 5. S'agissant des livraisons et prestations qui r6sultent de l'octroi
des cr6dits, le Gouvernement de la R~publique f6derale d'Aliemagne attache une
importance particuli~re A ce qu'on utilise de pr6f~rence les possibilit6s
6conomiques du Land Berlin.

Article 6. A l'exception des dispositions de l'article 4 relatives au transport
a6rien, le pr6sent Accord s'appliquera 6galement au Land Berlin, sauf d6claration
contraire faite par le Gouvernement de la R6publique f6d6rale d'Allemagne au
Gouvernement de la R6publique du Nicaragua dans les trois mois qui suivront
1'entr6e en vigueur de l'Accord.

Article 7. Le pr6sent Accord entrera en vigueur A la date de sa signature.
FAIT i Managua le 31 octobre 1979, en deux exemplaires originaux, chacun en

allemand et en espagnol, les deux textes faisant 6galement foi.
Pour le Gouvernement de la R6publique f6d6rale d'Allemagne:

[Signi]
GERHARD KUNZ

Pour le Gouvernement de la R6publique du Nicaragua:
[Sign i
ALFONSO ROBELO

[Signi]
JOAQUIN CUADRA

ANNEXE A L'ACCORD DE COOPtRATION FINANCIIRE ENTRE LE GOU-
VERNEMENT DE LA RtPUBLIQUE FIDARALE D'ALLEMAGNE ET
LE GOUVERNEMENT DE LA REPUBLIQUE DU NICARAGUA

1. Liste des produits et des services qui peuvent etre finances au moyen de 1'emprunt
conform6ment A l'article premier de 'Accord gouvernemental du 31 octobre 1979:
a) Matibres premieres et matibres auxiliaires industrielles et produits semi-finis;
b) Mat6riel industriel, machines et outils agricoles, y compris les pi~ces de rechange

n6cessaires;
c) Pibces de rechange et accessoires en tout genre;
d) Produits de l'industrie chimique, notamment engrais, produits phytosanitaires et

insecticides, m6dicaments;
e) Autres produits industriels importants pour le d6veloppement de la R6publique du

Nicaragua;
f) Services de conseil, brevets et droits de licence.

2. L'importation de produits ne figurant pas sur cette liste ne pourra etre financke
qu'avec l'accord pr6alable du Gouvernement de la R6publique f6ddrale d'Allemagne.

3. L'importation de produits de luxe et de biens de consommation b usage priv6, ainsi
que de biens ou installations servant A des fins militaires, ne pourra pas etre fmanc6e au
moyen de l'emprunt.

Vol. 1245, 1-20291





No. 20292

FEDERAL REPUBLIC OF GERMANY
and

NICARAGUA

Agreement concerning financial co-operation (with annex).
Signed at Managua on 27 March 1980

Authentic texts: German and Spanish.

Registered by the Federal Republic of Germany on 31 July 1981.

REPUBLIQUE FEDERALE D'ALLEMAGNE
et

NICARAGUA

Accord de cooperation financiere (avec annexe). Sign a
Managua le 27 mars 1980

Textes authentiques : allemand et espagnol.

Enregistri par la Ripublique fidrale d'Allemagne le 31 juillet 1981.

Vol. 1245, 1-20292



32 United Nations-Treaty Series * Nations Unles-Recuell des Tratis 1981

[GERMAN TExT-TEXTE ALLEMAND]

ABKOMMEN ZWISCHEN DER REGIERUNG DER BUNDES-
REPUBLIK DEUTSCHLAND UND DER REGIERUNG DES
NATIONALEN WIEDERAUFBAUS DER REPUBLIK NI-
CARAGUA UBER FINANZIELLE ZUSAMMENARBEIT

Die Reerung der Bundesrepublik Deutschland und die Regierung des
Nationalen iederaufbaus der Republik Nicaragua,

im Geiste der bestehenden freundschaftlichen Beziehungen zwischen der
Bundesrepublik Deutschland und der Republik Nicaragua,

in dem Wunsche, diese freundschaftlichen Beziehungen durch Finanzielle
Zusammenarbeit zwischen beiden Vertragsparteien zu festigen und zu vertiefen,

im BewuBtsein, daB die Aufrechterhaltung dieser Beziehungen die Grundlage
dieses Abkommens ist,

in der Absicht, zur sozialen und wirtschaftlichen Entwicklung in der
Republik Nicaragua beizutragen,

sind wie folgt fibereingekommen:

Artikel 1. (1) Die Regierung der Bundesrepublik Deutschland erm6glicht es
der Regierung des Nationalen Wiederaufbaus der Republik Nicaragua oder einem
anderen von beiden Regierungen gemeinsam auszuwdllenden Darlehensnehmer
bei der Kreditanstalt fir Wiederaufbau, Frankfurt am Main, zur Finanzierung der
Devisenkosten ffir den Bezug von Waren und Leistungen zur Deckung des
laufenden notwendigen zivilen Bedarfs und der im Zusammenhang mit der
finanzierten Wareneinfuhr anfallenden Devisen- und Inlandskosten ffir Trans-
port, Versicherung und Montage ein Darlehen bis zu 6 Miilionen DM (in Worten:
sechs Millionen Deutsche Mark) aufzunehmen.

(2) Nach diesem Abkommen sind nur Lieferungen und Leistungen gema3
der beigeffigten Liste finanzierbar, sofern die entsprechenden LiefervertrAge
bzw. Leistungsvertrage nach dem 1. November 1979 abgeschlossen worden sind.

Artikel 2. (1) Die Verwendung dieses Darlehens sowie die Bedingungen, zu
denen es gewAhrt wird, bestimmen die zwischen dem Darlehensnehmer und der
Kreditanstalt fuir Wiederaufbau zu schlieBenden Vertrige, die den in der
Bundesrepublik Deutschland geltenden Rechtsvorschriften unterliegen.

(2) Die Regierung des Nationalen Wiederaufbaus der Republik Nicaragua,
soweit sie nicht selbst Darlehensnehmerin ist, wird gegenfiber der Kreditanstalt
fur Wiederaufbau alle Zahlungen in Deutscher Mark in Erffillung von
Verbindlichkeiten des Darlehensnehmers aufgrund der nach Absatz I zu
schlieBenden Vertrfige garantieren.

Artikel 3. Die Regierung des Nationalen Wiederaufbaus der Republik
Nicaragua stellt die Kreditanstalt ffir Wiederaufbau von samtlichen Steuern und
sonstigen 6ffentlichen Abgaben frei, die im Zusammenhang mit AbschluB und
Durchfuihrung der in Artikel 2 erwaihnten Vertrige in der Republik Nicaragua
erhoben werden.
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Artikel 4. Die Regierung des Nationalen Wiederaufbaus der Republik
Nicaragua iuberliiBt bei den sich aus der Darlehensgewiihrung ergebenden
Transporten von Personen und Gitern im See-, Land- und Luftverkehr den
Passagieren und Lieferanten die freie Wahl der Verkehrsunternehmen, trifft
keine MaBnahmen, welche die Beteiligung der Verkehrsunternehmen mit Sitz in
dem deutschen Geltungsbereich dieses Abkommens ausschlieflen oder erschwe-
ren, und erteilt gegebenenfalls die fir eine Beteiligung dieser Verkehrsunter-
nehmen erforderlichen Genehmigungen.

Artikel 5. Die Regierung der Bundesrepublik Deutschland legt besonderen
Wert darauf, daB bei den sich aus der Darlehensgewdhrung ergebenden
Lieferungen und Leistungen die wirtschaftlichen M6glichkeiten des Landes
Berlin bevorzugt genutzt werden.

Artikel 6. Mit Ausnahme der Bestimmungen des Artikels 4 hinsichtlich des
Luftverkehrs gilt dieses Abkommen auch ffir das Land Berlin, sofem nicht die
Regierung der Bundesrepublik Deutschland gegenfiber der Regierung des
Nationalen Wiederaufbaus der Republik Nicaragua innerhalb von 3 Monaten nach
Inkrafttreten des Abkommens eme gegenteiige Erklirung abgibt.

Artikel 7. Dieses Abkommen tritt am Tage seiner Unterzeichnung in Kraft.

GESCHEHEN zu Managua am siebenundzwanzigsten Marz neunzehnhundert-
achtzig in zwei Urschriften, jede in deutscher und spanischer Sprache, wobei
jeder Wortlaut gleichermalen verbindlich ist.

Ffir die Regierung der Bundesrepublik Deutschland:
VOLKER HAAK

Ffir die Regierung des Nationalen Wiederaufbaus
der Republik Nicaragua:

MIGUEL D'ESCOTO

ANLAGE ZUM ABKOMMEN ZWISCHEN DER REGIERUNG DER BUNDES-
REPUBLIK DEUTSCHLAND UND DER REGIERUNG DES NATIONALEN
WIEDERAUFBAUS DER REPUBLIK NICARAGUA UBER FINANZIELLE
ZUSAMMENARBEIT

1. Liste der Waren und Leistungen, die gemiiB Artikel 1 des Regierungsabkommens
vom 27. Miirz 1980 aus dem Darlehen finanziert werden k6nnen:
- Giter zur Deckung des laufenden, notwendigen, zivilen Bedarfs, insbesondere:

(a) Chemikalien zur Bekiimpfung des Kaffeerostes,
(b) Geriate und Fahrzeuge zur Bekiimpfung des Kaffeerostes.
2. Einfuhrgilter, die in dieser Liste nicht enthalten sind, konnen nur finanziert

werden, wenn die vorherige Zustimmung der Regierung der Bundesrepublik Deutschland
dafr vorliegt.

3. Die Einfuhr von Luxusguitern und Verbrauchsgitern fur den privaten Bedarf sowie
von Gfitern und Anlagen, die militdirischen Zwecken dienen, ist von der Finanzierung aus
dem Darlehen ausgeschlossen.

VOLKER HAAK

MIGUEL D'ESCOTO
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[SPANISH TEXT-TEXTE ESPAGNOL]

CONVENIO ENTRE EL GOBIERNO DE LA REPOBLICA FEDERAL
DE ALEMANIA Y EL GOBIERNO DE RECONSTRUCCI6N
NACIONAL DE LA REPfJBLICA DE NICARAGUA SOBRE
COOPERACI6N FINANCIERA

El Gobierno de la Repdblica Federal de Alemania y el Gobierno de
Reconstrucci6n Nacional de la Rep6blica de Nicaragua,

En el espfritu de las relaciones amistosas existentes entre la Repfiblica
Federal de Alemania y la Repdblica de Nicaragua,

En el deseo de consolidar e intensificar estas relaciones amistosas por'medio
de una cooperaci6n financiera entre ambas partes,

Conscientes de que el mantenimiento de estas relaciones constituye la base
del presente Convenio,

Con el prop6sito de contribuir al desarrollo social y econ6mico en la
Repdblica de Nicaragua,

Han convenido en lo siguiente:

Artfculo 1. (1) El Gobierno de la Repliblica Federal de Alemania otorga al
Gobierno de Reconstrucci6n Nacional de la Repdtblica de Nicaragua o a otro
prestatario que ambos Gobiernos designen de comfin acuerdo, la posibilidad de
contratar con el Kreditanstalt fir Wiederaufbau (Instituto de Cr6dito para la
Reconstrucci6n), Frankfurt/Main, un pr6stamo hasta la suma de 6 millones DM
(en letra: seis millones Deutsche Mark) para la financiaci6n de gastos de divisas
surgidos del suministro de mercancias y servicios destinados a cubrir las
necesidades civiles corrientes y para la de los gastos en moneda extranjera y
nacional surgidos del transporte, seguro y montaje de mercancias de importaci6n
financiada.

(2) Bajo este Convenio serin financiables solamente los suministros y
servicios incluidos en la lista anexa, siempre que los respectivos contratos de
suministro o de servicio hayan sido concertados despu6s de 1 de noviembre de
1979.

Art(culo 2. (1) El empleo de este pr6stamo, asi como las condiciones de su
concesi6n, se fijarin por los contratos que habrin de concertarse entre el
prestatario y el Kreditanstalt fuir Wiederaufbau, contratos que estarin sujetos a
las disposiciones legales vigentes en la Repdiblica Federal de Alemania.

(2) El Gobierno de Reconstrucci6n Nacional de la Repdblica de Nicaragua, si
no es 61 mismo el prestatario, garantizar, ante el Kreditanstalt ffir Wiederaufbau
todos los pagos en Deutsche Mark en cumplimiento de los compromisos que el
prestatario asume en virtud de los contratos de pr~stamo que habrfan de
concertarse segfin el pirrafo precedente.

Artfculo 3. El Gobierno de Reconstrucci6n Nacional de la Repdblica de
Nicaragua eximirdi al Kreditanstalt fuir Wiederaufbau de todos los impuestos y
dems gravd.menes pfiblicos que se devenguen en la Repdblica de Nicaragua en
relaci6n con la concertaci6n y ejecuci6n de los contratos que habrAn de concluirse
conforme al articulo 2.
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Artkculo 4. Respecto a los transportes terrestres, maritimos y a6reos de
personas y mercancias resultantes de la concesi6n del pr6stamo, el Gobierno de
Reconstrucci6n Nacional de la Repdblica de Nicaragua permitirA a los pasajeros y
proveedores elegir libremente entre las empresas de transporte, no adoptari
medidas que excluyan o dificulten la participaci6n de las empresas de transporte
con sede en el drea alemana de aplicaci6n del presente Convenio, y otorgarfi en su
caso las autorizaciones necesarias para la participaci6n de esas empresas de
transporte.

Articulo 5. El Gobierno de la Repdblica Federal de Alemania tiene especial
interds en que en los suministros y prestaciones que resultaren de la concesi6n del
prdstamo se utilicen con preferencia las posibilidades econ6micas del Land
Berlin.

Artculo 6. Con excepci6n de las disposiciones del articulo 4 en lo referente
a los transportes aireos, el presente Convenio se aplicard tambi6n al Land Berlin
en tanto que el Gobierno de la Repdblica Federal de Alemania no haga una
declaraci6n en contrario al Gobierno de Reconstrucci6n Nacional de la Repdblica
de Nicaragua dentro de los tres meses siguientes a la entrada en vigor del presente
Convenio.

Art(culo 7. El presente Convenio entrar en vigor el dia de su firma.
HECHO en Managua, el veintisiete de marzo de mil novecientos ochenta, en

dos ejemplares, en espafiol y alemAn, siendo ambos textos igualmente vdlidos.

[Signed - Signf]'
Por el Gobierno de la Repiblica Federal de Alemania

[Signed-Signil2

Por el Gobierno de Reconstrucci6n Nacional
de la Republica de Nicaragua

ANEXO AL CONVENIO SOBRE COOPERACION FINANCIERA ENTRE EL
GOBIERNO DE LA REPOBLICA FEDERAL DE ALEMANIA Y EL GOBIERNO
DE RECONSTRUCCI6N NACIONAL DE LA REPOBLICA DE NICARAGUA

1. Lista de mercancias y prestaciones de servicios que conforme al articulo 1 del
Convenio del 27 de marzo de 1980 pueden ser financiadas con el pr6stamo:
- Mercancias para cubrir las necesidades civiles corrientes, especialmente:

a) Productos quimicos para la lucha contra la roya del cafe,
b) Aparatos y vehiculos para la lucha contra la roya del ca6.
2. Los productos de importaci6n no contenidos en esta lista no podrin ser financiados

mns que cuando el Gobierno de la Repdblica Federal de Alemania haya dado su previa
aprobaci6n.

3. La importaci6n de bienes de lujo y de bienes de consumo para el uso privado, asi
como de bienes e instalaciones que sirvan para fines militares, queda excluida de la
financiaci6n por medio del pr6stamo.

[Signed-Signi] [Signed-Sign] 2

'Signed by Volker Haak - Sign6 par Volker Haak.

Signed by Miguel d'Escoto - Sign6 par Miguel d'Escoto.
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[TRANSLATION - TRADUCTION]

AGREEMENT' BETWEEN THE GOVERNMENT OF THE FED-
ERAL REPUBLIC OF GERMANY AND THE GOVERNMENT
OF NATIONAL RECONSTRUCTION OF THE REPUBLIC OF
NICARAGUA CONCERNING FINANCIAL CO-OPERATION

The Government of the Federal Republic of Germany and the Government of
National Reconstruction of the Republic of Nicaragua,

In the spirit of the friendly relations existing between the Federal Republic of
Germany and the Republic of Nicaragua,

Desiring to strengthen and enhance these friendly relations through financial
co-operation between the two Contracting Parties,

Aware that the maintenance of these relations constitutes the basis of this
Agreement,

Intending to contribute to social and economic development in the Republic
of Nicaragua,

Have agreed as follows:

Article 1. (1) The Government of the Federal Republic of Germany shall
enable the Government of National Reconstruction of the Republic of Nicaragua,
or another borrower to be jointly selected by the two Governments, to obtain
from the Kreditanstalt ffir Wiederaufbau, Frankfurt am Main, for the purpose of
financing the foreign-exchange cost of the goods and services provided to cover
current civil requirements, and the foreign-exchange and national-currency costs
of transport, insurance and assembly incurred in connection with the financed
importation of goods, a loan of up to DM 6 million (six million Deutsche Mark).

(2) Under the terms of this Agreement, only the supplies and services
specified in the appended list and for which the relevant supply or service
contracts have been concluded after 1 November 1979 may be financed.

Article 2. (1) The utilization of the loan as well as the terms and conditions
on which it is granted shall be governed by the contracts to be concluded between
the borrower and the Kreditanstalt fir Wiederaufbau, which shall be subject to
the laws and regulations applicable in the Federal Republic of Germany.

(2) The Government of National Reconstruction of the Republic of
Nicaragua, provided that it is not itself the borrower, shall guarantee to the
Kreditanstalt fir Wiederaufbau all payments in Deutsche Mark to be made in
fulfilment of the borrower's obligations under the contracts to be concluded
pursuant to paragraph (1) above.

Article 3. The Government of National Reconstruction of the Republic of
Nicaragua shall exempt the Kreditanstalt fuir Wiederaufbau from all taxes and
other fiscal charges levied in the Republic of Nicaragua in connection with the
conclusion and implementation of the contracts referred to in article 2.

1 Came into force on 27 March 1980 by signature, in accordance with article 7.
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Article 4. The Government of National Reconstruction of the Republic of
Nicaragua shall allow passengers and suppliers free choice of transport
enterprises for such transport by sea, land and air of persons and goods as results
from the granting of the loan, refrain from taking any measures that might exclude
or impede the participation of transport enterprises having their principal place of
business in the German area of application of this Agreement, and grant any
necessary permits for the participation of such enterprises.

Article 5. With regard to supplies and services resulting from the granting of
the loan, the Government of the Federal Republic of Germany attaches particular
importance to preference being given to the economic potential of Land Berlin.

Article 6. With the exception of those provisions of article 4 which refer to
air transport, this Agreement shall also apply to Land Berlin, provided that the
Government of the Federal Republic of Germany does not make a declaration to
the contrary to the Government of National Reconstruction of the Republic of
Nicaragua within three months of the date of entry into force of this Agreement.

Article 7. This Agreement shall enter into force on the date of its signature.
DONE at Managua on 27 March 1980, in duplicate, in the German and Spanish

languages, both texts being equally authentic.

For the Government of the Federal Republic of Germany:
[Signed]
VOLKER HAAK

For the Government of National Reconstruction
of the Republic of Nicaragua:

[Signed]
MIGUEL D'ESCOTO

ANNEX TO THE AGREEMENT BETWEEN THE GOVERNMENT OF THE
FEDERAL REPUBLIC OF GERMANY AND THE GOVERNMENT OF
NATIONAL RECONSTRUCTION OF THE REPUBLIC OF NICARAGUA
CONCERNING FINANCIAL CO-OPERATION

1. List of goods and services which, pursuant to article 1 of the intergovernmental
Agreement of 27 March 1980, may be financed from the loan:
- Goods to cover current civil requirements, in particular:

(a) Chemicals used in coffee-rust control,
(b) Equipment and vehicles for coffee-rust control.
2. Imported goods not included in this list may be financed only with the prior consent

of the Government of the Federal Republic of Germany.
3. Imported luxury items and consumer goods for private use and goods and

installations serving military purposes shall not be financed from the loan.

[Signed]
VOLKER HAAK

[Signed]
MIGUEL D'EsCOTO
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[TRADUCTION - TRANSLATION]

ACCORD' DE COOPIRATION FINANCIPRE ENTRE LE
GOUVERNEMENT DE LA RftPUBLIQUE FtDtRALE
D'ALLEMAGNE ET LE GOUVERNEMENT DE RECONSTRUC-
TION NATIONALE DE LA REPUBLIQUE DU NICARAGUA

Le Gouvernement de la R6publique f6d6rale d'Allemagne et le Gouverne-
ment de reconstruction nationale de la R6publique du Nicaragua,

Dans l'esprit des relations amicales qui existent entre la R6publique f6derale
d'Allemagne et la R6publique du Nicaragua,

D6sireux de renforcer et d'approfondir ces relations amicales par une
cooperation financitre entre les deux Parties contractantes,

Conscients que le maintien de ces relations forme la base du pr6sent Accord,
Se proposant de contribuer au d6veloppement social et economique dans la

R6publique du Nicaragua,
Sont convenus de ce qui suit:

Article premier. 1. Le Gouvernement de la R6publique f6d6rale d'Alle-
magne accorde au Gouvernement de reconstruction nationale de la R6publique
du Nicaragua, ou A un autre emprunteur A choisir de commun accord entre les
deux gouvernements, la possibilit6 de contracter aupr~s de la Kreditanstalt ffir
Wiederaufbau de Francfort-sur-le-Main un emprunt d'un montant maximal de
DM 6 000 000 (six millions de deutsche marks) pour financer les depenses en
devises resultant de la fourniture de biens et de services destin6s A couvrir les
besoins civils courants, ainsi que les cofits en devises et en monnaie nationale
relatifs au transport, A l'assurance et au montage des biens dont l'importation est
financ6e.

2. Seules les livraisons et les prestations conformes A la liste ci-jointe
pourront etre financ6es au titre du present Accord, A condition que les contrats de
livraison ou de prestations correspondants soient posterieurs au 1 ' novembre
1979.

Article 2. 1. L'utilisation de cet emprunt et les modalit6s d'octroi seront
d6termines par les contrats A conclure entre l'emprunteur et la Kreditanstalt ffir
Wiederaufbau, dans le cadre de la legislation en vigueur dans la Republique
f6derale d'Allemagne.

2. Le Gouvernement de reconstruction nationale de la Republique du
Nicaragua,dans la mesure ott il n'est pas lui-meme l'emprunteur, se portera garant
envers la Kreditanstalt fir Wiederaufbau de tous les paiements en deutsche marks
A effectuer en execution des obligations conf6r6es A l'emprunteur par les contrats
A conclure conform6ment au paragraphe 1.

Article 3. Le Gouvernement de reconstruction nationale de la Republique
du Nicaragua exonire la Kreditanstalt fir Wiederaufbau de tous les imp6ts et
autres taxes qui seraient A percevoir dans la R6publique du Nicaragua en liaison
avec la conclusion ou l'execution des contrats vis6s A l'article 2.

1 Entr6 en vigueur le 27 mars 1980 par la signature, conform6ment A I'article 7.
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Article 4. En ce qui concerne le transport maritime, terrestre ou a6rien de
personnes et de marchandises qui rdsulte de l'octroi des credits, le Gouvernement
de reconstruction nationale de la R~publique du Nicaragua laissera aux passagers
et aux fournisseurs le libre choix des entreprises de transport; il ne prendra
aucune mesure susceptible d'exclure ou de restreindre la participation des
entreprises de transport ayant leur sifge dans le domaine d'application allemand
du present Accord et d6livrera, le cas 6ch6ant, les autorisations n6cessaires A la
participation de ces entreprises.

Article 5. S'agissant des livraisons et prestations qui rdsultent de l'octroi
des credits, le Gouvernement de la R6publique f6d~rale d'Allemagne attache une
importance particuli~re A ce qu'on utilise de prf~rence les possibilites
6conomiques du Land Berlin.

Article 6. A l'exception des dispositions de I'article 4 relatives au transport
a6rien, le present Accord s'appliquera 6galement au Land Berlin, sauf d6claration
contraire faite par le Gouvernement de la R6publique f6ddrale d'Allemagne au
Gouvernement de reconstruction nationale de la Republique du Nicaragua dans
les trois mois qui suivront 1'entrde en vigueur de l'Accord.

Article 7. Le present Accord entrera en vigueur A la date de sa signature.
FArr A Managua le 27 mars 1980 en deux exemplaires originaux, chacun en

allemand et en espagnol, les deux textes faisant 4galement foi.

Pour le Gouvernement de la R~publique f~drale d'Allemagne:
[Signi]
VOLKER HAAK

Pour le Gouvernement de reconstruction nationale
de la R6publique du Nicaragua:

[Signi]
MIGUEL D'ESCOTO

ANNEXE A L'ACCORD DE COOPtRATION FINANCIIRE ENTRE LE
GOUVERNEMENT DE LA RtPUBLIQUE FtDtRALE D'ALLEMAGNE
ET LE GOUVERNEMENT DE RECONSTRUCTION NATIONALE DE LA
RftPUBLIQUE DU NICARAGUA

1. Liste des produits et des services qui peuvent etre financ6s au moyen de I'emprunt
conform~ment A 'article premier de I'Accord gouvernemental du 27 mars 1980:
- Produits destin6s A couvrir les besoins civils courants, notamment:

a) Produits chimiques destinds A lutter contre la rouille du caffier;
b) Appareils et v6hicules destinds A lutter contre la rouille du caffier.
2. L'importation de produits ne figurant pas sur cette liste ne pourra etre finance

qu'avec I'accord pr~alable du Gouvernement de la R6publique f6drale d'Allemagne.
3. L'importation de produits de luxe et de biens de consommation A usage priv6 ainsi

que de biens et d'installations servant A des fins militaires ne pourra pas 8tre financ~e au
moyen de 'emprunt.

[Signi]
VOLKER HAAK

[Signi ]
MIGUEL D'ESCOTO
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[GERMAN TEXT-TEXTE ALLEMAND]

ABKOMMEN ZWISCHEN DER REGIERUNG DER BUNDES-
REPUBLIK DEUTSCHLAND UND DER REGIERUNG DER
REPUBLIK TOGO UBER FINANZIELLE ZUSAMMENARBEIT

Die Regierung der Bundesrepublik Deutschland und die Regierung der
Republik Togo,

im Geiste der bestehenden freundschaftlichen Beziehungen zwischen der
Bundesrepublik Deutschland und der Republik Togo.

in dem Wunsche, diese freundschaftlichen Beziehungen durch part-
nerschaftfiche Finanzielle Zusammenarbeit zu festigen und zu vertiefen.

im BewuBtsein, daB die Aufrechterhaltung dieser Beziehungen die Grundlage
dieses Abkommens ist,

in der Absicht, zur sozialen und wirtschaftlichen Entwicklung in der Republik
Togo beizutragen,

sind wie folgt fibereingekommen:

Artikel 1. (1) Die Regierung der Bundesrepublik Deutschland ermoglicht es
der Regierung der Republik Togo, bei der Kreditanstalt fir Wiederaufbau,
Frankfurt am Main, ffir das Vorhaben Programmbestimmte Warenhilfe (Hafen
Lom), wenn nach Priifung die Forderungswirdigkeit festgestellt worden ist, ein
Darlehen bis zu 5 000 000,00 DM (in Worten: fiinf Millionen Deutsche Mark)
aufzunehmen.

(2) Das in Absatz 1 bezeichnete Vorhaben kann im Einvernehmen zwischen
der Regierung der Bundesrepublik Deutschland und der Regierung der Republik
Togo durch andere Vorhaben ersetzt werden.

Artikel 2. Die Verwendung dieses Darlehens sowie die Bedingungen, zu
denen es gewahrt wird, bestimmen die zwischen dem Darlehensnehmer und der
Kreditanstalt fur Wiederaufbau zu schlieBenden Vertrage, die den in der
Bundesrepublik Deutschland geltenden Rechtsvorschriften unterliegen.

Artikel 3. Die Regierung der Republik Togo stellt die Kreditanstalt fir
Wiederaufbau von samtlichen Steuern und sonstigen offentlichen Abgaben frei,
die im Zusammenhang mit AbschluB und Durchfihrung der in Artikel 2
erwaihnten Vertrdge in der Republik Togo erhoben werden.

Artikel 4. Die Regierung der Republik Togo fiberldBt bei den sich aus der
Darlehensgewhrung ergebenden Transporten von Personen und Gitern im See-,
Land- und Luftverkehr den Passagieren und Lieferanten die freie Wahl der
Verkehrsunternehmen, trifft keine MaBnahmen, welche die gleichberechtigte
Beteiligung der Verkehrsunternehmen mit Sitz in dem deutschen Geltungsbereich
dieses Abkommens ausschlieBen oder erschweren, und erteilt gegebenenfalls die
fir eine Beteiligung dieser Verkehrsunternehmen erforderlichen Genehmigungen.

Artikel 5. Lieferungen und Leistungen ffir Vorhaben, die aus dem Dar!ehen
finanziert werden, sind international offentlich auszuschreiben, soweit nicht im
Einzelfall etwas Abweichendes festgelegt wird.
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Artikel 6. Die Re~ierung der Bundesrepublik Deutschland legt besonderen
Wert darauf, daB bei den sich aus der Darlehensgewaihrung ergebenden
Lieferungen und Leistungen die wirtschaftlichen Moglichkeiten des Landes
Berlin bevorzugt genutzt werden.

Artikel 7. Mit Ausnahme der Bestimmungen des Artikels 4 hinsichtlich des
Luftverkehrs gilt dieses Abkommen auch ffir das Land Berlin, sofern nicht die
Regierung der Bundesrepublik Deutschland gegenfiber der Regierung der
Republik Too innerhalb von drei Monaten nach Inkrafttreten des Abkommens
eine gegenteilige ErklArung abgibt.

Artikel 8. Dieses Abkommen tritt am Tage seiner Unterzeichnung in Kraft.

GESCHEHEN zu Lomd am 12. November 1979 in zwei Urschriften, jede in
deutscher und franzdsischer Sprache, wobei jeder Wortlaut gleichermaBen
verbindlich ist.

Fir die Regierung der Bundesrepublik Deutschland:
Dr. SELDIS

Ffir die Regierung der Republik Togo:
AHIANYO
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ACCORD' DE COOPtRATION FINANCIPRE ENTRE LE
GOUVERNEMENT DE LA RP-PUBLIQUE TOGOLAISE ET
LE GOUVERNEMENT DE LA RtPUBLIQUE FtDPtRALE
D'ALLEMAGNE

Le Gouvernement de la R6publique togolaise et le Gouvernement de la
Rdpublique fedrale d'Allemagne,

Dans l'esprit des relations amicales qui existent entre la R6publique togolaise
et la R6publique f6d6rale d'Allemagne,

D6sireux de consolider et d'approfondir ces relations amicales par une
coop6ration financiire entre partenaires,

Conscients que le maintien de ces relations forme la base du pr6sent Accord,
Dans l'intention de contribuer au d6veloppement social et 6conomique en

R6publique togolaise,
Sont convenus de ce qui suit:

Article 1 "'. (1) Le Gouvernement de la R~publique f~ddrale d'Allemagne
rendra possible au Gouvernement de la R6publique togolaise de contracter aupres
de la Kreditanstalt ffir Wiederaufbau (Institut de cr6dit pour la reconstruction),
Frankfurt/Main, pour le projet «<Aide en marchandises pour le programme Port
autonome de Lom6,,, A condition qu'apr~s examen le projet ait W reconnu
digne d'etre encourag6, un emprunt jusqu'.A concurrence d'un montant total de
5 000 000,00 DM (en toutes lettres: cinq millions de deutsche marks).

2) Le Gouvernement de la R6publique togolaise et le Gouvernement de la
R6publique f6d6rale d'Allemagne pourront d6cider, d'un commun accord, de
remplacer le projet mentionn6 au paragraphe 1 ci-dessus par d'autres projets.

Article 2. L'utilisation de cet emprunt ainsi que les modalit6s d'octroi
seront d6termin6es par les contrats A conclure entre l'emprunteur et la
Kreditanstalt fur Wiederaufbau, contrats soumis A la 16gislation en vigueur en
Rdpublique f~d6rale d'Allemagne.

Article 3. Le Gouvernement de la Rdpublique togolaise exemptera la
Kreditanstalt fur Wiederaufbau de tous les imp6ts et autres taxes publiques
pergus en R6publique togolaise en connexion avec la conclusion et l'ex6cution des
contrats mentionn6s A l'article 2 du pr6sent Accord.

Article 4. Pour les transports par mer, par terre et par air de personnes et de
biens r6sultant de l'octroi du cr6dit, le Gouvernement de la R6publique togolaise
laissera aux passagers et aux fournisseurs le libre choix des entreprises de
transport; il ne prendra aucune mesure susceptible d'exclure ou d'entraver la
participation A 6galit6 de droits des entreprises de transport ayant leur siege dans
le champ d'application allemand du pr6sent Accord et d6livrera, le cas 6ch6ant,
les autorisations n6cessaires A la participation de ces entreprises de transport.

Article 5. Les livraisons et prestations destin6es A des projets financ6s au
moyen de l'emprunt devront faire l'objet d'un appel d'offres A l'6chelon
international, s'il n'en est pas disposd autrement dans certains cas d'espce.

Entr6 en vigueur le 12 novembre 1979 par la signature, conform~ment A l'article 8.
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Article 6. Le Gouvernement de la R~publique f~d~rale d'Allemagne attache
une valeur particulitre A ce que, pour les livraisons et prestations r6sultant de
l'octroi du credit, le potentiel 6conomique du Land de Berlin soit utilis6 de
pr6f6rence.

Article 7. A l'exception des dispositions de l'article 4 relatives aux
transports a6riens, le pr6sent Accord s'appliquera 6galement au Land de Berlin,
sauf d6claration contraire faite par le Gouvemement de la R6publique f6d~rale
d'Allemagne au Gouvemement de la R~publique togolaise dans les trois mois qui
suivront l'entr~e en vigujeur du present Accord.

Article 8. Le pr6sent Accord entrera en vigueur A la date de sa signature.

FArr A Lom6, le 12 novembre 1979, en double exemplaire en langues
frangaise et allemande, les deux textes faisant 6galement foi.

Pour le Gouvernement
de la Rdpublique togolaise:

[Signi-Signed]'

Pour le Gouvernement
de la R6publique f6d6rale d'Allemagne

[Signj-Signed]
2

Sign, par Ahianyo-Signed by Aianyo.
Sign6 par Seldis-Signed by Dr. Seldis.

Vol. 1245, 1-20293



46 United Nations-Treaty Series * Nations Unles-Recuell des Traltes 1981

[TRANSLATION - TRADUCTION]

AGREEMENT' BETWEEN THE GOVERNMENT OF THE FED-
ERAL REPUBLIC OF GERMANY AND THE GOVERNMENT OF
THE TOGOLESE REPUBLIC CONCERNING FINANCIAL
CO-OPERATION

The Government of the Federal Republic of Germany and the Government of
the Togolese Republic,

In the spirit of the friendly relations existing between the Federal Republic of
Germany and the Togolese Republic,

Desiring to consolidate and strengthen these friendly relations through
financial co-operation as partners,

Aware that the maintenance of these relations constitutes the basis for the
present Agreement,

Intending to contribute to economic and social development in the Togolese
Republic,

Have agreed as follows:

Article 1. 1. The Government of the Federal Republic of Germany shall
enable the Government of the Togolese Republic to raise a loan of up to DM
5 million (five million Deutsche Mark) with the Kreditanstalt ffir Wiederaufbau,
Frankfurt am Mains for the project of assistance in kind for the programme for the
autonomous port of Lom6, provided that on examination it is found to be eligible
for support.

2. The project referred to in paragraph 1 above may be replaced by other
projects if the Government of the Federal Republic of Germany and the
Government of the Togolese Republic so agree.

Article 2. The utilization of the loan as well as the terms and conditions on
which it is granted shall be governed by the provisions of the contracts to be
concluded between the borrowers and the Kreditanstalt ffir Wiederaufbau; such
contracts shall be subject to the laws and regulations applicable in the Federal
Republic of Germany.

Article 3. The Government of the Togolese Republic shall exempt the
Kreditanstalt ffir Wiederaufbau from all taxes and other public charges levied in
the Togolese Republic at the time of the conclusion or execution of the contracts
referred to in article 2 of this Agreement.

Article 4. The Government of the Togolese Republic shall allow passengers
and suppliers free choice of transport enterprises for such transportation by land,
sea or air of persons and goods as results from the granting of the loans, refrain
from taking any measures that might exclude or impede the participation on equal
terms of transport enterprises having their place of business in the German area of
application of this Agreement, and issue the relevant permits that may be
necessary for the participation of such enterprises.

I Came into force on 12 November 1979 by signature, in accordance with article 8.
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Article 5. Deliveries and services for projects financed from the loans shall,
unless otherwise provided for in individual cases, be subject to international
public tender.

Article 6. With regard to deliveries and services resulting from the granting
of the loans, the Government of the Federal Republic of Germany attaches
particular importance to preference being given to the economic opportunities
provided by Land Berlin.

Article 7. With the exception of those provisions of article 4 which relate to
air transport, this Agreement shall also apply to Land Berlin, unless the
Government of the Federal Republic of Germany makes a contrary declaration to
the Government of the Togolese Republic within three months following the entry
into force of the present Agreement.

Article 8. This Agreement shall enter into force on the date of its signature.
DONE at Lom on 12 November 1979, in duplicate in the German and French

languages, both texts being equally authentic.

For the Government of the Federal Republic of Germany:

[Signed]
Dr. SELDIS

For the Government of the Togolese Republic:

[Signed]
AHIANYO
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[GERMAN TEXT-TEXTE ALLEMAND]

ABKOMMEN ZWISCHEN DER REGIERUNG DER BUNDES-
REPUBLIK DEUT5CHLAND UND DER REGIERUNG DER
REPUBLIK MALI UBER FINANZIELLE ZUSAMMENARBEIT

Die Regierung der Bundesrepublik Deutschland und die Regierung der
Republik Mali,

im Geiste der bestehenden freundschaftlichen Beziehungen zwischen der
Bundesrepublik Deutschland und der Republik Mali,

in dem Wunsche, diese freundschaftlichen Beziehungen durch part-
nerschaftliche Finanzielle Zusammenarbeit zu festigen und zu vertiefen,

im BewuBtsein, daB die Aufrechterhaltung dieser Beziehungen die Grundlage
dieses Abkommens ist,

in der Absicht, zur sozialen und wirtschaftlichen Entwicklung in Mali
beizutragen,

sind wie folgt fibereingekommen:

Artikel 1. Die Regierung der Bundesrepublik Deutschland erm6glicht es der
Regierung der Republik Mali, von der Kreditanstalt ffir Wiederaufbau, Frankfurt
(Main), ffir das Vorhaben ,,Wasserversorgung der Stadt Kita"' einen
Finanzierungsbeitrag bis zu 15,5 Millionen DM (in Worten: fuinfzehn Millionen
ftinfhunderttausend Deutsche Mark) zu erhalten.

Artikel 2. Die Verwendung des Finanzierungsbeitrags sowie die Bedin-
gungen, zu denen er gewihrt wird, bestimmt der zwischen der Kreditanstalt ffir
Wiederaufbau und der Regierung der Republik Mali zu schlieiende Finan-
zierungsvertrag, der den in der Bundesrepublik Deutschland geltenden
Rechtsvorschriften unterliegt.

Artikel 3. Die Regierung der Republik Mali stellt die Kreditanstalt fir
Wiederaufbau von saimtlichen Steuern und sonstigen 6ffentlichen Abgaben frei,
die im Zusammenhang mit AbschluB und Durchffihrung des in Artikel 2
erwiffhnten Finanzierungsvertrages in Mali erhoben werden.

Artikel 4. Die Regierung der Republik Mal fiberlaBt bei den sich aus der
Gewfihrung des Finanzierungsbeitrags ergebenden Transporten von Personen
und Gfitem im See- und Luftverkehr den Passagieren und Lieferanten die freie
Wahl der Verkehrsunternehmen, trifft keine Manahmen, welche die Beteiligung
der Verkehrsunternehmen mit Sitz in dem deutschen Geltungsbereich dieses
Abkommens ausschlieen oder erschweren, und erteilt gegebenenfalls die ffir die
Beteiligung dieser Verkehrsunternehmen erforderlichen Genehmigungen.

Artikel 5. Lieferungen und Leistungen ffir Vorhaben, die aus dem
Finanzierungbeitrag finanziert werden, sind international 6ffentlich auszu-
schreiben, soweit nicht im Einzelfall etwas Abweichendes festgelegt wird.

I Should read: "Kati"-Devrait se fire: -Katie.
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Artikel 6. Die Regierung der Bundesrepublik Deutschland legt besonderen
Wert darauf, daB bei den sich aus der Gewahrung des Finanzierungsbeitrags
ergebenden Lieferungen und Leistungen die wirtschaftlichen M6glichkeiten des
Landes Berlin bevorzugt genutzt werden.

Artikel 7. Mit Ausnahme der Bestimmungen des Artikels 4 hinsichtlich des
Luftverkehrs gilt dieses Abkommen auch fuir das Land Berlin, sofern nicht die
Regierung der Bundesrepublik Deutschland gegenuiber der Regierung der
Republik Mali innerhalb von drei Monaten nach Inkrafttreten des Abkommens
eine gegenteilige Erklarung abgibt.

Artikel 8. Dieses Abkommen tritt am Tage seiner Unterzeichnung in Kraft.
GESCHEHEN zu Bamako am 17. November 1979 in zwei Urschriften, jede in

deutscher und franz6sischer Sprache, wobei jeder Wortlaut gleichermaBen
verbindlich ist.

Fir die Regierung der Bundesrepublik Deutschland:
Dr. ERHARD HOLTERMANN

Ffir die Regierung der Republik Mali:
ALIOUNE BLONDIN BEYE
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ACCORD' DE COOPtRATION FINANCIkRE ENTRE LE
GOUVERNEMENT DE LA RtPUBLIQUE DU MALI ET
LE GOUVERNEMENT DE LA REPUBLIQUE FPDtRALE
D'ALLEMAGNE

Le Gouvernement de la R6publique du Mali et le Gouvernement de la
R6publique f6d6rale d'Allemagne,

Dans l'esprit des relations amicales qui existent entre la R6publique du Mali
et la R6publique f6d6rale d'Allemagne,

D6sireux de consolider et d'approfondir ces relations amicales par une
coop6ration financitre entre partenaires,

Conscients que le maintien de ces relations forme la base du present Accord,
Dans l'intention de contribuer au developpement social et economique au

Mali,
Sont convenus de ce qui suit:

Article 1"'. Le Gouvernement de la Republique f6d6rale d'Allemagne
rendra possible au Gouvernement de la R6publique du Mali d'obtenir de la
Kreditanstalt fur Wiederaufbau (Institut de cr6dit pour la reconstruction)
Frankfurt/Main, pour le projet << Approvisionnement en eau de la Ville de Kita >>'
une contribution financire jusqu'1 concurrence d'un montant total de
15,5 millions de DM (en toutes lettres: quinze millions cinq cent mille deutsche
marks).

Article 2. L'utilisation de la contribution financiere ainsi que les modalit6s
d'octroi seront d6termin6es par la Convention de financement A conclure entre le
Gouvernement de la R6publique du Mali et la Kreditanstalt fir Wiederaufbau,
Convention soumise A la 16gislation en vigueur en Republique f6derale
d'Allemagne.

Article 3. Le Gouvernement de la R6publique du Mali exemptera la
Kreditanstalt fur Wiederaufbau de tous les imp6ts et autres taxes publiques
pergus au Mali en connexion avec la conclusion et l'ex6cution de la Convention de
financement mentionn6e A l'article 2 du present Accord.

Article 4. Pour les transports par mer et par air de personnes et de biens
r6sultant de l'octroi de la contribution financi~re, le Gouvernement de la
R6publique du Mali laissera aux passagers et aux fournisseurs le libre choix des
entreprises de transport; il ne prendra aucune mesure susceptible d'exclure ou
d'entraver la participation des entreprises de transport ayant leur siege dans le
champ d'application allemand du pr6sent Accord et d6livrera, le cas 6cheant, les
autonsations n6cessaires A la participation de ces entreprises de transport.

Article 5. Les livraisons et prestations destin6es A des projets finances au
moyen de la contribution financi~re devront faire l'objet d'un appel d'offres A
l'echelon international, s'il n'en est pas dispose autrement dans certains cas
d'esp~ce.

Entr6 en vigueur le 17 novembre 1979 par la signature, conform6ment A I'article 8.
Devrait se fire: -Kati-.

Vol. 1245. 1-20294



1981 United Nations- Treaty Series * Nations Unles- Recuel des Traitis 53

Article 6. Le Gouvernement de la R6publique f6d6rale d'Allemagne attache
une valeur particuliire A ce que, pour les livraisons et prestations r6sultant de
l'octroi de la contribution financi~re, le potentiel 6conomique du Land de Berlin
soit utilis6 de pr6fdrence.

Article 7. A 1'exception des dispositions de l'article 4 relatives aux
transports a6riens, le present Accord s'appliquera 6galement au Land de Berlin,
sauf d6claration contraire faite par le Gouvernement de la R6publique du Mali
dans les trois mois qui suivront l'entrde en vigueur du pr6sent Accord.

Article 8. Le pr6sent Accord entrera en vigueur A la date de sa signature.
FAI" A Bamako, le 17 novembre 1979, en double exemplaire en langues

frangaise et allemande, les deux textes faisant 6galement foi.

Pour le Gouvernement
de la R6publique du Mali:

[Sign- Signed]'

Pour le Gouvernement
de la R~publique f~dirale

d'Allemagne:
[Sign- Signed]2

I Sign, par Alioune Blondin Beye-Signed by Alioune Blondin Beye.
2 Sign6 par Erhard Holtermann-Signed by Dr. Erhard Holtermann.
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[TRANSLATION - TRADUCTION]

AGREEMENT' BETWEEN THE GOVERNMENT OF THE FED-
ERAL REPUBLIC OF GERMANY AND THE GOVERNMENT
OF THE REPUBLIC OF MALI CONCERNING FINANCIAL
CO-OPERATION

The Government of the Federal Republic of Germany and the Government
of the Republic of Mali,

In the spirit of the friendly relations existing between the Federal Republic of
Germany and the Republic of Mali,

Desiring to consolidate and strengthen these friendly relations through
financial co-operation as partners,

Aware that the maintenance of these relations constitutes the basis for the
present Agreement,

With a view to contributing to social and economic development in Mali,
Have agreed as follows:

Article I. The Government of the Federal Republic of Germany shall
enable the Government of the Republic of Mali to obtain a financial contribution
of up to DM 15.5 million (fifteen million five hundred thousand Deutsche Mark)
from the Kreditanstalt ffir Wiederaufbau, Frankfurt/Main, for the project "Water
Supply of the City of Kati".

Article 2. The utilization of the financial contribution and the terms and
conditions on which it will be granted shall be determined by a financing
agreement to be concluded between the Kreditanstalt fir Wiederaufbau and the
Government of the Republic of Mali, which shall be subject to the legal provisions
applicable in the Federal Republic of Germany.

Article 3. The Government of the Republic of Mali shall exempt the
Kreditanstalt fur Wiederaufbau from all taxes and other public charges levied in
Mali in connection with the conclusion and execution of the financing agreement
referred to in article 2.

Article 4. The Government of the Republic of Mali shall allow passengers
and suppliers free choice of transport enterprises for such maritime or air
transport of persons and goods as arises from the grant of the financial
contribution; it shall refrain from taking any measure that might exclude or im-
pair the participation of transport enterprises having their principal place of
business in the German area of application of this Agreement and shall grant any
permits necessary for the participation of such transport enterprises.

Article 5. Unless otherwise specified in individual cases, the provision of
supplies and services for projects financed by means of the financial contribution
shall be subject to international tender.

I Came into force on 17 November 1979 by signature, in accordance with article 8.
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Article 6. With regard to supplies and services resulting from the grant of
the financial contribution, the Government of the Federal Republic of Germany
attaches particular importance to the preferential utilization of the economic
potential of Land Berlin.

Article 7. With the exception of the provisions of article 4 which relate to
air transport, this Agreement shall also apply to Land Berlin, unless the
Government of the Federal Republic of Germany makes a declaration to the
contrary to the Government of the Republic of Mali within three months following
the entry into force of the present Agreement.

Article 8. This Agreement shall enter into force on the date of its signature.
DONE at Bamako on 17 November 1979, in two original copies, each in the

German and French languages, both texts being equally authentic.

For the Government of the Federal Republic of Germany:
[Signed]
Dr. ERHARD HOLTERMANN

For the Government of the Republic of Mali:
[Signed]
ALIOUNE BLONDIN BEYE
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[GERMAN TEXT-TEXTE ALLEMAND]

ABKOMMEN ZWISCHEN DER REGIERUNG DER BUNDES-
REPUBLIK DEUT.$CHLAND UND DER REGIERUNG DER
REPUBLIK MALI UBER FINANZIELLE ZUSAMMENARBEIT

Die Regierung der Bundesrepublik Deutschland und die Regierung der
Republik Mali,

im Geiste der bestehenden freundschaftlichen Beziehungen zwischen der
Bundesrepublik Deutschland und der Republik Mali,

in dem Wunsche, diese freundschaftlichen Beziehungen durch part-
nerschaftliche Finanzielle Zusammenarbeit zu festigen und zu vertiefen,

im BewuBtsein, daB die Aufrechterhaltung dieser Beziehungen die Grundlage
dieses Abkommens ist,

in der Absicht, zur sozialen und wirtschaftlichen Entwicklung in der
Republik Mali beizutragen,

sind wie folgt fibereingekommen:

Artikel 1. (1) Die Regierung der Bundesrepublik Deutschland erm6glicht es
der Regierung der Republik Mali von der Kreditanstalt ffir Wiederaufbau,
Frankfurt (Main), ffir das Vorhaben ,,Wasserversorgung der Stadt Kat II", wenn
nach Priffung die Forderungswuirdigkeit festgestellt worden ist, einen Finan-
zierungsbeitrag bis zu 7 Millionen DM (in Worten: sieben Millionen Deutsche
Mark) zu erhalten.

(2) Das in Absatz 1 bezeichnete Vorhaben kann im Einvernehmen zwischen
der Regierung der Bundesrepublik Deutschland und der Regierung der Republik
Mali durch andere Vorhaben ersetzt werden.

Artikel 2. Die Verwendung des Finanzierungsbeitrages sowie die Bedin-
gungen, zu denen er gewiihrt wird, bestimmt der zwischen der Kreditanstalt ffir
Wiederaufbau und der Regierung der Republik Mali zu schlieBende Finan-
zierungsvertrag, der den in der Bundesrepublik Deutschland geltenden
Rechtsvorschriften unterliegt.

Artikel 3. Die Regierung der Republik Mali stellt die Kreditanstalt fur
Wiederaufbau von sAmtlichen Steuern und sonstigen 6ffentlichen Abgaben frei,
die im Zusammenhang mit AbschluB und Durchffihrung des in Artikel 2
erwiihnten Finanzierungsvertrages in Mali erhoben werden.

Artikel 4. Die Regierung derRepublik Mali iberldit bei den sich aus der
Gewahrung des Finanzierungsbeitrages ergebenden Transporten von Personen
und Gitem im See- und Luftverkehr den Passagieren und Lieferanten die freie
Wahl der Verkehrsunternehmen, trifft keine MaBnahmen, welche die Beteiligung
der Verkehrsunternehmen mit Sitz in dem deutschen Geltungsbereich dieses
Abkommens ausschlieBen oder erschweren, und erteilt gegebenenfalls die ffir die
Beteiligung dieser Verkehrsunternehmen erforderlichen Genehmigungen.

Artikel 5. Lieferungen und Leistungen ffir Vorhaben, die aus dem
Finanzierungsbeitrag finanziert werden, sind international 6ffentlich auszu-
schreiben, soweit nicht im Einzelfall etwas Abweichendes festgelegt wird.
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Artikel 6. Die Regierung der Bundesrepublik Deutschland legt besonderen
Wert darauf, daB bei den sich aus der GewAhrung des Finanzierungsbeitrages
ergebenden Lieferungen und Leistungen die wirtschaftlichen M6glichkeiten des
Landes Berlin bevorzugt genutzt werden.

Artikel 7. Mit Ausnahme der Bestimmungen des Artikels 4 hinsichtlich des
Luftverkehrs gilt dieses Abkommen auch fr das Land Berlin, sofern nicht die
Regierung der Bundesrepublik Deutschland gegenuber der Regierung der
Republik Mali innerhalb von drei Monaten nach Inkrafttreten des Abkommens
eine gegenteilige ErklArung abgibt.

Artikel 8. Dieses Abkommen tritt am Tage seiner Unterzeichnung in Kraft.

GESCHEHEN zu Bamako am 17. November 1979 in zwei Urschriften, jede in
deutscher und franzosischer Sprache, wobei jeder Wortlaut gleichermaBen
verbindlich ist.

Fur die Regierung der Bundesrepublik Deutschland:
Dr. ERHARD HOLTERMANN

Fir die Regierung der Republik Mali:

ALIOUNE BLONDIN BEYE
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ACCORD' DE COOPtRATION FINANCItRE ENTRE LE
GOUVERNEMENT DE LA R]PUBLIQUE DU MALI ET
LE GOUVERNEMENT DE LA RtPUBLIQUE FtDIRALE
D'ALLEMAGNE

Le Gouvernement de la R6publique du Mali et le Gouvernement de la
R6publique f6d6rale d'Allemagne,

Dans l'esprit des relations amicales qui existent entre la Rdpublique du Mali
et la R6publique f6d6rale d'Allemagne,

D6sireux de consolider et d'approfondir ces relations amicales par une
coop6ration financi~re entre partenaires,

Conscients que le maintien de ces relations forme la base du present Accord,

Dans l'intention de contribuer au d~veloppement social et 6conomique en
R6publique du Mali,

Sont convenus de ce qui suit:

Article "'. 1) Le Gouvernement de la R6publique fed6rale d'Allemagne
rendra possible au Gouvernement de la Rdpublique du Mali d'obtenir de la
Kreditanstalt ffir Wiederaufbau (Institut de cr6dit pour la reconstruction),
Frankfurt/Main, pour le projet v Alimentation en eau de la Ville de Kati I >), a
condition qu'apr~s examen le projet ait W reconnu digne d'etre encourag6, une
contribution financitre jusqu'A concurrence d'un montant total de 7 millions de
DM (en toutes lettres: sept millions de deutsche marks).

2) Le Gouvernement de la R6publique du Mali et le Gouvernement de la
R6publique f(d6rale d'Allemagne pourront d6cider, d'un commun accord, de
remplacer le projet mentionn6 au paragraphe 1 ci-dessus par d'autres projets.

Article 2. L'utilisation de la contribution financi~re ainsi que les modalites
d'octroi seront d6termin6es par la Convention de financement A conclure entre le
Gouvernement de la R6publique du Mali et la Kreditanstalt fir Wiederaufbau,
Convention soumise A la legislation en vigueur en R~publique f~ddrale
d'Allemagne.

Article 3. Le Gouvernement de la R~publique du Mali exemptera la
Kreditanstalt fur Wiederaufbau de tous les imp6ts et autres taxes publiques
pergus au Mali en connexion avec la conclusion et l'ex6cution de la Convention de
financement mentionn6e A l'article 2 du pr6sent Accord.

Article 4. Pour les transports par mer et par air de personnes et de biens
r6sultant de l'octroi de la contribution financitre, le Gouvernement de la
R6publique du Mali laissera aux passagers et aux fournisseurs le fibre choix des
entreprises de transport; il ne prendra aucune mesure susceptible d'exclure ou
d'entraver la participation des entreprises de transport ayant leur sitge dans le
champ d'application allemand du pr6sent Accord et d6livrera, le cas 6ch6ant, les
autorisations n6cessaires A la participation de ces entreprises de transport.

I Entrd en vigueur le 17 novembre 1979 par la signature, conform6ment A I'article 8.
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Article S. Les livraisons et prestations destin6es A des projets financds au
moyen de la contribution financitre devront faire l'objet d'un appel d'offres A
1'6chelon international, s'il n'en est pas dispos6 autrement dans certains cas
d'esp-ce.

Article 6. Le Gouvernement de la R6publique f6d6rale d'Allemagne attache
une valeur particulibre i ce que, pour les livrmsons et prestations r6sultant de
l'octroi de la contribution financitre, le potentiel 6conomique du Land de Berlin
soit utilisd de pr6ffrence.

Article 7. A l'exception des dispositions de l'article 4 relatives aux
transports a6riens, le pr6sent Accord s'appliquera 6galement au Land de Berlin,
sauf d6claration contraire faite par le Gouvernement de la R6publique f6d6rale
d'Allemagne au Gouvernement de la R6publique du Mali dans les trois mois qui
suivront I'entr6e en vigueur du pr6sent Accord.

Article & Le present Accord entrera en vigueur A la date de sa signature.
FArr & Bamako, le 17 novembre 1979, en double exemplaire en langues

frangaise et allemande, les deux textes faisant dgalement foi.

Pour le Gouvernement'
de la R6publique du Mali:

[Signg-SignedJ'

Pour le Gouvernement
de la R~publique f6d6rale

d'Allemagne:
[Signg- Signed] 2

Sig n6par Alioune Blondin Beye-Sisned by Alioune Blondin Beyc.
Sign6 par Erhard Holttrmann-Signed by Dr. Erhard Holtermann.
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[TRANSLATION - TRADUCTION]

AGREEMENT' BETWEEN THE GOVERNMENT OF THE FED-
ERAL REPUBLIC OF GERMANY AND THE GOVERNMENT
OF THE REPUBLIC OF MALI CONCERNING FINANCIAL
CO-OPERATION

The Government of the Federal Republic of Germany and the Government
of the Republic of Mali,

In the spirit of the friendly relations existing between the Federal Republic of
Germany and the Republic of Mali,

Desiring to consolidate and strengthen these friendly relations through
financial co-operation as partners,

Aware that the maintenance of these relations constitutes the basis for the
present Agreement,

With a view to contributing to social and economic development in the
Republic of Mali,

Have agreed as follows:

Article 1. 1. The Government of the Federal Republic of Germany shall
enable the Government of the Republic of Mali to obtain a financial contribution
of up to DM 7 million (seven million Deutsche Mark) from the Kreditanstalt fir
Wiederaufbau, Frankfurt/Main, for the project "Water Supply of the City of
Kati II", provided that, on examination, it is considered deserving of support.

2. The project specified in paragraph 1 above may, by agreement between
the Government of the Federal Republic of Germany and the Government of the
Republic of Mali, be replaced by other projects.

Article 2. The utilization of the financial contribution and the terms and
conditions on which it will be granted shall be determined by a financing
agreement to be concluded between the Kreditanstalt fir Wiederaufbau and the
Government of the Republic of Mali, which shall be subject to the legal provisions
applicable in the Federal Republic of Germany.

Article 3. The Government of the Republic of Mali shall exempt the
Kreditanstalt fur Wiederaufbau from all taxes and other public charges levied in
Mali in connection with the conclusion and execution of the financing agreement
referred to in article 2.

Article 4. The Government of the Republic of Mali shall allow passengers
and suppliers free choice of transport enterprises for such maritime or air
transport of persons and goods as arises from the grant of the financial
contribution; it shall refrain from taking any measure that might exclude or impair
the participation of transport enterprises having their principal place of business
in the German area of application of this Agreement and shall grant any permits
necessary for the participation of such transport enterprises.

I Came into force on 17 November 1979 by signature, in accordance with article 8.
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Article 5. Unless otherwise specified in individual cases, the provision of
supplies and services for projects financed by means of the financial contribution
shall be subject to international tender.

Article 6. With regard to supplies and services resulting from the grant of
the financial contribution, the Government of the Federal Republic of Germany
attaches particular importance to the preferential utilization of the economic
potential of Land Berlin.

Article 7. With the exception of the provisions of article 4 which relate to
air transport, this Agreement shall also apply to Land Berlin, unless the
Government of the Federal Republic of Germany makes a declaration to the
contrary to the Government of the Republic of Mali within three months following
the entry into force of the present Agreement.

Article 8. This Agreement shall enter into force on the date of its signature.
DONE at Bamako on 17 November 1979, in two original copies, each in the

German and French languages, both texts being equally authentic.
For the Government of the Federal Republic of Germany:

[Signed ]
Dr. ERHARD HOLTERMANN

For the Government of the Republic of Mali:
[Signed]
ALIOUNE BLONDIN BEYE
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[GERMAN TEXT-TEXTE ALLEMAND]

ABKOMMEN ZWISCHEN DER REGIERUNG DER BUNDES-
REPUBLIK DEUT5CHLAND UND DER REGIERUNG DER
REPUBLIK MALI UBER FINANZIELLE ZUSAMMENARBEIT

Die Regierung der Bundesrepublik Deutschland und die Regierung der
Republik Mali,

im Geiste der bestehenden freundschaftlichen Beziehungen zwischen der
Bundesrepublik Deutschland und der Republik Mali,

in dem Wunsche, diese freundschaftlichen Beziehungen durch part-
nerschaftliche Finanzielle Zusammenarbeit zu festigen und zu vertiefen.

im BewuBtsein, dali die Aufrechterhaltung dieser Beziehungen die Grundlage
dieses Abkommens ist,

in der Absicht, zur sozialen und wirtschaftlichen Entwicklung in Mali
beizutragen,

sind wie folgt fibereingekommen:

Artikel 1. Die Regierung der Bundesrepublik Deutschland erm6glicht es
der Regierung der Republik Mali, von der Kreditanstalt fuir Wiederaufbau,
Frankfurt (Main), ffir das Vorhaben ,,Elektrifizierung der Stadt Kita"' einen
Finanzierungsbeitrag bis zu 750 000,- DM (in Worten: siebenhundertfiinfzig-
tausend Deutsche Mark) zu erhalten.

Artikel 2. Die Verwendung des Finanzierungsbeitrags sowie die Bedin-
gungen, zu denen er gewihrt wird, bestimmt der zwischen der Kreditanstalt fir
Wiederaufbau und der Regierung der Republik Mali zu schlielende Finan-
zierungsvertrag, der den in der Bundesrepublik Deutschland geltenden
Rechtsvorschriften unterliegt.

Artikel 3. Die Regierung der Republik Mali stellt die Kreditanstalt fir
Wiederaufbau von samtlichen Steuern und sonstigen offentlichen Abgaben frei,
die im Zusammenhang mit Abschlu13 und Durclbfihrung des in Artikel 2
erwiihnten Finanzierungsvertrages in Mali erhoben werden.

Artikel 4. Die Regierung der Republik Mali uberl~iit bei den sich aus der
Gewiirung des Finanzierungsbeitrages ergebenden Transporten von Personen
und Gfitern im See- und Luftverkehr den Passagieren und Lieferanten die freie
Wahl der Verkehrsunternehmen, trifft keine Malnahmen, welche die Beteiligung
der Verkehrsunternehmen mit Sitz in dem deutschen Geltungsbereich dieses
Abkommens ausschlielen oder erschweren, und erteilt gegebenenfalls die ffir die
Beteiligung dieser Verkehrsunternehmen erforderlichen Genehmigungen.

Artikel 5. Lieferungen und Leistungen ffir Vorhaben, die aus dem
Finanzierungsbeitrag finanziert werden, sind international 6ffentlich auszu-
schreiben, soweit nicht im Einzelfall etwas Abweichendes festgelegt wird.

Should read: "Kati"-Devrait se lire: .Kati*.
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Artikel 6. Die Regierung der Bundesrepublik Deutschland legt besonderen
Wert darauf, daB bei den sich aus der Gewihrung des Finanzierungsbeitrags
ergebenden Lieferungen und Leistungen die wirtschaftlichen Moglichkeiten des
Landes Berlin bevorzugt genutzt werden.

Artikel 7. Mit Ausnahme der Bestimmungen des Artikels 4 hinsichtlich des
Luftverkehrs gilt dieses Abkommen auch fur das Land Berlin, sofern nicht die
Regierung der Bundesrepublik Deutschland gegenfiber der Regierung der
Republik Mali innerhalb von drei Monaten nach Inkrafttreten des Abkommens
eine gegenteilige Erkiirung abgibt.

Artikel 8. Dieses Abkommen tritt am Tage seiner Unterzeichnung in Kraft.
GESCHEHEN zu Bamako am 17. November 1979 in zwei Urschriften, jede in

deutscher und franzbsischer Sprache, wobei jeder Wortlaut gleichermaen
verbindlich ist.

Ffr die Regierung der Bundesrepublik Deutschland:
Dr. ERHARD HOLTERMANN

Fuir die Regierung der Republik Mali:
ALIOUNE BLONDIN BEYE
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ACCORD' DE COOPARATION FINANCItRE ENTRE LE
GOUVERNEMENT DE LA RtPUBLIQUE DU MALI ET
LE GOUVERNEMENT DE LA REPUBLIQUE FIfD]RALE
D'ALLEMAGNE

Le Gouvernement de la R6publique du Mali et le Gouvernement de la
R~publique f6d6rale d'Allemagne,

Dans l'esprit des relations amicales qui existent entre la R6publique du Mali
et la R6publique feddrale d'Allemagne,

D6sireux de consolider et d'approfondir ces relations amicales par une
coopdration financibre entre partenaires,

Conscients que le maintien de ces relations forme la base du present Accord,
Dans l'intention de contribuer au d6veloppement social et 6conomique en

R6publique du Mali,
Sont convenus de ce qui suit:

Article 1 8 . Le Gouvernement de la R6publique f6d6rale d'Allemagne
rendra possible au Gouvernement de la R6publique du Mali d'obtenir de la
Kreditanstalt ffir Wiederaufbau (Institut de cr6dit pour la reconstruction),
Frankfurt/Main, pour le projet <<Electrification de la Ville de Kita* 2, une
contribution financitre jusqu'A concurrence d'un montant total de 750 000 DM
(en toutes lettres: sept cent cinquante mille deutsche marks).

Article 2. L'utilisation de la contribution financibre ainsi que les modalit6s
d'octroi seront d6termin6es par la Convention de financement A conclure entre le
Gouvernement de la R6publique du Mali et la Kreditanstalt fuir Wiederaufbau,
Convention soumise A la 16gislation en vigueur en R6publique f6d6rale
d'Aflemagne.

Article 3. Le Gouvernement de la R6publique du Mali exemptera la
Kreditanstalt fir Wiederaufbau de tous les imp6ts et autres taxes publiques
pergus au Mali en connexion avec la conclusion et l'exAcution de la Convention de
financement mentionn6e A l'article 2 du pr6sent Accord.

Article 4. Pour les transports par mer et par air d; personnes et de biens
r6sultant de l'octroi de la contribution financiore, le Gouvernement de la
R6publique du Mali laissera aux passagers et aux fournisseurs le libre choix des
entreprises de transport; il ne prendra aucune mesure susceptible d'exclure ou
d'entraver la participation des entreprises de transport ayant leur sitge dans le
champ d'application allemand du pr6sent Accord et d61ivrera, le cas 6ch6ant, les
autonsations n6cessaires A la participation de ces entreprises de transport.

Article S. Les livraisons et prestations destin6es A des projets financ6s au
moyen de la contribution financi~re devront faire l'objet d'un appel d'offres A
l'6chelon international, s'il n'en est pas dispos6 autrement dans certains cas
d'esptce.

Entr6 en vigueur le 17 novembre 1979 par la signature, conformrment A l'article 8.
2 Devrait se lire: . Kati.
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Article 6. Le Gouvernement de la R6publique f6d6rale d'Allemagne
attache une valeur particulire A ce que, pour les livraisons et prestations r6sultant
de l'octroi de la contribution financi~re, le potentiel 6conomique du Land de
Berlin soit utilisd de pr6f6rence.

Article 7. A l'exception des dispositions de l'article 4 relatives aux
transports a6riens, le pr6sent Accord s'appliquera 6galement au Land de Berlin,
sauf d6claration contraire faite par le Gouvernement de la R6publique f6d6rale
d'Allemagne au Gouvernement de la Rdpublique du Mali dans les trois mois qui
suivront 1'entrde en vigueur du pr6sent Accord.

Article 8. Le pr6sent Accord entrera en vigueur A la date de sa signature.
FAn" A Bamako, le 17 novembre 1979, en double exemplaire en langues

frangaise et allemande, les deux textes faisant 6galement foi.

Pour le Gouvernement
de la R6publique f6d6rale

d'Allemagne:
[Signi-Signed]'

Pour le Gouvernement
de la R6publique du Mali:

[Signg-Signed ] 2

I Signd par Erhard Holtermann- Signed by Dr. Erhard Holtermann.
Sign6 par Alioune Blondin Beye- Signed by Alioune Blondin Beye.
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[TRANSLATION - TRADUCTION]

AGREEMENT' BETWEEN THE GOVERNMENT OF THE FED-
ERAL REPUBLIC OF GERMANY AND THE GOVERNMENT
OF THE REPUBLIC OF MALI CONCERNING FINANCIAL
CO-OPERATION

The Government of the Federal Republic of Germany and the Government of
the Republic of Mali,

In the spirit of the friendly relations existing between the Federal Republic of
Germany and the Republic of Mali,

Desiring to consolidate and strengthen these friendly relations through
financial co-operation as partners,

Aware that the maintenance of these relations constitutes the basis for the
present Agreement,

With a view to contributing to social and economic development in Mali,
Have agreed as follows:

Article I. The Government of the Federal Republic of Germany shall
enable the Government of the Republic of Mali to obtain a financial contribution
of up to DM 750,000 (seven hundred and fifty thousand Deutsche Mark) from the
Kreditanstalt fir Wiederaufbau, Frankfurt/Main, for the project "Electrification
of the City of Kati".

Article 2. The utilization of the financial contribution and the terms and
conditions on which it will be granted shall be determined by a financing
agreement to be concluded between the Kreditanstalt ffir Wiederaufbau and the
Government of the Republic of Mali, which shall be subject to the legal provisions
applicable in the Federal Republic of Germany.

Article 3. The Government of the Republic of Mali shall exempt the
Kreditanstalt fur Wiederaufbau from all taxes and other public charges levied in
Mali in connection with the conclusion and execution of the financing agreement
referred to in article 2.

Article 4. The Government of the Republic of Mali shall allow passengers
and suppliers free choice of transport enterprises for such maritime or air
transport of persons and goods as arises from the grant of the financial
contribution; it shall refrain from taking any measure that might exclude or impair
the participation of transport enterprises having their principal place of business
in the German area of application of this Agreement and shall grant any permits
necessary for the participation of such transport enterprises.

Article 5. Unless otherwise specified in individual cases, the provision of
supplies and services for projects financed by means of the financial contribution
shall be subject to international tender.

I Came into force on 17 November. 1979 by signature, in accordance with article 8.
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Article 6. With regard to supplies and services resulting from the grant of
the financial contribution, the Government of the Federal Republic of Germany
attaches particular importance to the preferential utilization of the economic
potential of Land Berlin.

Article 7. With the exception of the provisions of article 4 which relate to
air transport, this Agreement shall also apply to Land Berlin, unless the
Government of the Federal Republic of Germany makes a declaration to the
contrary to the Government of the Republic of Mali within three months following
the entry into force of the present Agreement.

Article 8. This Agreement shall enter into force on the date of its signature.

DONE at Bamako on 17 November 1979, in two original copies, each in the
German and French languages, both texts being equally authentic.

For the Government of the Federal Republic of Germany:

[Signed]
Dr. ERHARD HOLTERMANN

For the Government of the Republic of Mali:

[Signed]
ALIOUNE BLONDIN BEYE
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[GERMAN TEXT-TEXTE ALLEMAND]

ABKOMMEN ZWISCHEN DER REGIERUNG DER BUNDES-
REPUBLIK DEUTSCHLAND UND DFR REGIERUNG DER
DOMINIKANISCHEN REPUBLIK UBER FINANZIELLE
ZUSAMMENARBEIT

Die Regierung der Bundesrepublik Deutschland und die Regierung der
Dominikanischen Republik,

im Geiste der bestehenden freundschaftlichen Beziehungen zwischen der
Bundesrepublik Deutschland und der Dominikanischen Republik,

in dem Wunsche, diese freundschaftlichen Beziehungen durch partner-
schaftliche Finanzielle Zusammenarbeit zu festigen und zu vertiefen,

im BewuBtsein, daB die Aufrechterhaltung dieser Beziehungen die Grundlage
dieses Abkommens ist,

in der Absicht, zur sozialen und wirtschaftlichen Entwicklung in der
Dominikanischen Republik beizutragen,

sind wie folgt fibereingekommen:

Artikel 1. (1) Die Regierung der Bundesrepublik Deutschland ermdglicht es
der Regierung der Dominikanischen Republik, bei der Kreditanstalt fir
Wiederaufbau, Frankfurt am Main,
(a) fir das Vorhaben ,,Programmbestimmte Warenhilfe ffir den Energiesektor",

wenn nach Prdifung die F6rderungswfirdigkeit festgestellt worden ist, ein
Darlehen bis zu 15 Millionen DM (in Worten: fuinfzehn Millionen Deutsche
Mark) und

(b) zur Finanzierung der Devisenkosten fuir den Bezu. von Waren und
Leistungen zur Deckung des laufenden notwendigen zivilen Bedarfs und der
im Zusammenhang mit der finanzierten Wareneinfuhr anfallenden Devisen-
und Inlandskosten fir Transport, Versicherung und Montage ein Darlehen bis
zu 5 Millionen DM (in Worten: ffinf Millionen Deutsche Mark)

aufzunehmen.
(2) Es muB sich sowohl bei dem Vorhaben gemiB Absatz I Buchstabe a als

auch bei dem Vorhaben gemidi Absatz I Buchstabe b um Lieferungen und
Leistungen handeln, fir die die Liefer- beziehungsweise Leistungsvertr~ige nach
dem 31. August 1979 abgeschlossen worden sind.

(3) Ffir das in Absatz 1 Buchstabe b genannte Vorhaben muB es sich un
Lieferungen und Leistungen gemiB der diesem Abkommen als Anlage
beigeffigten Liste handeln.

(4) Die in Absatz 1 bezeichneten Vorhaben konnen im Einvernehmen
zwischen der Regierung der Bundesrepublik Deutschland und der Regierung der
Dominikanischen Republik durch andere Vorhaben ersetzt werden.

Artikel 2. Die Verwendung dieser Darlehen sowie die Bedingungen, zu
denen sie gewihrt werden, bestimmen die zwischen dem Darlehensnehmer und
der Kreditanstalt ffir Wiederaufbau zu schlietenden Vertrdige, die den in der
Bundesrepublik Deutschland geltenden Rechtsvorschriften unterliegen.
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Artikel 3. Die Regierung der Dominikanischen Republik stelit die
Kreditanstalt ffir Wiederaufbau von saimtlichen Steuern und sonstigen of-
fentfichen Abgaben frei, die im Zusammenhang mit AbschluB und Durchfiihrung
der in Artikel 2 erwiihnten VertrAge in der Dominikanischen Republik erhoben
werden.

Artikel 4. Die Regierung der Dominikanischen Republik fiberl'iBt bei den
sich aus der Darlehensgewiihrung ergebenden Transporten von Personen und
Gitern im See-, Land- und Luftverkehr den Passagieren und Lieferanten die freie
Wahl der Verkehrsunternehmen, trifft keine MaBnahmen, welche die gleich-
berechtigte Beteiligung der Verkehrsunternehmen mit Sitz in dem deutschen
Geltungsbereich dieses Abkommens ausschlieBen oder erschweren, und erteilt
gegebenenfalls die fuir eine Beteiligung dieser Verkehrsunternehmen erforder-
lichen Genehmigungen.

Artikel 5. Lieferungen und Leistungen fuir Vorhaben, die aus dem Darlehen
gemiiB Artikel I Buchstabe a finanziert werden, sind international 6ffentlich
auszuschreiben, soweit nicht im Einzelfall etwas Abweichendes festgelegt wird.

Artikel 6. Die Regierung der Bundesrepublik Deutschland legt besonderen
Wert darauf, dafB bei den sich aus der Darlehensgewdhrung ergebenden
Lieferungen und Leistungen die wirtschaftlichen M6glichkeiten des Landes
Berlin bevorzugt genutzt werden.

Artikel 7. Mit Ausnahme der Bestimmungen des Artikels 4 hinsichtlich des
Luftverkehrs gilt dieses Abkommen auch fur das Land Berlin, sofern nicht die
Regierung der Bundesrepublik Deutschland gegeniber der Regierung der
Dominikanischen Republik innerhalb von drei Monaten nach Inkrafttreten des
Abkommens eine gegenteilige Erklarung abgibt.

Artikel 8. Dieses Abkommen tritt am Tage seiner Unterzeichnung in Kraft.
GESCHEHEN zu Santo Domingo am 21. November 1979 in zwei Urschriften,

jede in deutscher und spanischer Sprache, wobei jeder Wortlaut gleichermaBen
verbindlich ist.

Fir die Regierung der Bundesrepublik Deutschland:
RAINER OFFERGELD

Bundesminister fuir wirtschaftliche Zusammenarbeit

Fir die Regierung der Dominikanischen Republik:
Don ANTONIO GUZMAN
Prdsident der Republik

ANLAGE ZUM ABKOMMEN ZWISCHEN DER REGIERUNG DER BUNDES-
REPUBLIK DEUTSCHLAND UND DER REGIERUNG DER DOMINIKA-
NISCHEN REPUBLIK OBER FINANZIELLE ZUSAMMENARBEIT

1. Liste der Waren und Leistungen, die gemi.B Artikel 1 Absatz 1 Buchstabe b des
Regierungsabkommens vom 21. November 1979 aus dem Darlehen finanziert werden
k6nnen:
(a) Industrielle Roh- und Hilfsstoffe sowie Halbfabrikate,
(b) industrielle Ausristungen sowie landwirtschaftliche Maschinen und Gerkite,
(c) Ersatz- und Zubehdrteile aller Art,
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(d) Erzeugnisse der chemischen Industrie, insbesondere Diingemittel, Pflanzenschutz-
und Schiidlingsbek~impfungsmittel, Arzneimittel,

(e) sonstige gewerbliche Erzeugnisse, Erzugnisse, die ffir die Entwicklung der
Dominikanischen Republik von Bedeutung sind,

0 Beratungsleistungen, Patente und Lizenzgebfihren.

2. Einfuhrguiter, die in dieser Liste nicht enthalten sind, konnen nur finanziert
werden, wenn die vorherige Zustimmung der Regierung der Bundesrepublik Deutschland
daffir vorliegt.

3. Die Einfuhr von Luxusgutern und von Verbrauchsguitern fir den privaten Bedarf
sowie Gfitern Guiten und Anlagen, die militdrischen Zwecken dienen, ist von der
Finanzierung aus dem Darlehen ausgeschlossen.
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[SPANISH TEXT-TEXTE ESPAGNOL]

CONVENIO ENTRE EL GOBIERNO DE LA REPUBLICA
DOMINICANA Y EL GOBIERNO DE LA REPOBLICA FEDE-
RAL DE ALEMANIA SOBRE COOPERACI)N FINANCIERA

El Gobiemo de la Repfiblica Dominicana y el Gobierno de la Rep~iblica
Federal de Alemania,

En el espfritu de las relaciones amistosas existentes entre la Repdblica
Dominicana y la Repfiblica Federal de Alemania,

En el deseo de consolidar e intensificar estas relaciones amistosas por medio
de una cooperaci6n financiera entre compartes,

Conscientes de que el mantenimiento de estas relaciones constituye la base
del presente Convemo,

Con el prop6sito de contribuir al desarrollo social y econ6mico en la
Repiiblica Dominicana,

Han convenido en lo siguiente:

Art(culo 1. (1) El Gobierno de la Repfiblica Federal de Alemania otorga al
Gobierno de la Reptiblica Dominicana la posibilidad de contratar con el
Kreditanstalt fir Wiederaufbau (Instituto de Credito para la Reconstrucci6n),
Frankfurt/Main,
a) Un pr6stamo hasta la suma de 15 millones DM (en letra: quince millones

Deutsche Mark) para el proyecto "Ayuda de mercancias conforme a
programas para el sector energ6tico", si despu~s de examinado resulta digno
de apoyo, y

b) Un pr~stamo de hasta 5 millones DM (en letra: cinco millones Deutsche Mark)
para la financiaci6n de gastos de divisas surgidos del suministro de mercancias
y servicios destinados a cubrir las necesidades civiles corrientes y de los gastos
en moneda extranjera y nacional surgidos del transporte, seguro y montaje de
mercancias de importaci6n financiada.

(2) Tanto respecto al proyecto mencionado en el subptrrafo 1 letra a) como
respecto al mencionado en el subp&Trafo I letra b) tendrdi que tratarse de
suministros o servicios cuyos respectivos contratos se hayan concertado despu6s
del 31 de agosto de 1979.

(3) Respecto a los proyectos mencionados en el subptirrafo 1 letra b) tendrdi
que tratarse de suministros y servicios segtin la lista anexa al presente Convenio.

(4) Los proyectos mencionados en el subpfirrafo I podrdn ser reemplazados
por otros si el Gobierno de la Repdiblica Dominicana y el Gobierno de la Repfiblica
Federal de Alemania asf lo convienen.

Art(culo 2. El empleo de estos pr~stamos, asi como las condiciones de su
concesi6n, se fijarfn por los contratos que habrin de concertarse entre el
prestatario y el Kreditanstalt fir Wiederaufbau, contratos que estardin sujetos a
las disposiciones legales vigentes en la Repdiblica Federal de Alemania.

Artfculo 3. El Gobierno de la Repfiblica Dominicana eximiri al
Kreditanstalt ffir Wiederaufbau de todos los impuestos y demds gravdmenes
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p6blicos que se devenguen en la Repfiblica Dominicana en relaci6n con la
concertaci6n y ejecuci6n de los contratos que habr~n de concluirse conforme al
Articulo 2.

ArtIculo 4. Respecto a los transportes maritimos, terrestres y adreos de
personas y mercancias resultantes de la concesi6n de los pr6stamos, el Gobierno
de la Repdblica Dominicana permitiri a los pasajeros y proveedores elegir
libremente entre las empresas de transporte, no adoptarg medidas que excluyan o
dificulten la participac16n de las empresas de transporte con sede en el drea
alemana de aplicaci6n del presente Convenio, y otorgard en su caso las
autorizaciones necesarias para la participaci6n de esas empresas de transporte.

Art(culo 5. Los suministros y servicios para proyectos que se financien con
los pr~stamos a que se refiere el articulo 1 letra a) deberin sacarse a licitaci6n
pdiblica internacional, a no ser que se convenga algo diferente para casos
especiales.

Artfculo 6. El Gobierno de la Repdblica Federal de Alemania tiene especial
inter6s en que en los suministros y servicios que resultaren de la concesi6n de los
pr~stamos se utilicen con preferencia las posibilidades econ6micas del Land
Berlin.

Artculo 7. Con excepci6n de las disposiciones del articulo 4 en lo referente
a los transportes a6reos, el presente Convenio se aplicard tambi~n al Land Berlin
en tanto que el Gobierno de la Repdblica Federal de Alemania no haga una
declaraci6n en contrario al Gobierno de la Repfiblica Dominicana dentro de los
tres meses siguientes a la entrada en vigor del presente Convenio.

Artfculo 8. El presente Convenio entrardi en vigor el dia de su firma.

HECHO en Santo Domingo, el 21 de noviembre de 1979, en dos ejemplares, en
espafiol y alemdn, siendo ambos textos igualmente vfilidos.

Por el Gobierno Por el Gobierno
de la Rep6blica Dominicana de la Repfiblica Federal de Alemania:

[Signed - Signo ] [Signed - Signg ]

Don ANTONIO GUZMAN RAINER OFFERGELD
Presidente de la Repiblica Ministro Federal de Cooperaci6n

Econ6mica

ANEXO AL CONVENIO SOBRE COOPERACION FINANCIERA ENTRE EL
GOBIERNO DE LA REP1OBLICA DOMINICANA Y EL GOBIERNO DE LA
REPOBLICA FEDERAL DE ALEMANIA

1. Lista de mercancias y servicios que conforme al articulo 1 subpfirrafo 1 letra b) del
Convenio del 21 de noviembre de 1979 pueden ser financiados con el prestamo:
a) Materias primas y auxiliares para la industria, asi como productos semifabricados,
b) Equipos industriales, asi como maquinaria y aparatos agricolas,
c) Piezas de repuesto y accesorios de toda indole,
d) Productos de la industria quimica, especialmente fertilizantes, productos fitosanitarios

e insecticidas, medicamentos,
e) Otros productos industriales de importancia para el desarrollo de la Rep(iblica

Dominicana,
f) Servicios de asesoramiento, patentes y derechos de licencia.
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2. Los productos de importaci6n no contenidos en esta lista no podrin ser financiados
mfs que cuando el Gobierno de la Repfiblica Federal de Alemania haya dado su previa
aprobaci6n.

3. La importaci6n de bienes de lujo y de bienes de consumo para el uso privado, asi
como de bienes e instalaciones que sirvan para fines militares, queda excluida de la
financiaci6n por medio del pr~stamo.
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[TRANSLATION-TRADUcTION]

AGREEMENT' BETWEEN THE GOVERNMENT OF THE FED-
ERAL REPUBLIC OF GERMANY AND THE GOVERNMENT
OF THE DOMINICAN REPUBLIC CONCERNING FINANCIAL
CO-OPERATION

The Government of the Federal Republic of Germany and the Government of
the Dominican Republic,

In the spirit of the friendly relations existing between the Federal Republic of
Germany and the Dominican Republic,

Desiring to strengthen and enhance these friendly relations through financial
co-operation as partners,

Aware that the maintenance of these relations constitutes the basis of the
present Agreement,

Intending to contribute to social and economic development in the
Dominican Republic,

Have agreed as follows:

Article 1. (1) The Government of the Federal Republic of Germany shall
enable the Government of the Dominican Republic to obtain from the
Kreditanstalt ffir Wiederaufbau (Development Loan Corporation), Frankfurt am
Main,
(a) For the project "Goods aid under specific programmes for the energy sector",

a loan of up to DM 15 million (fifteen million Deutsche Mark) if, on
examination, this project is deemed worthwhile, and

(b) For the purpose of financing the foreign-exchange cost of the goods and
services provided to cover current civil requirements, and the foreign-
exchange and national-currency costs of transport, insurance and assembly
incurred in connection with the financed importation of goods, a loan of up to
DM 5 million (five million Deutsche Mark).
(2) The relevant contracts for supplies and services in connection with the

projects referred to in paragraph (1) (a) and paragraph (1) (b) shall have been
concluded after 31 August 1979.

(3) The supplies and services for the project referred to in paragraph (1) (b)
shall be from among those specified in the list annexed to this Agreement.

(4) The projects referred to in paragraph (1) above may be replaced by other
projects if the Government of the Federal Republic of Germany and the
Government of the Dominican Republic so agree.

Article 2. The utilization of these loans as well as the terms and conditions
on which they are granted shall be governed by the contracts to be concluded
between the borrower and the Kreditanstalt fir Wiederaufbau, which shall be
subject to the laws and regulations applicable in the Federal Republic of
Germany.

I Came into force on 21 November 1979 by signature, in accordance with article 8.
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Article 3. The Government of the Dominican Republic shall exempt the
Kreditanstalt fur Wiederaufbau from all taxes and other fiscal charges levied in
the Dominican Republic in connection with the conclusion and implementation of
the contracts referred to in article 2.

Article 4. The Government of the Dominican Republic shall allow
passengers and suppliers free choice of transport enterprises for such transport by
sea, land and air of persons and goods as results from the granting of the loans,
refrain from taking any measures that might exclude or impede the participation
on equal terms of transport enterprises having their principal place of business in
the German area of application of this Agreement, and grant any necessary
permits for the participation of such enterprises.

Article 5. Supplies and services for projects to be financed from the loan
pursuant to article 1 (a) shall, unless otherwise provided for in individual cases,
be subject to international public tender.

Article 6. With regard to supplies and services resulting from the granting
of the loan, the Government of the Federal Republic of Germany attaches
particular importance to preference being given to the economic potential of Land
Berlin.

Article 7. With the exception of those provisions of article 4 which
refer to air transport, this Agreement shall also apply to Land Berlin, provided
that the Government of the Federal Republic of Germany does not make a
declaration to the contrary to the Government of the Dominican Republic within
three months of the date of entry into force of this Agreement.

Article 8. This Agreement shall enter into force on the date of its signature.

DONE at Santo Domingo on 21 November 1979, in duplicate, in the German
and Spanish languages, both texts being equally authentic.

For the Government of the Federal Republic of Germany:
[Signed]

RAINER OFFERGELD
Federal Minister for Economic Co-operation

For the Government of the Dominican Republic:
[Signed ]

ANTONIO GUZMAN
President of the Republic
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ANNEX TO THE AGREEMENT BETWEEN THE GOVERNMENT OF THE
FEDERAL REPUBLIC OF GERMANY AND THE GOVERNMENT OF THE
DOMINICAN REPUBLIC CONCERNING FINANCIAL CO-OPERATION

1. List of goods and services which, pursuant to article 1, paragraph (1) (b), of the
intergovernmental Agreement of 21 November 1979, may be financed from the loan:
(a) Industrial raw materials and auxiliary materials, and semi-finished products,
(b) Industrial equipment, and agricultural machinery and implements,
(c) Spare parts and accessories of all kinds,
(d) Chemical-industry products, especially fertilizers, plant-protection and pest-control

agents, and pharmaceuticals,
(e) Other industrial products of importance for the development of the Dominican

Republic,
(I Advisory services, patents and licences.

2. Imported goods not included in this list may be financed only with the prior consent
of the Government of the Federal Republic of Germany.

3. Imported luxury items and consumer goods for private use and goods and
installations serving military purposes shall not be financed from the loan.
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[TRADUCTION - TRANSLATION]

ACCORD' DE COOP19RATION FINANCIPIRE ENTRE LE
GOUVERNEMENT DE LA RIftPUBLIQUE FPDtRALE
D'ALLEMAGNE ET LE GOUVERNEMENT DE LA RPPU-
BLIQUE DOMINICAINE

Le Gouvernement de la Rpublique f6d6rale d'Allemagne et le Gouverne-
ment de la R6publique dominicaine,

Dans l'esprit des relations amicales existant entre la R6publique f6d6rale
d'Allemagne et la Rdpublique dominicaine,

Dsireux de renforcer et d'approfondir ces relations amicales par une
cooperation financikre entre associ6s,

Conscients que le maintien de ces relations forme la base du present Accord,

Se proposant de contribuer au d6veloppement social et Economique dans la
R~publique dominicaine,

Sont convenus de ce qui suit:

Article premier. 1. Le Gouvernement de la R~publique f6d~rale d'Alle-
magne autorise le Gouvernement de la R6publique dominicaine A contracter
aupr~s de la Kreditanstalt fur Wiederaufbau de Francfort-sur-le-Main les
emprunts suivants:
a) Un emprunt d'un montant maximal de DM 15 000000 (quinze millions de

deutsche marks) destin6 au projet 4 Fourniture de biens et services conforme
aux programmes pour le secteur 6nerg6tique *, si, aprts examen, ce projet est
jug6 digne d'etre encourag6;

b) Un emprunt d'un montant maximal de DM 5 000 000 (cinq millions de
deutsche marks) destin6 A financer le cooit des devises n6cessaires A
l'acquisition des biens et services permettant de satisfaire les besoins civils
actuels, ainsi que les d~penses en monnaies 6trangtre et nationale relatives au
transport, A 1'assurance et au montage des biens dont l'importation est
financ6e.

2. Les biens et services relatifs au projet vis6s A l'alin6a a du paragraphe 1
et au projet vis6 A l'alin~a b du paragraphe I devront avoir fait l'objet de contrats
de livraison ou de prestations conclus aprts le 31 aofit 1979.

3. S'agissant des projets vis6s A l'alin6a b du paragraphe 1, les biens et
services devront correspondre A la liste jointe en annexe au prEsent Accord.

4. Les projets vis6s au paragraphe 1 pourront etre remplac6s par d'autres
projets si le Gouvernement de la R6publique f6d~rale d'Allemagne et le
Gouvernement de la R6publique dominicaine en conviennent ainsi.

Article 2. L'utilisation de prets et les conditions auxquelles ils sont consentis
seront d6termin es par les contrats & conclure entre l'emprunteur et la
Kreditanstalt ftir Wiederaufbau, lesquels seront soumis A la 16gislation en vigueur
en R6publique f~d~rale d'Allemagne.

Entrd en vigueur le 21 novembre 1979 par [a signature, conformiment A I'article 8.
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Article 3. Le Gouvernement de la R6pubfique dominicaine exon6reraila
Kreditanstalt ffir Wiederaufbau de tous imp6ts et autres droits perus dans la
R~publique dominicaine tant lors de la conclusion que durant 1'execution des
contrats vis~s A 'article 2.

Article 4. S'agissant du transport par mer, terre ou air de personnes et de
marchandises d6coulant de l'octroi des prets, le Gouvernement de la Republique
dominicaine laissera aux passagers et aux fournisseurs le libre choix des
entreprises de transport; il ne prendra aucune mesure susceptible d'exclure ou
d'entraver la participation b conditions 6gales des entreprises de transport ayant
leur siege dans le domaine d'application allemand du pr6sent Accord et d61ivrera,
le cas 6ch6ant, les autorisations n6cessaires a la participation de ces entreprises.

Article 5. Les biens et services destin6s aux projets finances par les prets
vis6s A l'alin6a a de l'article premier feront l'objet d'un appel d'offres
international, 2 moins qu'il n'en soit dispos6 autrement dans certains cas
d'esp ve.

Article 6. En ce qui concerne les biens et services r6sultant de l'octroi des
prts, le Gouvernement de la Rdpublique f6d6rale d'Allemagne attache une
importance particulire A ce que priorit6 soit donn6e A l'utilisation du potentiel
6conomique du Land Berlin.

Article 7. A l'exception de celles des dispositions de l'article 4 qui
concernent le transport a6rien, le pr6sent Accord s'appliquera 6galement au Land
Berlin, sauf d6claration contraire faite par le Gouvernement de la R6publiqie
f6d6rale d'Allemagne au Gouvernement de la R6publique dominicaine dans les
trois mois qui suivront son entr6e en vigueur.

Article 8. Le pr6sent Accord entrera en vigueur au jour de sa signature.

FAIT A Saint-Domingue le 21 novembre 1979, en deux exemplaires, chacun
en allemand et en espagnol, les deux textes faisant 6galement foi.

Pour le Gouvernement de la Republique f6d6rale d'Allemagne:
Le Ministre f6d6ral de la coop6ration 6conomique,

[Signi I
RAINER OFFERGELD

Pour le Gouvernement de la R6publique dominicaine:
Le Pr6sident de la R6publique,

[Signi]
Don ANTONIO GUZMAN
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ANNEXE A L'ACCORD DE COOPARATION FINANCIIRE ENTRE LE GOU-
VERNEMENT DE LA R]PUBLIQUE FADARALE D'ALLEMAGNE ET LE
GOUVERNEMENT DE LA REPUBLIQUE DOMINICAINE

1. Liste des biens et services qui peuvent etre financ6s au moyen du pret vis6 A
l'alin6a b du paragraphe 1 de I'article premier de l'Accord gouvernemental du
21 novembre 1979:
a) Matitres premieres et matitres auxiliaires industrielles ainsi que produits semi-finis;
b) Equipements industriels, machines et outillages agricoles;
c) Pieces de rechange et accessoires en tout genre;
d) Produits de l'industrie chimique, notamment engrais, produits phytosanitaires et

insecticides, m6dicaments;
e) Autres produits industriels importants pour le d6veloppement de la R6publique

dominicame;
D Services de conseil, brevets et droits de licence.

2. Les importations ne figurant pas sur cette liste ne pourront etre financ6es qu'avec
I'accord pr6alable du Gouvernement de la Rdpublique f6d6rale d'Allemagne.

3. L'importation de produits de luxe et de biens de consommation destinds A l'usage
privt, ainsi que de produits et d'6quipements destin6s A des fins militaires, ne peut etre
financke par le pret.
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[GERMAN TEXT -TEXTE ALLEMAND]

ABKOMMEN ZWISCHEN DER REGIERUNG DER BUNDES-
REPUBLIK DEUTSCHLAND UND DER REGIERUNG DER
REPUBLIK BOLIVIEN UBER FINANZIELLE ZUSAMMEN-
ARBEIT

Die Regierung der Bundesrepublik Deutschland und die Regierung der
Republik Bolivien,

im Geiste der bestehenden freundschaftlichen Beziehungen zwischen der
Bundesrepublik Deutschland und der Republik Bolivien,

in dem Wunsche, diese freundschaftlichen Beziehungen durch part-
nerschaftliche Finanzielle Zusammenarbeit zu festigen und zu vertiefen,

im BewuBtsein, daB die Aufrechterhaltung dieser Beziehungen die Grundlage
dieses Abkommens ist,

in der Absicht, zur sozialen und wirtschaftlichen Entwicklung in der
Republik Bolivien beizutragen,

sind wie folgt ubereingekommen:

Artikel 1. (1) Die Regierung der Bundesrepublik Deutschland erm6glicht es
der Regierung der Republik Bolivien oder einem anderen von beiden Regierungen
gemeinsam auszuwiilenden Darlehensnehmer, bei der Kreditanstalt fur
Wiederaufbau, Frankfurt am Main, fur das Vorhaben ,,Kreditfonds fur
Vorinvestitionsstudien (Instituto Nacional de Preinversi6n-INALPRE)", wenn
nach Prfifung die ForderungswUrdigkeit festgestellt worden ist, ein Darlehen bis
zu 5 Millionen DM (in Worten: fiinf Millionen Deutsche Mark) aufzunehmen.

(2) Daruiber hinaus erm6glicht es die Regierung der Bundesrepublik
Deutschland der Regierung der Republik Bolivien oder einem anderen von beiden
Regierungen gemeinsam auszuwaihlenden Darlehensnehmer, nichtverbrauchte
Restmittel in H6he von 1,206 Millionen DM (in Worten: eine Million
zweihundertundsechstausend Deutsche Mark) aus dem gemiB Abkommen vom
24. November 1970 fr das Vorhaben ,,Banco Industrial S.A." zugesagten Betrag
von 5 Millionen DM (in Worten: ffinf Millionen Deutsche Mark) fur das in
Absatz 1 genannte Vorhaben zu verwenden, so daB fur das Vorhaben ,,Kreditfonds
fUr Vorinvestitionsstudien (Instituto Nacional de Preinversi6n-INALPRE)" ein
Gesamtdarlehen von 6,206 Millionen DM (in Worten: sechs Millionen
zweihundertundsechstausend Deutsche Mark) verfigbar ist.

(3) Das in Absatz 1 bezeichnete Vorhaben kann im Einvernehmen zwischen
der Regierung der Bundesrepublik Deutschland und der Regierung der Republik
Bolivien durch andere Vorhaben ersetzt werden.

Artikel 2. (1) Die Verwendung dieses Darlehens sowie die Bedingungen, zu
denen es gewihrt wird, bestimmen die zwischen dem Darlehensnehmer und der
Kreditanstalt fur Wiederaufbau zu schlieBenden Vertraige, die den in der
Bundesrepublik Deutschland geltenden Rechtsvorschriften unterliegen.

(2) Die Regierung der Republik Bolivien, soweit sie nicht selbst Dar-
lehensnehmerin ist, und die Zentralbank der Republik Bolivien werden gegenfiber
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der Kreditanstalt fur Wiederaufbau alle Zahlungen in Deutscher Mark in
Erfiullung von Verbindlichkeiten des Darlehensnehmers auf Grund der nach
Absatz 1 zu schlieBenden Vertrage garantieren.

Artikel 3. Die Regierung der Republik Bolivien stellt die Kreditanstalt fur
Wiederaufbau von simtlichen Steuern und sonstigen 6ffentlichen Abgaben frei,
die im Zusammenhang mit AbschluB und Durchfiuhrung der in Artikel 2
erwiihnten Vertrage in der Republik Bolivien erhoben werden.

Artikel 4. Die Regierung der Republik Bolivien uiberlait bei den sich aus der
Darlehensgewiihrung ergebenden Transporten von Personen und Gultern im See-
und Luftverkehr den Passagieren und Lieferanten die freie Wahl der
Verkehrsunternehmen, trifft keine MaBnahmen, welche die gleichberechtigte
Beteiligung der Verkehrsunternehmen mit Sitz in dem deutschen Geltungsbereich
dieses Abkommens ausschlieBen oder erschweren, und erteilt gegebenenfalls die
fir eine Beteiligung dieser Verkehrsunternehmen erforderlichen Genehmigungen.

Artikel 5. Lieferungen und Leistungen fur Vorhaben, die aus dem Darlehen
finanziert werden, sind international 6ffentlich auszuschreiben, soweit nicht im
Einzelfall etwas Abweichendes festgestellt wird.

Artikel 6. Die Regierung der Bundesrepublik Deutschland legt besonderen
Wert darauf, daB bet den sich aus der DarlehensgewAhrung ergebenden
Lieferungen und Leistungen die wirtschaftlichen M6glichkeiten des Landes
Berlin bevorzugt genutzt werden.

Artikel 7. Mit Ausnahme der Bestimmungen des Artikels 4 hinsichtlich des
Luftverkehrs gilt dieses Abkommen auch ffir das Land Berlin, sofern nicht die
Regierung der Bundesrepublik Deutschland gegeniber der Regierung der
Republik Bolivien innerhalb von drei Monaten nach Inkrafttreten des
Abkommens eine gegenteilige Erklfaung abgibt.

Artikel 8. Dieses Abkommen tritt am Tage seiner Unterzeichnung in Kraft.

GESCHEHEN zu La Paz am 12. Dezember 1979 in zwei Urschriften, jede in
deutscher und spanischer Sprache, wobei jeder Wortlaut gleichermaBen
verbindlich ist.

Fir die Regierung der Bundesrepublik Deutschland:
HEYMER
H. LINHART

Ffir die Regierung der Republik Bolivien:
J. GARRET
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[SPANISH TExT-TEXTE ESPAGNOL]

CONVENIO ENTRE EL GOBIERNO DE LA REPPBLICA DE
BOLIVIA Y EL GOBIERNO DE LA REPOBLICA FEDERAL DE
ALEMANIA SOBRE COOPERACI6N FINANCIERA

El Gobierno de la Reptblica de Bolivia y el Gobierno de la Rep~iblica Federal
de Alemania,

En el espiritu de las relaciones amistosas existentes entre la Reptiblica de
Bolivia y la Repiiblica Federal de Alemania,

En el deseo de consolidar e intensificar estas relaciones amistosas por medio
de una cooperaci6n financiera entre compartes,

Conscientes de que el mantenimiento de estas relaciones constituye la base
del presente Convemo,

Con el prop6sito de contribuir al desarroio social y econ6mico en la
Reptblica de Bolivia,

Han convenido en lo siguiente:

Artfculo 1. (1) El Gobierno de la Reptiblica Federal de Alemania otorgari
al Gobierno de la Repibica de Bolivia, o a otro prestatario que ambos Gobiernos
designen de coman acuerdo, la posibilidad de contratar un pr6stamo hasta la suma
de 5.000.000 Deutsche Mark en total (en letra: cinco milones Deutsche Mark) con
el Kreditanstalt fur Wiederaufbau (Instituto de Cr6dito para la Reconstrucci6n),
Frankfurt/Main, para el proyecto "Fondo de Cr6ditos para estudios de
preinversi6n (Instituto Nacional de Preinversi6n-INALPRE)", si este proyecto,
despu6s de examinado, resulta digno de apoyo.

(2) Ademis, el Gobierno de la Repdblica Federal de Alemania concederd al
Gobierno de la Repiblica de Bolivia o a otro prestatario, que ambos Gobiemos
designen de comtn acuerdo, la posibilidad de utilizar para el proyecto
mencionado en el pfrrafo 1 fondos no aprovechados por valor de
1.206.000 Deutsche Mark (en letra: un mill6n doscientos seis mil Deutsche Mark)
procedentes de la suma prometida de acuerdo con el Convenio de 24 de
noviembre de 1970 para el proyecto "Banco Industrial S.A.", de modo que queda
disponible para el proyecto "Fondo de Cr6ditos para estudios de preinversi6n
(Instituto Nacional de Preinversi6n-INALPRE)" un pr6stamo global de
6.206.000 Deutsche Mark (en letra: seis miliones doscientos seis mil Deutsche
Mark).

(3) El proyecto mencionado en el pdrrafo 1 podri ser reemplazado por otros
si el Gobierno de la Repidblica de Bolivia y el Gobierno de la Repfiblica Federal de
Alemania asf lo convienen.

Artfculo 2. (1) El empleo de este pr6stamo, asi como las condiciones de su
concesi6n, se fijarn por los contratos que habran de concertarse entre el
prestatario y el Kreditanstalt ffir Wiederaufbau, contratos que estarin sujetos a
las disposiciones legales vigentes en la Repdblica Federal de Alemania.

(2) El Gobierno de la Repdblica de Bolivia, en tanto que no sea el
prestatario, y el Banco Central de la Repfiblica de Bolivia garantizarin ante el
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Kreditanstalt fr Wiederaufbau todos los pagos en Deutsche Mark, en
cumplimiento de los compromisos que el prestatario asume en virtud de los
contratos de prestamo que habrfin de concertarse segfin el pirrafo precedente.

Artculo 3. El Gobierno de la Repfiblica de Bolivia eximird al Kreditanstalt
ffir Wiederaufbau de todos los impuestos y demis gravfmenes pfiblicos que se
devenguen en la Repfiblica de Bolivia en relaci6n con la concertaci6n y ejecuci6n
de los contratos mencionados en el Articulo 2.

Art(culo 4. Respecto a los transportes maritimos y a6reos de personas y
mercancias resultantes de la concesi6n del pr6stamo, el Gobierno de la Rep6blica
de Bolivia permitiri a los pasajeros y proveedores elegir libremente entre las
empresas de transporte, no adoptarfi mediedas que excluyan o dificulten la
participaci6n de las empresas de transporte con sede en el Area alemana de
aplicaci6n del presente Convenio y otorgard en su caso las autorizaciones
necesarias para la participaci6n de esas empresas de transporte.

Articulo 5. Los suministros y prestaciones para proyectos que se financien
con el pr6stamo deber~n sacarse a licitaci6n p6blica internacional siempre que no
se convenga algo diferente para casos especiales.

Artfculo 6. El Gobierno de la Repidblica Federal de Alemania tiene especial
inter6s en que en los suministros y prestaciones que resultaren de la concesi6n del
prdstamo se utilicen con preferencia las posibilidades econ6micas del Land
Berlin.

Artfculo 7. Con excepci6n de las disposiciones del articulo 4 en lo referente
a los transportes a6reos, el presente Convenio se aplicarA tambi~n al Land Berlin
en tanto que el Gobierno de la Repfiblica Federal de Alemania no haga una
declaraci6n en contrario al Gobierno de la Repidblica de Bolivia dentro de los tres
meses siguientes a la entrada en vigor del presente Convenio.

Art(culo 8. El presente Convenio entrar, en vigor el dia de su firma.

HECHO en La Paz, el 12 de diciembre de 1979 en dos ejemplares, en espafiol
y alemfin, siendo ambos textos igualmente vfilidos.

[Signed- Sign,]1  [Signed-Signi]
[Signed - Sign ]3

Por el Gobierno Por el Gobierno
de la Reptiblica de Bolivia de la Rep6blica Federal de Alemania

Signed by J. Garret-Sign6 par J. Garret.
Signed by Heymer-Sign6 par Heymer.
Signed by H. Linhart-Sign6 par H. Linhart.
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[TRANSLATION- TRADUCTION]

AGREEMENT' BETWEEN THE GOVERNMENT OF THE FED-
ERAL REPUBLIC OF GERMANY AND THE GOVERNMENT
OF THE REPUBLIC OF BOLIVIA CONGERNING FINANCIAL
CO-OPERATION

The Government of the Federal Republic of Germany and the Government of
the Republic of Bolivia,

In the spirit of the friendly relations existing between the Federal Republic of
Germany and the Republic of Bolivia,

Desiring to strengthen and enhance these friendly relations through financial
co-operation as partners,

Aware that the maintenance of these relations constitutes the basis of this
Agreement,

Intending to contribute to social and economic development in the Republic
of Bolivia,

Have agreed as follows:

Article 1. (1) The Government of the Federal Republic of Germany shall
enable the Government of the Republic of Bolivia, or another borrower to be
jointly selected by the two Governments, to obtain from the Kreditanstalt fir
Wiederaufbau, Frankfurt am Main, for the project "Fund for pre-investment
studies (Instituto Nacional de Preinversi6n- INALPRE)", provided that, on
examination, the project is deemed worthwhile, a loan of up to DM 5 million (five
million Deutsche Mark).

(2) The Government of the Federal Republic of Germany shall moreover
enable the Government of the Republic of Bolivia, or another borrower to be
jointly selected by the two Governments, to utilize, for the project referred to in
paragraph (1), the unexpended balance of DM 1,206,000 (one million two hundred
and six thousand Deutsche Mark) remaining from the amount of DM 5 million
(five million Deutsche Mark) granted for the project "Banco Industrial S.A."
under an Agreement dated 24 November 1970, so that a total loan of
DM 6,206,000 (six million two hundred and six thousand Deutsche Mark) is avail-
able for the project "Fund for pre-investment studies (Instituto Nacional
de Preinversi6n-INALPRE)".

(3) The project referred to in paragraph (1) above may be replaced by other
projects if the Government of the Federal Republic of Germany and the
Government of the Republic of Bolivia so agree.

Article 2. (1) The utilization of the loan as well as the terms and conditions
on which it is granted shall be governed by the contracts to be concluded between
the borrower and the Kreditanstalt fuir Wiederaufbau which shall be subject to the
laws and regulations applicable in the Federal Republic of Germany.

Came into force on 12 December 1979 by signature, in accordance with article 8.
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(2) The Government of the Republic of Bolivia, provided that it is not itself
the borrower, and the Central Bank of the Republic of Bolivia shall guarantee to
the Kreditanstalt ffir Wiederaufbau all payments in Deutsche Mark to be made in
fulfilment of the borrower's obligations under the contracts to be concluded
pursuant to paragraph (1) above.

Article 3. The Government of the Republic of Bolivia shall exempt the
Kreditanstalt ffir Wiederaufbau from all taxes and other fiscal charges levied in
the Republic of Bolivia in connection with the conclusion and implementation of
the contracts referred to in article 2.

Article 4. The Government of the Republic of Bolivia shall allow
passengers and suppliers free choice of transport enterprises for such transport by
sea and air of persons and goods as results from the granting of the loan, refrain
from taking any measures that might exclude or impede the participation on equal
terms of transport enterprises having their principal place of business in the
German area of application of this Agreement, and grant any necessary permits
for the participation of such enterprises.

Article 5. Supplies and services for projects financed from the loan shall,
unless otherwise provided for in individual cases, be subject to international
public tender.

Article 6. With regard to supplies and services resulting from the granting
of the loan, the Government of the Federal Republic of Germany attaches
particular importance to preference being given to the economic potential of Land
Berlin.

Article 7. With the exception of those provisions of article 4 which refer to
air transport, this Agreement shall also apply to Land Berlin, provided that the
Government of the Federal Republic of Germany does not make a declaration to
the contrary to the Government of the Republic of Bolivia within three months of
the date of entry into force of this Agreement.

Article 8. This Agreement shall enter into force on the date of its signature.
DONE at La Paz on 12 December 1979, in duplicate, in the German and

Spanish languages, both texts being equally authentic.
For the Government of the Federal Republic of Germany:

[Signed ]
HEYMER

[Signed]
H. LINHART

For the Government of the Republic of Bolivia:
[Signed ]
J. GARRET
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[TRADUCTION - TRANSLATION]

ACCORD' DE COOPtRATION FINANCIPRE ENTRE LE
GOUVERNEMENT DE LA REPUBLIQUE FIDP-RALE
D'ALLEMAGNE ET LE GOUVERNEMENT DE LA RtPU-
BLIQUE DE BOLIVIE

Le Gouvernement de la Republique federale d'Allemagne et le Gouverne-

ment de la Rpublique de Bolivie,

Dans l'esprit des relations amicales qui existent entre la R6publique f6d6rale
d'Allemagne et la R6publique de Bolivie,

D6sireux de renforcer et d'approfondir ces relations amicales par une
collaboration financire entre associ6s,

Conscients que le maintien de ces relations forme la base du present Accord,

Se proposant de contribuer au d6veloppement social et 6conomique dans la
R6publique de Bolivie,

Sont convenus de ce qui suit:

Article premier. 1. Le Gouvernement de la R6publique f6d6rale d'Alle-
magne autorise le Gouvernement de la R6publique de Bolivie, ou un autre
emprunteur A choisir de commun accord entre les deux gouvernements, A
contracter aupr6s de la Kreditanstalt ffir Wiederaufbau de Francfort-sur-le-Main
un emprunt de DM 5 000 000 (cinq millions de deutsche marks) destind au projet
(<Fonds de cr6dits pour 6tudes de pr6investissement (Instituto Nacional de
Preinversi6n- INALPRE)> si, apr~s examen, ce projet est jug6 digne d'etre
encourag6.

2. Le Gouvernement de la R6publique f6d6rale d'Allemagne autorise en
outre le Gouvernement de la Republique de Bolivie, ou un autre emprunteur A
choisir d'un commun accord entre les deux gouvernements, A utiliser pour le
projet vis6 au paragraphe 1 le solde de DM 1 206 000 (un million deux cent six
mifle deutsche marks) issu du montant de DM 5 000 000 promis conform6ment A
l'Accord du 24 novembre 1970 relatif au projet <<Banco Industrial SA, , le
montant total des cr6dits disponibles pour le projet ,< Fonds de cr6dits pour 6tudes
de pr6investissement (Instituto Nacional de Preinversi6n- INALPRE),> se
trouve ainsi port6 A DM 6 206 000 (six millions deux cent six mille deutsche
marks).

3. Le projet vis6 au paragraphe 1 pourra atre remplac6 par d'autres projets si
le Gouvernement de la R6publique f6d6rale d'Allemagne et le Gouvernement de la
R6publique de Bolivie en conviennent ainsi.

Article 2. 1. L'utilisation de ce pret et les conditions auxquelles il est
consenti seront d6termin6es par les contrats A conclure entre l'emprunteur et la
Kreditanstalt fur Wiederaufbau, lesquels seront soumis A la 16gislation en vigueur
en R6publique f6d6rale d'Allemagne.

I Entrd en vigueur le 12 d6cembre 1979 par la signature, conform6ment A I'article 8.
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2. Le Gouvernement de la Republique de Bolivie, dans la mesure ohi il n'est
pas lui-meme l'emprunteur, et la Banque centrale de la Rdpublique de Bolivie se
porteront garants envers la Kreditanstalt fir Wiederaufbau de tous les paiements
en deutsche marks effectu6s en execution des obligations de l'emprunteur telles
qu'elles decoulent des contrats A conclure selon le paragraphe 1.

Article 3. Le Gouvernement de la R6publique de Bolivie exonerera ia
Kreditanstalt fir Wiederaufbau de tous imp6ts et autres droits pergus dans la
Republique de Bolivie tant lors de la conclusion que durant 1'ex6cution des
contrats vises & l'article 2.

Article 4. S'agissant du transport par mer et par air de personnes et de
marchandises decoulant de l'octroi du pret, le Gouvernement de la R6publique de
Bolivie laissera aux passagers et aux fournisseurs le libre choix des entreprises de
transport; il ne prendra aucune mesure susceptible d'exclure ou d'entraver la
participation A conditions 6gales des entreprises de transport ayant leur siege dans
le domaine d'application allemand du present Accord et delivrera, le cas echeant,
les autorisations necessaires A la participation de ces entreprises.

Article 5. Les biens et services destin6s aux projets financ6s au moyen du
p,'t feront l'objet d'un appel d'offres international, A moins qu'il n'en soit dispos6
autrement dans certains cas d~espce.

Article 6. S'agissant des biens et services d6coulant de l'octroi du pret, le
Gouvernement de la R6publique federale d'Allemagne attache une importance
particuli~re a ce que priorit6 soit donnee A l'utilisation du potentiel 6conomique du
Land Berlin.

Article 7. A l'exception de celles des dispositions de l'article 4 qui
concernent le transport aerien, le pr6sent Accord s'appliquera 6galement au Land
Berlin, sauf declaration contraire faite par le Gouvernement de la R6publique
f6derale d'Allemagne au Gouvernement de la R6publique de Bolivie dans les trois
mois qui suivront son entr6e en vigueur.

Article 8. Le pr6sent Accord entrera en vigueur le jour de sa signature.

FAIT A La Paz le 12 decembre 1979 en deux exemplaires, chacun en allemand
et en espagnol, les deux textes faisant 6galement foi.

Pour le Gouvernement de la R6publique federale d'Allemagne:

[Signi]
HEYMER

[Signg]
H. LINHART

Pour le Gouvernement de la Republique de Bolivie:

[Signi]
J. GARRET
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[GERMAN TEXT-TEXTE ALLEMAND]

ABKOMMEN ZWISCHEN DER REGIERUNG DER BUNDES-
REPUBLIK DEUTSCHLAND UND DER REGIERUNG DER
REPUBLIK UGANDA OBER FINANZIELLE ZUSAMMENAR-
BElT

Die Regierung der Bundesrepublik Deutschland und die Regierung der
Republik Uganda,

im Geiste der bestehenden freundschaftlichen Beziehungen zwischen der
Bundesrepublik Deutschland und der Republik Uganda,

in dem Wunsche, diese freundschaftlichen Beziehungen durch part-
nerschaftliche Finanzielle Zusammenarbeit zu festigen und zu vertiefen,

im Bewu~tsein, daB die Aufrechterhaltung dieser Beziehungen die Grundlage
dieses Abkommens ist,

in der Absicht, zur sozialen und wirtschaftlichen Entwicklung in Uganda
beizutragen,

sind wie folgt fibereingekommen:

Artikel 1. Die Regierung der Bundesrepublik Deutschland erm6glicht es der
Regierung der Republik Uganda, von der Kreditanstalt fir Wiederaufbau,
Frankfurt am Main, zur Finanzierung der Devisenkosten ffir den Bezug von
Waren und Leistungen zur Deckung des laufenden notwendigen zivilen Bedarfs
und der im Zusammenhang mit der finanzierten Wareneinfuhr anfallenden
Devisen- und Inlandskosten fir Transport, Versicherung und Montage einen
Finanzierungsbeitrag bis zu 10 000 000,-DM (in Worten: zehn Millionen
Deutsche Mark) zu erhalten. Es muB sich hierbei um Lieferungen und Leistungen
gemdfl der diesem Abkommen als Anlage beigeffigten Liste handeln, fuir die die
Liefervertrage bzw. Leistungsvertrage nach der Unterzeichnung des nach
Artikel 2 zu schlielenden Finanzierungsvertrages abgeschlossen worden sind.

Artikel 2. Die Verwendung des Finanzierungsbeitrages sowie die Bedin-
gungen, zu denen er gewahrt wird, bestimmt der zwischen der Kreditanstalt ffir
Wiederaufbau und der Regierung der Republik Uganda zu schlieBende
Finanzierungsvertrag, der den in der Bundesrepublik Deutschland geltenden
Rechtsvorschriften unterliegt.

Artikel 3. Die Regierung der Republik Uganda stellt die Kreditanstalt ffir
Wiederaufbau von saimtlichen Steuern und sonstigen 6ffentlichen Abgaben frei,
die im Zusammenhang mit AbschluB und Durchfihrung des in Artikel 2
erwnhnten Finanzierungsvertrages in Uganda erhoben werden.

Artikel 4. Die Regierung der Republik Uganda fiberliBt bei den sich aus der
GewMirung des Finanzierungsbeitrags ergebenden Transporten von Personen und
Gfitern im See- und Luftverkehr den Passagieren und Lieferanten die freie Wahl
der Verkehrsuntemehmen, trifft keine MaBnahmen, welche die Beteiligung der
Verkehrsunternehmen mit Sitz in dem deutschen Geltungsbereich dieses
Abkommens ausschlieBen oder erschweren und erteilt gegebenenfalls die fir die
Beteiligung dieser Verkehrsunternehmen erforderlichen Genehmigungen.
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Artikel 5. Die Regierung der Bundesrepublik Deutschland legt besonderen
Wert darauf, daB bei den sich aus der Gew~hrung des Finanzierungsbeitrages
ergebenden Lieferungen und Leistungen die wirtschaftlichen Moglichkeiten des
Landes Berlin bevorzugt genutzt werden.

Artikel 6. Mit Ausnahme der Bestimmungen des Artikels 4 hinsichtlich des
Luftverkehrs gilt dieses Abkommen auch fir das Land Berlin, sofern nicht die
Regierung der Bundesrepublik Deutschland gegenuiber der Regierung der
Republik Uganda innerhalb von drei Monaten nach Inkrafttreten des Abkommens
eine gegenteilige Erkfirung abgibt.

Artikel 7. Dieses Abkommen tritt am Tage seiner Unterzeichnung in Kraft.
GESCHEHEN zu Kampala am 23. November 1979 in zwei Urschriften, jede in

deutscher und englischer Sprache, wobei jeder Wortlaut gleichermaBen
verbindlich ist.

Fuir die Regierung der Bundesrepublik Deutschland:
Dr. W. FROEWIS

Fir die Regierung der Republik Uganda:
A. S. P. SENTOGO

ANLAGE ZUM ABKOMMEN ZWISCHEN DER REGIERUNG DER BUNDES-
REPUBLIK DEUTSCHLAND UND DER REGIERUNG DER REPUBLIK
UGANDA UBER FINANZIELLE ZUSAMMENARBEIT

1. Liste der Waren und Leistungen, die gemiB Artikel 1 des Regierungsabkommens
vom 23. November 1979 aus dem Finanzierungsbeitrag finanziert werden k6nnen:
(a) Industrielle Rob- und Hilfsstoffe sowie Halbfabrikate,
(b) industrielIe Ausriustungen sowie landwirtschaftliche Maschinen und Gerate,
(c) Ersatz- und Zubehorteile aller Art,
(d) Erzeugnisse der chemischen Industrie, insbesondere Dilngemittel, Pflanzenschutz-

und Schadlingsbeklimpfungsmittel, Arzneimittel,
(e) sonstige gewerbliche Erzeugnisse, die fuir die Entwicklung der Republik Uganda von

Bedeutung sind,
(f) Beratungsleistungen, Patente und Lizenzgebiihren.

2. Einfuhrgiiter, die in dieser Liste nicht enthalten sind, konnen nur finanziert
werden, wenn die vorherige Zustimmung der Regierung der Bundesrepublik Deutschland
daffir vorliegt.

3. Die Einfuhr von Luxusgutern und von Verbrauchsgiltern fir den privaten Bedarf
sowie von Gfitern und Anlagen, die militdrischen Zwecken dienen, ist von der
Finanzierung aus dem Finanzierungsbeitrag ausgeschlossen.

Vol. 1245, 1-20299



United Nations- Treaty Series 9 Nations Unles- Recuell des Traitis

AGREEMENT' BETWEEN THE GOVERNMENT OF THE REPUB-
LIC OF UGANDA AND THE GOVERNMENT OF THE
FEDERAL REPUBLIC OF GERMANY CONCERNING FINAN-
CIAL CO-OPERATION

The Government of the Republic of Uganda and the Government of the
Federal Republic of Germany,

In the spirit of the friendly relations existing between the Republic of Uganda
and the Federal Republic of Germany,

Desiring to strengthen and intensify those friendly relations through financial
co-operation in a spirit of partnership,

Aware that the maintenance of those relations constitutes the basis of this
Agreement,

Intending to contribute to social and economic development in Uganda,
Have agreed as follows:

Article 1. The Government of the Federal Republic of Germany shall
enable the Government of the Republic of Uganda to obtain from the
Kreditanstalt fur Wiederaufbau (Development Loan Corporation),
Frankfurt/Main, a financial contribution of up to DM 10,000,000 (ten million
Deutsche Mark) to meet foreign exchange costs resulting from the purchase of
goods and services to cover current civilian requirements, and to meet foreign
exchange and local currency costs of transport, insurance and assembly arising in
connection with the importation of goods financed under the present Agreement.
These supplies and services must be such as are covered by the list annexed to the
present Agreement and for which supply or service contracts have been
concluded after the signing of the financing agreement to be concluded pursuant
to article 2 of the present Agreement.

Article 2. The utilization of the financial contribution as well as the terms
and conditions on which it is granted shall be governed by the provisions of the
financing agreement to be concluded between the Government of the Republic of
Uganda and the Kreditanstalt ffir Wiederaufbau, which shall be subject to the
laws and regulations applicable in the Federal Republic of Germany.

Article 3. The Government of the Republic of Uganda shall exempt the
Kreditanstalt ffir 'Wiederaufbau from all taxes and other public charges levied in
Uganda in connection with the conclusion and implementation of the financing
agreement to be concluded pursuant to article 2 of the present Agreement.

Article 4. The Government of the Republic of Uganda shall allow
passengers and suppliers free choice of transport enterprises for such
transportation by sea or air of persons and goods as results from the granting of
the financial contribution, abstain from taking any measures that might exclude or
impair the participation of transport enterprises having their place of business in
the German area of application of this Agreement, and grant any necessary
permits for the participation of such enterprises.

Came into force on 23 November 1979 by signature, in accordance with article 7.
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Article 5. With regard to supplies and services resulting from the granting
of the financial contribution, the Government of the Federal Republic of
Germany attaches particular importance to preferential use being made of the
economic potential of Land Berlin.

Article 6. With the exception of those provisions of article 4 which refer to
air transport, this Agreement shall also apply to Land Berlin, provided that the
Government of the Federal Republic of Germany does not make a contrary
declaration to the Government of the Republic of Uganda within three months of
the date of entry into force of this Agreement.

Article 7. This Agreement shall enter into force on the date of signature
thereof.

DONE at Kampala on November 23rd 1979, in duplicate in the English and
German languages, both texts being equally authentic.

For the Government For the Government
of the Republic of Uganda: of the Federal Republic of Germany:

[Signed-Signf]' [Signed-Signi ] 2

ANNEX TO THE AGREEMENT BETWEEN THE GOVERNMENT OF THE
REPUBLIC OF UGANDA AND THE GOVERNMENT OF THE FEDERAL
REPUBLIC OF GERMANY CONCERNING FINANCIAL CO-OPERATION

1. List of goods and services eligible for financing from the financial contribution.
under article 1 of the agreement of November 23rd, 1979:
(a) Industrial raw and auxiliary materials as well as semimanufactures,
(b) Industrial equipment as well as agricultural machinery and implements,
(c) Spare parts and accessories of all kinds,
(d) Chemical products, in particular fertilizers, plant protection agents, pesticides,

medicaments,
(e) Other industrial products of importance for the d velopment of the Republic of

Uganda,
() Advisory services, patents and licence fees.

2. Imports not included in the above list may only be financed with the prior approval
of the Government of the Federal Republic of Germany.

3. The importation of luxury and consumer goods for personal needs as well as goods
and facilities serving military purposes may not be financed from the financial
contribution.

I Signed by A. S. P. Sentogo-Sign6 par A. S. P. Sentogo.
2 Signed by Dr. W. Froewis-Signe par W. Froewis.
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[TRADUCTION - TRANSLATION]

ACCORD' DE COOPtRATION FINANCIIRE ENTRE LE
GOUVERNEMENT DE LA RP-PUBLIQUE FtDtRALE
D'ALLEMAGNE ET LE GOUVERNEMENT DE LA RtPU-
BLIQUE DE L'OUGANDA

Le Gouvernement de la R6publique f6ddrale d'Allemagne et le Gouverne-
ment de la Rpublique de l'Ouganda,

Dans l'esprit des relations amicales existant entre la Rpublique f~d~rale
d'Allemagne et la Rpublique de l'Ouganda,

D6sireux de consolider et de renforcer ces relations amicales par une
coop6ration financiire r6alisee dans un esprit de collaboration,

Conscients que le maintien de ces relations constitue le fondement du prdsent
Accord,

Dans l'intention de contribuer au d~veloppement 6conomique et social de
l'Ouganda,

Sont convenus de ce qui suit:

Article premier. Le Gouvernement de la Rpublique f6derale d'Allemagne
habilite le Gouvernement de la R6publique de l'Ouganda A solliciter aupr~s de la
Kreditanstalt fur Wiederaufbau, A Francfort-sur-le-Main, une contribution
financi~re d'un montant de DM 10 000 000 (dix millions de deutsche marks) au
maximum destin6e A la couverture des d6penses en devises r6sultant de l'achat de
marchandises et de services pour les besoins courants de la population civile, ainsi
que des d6penses en devises ou en monnaie locale au titre des transports, des
assurances et des op6rations de montage en relation avec l'importation des
marchandises financ6es grace au pr6sent Accord. Les marchandises et services
en question doivent figurer parmi ceux mentionn6s dans la liste annex6e au
present Accord et avoir fait l'objet de contrats de fournitures ou de service passes
apr~s la signature de l'accord de financement qui doit etre conclu conform~ment A
'article 2 du pr6sent Accord.

Article 2. L'utilisation de la contribution financi~re et les conditions de son
octroi seront r6gies par les clauses de la convention de financement que concluront
le Gouvernement de la R6publique de l'Ouganda et la Kreditanstalt fir
Wiederaufbau, convention qui sera soumise aux lois et r~glements applicables en
Rdpublique f~d~rale d'Allemagne.

Article 3. Le Gouvernement de la R6publique de l'Ouganda exemptera la
Kreditanstalt fur Wiederaufbau de tous imp6ts et autres redevances publiques
normalement pergus en Ouganda, pour ce qui concerne la conclusion et
l'exdcution de la convention de financement visde A l'article 2 du pr6sent Accord.

Article 4. S'agissant du transport par voie maritime ou adrienne de
personnes et de marchandises en consdquence de l'octroi de la contribution
financi4re, le Gouvernement de la Rpublique de I'Ouganda laissera aux

Entr6 en vigueur le 23 novembre 1979 par la signature, conformiment A I'article 7.
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personnes transport6es et aux fournisseurs le libre choix des entreprises de
transport, s'abstiendra de toutes mesures susceptibles d'interdire ou de
restreindre la participation sur un pied d'dgalit6 des entreprises de transport ayant
leur sifge dans la zone allemande A laquelle s'applique le pr6sent Accord et
d6livrera, le cas 6cheant, les autorisations n6cessaires pour la participation
desdites entreprises.

Article 5. S'agissant des marchandises ou services A acqutrir suite b
l'octroi de la contribution financibre, le Gouvernement de la Republique f6d6rale
d'Allemagne attache une importance particulire A ce que soit privil6gi6 le recours
au potential economique de Land Berlin.

Article 6. Exception faite des dispositions de l'article 4 qui ont trait au
transport aerien, le present Accord s'appliquera 6galement au Land Berlin, A
moins que le Gouvernement de la Republlque federale d'Allemagne n'adresse une
declaration d'effet contraire au Gouvernement de la R6publique de l'Ouganda
dans les trois mois suivant la date d'entree en vigueur du present Accord.

Article 7. Le present Accord entrera en vigueur A la date de sa signature.
FAIT A Kampala le 23 novembre 1979, en deux exemplaires en allemand et en

anglais, les deux textes faisant egalement foi.
Pour le Gouvernement de la Republique federale d'Allemagne:

[Signi].
W. FROEWIS

Pour le Gouvernement de la Rtpublique de l'Ouganda:

[Signi ]
A. S. P. SENTOGO

ANNEXE A L'ACCORD DE COOP]RATION FINANCItRE ENTRE LE
GOUVERNEMENT DE LA RAPUBLIQUE FtDIRALE D'ALLEMAGNE ET LE
GOUVERNEMENT DE LA REPUBLIQUE DE L'OUGANDA

1. Liste des marchandises et services financables A l'aide de la contribution vis6e A
'article premier de l'Accord du 23 novembre 1979:

a) Mati~res premieres et auxilaires pour l'industrie et demi-produits;
b) Materiel industriel, machines et outillage agricoles;
c) Pibces de rechange et accessoires de toute nature;
d) Produits chimiques, en particulier engrais, agents de protection des v~g6taux,

antiparasitaires, mddicaments;
e) Autres produits industriels importants pour le d6veloppement de l'Ouganda;
) Conseils, brevets et droits de licences.

2. Les importations non d6sign6es dans la liste ci-dessus ne pourront etre financ6es
qu'avec l'accord pr6alable du Gouvernement de la R6publique f6d6rale d'Allemagne.

3. L'importation d'articles de luxe et de produits de consommation & usage personnel
ne pourra etre financ~e au moyen de la contribution accord6e, non plus que celle d'articles
ou d'6quipements A destination militaire.
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[GERMAN TEXT-TEXTE ALLEMAND]

ABKOMMEN ZWISCHEN DER REGIERUNG DER BUNDES-
REPUBLIK DEUTSCHLAND .UND DER REGIERUNG DES
KONIGREICHS THAILAND UBER FINANZIELLE ZUSAM-
MENARBEIT

Die Regierung der Bundesrepublik Deutschland und die Regierung des
K6nigreichs Thailand,

im Geiste des bestehenden freundschaftlichen Beziehungen zwischen der
Bundesrepublik Deutschland und dem Kdnigreich Thailand,

in dem Wunsche, diese freundschaftlichen Beziehungen durch part-
nerschaftliche Finanzielle Zusammenarbeit zu festigen und zu vertiefen,

im BewuBtsein, daB die Aufrechterhaltung dieser Beziehungen die Grundlage
dieses Abkommens ist,

in der Absicht, zur sozialen und wirtschaftlichen Entwicklung im K6nigreich
Thailand beizutragen,

sind wie folgt fibereingekommen:

Artikel). Die Regierung der Bundesrepublik Deutschland erm6glicht es der
der Regierung des K6nigreichs Thailand, von der Kreditanstalt ffir Wiederaufbau,
Frankfurt am Main, zur Finanzierung der Devisenkosten ffir den Bezug von
Waren und Leistungen zur Deckung des laufenden notwendigen zivilen Bedarfs
und der im Zusammenhang mit der finanzierten Wareneinfuhr anfallenden
Devisenkosten fur Transport, Versicherung und Montage einen Finan-
zierungsbeitrag bis zu 20 000 000 DM (in Worten: zwanzig Millionen Deutsche
Mark) zu erhalten. Es muB sich hierbei um Lieferungen und Leistungen gem"i3
der diesem Abkommen als Anlage beigeffigten Liste handeln, fir die die
Liefervertrage oder Leistungsvertrige nach dem 1. Oktober 1979 abgeschlossen
worden sind.

Artikel 2. Die Verwendung des Finanzierungsbeitrags sowie die Bedin-
gungen, zu denen er gewhrt wird, bestimmt der zwischen der Kreditanstalt fir
Wiederaufbau und der Regierung des Konigreichs Thailand zu schlieBende
Finanzierungsvertrag, der den in der Bundesrepublik Deutschland geltenden
Rechtsvorschriften unterliegt.

Artikel 3. Die Regierung des K6nigreichs Thailand stellt die Kreditanstalt
fir Wiederaufbau von simtlichen Steuern und sonstigen 6ffentlichen Abgaben
frei, die im Zusammenhang mit AbschluB und Durchfuhrung des in Artikel 2
erwahnten Finanzierungsvertrages im K6nigreich Thailand erhoben werden.

Artikel 4. Die Regierung des K6nigreichs Thailand fiberlt bei den sich
aus der Gewahrung des Finanzierungsbeitrags ergebenden Transporten von
Personen und Guitern im See- und Luftverkehr den Passagieren und Lieferanten
die freie Wahl der Verkehrsunternehmen, trifft keine MaBnahmen, welche die
gleichberechtigte Beteiligung der Verkehrsuntemehmen mit Sitz in dem
deutschen Geltungsbereich dieses Abkommens ausschlieBen oder erschweren,
und erteilt gegebenenfalls die ffir die Beteiligung dieser Verkehrsunternehmen
erforderlichen Genehmigungen.
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Artikel 5. Die Regierung der Bundesrepublik Deutschland legt besonderen
Wert darauf, daB bei den sich aus der Gewahrung des Finanzierungsbeitrags
ergebenden Lieferungen und Leistungen die wirtschaftlichen M6glichkeiten des
Landes Berlin bevorzugt genutzt werden.

Artikel 6. Mit Ausnahme der Bestimmungen des Artikels 4 hinsichtlich des
Luftverkehrs gilt dieses Abkommen auch fdir das Land Berlin, sofern nicht die
Regierung der Bundesrepublik Deutschland gegeniber der Regierung des
K6nigreichs Thailand innerhalb von drei Monaten nach Inkrafttreten des
Abkommens eine gegenteilige Erkiarung abgibt.

Artikel 7. Dieses Abkommen tritt am Tage seiner Unterzeichnung in Kraft.

GESCHEHEN zu Bangkok am 13. Dezember 1979 in zwei Urschriften, jede in
deutscher und englischer Sprache, wobei jeder Wortlaut gleichermaBen
verbindlich ist. Bei unterschiedlicher Auslegung des deutschen und des
englischen Wortlauts ist der letztere maBgebend.

Fuir die Regierung der Bundesrepublik Deutschland:
WALTER BOSS

Botschafter der Bundesrepublik Deutschland

Ffir die Regierung des Konigreichs Thailand:
B. NANDABHIWAT

Minister im Biiro des Premierministers

ANLAGE ZUM ABKOMMEN ZWISCHEN DER REGIERUNG DER BUNDES-
REPUBLIK DEUTSCHLAND UND DER REGIERUNG DES KONIGREICHS
THAILAND UBER FINANZIELLE ZUSAMMENARBEIT

1. Liste der Waren und Leistungen, die gemiB Artikel I des Regierungsabkommens
vom 13. Dezqmber 1979 aus dem Finanzierungsbeitrag finanziert werden k6nnen:
(a) industrielle Roh- und Hilfsstoffe sowie Halbfabrikate,
(b) industrielle Ausruistungen sowie landwirtschaftliche Maschinen und Gerate,
(c) Ersatz- und Zubeh6rteile aller Art,
(d) Erzeugnisse der chemischen Industrie, insbesondere Dingemittel, Pflanzenschutz-

und Schadlingsbekaimpfungsmittel, Arzneimittel,
(e) sonstige gewerbliche Erzeugnisse, die ffir die Entwicklung des K6nigreichs Thailand

von Bedeutung sind,
(D) Beratungsleistungen, Patente und Lizenzgebtihren.

2. Einfuhrgiter, die in dieser Liste nicht enthalten sind, k6nnen nur finanziert
werden, wenn die vorherige Zustimmung der Regierung der Bundesrepublik Deutschland
daffir vorliegt.

3. Die Einfuhr von Luxusguitern und von Verbrauchsgiitern ffir den privaten Bedarf
sowie von Gitern und Anlagen, die militirischen Zwecken dienen, ist von der
Finanzierung aus dem Finanzierungsbeitrag ausgeschlossen.
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[EXCHANGE OF LETTERS -CHANGE DE LETTRES]

I

DER BOTSCHAFTER DER BUNDESREPUBLIK DEUTSCHLAND

Bangkok, den 13. Dezember 1979
Wi 444 THA 19

Exzellenz,
anlhiBlich des heute unterzeichneten Abkommens zwischen unseren beiden

Regierungen fiber Finanzielle Zusammenarbeit in Hohe von DM 20 Mio m6chte
ich den besonderen Willen meiner Regierung unterstreichen, Ihrem,Lande neben
den multilateralen Unterstfitzungsaktionen, die von meiner Regierung mitge-
tragen werden, mit dieser MaBnahme auch bilateral bei der Losung der durch den
Flfchtlingsstrom aus Kambodscha, Laos und Vietnam entstandenen Probleme zu
helfen und damit die Entwicklungsanstrengungen Ihrer Regierung zu un-
terstfizten.

Ich habe Ihre Mitteilung zur Kenntnis genommen, daB die Regierung des
K6nigreichs Thailand die entsprechenden Haushaltsmittel ffir zusitzliche
EntwicklungsmaBnahmen in den durch den Flichtlingsstrom betroffenen
thailandischen Gebieten einsetzen wird.

Nach Ihren Mitteilungen sind folgende UnterstfitzungsmaBnahmen dabei
vorgesehen:
(a) GesundheitsmaBnahmen,
(b) Infrastrukturvorhaben (Straenbau, Wasserversorgung, Elektrifizierung),
(c) Aus- und Fortbildungs- sowie Umschulungsprogramme,
(d) Siedlungsprogramme,
(e) Kauf und Verteilung von Saatgut, Handwerkszeug und Mitteln ffir den

Lebensunterhalt.
Ich habe auBerdem von Ihrer Absicht Kenntnis genommen, die Regierung der

Bundesrepublik Deutschland fiber die Durchffihrung der genannten MaBnahmen
und die dabei entstehenden Kosten zu unterrichten.

Ich bitte Sie, mir den Erhalt dieses Briefes und Ihr Einverstiindnis mit dem
Inhalt zu bestiitigen.

Genehmigen Sie, Exzellenz, die Versicherung meiner ausgezeichnetsten
Hochachtung.

WALTER BOSS

Seiner Exzellenz Herrn B. Nandabhiwat
Minister im Buro des Ministerprasidenten
Bangkok

Vol. 1245, 1-20300



1981 United Nations - Treaty Series * Nations Unies -Recuel des Traitfis 109

II

DEPARTMENT OF TECHNICAL AND ECONOMIC COOPERATION
BANGKOK, THAILAND

13. Dezember 1979
Nr. 1804 (2)/22809

Exzellenz,
Ich beziehe mich auf den Brief Nr. Wi 444 THA 19 Ihrer Exzellenz vom

13. Dezember 1979, der wie folgt lautet:
[See note I- Voir note I]

Ich beehre mich, den Erhalt Ihres Briefes zu bestitigen und Sie davon in
Kenntnis zu setzen, daB ich dem oben angefuihrten Inhalt dieses Briefes
zustimme.

Genehmigen Sie, Exzelenz, den Ausdruck meiner vorzfiglichsten Hoch-
achtung.

B. NANDABHIWAT
Minister im Bdro des Ministerprasidenten

Seiner Exellenz Dr. Walter Boss
Auf3erordentlicher und bevollmAchtigter Botschafter
Botschaft der Bundesrepublik Deutschland
Bangkok
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AGREEMENT' BETWEEN THE GOVERNMENT OF THE KING-
DOM OF THAILAND AND THE GOVERNMENT OF THE
FEDERAL REPUBLIC OF GERMANY CONCERNING FINAN-
CIAL CO-OPERATION

The Government of the Kingdom of Thailand and the Government of the
Federal Republic of Germany,

In the spirit of the friendly relations existing between the Kingdom of
Thailand and the Federal Republic of Germany,

Desiring to strengthen and intensify those friendly relations through financial
co-operation in a spirit of partnership,

Aware that the maintenance of those relations constitutes the basis of this
Agreement,

Intending to contribute to social and economic development in the Kingdom
of Thailand,

Have agreed as follows:

Article 1. The Government of the Federal Republic of Germany shall
enable the Government of the Kingdom of Thailand to obtain from the
Kreditanstalt ffir Wiederaufbau (Development Loan Corporation), Frank-
furt/Main, a financial contribution of up to DM 20,000,000 (twenty million
Deutsche Mark) to meet foreign exchange costs resulting from the purchase of
goods and services to cover current civilian requirements, and to meet foreign
exchange costs of transport, insurance and assembly arising in connection with
the importation of goods financed under this Agreement.

These supplies and services must be such as are covered by the list annexed
to the present Agreement and for which supply or service contracts have been
concluded after 1 October 1979.

Article 2. The utilization of the financial contribution as well as the terms
and conditions on which it is granted shall be governed by the provisions of the
financing agreement to be concluded between the Government of the Kingdom of
Thailand and the Kreditanstalt ffir Wiederaufbau, which shall be subject to the
laws and regulations applicable in the Federal Republic of Germany.

Article 3. The Government of the Kingdom of Thailand shall exempt the
Kreditanstalt ffir Wiederaufbau from all taxes and other public charges levied in
the Kingdom of Thailand in connection with the conclusion and implementation
of the financing agreement to be concluded pursuant to article 2 of the present
Agreement.

Article 4. The Government of the Kingdom of Thailand shall allow
passengers and suppliers free choice of transport enterprises for such
transportation by sea or air of persons and goods as results from the granting of
the financial contribution, abstain from taking any measures that might exclude or
impair the participation on equal terms of transport enterprises having their place

Came into force on 13 December 1979 by signature, in accordance with article 7.
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of business in the German area of application of this Agreement, and grant any
necessary permits for the participation of such enterprises.

Article 5. With regard to supplies and services resulting from the granting
of the financial contribution, the Government of the Federal Republic of
Germany attaches particular importance to preferential use being made of the
economic potential of Land Berlin.

Article 6. With the exception of those provisions of article 4 which refer to
air transport, this Agreement shall also apply to Land Berlin, provided that the
Government of the Federal Republic of Germany does not make a contrary
declaration to the Government of the Kingdom of Thailand within three months of
the date of entry into force of this Agreement.

Article 7. This Agreement shall enter into force on the date of signature
thereof.

DONE at Bangkok on 13th December 1979 in duplicate in the English and
German languages, both texts being equally authentic. In case of divergent
interpretation of the German and the English text the latter shall prevail.

For the Government For the Government
of the Kingdom of Thailand: of the Federal Republic of Germany:

[Signed] [Signed]
BUNYING NANDABHIWAT WALTER Boss
Minister attached to the Ambassador Extraordinary and
Prime Minister's Office Plenipotentiary of the Federal Re-

public of Germany

ANNEX TO THE AGREEMENT BETWEEN THE GOVERNMENT OF THE
KINGDOM OF THAILAND AND THE GOVERNMENT OF THE FEDERAL
REPUBLIC OF GERMANY CONCERNING FINANCIAL CO-OPERATION

1. List of goods and services eligible for financing from the financial contribution
under article I of the Agreement of 13th Dec. 1979:
(a) Industrial raw and auxiliary materials as well as semi-manufactures,
(b) Industrial equipment as well as agricultural machinery and implements,
(c) Spare parts and accessories of all kinds,
(d) Chemical products, in particular fertilizers, plant protection agents, pesticides,

medicaments,
(e) Other industrial products of importance for the development of the Kingdom of

Thailand,
(f) Advisory services, patents and licence fees.

2. Imports not included in the above list may only be financed with the prior approval
of the Government of the Federal Republic of Germany.

3. The importation of luxury and consumer goods for personal needs as well as any
goods and facilities serving military purposes may not be financed from the financial
contribution.
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[EXCHANGE OF LETTERS]

I

THE AMBASSADOR OF THE FEDERAL REPUBLIC OF GERMANY

Bangkok, 13th December 1979
Wi 444 THA 19

Excellency,
On the occasion of today's signing of the Agreement between our two

Governments concerning financial co-operation in the amount of DM 20 million, I
should like to stress the special desire of my Government to provide, in addition
to the multilateral support activities co-sponsored by my Government, also
bilateral assistance to your country in solving the problems caused by the influx of
refugees from Cambodia, Laos and Viet Nam, and to support thus your
Government's development efforts.

I have taken note of your information that the Government of the Kingdom
of Thailand will allocate corresponding funds for additional development
measures in the areas of Thailand affected by the influx of refugees.

According to your indications the following measures are envisaged:
(a) Health care measures;
(b) Infrastructure projects (roads, water supply, electrification);
(c) Schooling, training and re-training programmes;
(d) Settlement programmes;
(e) Purchase and distribution of seeds, tools and means of subsistence.

Moreover, I have taken note of your intention to inform the Government of
the Federal Republic of Germany about the implementation of the aforesaid
measures and the costs incurred in this connection.

I should be grateful if you would confirm receipt of this letter and your
agreement to its contents.

Accept, Excellency, the assurance of my highest consideration.

[Signed]
WALTER BOSS

His Excellency Mr. Boonying Nandabhiwat
Minister to the Prime Minister's Office
Bangkok
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II
DEPARTMENT OF TECHNICAL AND ECONOMIC COOPERATION

BANGKOK, THAILAND

December 13, 1979
No. 1804 (2)/22809

Excellency,
Please refer to Your Excellency's letter No. Wi 444 THA 19 of 13 1h De-

cember 1979 which reads as follows:
[See note I]

I have the honour to acknowledge receipt of your letter and to inform that I
agree to the contents of the above.

Accept, Excellency, the assurances of my highest consideration.

[Signed ]
Mr. BUNYING NANDABHIWAT

Minister attached to the Office
of the Prime Minister

His Excellency Dr. Walter Boss
Ambassador Extraordinary and Plenipotentiary
The Embassy of the Federal Republic of Germany
Bangkok

Vol. 1245, 1-20300

113



114 United Nations-Treaty Series * Nations Unles-Recuell des Trlt6s 1981

[TRADUCTION - TRANSLATION]

ACCORD' DE COOPgRATION FINANCItRE ENTRE LE
GOUVERNEMENT DE LA RtPUBLIQUE FtDtRALE
D'ALLEMAGNE ET LE GOUVERNEMENT DU ROYAUME
DE THAILANDE

Le Gouvernement de la R6publique f6d6rale d'Allemagne et le Gouverne-
ment du Royaume de Thallande,

Dans l'esprit des relations amicales qui existent entre la R6publique f6d6rale
d'Allemagne et le Royaume de Thafande,

D6sireux de renforcer et de d6velopper ces relations amicales par une
cooperation financitre dans un esprit de collaboration,

Conscients que le maintien de ces relations constitue le fondement du pr6sent
Accord,

Se proposant de contribuer au d~veloppement 6conomique et social du
Royaume de Thaiflande,

Sont convenus de ce qui suit:

Article premier. Le Gouvernement de la R6publique f6d6rale d'Allemagne
fera en sorte que le Gouvemement du Royaume de Thallande puisse obtenir de la
Kreditanstalt fiur Wiederaufbau, A Francfort-sur-le-Main, une contribution
financi~re jusqu'A concurrence de DM 20 000 000 (vingt millions de deutsche
marks) pour financer le coat en devises des achats de biens et de services destines
A couvrr les besoins civils courants ainsi que celui des d6penses aff6rentes aux
transports, assurances et assemblages r6sultant des importations de biens
financ6es dans la cadre du pr6sent Accord. Les biens et services vis6s sont ceux qui
sont 6num~r6s dans la liste jointe au pr6sent Accord et qui ont fait l'objet de
contrats conclus apr~s le 1 ' octobre 1979.

Article 2. L'utilisation de la contribution financibre ainsi que les conditions
auxquelles elle sera accord6e seront d6termin6es par les dispositions de la
convention de financement A conclure entre le Gouvernement du Royaume de
Thafiande et la Kreditanstalt ffir Wiederaufbau, convention qui sera soumise aux
lois et r~glements en vigueur dans la R6publique f~d6rale d'Allemagne.

Article 3. Le Gouvernement du Royaume de Thailande exemptera la
Kreditanstalt ffir Wiederaufbau de tous imp6ts et autres droits pergus en
Thailande en relation avec la conclusion et la mise en ceuvre de la convention de
financement pr~vue A l'article 2 du prdsent Accord.

Article 4. Le Gouvernement du Royaume de Thalande accordera aux
passagers et aux fournisseurs le fibre choix des entreprises de transport pour le
transport par air ou par mer des personnes et des biens cons6cutif A l'octroi de la
contribution financitre, s'abstiendra de prendre des mesures de nature A exclure
ou A restreindre la participation, sur un pied d'galit6, d'entreprises allemandes

Entr6 en vigueur le 13 d6cembre 1979 par la signature, conform6ment A I'article 7.
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ayant leur centre d'activit6 dans le champ d'application allemand du pr6sent
Accord et octroiera toute autorisation n6cessaire en vue de la participation desdites
entreprises.

Article 5. Pour ce qui est des biens et des services dont l'acquisition sera
cons6cutive A l'octroi de la contribution financire, le Gouvernement de la
R6publique f6d6rale d'Allemagne attache une importance particulitre A ce qu'il
soit fait de prdf6rence usage du potentiel 6conomique du Land Berlin.

Article 6. A l'exception de celles des dispositions de I'article 4 qui ont trait
aux transports a6riens, le pr6sent Accord s'appliquera dgalement au Land Berlin,
A moins que le Gouvernement de la R6publique f6d6rale d'Allemagne n'adresse au
Gouvernement du Royaume de Thailande, dans les trois mois suivant 1'entr6e en
vigueur du prdsent Accord, une d6claration en sens contraire.

Article 7. Le present Accord entrera en vigueur A la date de sa signature.
FAIT A Bangkok, le 13 d6cembre 1979, en double exemplaire, en allemand et

en anglais, chacun des deux textes faisant 6galement foi. En cas d'interpr6tation
divergente du texte en allemand et de celui en anglais, ce dernier pr~vaudra.

Pour le Gouvernement de la Rdpublique f6d6rale d'Allemagne:
L'Ambassadeur extraordinaire et pl6nipotentiaire

de la Rdpublique f6d6rale d'Allemagne,

[Signg ]
WALTER BOSS

Pour le Gouvernement du Royaume de Thaflande:
Le Ministre attach6 au Cabinet du Premier Ministre,

[Signi]
BOONYING NANDABHIWAT

ANNEXE A L'ACCORD DE COOPtRATION FINANCItRE ENTRE LE
GOUVERNEMENT DE LA RAPUBLIQUE FE-DtRALE D'ALLEMAGNE ET
LE GOUVERNEMENT DU ROYAUME DE THAILANDE

1. Liste des biens et services pouvant etre finances au moyen de la contribution
financibre vis6e A I'article premier de l'Accord du 13 d6cembre 1979:
a) Matibres premieres et auxiliaires industrielles ainsi que produits demi-finis;
b) Equipement industriel ainsi que machines et appareils agricoles;
c) Pi~ces de rechange et accessoires divers;
d) Produits chimiques, en particulier engrais, agents de protection phytosanitaire,

pesticides, m6dicaments;
e) Autres produits industriels importants pour le d6veloppement du Royaume de

Thallande;
D) Services consultatifs, droits d'exploitation de brevets et de licences.

2. Les importations de biens et services qui ne figurent pas dans la liste ci-dessus ne
peuvent 6tre financ6es que moyennant I'approbation pr6alable du Gouvernement de la
Rdpubfique fdd6rale d'Allemagne.

3. Les importations de produits de luxe, de biens de consommation A usage personnel
et de biens et installations militaires ne pourront pas etre financ6es au moyen de la
contribution financibre.
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] CHANGE DE LETrREs

I
L'AMBASSADEUR DE LA RtPUBLIQUE FDVRALE D'ALLEMAGNE

Bangkok, le 13 d6cembre 1979
Wi 444 THA 19

Monsieur le Ministre,
A loccasion de la signature, ce jour, de 'Accord de coop6ration financi~re

entre nos deux gouvernements portant sur un montant de 20 millions de deutsche
marks, je tiens A souligner que, parall~lement aux activit~s multilat6rales
auxquenes il participe, mon gouvernement est particulitrement d6sireux de
fournir une assistance bilat6rale A votre pays pour 'aider A resoudre les probtmes
r6sultant de 'afflux de r6fugi6s du Cambodge, du Laos et du Viet Nam et
d'appuyer ainsi les efforts de d6veloppement d6ploy6s par votre gouvernement.

J'ai pris note de votre d6claration selon laquelle le Gouvernement du
Royaume de Thaiande consacrerait des fonds d'un montant 6quivalent A la mise
en oeuvre de mesures suppl6mentaires de d6veloppement dans les r6gions de la
Thailande touch6es par 'afflux de r6fugi~s.

Vous avez indiqud que les mesures ci-apr~s 6taient envisag6es:
a) Mesures concernant les soins de sant6;
b) Projets d'infrastructure (routes, adduction d'eau, 6lectrification);
c) Programmes de scolarisation, de formation et de recyclage;
d) Programmes visant A rinstallation des r~fugi6s;
e) Achat et distribution de semences, d'outils et de moyens de subsistance.

En outre, j'ai not6 que vous aviez 'intention d'informer le Gouvernement de
la R6publique fed6rale d'Allemagne de la mise en oeuvre des mesures
susmentionn6es ainsi que du montant des d~penses correspondantes.

Je vous saurais gr6 d'accuser r6ception de la pr6sente lettre et d'en confirmer
la teneur.

Veuillez agr6er, etc.

[Signi]
WALTER BOSS

Son Excellence Monsieur Boonying Nandabhiwat
Ministre attach6 au Cabinet du Premier Ministre
Bangkok
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II

D9PARTEMENT DE LA COOP]RATION TECHNIQUE ET ]CONOMIQUE
BANGKOK (THAILANDE)

Le 13 d~cembre 1979
N' 1804 (2)12289

Monsieur 'Ambassadeur,
Je me r6f~re A votre lettre n0 Wi 444 THA 19, en date du 13 d6cembre 1979,

qui se lit comme suit:
[Voir note I]

J'ai r'honneur d'accuser r6ception de votre lettre et de vous informer que son
contenu rencontre mon agrdment.

Veuillez agr6er, etc.

Le Ministre attachd au Cabinet
du Premier Ministre,

[Sign, ]
BOONYING NANDABHIWAT

Son Excellence Monsieur Walter Boss
Ambassadeur extraordinaire et pl6nipotentiaire
Ambassade de la R6publique f6d6rale d'Allemagne
Bangkok
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[GERMAN TEXT-TEXTE ALLEMAND]

ABKOMMEN ZWISCHEN DER REGIERUNG DER BUNDES-
R9PUBLIK DEUTSCHLAND .UND DER REGIERUNG DES
KONIGREICHS THAILAND UBER FINANZIELLE ZUSAM-
MENARBEIT

Die Regierung der Bundesrepublik Deutschland und die Regierung des
K6nigreichs Thailand,

im Geiste der bestehenden freundschaftlichen Beziehungen zwischen der
Bundesrepublik Deutschland und dem K6nigreich Thailand,

in dem Wunsche, diese freundschaftlichen Beziehungen durch part-
nerschaftliche Finanzielle Zusammenarbeit zu festigen und zu vertiefen,

im BewuBtsein, daB die Aufrechterhaltung dieser Beziehungen die Grundlage
dieses Abkommens ist,

in der Absicht, zur sozialen und wirtschaftlichen Entwicklung im Konigreich
Thailand beizutragen,

sind wie folgt tibereingekommen:

Artikel 1. (1) Die Regierung der Bundesrepublik Deutschland erm6glicht es
der Regierung des Kdnigreichs Thailand oder anderen von beiden Regierungen
gemeinsam auszuwihlenden Darlehensnehmern, bei der Kreditanstalt ffir
Wiederaufbau, Frankfurt am Main, ffir die Vorhaben
(a) Gasturbinen-Dampfkraftwerk Bang Pakong

(bis zu achtzehn Millionen Deutsche Mark),
(b) Netzausbau zur Stillegung isolierter Dieselstationen-EDE HI

(bis zu vier Millionen Deutsche Mark),
(c) Siedlungsprogramme Pak Chan und Tai Muang

(bis zu acht Millionen Deutsche Mark),
wenn nach Prfifung die F6rderungswfirdigkeit festgestellt worden ist, Darlehen
bis zu insgesamt dreiBig Millionen Deutsche Mark aufzunehmen.

(2) Die in Absatz (1) bezeichneten Vorhaben k6nnen im Einvernehmen
zwischen der Regierung der Bundesrepublik Deutschland und der Regierung des
Kdnigreichs Thailand durch andere Vorhaben ersetzt werden.

Artikel 2. (1) Die Verwendung dieser Darlehen sowie die Bedingungen, zu
denen sie gewihrt werden, bestimmen die zwischen den Darlehensnehmern und
der Kreditanstalt fuir Wiederaufbau zu schlieBenden Vertriige, die den in der
Bundesrepublik Deutschland geltenden Rechtsvorschriften uaterliegen.

(2) Die Regierung des Konigreichs Thailand, soweit sie nicht selbst
Darlehensnehmerin ist, wird gegenfiber der Kreditanstalt fuir Wiederaufbau alle
Zahlungen in Deutscher Mark in Erfuillung von Verbindlichkeiten der
Darlehensnehmer aufgrund der nach Absatz I zu schlieBenden Vertrige
garantieren.

Artikel 3. Die Regierung des K6nigreichs Thailand stellt die Kreditanstalt
fir Wiederaufbau von siimtlichen Steuern und sonstigen 6ffentlichen Abgaben
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frei, die im Zusammenhang mit AbschluB und Durchfuihrung der in Artikel 2
erwihnten Vertrige im K6nigreich Thailand erhoben werden.

Artikel 4. Die Regierung des Konigreichs Thailand fiberldBt bei den sich
aus der Darlehensgewahrung ergebenden Transporten von Personen und Gfitern
im See-, Land- und Luftverkehr den Passagieren und Lieferanten die freie Wahl
der Verkehrsunternehmen, trifft keine MaBnahmen, welche die gleichberechtipte
Beteiligung der Verkehrsunternehmen mit Sitz in dem deutschen Geltungsbereich
dieses Abkommens ausschlieBen oder erschweren, und erteilt gegebenenfalls die
fiir eine Beteiligung dieser Verkehrsunternehmen erforderlichen Genehmigungen.

Artikel 5. Lieferungen und Leistungen fir Vorhaben, die aus den Darlehen
finanziert werden, sind international 6ffentlich auszuschreiben, soweit nicht im
Einzelfall etwas Abweichendes festgelegt wird.

Artikel 6. Die Re~ierung der Bundesrepublik Deutschland legt besonderen
Wert darauf, daB bei den sich aus der Darlehensgewdhrung ergebenden
Lieferungen und Leistungen die wirtschaftlichen M6glichkeiten des Landes
Berlin bevorzugt genutzt werden.

Artikel 7. Mit Ausnahme der Bestimmungen des Artikels 4 hinsichtlich des
Luftverkehrs gilt dieses Abkommen auch fur das Land Berlin, sofern nicht die
Regierung der Bundesrepublik Deutschland gegenfiber der Regierung des
Konigreichs Thailand innerhalb von drei Monaten nach Inkrafttreten des
Abkommens eine gegenteilige Erklirung abgibt.

Artikel 8. Dieses Abkommen tritt am Tage seiner Unterzeichung in Kraft.

GESCHEHEN zu Bangkok am 28. Dezember 1979 (B. E. 2522) in zwei
Urschriften, jede in deutscher, thailindischer und englischer Sprache, wobei
jeder Wortlaut verbindlich ist. Bei unterschiedlicher Auslegung des deutschen
und des thailindischen Wortlauts ist der englische Wortlaut maBgebend.

Ffir die Regierung der Bundesrepublik Deutschland:
KLAUS HELLMUTH ACKERMANN

Geschiftstraiger a.i. der Bundesrepublik Deutschland

Ffir die Regierung des K6nigreichs Thailand:
UPADIT PACHARIYANGKUN
Minister des Auswartigen
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[THAI TEXT-TEXTE THAi]
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AGREEMENT' BETWEEN THE GOVERNMENT OF THE FED-
ERAL REPUBLIC OF GERMANY AND THE GOVERNMENT OF
THE KINGDOM OF THAILAND CONCERNING FINANCIAL
CO-OPERATION

The Government of the Federal Republic of Germany and the Government
of the Kingdom of Thailand,

In the spirit of the friendly relations existing between the Federal Republic of
Germany and the Kingdom of Thailand,

Desiring to strengthen and intensify those friendly relations through financial
co-operation in a spirit of partnership,

Aware that the maintenance of those relations constitutes the basis of this
Agreement,

Intending to contribute to social and economic development in the Kingdom
of Thailand,

Have agreed as follows:

Article 1. (1) The Government of the Federal Republic of Germany shall
enable the Government of the Kingdom of Thailand or other borrowers to be
determined jointly by the two Governments to raise with the Kreditanstalt ftr
Wiederaufbau (Development Loan Corporation), Frankfurt/Main, loans up to a
total of DM 30,000,000 (thirty million Deutsche Mark) for the projects
(a) Bang Pakong gas turbine steam power plant

(up to eighteen million Deutsche Mark),
(b) Grid development for the purpose of shutting down isolated diesel stations

(EDE III)
(up to four million Deutsche Mark),

(c) Pak Chan and Tai Muang settlement programmes
(up to eight million Deutsche Mark),

if, after examination, the projects have been found eligible for promotion.
(2) The projects referred to in paragraph 1 above may be replaced by other

projects if the Government of the Federal Republic of Germany and the
Government of the Kingdom of Thailand so agree.

Article 2. (1) The utilization of the loans as well as the terms and conditions
on which they are granted shall be governed by the provisions of the agreements
to be concluded between the borrowers and the Kreditanstalt ffir Wiederaufbau,
which shall be subject to the laws and regulations applicable in the Federal
Republic of Germany.

(2) The Government of the Kingdom of Thailand, to the extent that it is not
itself the borrower, shall guarantee to the Kreditanstalt ffir Wiederaufbau all
payments in Deutsche Mark to be made in fulfilment of the borrowers' liabilities
under the agreements to be concluded pursuant to paragraph 1 above.

Article 3. The Government of the Kingdom of Thailand shall exempt the
Kreditanstalt ffir Wiederaufbau from all taxes and other public charges levied in

Came into force on 28 December 1979 by signature, in accordance with article 8.
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the Kingdom of Thailand in connection with the conclusion and implementation
of the agreements to be concluded pursuant to article 2 of the present Agreement.

Article 4. The Government of the Kingdom of Thailand shall allow
passengers and suppliers free choice of transport enterprises for such
transportation by sea, land or air of persons and goods as results from the granting
of the loans, abstain from taking any measures that might exclude or impair the
participation on equal terms of transport enterprises having their place of business
in the German area of application of this Agreement, and grant any necessary
permits for the participation of such enterprises.

Article 5. Supplies and services for projects financed from the loans shall,
unless otherwise provided for in individual cases, be subject to international
public tender.

Article 6. With regard to supplies and services resulting from the granting
of the loans, the Government of the Federal Republic of Germany attaches
particular importance to preferential use being made of the economic potential of
Land Berlin.

Article 7. With the exception of those provisions of article 4 which refer to
air transport, this Agreement shall also apply to Land Berlin, provided that the
Government of the Federal Republic of Germany does not make a contrary
declaration to the Government of the Kingdom of Thailand within three months of
the date of entry into force of this Agreement.

Article 8. This Agreement shall enter into force on the date of signature
thereof.

DONE at Bangkok on the twenty-eighth day of December B.E. 2522,
corresponding to A.D. 1979, in duplicate in the German, Thai and English
languages, all three texts being authentic. In case of divergent interpretation of
the German and Thai texts, the English text shall prevail.

For the Government For the Government
of the Federal Republic of Germany: of the Kingdom of Thailand:

[Signed] [Signed]
KLAUS HELLMUTH ACKERMANN UPADIT PACHARIYANGKUN

Charg6 d'affaires ad interim Minister of Foreign Affairs
Embassy of the Federal Republic

of Germany
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[TRADUCTION - TRANSLATION]

ACCORD' DE COOPtRATION FINANCItRE ENTRE LE
GOUVERNEMENT DE LA RP-PUBLIQUE FtDPRALE
D'ALLEMAGNE ET LE GOUVERNEMENT DU ROYAUME
DE THAILANDE

Le Gouvernement de la R6publique f6d6rale d'Allemagne et le Gouverne-
ment du Royaume de Thailande,

Dans l'esprit des relations amicales existant entre la R~publique f6derale
d'Allemagne et le Royaume de Thaflande,

D~sireux de consolider et de renforcer ces relations amicales par une
coopdration financibre r6alis6e dans un esprit de collaboration,

Conscients que le maintien de ces relations constitue le fondement du present
Accord.

Et dans l'intention de contribuer au d6veloppement 6conomique et social
dans le Royaume de Thailande,

Sont convenus de ce qui suit:
Article premier. 1. Le Gouvemement de la R~publique f6d6rale d'Alle-

magne habilite le Gouvernement du Royaume de Thallande ou d'autres
emprunteurs qui seront choisis d'un commun accord par les deux gouvernements
A contracter aupr~s de la Kreditanstalt fur Wiederaufbau de Francfort-sur-le-
Main, des emprunts d'un montant de DM 30 000 000 (trente millions de deutsche
marks) au maximum, destin6s aux projets suivants:
a) Centrale thermique de Bang Pakong

(A concurrence de dix-huit millions de deutsche marks);
b) Extension du r6seau aux fins de mise hors service des stations g6n~ratrices

Diesel isolees - EDE III
(A concurrence de quatre millions de deutsche marks);

c) Programmes d'implantations humaines A Pak Chan et Tai Muang
(A concurrence de huit millions de deutsche marks);

A condition qu'apr s examen ces projets aient W reconnus dignes d'8tre
encourages.

2. Les projets visds au paragraphe 1 ci-dessus pourront etre remplac6s par
d'autres, moyennant accord entre le Gouvernement de la Rdpublique feddrale
d'Allemagne et le Gouvemement du Royaume de Tha'lande.

Article 2. 1. L'utilisation de ces emprunts et les conditions de leur octroi
seront r6gies par les clauses des contrats que concluront les emprunteurs et la
Kreditanstalt fur Wiederaufbau, contrats qui seront soumis aux lois et r~glements
applicables en R~publique f6d6rale d'Allemagne.

2. Le Gouvernement du Royaume de Thaflande, pour autant qu'il n'est pas
lui-meme l'emprunteur, garantira A la Kreditanstalt fur Wiederaufbau l'acquitte-
ment de tous les paiements en deutsche marks A effectuer en ex6cution des

Entrd en vigueur le 28 d6cembre 1979 par la signature, conform~ment A I'article 8.
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obligations contract~es par l'emprunteur en vertu des contrats qui seront passes en
application du paragraphe 1 ci-dessus.

Article 3. Le Gouvernement du Royaume de Thalande exemptera la
Kreditanstalt fur Wiederaufbau de tous imp6ts et autres redevances publiques
normalement pergus dans le Royaume de Thailande pour ce qui concerne la
passation et l'ex~cution des contrats vis6s A l'article 2 du present Accord.

Article 4. S'agissant du transport par voie maritime, terrestre ou a6rienne
de personnes et de marchandises en Thailande en consequence de l'octroi des
prAts, le Gouvernement du Royaume de Thailande laissera aux personnes
transport~es et aux fournisseurs le libre choix des entreprises de transport,
s'abstiendra de toute mesure susceptible d'interdire ou de restreindre la
participation sur un pied d'6galit6 des entreprises de transport ayant leur siege
dans la zone allemande A laquelle s'applique le present Accord et d6livrera, le cas
6ch6ant, les autorisations n~cessaires pour la participation desdites entreprises.

Article 5. Sauf dispositions contraires applicables A des cas d'espce, les
fournitures et services destines A des projets financ6s au moyen des emprunts
feront l'objet d'une adjudication publique internationale.

Article 6. S'agissant des marchandises ou services A acqu6rir suite b
l'octroi des prets, le Gouvernement de la R~publique f~d6rale d'Allemagne
attache une importance particulire A ce qui soit privil6gi6 le recours au potentiel
6conomique du Land Berlin.

Article 7. Exception faite des dispositions de l'article 4 qui ont trait au
transport aerien, le pr6sent Accord s'appliquera 6galement au Land Berlin, k
moins que le Gouvernement de la R~publique f~d~rale d'Allemagne n'adresse une
d6claration d'effet contraire au Gouvernement du Royaume de Thailande dans les
trois mois suivant la date d'entrde en vigueur du present Accord.

Article 8. Le prdsent Accord entrera en vigueur A la date de sa signature.

FAIT b Bangkok le 28 dcembre 2522 de l' re bouddhique, correspondant A
l'annde 1979 de l'6re chr~tienne, en deux exemplaires, en allemand, thai et
anglais, les trois textes faisant 6galement foi. En cas d'interprdtations divergentes
des textes allemand et thai, le texte anglais pr6vaudra.

Pour le Gouvernement de la R~publique f6d6rale d'Allemagne:
Le Charg6 d'affaires par intdrim

Ambassade de la R~publique f~d~rale d'Allemagne,

[Signg ]
KLAUS HELLMUTH ACKERMANN

Pour le Gouvernement du Royaume de Thailande:
Le Ministre des affaires 6trangOres,

[Signi ]
UPADIT PACHARIYANGKUN
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[GERMAN TEXT-TEXTE ALLEMAND]

ABKOMMEN ZWISCHEN DER REGIERUNG DER BUNDES-
REPUBLIK.. DEUTSCHLAND UND DER REGIERUNG VON
JAMAIKA UBER FINANZIELLE ZUSAMMENARBEIT

Die Regierung der Bundesrepublik Deutschland und die Regierung von
Jamaika,

im Geiste der bestehenden freundschaftlichen Beziehungen zwischen der
Bundesrepublik Deutschland und Jamaika,

in dem Wunsche, diese freundschaftlichen Beziehungen durch part-
nerschaftliche Finanzielle Zusammenarbeit zu festigen und zu vertiefen,

im BewuBtsein, daB die Aufrechterhaltung dieser Beziehungen die Grundlage
dieses Abkommens ist,

in der Absicht, zur sozialen und wirtschaftlichen Entwicklung in Jamaika
beizutragen,

sind wie folgt ibereingekommen:

Artikel 1. (1) Die Regierung der Bundesrepublik Deutschland erm6glicht es
der Regierung von Jamaika oder einem anderen von beiden Regierungen
gemeinsam auszuwdhlenden Darlehensnehmer, bei der Kreditanstalt fir
Wiederaufbau, Frankfurt/Main, fir das Vorhaben ,,Lieferung von Fi-
schereibooten" ein Darlehen bis zu 6 400 000.- DM (in Worten: sechs Millionen
vierhunderttausend Deutsche Mark) aufzunehmen.

(2) Die Regierung der Bundesrepublik Deutschland hat sich grundsdtzlich
bereit erkldrt, im Rahmen der bestehenden innerstaatlichen Richtlinien und bei
Vorliegen der fibrigen Dekkungsvoraussetzungen Bfirgschaften ffir den nicht aus
Darlehen im Rahmen der Finanziellen Zusammenarbeit finanzierten Teil des
Auftragswertes von hochstens 3 100 000,-DM (in Worten: drei Millionen
einhunderttausend Deutsche Mark) fir solche Ausfuhrgeschdfte zu uibernehmen,
die von Firmen mit Sitz im deutschen Geltungsbereich dieses Abkommens ffir die
Durchfijhrung des in Absatz 1 genannten Vorhabens abgeschlossen werden. Die
folgenden Artikel dieses Abkommens gelten auch ffir das Darlehen, das neben
dem Darlehen im Rahmen der Finanziellen Zusammenarbeit vorgesehen ist,
sofern die Kreditanstalt ffir Wiederaufbau Darlehensgeberin ist.

Artikel 2. (1) Die Verwendung dieses Darlehens sowie die Bedingungen, zu
denen es gewahrt wird, bestimmen die zwischen dem Darlehensnehmer und der
Kreditanstalt fir Wiederaufbau zu schlieBenden Vertrage, die den in der
Bundesrepublik Deutschland geltenden Rechtsvorschriften unterliegen.

(2) Die Regierung von Jamaika, soweit sie nicht selbst Darlehensnehmerin
ist, wird gegenuber der Kreditanslat ffir Wiederaufbau alle Zahlungen in
Deutscher Mark in Erfiullung von Verbindlichkeiten des Darlehensnehmers
aufgrund der nach Absatz 1 zu schlieBenden Vertrage garantieren.

Artikel 3. Die Regierung von Jamaika stellt die Kreditanstalt ffir
Wiederaufbau von sarmtlichen Steuern und sonstigen 6ffentlichen Abgaben frei,
die im Zusammenhang mit AbschluB und Durchfuihrung der in Artikel 2
erwahnten Vertrdge in Jamaika erhoben werden.
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Artikel 4. Die Regierung von Jamaika tiberldi1t bei den sich aus der
Darlehensgewihrung ergebenden Transporten von Personen und Gutern im See-
und Luftverkehr den Passagieren und Lieferanten die freie Wahl der
Verkehrsunternehmen, trifft keine MaBnahmen, welche die gleichberechtipte
Beteiligung der Verkehrsunternehmen mit Sitz in dem deutschen Geltungsbereich
dieses Abkommens ausschlieBen oder erschweren, und erteilt gegebenenfalls die
fiir eine Beteiligung dieser Verkehrsuntemehmen erforderlichen Genehmigungen.

Artikel 5. Lieferungen und Leistungen fur Vorhaben, die aus dem Darlehen
finanziert werden, sind beschrinkt auf den deutschen Geltungsbereich dieses
Abkommens offentlich auszuschreiben, soweit nicht im Einzelfall etwas
Abweichendes festgelegt wird.

Artikel 6. Die Refierung der Bundesrepublik Deutschland legt besonderen
Wert darauf, daB bei den sich aus der Darlehensgew'hrung ergebenden
Lieferungen und Leistungen die wirtschaftlichen M6glichkeiten des Landes
Berlin bevorzugt genutzt werden.

Artikel 7. Dieses Abkommen gilt mit Ausnahme der Bestimmungen des
Artikels 4 hinsichtlich des Luftverkehrs auch ffir das Land Berlin, sofern nicht
die Regierung der Bundesrepublik Deutschland gegenfiber der Regierung von
Jamaika innerhalb von drei Monaten nach Inkrafttreten des Abkommens eine
gegenteilige Erklarung abgibt.

Artickel 8. Dieses Abkommen tritt am Tage seiner Unterzeichnung in
Kraft.

GESCHEHEN zu Kingston am 14. Dezember 1979 in zwei Urschriften, jede in
deutscher und englischer Sprache, wobei jeder Wortlaut gleichermaBen
verbindlich ist.

Fur die Regierung der Bundesrepublik Deutschland:
Dr. KLAUS TIMMERMANN

Ffir die Regierung von Jamaika:
ERIC BELL
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AGREEMENT' BETWEEN THE GOVERNMENT OF JAMAICA AND
THE GOVERNMENT OF THE FEDERAL REPUBLIC OF
GERMANY CONCERNING FINANCIAL CO-OPERATION

The Government of Jamaica and the Government of the Federal Republic of
Germany,

In the spirit of the friendly relations existing between Jamaica and the
Federal Republic of Germany,

Desiring to strengthen and intensify those friendly relations through financial
co-operation in a spirit of partnership,

Aware that the maintenance of those relations constitutes the basis of this
Agreement,

Intending to contribute to social and economic development in Jamaica,
Have agreed as follows:

Article 1. (1) The Government of the Federal Republic of Germany shall
enable the Government of Jamaica or another borrower to be determined jointly
by the two Governments to raise with the Kreditanstalt ffir Wiederaufbau
(Development Loan Corporation), Frankfurt/Main, a loan of up to DM 6,400,000
(six million four hundred thousand Deutsche Mark) for the project "Supply of
fishing vessels".

(2) The Government of the Federal Republic of Germany states its readiness
in principle, on the basis of existing national guidelines and provided the other
conditions for cover are met, to assume guarantees up to a maximum amount of
DM 3,100,000 (three million one hundred thousand Deutsche Mark) in respect of
that part of the order-value not financed from the loan under financial
co-operation for export transactions concluded in implementation of the project
referred to in paragraph 1 above by companies having their place of business in
the German area of application of this Agreement.

The following articles of this Agreement shall also apply to the loan granted
in addition to that granted under financial co-operation, provided the
Kreditanstalt fur Wiederaufbau is the lender.

Article 2. (1) The utilization of the loan as well as the terms and conditions
on which it is granted shall be governed by the provisions of the agreements to be
concluded between the borrower and the Kreditanstalt fdr Wiederaufbau, which
shall be subject to the laws and regulations applicable in the Federal Republic of
Germany.

(2) The Government of Jamaica, insofar as it is not itself the borrower, shall
guarantee to the Kreditanstalt fir Wiederaufbau all payments in Deutsche Mark
to be made in fulfilment of the borrower's liabilities under the agreements to be
concluded pursuant to paragraph 1 above.

Article 3. The Government of Jamaica shall exempt the Kreditanstalt fur
Wiederaufbau from all taxes and other public charges levied in Jamaica in
connection with the conclusion and implementation of the agreements to be
concluded pursuant to article 2 of the present Agreement.

Came into force on 14 December 1979 by signature, in accordance with article 8.
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Article 4. The Government of Jamaica shall allow passengers and suppliers
free choice of transport enterprises for such transportation by sea or air of
persons and goods as results from the granting of the loan, abstain from taking
any measures that might exclude or impair the participation on equal terms of
transport enterprises having their place of business in the German area of
application of this Agreement, and grant any necessary permits for the
participation of such enterprises.

Article 5. Supplies and services for projects financed from the loan shall,
unless otherwise provided for in individual cases, be subject to public tender
restricted to the German area of application of this Agreement.

Article 6. With regard to supplies and services resulting from the granting
of the loan, the Government of the Federal Republic of Germany attaches
particular importance to preferential use being made of the economic potential of
Land Berlin.

Article 7. With the exception of those provisions of article 4 which refer to
air transport, this Agreement shall also apply to Land Berlin, provided that the
Government of the Federal Republic of Germany does not make a contrary
declaration to the Government of Jamaica within three months of the date of entry
into force of this Agreement.

Article 8. This Agreement shall enter into force on the date of signature
thereof.

DONE at Kingston on [14 December 1979] in duplicate in the English and
German languages, both texts being equally authentic.

For the Government
of Jamaica:

[Signed - Sign6 ]'

For the Government
of the Federal Republic of Germany:

[Signed - Signg ] 2

I Signed by Eric Bell-Sign6 par Eric Bell.
2 Signed by Dr. Klaus Timmermann- Sign par Klaus Timmermann.
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[TRADUCTION - TRANSLATION]

ACCORD' DE COOP.RATION FINANCItRE ENTRE LE
GOUVERNEMENT DE LA RtPUBLIQUE FP-DE-RALE
D'ALLEMAGNE ET LE GOUVERNEMENT DE LA JAMAIQUE

Le Gouvernement de la R6publique f6d6rale d'Allemagne et le Gouverne-
ment de la Jamaique,

Dans l'esprit des relations amicales existant entre la R~publique f6d6rale
d'Allemagne et la Jamaique,

Desireux de consolider et de renforcer ces relations amicales par une
coop6ration financitre dans un esprit d'association,

Conscients du fait que le maintien de ces relations constitue le fondement du
present Accord,

Se proposant de favoriser le d~veloppement 6conomique et social de la
Jama'fque,

Sont convenus de ce qui suit:

Article premier. 1. Le Gouvernement de la Rpublique f6d6rale d'Alle-
magne autorise le Gouvernement de la Jamaique ou un autre emprunteur qui
sera choisi d'un commun accord par les deux gouvernements A contracter aupr~s
de la Kreditanstalt fir Wiederaufbau, de Francfort-sur-le-Main, un emprunt d'un
montant maximal de DM 6 400 000 (six millions quatre cent mille deutsche marks)
pour financer le projet de < fourniture de bateaux de peche >.

2. Le Gouvernement de la R6publique f6d6rale d'Allemagne s'est d6clar6
pret, en principe, dans le cadre des directives nationales en vigueur et A condition
que les autres conditions de couverture soient remplies, A assumer, pour la partie
de la commande non financ6e par le pret accord6 au titre de la coop6ration
financi~re, des cautions d'un montant maximal de DM 3 100 000 (trois millions
cent mille deutsche marks), A l'6gard des transactions A l'exportation conclues
pour l'ex6cution du projet vis6 au paragraphe I ci-dessus par des entreprises
ayant leur siege dans le champ d'application allemand du pr6sent Accord. Les
articles suivants du pr6sent Accord s'appliqueront au pret qui devrait etre
consenti en plus de celui accord6 au titre de la coop6ration financiere, dans la
mesure o6 la Kreditanstalt fir Wiederaufbau serait le preteur.

Article 2. 1. L'utilisation de l'emprunt et les conditions auxquelles il est
accord6 sont d6termin6es par les dispositions des contrats que concluront
l'emprunteur et la Kreditanstalt fur Wiederaufbau, lesquels seront soumis aux lois
et rfglements applicables en R6publique fdd6rale d'Allemagne.

2. Le Gouvernement de la Jama'ique, dans la mesure oa il n'est pas lui-meme
l'emprunteur, garantit A la Kreditanstalt fir Wiederaufbau tous les versements en
deutsche marks qui doivent 8tre effectu6s en ex6cution des obligations qu'il aura
contractes en vertu des contrats qui seront conclus en application du
paragraphe I ci-dessus.

Entrd en vigueur le 14 d6cembre 1979 par la signature, conformiment A I'article 8.
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Article 3. Le Gouvernement de la Jama'ique exempte la Kreditanstalt fir
Wiederaufbau de tous imp6ts et autres redevances publiqutes pergus A la Jamaique
au moment de la conclusion ou pendant l'execution des contrats vis6s A l'article 2
du present Accord.

Article 4. S'agissant du transport par voie maritime ou a6rienne des
personnes et des biens admis A la Jamaique comme suite A l'octroi du pret, le
Gouvernement de la Jamalique laissera aux passagers et aux fournisseurs toute
libert6 pour le choix des entreprises de transport, ne prendra pas de mesures
interdisant ou restreignant la participation sur un pied d'6galit6 d'entreprises de
transport ayant leur sifge dans le champ d'application allemand du present
Accord et accordera, le cas 6cheant, les autorisations n6cessaires pour la
participation desdites entreprises.

Article 5. Sauf dispositions contraires applicables A des cas d'esptce, les
biens et services destines A des projets finances au moyen de I'emprunt font
l'objet d'une adjudication publique restreinte a la zone d'application allemande du
pr6sent Accord.

Article 6. S'agissant des biens et des services finances au moyen du pret, le
Gouvernement de la Republique federale d'Allemagne attache une importance
particuliere A ce que la pr6f6rence soit donn6e A l'utilisation du potentiel
economique du Land Berlin.

Article 7. Exception faite des dispositions de l'article 4 qui ont trait aux
transports a6riens, le present Accord s'applique egalement au Land Berlin, A
moins que le Gouvernement de la Republique f6derale d'Allemagne n'adresse une
declaration en sens contraire au Gouvernement de la Jamaique dans les trois mois
suivant la date d'entree en vigueur du present Accord.

Article 8. Le present Accord entrera en vigueur A la date de sa signature.

FAIT A Kingston, le 14 decembre 1979, en deux exemplaires, en allemand et
en anglais, les deux textes faisant 6galement foi.

Pour le Gouvernement de la Republique federale d'Allemagne:

[Signg]
KLAUS TIMMERMANN

Pour le Gouvernement de la JamaIque:

[Signe]
ERIC BELL
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ABKOMMEN ZWISCHEN DER REGIERUNG DER BUNDES-
REPUBLIK DEUTSCHLAND UND DER REGIERUNG DER
REPUBLIK ZYPERN UBER FINANZIELLE ZUSAMMEN-
ARBEIT

Die Regierung der Bundesrepublik Deutschland und die Regierung der
Republik Zypern,

im Geiste der bestehenden freundschaftlichen Beziehungen zwischen der
Bundesrepublik Deutschland und der Republik Zypern,

in dem Wunsche, diese freundschaftlichen Beziehungen durch part-
nerschaftliche Zusammenarbeit zu festigen und zu vertiefen,

im BewuBtsein, daB die Aufrechterhaltung dieser Beziehungen die Grundlage
dieses Abkommens ist,

in der Absicht, zur sozialen und wirtschaftlichen Entwicklung in der Republik
Zypem beizutragen,

sind wie folgt iubereingekommen:

Artikel 1. Die Regierung der Bundesrepublik Deutschland erm6glicht es der
Regierung der Republik Zypern, bei der Kreditanstalt fur Wiederaufbau,
Frankfurt/Main, fur das Vorhaben ,,Wasserversorgung Nikosia" ein Darlehen bis
zur H6he von 10 000 000,-DM (in Worten: zehn Millionen Deutsche Mark)
aufzunehmen.

Artikel 2. Die Verwendung dieses Darlehens sowie die Bedingungen, zu
denen es gewihrt wird, bestimmen die zwischen dem Darlehensnehmer und der
Kreditanstalt ffr Wiederaufbau zu schlieBenden Vertriige, die den in der
Bundesrepublik Deutschland geltenden Rechtsvorschriften unterliegen.

Artikel 3. Die Regierung der Republik Zypern stellt die Kreditanstalt fOr
Wiederaufbau von sdmtlichen Steuern und sonstigen 6ffentlichen Abgaben frei,
die im Zusammenhang mit AbschluB3 und Durchfuhrung der in Artikel 2
erwahnten Vertrdge in der Republik Zypern erhoben werden.

Artikel 4. Die Regierung der Republik Zypern flberldlt bei den sich aus der
Darlehensgewihrung ergebenden Transporten von Personen und Gitern im See-
und Luftverkehr den Passagieren und Lieferanten die freie Wahl der
Verkehrsuntemehmen, trifft keine MaBnahmen, welche die gleichberechtigte
Beteiligung der Verkehrsunternehmen mit Sitz in dem deutschen Geltungsbereich
dieses Abkommens ausschlieBen oder erschweren und erteilt gegebenenfalls die
fur eine Beteiligung dieser Verkehrsunternehmen erforderlichen Genehmigungen.

Artikel 5. Lieferungen und Leistungen fur Vorhaben, die aus dem Darlehen
finanziert werden, sind international 6ffentlich auszuschreiben, soweit nicht im
Einzelfall etwas Abweichendes festgelegt wird.

Artikel 6. Die Regierung der Bundesrepublik Deutschland legt besonderen
Wert darauf, daB bei den sich aus der Darlehensgewahrung ergebenden
Lieferungen und Leistungen die wirtschaftlichen Mbglichkeiten des Landes
Berlin bevorzugt genutzt werden.
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Artikel 7. Mit Ausnahme der Bestimmungen des Artikels 4 hinsichtlich des
Luftverkehrs gilt dieses Abkommen auch fir das Land Berlin, sofern nicht die
Regierung der Bundesrepublik Deutschland gegeniber der Regierung der
Republik Zypern innerhalb von drei Monaten nach Inkrafttreten des Abkommens
eine gegenteilige Erkhirung abgibt.

Artikel 8. Dieses Abkommen tritt am Tage seiner Unterzeichnung in Kraft.

GESCHEHEN zu Nikosia am 16. Januar 1980 in zwei Urschriften, jede in
deutscher und englischer Sprache, wobei jeder Wortlaut gleichermaBen
verbindlich ist.

Ffir die Regierung der Bundesrepublik Deutschland:
G. SOHNKE

Fiir die Regierung der Republik Zypern:
N. A. ROLANDIS
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AGREEMENT' BETWEEN THE GOVERNMENT OF THE REPUB-
LIC OF CYPRUS AND THE GOVERNMENT OF THE FEDERAL
REPUBLIC OF GERMANY CONCERNING FINANCIAL CO-
OPERATION

The Government of the Republic of Cyprus and the Government of the
Federal Republic of Germany,

In the spirit of the friendly relations existing between the Republic of Cyprus
and the Federal Republic of Germany,

Desiring to strengthen and intensify those friendly relations through financial
co-operation in a spirit of partnership,

Aware that the maintenance of those relations constitutes the basis of this
Agreement,

Intending to contribute to social and economic development in the Republic
of Cyprus,

Have agreed as follows:

Article 1. The Government of the Federal Republic of Germany shall
enable the Government of the Republic of Cyprus to raise with the Kreditanstalt
fur Wiederaufbau (Development Loan Corporation), Frankfurt/Main, a loan up to
DM 10,000,000 (ten million Deutsche Mark) for the project "Nicosia Water
Supply".

Article 2. The utilization of the loan as well as the terms and conditions on
which it is granted shall be governed by the provisions of the agreements to be
concluded between the borrower and the Kreditanstalt ffir Wiederaufbau, which
shall be subject to the laws and regulations applicable in the Federal Republic of
Germany.

Article 3. The Government of the Republic of Cyprus shall exempt the
Kreditanstalt fur Wiederaufbau from all taxes and other public charges levied in
the Republic of Cyprus in connection with the conclusion and implementation of
the agreements to be concluded pursuant to article 2 of the present Agreement.

Article 4. The Government of the Republic of Cyprus shall allow
passengers and suppliers free choice of transport enterprises for such
transportation by sea or air of persons and goods as results from the granting of
the loan, abstain from taking any measures that might exclude or impair the
participation on equal terms of transport enterprises having their place of business
in the German area of application of this Agreement, and grant any necessary
permits for the participation of such enterprises.

Article 5. Supplies and services for projects financed from the loan shall,
unless otherwise provided for in individual cases, be subject to international public
tender.

Article 6. With regard to supplies and services resulting from the granting
of the loan, the Government of the Federal Republic of Germany attaches

Came into force on 16 January 1980 by signature, in accordance with article 8.
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particular importance to preferential use being made of the economic potential of
Land Berlin.

Article 7. With the exception of those provisions of article 4 which refer to
air transport, this Agreement shall also apply to Land Berlin, provided that the
Government of the Federal Republic of Germany does not make a contrary
declaration to the Government of the Republic of Cyprus within three months of
the date of entry into force of this Agreement.

Article 8. This Agreement shall enter into force on the date of signature
thereof.

DONE at Nicosia on 16th January 1980 in duplicate in the English and
German languages, both texts being equally authentic.

For the Government
of the Republic of Cyprus:

[Signed-Signf]'

For the Government
of the Federal Republic of Germany:

[Signed- Signo] 2

Signed by N. A. Rolandis-Signtpar N. A. Rolandis.
2 Signed by G. S6hnke-Sign6 par G. Sdhnke.
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(TRADUCTION - TRANSLATION]

ACCORD' DE COOPtRATION FINANCIkRE ENTRE LE
GOUVERNEMENT DE LA REPUBLIQUE FtDtRALE
D'ALLEMAGNE ET LE GOUVERNEMENT DE LA Ri-PU-
BLIQUE DE CHYPRE

Le Gouvernement de la Republique f6derale d'Allemagne et le Gouverne-
ment de la Rpublique de Chypre,

Dans l'esprit des relations amicales existant entre la Rpublique f6d6rale
d'Allemagne et la Republique de Chypre,

Desireux de consolider et de renforcer ces relations amicales par une
coop6ration financiere dans un esprit d'association,

Conscients du fait que le maintien de ces relations constitue le fondement du
present Accord,

Se proposant de favoriser le d6veloppement. 6conomique et social de la
Republique de Chypre,

Sont convenus de ce qui suit:

Article premier. Le Gouvernement de la Republique federale d'Allemagne
autorise le Gouvernement de la Rpublique de Chypre A contracter aupr~s de la
Kreditanstalt ffir Wiederaufbau, de Francfort-sur-le-Main, un emprunt d'un
montant maximal de DM 10 000 000 (dix millions de deutsche marks) destin6 a
financer le projet ,,Approvisionnement en eau de Nicosie o.

Article 2. L'utilisation de l'emprunt et les conditions auxquelles il est
accord6 sont d6termin6es par les dispositions des contrats que concluront
l'emprunteur et la Kreditanstalt ffir Wiederaufbau, lesquels seront soumis aux lois
et rtglements applicables en Republique f6derale d'Allemagne.

Article 3. Le Gouvernement de la R6publique de Chypre exempte la
Kreditanstalt ffir Wiederaufbau de tous imp6ts et autres redevances publiques
pergus dans la R6publique de Chypre au moment de la conclusion ou pendant
l'ex6cution des contrats vis6s A l'article 2 du present Accord.

Article 4. S'agissant du transport par voie maritime ou a6rienne des
personnes et des biens admis A Chypre comme suite A l'octroi du pret, le
Gouvernement de la Republique de Chypre laissera aux passagers et aux
fournisseurs toute liberte pour le choix des entreprises de transport, ne prendra
pas de mesures interdisant ou restreignant la participation sur un pied d'egalit6
d'entreprises de transport ayant leur sifge dans le champ d'application allemand
du pr6sent Accord et accordera, le cas ech6ant, les autorisations n6cessaires pour
la participation desdites entreprises.

Article 5. Sauf dispositions contraires applicables P des cas d'esp~ce, les
biens et services destines A des projets finances au moyen de l'emprunt font
l'objet d'une adjudication publique internationale.

I Entri en vigueur le 16 janvier 1980 par la signature, conform6ment h I'article 8.
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Article 6. S'agissant des biens et des services financ6s au moyen du pret, le
Gouvernement de la R~publique f6d6rale d'Allemagne attache une importance
particulire A ce que la pr6f6rence soit donn6e A l'utilisation du potentiel
6conomique du Land Berlin.

Article 7. Exception faite des dispositions de I'article 4 qui ont trait aux
transports a6riens, le pr6sent Accord s'applique 6galement au Land Berlin, A
moins que le Gouvernement de la R6publique f6d6rale d'Allemagne n'adresse une
d6claration en sens contraire au Gouvernement de la Republique de Chypre dans
les trois mois suivant la date d'entr6e en vigueur du pr6sent Accord.

Article 8. Le present Accord entrera en vigueur A la date de sa signature.

FAIT b Nicosie, le 16 janvier 1980, en deux exemplaires, en aliemand et en
anglais, les deux textes faisant 6galement foi.

Pour le Gouvernement de la Republique f6d6rale d'Aliemagne:

[Signi ]
G. SOHNKE

Pour le Gouvernement de la R6publique de Chypre:

[Sign ]
N. A. ROLANDIS
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[GERMAN TEXT-TEXTE ALLEMAND]

ABKOMMEN ZWISCHEN DER REGIERUNG DER BUNDES-
REPUBLIK DEUT.$CHLAND UND DER REGIERUNG DER
REPUBLIK PERU UBER FINANZIELLE ZUSAMMENARBEIT

Die Regierung der Bundesrepublik Deutschland und die Regierung der
Republik Peru,

im Geiste der bestehenden freundschaftlichen Beziehungen zwischen der
Bundesrepublik Deutschland und der Republik Peru,

in dem Wunsche, diese freundschaftlichen Beziehungen durch part-
nerschaftliche Finanzielle Zusammenarbeit zu festigen und zu vertiefen,

im Bewul3tsein, daB die Aufrechterhaltung dieser Beziehungen die Grundlage
dieses Abkommens ist,

in der Absicht, zur sozialen und wirtschaftlichen Entwicklung in Peru
beizutragen,

sind wie folgt fibereingekommen:

Artikel 1. Die Regierung der Bundesrepublik Deutschland erm6glicht es der
Regierung der Republik Peru, bei der Kreditanstalt foir Wiederaufbau, Frankfurt
am Main, fiir das Bewasserungsvorhaben Jequetepeque ein weiteres Darlehen bis
zu 30 Millionen DM (in Worten: dreiffig Millionen Deutsche Mark) aufzunehmen.

Artikel 2. Die Verwendung dieses Darlehens sowie die Bedingungen, zu
denen es gewihrt wird, bestimmen die zwischen dem Darlehensnehmer und der
Kreditanstalt fir Wiederaufbau zu schlieBenden Vertrige, die den in der
Bundesrepublik Deutschland geltenden Rechtsvorschriften unterliegen.

Artikel 3. Die Regierung der Republik Peru stellt die Kreditanstalt fur
Wiederaufbau von simtlichen Steuern und sonstigen 6ffentlichen Abgaben frei,
die im Zusammenhang mit Abschlug und Durchffihrung der in Artikel 2
erwiihnten Vertrige in Peru erhoben werden.

Artikel 4. Die Regierung der Republik Peru fiberliit bei den sich aus der
Darlehensgewiihrung ergebenden Transporten von Personen und Gitern im See-
und Luftverkehr den Passagieren und Lieferanten die freie Wahl der
Verkehrsunternehmen, trifft keine MaBnahmen welche die gleichberechtigte
Beteiligung der Verkehrsunternehmen mit Sitz in dem deutschen Geltungsbereich
dieses Abkommens ausschlieBen oder erschweren, und erteilt gegebenenfalls die
ffir eine Beteiligung dieser Verkehrsunternehmen erforderlichen Genehmigungen.

Artikel 5. Lieferungen und Leistungen ffir Vorhaben, die aus dem Darlehen
finanziert werden, sind international 6ffentlich auszuschreiben, soweit nicht im
Einzelfall etwas Abweichendes festgelegt wird.

Artikel 6. Die Regierung der Bundesrepublik Deutschland legt besonderen
Wert darauf, daB bei den sich aus der Darlehensgewihrung ergebenden
Lieferungen und Leistungen die wirtschaftlichen M6glichkeiten des Landes
Berlin bevorzugt genutzt werden.
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Artikel 7. Mit Ausnahme der Bestimmungen des Artikels 4 hinsichtlich des
Luftverkehrs gilt dieses Abkommen auch fur das Land Berlin, sofern nicht die
Regierung der Bundesrepublik Deutschland gegenuiber der Regierung der
Republik Peru innerhalb von drei Monaten nach Inkrafttreten des Abkommens
eine gegenteilige Erkiarung abgibt.

Artikel 8. Dieses Abkommen tritt am Tage seiner Unterzeichnung in Kraft.

GESCHEHEN zu Lima am einundzwanzigsten Januar neunzehnhundert-
achtzig, in zwei Urschriften, jede in deutscher und spanischer Sprache, wobei
jeder Wortlaut gleichermalen verbindlich ist.

Fur die Regierung der Bundesrepublik Deutschland:
HANS-WERNER LOECK

Botschafter der Bundesrepublik Deutschland

Fur die Regierung der Republik Peru:
ARTURO GARCIA

AuBenminister von Peru
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[SPANISH TEXT-TEXTE ESPAGNOL]

CONVENIO ENTRE EL GOBIERNO DE LA REPOBLICA FEDERAL
DE ALEMANIA Y EL GOBIERNO DE LA REPOBLICA DEL
PERI SOBRE COOPERACION FINANCIERA

El Gobierno de la Repiiblica Federal de Alemania y el Gobierno de la
Repfiblica del Perd,

En el espiritu de las relaciones amistosas existentes entre la Repfiblica
Federal de Alemania y la Repdblica del Perd,

En el deseo de consolidar e intensificar estas relaciones amistosas por medio
de una cooperaci6n financiera entre compartes,

Conscientes de que el mantenimiento de estas relaciones constituye la base
del presente Convenio,

Con el prop6sito de contribuir al desarrollo social y econ6mico en el Perd,

Han convenido en lo siguiente:

Artfculo 1. (1) El Gobierno de la Repdiblica Federal de Alemania otorgard al
Gobierno de la Repdiblica del Perd la posibilidad de contratar con el Kreditanstalt
fur Wiederaufbau (Instituto de Cr6dito para la Reconstrucci6n), Frankfurt/Main,
un nuevo pr6stamo hasta la suma de 30 millones DM (en letra: treinta millones
Deutsche Mark) para el "Proyecto de riego Jequetepeque".

Artfculo 2. (1) El empleo de este pr6stamo, asi como las condiciones de su
concesi6n, se fijardn por los contratos que habrin de concertarse entre el
prestatario y el Kreditanstalt fur Wiederaufbau, contratos que estarfn sujetos a
las disposiciones legales vigentes en la Repiiblica Federal de Alemania.

Artfculo 3. El Gobierno de la Repfiblica del Per eximirfi al Kreditanstalt
ffir Wiederaufbau de todos los impuestos y demas grav6.menes pfiblicos que se
devenguen en el Perd en relaci6n con la concertaci6n y ejecuci6n de los contratos
que habrdn de concluirse conforme al articulo 2.

Art(culo 4. Respecto a los transportes maritimos y a6reos de personas y
mercancias resultantes de la concesi6n del pr6stamo, el Gobierno de la Repdiblica
del Perd permitiri a los pasajeros y proveedores elegir libremente entre las
empresas de transporte, no adoptard medidas que excluyan o dificulten la
participaci6n de las empresas de transporte con sede en el drea alemana de
aplicaci6n del presente Convenio y otorgari en su caso las autorizaciones
necesarias para la participaci6n de esas empresas de transporte.

Artfculo 5. Los suministros y prestaciones para proyectos que se financien
con el pr6stamo deberin sacarse a licitaci6n pfiblica internacional siempre que no
se convenga algo diferente para casos especiales.

Articulo 6. El Gobierno de la Repdiblica Federal de Alemania tiene especial
inter6s en que en los suministros y prestaciones que resultaren de la concesi6n del
pr6stamo se utilicen con preferencia las posibilidades econ6micas del Land
Berlin.

Vol. 1245, 1-20304



1981 United Nations-Treaty Series * Nations Unles-Recuell des Traits 151

Artfculo 7. Con excepci6n de las disposiciones del articulo 4 en lo referente
a los transportes a6reos, el presente Convenio se aplicarfi tambi6n al Land
Berlin en tanto que el Gobierno de la Repfiblica Federal de Alemania no haga una
declaraci6n en contrario al Gobierno de la Repdiblica del Peril dentro de los tres
meses siguientes a la entrada en vigor del presente Convenio.

Artfculo 8. El presente Convenio entrard en vigor el dia de su firma.

HECHO en Lima, el veintiuno de enero de mil novecientos ochenta, en dos
ejemplares, en alemd1n y espafiol, siendo ambos textos igualmente vdilidos.

Por el Gobierno
de la Repfiblica Federal de Alemania:

HANS-WERNER LOECK
Embajador de la Repdblica Federal

de Alemania en el Perdi

Por el Gobierno
de la Repfiblica del Peru:

ARTURO GARCIA
Ministro de Relaciones Exteriores
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[TRANSLATION-TRADUCTION]

AGREEMENT' BETWEEN THE GOVERNMENT OF THE FED-
ERAL REPUBLIC OF GERMANY AND THE GOVERNMENT OF
THE REPUBLIC OF PERU CONCERNING FINANCIAL CO-
OPERATION

The Government of the Federal Republic of Germany and the Government
of the Republic of Peru,

In the spirit of the friendly relations existing between the Federal Republic of
Germany and the Republic of Peru,

Desiring to strengthen and enhance these friendly relations through financial
co-operation as partners,

Aware that the maintenance of these relations constitutes the basis of this
Agreement,

Intending to contribute to social and economic development in Peru,

Have agreed as follows:

Article 1. The Government of the Federal Republic of Germany shall
enable the Government of the Republic of Peru to obtain from the Kreditanstalt
fir Wiederaufbau, Frankfurt am Main, for the "Jequetepeque Irrigation Project",
a further loan of up to DM 30 million (thirty million Deutsche Mark).

Article 2. The utilization of this loan as well as the terms and conditions on
which it is granted shall be governed by the contracts to be concluded between the
borrower and the Kreditanstalt ffir Wiederaufbau, which shall be subject to the
laws and regulations applicable in the Federal Republic of Germany.

Article 3. The Government of the Republic of Peru shall exempt the
Kreditanstalt fur Wiederaufbau from all taxes and other fiscal charges levied in
Peru in connection with the conclusion and implementation of the contracts
referred to in article 2.

Article 4. The Government of the Republic of Peru shall allow passengers
and suppliers free choice of transport enterprises for such transport by sea and air
of persons and goods as results from the granting of the loan, refrain from taking
any measures that might exclude or impede the participation on equal terms of
transport enterprises having their principal place of business in the German area
of application of this Agreement, and grant any necessary permits for the
participation of such enterprises.

Article 5. Supplies and services for projects financed from the loan shall,
unless otherwise provided for in individual cases, be subject to international
public tender.

Article 6. With regard to supplies and services resulting from the granting
of the loan, the Government of the Federal Republic of Germany attaches
particular importance to preference being given to the economic potential of Land
Berlin.

I Came into force on 21 January 1980 by signature, in accordance with article 8.

Vol. 1245, 1-20304



1981 United Nations-Treaty Series 9 Nations Unles-Recuefl des Traitis 153

Article 7. With the exception of those provisions of article 4 which refer to
air transport, this Agreement shall also apply to Land Berlin, provided that the
Government of the Federal Republic of Germany does not make a declaration to
the contrary to the Government of the Republic of Peru within three months of
the date of entry into force of this Agreement.

Article 8. This Agreement shall enter into force on the date of its signature.

DONE at Lima on 21 January 1980, in duplicate, in the German and Spanish
languages, both texts being equally authentic.

For the Government of the Federal Republic of Germany:
HANS-WERNER LOECK

Ambassador of the Federal Republic of Germany

For the Government of the Republic of Peru:
ARTURO GARCIA

Minister for Foreign Affairs of Peru
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[TRADUCTION - TRANSLATION]

ACCORD' DE COOPtRATION FINANCIItRE ENTRE LE
GOUVERNEMENT DE LA RtPUBLIQUE FtDIRALE
D'ALLEMAGNE ET LE GOUVERNEMENT DE LA REPU-
BLIQUE DU PI-ROU

Le Gouvernement de la R~publique f~d6rale d'Allemagne et le Gouverne-
ment de la Rpublique du P6rou,

Dans l'esprit des relations amicales qui existent entre la R6publique f6d6rale
d'Allemagne et la R6publique du P6rou,

D6sireux de renforcer et d'approfondir ces relations amicales par une
coop6ration financi~re entre associ6s,

Conscients que le maintien de ces relations forme la base du pr6sent Accord,

Se proposant de contribuer au d6veloppement social et 6conomique au
P6rou,

Sont convenus de ce qui suit:

Article premier. Le Gouvernement de la R6publique f6d6rale d'Alle-
magne accorde au Gouvernement de la Rpublique du Prou la possibilit6 de
contracter aupr~s de la Kreditanstalt ffir Wiederaufbau de Francfort-sur-le-Main
un nouvel emprunt d'un montant maximal de trente millions de deutsche marks
destin6 au oProjet d'irrigation de Jequetepeque >.

Article 2. L'utilisation de cet emprunt et les modalit6s d'octroi seront
d6termin6es par les contrats A conclure entre l'emprunteur et la Kreditanstalt ffir
Wiederaufbau, dans le cadre de la 16gislation en vigueur dans la R6publique
f6d~rale d'Allemagne.

Article 3. Le Gouvernement de la R~publique du Prou exon~rera la
Kreditanstalt fuir Wiederaufbau de tous imp6ts et autres taxes qui seraient A
percevoir au Prou A l'occasion de la conclusion on de l'ex6cution des contrats
vis~s i l'article 2.

Article 4. En ce qui concerne le transport maritime ou a~rien de personnes
et de marchandises qui r~sulte de l'octroi des cr6dits, le Gouvernement de la
R6publique du Prou laissera aux passagers et aux fournisseurs le libre choix des
entreprises de transport; il ne prendra aucune mesure susceptible d'exclure ou de
restreindre la participation, sur un pied d'6galit, des entreprises de transport
ayant leur siege dans le domaine d'application allemand du present Accord et
d6livrera, le cas 6ch6ant, les autorisations n6cessaires A la participation de ces
entreprises.

Article 5. Les livraisons et prestations destin6es aux projets financ6s au
moyen de l'emprunt feront l'objet d'un appel d'offres international, A moins qu'il
n'en soit dispos6 autrement dans certains cas d'esp~ce.

Article 6. S'agissant des livraisons et prestations qui r6sultent de l'octroi
des cr6dits, le Gouvernement de la Republique f~drale d'Allemagne attache une

Entri en vigueur le 21 Janvier 1980 par la signature, conform6ment A I'article 8.
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importance particulire A ce qu'on utilise de pr6f~rence les possibilit6s
6conomiques du Land Berlin.

Article 7. A l'exception des dispositions de l'article 4 relatives au transport
a~rien, le pr6sent Accord s'appliquera 6galement au Land Berlin, sauf d6claration
contraire faite par le Gouvernement de la R6publique f6d~rale d'Allemagne au
Gouvernement de la R6publique du P6rou dans les trois mois qui suivront l'entre
en vigueur de l'Accord.

Article 8. Le present Accord entrera en vigueur P la date de sa signature.
FAIT A Lima, le 21 janvier 1980, en deux exemplaires originaux, chacun en

allemand et en espagnol, les deux textes faisant 6galement foi.

Pour le Gouvernement de la R6publique f6d~rale d'Allemagne:
L'Ambassadeur de la Rpublique f~d6rale d'Allemagne,

HANS-WERNER LOECK

Pour le Gouvemement de la R~publique du Prou:
Le Ministre des relations ext6rieures du P6rou,

ARTURO GARCIA
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[GERMAN TEXT-TEXTE ALLEMAND]

ABKOMMEN ZWISCHEN DER REGIERUNG DER BUNDES-
REPUBLIK DEUTSCHLAND UND DER REGIERUNG DER
REPUBLIK PERU UBER FINANZIELLE ZUSAMMENARBEIT

Die Regierung der Bundesrepublik Deutschland und die Regierung der
Republik Peru,

im Geiste der bestehenden freundschaftlichen Beziehungen zwischen der
Bundesrepublik Deutschland und der Republik Peru.

in dem Wunsche, diese freundschaftlichen Beziehungen durch fruchtbare
Zusammenarbeit auf dem Gebiete der Entwicklungshilfe zu festigen und zu
vertiefen.

im BewuBtsein, daB die Aufrechterhaltung dieser Beziehungen die Grundlage
dieses Abkommens ist,

in der Absicht, zur wirtschaftlichen und sozialen Entwicklung in Peru
beizutragen,

sind wie folgt fibereingekommen:

Artikel 1. (1) Die Regierung der Bundesrepublik Deutschland erm6glicht es
der Regierung der Republik Peru oder einem anderen von beiden Regierungen
gemeinsam auszuwihlenden Darlehensnehmer, bei der Kreditanstalt fur
Wiederaufbau, Frankfurt/Main, ffir das Programm ,,Bewisserungsvorhaben
sfidliche Andenzone", wenn nach Prfifung die Fbrderungswfrdigkeit festgestellt
worden ist, ein Darlehen bis zu 15 Millionen DM (in Worten: ffinfzehn Millionen
Deutsche Mark) aufzunehmen.

(2) Das in Absatz 1 bezeichnete Programm kann im Einvernehmen zwischen
der Regierung der Bundesrepublik Deutschland und der Regierung der Republik
Peru durch andere Vorhaben ersetzt werden.

Artikel 2. (1) Die Verwendung dieses Darlehens sowie die Bedingungen, zu
denen es gewihrt wird, bestimmen die zwischen dem Darlehensnehmer und der
Kreditanstalt ffir Wiederaufbau abzuschlieBenden Vertrage, die den in der
Bundesrepublik Deutschland geltenden Rechtsvorschriften unterliegen.

(2) Die Regierung der Republik Peru, soweit sie nicht selbst Dar-
lehensnehmerin ist, wird gegenfiber der Kreditanstalt ffir Wiederaufbau alle
Zahlungen in Deutscher Mark in Erffillung von Verbindlichkeiten des
Darlehensnehmers aufgrund der nach Absatz 1 abzuschlieBenden Vertrdge
garantieren.

Artikel 3. Die Regierung der Republik Peru stellt die Kreditanstalt ffir
Wiederaufbau von saimtlichen Steuern und sonstigen offentlichen Abgaben frei,
die bei AbschluB oder Durchfiihrung der in Artikel 2 erwiihnten Vertrage in Peru
erhoben werden.

Artikel 4. Die Regierung der Republik Peru uiberlaBt bei den sich aus der
Darlehensgewdihrung ergebenden Transporten von Personen und Gitern im See-
und Luftverkehr den Passagieren und Lieferanten die freie Wahl der
Verkehrsunternehmen, trifft keine MaBnahmen, welche die gleichberechtigte
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Beteiligung der Verkehrsunternehmen mit Sitz in dem deutschen Geltungsbereich
dieses Abkommens ausschlieBen oder erschweren, und erteilt gegebenenfalls die
fir eine Beteiligung dieser Verkehrsunternehmen erforderlichen Genehmigungen.

Artikel 5. Lieferungen und Leistungen fir Vorhaben, die aus dem Darlehen
finanziert werden, sind international 6ffentlich auszuschreiben, soweit nicht im
Einzelfall etwas Abweichendes festgelegt wird.

Artikel 6. Die Regierung der Bundesrepublik Deutschland legt besonderen
Wert darauf, dat bei den sich aus der Darlehensgewihrung ergebenden
Lieferungen die Erzeugnisse der Industrie des Landes Berlin bevorzugt
beriicksichtigt werden.

Artikel 7. Mit Ausnahme der Bestimmungen des Artikels 4 hinsichtlich des
Luftverkehrs gilt dieses Abkommen auch fir das Land Berlin, sofern nicht die
Regierung der Bundesrepublik Deutschland gegenfiber der Regierung der
Republik Peru innerhalb von drei Monaten nach Inkrafttreten des Abkommens
eine gegenteilige Erkldrung abgibt.

Artikel 8. Dieses Abkommen tritt am Tage seiner Unterzeichnung in Kraft.

GESCHEHEN zu Lima am siebenundzwanzigsten Marz neunzehnhundert-
achtzig in zwei Urschriften, jede in deutscher und spanischer Spache, wobei
jeder Wortlaut gleichermaBen verbindlich ist.

Fiir die Regierung der Bundesrepublik Deutschland:
HANS-WERNER LOECK

Botschafter der Bundesrepublik Deutschland

Fur die Regierung der Republik Peru:
ARTURO GARCIA

AuBenminister von Peru
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[SPANISH TEXT-TEXTE ESPAGNOL]

CONVENIO ENTRE EL GOBIERNO DE LA REPOBLIQA FEDERAL
DE ALEMANIA Y EL GOBIERNO DE LA REPUBLICA DEL
PERU SOBRE COOPERACION FINANCIERA

El Gobierno de la Repfiblica Federal de Alemania y el Gobierno de la
Repiblica del Perd,

En el espiritu de las relaciones amistosas existentes entre la Repiblica
Federal de Alemania y la Repiblica del Perd,

En el deseo de consolidar e intensificar estas relaciones amistosas por medio
de una cooperaci6n provechosa en el campo de la ayuda al desarrollo,

Conscientes de que el mantenimiento de estas relaciones constituye la base
del presente Convenio,

Con el prop6sito de cooperar al desarrollo econ6mico y social del Perij,

Han convenido en lo siguiente:

Articulo 1. (1) El Gobierno de la Repfiblica Federal de Alemania otorga al
Gobierno de la Repiblica del Peri, o a otro prestatario elegido conjuntamente por
ambos Gobiemos, ia posibilidad de contratar con el Kreditanstalt ffir
Wiederaufbau, Frankfurt/Main, para el Programa "Proyecto de regadio en la zona
andina meridional", si al examinarlo resulta digno de apoyo, un pr6stamo hasta la
suma de 15 millones DM (en letras: quince millones de Deutsche Mark).

(2) El Proyecto indicado en el prrafo anterior podrAi ser sustituido, de
reciproca conformidad entre el Gobierno de la Repiblica Federal de Alemania y el
Gobierno de la Repiblica del Pern, por otros proyectos.

Art(culo 2. (1) El empleo de este pr6stamo, asi como las modalidades de su
concesi6n, se fijarin por los contratos que habrin de concertarse entre el
prestatario y el Kreditanstalt fur Wiederaufbau, contratos que estarun sujetos a
las disposiciones legales vigentes en la Repiblica Federal de Alemania.

(2) El Gobierno de la Repfiblica del Perd, en el caso de no ser 61 mismo el
prestatario, garantizari frente al Kreditanstalt fur Wiederaufbau todos los pagos
en Deutsche Mark, en cumplimiento de los compromisos que el prestatario asuma
en virtud de los contratos de prestamo que se concertarin conforme al purrafo
anterior.

Art(culo 3. El Gobierno de la Repiblica del Perd eximiri al Kreditanstalt
fir Wiederaufbau de todos los impuestos y demis gravimenes piblicos que se
perciban en el Perd al concertarse o ejecutarse los contratos de pr6stamo
mencionados en el articulo 2.

Artfculo 4. Respecto a los transportes maritimos y aureos de personas y
mercaderias resultantes de la concesi6n del prustamo, el Gobierno de la Repfiblica
del Peri permitiri a los pasajeros y suministradores elegir libremente las
empresas de transporte y no tomari medida alguna que excluya o dificulte la
participaci6n en igualdad de derechos de las empresas de transporte con sede en el
drea alemana de aplicaci6n del presente Convenio, otorgando en caso dado, las
autorizaciones necesarias para la participaci6n de estas empresas.
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Articulo 5. Los suministros y servicios para proyectos que hayan de
financiarse con el prestamo deberin ser sacados a concurso pfiblico internacional,
a no ser que en un caso particular se estipule otra cosa.

Artfculo 6. El Gobierno de la Repdbfica Federal de Alemania concederS
especial importancia a que, en lo que se refiere a los suministros que resultaren de
la concesi6n del pr6stamo se d6 preferencia a los productos de la industria del
Land Berlin.

Articulo 7. Con excepci6n de las disposiciones del articulo 4 en lo referente
a los transportes a~reos, el presente Convenio se aplicari tambi6n al Land Berlin,
en tanto que el Gobierno de la Repfiblica Federal de Alemania no haga una
declaraci6n en contra al Gobierno de la Rep~ibica del Perd dentro de los tres
meses siguientes a la entrada en vigor del presente Convenio.

Artculo 8. El presente Convenio entrark en vigor el dia de su firma.
HECHO en Lima, el veintisiete de marzo de mil novecientos ochenta, en dos

ejemplares, en lengua alemana y espafiola, siendo ambos textos- igualmente
vflidos.

Por el Gobierno Por el Gobierno
de la Repblica Federal de Alemania: de la Repfiblica del Perd:

HANS-WERNER LOECK ARTURO GARCIA
Embajador de la Repfiblica Federal Ministro de Relaciones Exteriores

de Alemania en el Per6
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[TRANSLATION -TRADUCTION]

AGREEMENT' BETWEEN THE GOVERNMENT OF THE FED-
ERAL REPUBLIC OF GERMANY AND THE GOVERNMENT OF
THE REPUBLIC OF PERU CONCERNING FINANCIAL CO-
OPERATION

The Government of the Federal Republic of Germany and the Government
of the Republic of Peru,

In the spirit of the friendly relations existing between the Federal Republic of
Germany and the Republic of Peru,

Desiring to strengthen and enhance these friendly relations by fruitful
co-operation in the field of development assistance,

Aware that the maintenance of these relations constitutes the basis for the
present Agreement,

Intending to promote economic and social development in Peru,

Have agreed as follows:

Article 1. (1) The Government of the Federal Republic of Germany shall
enable the Government of the Republic of Peru, or another borrower to be chosen
jointly by the two Governments, to raise a loan up to a total of DM 15,000,000
(fifteen million Deutsche Mark) with the Kreditanstalt fur Wiederaufbau,
Frankfurt-on-Main, for the "Irrigation Project in the Southern Andean Region",
provided that, after examination, the project is deemed worthwhile.

(2) The project referred to in paragraph 1 may be replaced by other projects
if the Government of the Federal Republic of Germany and the Government of
the Republic of Peru so agree.

Article 2. (1) Utilization of this loan as well as the terms and conditions on
which it is granted shall be governed by the contracts to be concluded between the
borrower and the Kreditanstalt fiir Wiederaufbau; such contracts shall be subject
to the legal provisions applicable in the Federal Republic of Germany.

(2) The Government of the Republic of Peru, to the extent that it is not itself
a borrower, shall guarantee to the Kreditanstalt fur Wiederaufbau all payments in
Deutsche Mark in discharge of the borrower's liabilities under the contracts to be
concluded pursuant to paragraph 1 of this article.

Article 3. The Government of the Republic of Peru shall exempt the
Kreditanstalt fir Wiederaufbau from all taxes and other fiscal charges levied in
Peru at the time of the conclusion or execution of the agreements referred to in
article 2.

Article 4. The Government of the Republic of Peru shall allow passengers
and suppliers free choice of transport enterprises for such transportation of
passengers and goods by sea and air as results from the granting of the loan,
refrain from taking any measures that might exclude or impede the participation,
on an equal footing, of transport enterprises having their principal place of

I Came into force on 27 March 1980 by signature, in accordance with article 8.

Vol. 1245, 1-20305



United Nations-Treaty Series * Nations Unles-Recuell des Traitis

business in the German area of application of this Agreement, and shall grant the
relevant permits that may be necessary for the participation of such transport
enterprises.

Article 5. Supplies and services for projects financed from the loan shall be
subject to international public tender unless otherwise provided in individual
cases.

Article 6. The Government of the Federal Republic of Germany attaches
particular importance, with regard to supplies and services resulting from the
granting of the loan, to preference being given to products of the industry of Land
Berlin.

Article 7. With the exception of those provisions of article 4 which refer to
air transport, this Agreement shall also apply to Land Berlin, provided that the
Government of the Federal Republic of Germany does not make a contrary
declaration to the Government of the Republic of Peru within three months from
the date of entry into force of this Agreement.

Article 8. This Agreement shall enter into force on the date of its signature.

DONE at Lima on 27 March 1980, in duplicate, in the German and Spanish
languages, both texts being equally authentic.

For the Government of the Federal Republic of Germany:

HANS-WERNER LOECK
Ambassador of the Federal Republic of Germany

For the Government of the Republic of Peru:
ARTURO GARCIA

Minister for Foreign Affairs of Peru
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nTRADUCTION -- TRANSLATION]

ACCORD' DE COOPARATIOJ FINANCIERE ENqTRE LE GOU-
VERNEMENT DE LA REPUBLIQUE FADEMtALE D'ALLE-
MAGNE ET LE GOUVERNEMENT DE LA REPUBLIQUE DU
PEROU

Le Gouvernement de la R6publique f6d6rale d'Allemagne et le Gouverne-
ment de la R6publique du PMrou,

Dans 1'esprit des relations amicales qui existent entre la R6publique f6d6rale
d'Allemagne et la R6publique du PMrou,

D6sireux de renforcer et d'approfondir ces relations amicales par une
coop6ration fructueuse dans le domaine de l'aide au d6veloppement,

Conscients que le maintien de ces relations forme la base du pr6sent Accord,
Se proposant de contribuer au d6veloppement 6conomique et social au

P6rou,
Sont convenus de ce qui suit:

Article 1. 1. Le Gouvernement de la R6publique f6d6rale d'Allemagne
accorde au Gouvernement de la R6publique du P6rou, ou A un autre emprunteur A
choisir de commun accord entre les deux gouvernements, la possibilit6 de
contracter aupr~s de la Kreditanstalt ftir Wiederaufbau de Francfort-sur-le-Main
un emprunt jusqu'A concurrence d'un montant total de DM 15 000 000 (quinze
millions de deutsche marks) pour le programme ( Projet d'irrigation de la zone sud
des Andes *, si, aprbs examen, il est 6tabli que ce projet m6rite d'#tre encourag6.

2. Le programme vis6 au paragraphe I pourra etre remplac6 par d'autres
projets, de commun accord entre le Gouvernement de la R6publique f6d6rale
d'Allemagne et le Gouvernement de la R6publique du Nrou.

Article 2. 1. L'utilisation de cet emprunt et les modalit6s d'octroi seront
determin6es par les contrats conclus entre l'emprunteur et la Kreditanstalt ffir
Wiederaufbau, dans le cadre de la 16gislation en vigueur dans la R6publique
f6d6rale d'Allemagne.

2. Le Gouvernement de la R6publique du P6rou, dans la mesure ott il n'est
pas lui-meme l'emprunteur, se portera garant envers la Kreditanstalt ffir
Wiederaufbau de tous les paiements en deutsche marks A effectuer en ex6cution
des obligations conf6r6es A l'emprunteur par les contrats A conclure con-
form6ment au paragraphe 1.

Article 3. Le Gouvernemert de la Rpublique du P6rou exon6rera la
Kreditanstalt fir Wiederaufbau de tous les impbts et autres taxes qui seraient A
percevoir au P6rou A l'occasion de la conclusion ou de 1'ex6cution des contrats
mentionn6s A l'article 2.

Article 4. En cequi concerne le transport maritime ou a~rien de personnes
et de marchandises qui r6sulte de l'octroi des cr6dits, le Gouvernement de la
R6publique du PMrou laissera aux passagers et aux fournisseurs le libre choix des

Entr6 en vigueur le 27 mars 1980 par Ia signature, conlormn6ment A l'article 8.
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entreprises de transport; il ne prendra aucune mesure susceptible d'exclure ou de
restreindre la participation, sur un pied d'6galit6, des entreprises de transport
ayant leur sitge dans le domaine d'application allemand du present Accord et
d6livrera, le cas 6ch6ant, les autorisations n6cessaires A la participation de ces
entreprises.

Article 5. Les livraisons et les prestations de services destin6es auxprojets
financ6s au moyen de l'emprunt feront l'objet d'un appel d'offres international, A
moins qu'il n'en soit dispos6 autrement dans certains cas d'esptce.

Article 6. Le Gouvernement de la R6publique f6d6rale d'Allemagne attache
une importance particulibre A ce que, pour les livraisons r6sultant de l'octroi des
cr6dits, la pr6f6rence soit donn6e aux produits de l'industrie du Land Berlin.

Article 7. A l'exception des dispositions de l'article 4 relatives au transport
a6rien, le pr6sent Accord s'appliquera 6galement au Land Berlin, sauf d6claration
contraire faite par le Gouvernement de la R6publique f6d~rale d'Allemagne au
Gouvernement de la R6publique du P6rou dans les trois mois qui suivront l'entr6e
en vigueur de l'Accord.

Article 8. Le present Accord entrera en vigueur A la date de sa signature.

FAIT A Lima, le 27 mars 1980, en deux exemplaires originaux, chacun en
allemand et en espagnol, les deux textes faisant 6galement foi.

Pour le Gouvernement de la RMpublique f6d6rale d'Allemagne:
L'Ambassadeur de la R6publique f6d~rale d'Allemagne,

HANS-WERNER LOECK

Pour le Gouvernement de la R6publique du P6rou:
Le Ministre des relations ext~rieures du PMrou,

ARTURO GARCIA
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[GERMAN TEXT-TEXTE ALLEMAND]

ABKOMMEN ZWISCHEN DER REGIERUNG DER BUNDES-
REPUBLIK DEUTSCHLAND UND DER REGIERUNG DER
REPUBLIK ECUADOR UBER FINANZIELLE ZUSAMMEN-
ARBEIT

Die Regierung der Bundesrepublik Deutschland und die Regierung der
Republik Ecuador,

im Geiste der bestehenden freundschaftlichen Beziehungen zwischen der
Bundesrepublik Deutschland und der Republik Ecuador,

in dem Wunsche, diese freundschaftlichen Beziehungen durch part-
nerschaftliche Finanzielle Zusammenarbeit zu festigen und zu vertiefen,

im BewuBtsein, daB die Aufrechterhaltung dieser Beziehungen die Grundlage
dieses Abkommens ist,

in der Absicht, zur sozialen und wirtschaftlichen Entwicklung in der
Republik Ecuador beizutragen,

sind wie folgt ibereingekommen:

Artikel 1. (1) Die Regierung der Bundesrepublik Deutschland erm6glicht
es der Regierung der Republik Ecuador oder anderen von beiden Regierun-
gen gemeinsam auszuwdhlenden Darlehensnehmern, bei der Kreditanstalt fiir
Wiederaufbau, Frankfurt am Main, ffir
(a) die Entwicklungsbank Banco Nacional de Fomento (BNF) ein Darlehen bis zu

15 Millionen DM (in Worten: ffinfzehn Millionen Deutsche Mark) und
(b) ffir das Vorhaben ,,projektbestimmte Warenhilfe ffir Elektrizitiitsversorgung

Los Rios" ein Darlehen bis zu 5 Millionen DM (in Worten: fiinf Millionen
Deutsche Mark)

aufzunehmen, wenn nach Prfifung die Forderungswuirdigkeit festgestellt worden
ist.

(2) Die in Absatz I bezeichneten Vorhaben konnen im Einvernehmen
zwischen der Regierung der Bundesrepublik Deutschland und der Regierung der
Republik Ecuador durch andere Vorhaben ersetzt werden.

Artikel 2. (1) Die Verwendung dieser Darlehen sowie die Bedingungen, zu
denen sie gewihrt werden, bestimmen die zwischen den Darlehensnehmern und
der Kreditanstalt fir Wiederaufbau zu schlieBenden Vertraige.

(2) Die Regierung der Republik Ecuador, soweit sie nicht selbst Dar-
lehensnehmer ist, wird gegeniber der Kreditanstalt ffir Wiederaufbau alle
Zahlungen in Deutscher Mark in Erfillung von Verbindlichkeiten der
Darlehensnehmer aufgrund der nach Absatz 1 zu schliefenden Vertrige
garantieren.

Artikel 3. Die Regierung der Republik Ecuador stellt die Kreditanstalt ffir
Wiederaufbau von sdimtlichen Steuern und sonstigen 6ffentlichen Abgaben frei,
die im Zusammenhang mit AbschluB und Durchffihrung der in Artikel 2
erwAlfnten Vertrdge in der Republik Ecuador erhoben werden.
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Artikel 4. Die Regierung der Republik Ecuador fiberldBt bei den sich aus der
Darlehensgewiihrung ergebenden Transporten von Personen und Gfitern im See-
und Luftverkehr den Passagieren und Lieferanten die freie Wahl der
Verkehrsuntemehmen, trifft keine MaBnahmen, welche die gleichberechtigte
Beteiligung der Verkehrsunternehmen mit Sitz in dem deutschen Geltungsbereich
dieses Abkommens ausschliefen oder erschweren, und erteilt gegebenenfalls die
ffir eine Beteiligung dieser Verkehrsunternehmen erforderlichen Genehmigungen.

Artikel 5. Lieferungen und Leistungen ffir Vorhaben, die aus dem in
Artikel 1 Absatz I Buchstabe b genannten Darlehen finanziert werden, sind
beschriinkt auf den deutschen Geltungsbereich dieses Abkommens offentlich
auszuschreiben, soweit nicht im Einzelfall etwas Abweichendes festgelegt wird.

Artikel 6. Die Re~ierung der Bundesrepublik Deutschland legt besonderen
Wert darauf, daB bei den sich aus der Darlehensgewihrung ergebenden
Lieferungen und Leistungen die wirtschaftlichen M6glichkeiten des Landes
Berlin bevorzugt genutzt werden.

Artikel 7. Mit Ausnahme der Bestimmungen des Artikels 4 hinsichtlich des
Luftverkehrs gilt dieses Abkommen auch fuir das Land Berlin, sofern nicht die
Regierung der Bundesrepublik Deutschland gegeniber der Regierung der
Republik Ecuador innerhalb von drei Monaten nach Inkrafttreten des
Abkommens eine gegenteilige Erklarung abgibt.

Artikel 8. Dieses Abkommen tritt am Tage seiner Unterzeichnung in Kraft.

GESCHEHEN zu Quito am dreiBigsten Januar neunzehnhundertundachtzig, in
zwei Urschriften, jede in deutscher und spanischer Sprache, wobei jeder
Wortlaut gleichermaBen verbindlich ist.

Ffir die Regierung der Bundesrepublik Deutschland:
KARL ROLF NAGEL

Botschafter

Ffir die Regierung der Republik Ecuador:
ALFREDO PAREJA DIEZCANSECO

Aullenminister
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[SPANISH TEXT-TEXTE ESPAGNOL]

CONVENIO ENTRE EL GOBIERNO DE LA REP(JBLICA DEL
ECUADOR Y EL GOBIERNO DE LA REPOBLICA FEDERAL
DE ALEMANIA SOBRE COOPERACI6N FINANCIERA

El Gobierno de la Repdblica del Ecuador y el Gobierno de la Repfiblica
Federal de Alemania,

En el espiritu de las relaciones amistosas existentes entre la Reptblica del
Ecuador y la Repiblica Federal de Alemania,

En el deseo de consolidar e intensificar estas relaciones amistosas por medio
de una cooperaci6n financiera entre compartes,

Conscientes de que el mantenimiento de estas relaciones constituye la base
del presente Convenio,

Con el prop6sito de contribuir al desarrollo social y econ6mico en la
Repdblica del Ecuador,

Han convenido en lo siguiente:

Articulo L El Gobierno de la Rep6blica Federal de Alemania otorga al
Gobierno de la Repdblica del Ecuador, o a otros prestatarios que ambos
Gobiemos designen de comfin acuerdo, la posibilidad de contratar con el
Kreditanstalt fir Wiederaufbau (Instituto de Cr6dito para la Reconstrucci6n),
Frankfurt/M:
a) Un pr6stamo hasta la suma de 15 millones DM (quince millones Deutsche

Mark) para el banco de desarrollo Banco Nacional de Fomento (BNF); y
b) Un pr~stamo hasta la suma de 5 millones DM (cinco millones Deutsche Mark)

para el Proyecto "Ayuda de mercancias para electrificaci6n Los Rios",
si este Proyecto despu~s de examinado resulta digno de apoyo.
Los proyectos mencionados en el pdrrafo primero podrin ser reemplazados

por otros si el Gobierno de la Repdblica del Ecuador y el Gobiemo de la Repfiblica
Federal de Alemania asi lo convienen.

ArtIculo lI. El empleo de estos pr~stamos, asi como las condiciones de su
concesi6n, se fijardn por los contratos que habrdn de concertarse entre los
prestatarios y el Kreditanstalt ffir Wiederaufbau.

El Gobierno de la Repdblica del Ecuador, si no es 61 mismo el prestatario,
garantizard ante el Kreditanstalt ffir Wiederaufbau todos los pagos en Deutsche
Mark, en cumplimiento de los compromisos que los prestatarios asumen en virtud
de los contratos de pr~stamo que habrin de concertarse segdn el pdrrafo
precedente.

Articulo II. El Gobierno de la Repdblica del Ecuador eximir. al
Kreditanstalt fur Wiederaufbau de todos los impuestos y demis gravimenes
piiblicos que se devenguen en la Repdblica del Ecuador en relaci6n con la
concertaci6n y ejecuci6n de los contratos que habrfn de concluirse conforme al
articulo II.
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Artculo IV. Respecto de los transportes marftimos y a6reos de personas y
mercancias resultantes de la concesi6n de los pr6stamos, el Gobierno de la
Repdblica del Ecuador permitiri a los pasajeros y proveedores elegir libremente
entre las empresas de transporte, no adoptark medidas que excluyan o dificulten
la participaci6n de las empresas de transporte con sede en el Area alemana de
aplicaci6n del presente Convenio, y otorgarg en su caso las autorizaciones
necesarias para la participaci6n de esas empresas de transporte.

Artculo V. Los suministros y prestaciones para proyectos que se financien
con el pr~stamo mencionado en el articulo I, p.rrafo 2, letra b) deberdn sacarse a
licitaci6n pfiblica, a no ser que se convenga algo diferente para casos especiales.

Artculo VI. El Gobierno de la Repfiblica Federal de Alemania tiene
especial inter6s en que en los suministros y prestaciones que resultaren de la
concesi6n de los pr6stamos se utilicen con preferencia las posibilidades
econ6micas del Land Berlin.

Artculo VII. Con excepci6n de las disposiciones del articulo IV en lo
referente a los transportes a6reos, el presente Convenio se aplicarfi tambi6n al
Land Berlin en tanto que el Gobierno de la Reptdblica Federal de Alemania no
haga una declaraci6n en contrario al Gobierno de la Repfiblica del Ecuador dentro
de los tres meses siguientes a la entrada en vigor del presente Convenio.

Art(culo VIII. El presente Convenio entrardi en vigor el dia de su firma.

HECHO en la ciudad de Quito, a los treinta dias del mes de enero de mil
novecientos ochenta, en dos ejemplares, en castellano y alemdn, siendo ambos
textos igualmente v.lidos.

Por el Gobierno Por el Gobierno
de la Repfiblica del Ecuador: de la Reptiblica Federal de Alemania:

[Signed - Signi I [Signed - Signi]
ALFREDO PAREJA DIEZCANSECO KARL ROLF NAGEL

Ministro de Relaciones Exteriores Embajador de la Reptdblica Federal
de Alemania
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[TRANSLATION - TRADUCTION]

AGREEMENT' BETWEEN THE GOVERNMENT OF THE FED-
ERAL REPUBLIC OF GERMANY AND THE GOVERNMENT OF
THE REPUBLIC OF ECUADOR CONCERNING FINANCIAL
CO-OPERATION

The Government of the Federal Republic of Germany and the Government of
the Republic of Ecuador,

In the spirit of the friendly relations existing between the Federal Republic of
Germany and the Republic of Ecuador,

Desiring to strengthen and enhance these friendly relations through financial
co-operation as partners,

Aware that the maintenance of these relations constitutes the basis of this
Agreement,

Intending to contribute to social and economic development in the Republic
of Ecuador,

Have agreed as follows:

Article 1. (1) The Government of the Federal Republic of Germany shall
enable the Government of the Republic of Ecuador, or other borrowers to be
jointly selected by the two Governments, to obtain from the Kreditanstalt fur
Wiederaufbau, Frankfurt am Main:
(a) For the Banco Nacional de Fomento (BNF), a loan of up to DM 15 million

(fifteen million Deutsche Mark), and
(b) For the project "Provision of Equipment for the Los Rios Electricity Supply

Scheme," a loan of up to DM 15 million (fifteen million Deutsche Mark),
provided that, on examination, the activities are deemed worthwhile.

(2) The projects referred to in paragraph (1) above may be replaced by other
projects if the Government of the Federal Republic of Germany and the
Government of the Republic of Ecuador so agree.

Article 2. (1) The utilization of the loans as well as the terms and conditions
on which they are granted shall be governed by the contracts to be concluded
between the borrowers and the Kreditanstalt fur Wiederaufbau.

(2) The Government of the Republic of Ecuador, provided that it is not itself
the borrower, shall guarantee to the Kreditanstalt fur Wiederaufbau all payments
in Deutsche Mark to be made in fulfilment of the borrowers' obligations under the
agreements to be concluded pursuant to paragraph (1) above.

Article 3. The Government of the Republic of Ecuador shall exempt the
Kreditanstalt fur Wiederaufbau from all taxes and other fiscal charges levied in
the Republic of Ecuador in connection with the conclusion and implementation of
the contracts referred to in article 2.

1 Came into force on 30 January 1980 by signature, in accordance with article 8.
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Article 4. The Government of the Republic of Ecuador shall allow
passengers and suppliers free choice of transport enterprises for such transport by
sea and air of persons and goods as results from the granting of the loans, refrain
from taking any measures that might exclude or impede the participation on equal
terms of transport enterprises having their principal place of business in the
German area of application of this Agreement, and grant any necessary permits
for the participation of such enterprises.

Article 5. Supplies and services for projects financed from the loan referred
to in article 1, paragraph (1) (b), shall, unless otherwise provided for in individual
cases, be subject to public tender within the German area of application of this
Agreement.

Article 6. With regard to supplies and services resulting from the granting
of the loans, the Government of the Federal Republic of Germany attaches
particular importance to preference being given to the economic potential of Land
Berlin.

Article 7. With the exception of those provisions of article 4 which refer to
air transport, this Agreement shall also apply to Land Berlin, provided that the
Government of the Federal Republic of Germany does not make a declaration to
the contrary to the Government of the Republic of Ecuador within three months
of the date of entry into force of this Agreement.

Article 8. This Agreement shall enter into force on the date of its signature.

DONE at Quito, on 30 January 1980, in duplicate, in the German and Spanish
languages, both texts being equally authentic.

For the Government of the Federal Republic of Germany:

[Signed]
KARL ROLF NAGEL

Ambassador of the Federal Republic of Germany

For the Government of the Republic of Ecuador:

[Signed ]
ALFREDO PAREJA DIEZCANSECO

Minister for Foreign Affairs
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[TRADUCTION - TRANSLATION]

ACCORD1  DE COOPPRATION FINANCIERE ENTRE LE
GOUVERNEMENT DE LA RtPUBLIQUE FPDtRALE
D'ALLEMAGNE ET LE GOUVERNEMENT DE LA RtPU-
BLIQUE DE L'] QUATEUR

Le Gouvernement de la Republique f6d6rale d'Allemagne et le Gouverne-
ment de la Republique de l'Equateur,

Dans l'esprit des relations amicales qui existent entre la R6publique federale
d'Allemagne et la Rdpublique de l'Equateur,

D6sireux de renforcer et d'approfondir ces relations amicales par une
coope6ration financire entre associ6s,

Conscients que le maintien de ces relations forme la base du present Accord,

Se proposant de contribuer au d6veloppement social et 6conomique dans la
Republique de l'Equateur,

Sont convenus de ce qui suit:

Article premier. 1. Le Gouvernement de la Republique f6d6rale d'Alle-
magne accorde au Gouvernement de la R6publique de l'Equateur, ou A d'autres
emprunteurs i choisir de commun accord entre les deux gouvernements, la
possibilit6 de contracter auprts de la Kreditanstalt ffir Wiederaufbau de
Francfort-sur-le-Main les emprunts suivants:
a) Un emprunt d'un montant maximal de DM 15 000 000 (quinze millions de

deutsche marks) pour le Banco Nacional de Fomento (BNF);
b) Un emprunt d'un montant maximal de DM 5 000 000 (cinq millions de

deutsche marks) destine au projet de fourniture de materiel pour
l'6lectrification de Los Rios,

si, apr~s examen, il apparaft que ce projet m6rite d'etre soutenu.

2. Les projets vis6s au paragraphe 1 pourront etre remplac6s par d'autres
projets de commun accord entre le Gouvernement de la Republique f6derale
d'Allemagne et le Gouvernement de la Republique de 'Equateur.

Article 2. 1. L'utilisation de ces emprunts et les modalit6s d'octroi seront
determinees par des contrats A conclure entre les emprunteurs et la Kreditanstalt
ffir Wiederaufbau.

2. Le Gouvernement de la Republique de l'Equateur, dans la mesure o(i il
n'est pas lui-meme l'emprunteur, se portera garant envers la Kreditanstalt fur
Wiederaufbau de tous les paiements en deutsche marks A effectuer en execution
des obligations conferees aux emprunteurs par les contrats A conclure
conformement au paragraphe 1.

Article 3. Le Gouvernement de la Rdpublique de l'Equateur exon6rera la
Kreditanstalt fir Wiederaufbau de tous imp6ts et autres taxes qui seraient A
percevoir dans la R6publique de I'Equateur A l'occasion de la conclusion ou de
l'execution des contrats vises A l'article 2.

1 Entr en vigueur le 30 janvier 1980 par la signature, conformment A I'article 8.
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Article 4. En ce qui concerne le transport maritime ou adrien de personnes
et de marchandises qui r6sulte de l'octroi des credits, le Gouvernement de la
R6publique de l'Equateur laissera aux passagers et aux fournisseurs le fibre choix
des entreprises de transport; il ne prendra aucune mesure susceptible d'exclure
ou de restreindre la participation, sur un pied d'6galit6, des entreprises de
transport ayant leur siege dans le domaine d'application allemand du pr6sent
Accord et d6livrera, le cas 6cheant, les autorisations n6cessaires A la participation
de ces entreprises.

Article 5. Les livraisons et les prestations de service destin6es A des projets
financ6s au moyen de 'emprunt vis6 A I'alin6a b du paragraphe 1 de l'article
premier feront l'objet d'un appel d'offres limit6 au domaine d'application
allemand du pr6sent Accord, A moins qu'il n'en soit dispos6 autrement dans
certains cas d'esp6ce.

Article 6. S'agissant des livraisons et prestations qui r6sultent de l'octroi
des cr6dits, le Gouvernement de la R6publique f6d6rale d'Allemagne attache une
importance particulitre A ce qu'on utilise de pr6ference les possibilit6s
6conomiques du Land Berlin.

Article 7. A l'exception des dispositions de I'article 4 relatives au transport
a6rien, le pr6sent Accord s'appliquera 6galement au Land Berlin, sauf d6claration
contraire faite par le Gouvernement de la R~publique f6d6rale d'Allemagne au
Gouvernement de la R6publique de l'Equateur dans les trois mois qui suivront
l'entre en vigueur de 'Accord.

Article 8. Le pr6sent Accord entrera en vigueur A la date de sa signature.
FAIT A Quito le 30 janvier 1980, en deux exemplaires originaux, chacun en

allemand et en espagnol, les deux textes faisant 6galement foi.

Pour le Gouvernement de la R~publique f6d6rale d'Allemagne:
L'Ambassadeur de la Rdpublique f6d~rale d'Allemagne,

[Signi]
KARL ROLF NAGEL

Pour le Gouvernement de la R6publique de l'lquateur:
Le Ministre des relations ext6rieures,

[Signi]
ALFREDO PAREJA DIEZCANSECO

Vol. 1245, 1-20306





No. 20307

FEDERAL REPUBLIC OF GERMANY
and

IVORY COAST

Agreement concerning financial co-operation. Signed at
Abidjan on 2 February 1980

Authentic texts: German and French.
Registered by the Federal Republic of Germany on 31 July 1981.

REPUBLIQUE FEDERALE D'ALLEMAGNE
et

COTE D'IVOIRE

Accord de cooperation financiere. Signe a Abidjan le
2 fivrier 1980

Textes authentiques: allemand et franfais.
Enregistri par la Ripublique fidirale d'Allemagne le 31 juillet 1981.

Vol. 1245, 1-20307



178 United Nations-Treaty Series * Nations Unies-Recuell des Traitis 1981

[GERMAN TEXT-TEXTE ALLEMAND]

ABKOMMEN ZWISCHEN DER REGIERUNG DER BUNDES-
REPUBLIK DEUTSCHLAND.. UND DER REGIERUNG DER
REPUBLIK ELFENBEINKUSTE UBER FINANZIELLE
ZUSAMMENARBEIT

Die Regierung der Bundesrepublik Deutschland und die Regierung der
Republik Elfenbeinktiste,

im Geiste der bestehenden freundschaftlichen Beziehungen zwischen der
Bundesrepublik Deutschland und der Republik Elfenbeinkiiste.

in dem Wunsche, diese freundschaftlichen Beziehungen durch part-
nerschaftliche Finanzielle Zusammenarbeit zu festigen und zu vertiefen,

im BewuBtsein, daB die Aufrechterhaltung dieser Beziehungen die Grundlage
dieses Abkommens ist,

in der Absicht, zur sozialen und wirtschaftlichen Entwicklung in der
Republik Elfenbeinkfste beizutragen,

sind wie folgt fibereingekommen:

Artikel 1. (1) Die Regierung der Bundesrepublik Deutschland erm6glicht es
der Regierung der Republik Elfenbeinkfiste oder einem anderen von beiden
Regierungen gemeinsam auszuwaihlenden Darlehensnehmer, bei der Kreditanstalt
ffir Wiederaufbau, Frankfurt am Main, ffir das Vorhaben ,,Ausbau der
Eisenbahnstrecke Anyama-Agboville", wenn nach Prfifung die F6rderungswuir-
digkeit fest~estellt worden ist, ein Darlehen bis zu 20 000 000,00 DM (in Worten:
zwanzig Millionen Deutsche Mark) aufzunehmen.

(2) Das in Absatz 1 bezeichnete Vorhaben kann im Einvernehmen zwischen
der Regierung der Bundesrepublik Deutschland und der Regierung der Republik
Elfenbeinkiste durch andere Vorhaben ersetzt werden.

Artike! 2. (1) Die Verwendung dieses Darlehens sowie die Bedingungen, zu
denen es gewdihrt wird, bestimmen die zwischen dem Darlehensnehmer und der
Kreditanstalt ffir Wiederaufbau zu schlielenden Vertrage, die den in Iler
Bundesrepublik Deutschland geltenden Rechtsvorschriften unterliegen.

(2) Die Regierung der Republik Elfenbeinkfiste, soweit sie nicht selbst
Darlehensnehmerin ist, wird gegenulber der Kreditanstalt fiir Wiederaufbau alle
Zahlungen in Deutscher Mark in Erffillung von Verbindlichkeiten des
Darlehensnehmers aufgrund der nach Absatz 1 zu schlielenden Vertrage
garantieren.

Artikel 3. Die Regierung der Republik Elfenbeinkfiste stellt die Kreditan-
stalt fir Wiederaufbau von saimtlichen Steuern und sonstigen 6ffentlichen
Abgaben frei, die im Zusammenhang mit AbschluB und Durchfuhrung der in
Artikel 2 erwiihnten Vertrage in der Republik Elfenbeinkfiste erhoben werden.

Artikel 4. Die beiden Regierungen treffen bei den sich aus der
Darlehensgewiihrung ergebenden Transporten von Personen und Gitern im See-
und Luftverkehr keine Ma~nahme, welche die gleichberechtigte Beteiligung der
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regulairen Verkehrsunternehmen mit Sitz in ihren jeweiligen Landern erschwert
und erteilen gegebenenfalls die ffir eine Beteiligung dieser Verkehrsunternehmen
erforderlichen Genehmigungen.

Artikel 5. Lieferungen und Leistungen ffir Vorhaben, die aus dem Darlehen
finanziert werden, sind international 6ffentlich auszuschreiben, soweit nicht im
Einzelfall etwas Abweichendes festgelegt wird.

Artikel 6. Die Regierung der Bundesrepublik Deutschland legt besonderen
Wert darauf, daB bei den sich aus der Darlehensgewihrung ergebenden
Lieferungen und Leistungen die wirtschaftlichen M6glichkeiten des Landes
Berlin bevorzugt genutzt werden.

Artikel 7. Mit Ausnahme der Bestimmungen des Artikels 4 hinsichtlich des
Luftverkehrs gilt dieses Abkommen auch fr das Land Berlin, sofern nicht die
Regierung der Bundesrepublik Deutschland gegenuber der Regierung der
Republik Elfenbeinkiste innerhalb von drei Monaten nach Inkrafttreten des
Abkommens eine gegenteilige Erkl'ung abgibt.

Artikel 8. Dieses Abkommen tritt am Tage seiner Unterzeichnung in Kraft.

GESCHEHEN zu Abidjan am 2. Februar 1980 in je einer Urschrift in deutscher
und franz6sischer Sprache, wobei jeder Wortlaut gleichermaen verbindlich ist.

Fir die Regierung der Bundesrepublik Deutschland:
Dr. HANSHEINRICH KRUSE

Botschafter der Bundesrepublik Deutschland
in der Republik Elfenbeinkfiste

Fur die Regierung der Republik Elfenbeinkuiste:
SIM9ON AKP,

Minister der Auswiirtigen Angelegenheiten
der Republik Elfenbeinkfiste
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ACCORD' DE COOPItRATION FINANCIP-RE ENTRE LE
GOUVERNEMENT DE LA RtPUBLIQUE DE COTE D'IVOIRE
ET LE GOUVERNEMENT DE LA REPUBLIQUE FEDtRALE
D'ALLEMAGNE

Le Gouvernement de la R6publique de C~te d'Ivoire et le Gouvernement de
la Rdpublique f6derale d'Allemagne,

Dans l'esprit des relations amicales qui existent entre la R6publique de C6te
d'Ivoire et la R6publique f6d6rale d'Allemagne,

D6sireux de consolider et d'approfondir ces relations amicales par une
coop6ration financitre entre partenaires,

Conscients que le maintien de ces relations forme la base du pr6sent Accord,
Dans l'intention de contribuer au d6veloppement social et 6conomique en

R6publique de CMte d'Ivoire,
Sont convenus de ce qui suit:

Article 1". 1) Le Gouvernement de la Republique f6d6rale d'Allemagne
rendra possible au Gouvernement de la Republique de C6te d'Ivoire ou A un autre
emprunteur & choisir en commun par les deux Gouvernements de contracter
auprPs de la Kreditanstalt ffir Wiederaufbau (Institut de cr6dit pour la
reconstruction), Frankfurt/Main, pour le projet <(Extension de la ligne de chemin
de fer Anyama-Agboville*, A condition qu'apr~s examen le projet ait ete reconnu
digne d'6tre encourage, un emprunt jusqu'A concurrence d'un montant total de
20 000 000,00 DM (en toutes lettres: vingt millions de deutsche marks).

2) Le Gouvernement de la R6publique de Cte d'Ivoire et le Gouvernement
de la Republique federale d'Allemagne pourront decider, d'un commun accord,
de remplacer le projet mentionne au paragraphe 1 ci-dessus par d'autres projets.

Article 2. 1) L'utilisation de cet emprunt ainsi que les modalit6s d'octroi
seront d6termin6es par les contrats A conclure entre l'emprunteur et la
Kreditanstalt ffir Wiederaufbau, contrats soumis A la 16gislation en vigueur en
Republique f6d6rale d'Allemagne.

2) Le Gouvernement de la R6publique de C6te d'Ivoire, pour autant qu'il ne
soit pas lui-meme emprunteur, se portera garant envers la Kreditanstalt fir
Wiederaufbau de tous les paiements en deutsche marks en ex6cution d'obligations
A remplir par l'emprunteur en vertu des contrats de pr~t A conclure aux termes du
paragraphe 1 ci-dessus.

Article 3. Le Gouvernement de la Republique de COte d'Ivoire exemptera
la Kreditanstalt ffir Wiederaufbau de tous les imp6ts et autres taxes publiques
pergus en Republique de Cte d'Ivoire en connexion avec la conclusion et
l'execution des contrats mentionnes A larticle 2 ci-dessus.

Article 4. Pour les transports par mer et par air de personnes et de biens
resultant de l'octroi du cr6dit, les deux Gouvernements ne prendront aucune
mesure susceptible d'entraver la participation A 6galit6 de droits des entreprises

I Entr6 en vigueur le 2 f6vrier 1980 par la signature, conformiment A I'article 8.

Vol. 1245, 1-20307



1981 United Nations-Treaty Series * Nations Unies-Recueil des Trais 181

de transport courantes ayant leur sitge dans leur pays respectif et d6livreront, le
cas 6chant, les autorisations n6cessaires A la participation de ces entreprises de
transport.

Article 5. Les livraisons et prestations destin6es A des projets finances au
moyen de l'emprunt devront faire l'objet d'un appel d'offres A l'6chelon
international, s'il n'en est pas dispos6 autrement dans certains cas d'esptce.

Article 6. Le Gouvernement de la R6publique federale d'Allemagne attache
une valeur particuli~re A ce que, pour les livraisons et prestations r6sultant de
l'octroi du cr6dit, le potentiel 6conomique du Land de Berlin soit utilis6 de
preference.

Article 7. A l'exception des dispositions de l'article 4 relatives aux
transports aeriens, le present Accord s'appliquera 6galement au Land de Berlin,
sauf d6claration contraire faite par le Gouvernement de la Republique f6d6rale
d'Allemagne au Gouvernement de la R6publique de COte d'Ivoire dans les trois
mois qui suivront l'entree en vigueur du pr6sent Accord.

Article 8. Le present Accord entrera en vigueur A la date de sa signature.
FAn" A Abidjan, le 2 fevrier 1980, en double exemplaire en langues frangaise

et allemande, les deux textes faisant 6galement foi.

[Sign -Signed]'
Pour le Gouvernement

de la R6publique de CMte d'Ivoire

[ Sign, - Signed] 2

Pour le Gouvernement
de la Republique federale d'Allemagne

Sign6 par Sim6on Ak-Signed by Sim6on Ak.
Sign6 par Hansheinrich Kruse-Signed by Dr. Hansheinrich Kruse.
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[TRANSLATION - TRADUCTION]

AGREEMENT' BETWEEN THE GOVERNMENT OF THE FED-
ERAL REPUBLIC OF GERMANY AND THE GOVERNMENT
OF THE REPUBLIC OF THE IVORY COAST CONCERNING
FINANCIAL CO-OPERATION

The Government of the Federal Republic of Germany and the Government of
the Republic of the Ivory Coast.

In the spirit of the friendly relations existing between the Federal Republic of
Germany and the Republic of the Ivory Coast,

Desiring to consolidate and strengthen these friendly relations through
financial co-operation as partners.

Aware that the maintenance of these relations constitutes the basis for the
present Agreement,

With a view to contributing to social and economic development in the
Republic of the Ivory Coast,

Have agreed as follows:

Article 1. 1. The Government of the Federal Republic of Germany shall
enable the Government of the Republic of the Ivory Coast or another borrower, to
be chosen jointly by both Governments, to obtain a loan of up to DM 20,000,000
(twenty million Deutsche Mark) from the Kreditanstalt fUr Wiederaufbau,
Frankfurt am Main, for the project "Extension of the Anyama-Agboville Railway
Line", provided that, on examination, it is considered deserving of support.

2. The project specified in paragraph 1 above may, by agreement between
the Government of the Federal Republic of Germany and the Government of the
Republic of the Ivory Coast, be replaced by other projects.

Article 2. 1. The utilization of this loan and the terms and conditions on
which it will be granted shall be determined by agreements to be concluded
between the borrower and the Kreditanstalt fir Wiederaufbau, which shall be
subject to the legal provisions applicable in the Federal Republic of Germany.

2. The Government of the Republic of the Ivory Coast, if it is not itself the
borrower, shall guarantee to the Kreditanstalt fur Wiederaufbau all payments in
Deutsche Mark to be made in fulfilment of the borrower's obligations under the
agreements to be concluded pursuant to paragraph 1 above.

Article 3. The Government of the Republic of the Ivory Coast shall exempt
the Kreditanstalt fir Wiederaufbau from all taxes and other public charges levied
in the Ivory Coast in connection with the conclusion and execution of the
agreements referred to in article 2.

Article 4. In respect of maritime or air transport of persons and goods arising
from the grant of the loan, the two Governments shall refrain from taking any
measure that might impair equality of participation of the regular transport

I Came into force on 2 February 1980 by signature, in accordance with article 8.
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enterprises having their principal place of business in their respective countries.
and shall grant any permits necessary for participation by such transport
enterprises.

Article 5. Unless otherwise specified in individual cases, the provision of
supplies and services for projects financed by means of the loan shall be subject
to international tender.

Article 6. With regard to supplies and services resulting from the grant of the
loan, the Government of the Federal Republic of Germany attaches particular
importance to the preferential utilization of the economic potential of Land
Berlin.

Article 7. With the exception of the provisions of article 4 which relate to air
transport, this Agreement shall also apply to Land Berlin, unless the Government
of the Federal Republic of Germany makes a declaration to the contrary to the
Government of the Republic of the Ivory Coast within three months following the
entry into force of the present Agreement.

Article 8. This Agreement shall enter into force on the date of its signature.
DONE at Abidjan on 2 February 1980, in two original copies, one each in the

German and French languages, both texts being equally authentic.

For the Government of the Federal Republic of Germany:
[Signed]

Dr. HANSHEINRICH KRUSE
Ambassador of the Federal Republic of Germany

to the Republic of the Ivory Coast

For the Government of the Republic of the Ivory Coast:
[Signed]

SIMEON AKE
Minister for Foreign Affairs of the Republic of the Ivory Coast
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[GERMAN TEXT-TEXTE ALLEMAND]

ABKOMMEN ZWISCHEN DER REGIERUNG DER BUNDES-
REPUBLIK DEUTSCHLAND UND DER REGIERUNG DER
REPUBLIC KOREA UBER FINANZIELLE ZUSAMMEN-
ARBEIT

Die Regierung der Bundesrepublik Deutschland und die Regierung der
Republik Korea,

im Geiste der bestehenden freundschaftlichen Beziehungen zwischen der
Bundesrepublik Deutschland und der Republik Korea,

in dem Wunsche, diese freundschaftlichen Beziehungen durch part-
nerschaftliche Finanzielle Zusammenarbeit zu festigen und zu vertiefen,

im BewuBtsein, daB die Aufrechterhaltung dieser Beziehungen die Grundlage
dieses Abkommens ist,

in der Absicht, zur sozialen und wirtschaftlichen Entwicklung in der
Republik Korea beizutragen,

sind wie folgt ibereingekommen:

Artikel 1. (1) Die Regierung der Bundesrepublik Deutschland ermoglicht es
der Regierung der Republik Korea, bei der Kreditanstalt fir Wiederaufbau,
Frankfurt am Main, Darlehen bis zu insgesamt zweiunddreiig Millionen
siebenhundertffinfundsechzigtausend Deutsche Mark aufzunehmen, wovon ffir
die Vorhaben
(a) Genossenschaftsmolkerei NACF II 25,000 Millionen DM
(b) Entwicklungsbank SMIB (III) 7,765 Millionen DM
vorgesehen sind, wenn nach Prtifung ihre F6rderungswuirdigkeit festgestellt
worden ist.

(2) Die in Absatz 1 bezeichneten Vorhaben k6nnen im Einvernehmen
zwischen der Regierung der Bundesrepublik Deutschland und der Regierung der
Republik Korea durch andere Vorhaben/Programme ersetzt werden.

Artikel 2. Die Verwendung der Darlehen sowie die Bedingungen, zu denen
sie gewAhrt werden, bestimmen die zwischen dem Darlehensnehmer und der
Kreditanstalt fuir Wiederaufbau zu schlieBenden Vertrage, die den in der
Bundesrepublik Deutschland geltenden Rechtsvorschriften unterliegen.

Artikel 3. Die Regierung der Republik Korea stellt die Kreditanstalt ffir
Wiederaufbau von saimtlichen Steuern und sonstigen 6ffentlichen Abgaben frei,
die im Zusammenhang mit AbschluB und Durchffihrung der in Artikel 2
erwafinten Vertrage in der Republik Korea erhoben werden.

Artikel 4. Die Regierung der Republik Korea fiberliBt bei den sich aus der
Darlehensgewaihrung ergebenden Transporten von Personen und Gfitern im See-
und Luftverkehr den Passagieren und Lieferanten die freie Wahl der
Verkehrsunternehmen, trifft keine MaBnahmen, welche die gleichberechtigte
Beteiligung der Verkehrsunternehmen mit Sitz in dem deutschen Geltungsbereich
dieses Abkommens ausschlieBen oder erschweren, und erteilt gegebenenfalls die
ffir eine Beteiligung dieser Verkehrsunternehmen erforderlichen Genehmigungen.
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Artikel 5. Lieferungen und Leistungen fur Vorhaben, die aus den Darlehen
finanziert werden, sind international offentlich auszuschreiben, soweit nicht im
Einzelfall etwas Abweichendes festgelegt wird.

Artikel 6. Die Regierung der Bundesrepublik Deutschland iegt besonderen
Wert darauf, daB bei den sich aus der Darlehensgewiihrung ergebenden
Lieferungen und Leistungen die wirtschaftlichen Moglichkeiten des Landes
Berlin bevorzugt genutzt werden.

Artikel 7. Mit Ausnahme der Bestimmungen des Artikels 4 hinsichtlich des
Luftverkehrs gilt dieses Abkommen auch ftr das Land Berlin, sofern nicht die
Regierung der Bundesrepublik Deutschland gegenfiber der Regierung der
Republik Korea innerhalb von drei Monaten nach Inkrafttreten des Abkommens
eine gegenteilige Erkl rung abgibt.

Artikel 8. Dieses Abkommen tritt am Tage seiner Unterzeichnung in Kraft.
GESCHEHEN ZU Seoul am 18. Februar 1980 in zwei Urschriften, jede in

deutscher, koreanischer und englischer Sprache, wobei jeder Wortlaut verbind-
lich ist. Bei unterschiedlicher Auslegung des deutschen und des koreanischen
Wortlauts ist der englische Wortlaut maBgebend.

Ffir die Regierung der Bundesrepublik Deutschland:
KARL LEUTERrZ

Ffr die Regierung der Republik Korea:
TONG-JIN PARK
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AGREEMENT' BETWEEN THE GOVERNMENT OF THE FED-
ERAL REPUBLIC OF GERMANY AND THE GOVERNMENT
OF THE REPUBLIC OF KOREA CONCERNING FINAN-
CIAL CO-OPERATION

The Government of the Federal Republic of Germany and the Government of
the Republic of Korea,

In the spirit of the friendly relations existing between the Federal Republic of
Germany and the Republic of Korea,

Desiring to strengthen and intensify those friendly relations through financial
co-operation in a spirit of partnership,

Aware that the maintenance of those relations constitutes the basis of this
Agreement,

Intending to contribute to social and economic development in the Republic
of Korea,

Have agreed as follows:
Article 1. (1) The Government of the Federal Republic of Germany shall

enable the Government of the Republic of Korea to raise with the Kreditanstalt
fir Wiederaufbau (Development Loan Corporation), Frankfurt/Main, loans up to
DM 32,765,000 (thirty-two million seven hundred and sixty-five thousand
Deutsche Mark) for the projects
(a) Co-operative dairy NACF II DM 25,000,000
(b) Development bank SMIB (I1) DM 7,765,000
if, after examination, the projects have been found eligible for promotion.

(2) The projects referred to in paragraph 1 above may be replaced by other
projects/programmes if the Government of the Federal Republic of Germany and
the Government of the Republic of Korea so agree.

Article 2. The utilization of the loans as well as the terms and conditions on
which they are granted shall be governed by the provisions of the agreements to
be concluded between the borrower and the Kreditanstalt ffir Wiederaufbau,
which shall be subject to the laws and regulations applicable in the Federal Repub-
lic of Germany.

Article 3. The Government of the Republic of Korea shall exempt the
Kreditanstalt ffir Wiederaufbau from all taxes and other public charges levied in
the Republic of Korea in connection with the conclusion and implementation of
the agreements to be concluded pursuant to article 2 of the present Agreement.

Article 4. The Government of the Republic of Korea shall allow passengers
and suppliers free choice of transport enterprises for such transportation by sea or
air of persons and goods as results from the granting of the loans, abstain from
taking any measures that might exclude or impair the participation on equal terms
of transport enterprises having their place of business in the German area of
application of this Agreement, and grant any necessary permits for the
participation of such enterprises.

I Came into force on 18 February 1980 by signature, in accordance with article 8.
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Article 5. Supplies and services for projects financed from the loans shall,
unless otherwise provided for in individual cases, be subject to international
public tender.

Article 6. With regard to supplies and services resulting from the granting
of the loans, the Government of the Federal Republic of Germany attaches
particular importance to preferential use being made of the economic potential of

d Berlin.

Article 7. With the exception of those provisions of article 4 which refer to
air transport, this Agreement shall also apply to Land Berlin, provided that the
Government of the Federal Republic of Germany does not make a contrary
declaration to the Government of the Republic of Korea within three months of
the date of entry into force of this Agreement.

Article & This Agreement shall enter into force on the date of signature
thereof.

DONE at Seoul on 18 February 1980 in duplicate in the German, Korean and
English languages, all three texts being authentic. In case of divergent
interpretations of the German and Korean texts, the English text shall prevail.

For the Government For the Government
of the Federal Republic of Germany: of the Republic of Korea:

KARL LEUTERIT TONG-JIN PARK

Vol. 1245, 1-2030



190 United NaIms-Trtay Seres 9 Natios Uns-RecueU des TratUs 1981

[KOREAN TEXT-TEXTE CORPEN]
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[TRADUCTION - TRANSLATION]

ACCORD' DE COOPPRATION FINANCItRE ENTRE LE
GOUVERNEMENT DE LA RtPUBLIQUE FPDPRALE
D'ALLEMAGNE ET LE GOUVERNEMENT DE LA REPU-
BLIQUE DE COR]E

Le Gouvernement de la R6publique f6d6rale d'Allemagne et le Gouverne-
ment de la R6publique de Cor6e,

Dans l'esprit des relations amicales existant entre la Rpublique fhd6rale
d'Allemagne et la R6publique de Cor6e,

D6sireux de consolider et de renforcer ces relations amicales par une
coop6ration financi~re dans un esprit d'association,

Conscients du fait que le maintien de ces relations constitue le fondement du
pr6sent Accord,

Se proposant de valoriser le d6veloppement 6conomique et social de la
R6publique de Cor6e,

Sont convenus de ce qui suit:

Article premier. 1. Le Gouvernement de la R6publique f6d6rale d'Alle-
magne autorise le Gouvernement de la R6publique de Cor6e A contracter aupr~s
de la Kreditanstalt for Wiederaufbau de Francfort-sur-le-Main, des emprunts d'un
montant maximal de DM 32 765 000 (trente deux millions sept cent soixante-cinq
mille deutsche marks pour financer les projets suivants:
a) Laiterie coop6rative NACF II DM 25 000 000
b) Banque de d6veloppement SMIB (III) DM 7 765 000
si, aprts examen, ces projets ont t6 jug6s dignes d'etre encourag6s.

2. Les projets mentionn6s au paragraphe 1 ci-dessus pourront etre
remplac6s par d'autres projets programmes si le Gouvernement de la R6publique
f6d6rale d'Allemagne et le Gouvernement de la R6publique de Cor6e en
conviennent ainsi.

Article 2. L'utilisation de ces emprunts et les conditions auxquelles ils sont
accordds sont d6termin6es par les dispositions des contrats que concluront
l'emprunteur et la Kreditanstalt ffir Wiederaufbau, lesquels seront soumis aux lois
et rfglements applicables en R6publique f6d6rale d'Allemagne.

Article 3. Le Gouvernement de la R6publique de Cor6e exempte la
Kreditanstalt ffir Wiederaufbau de tous imp6ts et autres redevances publiques
pergus dans la R6publique de Cor6e au moment de la conclusion ou pendant
l'ex6cution des contrats vis6s A l'article 2 du pr6sent Accord.

Article 4. S'agissant du transport par voie maritime ou a6rienne des
personnes et des biens admis en Cor6e comme suite A l'octroi des prets, le
Gouvernement de la Republique de Cor6e laissera aux passagers et aux
fournisseurs toute libert6 pour le choix des entreprises de transport, ne prendra

I Entr6 en vigueur le 18 fdvrier .1980 par la signature, conform6ment A I'article 8.
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pas de mesures interdisant ou restreignant la participation sur un pied d'6galit6
d'entreprises de transport ayant leur siege dans le champ d'application allemand
du pr6sent Accord et accordera, le cas 6chant, les autonsations n6cessaires pour
la participation desdites entreprises.

Article 5. Sauf dispositions contraires applicables A des cas d'esp~ce, les
biens et services destines i des projets finances au moyen des emprunts feront
'objet d'une adjudication publique internationale.

Article 6. S'agissant des biens et services financ6s au moyen des prets, le
Gouvemement de la R6publique f6d6rale d'Allemagne attache une importance
particulitre A ce que la pr6f6rence soit donn6e A l'utilisation du potentiel
6conomique du Land Berlin.

Article 7. Exception faite des dispositions de I'article 4 qui ont trait au
transports a6riens, le pr6sent Accord s'applique 6galement au Land Berlin, A
moms que le Gouvernement de la R6publique f6d6rale d'Allemagne n'adresse une
d6claration en sens contraire au Gouvernement de la R6publique de Cor6e dans
les trois mois suivant la date d'entr6e en vigueur du pr6sent Accord.

Article 8. Le pr6sent Accord entrera en vigueur A la date de sa signature.
FAIT A S~oul le 18 f6vrier 1980, en trois exemplaires, en allemand, en cor6en

et en anglais. En cas de divergences dans l'interpr~tation des textes allemand et
cor~en, le texte anglais pr6vaudra.

Pour le Gouvernement de la RApublique f~derale d'Alemagne:
KARL LEUTERITZ

Pour le Gouvemement de la R6publique de Cor~e:
TONG-JIN PARK
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BELGO-LUXEMBOURG ECONOMIC UNION
and

BULGARIA

Agreement on broadening the economic, industrial and
technical co-operation between small and medium-
scale enterprises of the Belgo-Luxembourg Economic
Union and the People's Republic of Bulgaria. Signed at
Sofia on 1 June 1981

Authentic texts: French, Dutch and Bulgarian.

Registered by the Belgo-Luxembourg Economic Union on 31 July 1981.

UNION ECONOMIQUE BELGO-LUXEMBOURGEOISE
et

BULGARIE

Accord relatif l'alargissement de la cooperation econo-
mique, industrielle et technique entre les petites et
moyennes entreprises de rUnion economique belgo-
luxembourgeoise et de la Republique populaire de
Bulgarie. Signe ' Sofia le 1- juin 1981

Textes authentiques: frangais, nierlandais et bulgare.

Enregistr6 par l'Union &onomique belgo-luxembourgeoise le 31 juil-
let 1981.
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ACCORD RELATIF A L'tLARGISSEMENT DE LA COOPARA-
TION ECONOMIQUE, INDUSTRIELLE ET TECHNIQUE
ENTRE LES PETITES ET MOYENNES ENTREPRISES DE
L'UNION ECONOMIQUE BELGO-LUXEMBOURGEOISE ET
DE LA RtPUBLIQUE POPULAIRE DE BULGARIE

Le Gouvernement du Royaume de Belgique, tant en son nom qu'au nom du
Gouvernement du Grand-Duch6 de Luxembourg, en vertu d'accords existants, et
le Gouvernement de la RMpublique populaire de Bulgarie,
- Prenant en consid6ration l'esprit des objectifs fondamentaux de l'Accord A

long terme sur le d6veloppement de la coop6ration 6conomique, industrielle,
scientifique et technique du 26 mars 1975 2, ainsi que du programme de mise en
ceuvre de l'Accord A long terme sur le d6veloppement de la coop6ration
6conomique, industrielle, scientifique et technique sign6 A Sofia le 24
novembre 1976,

- Confirmant leur d6sir d'61argir davantage la coop6ration 6conomique,
industrielle, scientifique et technique sur la base des r6sultats obtenus et des
possibilit~s existantes,

- Recherchant de nouveaux moyens et formes dans le but de renforcer et
d'61argir cette coop6ration dans le cadre des lois et des r6glementations en
vigueur dans chacun de leurs pays,

- D6sireux de profiter davantage des possibilit6s de coop6ration et des 6changes
entre les petites et moyennes entreprises des deux Parties,

Sont convenus de ce qui suit:
Article I e'. Les Parties contractantes d6ploieront les efforts n~cessaires

pour d6velopper la cooperation et les 6changes entre les petites et moyennes
entreprises de l'Union 6conomique belgo-luxembourgeoise et la Rpublique
populaire de Bulgarie afin d'augmenter leur part relative dans la coop6ration
6conomique, industrielie et technique belgo-luxembourgeoise et bulgare,

Article 2. Les Parties contractantes rechercheront les modalit6s sp6cifiques
adapt6es au d6veloppement de la coop6ration entre les petites et moyennes
entreprises et favoriseront leur application.

Article 3. Dans le cadre de leurs lois et r6glementations en vigueur, les
Parties contractantes s'efforceront d'6tablir des modalit6s financi6res ad6quates
afin de promouvoir la cooperation entre les petites et moyennes entreprises, tout
en s'informant mutuellement des rodifications ult6rieures dans les dispositions
16gales dans leurs pays respectifs.

Article 4. Les Parties contractantes chargeront leurs institutions respec-
tives, notamment l'Office belge du commerce ext6rieur ainsi que la Chambre de
commerce du Grand-Duch de Luxembourg du c6t6 de l'Union 6conomique
belgo-luxembourgeoise, l'Association 6conomique industrielle de Bulgarie et la

Entr6 en vigueur le 1 - juin 1981 plx la signature, conform6ment A i'article 6.
Nations Unies, Recueil des Traitds, vol. 1023, p. 147.
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Chambre de commerce et d'industrie de Bulgarie du c6t6 bulgare en coordination
avec les Minist~res et organismes comp6tents, de faciliter les contacts entre les
entreprises int6ress6es et de coordonner les efforts d'6changes d'information
contribuant A la r6alisation d'op6rations concretes.

Article 5. Les Parties contractantes inviteront leurs organismes comp6-
tents, notamment 'Office belge du commerce ext6rieur, les f6d6rations
professionnelles, les Chambres de commerce r6gionales de Belgique et la
Chambre de commerce du Grand-Duchd de Luxembourg et 'Association
6conomique industrielle de Bulgarie et la Chambre de commerce et d'industrie de
Bulgarie, l'Union centrale des coop6ratives et de l'artisanat et le Minist~re
bulfare du commerce int6rieur et des services A promouvoir les contacts entre les
petites et moyennes entreprises des deux Parties, et recommanderont b ces
organismes d'encourager les entreprises concern~es A engager des actions de
coop6ration. Les activit6s de ces organismes devraient consister notamment A
faciliter r'organisation de missions industrielles et commerciales, la participation
aux foires, expositions et autres manifestations pr6sentant un int6ret pour les
petites et moyennes entreprises.

Article 6. Les Parties contractantes sont convenues que la mise en ceuvre
du pr6sent Accord fera l'objet d'un examen de la Commission mixte pr6vue A
'Accord A long terme sur le d6veloppement de la coop6ration 6conomique,

industrielle, scientifique et technique du 26 mars 1975 et au programme de mise en
ceuvre de l'Accord pr6cit sign6 le 24 novembre 1976.

Le pr6sent Accord entre en vigueur le jour de sa signature et reste valable
pendant la dur6e dudit Accord A long terme du 26 mars 1975, mentionn6 A
l'article 6.

FAIT A Sofia, le I "r juin 1981, en deux exemplaires, chacun en langues
frangaise, n6erlandaise et bulgare, tous les textes faisant 6galement foi.

Pour I'Union 6conomique Pour le Gouvernement
belgo-luxembourgeoise: de la R6publique populaire

de Bulgarie:

[Signi ] [Sign I
ROBERT URBAIN CHRISTO CHRISTOV

Ministre du commerce ext6rieur Ministre du commerce ext6rieur
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[DUTCH TEXT-TEXTE N]ERLANDA1S]

OVEREENKOMST BETREFFEN.E DE UITBREIDING VAN DE
ECONOMISCHE, INDUSTRIELE EN TECHNISCHE SAMEN-
WERKING TUSSEN DE KLEINE EN MIDDELGROTE
ONDERNEMINGEN VAN DE BELGISCH-LUXEMBURGSE
ECONOMISCHE UNIE EN DE VOLKSREPUBLIEK BUL-
GARIJE

De Regering van het Koninkrijk Belgie, krachtens bestaande overeenkom-
sten mede uit naam van de Regering van bet Groothertogdom Luxemburg, en de
Regering van de Volksrepubliek Bulgarije,

- rekening houdend met de geest van de fundamentele doelstellingen van de
Langlopende Overeenkomst betreffende de ontwikkeling van de
economische, industritle, wetenschappelijke en technische samenwerking van
26 maart 1975, evenals met bet Programma ter uitvoering van de Langlopende
Overeenkomst betreffende de economische, industri~le, wetenschappelijke en
technische samenwerking, ondertekend te Sofia op 24 november 1976;

- hun wens bevestigend de economische, industritle, wetenschappelijke en
technische samenwerking verder uit te breiden op basis van de behaalde
resultaten en de bestaande mogelijkheden;

- nieuwe middelen en vormen zoekend met het doel deze samenwerking in het
kader van de in ieder land van kracht zijnde wetten en voorschriften te
versterken en uit te breiden;

- geleid door de wens de mogelijkheden tot samenwerking en handelsverkeer
tussen de kleine en middelgrote ondernemingen van beide Partijen nog meer te
benutten;

zijn overeengekomen als volgt:

Artikel 1. De Overeenkomstsluitende Partijen doen de nodige inspanningen
om de samenwerking en het handelsverkeer tussen de kieine en middelgrote
ondernemingen van de Belgisch-Luxemburgse Economische Unie en de
Volksrepubliek Bulgarije te ontwikkelen ten einde hun aandeel in de
economische, industritle en technische samenwerking tussen de Belgisch-
Luxemburgse Economische Unie en Bulgarije te vergroten.

Artikel 2. De Overeenkomstsluitende Partijen streven er naar specifieke
regelingen te vinden die geschikt zijn voor de ontwikkeling van de samenwerking
tussen de kleine en middelgrote ondernemingen, en zij bevorderen de toepassing
daarvan.

Artikel 3. De Overeenkomstsluitende Partijen beijveren zich, in het kader
van hun van kracht zijnde wetten en voorschriften, financicle maatregelen te
treffen welke van aard zijn de samenwerking tussen de kieine en middelgrote
ondernemingen te bevorderen; zij stellen elkaar in kennis van latere wijzigingen in
de wetsbepalingen van hun onderscheiden langen.

Artikel 4. De Overeenkomstsluitende Partijen $even hun onderscheiden
instellingen, met name de Belgische Dienst voor de Buitenlandse Handel alsmede
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de Kamer van Koophandel van het Groothertogdom Luxemburg, wat de
Belgisch-Luxemburgse Economische Unie betreft, de Economische Industri~le
Associatie van Bulgarije en de Kamer van Koophandel en Industrie van Bulgarije,
wat Bulgarije betreft, in overleg met de bevoegde Ministeries en instellingen,
opdracht de contacten tussen belanghebbende ondernemingen te vergemakkelij-
ken en de inspanningen met betrekking tot de uitwisseling van informatie die tot
de verwezenlijking van concrete transacties bijdraagt, te co6rdineren.

Artikel 5. De Overeenkomstsluitende Partijen nodigen hun bevoegde
instellingen, met name de Belgische Dienst voor de Buitenlandse Handel, de
beroepsverenigingen, de gewestelijke Kamers van Koophandel van Belgi6 en de
Kamer van Koophandel van het Groothertogdom Luxemburg, alsook de
Economische Industri~le Associatie van Bulgarije, de Kamer van Koophandel en
Industrie van Bulgarije, de Centrale Unie van Co6peraties en Ambachten en het
Bulgaarse Ministerie van Binnenlandse Handel en Diensten uit de contacten
tussen de kdeine en middelgrote ondernemingen van beide Partijen te bevorderen,
en bevelen gezegde instellingen aan de belanghebbende ondernemingen aan te
moedigen gezamenlijk uit te voeren werkzaamheden aan te vatten.

De activiteiten van deze instellingen zouden er met name moeten in bestaan
de organisatie van industridle en handelsmissies, de deelneming aan jaarbeurzen,
tentoonstellingen en andere manifestaties die van belang zijn voor de kleine en
middelgrote ondernemingen, te vergemakkelijken.

Artikel 6. De Overeenkomstsluitende Partijen zijn overeengekomen dat de
uitvoering van deze Overeenkomst zal worden onderzocht door de Gemengde
Commissie waarin de op 26 maart 1975 gesloten Langlopende Overeenkomst
betreffende de ontwikkeling van de economische, industriale, wetenschappelijke
en technische samenwerking alsook het op 24 november 1976 ondertekende
programma ter uitvoering van voornoemde Overeenkomst, voorzien.

Deze Overeenkomst treedt in werking op de dag van de ondertekening en
blijft van kracht tijdens de geldigheidsduur van de in artikel 6 genoemde
Langlopende Overeenkomst van 26 maart 1975.

GEDAAN te Sofia, de Iste juni 1981, in twee exemplaren, elk in de
Nederlandse, de Franse en de Bulgaarse taal, zijnde alle teksten gelijkelijk
rechtsgeldig.

Voor de Belgisch-Luxemburgse Voor de Regering
Economische Unie: van de Volksrepubliek Bulgarije:

[Signed- Signi] [Signed - Signf ]
ROBERT URBAIN CHRISTO CHRISTOV

Minister van Buitenlandse Handel Minister van Buitenlandse Handel
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[BULGARIAN TExT-TEXTE BULGARE]

CHOFOABA 3A PA3UIIHPSIBAHE HA HKOHOMHqECKOTO,
HIPOMHIIIJEHO H TEXHHECKO C'bTPYRHHIECTBO
MEKAY MAJIKHTE H CPEAHH HPEAHPHITHI HA BEJ-
FHHCKO-JITOKCEMBYPFCKHA HKOHOMHqECKH CbI03 H
HAPOJHA PEHYBJIHKA B'LJIrAPHA

rlpaBHTecTBOTO Ha Kpaaicmo BenrHA, KaKTO OT cBoe Hme, Ta~ia H OT HMeTO
Ha rlpaHTencTmoTo Ha BeIKO XepnorcTBo JIOKceM6ypr, B1.3 OCHOBa Ha
cbi~iecThyB=aHTe cnorog6H, H rIpaBmrejiCTBOTO Ha HapogHa Peny6juHKa15bjiapHA,

- B3eMaRKH npeA BHA Ayxa H OCHOBHHTe ieYiH Ha )Ibnrocpo4HaTa cnoro6a 3a
pa3BHTHe Ha HKOHOMHqeCKOTO, npOMHMJIeHO H HayqHo-TexHHqeCKO cbrpyg-
HH'ecTBo OT 26 MapT 1975 r., KaKTO H fporpaMaTa 3a oc-bigecTBswaHe Ha
A bnirocpo'HaTa cnoroA6a 3a pa3BHrme Ha HKOHOMHIeCKOTO, npoMHmAeHO H
Hay'Ho-TexHH'IecKo cbTpyAHHqecTBo, nOXnHcaHa B Co04HA Ha 24 HOeMBpH
1976 rOAHHa;

- HOTB'bp)CaBBaH eKaHHeTO cH Aa paz3WHpSIaT oUcle nOBeqe HKOHoMHqec-
KOTO, npoMHIIIeHO H HayqHO-TeXHHqeCKO c'bTpyHHeCTBO Ha 6a3aTa Ha
nocTarHaTHTe pe3yirraTH H cbigecTBYBa1HTe B1,3MO)cHOCTH;

- TpceAKH HOBH 4,OPMH H cpe cTBa, c i~en ga 3HCHAAT H pa3pIRPrT
ropenoconeHOTO cbTpygsHqecTBO B PaMKHTe Ha AeftcTByBaulHTe B-bB BCAKa
eAHa OT cTpaHHTe 3aKOHH H pa3nope)KIaHHA;

- BOJeHH OT weaiaHHe Aa ce Bb3lOA3yBaT Olige noBexie OT B'b3MOWKHOCTHTe 3a
cwTpyHHqecTBo H o6MeH MexKcy Ma KHTe H cpegHH upe[flpHITHH Ha IABeTe
cTpaHH,

ce AorosopHxa 3e cJIeAHOTO:

/iien 1. )joroBapiwfre ce CTpaHH ige noAoxKaT Heo6xoAHMifTe ycHAHA 3a

pa3BHTHe Ha CbTpyAHHqeCTBOTO H CTOKOo6MeHa Mexc2y MaJKHTe H cpeAHH
npeAnpHLTHA Ha EejIrHifCKO-JIOKceM6ypCKHM HKOHOMHqeCKH C'b103 H HapoAHa
peny6mKa BArapHA c orneg yBejrHqaBaHe Ha TS*XHOTO ytiacme B 6ejirHrICKO-
AIOKceM6yprCKO-6%birapcKOTO HKOHOMHqeCKO, npoMHIIIeHO H TeXHHIqeCKO
CTbIPYAHHtIeCTBO.

'/AeH 2. goroBapmHTe ce cTpaHH ige IIOTPCWF CreIH4HHMHH yCJIOBHA
C'bOTBeTCTByBaIH Ha pa3BHTHeTO Ha C-bTpyAHHqeCTBoTO Me>KJy MaJIKHTe H
CpeAHH 1ipegnpHMTHA H me yAIeCHAT npH.uaraHeTO HM.

q!Aeu 3. B paMKHTe Ha AeicTBYaLuHTe B cTpaHHTe 3aKOHH H pa3ope4-
AaHI, )joroBopsA11HTe ce CTpaHH ule ce nocTapaAT Aa onpejeiA3T C-bOTBeTHHTe
4bHHaHCOBH yCAOBHA C orneA Aa pa3iUHpAT C-bTpyHH'eCTBOTO Me KJy MajiKHTe H
CpeAHH npenp HATHA, KaTO B3aHMHO ce HH4)OpMHpaT 3a HacThrnBauAHTe
H3MeHeHHA B npaBHHTe pa3nopeA6H B C-bOTBeTHHTe cTpaHH.

q.en 4. goroBapHmlTe ce cTpamHH te ynbJHOMOm4AT C-bOTBeTHHTe
HHCTHTYItUH B CBOHTe CTpaHH H nO-CflHaJIHO EenrHcKaTa cAy)c6a 3a BbH1UHa
T-bprOBHM, KaKTO H T1,proBcKaTa KaMapa Ha BeimKo XepirorcTo JIOKceM6ypr,
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OT cTpaHa Ha BerHAiCKO-OKceM6yprcKHS HKOHOMHqeCKH C'b103 H EB-irapcKaTa
HHAYCTPHaJIHa CTOfaHCKa acoga H BbjirapCKa ThprOBCKO-pOMHMIJIeHa
naiiaTa OT 61fnrapcKa cTpaHa, c'briacyBaHO c KOMneTeHTHHTe MHHHCTepCTBa H
BegOMCT a yAeCHMBaT KoHTaKTHTe Mexc iy 3aHHTepeCyBaHHTe rpenlPHrX H
Aa c'brnacyBaT ycHjiHSrra CH 3a o6MeH Ha HH4)OpMauIHH c eAlCTByBauIA 3a
oC~bugecTBRBaHeTO Ha KOHKpeTHHTe c~eAKH.

-AeH 5. AoroBapIgHTe ce cTpaHH ime nOOIUPRBaT KOMneTeHTHH e CH
BeA)OMCTBa, a HMeHHO EeJIrHAiCKaTa cjy)K6a 3a BHbUIHa ThprOBHA, 1Ipo-
4eCHOHaAHHTe jbe~epaumi, PerlHoHanrHTe TIprOBCKH KaMapH Ha EejnisI H
TbproBcKaTa Kamapa sa BerIHKo XepilorcTmo JIOKCeM6ypr H Bl.rapcKa
HHAYCTpHaIHa CTOUaHCKa acoiWaAHsl, B'bnrapcKa TbprOBCKO-fpOMIHImeHaTa
naJaTa, I.eHTpaJIHHs KOOnepaTHBeH C'b103 H MHHHCTepcTBo Ha BlTpemHaTa
TIproBHM H ycnyre Aa pa3mHpABaT IOHTaKTHTe MewKy MajiKHTe H cpeHH
npefnpHRTHA Ha ABeTe CTpaHH H npeHop'bqBaT Ha ropenocoqefETe BeOMCTBa Aa
Hac'bpqaBaT 3aHHTepecyBaHHTe npeupHTHL Aa yqacThyBaT B CbBMeCTHH
AefHOCTH. AeftHocTra Ha ropenocomemHTe BeJOMCTBa Tps6Ba Aa ce 3aiioqaBaT
no-cnetlanHo B yAecHRBaHe opraHH3HpaHeTO Ha TLprOBCKH H npoMRmUeHH
AeAeraugH, yxaCTHA B naHaHpH, H3AOK6H H ApyrH IIpOABH rlpeCTaBmmBatmH
HHTepeC 3a MaJKHTe H cpeAHH npe~npHATHA.

'/AeH 6. )joroBapRMHTe ce CTpaHH ce AoroBopHxa npanarameTO Ha
HaCTOmujaTa cnoro6a Aa 6b e npeMeT Ha pa3reiAcaHe OT cTpaHa Ha
CMeceHaTa KOMHCHA, npe BH~eHa B ,Jrocpo'qHaTa Cnorog6a 3a pa3BHTHe Ha
HKOHoMHqeCKOTO, upOMHmUeHO H HayqHO TeXHH'eCKO c-bTpyAHH'ecTBo OT 26
MapT 1975 r., H B llporpaMaTa 3a npuiiaraHeTO Ha ropecnoMeHaTaTa cnoroA6a
nonHcaHa Ha 24 HOeMBpH 1976 rOAHHa.

HaCTosrn~aTa cnoro6a BJIH3a B CHia OT Ae LA Ha nOAHHCBaHeTO Ai H oCTana B
cHia ripe3 BpeMeTpaeHeTO Ha ropecnoMeHaTaTa zA'brocpoxIHa cnorot6a OT 26
MapT 1975 r., ynoMeHaTa B MIeH 6.

CCTABEHA B CoIHi, Ha 1 IOHH 1981 rOAHHa B Ana OpHrHHaAHH eK3eMnIU1pa
Ha 4)peHCKH, HHIepnaH cKH H 6',bjrapcKH e3HIAH, KaTO BCH4KH TeKCTOBe HMaT
eAHaKBa cnla.

3a EeirHfiCKO JhloKceM6yprKH 3a rIpasHTeACTBOTO

HKOHOMHqeCKH C'b103: Ha HapoAHa Peny6AHKa B'bnrapLs:

[Signed - Signi ] [Signed - Signg]
POBEP IOPEEH XPHCTO XPHCTOB

MHHHCThp Ha BbHWHaTa TbprOBHM MHHHCThp Ha B'bHIIIHaTa T'bprOBHI
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[TRANSLATION-TRADUCTION]

AGREEMENT' ON BROADENING THE ECONOMIC, INDUSTRIAL
AND TECHNICAL CO-OPERATION BETWEEN SMALL AND
MEDIUM-SCALE ENTERPRISES OF THE BELGO-
LUXEMBOURG ECONOMIC UNION AND THE PEOPLE'S
REPUBLIC OF BULGARIA

The Government of the Kingdom of Belgium, acting both on its own behalf
and, by virtue of existing agreements, on behalf of the Grand Duchy of
Luxembourg, and the Government of the People's Republic of Bulgaria,

- Considering the spirit underlying the fundamental objectives of the Long-term
Agreement on the development of economic, industrial, scientific and
technical co-operation of 26 March 1975,2 and of the programme for
implementing the Long-term Agreement on the development of economic,
industrial, scientific and technical co-operation signed at Sofia on
24 November 1976,

- Confirming their desire further to broaden economic, industrial, scientific and
technical co-operation on the basis of the results achieved and the existing
possibilities,

- Seeking new ways and means of strengthening and broadening such
co-operation within the framework of the laws and regulations in force in each
of their countries,

- Desiring to derive greater benefits from the possibilities for co-operation and
exchanges between the small and medium-scale enterprises of the two Parties,

Have agreed as follows:

Article 1. The Contracting Parties shall make the necessary efforts to
develop co-operation and exchanges between the small and medium-scale
enterprises of the Belgo-Luxembourg Economic Union and the People's Republic
of Bulgaria in order to enhance their relative share in Belgo-Luxembourg and
Bulgarian economic, industrial and technical co-operation.

Article 2. The Contracting Parties shall endeavour to identify specific
procedures conducive to developing co-operation between small and medium-
scale enterprises and shall promote their application.

Article 3. Within the framework of their laws and regulations in force, the
Contracting Parties shall endeavour to establish effective financial procedures for
promoting co-operation between small and medium-scale enterprises and shall
inform each other of subsequent amendments to the legal provisions in their
respective countries.

Article 4. The Contracting Parties shall instruct their respective institu-
tions, particularly the Belgian Foreign Trade Office and the Chamber of

Came into force on I June 1981 by signature, in accordance with article 6.
2 United Nations. Treaty Series. vol. 1023. p. 147.
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Commerce of the Grand Duchy of Luxembourg, on the side of the
Belgo-Luxembourg Economic Union, and the Industrial Economic Association of
Bulgaria and the Chamber of Commerce and Industry of Bulgaria, on the
Bulgarian side, in co-ordination with the competent ministries and organizations,
to promote contacts between interested enterprises and to co-ordinate
information exchanges conducive to the execution of specific transactions.

Article 5. The Contracting Parties shall call upon their competent agencies,
particularly the Belgian Foreign Trade Office, professional associations, the
regional Chambers of Commerce of Belgium and the Chamber of Commerce of
the Grand Duchy of Luxembourg and the Industrial Economic Association of
Bulgaria and the Chamber of Commerce and Industry of Bulgaria, the Central
Union of Co-operatives and Trades and the Bulgarian Ministry of Internal Trade
and Services, to promote contacts between small and medium-scale enterprises of
the two Parties, and shall recommend that these agencies should encourage the
enterprises concerned to engage in co-operative action. The activities of these
agencies should consist chiefly in promoting the organization of industrial and
trade missions and participation in fairs, exhibitions and other events of benefit to
small and medium-scale enterprises.

Article 6. The Contracting Parties have agreed that implementation of this
Agreement shall be the subject for consideration by the Mixed Commission
provided for in the Long-term Agreement on the development of economic,
industrial, scientific and technical co-operation of 26 March 1975 and in the
programme for implementing the above-mentioned Agreement signed on
24 November 1976.

This Agreement shall enter into force on the date of its signature-and shall be
valid for the duration of the Long-term Agreement of 26 March 1975 referred to in
article 6.

DONE at Sofia on 1 June 1981, in two copies, each in the French, Dutch and
Bulgarian languages, all texts being equally authentic.

For the Belgo-Luxembourg For the Government
Economic Union: of the People's Republic of Bulgaria:

[Signed ] [Signed ]
ROBERT URBAIN CHRISTO CHRISTOV

Minister of Foreign Trade Minister of Foreign Trade
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BELGIUM
and

UNION OF SOVIET SOCIALIST REPUBLICS

Agreement on co-operation in the field of public health and
medical sciences. Signed at Moscow on 15 June 1981

Authentic texts: French, Dutch and Russian.
Registered by Belgium on 31 July 1981.

BELGIQUE
et

UNION DES REPUBLIQUES SOCIALISTES
SOVIETIQUES

Accord relatif a la cooperation dans le domaine de la sante
publique et des sciences medicales. Signe a Moscou le
15 juin 1981

Textes authentiques: frangais, nierlandais et russe.
Enregistri par la Belgique le 31 juillet 1981.
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ACCORD' ENTRE LE GOUVERNEMENT DU ROYAUME DE
BELGIQUE ET LE GOUVERNEMENT DE L'UNION DES
"EPUBLIQUES SOCIALISTES SOVIETIQUES RELATIF
A LA COOPERATION DANS LE DOMAINE DE LA SANTt
PUBLIQUE ET DES SCIENCES MtDICALES

Le Gouvernement du Royaume de Belgique et le Gouvernement de l'Union
des R6publiques socialistes sovi6tiques,

D6sirant promouvoir la coop6ration dans le domaine de la sant6 publique et
des sciences m6dicales, dans 1'mteret des peuples des deux pays,

Prenant en consid6ration l'importance de la concertation des efforts visant A
acc,616rer la solution des probl~mes m6dicaux d'int6ret commun,

Convaincus d'apporter par cette cooperation une contribution importante au
d6veloppement des relations entre les deux pays, dans l'esprit de I'Acte final de la
Conf6rence sur la s6curit6 et la coop6ration en Europe 2,

Sont convenus de ce qui suit:
Article I ". Les Parties contractantes d6velopperont et 6largiront, sur une

base de r6ciprocit6, la coop6ration dans les domaines de la sant6 publique et des
sciences m6dicales, conform6ment aux 16gislations nationales respectives.

Article 2. Les Parties contractantes favoriseront les formes suivantes de
cette cooperation:
a) Les recherches scientifiques en commun sur la base des programmes

concert6s,
b) L'6change d'informations scientifico-techniques,
c) L'organisation en commun des symposia, colloques et rencontres de travail,
d) La participation de spdcialistes A des manifestations d'ordre international ainsi

qu'b des congrbs des soci6t6s m6dicales nationales organis6s dans l'un des
deux pays,

e) L'6change de sp6cialistes et de d616gations afin d'6tudier les acquis dans les
domaines de la sant6 publique et des sciences m6dicales des deux pays,

) L'6change d'6quipements et de pr6parations pharmaceutiques pour des
6preuves cliniques ainsi que d'6tudes technologiques dans les domarnes de la
sant6 publique et des sciences m6dicales.

Article 3. Pour la r6alisation des dispositions du pr6sent Accord, les Parties
contractantes cr6ent une Commission mixte compos6e au maximum de quatre
personnes de part et d'autre.

La Commission mixte est charg6e d'6tablir les programmes de travail, de
d6finir les conditions financiires et d'6valuer p6riodiquement l'execution des
programmes de travail.

La Commission mixte se reunit au moins une fois tous les deux ans et
alternativement dans chacun des deux pays.

Entr6 en vigueur la 15 juin 1981 par la signature, conformdment A I'article 8.
La Documentation franaise, Notes et itudes documentaires, n- 4271-4272, 15 mars 1976, p. 48.
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Article 4. a) En cas de maladie, y compris les maladies stomatologiques,
les b6n6ficiaires de cet Accord auront droit A I'aide m6dicale et A I'hospitalisation
gratuites pendant leur stjour dans le pays d'accueil.

b) A la demande des Minist~res comp6tents pour rex6cution de cot Accord,
les Parties contractantes permettront aux ressortissants de I'autre pays de suivre
des traitements m6dicaux sp6cialis6s dans des cliniques et centres de cures
renomm6s. Les conditions en seront d6termin6es par la Commission mixte.

Article 5. Les Parties contractantes coordonneront, au sein de rOrganisa-
tion mondiale de la sant6, leurs positions concernant des questions d'int6ret
commun et donneront A cette Organisation la possibilit6 de b6n6ficier de
'exp6rience des deux Parties acquise grAce A leur coop6ration.

Article 6. En ce qui concerne le financement des mesures A prendre en
ex6cution du pr6sent Accord, des dispositions seront prises par la Commission
mixte sur base de r6ciprocit6.

Sauf cas particuliers, le pays d'origine prendra A sa charge les frais de voyage
jusqu'A la capitale du pays d accueil, ce dernier supportant le s6jour et les frais de
d6placement A l'int6rieur de son territoire, ainsi que les frais rendus n6cessaires
par la mission.

Les modalit6s financibres aff6rentes A 'ex6cution du pr6sent Accord seront
subordonn6es A la disponibilit6 des crddits budg6taires n6cessaires.

Article 7. L'ex6cution et le financement du pr6sent Accord seront assures,
du c6t6 du Royaume de Belgique, par le Ministire de la sant6 publique et de la
famille, du c6t6 de l'Union sovi6tique, par le Ministbre de la sant6 publique de
rU.R.S.S., l'Acad6mie des sciences m6dicales et d'autres organismes qui
participent A la coop6ration.

Article 8. Le pr6sent Accord est conclu pour une p6riode de 5 ans et entre
en vigueur le jour de sa signature. II sera prorog6 par tacite reconduction pour des
nouvelies p4riodes de meme dur6e.

II pourra 8tre d6nonc6 moyennant une notification pr6alable de six mois
avant 1'expiration de la p6riode en cours.

FAIT A Moscou, le 15 juin 1981, en deux exemplaires, en langues francaise,
n6erlandaise et russe, les trois textes faisant 6galement foi.

Pour le Gouvernement Pour le Gouvernement de 'Union des
du Royaume de Belgique: R6publiques socialistes sovi6tiques:

[Signi] [Signsi
CH.-F. NOTHOMB S. P. BOURENKO
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[DUTCH TEXT-TEXTE NtERLANDAIS]

AKKOORD.. TUSSEN DE REGERING VAN HET KONINKRUK
BELGIE EN DE REGERING VAN DE UNIE DER SOCIALIS-
TISCHE SOVJET REPUBLIEKEN OVER SAMENWERKING IN
HET VLAK VAN DE VOLKSGEZONDHEID EN VAN DE
GENEESKUNDIGE WETENSCHAPPEN

De Regeing van het Koninkrijk Belgie en de Regering van de Unie der
Socialistische Sovjet Republieken,

geleid door de wens de samenwerking in het vlak van de volksgezondheit en
van de geneeskundige wetenschappen te bevorderen in het belang van de volkeren
in beide landen,

overwegende het belang van de gezamenlijke inspanningen die de versneliing
tot doel hebben van de oplossing van de medische problemen van gemeenschap-
pelijk belang,

overtuigd door deze samenwerking een belangrijke bijdrage te leveren tot de
ontwikkeling van de betrekkingen tussen beide landen in de geest van de Slotakte
van de Conferentie over Veiligheid en Samenwerking in Europa,

zijn overeengekomen wat volgt:

Artikel 1. De overeenkomstsluitende Partijen iullen, op grond van het
stelsel van de wederkerigheid, de samenwerking in het vlak van de
volksgezondheid en van de geneeskundige wetenschappen, in overeenstemming
met de respectieve nationale wetgevingen, ontwikkelen en uitbreiden.

Artikel 2. De overeenkomstsluitende Partijen zullen volgende vormen van
samenwerking bevorderen:
a) gemeenschappelijke wetenschappelijke onderzoekingen op basis van

gemeenschappelijke programma's,
b) de uitwisseling van wetenschappelijk-technische informatie,
c) de gemeenschappelijke organisatie van symposia, colloquia en werkgroepen,
d) de deelname van specialisten aan internationale bijeenkomsten alsook aan

congressen van de nationale medische verenigingen georganiseerd in een van
beide landen,

e) de uitwisseling van specialisten en van delegaties ten einde de vooruitgang van
beide landen te bestuderen in het vlak van de volksgezondheid en van de
geneeskundige wetenschappen,

D de uitwisseling van uitrustingen en van farmaceutische preparaten voor
klinische proeven alsook van technologische studies in het vlak van de
volksgezondheit en van de geneeskundige wetenschappen.

Artikel 3. Voor de uitvoering van de bepalingen van dit Akkoord richten de
overeenkomstsluitende Partijen een gemengde commissie op die beiderzijds ten
hoogste uit vier personen bestaat.

De gemengde commissie is belast met het opstellen van werkprogramma's,
het bepalen van de financiele voorwaarden en het beoordelen op regelmatige
tijdstippen van de uitvoering van de werkprogramma's.
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De gemengde commissie vergadert ten minste om de twee jaar beurtelings in
een van beide landen.

Artikel 4. a) In geval van ziekte, ook stomatologische ziekten, hebben de
begunstigden van dit Akkoord recht op kosteloze medische hulp en ziekenhuis-
verpleging gedurende hun verblijf in het gastland.

b) Op verzoek van de voor de uitvoering van dit Akkoord bevoegde
ministeries staan de overeenkomstsluitende Partijen toe dat onderdanen uit het
andere land een speciale geneeskundige behandeling in vooraanstaande klinieken
en kuuroorden volgen. De voorwaarden ervan worden bepaald door de gemengde
commissie.

Artikel 5. De overeenkomstsluitende Partijen zullen, in de Wereldgezond-
heidsorganisatie, hun standpunten coordineren in verband met aangelegenheden
van gemeenschappelijk belang en zullen aan die Organisatie de mogelijkheid
bieden gebruik te maken van de ervaring die beide partijen dank zij hun
samenwerking hebben opgedaan.

Artikel 6. Op het stuk van de financidring van de maatregelen ter uitvoering
van dit Akkoord worden regelingen getroffen door de gemengde commissie op
basis van wederkerigheid.

Voor zover er geen afwijkende regeling getroffen wordt draagt het land van
herkomst de reiskosten tot in de hoofdstad van het gastland. Het gastland draagt
de reis en verblijfkosten in het binnenland alsook de kosten die bet volbrengen
van de opdracht met zich medebrengen.

De financiele regelingen met betrekking tot de uitvoering van dit Akkoord
zijn afhankelijk van de voorafgaande goedkeuring van de nodige budgetaire
kredieten.

Artikel 7. Voor de uitvoering en de financi~ring van dit Akkoord zijn voor
het Koninkrijk Belgi8 het Ministerie van Volksgezondheid en het Gezin bevoegd,
en voor de Unie der Socialistische Sovjet Republieken het Ministerie van
Volksgezondheid van de USSR, de Academie van Medische wetenschappen en
andere organen die deelnemen aan samenwerking.

Artikel 8. Dit Akkoord wordt gesloten voor een periode van vijf jaar en
treedt in werking op de dag van de ondertekening. Het zal stilzwijgend worden
verlengd voor nieuwe periodes van dezelfde duur.

Het kan worden opgezegd mits een opzeggingstermijn van zes maanden voor
het verstrijken van de lopende periode in acht wordt genomen.

GEDAAN te Moskou op 15 juni 1981, in twee exemplaren, in het Nederlands,
de Franse en de Russische taal, zijnde de drie teksten gelijkelijk authentiek.

Voor de Regering Voor de Regering van de Unie
van het Koninkrijk Belgie: der Socialistische Sovjet Republieken:

[Signed - Signf ] [Signed - Signi]
CH.-F. NOTHOMB S. P. BOURENKO
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[RUSSIAN TEXT-TEXTE RUSSE]

COIJIAIIIEHHE MEKXY IIPABHTEJIbCTBOM KOPOJIEBCTBA
BEJIbIHH H HIPABHTEJIbCTBOM COIO3A COBETCKHX
COIAHAJIHCTHqECKHX PECrIYBJIHK 0 COTPYXAHH'ECtI-
BE B OBJIACTH 3APABOOXPAHEHHI H MEXAH1.HHCKOH
HAYKH

HpanwrenbcTno KoponeBcTa Benbrm H flpaBHTebcTBo Coo3a COBeTCKHX
CouHaicm'qecKHx Pecny6jmn,

xciKaaS CoJterCTBOBaTb coTpygHmqecTsy B o6aaCTH 3ApaBOOxpaHeHHA H
MeAH1XHHCKOl HayKH B HHTepecaX HapOAOB o6eHx cTpaH,

nPHHHMa no BHHmaHHe BaXCHOCT1 o6eAmem ycHIHlA, HanpaBJIeHHbIX Ha
ycKopeeHH pemseHH MeAHIWHCKHX 3aJam, ipeACTaJIMio1LjHX o6upiH HHTepec,

6yAy'm y6excJemmbImH, rTO TO COTpyAHHmeCTBO BHeCeT 3HaqHTejbH]h9
BKjiaA B pa3BHTHe oTHomieHHAi MexcAy IAByMA cTpaHaMH B Ayxe 3aKmrnoreJbHoro
aKTa Coneuamms no 6e3onacHOCT H coTpyAHu'ecTBy B EBpone,

corAacHmcb o HH)cecne~yioleM:

CmambA 1. JAoroBapHBaioumecs CTOpOHbI 6ytyT pa3BmHBTb H pacWHpATh
Ha OCHOBe B3aHMHOCTH coTpyAHmqecTBO B o6AaCTH 3ApaBooxpaHeHHM H
MeHIIMHCKOAi HaYKH B COOTBeTcTBHH c cyUgecTByIOMHMH B KaxcJof cTpaHe
3aKOHO~aTeAIbI, MH aKTaMH.

CmambR 2. gorosapHBatoinHecsi CTopOHbI 6yAyT OTJaBaTh npefloqTeHHe
cneAYJ01yO1HM @opmam CoTpyHHqecTBa:
a) COBMeCTHbie Hay'qHbIe HccAefloBaHHA Ha OCHOBaHHH COFJIaCOBaHHbIX nlpor-

paMM;
6) o6MeH HayqHo-TeXHHqeCKOA HH4)OpMa1HefA;
a) opraHH3aga COBMeCTHbIX CHMnO3HyMOB, KOJUIOKBHYMOB H pa6oqHx BcTpeq;
z) yqacTme cneiHaaHCTOB B MeAyHapOAH MeponpHATHMX, opraHH3yeMbIX B

OAHOfi H3 ABYX cTpaH, a TaKIKe B cie3gaX HaE[HOHaJInHbIX MeAHIHCKHX
o61gecTB;

0) o6MeH cneitaiAHCTaMH H jeineraSmm ARA H3yqeHHSI AOCTHiceHHA B o6AacTH
3ApaBooxpaHemi H MeAHIDIHCKOA HayKH AByx cTpaH;

e) o6MeH o6opyAOBaHHeM, 4,apMaiewrHqecKHmH npenapaTamH AAA nponejemi
KiiHHHecKHX HCnbTaHHA H TeXHOJIorHqecKHmH pa3pa6OTKaMH B o6nacT
3gpaBooxpaHeHH H MeAHLgHHCKOA HayKm.

Cmamba 3. JAm.n peaRH3atHH nonoweHHA HaCTosinero Cornamuemm
JAoroBapHBaoUHecs CTOpOH6I ype)KcaioT CMeugaHHyIO KOMHCCHIO, COCTOA-
ujyiO He 6onee meM H3 4 qenoeeK c Ka)iKofi CTOPOHbI.

CMemalmam KOMHCCHA ynOinHoMOqeHa olipejeJATb pa6oqHe lporpaMMbI,
ycTaHaBjiHBaTih 4HaHCOBbie YCAOBHA H IIepHOAKHleCKH AaBaTb oTjeHKy xo~a
Bb6nOiuHeHRs nlporpaMMbI coTpyAHHqecTBa.

KOMHCCHS Co6HpaeTCSI no KpaHeft Mepe OAHH pa3 B 2 rota nooqepeAxHo B
Kaofi H3 AByX cTpaH.
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Cmamba 4. a) B cnyae 6one3mH, xmoqaA cTOMaTOAorHqeCKHce
3a6oneBaHHu, .ma, Bee3waioHiHe B OAiiy H3 JoroapHBa1owxcR cTpaH B
COOTBeTCTBHH C AaHHum Cornauemem, 6yjlyT HMeT npaBO Ha 6ecnnaTuyio
MeHIHHCKyio lOmou 3B BSpeMN HX npe6ibaUUIR B npHHHMalOgeft cTpaHe.

6) 0 npoc-6e KOMneTHTHmX MHHHCTepCTB CTOpOHbl MOFyT npegoc-
TaBJITb rpawicasaM Apyrol AoroapHaiouqeAc CTopOHl6 cHnegaAH3HpOBaH-
HOe MemwCKOe neqeHue B BeAJ1yHX KHHHvKax H Aeqe6HbX ileHTpax. YCAOBHA
UpHesa Ha Aeeme TaKHX rpaAaii 6ylyr oupejenenMd CmemaHHoA KOMHCCHeA.

Cmamwu 5. RoroBapHaioulHecx CTOPOHbl 6y yT cornaconbsaTb B pam-
Kax BCeMHpHoA opram3am 3ApaBooxpaeHH CBOH 103HEUH, KacailoUHecR
BOUPOCOB, npe~cTaBnsnOUXhpx B3aHmHb A HHTepec, H 6yAyT npeAlOCTamRTh 3TOfl
OpFaHH3aU{HH BO3MO)IHOCT]b HCIIOJIL3OBaHHR Oimna CTOpOH, BICAJ8JIaA onblT,
nolyqeHHLIA B xoe Hx coTpyAHEiecTsa.

Cmambx 6. OHHaHCoBe YCAOBHR nponeleHEs MeponpHTHR no BbfnoA-
HeHHIO HaCTOmguero CornameEm 6yjyT onpejenmrrcA CmemaHHoA KOMHCCHeft
Ha OCHOBe B3aHMHOCTH.

3a HcKoqeHeeM oco6Max cny'aeB, Hanpansaioutam CTOpOHa HeCeT
pacxo bI no npoe3Ay Ao cTOmnMw upmMaommeA CTopoHbl, a npHHmMaio[iaA
CTOpOHa HeCeT pacxobju nonpe6naamio H nepee3aM BeYTH cTpaHi, a TaKoKe
APyre BbI3BaHHble AenOBOA HeO6XOAHMOCTbIO pacxobib.

'][HHaHCoBle YCJIOBHR, onplPeCJIIi e BLMIoHeHHe SacTo siero Cor-
AameHH, 6 yAyT 3aBHceTh O HTHamm Heo6xoAHMblx 6iOmKeTHEIX KpeHTOB.

Cmamba 7. OcymecTnemHe H *HRaIcHpoBalme HacToamero Cor-
AamuemA 6ygyT o6ecneqem co cTopoHM KoponeBcTa BeibruH MmmcTep-
CTBOM 3PaBooxpaHeHA H ceMH; CO CTopoHmI CCCP MHHHCTepCTBOM
3ApaBooxpaHeHHl CCCP, AKaeMmel meAmmmCKHX HayK CCCP H ApyrHMH
yqaCTByIomUD B COTpyAHH'eCTBe opraH3aaAHMH.

CmambA 8. HacTomee CornameHne 3aoqeHO Ha cpoK 5 AeT H
BCTyIIaeT B CHAy CO AIm ero nolInHcamHR. OHo 6yjleT nponesarmc
aBTOMaTHqecKH Ha nocAeyli e nepHoL TaKoA we nPO~oA KHTeAbHOCTH.

HacTomee CornameHHe MOxIeT 611rh AeHOHCHPOBaO nyTeM npe-
ABapHTeAbHoro yBeoMAeMA 3a 6 MCCSI1eB AO HcTeqeHH CpoKa ero geACTBHA.

COBEPUIEHO B r. MocKBe 15 HIOHA 1981 r. B ABYX 3K3eMnAsIpax, Ka)Kcbli Ha
HH~epnaHACKOM, bpaEHUy3CKOM H PYCCKOM A3biKaX, npHqeM BCe TPH TeKCTa
HMOIOT oA0HaKOBY1O CHJAy.

3a flpanrrencTBo 3a flpaBwTejbcTo Coo3a COBeTcKx
KopojieBcTma Bebrml: COIHajHCTHqeCKHX Pecny6MK:

[Signed - Signe] [Signed- Signel
CH.-F. NOTHOMB S. P. BOURENKO
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[TRANSLATION-TRADUCTION]

AGREEMENT 'BETWEEN THE GOVERNMENT OF THE KINGDOM
OF BELGIUM AND THE GOVERNMENT OF THE UNION OF
SOVIET SOCIALIST REPUBLICS ON CO-OPERATION IN THE
FIELD OF PUBLIC HEALTH AND MEDICAL SCIENCES

The Government of the Kingdom of Belgium and the Government of the
Union of Soviet Socialist Republics,

Desiring to promote co-operation in the field of public health and medical
sciences, in the interest of the peoples of both countries,

Taking into account the importance of joint efforts to expedite the solution of
medical problems of mutual interest,

Confident that such co-operation will contribute substantially to the
development of relations between the two countries, in the spirit of the Final Act of
the Conference on Security and Co-operation in Europe,2

Have agreed as follows:

Article 1. The Contracting Parties shall develop and extend, on the basis of
reciprocity, co-operation in the field of public health and medical sciences, in
accordance with their respective national laws.

Article 2. The Contracting Parties shall foster this co-operation in the
following ways:
(a) Joint scientific research, on the basis of agreed programmes;
(b) Exchange of scientific and technical information;
(c) Organization of joint symposia, colloquia and working meetings;
(d) Participation of spepialists in events of an international nature as well as in

congresses of national medical societies held in either of the two countries;
(e) Exchange of specialists and delegations with a view to the study of advances

in the field of public health and medical sciences in both countries;
(f) Exchange of equipment, pharmaceutical products for the conduct of clinical

tests and technological studies in the field of public health and medical
sciences.

Article 3. With a view to implementing the provisions of this Agreement,
the Contracting Parties shall establish a Mixed Commission composed of a
maximum of four persons on each side.

The Mixed Commission shall be entrusted with the task of establishing work
programmes, defining financial conditions and evaluating, at regular intervals, the
implementation of those work programmes.

The Mixed Commission shall meet at least once every two years, alternately
in each of the two countries.

Article 4. (a) In the event of illness, including stomatological illnesses, the
beneficiaries of this Agreement shall be entitled to medical care and
hospitalization free of charge during their stay in the host country.

I Came into force on 15 June 1981 by signature, in accordance with article 8.
2 Intenational Legal Materials, vol. XIV, 1975, p. 1292.
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(b) At the request of the Ministries responsible for the implementation of
this Agreement, the Contracting Parties shall permit nationals of the other country
to undergo specialized medical treatment at leading clinics and sanatoria. The
conditions for such treatment shall be determined by the Mixed Commission.

Article 5. The Contracting Parties shall co-ordinate their positions with
regard to matters of mutual interest within the framework of the World Health
Organization and shall provide that Organization with the opportunity of utilizing
the experience of both Parties gained as a result of their co-operation.

Article 6. With regard to the financing of measures to be taken in
implementation of this Agreement, arrangements shall be made, on a basis of
reciprocity, by the Mixed Commission.

Except in special cases, the sending country shall meet the travel costs to the
capital of the host country, and the host country the subsistence and transport
costs incurred within its territory as well as any other related and necessary costs.

The financial arrangements for the implementation of this Agreement shall
be subject to the availability of the necessary budgetary appropriations.

Article 7. The implementation and financing of this Agreement shall be the
responsibility, in the case of the Kingdom of Belgium, of the Ministry of Public
Health and the Family and, in the case of the Soviet Union, of the USSR Ministry
of Health, the Academy of Medical Sciences and other organizations taking part
in this co-operation.

Article 8. This Agreement is concluded for a period of five years and shall
enter into force on the date of its signature. It shall be renewed by tacit agreement
for further periods of five years.

It may be denounced by means of advance notice six months before the
expiry of the current period.

DONE at Moscow on 15 June 1981, in duplicate in the French, Dutch and
Russian languages, the three texts being equally authentic.

For the Government For the Government of the Union
of the Kingdom of Belgium: of Soviet Socialist Republics:

[Signed] [Signed]
CH.-F. NOTHOMB S. P. BOURENKO

Vol. 1245, 1-20310
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UNITED NATIONS
and

FRANCE

Agreement concerning the United Nations Conference on
the least developed countries (with annexes and related
letters). Signed at Geneva on 31 July 1981

Authentic text: French.
Registered ex officio on 31 July 1981.

ORGANISATION DES NATIONS UNIES
et

FRANCE

Accord concernant la Conference des Nations Unies sur les
pays les moins avances (avec annexes et lettres
connexes). Signe A Geneve le 31 juillet 1981

Texte authentique: franais.
Enregistrg d'office le 31 juillet 1981.
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[TRANSLATION-TRADUCTION]

AGREEMENT' BETWEEN THE
UNITED NATIONS AND THE
GOVERNMENT OF THE
FRENCH REPUBLIC CON-
CERNING THE UNITED NA-
TIONS CONFERENCE ON
THE LEAST DEVELOPED
COUNTRIES

Publication effected in accordance
with article 12 (2) of the General
Assembly regulations to give effect to
Article 102 of the Charter of the United
Nations as amended in the last instance
by General Assembly resolution
33/141 A of 19 December 1978.

Came into force on 31 July 1981 by signature, in
accordance with article XVI (2).

ACCORD' ENTRE L'ORGANI-
SATION DES NATIONS
UNIES ET LE GOUVERNE-
MENT DE LA RIPUBLIQUE
FRANCAISJE CONCERNANT
LA CONFERENCE DES NA-
TIONS UNIES SUR LIS PAYS
LES MOINS AVANCES

Publication effectuie conformiment
au paragraphe 2 de I 'article 12 du
rglement de l'Assemblie gingrale des-
tini a mettre en application l'Ar-
ticle 102 de la Charte des Nations Unies
tel qu'amendi en dernier lieu par la
risolution 33/141 A de I'Assemblie
ginirale en date du 19 dcembre 1978.

Entr6 en vigueur le 31 juillet 1981 a la signature,
conformniment an paragraphe 2 de I'article XVI.
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UNITED NATIONS
and

ARGENTINA

Agreement concerning the Office of the Economic Commis-
sion for Latin America in Buenos Aires. Signed at
Buenos Aires on 9 April 1979

Authentic text: Spanish.
Registered ex officio on 1 August 1981.

ORGANISATION DES NATIONS UNIES
et

ARGENTINE

Accord relatif au Bureau de la Commission economique
pour l'Amerique latine a Buenos Aires. Signe A Buenos
Aires le 9 avril 1979

Texte authentique: espagnol.

Enregistri d'office le I" aoat 1981.
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[SPANISH TEXT-TEXTE ESPAGNOLI

CONVENIO ENTRE LAS NACIONES UNIDAS Y EL GOBIERNO DE
LA REPOBLICA ARGENTINA

Las Naciones Unidas por intermedio de la Comisi6n Econ6mica para
Am6rica Latina (en adelante denominada la CEPAL) y el Gobierno de ia
Repdblica Argentina han resuelto celebrar un convenio para la continuaci6n de las
actividades de la Oficina de CEPAL en Buenos Aires, en las condiciones que se
establecen:

Articulo 1°. La CEPAL continuard con la Oficina de la ciudad de Buenos
Aires que- ademis de cumplir funciones de representaci6n de la instituci6n-
realizar programas de actividades t6cnicas en materia de estudios e
investigaciones en el campo econ6mico y social.

Artfculo 20. El Secretario Ejecutivo de la CEPAL delegar'A en un Director
las tareas de direcci6n y administraci6n de las actividades de la Oficina de la
CEPAL en Buenos Aires.

Articulo 30. La Oficina de la CEPAL en Buenos Aires y sus funcionarios
internacionales gozardn de todos los derechos, privilegios e inmunidades que
establecen la Convenci6n sobre Prerrogativas e Inmunidades de las Naciones
Unidas y el Acuerdo entre el Fondo Especial de las Naciones Unidas y el
Gobiemo de la Reptiblica Argentina, ambos ratificados por el Gobierno argentino.

Art(culo 4*. El presente Convenio sustituye en todas sus partes al firmado
el 12 de diciembre de 1973 entre la CEPAL y el Gobierno argentino.

HECHO en la ciudad de Buenos Aires, Capital de la Repdblica Argentina, a
los nueve dias del mes de abril del afio mil novecientos setenta y nueve en dos
ejemplares originales en idioma espafiol igualmente vdlidos.

Por la Organizaci6n Por el Gobierno
de las Naciones Unidas: de la Repdblica Argentina:

[Signed - Sign,6] [Signed - Signg ]
ENRIQUE V. IGLESIAS CARLOS W. PASTOR
Secretario Ejecutivo Ministro de Relaciones

de la CEPAL Exteriores y Culto
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[TRANSLATION-TRADUCTION]

AGREEMENT' BETWEEN THE UNITED NATIONS AND THE
GOVERNMENT OF THE ARGENTINE REPUBLIC

The United Nations, through the Economic Commission for Latin America
(hereinafter referred to as "ECLA"), and the Government of the Argentine
Republic have decided to conclude an agreement on the continuation of the
activities of the ECLA Office in Buenos Aires, in accordance with the conditions
established below:

Article 1. ECLA shall maintain the Office in the city of Buenos Aires,
which, in addition to representing the Commission, shall carry out technical
programmes consisting of studies and research in the economic and social fields.

Article 2. The Executive Secretary of ECLA shall delegate to a Director
the tasks of supervising and administering the activities of the ECLA Office in
Buenos Aires.

Article 3. The ECLA Office in Buenos Aires and the international
personnel attached thereto shall enjoy all the rights, privileges and immunities
established in the Convention on the Privileges and Immunities of the United
Nations2 and the Agreement between the United Nations Special Fund and the
Government of the Argentine Republic ', both of which have been ratified by the
Argentine Government.

Article 4. The terms of the present Agreement supersede those of the
Agreement signed on 12 December 1973 between ECLA and the Argentine
Government '.

DONE in the city of Buenos Aires, capital of the Argentine Republic, on
9 April 1979, in two original copies in the Spanish language, the two texts being
equally authentic.

For the United Nations: For the Government
of the Argentine Republic:

[Signed ] [Signed ]
ENRIQUE V. IGLESIAS CARLOS W. PASTOR

Executive Secretary of ECLA Minister for Foreign Affairs
and Worship

Came into force on 9 April 1979 by signature.
2 United Nations, Treaty Series, vol. 1. p. 15, and vol. 90, p. 327 (corrigendum to vol. 1. p. 18).
3 See "Agreement between the United Nations Special Fund and the Government of Argentina concering

assistance from the Special Fund, signed at New York on 4 December 1959", ibid. vol. 345, p. 263.
4 United Nations, Treaty Series, vol. 1132, p. 3.
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[TRADUCTION - TRANSLATION]

ACCORD' ENTRE L'ORGANISATION DES NATIONS UNIES ET
LE GOUVERNEMENT DE LA RtPUBLIQUE ARGENTINE

L'Organisation des Nations Unies ceuvrant par l'interm~diaire de la
Commission 6conomique pour l'Am~rique latine (ci-apr~s d6nomm6e <,CEPAL ,)
et le Gouvernement de la R~publique argentine sont convenus de conclure un
accord relatif A la poursuite des activit~s du Bureau de la CEPAL A Buenos Aires,
aux conditions 6nonc~es ci-apr~s:

Article premier. La CEPAL maintiendra le Bureau de Buenos Aires qui,
outre les fonctions de representation de la Commission dont il s'acquitte,
entreprendra des programmes techniques d'6tude et de recherche dans le domaine
6conomique et social.

Article 2. Le Secr~taire ex6cutif de la CEPAL chargera un directeur de
diriger et d'administrer les activit~s du Bureau de la CEPAL A Buenos Aires.

Article 3. Le Bureau de ia CEPAL A Buenos Aires et les fonctionnaires
internationaux qui y seront attaches jouiront de tous les droits, privileges et
immunit~s qu'6tablissent la Convention sur les privileges et immunit~s des
Nations Unies2 et I'Accord entre le Fonds sp6cial des Nations Unies et le
Gouvernement argentin 3 , que ce dernier a ratifies.

Article 4. Le present Accord remplace dans son int~gralit6 celui que la
CEPAL et le Gouvernement argentin ont sign6 le 12 d~cembre 1973".

FAIT A Buenos Aires, capitale de la R~publique argentine, le 9 avril 1979, en
deux exemplaires originaux en espagnol, qui font 6galement foi.

Pour l'Organisation des Nations Unies: Pour le Gouvernement
de la R~publique Argentine:

Le Secr6taire ex~cutif de la CEPAL, Le Ministre des relations ext&rieures
et du culte,

[Signf] [Signi ]
ENRIQUE V. IGLESIAS CARLOS W. PASTOR

Entr6 en vipsur le 9 avrfl 1979 par la signature.
2Nations Une, Recuei des Traitis, vol. 1, p. 15.
Voir -Accord entre le Fonds spcial des Nations Unies et le Gouvernement argentin relatif A une assistance du

Fonds spcial, sign6 A New-York le 4 d6cembre 1959., ibid., vol. 345, p. 263.
Nations Unies, Recueil des Traitds, vol. 1132, p. 3.
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No. 20313

MULTILATERAL

International Cocoa Agreement, 1980 (with annexes).
Concluded at Geneva on 19 November 1980

Authentic texts: English, French, Russian and Spanish.

Objection by the United Kingdom of Great Britain and
Northern Ireland to a declaration made by the Union of
Soviet Socialist Republics upon signature

Registered ex officio on I August 1981.

MULTILATERAL

Accord international de 1980 sur le cacao (avec annexes).

Coticlu a Geneve le 19 novembre 1980

Textes authentiques: anglais, franfais, russe et espagnol.

Objection par le Royaume-Uni de Grande-Bretagne et
d'Irlande du Nord a une declaration faite par i'Union
des Re'publiques socialistes sovietiques lors de la
signature

Enregistris d'office le 1I" aoat 1981.
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INTERNATIONAL COCOA AGREEMENT,' 1980

CHAPTER 1. OBJECTIVES

Article I. OBJECTIVES

The objectives of the International Cocoa Agreement, 1980 (hereinafter re-
ferred to as this Agreement), taking into account resolutions 93 (IV) 2 and 124 (V) 3

on the Integrated Programme for Commodities adopted by the United
Nations Conference on Trade and Development, are:
(a) To alleviate serious economic difficulties which would persist if adjustment

between the production and consumption of cocoa cannot be effected by
normal market forces alone as rapidly as circumstances require;

(b) To prevent excessive fluctuations in the price of cocoa which affect adversely
the long-term interests of both producers and consumers;

(c) To make arrangements which will help stabilize and increase the earnings
from the exports of cocoa of producing member countries, thereby helping to
provide the necessary incentive for a dynamic and rising rate of production
and to provide such countries with resources for accelerated economic growth
and social development, while at the same time taking into account the
interests of consumers in importing member countries, in particular the need
to increase consumption;

Came into force provisionallyon 1 August 1981, the date agreed upon at a meeting of the following States and
intergovernmental organizations which had deposited instruments of ratification, acceptance, approval or accession.
or notifications of provisional application with the Secretary-General, in accordance with article 66 (3):

Participant
(Importing or

exporting member*)

Argentina ............
Belgium .............
Brazil * ..............
Czechoslovakia ........
Denmark .............
Dominica ............
Ecuador .............
European Economic Corn

munity .............
Finland ..............
France ..............
German Democratic Repul

tic ** ..............
Germany, Federal Republi

of ... .............
Ghana * ..............
Greece ..............
H aiti ................
Hungary .............
Ireland ..............
Italy ................
Jamaica ..............
Luxembourg ..........

Date of deposit of the
instrument of ratification,

acceptance (A), approval (AA),
accession (a), or of the

notification of provisional
application (n).

26 June 1981 n
29 May 1981 n
8 May 1981
29 May 1981 AA
29 May 1981 n
28 May 1981 a
14 May 1981 n

29 June 1981 n
18 June 1981 n

* 29 May 1981 n

* 29 May 1981 AA
c
* 26 June 1981 n
• 14 May 1981 n

29 May 1981 n
I June 1981 n

• 10 June 1981 a
27 May 1981 n

* 31 March 1981 n
* 13 July 1981 a
• 29 May 1981 n

ac

Participant
(Importing or

exporting member *)

Mexico * ..............
Netherlands ............

(For the Kingdom in
Europe.)

Nigeria * ..............
Norway .. 6...........
Papua New Guinea .......
Peru .................
Saint Vincent and the Gre-

nadines .............
Samoa ................
Sweden ...............
Switzerland ............
Trinidad and Tobago ......
Union of Soviet Socialist Re-

publics ** ............
United Kingdom of Great

Britain and Northern Ire-
land •* ..............

United Republic of
Cameroon * ..........

Venezuela .............
Yugoslavia ............

Date of deposit of the
instrument of ratification,
cceptance (A), approval (AA),
accession (a), or of the

notification of provisional
application (n)

26 May 1981 n
31 March 1981 n

29 May
27 May14 A ril
27 Z' y

29 May
9 July

20 March
19 March
29 May

1981 a
1981 a
1981
1981 n
1981 a

13 May 1981 A

29 May 1981 n

31 March 1981 n
19 May 1981 n
29 May 1981 n

* Exporting member.
** See p. 38 3 of this volume for the texts of the declarations and reservations made upon acceptance,

aBproval and notification of provisional application.
l nited Nations, Proceedings of the United Nations Conference on Trade and Development, Fourth Session,

Volume I, Report and Annexes, p. 6.
1 Ibid., Fifth Session, Volume 1, Report and Annexes, p. 9.
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(d) To assure adequate supplies at reasonable prices, equitable to producers and
consumers; and

(e) To facilitate expansion of consumption and, if necessary, and in so far as
possible, an adjustment of production, so as to secure an equilibrium in the
long term between supply and demand.

CHAPTER ii. DEFINITIONS

Article 2. DEFINITIONS

For the purpose of this Agreement:
(a) "Cocoa" means cocoa beans and cocoa products;
(b) "Cocoa products" means products made exclusively from cocoa beans,

such as cocoa paste, cocoa butter, unsweetened cocoa powder, cocoa cake and
cocoa nibs, as well as such other products containing cocoa as the Council may
determine if necessary;

(c) "Fine or flavour cocoa" means cocoa produced in the countries listed in
annex C to the extent specified therein;

(d) "Tonne" means the metric ton of 1,000 kilogrammes or 2,204.6 pounds;
and "pound" means 453.597 grammes;

(e) "Cocoa year" means the period of 12 months from 1 October to
30 September inclusive;

(f) "Export of cocoa" means any cocoa which leaves the customs territory of
any country; and "import of cocoa" means any cocoa which enters the customs
territory of any country; provided that, for the purposes of these definitions,
customs territory shall, in the case of a member which comprises more than one
customs territory, be deemed to refer to the combined customs territories of that
member;

(g) "Organization" means the International Cocoa Organization referred to
in article 5;

(h) "Council" means the International Cocoa Council referred to in article 6;
() "Contracting Party" means a Government, or an intergovernmental

organization as provided for in article 4, which has consented to be bound by this
Agreement provisionally or definitively;

(j) "Member" means a Contracting Party as defined above;
(k) "Exporting country" or "exporting member" means a country or a

member respectively whose exports of cocoa expressed in terms of beans exceed
its imports. However, a country whose imports of cocoa expressed in terms of
beans exceed its exports but whose production exceeds its imports may, if it so
chooses, be an exporting member;

(1) "Importing country" or "importing member" means a country or a
member respectively whose imports of cocoa expressed in terms of beans exceed
its exports;

(m) "Producing country" or "producing member" means a country or a
member respectively which grows cocoa in commercially significant quantities;

(n) "Simple distributed majority vote" means a majority of the votes cast by
exporting members and a majority of the votes cast by importing members,
counted separately;

(o) "Special vote" means two thirds of the votes cast by exporting members
and two thirds of the votes cast by importing members, counted separately, on
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condition that the number of votes thus expressed represents at least half the
present and voting members;

(p) "Entry into force" means, except when qualified, the date on which this
Agreement first enters into force, whether provisionally or definitively.

CHAPTER in. MEMBERSHIP

Article 3. MEMBERSHIP IN THE ORGANIZATION

1. Each Contracting Party shall constitute a single member of the
Organization.

2. A member may change its category of membership on such conditions as
the Council may establish.

Article 4. MEMBERSHIP BY INTERGOVERNMENTAL ORGANIZATIONS

1. Any reference in this Agreement to "Governments" shall be construed as
including the European Economic Community and any intergovernmental
organization having responsibilities in respect of the negotiation, conclusion and
application of international agreements, in particular commodity agreements.
Accordingly, any reference in this Agreement to signature or to deposit of
instruments of ratification, acceptance or approval, or to notification of
provisional application, or to accession shall, in the case of such intergovernmen-
tal organizations, be construed as including a reference to signature, or to deposit
of instruments of ratification, acceptance or approval, or to notification of
provisional application, or to accession, by such intergovernmental organizations.

2. In the case of voting on matters within their competence, such
organizations shall vote with a number of votes equal to the total number of votes
attributable to their member States in accordance with article 10.

3. Such organizations may participate in the Executive Committee on
matters within their competence.

CHAPTER IV. ORGANIZATION AND ADMINISTRATION

Article 5. ESTABLISHMENT, HEADQUARTERS AND STRUCTURE
OF THE INTERNATIONAL COCOA ORGANIZATION

1. The International Cocoa Organization established by the International
Cocoa Agreement, 1972,' shall continue in being and shall administer the
provisions and supervise the operation of this Agreement.

2. The Organization shall function through:
(a) The International Cocoa Council and the Executive Committee;
(b) The Executive Director and the staff.

3. The headquarters of the Organization shall be in London unless the
Council, by special vote, decides otherwise.

Article 6. COMPOSITION OF THE INTERNATIONAL COCOA COUNCIL

1. The highest authority of the Organization shall be the International Cocoa
Council, which shall consist of all the members of the Organization.

I United Nations, Treaty Series, vol. 882, p. 67.
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2. Each member shall be represented on the Council by a representative and,
if it so desires, by one or more alternates. Each member may also appoint one or
more advisers to its representative or alternates.

Article 7. POWERS AND FUNCTIONS OF THE COUNCIL

1. The Council shall exercise all such powers and perform or arrange for the
performance of all such functions as are necessary to carry out the express
provisions of this Agreement.

2. The Council shall, by special vote, adopt such rules and regulations as are
necessary to carry out the provisions of this Agreement and are consistent
therewith, including its rules of procedure and those of its committees, the
financial and staff regulations of the Organization and rules for the administration
and operation of the buffer stock. The Council may, in its rules of procedure,
provide for a procedure whereby it may, without meeting, decide specific
questions.

3. The Council shall keep such records as are required for the performance
of its functions under this Agreement, and such other records as it considers
appropriate.

Article 8. CHAIRMAN AND VICE-CHAIRMAN OF THE COUNCIL

1. The Council shall elect a Chairman and a first and a second
Vice-Chairman for each cocoa year, who shall not be paid by the Organization.

2. Both the Chairman and the first Vice-Chairman shall be elected from
among the representatives of the exporting members or from among the
representatives of the importing members and the second Vice-Chairman from
among the representatives of the other category. These offices shall alternate
each cocoa year between the two categories.

3. In the temporary absence of both the Chairman and the two
Vice-Chairmen or the permanent absence of one or more of them, the Council
may elect new officers from among the representatives of the exporting members
or from among the representatives of the importing members, as appropriate, on a
temporary or permanent basis as may be required.

4. Neither the Chairman nor any other officer presiding at meetings of the
Council shall vote. His alternate may exercise the voting rights of the member
which he represents.

Article 9. SESSIONS OF THE COUNCIL

1. As a general rule, the Council shall hold one regular session in each half
of the cocoa year.

2. In addition to meeting in the other circumstances specifically provided for
in this Agreement, the Council shall meet in special session whenever it so decides
or at the request of:
(a) Any five members;
(b) A member or members having at least 200 votes;
(c) The Executive Committee; or
(d) The Executive Director, for the purposes of articles 27, 31, 36 and 37.
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3. Notice of sessions shall be given at least 30 days in advance, except in
case of emergency or where the provisions of this Agreement require otherwise.

4. Sessions shall be held at the headquarters of the Organization unless the
Council, by special vote, decides otherwise. If, on the invitation of any member,
the Council meets elsewhere than at the headquarters of the Organization, that
member shall pay the additional costs involved.

Article 10. VOTES

1. The exporting members shall together hold 1,000 votes and the importing
members shall together hold 1,000 votes, distributed within each category of
members- that is, exporting and importing members, respectively- in accord-
ance with the following paragraphs of this article.

2. For each cocoa year, the votes of exporting members shall be distributed
as follows: 100 shall be divided equally among all exporting members to the
nearest whole vote for each member; the remaining votes shall be destributed
among the exporting members listed in annex A on the basis of the percentage
which the average of each exporting member's annual exports in the preceding
four cocoa years for which final figures are available in the Organization
represents in the total of the averages for all the exporting members listed in the
said annex. For this purpose, exports shall be calculated as gross exports of cocoa
beans plus #ross exports of cocoa products, converted to beans equivalent using
the conversion factors as specified in article 28. The Council shall revise the lists
in annexes A and B, if the development of exports of an exporting member so
requires.

3. For each cocoa year, the votes of importing members shall be distributed
as follows: 100 shall be divided equally among all importing members to the
nearest whole vote for each member; the remaining votes shall be distributed
among the importing members on the basis of the percentage which the average of
each importing member's annual imports in the preceding three cocoa years for
which final figures are available in the Organization represents in the total of the
averages for all the importing members. For this purpose, imports shall be
calculated as net imports of cocoa beans plus gross imports of cocoa products,
converted to beans equivalent using the conversion factors as specified in
article 28.

4. No member shall have more than 300 votes. Any votes above this figure
arising from the calculations in paragraphs 2 and 3 of this article shall be
redistributed among the other members on the basis of those paragraphs.

5. When the membership in the Organization changes or when the voting
rights of a member are suspended or restored under any provision of this
Agreement, the Council shall provide for the redistribution of votes in accordance
with this article.

6. There shall be no fractional votes.

Article 11. VOTING PROCEDURE OF THE COUNCIL

1. Each member shall be entitled to cast the number of votes it holds and no
member shall be entitled to divide its votes. A member may, however, cast
differently from such votes any votes which it is authorized to cast under
paragraph 2 of this article.
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2. By written notification to the Chairman of the Council, any exporting
member may authorize any other exporting member, and any importing member
may authorize any other importing member, to represent its interests and to cast
its votes at any meeting of the Council. In this case the limitation provided for in
paragraph 4 of article 10 shall not apply.

3. A member authorized by another member to cast the votes held by the
authorizing member under article 10 shall cast such votes in accordance with the
instructions of the authorizing member.

4. Exporting members producing exclusively fine or flavour cocoa shall not
take part in voting on matters relating to the administration and operation of the
buffer stock.

Article 12. DECISIONS OF THE COUNCIL

1. All decisions of the Council shall be taken, and all recommendations shall
be made, by a simple distributed majority vote unless this Agreement provides
for a special vote.

2. In arriving at the number of votes necessary for any of the decisions or
recommendations of the Council, votes of members abstaining shall not be taken
into consideration.

3. The following procedure shall apply with respect to any action by the
Council which under this Agreement requires a special vote:
(a) If the required majority is not obtained because of the negative vote of three

or less exporting or three or less importing members, the proposal shall, if the
Council so decides by a simple distributed majority vote, be put to a vote
again within 48 hours;

(b) If the required majority is again not obtained because of the negative vote of
two or less exporting or two or less importing members, the proposal shall, if
the Council so decides by a simple distributed majority vote, be put to a vote
again within 24 hours;

(c) If the required majority is not obtained in the third vote because of the
negative vote cast by one exporting or one importing member, the proposal
shall be considered adopted;

(d) If the Council fails to put a proposal to a further vote, it shall be considered
rejected.

4. Members undertake to accept as binding all decisions of the Council under
the provisions of this Agreement.

Article 13. CO-OPERATION WITH OTHER ORGANIZATIONS

1. The Council shall make whatever arrangements are appropriate for
consultation or co-operation with the United Nations and its organs, in particular
the United Nations Conference on Trade and Development, and with the Food
and Agriculture Organization of the United Nations and such other specialized
agencies of the United Nations and intergovernmental organizations as
appropriate.

2. The Council, bearing in mind the particular role of the United Nations
Conference on Trade and Development in international commodity trade, shall,
as appropriate, keep that organization informed of its activities and programmes
of work.
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3. The Council may also make whatever arrangements are appropriate for
maintaining effective contact with international organizations of cocoa producers,
traders and manufacturers.

Article 14. ADMISSION OF OBSERVERS

1. The Council may invite any non-member State to attend any of its
meetings as an observer.

2. The Council may also invite any of the organizations referred to in
article 13 to attend any of its meetings as an observer.

Article 15. COMPOSITION OF THE EXECUTIVE COMMITTEE

1. The Executive Committee shall consist of eight exporting members and
eight importing members, provided that if either the number of exporting
members or the number of importing members in the Organization is ten or less
the Council may, while maintaining parity between the two categories of
members, decide, by special vote, the total number on the Executive Committee.
Members of the Executive Committee shall be elected for each cocoa year in
accordance with article 16 and may be re-elected.

2. Each elected member shall be represented on the Executive Committee
by a representative and, if it so desires, by one or more alternates. Each such
member may also appoint one or more advisers to its representative or alternates.

3. The Chairman and Vice-Chairman of the Executive Committee, elected
for each cocoa year by the Council, shall both be chosen from among the
delegations of the exporting members or from among the delegations of the
importing members. These offices shall alternate each cocoa year between
the two categories of members. In the temporary or permanent absence of the
Chairman and the Vice-Chairman, the Executive Committee may elect new
officers from among the representatives of the exporting members or from among
the representatives of the importing members, as appropriate, on a temporary or
permanent basis as may be required. Neither the Chairman nor any other officer
presiding at meetings of the Executive Committee may vote. His alternate may
exercise the voting rights of the member which he represents.

4. The Executive Committee shall meet at the headquarters of the
Organization unless, by special vote, it decides otherwise. If, on the invitation of
any member, the Executive Committee meets elsewhere than at the headquarters
of the Organization, that member shall pay the additional costs involved.

Article 16. ELECTION OF THE EXECUTIVE COMMITTEE

1. The exporting and importing members of the Executive Committee shall
be elected in the Council by the exporting and importing members respectively.
The election within each category shall be held in accordance with paragraphs 2
and 3 of this article.

2. Each member shall cast all the votes to which it is entitled under article 10
for a single candidate. A member may cast for another candidate any votes which
it is authorized to cast under paragraph 2 of article 11.

3. The candidates receiving the largest number of votes shall be elected.
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Article 17. COMPETENCE OF THE EXECUTIVE COMMITTEE

1. The Executive Committee shall be responsible to, and work under the
general direction of, the Council.

2. The Executive Committee shall keep the market under continuous review
and recommend to the Council such measures as it may consider advisable.

3. Without prejudice to the right of the Council to exercise any of its powers,
the Council may, by a simple distributed majority vote or a special vote,
depending on whether a decision by the Council on the subject requires a simple
distributed majority vote or a special vote, delegate to the Executive Committee
the exercise of any of its powers, except the following:
(a) Redistribution of votes under article 10;
(b) Approval of the administrative budget and assessment of contributions under

article 23;
(c) Revision of prices under articles 27, 36, 37 or 38;
(d) Revision of annex C under paragraph 3 of article 29;
(e) Action relating to supplementary measures under article 40;
(D Relief from obligations under article 55;
(g) Decision of disputes under article 58;
(h) Suspension of rights under paragraph 3 of article 59;
(i) Establishment of conditions for accession under article 64;
(j) Exclusion of a member under article 69;
(k) Extension or termination of this Agreement under article 71;
(1) Recommendation of amendments to members under article 72.

4. The Council may at any time, by a simple distributed majority vote,
revoke any delegation of powers to the Executive Committee.

Article 18. VOTING PROCEDURE AND DECISIONS OF THE EXECUTIVE COMMITTEE

1. Each member of the Executive Committee shall be entitled to cast the
number of votes received by it under the provisions of article 16, and no member
of the Executive Committee shall be entitled to divide its votes.

2. Without prejudice to the provisions of paragraph 1 of this article and by
written notification to the Chairman, any exporting or importing member which is
not a member of the Executive Committee and which has not cast its votes under
paragraph 2 of article 16 for any of the members elected may authorize any
exporting or importing member of the Executive Committee, as appropriate, to
represent its interests and to cast its votes in the Executive Committee.

3. In the course of any cocoa year a member may, after consultation with the
member of the Executive Committee for which it voted under article 16,
withdraw its votes from that member. The votes thus withdrawn may be
reassigned to another member of the Executive Committee but may not be
withdrawn from that member for the remainder of that cocoa year. The member
of the Executive Committee from which the votes have been withdrawn shall
nevertheless retain its seat on the Executive Committee for the remainder of that
cocoa year. Any action taken pursuant to the provisions of this paragraph shall
become effective after the Chairman has been informed in writing thereof.

4. Any decision taken by the Executive Committee shall require the same
majority as that decision would require if taken by the Council.
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5. Any member shall have the right of appeal to the Council against any
decision of the Executive Committee. The Council shall prescribe, in its rules of
procedure, the conditions under which such appeal may be made.

Article 19. QUORUM FOR THE COUNCIL AND THE EXECUTIVE COMMITTEE

1. The quorum for the opening meeting of any session of the Council shall be
constituted by the presence of a majority of exporting members and a majority of
importing members, provided that such members together hold in each category
at least two thirds of the total votes of the members in that category.

2. If there is no quorum in accordance with paragraph 1 of this article on the
day appointed for the opening meeting of any session and on the following day,
the quorum on the third day and throughout the remainder of the session shall be
constituted by the presence of a majority of exporting members and a majority of
importing members, provided that such members together hold in each category a
simple majority of the total votes of the members in that category.

3. The quorum for meetings subsequent to the opening meeting of any
session pursuant to paragraph 1 of this article shall be that prescribed in
paragraph 2 of this article.

4. Representation in accordance with paragraph 2 of article 11 shall be
considered as presence.

5. The quorum for any meeting of the Executive Committee shall be
prescribed by the Council in the rules of procedure of the Executive Committee.

Article 20. THE STAFF OF THE ORGANIZATION

1. The Council, after consulting the Executive Committee, shall appoint the
Executive Director by special vote. The terms of the appointment of the
Executive Director shall be fixed by the Council in the light of those applying to
corresponding officials of similar intergovernmental organizations.

2. The Executive Director shall be the chief administrative officer of the
Organization and shall be responsible to the Council for the administration and
operation of this Agreement in accordance with the decisions of the Council.

3. The Council, after consulting the Executive Committee, shall appoint the
Buffer Stock Manager by special vote. The terms of appointment of the Manager
shall be fixed by the Council.

4. The Manager shall be responsible to the Council for the functions
conferred upon him by this Agreement as well as for such additional functions as
the Council may determine. The responsibility for these functions shall be
exercised in consultation with the Executive Director.

5. Without prejudice to the provisions of paragraph 4, the staff of the
Organization shall be responsible to the Executive Director, who in turn shall be
responsible to the Council.

6. The Executive Director shall appoint the staff in accordance with
regulations to be established by the Council. In drawing up such regulations, the
Council shall have regard to those applying to officials of similar intergovernmen-
tal organizations. Staff appointments shall be made in so far as is practicable from
nationals of exporting and importing members.
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7. Neither the Executive Director nor the Manager, nor any other member of
the staff, shall have any financial interest in the cocoa industry, the cocoa trade,
cocoa transportation or cocoa publicity.

8. In the performance of their duties, the Executive Director, the Manager
and the other members of the staff shall not seek or receive instructions from any
member or from any other authority external to the Organization. They shall
refrain from any action which might reflect on their position as international
officials responsible only to the Organization. Each member undertakes to
respect the exclusively international character of the responsibilities of the
Executive Director, the Manager and the staff and not to seek to influence them in
the discharge of their responsibilities.

9. No information concerning the operation or administration of this
Agreement shall be revealed by the Executive Director, the Manager or the other
staff of the Organization, except as may be authorized by the Council or as is
necessary for the proper discharge of their duties under this Agreement.

CHAPTER V. PRIVILEGES AND IMMUNITIES

Article 21. PRIVILEGES AND IMMUNITIES

1. The Organization shall have legal personality. It shall in particular have
the capacity to contract, to acquire and dispose of movable and immovable
property and to institute legal proceedings.

2. The status, privileges and immunities of the Organization, of its Executive
Director, its staff and experts and of representatives of members whilst in the
territory of the United Kingdom of Great Britain and Northern Ireland for the
purpose of exercising their functions, shall continue to be governed by the
Headquarters Agreement concluded between the Government of the United
Kingdom of Great Britain and Northern Ireland (hereinafter referred to as the
host Government) and the International Cocoa Organization in London on
26 March 1975.'

3. The Headquarters Agreement referred to in paragraph 2 of this article
shall be independent of this Agreement. It shall, however, terminate:
(a) By agreement between the host Government and the Organization;
(b) In the event of the headquarters of the Organization being moved from the

territory of the host Government; or
(c) In the event of the Organization ceasing to exist.

4. The Organization may conclude with one or more other members
agreements to be approved by the Council relating to such privileges and
immunities as may be necessary for the proper functioning of this Agreement.

CHAFFER VI. FINANCE

Article 22. FINANCE
1. There shall be kept two accounts-the administrative account and the

buffer stock account-for the administration and operation of this Agreement.
2. The expenses necessary for the administration and operation of this

Agreement, excluding those attributable to the operation and maintenance of the
I United Nations. Treaty Series. vol. 990. p. 141.
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buffer stock instituted under article 30, shall be brought into the administrative
account and shall be met by annual contributions from members assessed in
accordance with article 23. If, however, a member requests special services, the
Council may require that member to pay for them.

3. Any expenditure which is attributable to the operation and maintenance of
the buffer stock under article 33 shall be brought into the buffer stock account.
The liability of the buffer stock account for any expenditure other than that
specified in article 33 shall be decided by the Council.

4. The financial year of the Organization shall be the same as the cocoa year.

5. The expenses of delegations to the Council, to the Executive Committee
and to any of the committees of the Council or of the Executive Committee shall
be met by the members concerned.

Article 23. APPROVAL OF THE ADMINISTRATIVE BUDGET AND
ASSESSMENT OF CONTRIBUTIONS

1. During the second half of each financial year, the Council shall approve
the administrative budget of the Organization for the following financial year, and
shall assess the contribution of each member to that budget.

2. The contribution of each member to the administrative budget for each
financial year shall be in the proportion which the number of its votes at the time
the administrative budget for that financial year is approved bears to the total
votes of all the members. For the purpose of assessing contributions, the votes.of
each member shall be calculated without regard to the suspension of any
member's voting rights and any redistribution of votes resulting therefrom.

3. The initial contribution of any member joining the Organization after the
entry into force of this Agreement shall be assessed by the Council on the basis of
the number of votes to be held by that member and the period remaining in the
current financial year, but the assessment made upon other members for the
current financial year shall not be altered.

4. If this Agreement enters into force before the beginning of the first full
financial year, the Council shall, at its first session, approve an administrative
budget covering the period up to the commencement of the first full financial
year.

Article 24. PAYMENT OF CONTRIBUTIONS TO THE ADMINISTRATIVE BUDGET

1. Contributions to the administrative budget for each financial year shall be
payable in freely convertible currencies, shall be exempt from foreign exchange
restrictions and shall become due on the first day of that financial year.
Contributions of members in respect of the financial year in which they join the
Organization shall be due on the date on which they become members.

2. Contributions to the administrative budget approved under paragraph 4 of
article 23 shall be payable within three months of the date of assessment.

3. If, at the end of five months after the beginning of the financial year or, in
the case of a new* member, five months after the Council has assessed its
contribution, a member has not paid its full contribution to the administrative
budget, the Executive Director shall request that member to make payment as
quicLy as possible. If, at the expiration of two months after the request of the
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Executive Director, that member has still not paid its contribution, the voting
rights of that member in the Council and the Executive Committee shall be
suspended until such time as it has made full payment of the contribution.

4. A member whose voting rights have been suspended under paragraph 3 of
this article shall not be deprived of any of its other rights or relieved of any of its
obligations under this Agreement unless the Council, by special vote, decides
otherwise. It shall remain liable to pay its contribution and to meet any other
financial obligations under this Agreement.

Article 25. AUDIT AND PUBLICATION OF ACCOUNTS

I. As soon as possible, but not later than six months after the close of each
financial year, the statement of the Organization's accounts for that financial year
and the balance-sheet at the close of that financial year under each of the accounts
referred to in paragraph I of article 22 shall be audited. The audit shall be carried
out by an independent auditor of recognized standing in co-operation with two
qualified auditors from member Governments, one from exporting members and
one from importing members, to be elected by the Council for each financial year.
The auditors from member Governments shall not be paid by the Organization.

2. The forms of appointment of the independent auditor of recognized
standing, as well as the intentions and objectives of the audit, shall be laid down in
the financial regulations of the Organization. The audited statement of the
Organization's accounts and the audited balance-sheet shall be presented to the
Council at its next regular session for approval.

3. A summary of the audited accounts and balance-sheet shall be published.

CHAPTER VII. PRICES, BUFFER STOCK
AND SUPPLEMENTARY MEASURES

Article 26. DAILY PRICE AND INDICATOR PRICE

1. For the purposes of this Agreement, the price of cocoa beans shall be
determined by reference to a daily price and an indicator price.

2. The daily price shall, subject to paragraph 4 of this article, be the average
taken daily of the quotations for cocoa beans of the nearest three active future
trading months on the New York Cocoa Exchange at noon and on the London
Cocoa Terminal Market at closing time. The London prices shall be converted to
United States cents per pound by using the current six months forward rate of
exchange published in London at closing time. The Council shall decide the
method of calculation to be used when the quotations on only one of these two
cocoa markets are available or when the London Exchange Market is closed. The
time for shift to the next three-month period shall be the fifteenth of the month
immediately preceding the nearest active maturing month.

3. The indicator price shall be the average of the daily prices over a period of
five consecutive market days. Any reference in this Agreement to the indicator
price being at, below or above any figure means that the average of the daily
prices of the previous five consecutive market days was at, below or above that
figure. The Council shall adopt rules to implement the provisions of this
paragraph.
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4. The Council may, by special vote, decide on any other methods of
determining the daily price and the indicator price if it considers such methods to
be more satisfactory than those set out in paragraphs 2 and 3 of this article.

Article 27. PRICES
1. For the purposes of this Agreement, there shall be established: a minimum

price of 100 United States cents per pound, a maximum price of 160 United
States cents per pound, a lower intervention price of 110 United States cents per
pound and an upper intervention price of 150 United States cents per pound.

2. (a) Each cocoa year, at its second regular session, the Council shall
review and may, by special vote, revise the prices established under paragraph I
of this article.

(b) In conducting this review, the Council shall take into consideration the
trend of cocoa prices, consumption, production, stocks, the influence on cocoa
prices of changes in the world economic situation or monetary system and any
other factors which might affect the achievement of the objectives set out in this
Agreement. The Executive Director shall supply the data necessary for the
appropriate consideration of the foregoing elements.

3. (a) If net buffer stock purchases exceeding 100,000 tonnes have taken
place within any period not exceeding 12 consecutive months since the date of
entry into force of this Agreement or, if prices have been revised, the date of the
last revision, the Council shall meet in special session within 10 working days.
Unless the Council, by special vote, decides otherwise, the intervention prices
shall be reduced by 4 United States cents per pound.

(b) If, subsequently, additional net buffer stock purchases exceeding
75,000 tonnes have taken place within any period not exceeding 12 consecutive
months, the Council shall meet in special session within 10 working days. Unless
the Council, by special vote, decides otherwise, the intervention prices shall be
reduced by 4 United States cents per pound.

4. (a) If net buffer stock sales exceeding 100,000 tonnes have taken place
within any period not exceeding 12 consecutive months since the date of entry
into force of this Agreement or, if prices have been revised the date of the last
revision, the Council shall meet in special session within 10 working days. Unless
the Council, by special vote, decides otherwise, the intervention prices shall be
raised by 4 United States cents per pound.

(b) If, subsequently, additional net buffer stock sales exceeding 75,000 ton-
nes have taken place within any period not exceeding 12 consecutive months, the
Council shall meet in special session within 10 working days. Unless the Council,
by special vote, decides otherwise, the intervention prices shall be raised by
4 United States cents per pound.

(c) If the quantity of cocoa in the buffer stock is such as to render
inoperative the provisions of subparagraphs (a) and (b) above, the following
provision shall apply: if, on the day of the commencement of any regular session
of the Council, the indicator price is at or above the upper intervention price and
has on average been so for 60 consecutive market days, the intervention prices
shall be raised by 4 United States cents per pound, unless the Council, by special
vote, decides otherwise.

5. There shall be no more than two consecutive price revisions in the same
direction under paragraph 3 or paragraph 4 of this article during the first three
years of this Agreement.
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6. In exceptional circumstances, such as those referred to in article 38, the
Council shall review and may, by special vote, revise the prices stated in
paragraph 1 of this article. In conducting this review, the Council shall also take
into consideration the elements mentioned in paragraph 2(b) of this article.

7. The provisions of article 72 shall not be applicable to the revision of prices
under this article.

Article 28. CONVERSION FACTORS

1. For the purpose of determining the beans equivalent of cocoa products,
the following shall be the conversion factors: cocoa butter 1.33; cocoa cake and
powder 1.18; cocoa paste and nibs 1.25. The Council may determine, if necessary,
that other products containing cocoa are cocoa products. The conversion factors
for cocoa products other than those for which conversion factors are set out in
this paragraph shall be fixed by the Council.

2. The Council may, by special vote, revise the conversion factors in
paragraph 1 of this article.

Article 29. FINE OR FLAVOUR COCOA

1. Notwithstanding article 35, the provisions of this Agreement concerning
contributions for financing the buffer stock shall not apply to fine or flavour
cocoa from any exporting member listed in paragraph 1 of annex C whose
production is exclusively of fine or flavour cocoa.

2. Paragraph 1 of this article shall also apply in the case of any exporting
member listed in paragraph 2 of annex C, part of whose production consists of
fine or flavour cocoa, to the extent of the proportion of its production stated in
paragraph 2 of annex C. With regard to the remaining proportion, the provisions
of this Agreement concerning contributions for financing the buffer stock and
other limitations of this Agreement shall apply.

3. The Council may, by special vote, revise annex C.

4. If the Council finds that the production of, or export from, countries listed
in annex C has risen sharply, it shall take appropriate steps to ensure that no abuse
or evasion of this Agreement is taking place.

5. Each member undertakes to require the presentation of an authorized
Council control document before permitting the export of fine or flavour cocoa
from its territory. Each member undertakes to require the presentation of an
authorized Council control document before permitting the import of fine or
flavour cocoa into its territory. The Council may, by special vote, suspend all or
part of the provisions of this paragraph.

Article 30. INSTITUTION OF THE BUFFER STOCK

1. A buffer stock arrangement is hereby instituted. The capacity of the
buffer stock shall be 250,000 tonnes of cocoa beans equivalent. If, under the
provisions of article 71, the Council decides to extend this Agreement for two
years, the capacity of the buffer stock may be increased by special vote of the
Council, provided that such an increase shall not exceed a total of 100,000 tonnes
of cocoa beans equivalent.

2. The Buffer Stock Manager shall purchase and hold cocoa beans but,
under conditions to be determined by the Council, may also purchase and hold up
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to 10,000 tonnes of cocoa paste. If problems of trading or storage of this cocoa
paste should arise in this experiment, the provisions of this paragraph shall be
suspended by the Council for further examination at its next regular session.

3. The Manager shall, in accordance with rules established by the Council,
be responsible for the operation of the buffer stock and for buying cocoa, selling
and maintaining in good condition stocks of cocoa and, without incurring market
risks, replacing lots of cocoa in accordance with the relevant provisions of this
Agreement.

Article 31. FINANCING OF THE BUFFER STOCK

1. In order to finance its operations, the buffer stock account shall receive
regular income in the form of contributions charged on cocoa in accordance with
the provisions of article 35.

2. The Buffer Stock Manager shall keep the Executive Director and the
Council informed of the financial position of the buffer stock:
(a) If the financial position of the buffer stock is, or appears likely to be,

insufficient to finance its operations, the Manager shall so inform the
Executive Director. The Executive Director shall call a special session of the
Council within 14 days unless the Council is otherwise scheduled to meet
within 30 days. The Council may authorize the Manager to borrow funds
commercially in freely convertible currency from appropriate sources. The
Manager may secure such loans through warehouse warrants issued on cocoa
held by the buffer stock. Any such loans shall be repaid out of the proceeds of
contributions and of the sale of cocoa by the buffer stock, and out of
miscellaneous income of the buffer stock, if any. Individual members shall
not be responsible for the repayment of such loans;

(b) Within approximately 12 months after entry into force of this Agreement, the
Council shall, by special vote, decide on recommendations to members for
possible arrangements for any additional financing required, other than that
provided for under subparagraph (a) above. Any such recommendations by
the Council shall take into account the limitations of the constitutional and/or
legislative procedures of members.

Article 32. RELATIONSHIP WITH THE COMMON FUND FOR COMMODITIES

When the Common Fund for Commodities becomes operational, the Council
shall have the authority to negotiate the modalities and, upon decision taken by
special vote, implement the required measures for association with the Fund
according to the principles set out therein, with a view to making full use of the
financial possibilities offered by the Fund.

Article 33. COST OF OPERATING AND MAINTAINING THE BUFFER STOCK

The cost of operating and maintaining the buffer stock, including:
(a) The remuneration of the Buffer Stock Manager and members of the staff who

operate and maintain the buffer stock, the cost to the Organization of
administering and controlling the collection of contributions and interest or
capital charges due on sums borrowed by the Council; and

(b) Other costs such as the cost of transportation and insurance from the f.o.b.
point into the buffer stock storage point, storage including fumigation,
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handling charges, insurance, management and inspection and any expenditure
incurred in replacing lots of cocoa to maintain their condition and value;

shall be met out of the regular source of income from contributions as provided
for in article 35 or loans or the*proceeds of resale.

Article 34. INVESTMENT OF SURPLUS BUFFER STOCK FUNDS

1. Part of the funds of the buffer stock as are temporarily surplus to that
required to finance its operations may be suitably deposited in importing and
exporting member countries in accordance with rules established by the Council.

2. These rules shall take into account, inter alia, the liquidity necessary for
the full operation of the buffer stock and the desirability of maintaining the real
value of the funds.

Article 35. CONTRIBUTIONS FOR FINANCING THE BUFFER STOCK

1. The contribution charged on cocoa either on first export by a member or
on first import by a member shall be I United States cent per pound of cocoa
beans and proportionately on cocoa products in accordance with article 28. In any
case the contribution shall be charged only once. For this purpose, imports of
cocoa by a member from a non-member country shall be deemed to have
originated from that non-member unless satisfactory evidence is given that such
cocoa originated from a member. The Council shall review annually the buffer
stock contribution and, notwithstanding the provisions of the first sentence of this
paragraph, may, by special vote, determine a different rate of contribution or
decide to suspend the contribution in the light of the financial resources and
obligations of the Organization in relation to the buffer stock.

2. Certificates of contribution shall be issued by the Council in accordance
with the rules which it shall establish. Such rules shall take into account the
interests of the cocoa trade and shall cover, inter alia, the possible use of agents
and the payment of contributions within a given time limit.

3. Contributions under this article shall be payable in freely convertible
currencies and shall be exempt from foreign exchange restrictions.

4. Nothing contained in this article shall affect the right of any buyer or
seller to regulate the terms of payment for supplies of cocoa by agreement
between them.

Article 36. BUFFER STOCK PURCHASES

1. When the indicator price is above the lower intervention price, the Buffer
Stock Manager shall purchase cocoa only in so far as it is necessary to rotate
cocoa, already held in the buffer stock, in order to preserve quality. The rotation
programme shall be submitted by the Manager for approval by the Council.

2. When the indicator price is at or below the lower intervention price, the
Manager shall purchase, in accordance with rules established by the Council, such
quantities of cocoa as are necessary so that the indicator price rises above the
lower intervention price.

3. If, 20 market days after the commencement of purchases under paragraph
2 of this article, the indicator price is not above the lower intervention price, the
Council shall meet in special session to review the operations of the buffer stock
and to give further instructions to the Manager as to the necessary action to be
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taken to ensure that the indicator price does rise above the lower inter-
vention price.

4. When the Manager has made net purchases of cocoa up to 80 per cent of
the full capacity of the buffer stock, the Council shall meet in special session
within 10 working days to review the market situation and to decide, by special
vote, on appropriate corrective measures; these may include a possible downward
revision of prices which shall come into effect when purchases into the buffer
stock reach 250,000 tonnes.

5. The Manager may purchase in origin and secondhand markets. The
Manager shall give first refusal to sellers in exporting member countries.

6. The Manager shall purchase only cocoa of recognized standard
marketable grades and in quantities of not less than 100 tonnes. Such cocoa shall
be the property of the Organization and under its control.

7. The Manager shall purchase cocoa at prevailing market prices in
accordance with rules established by the Council.

8. The Manager shall maintain appropriate records to enable him to fulfil his
functions under this Agreement.

9. The buffer stock shall be stored in such locations as will facilitate
immediate ex-store delivery to buyers referred to in paragraph 6 of article 37.

Article 37. BUFFER STOCK SALES

1. When the indicator price is below the upper intervention price, the Buffer
Stock Manager shall sell cocoa only in so far as it is necessary to rotate cocoa,
already held in the buffer stock, in order to preserve quality. The rotation
programme shall be submitted by the Manager for approval by the Council.

2. When the indicator price is at or above the upper intervention price, the
Manager shall sell, in accordance with rules established by the Council, such
quantities of cocoa as are necessary so that the indicator price falls below the
upper intervention price.

3. If, 20 market days after the commencement of sales under paragraph 2 of
this article, the indicator price is not below the upper intervention price, the
Council shall meet in special session to review the operations of the buffer stock
and to give further instructions to the Manager as to the necessary action to be
taken to ensure that the indicator price does fall below the upper intervention
price.

4. When the Manager has sold all the supplies of cocoa at his disposal, the
Council shall meet in special session within 10 working days to review the market
situation and to decide, by special vote, on appropriate corrective measures; these
may include a possible upward revision of prices.

5. The Manager shall sell cocoa at prevailing market prices.

6. In making sales in accordance with paragraphs 2 and 3 of this article, the
Manager shall, in accordance with rules established by the Council, sell through
normal trade channels to firms and organizations in member countries, but mainly
in importing member countries, engaged in the trade in or processing of cocoa.

Vol. 1245, 1-20313



1981 United Nations-Treaty Series * Nations Unles-Recuell des Tralt~s 239

Article 38. CHANGES IN THE EXCHANGE RATES OF CURRENCIES

1. A special session of the Council shall be called by the Executive Director
either on his own initiative or at the request of members in accordance with
paragraph 2 of article 9, if conditions on the foreign exchange markets are such as
to have important implications for the price provisions of this Agreement. Special
sessions of the Council under this paragraph shall be convened within four
working days.

2. After calling such a special session and pending its outcome, the
Executive Director and the Buffer Stock Manager may take such minimum
interim measures as they consider necessary to avoid serious disruption of the
effective functioning of this Agreement on account of conditions on the foreign
exchange markets. In particular, they may, after consultation with the Chairman
of the Council, temporarily restrict or suspend operations of the buffer stock.

3. After consideration of the circumstances, including a review of the
interim measures that may have been taken by the Executive Director and the
Manager and of the potential effect that conditions on the foreign exchange
markets mentioned above may have on the effective operation of this Agreement,
the Council may, by special vote, take any necessary corrective measures.

Article 39. LIQUIDATION OF THE BUFFER STOCK
1. If this Agreement is to be replaced by a new agreement which includes

provisions relating to the buffer stock, the Council shall make such arrangements
as it considers appropriate regarding the continued functioning of the buffer
stock.

2. If this Agreement terminates without being replaced by a new agreement
which includes provisions relating to the buffer stock, the following provisions
shall apply:
(a) No further contracts shall be made for the purchase of cocoa for the buffer

stock. The Buffer Stock Manager shall, in the light of current market
conditions, dispose of the buffer stock in accordance with the rules laid down
by the Council by special vote on the entry into force of this Agreement,
unless, prior to the termination of this Agreement, the Council revises these
rules by special vote. The Manager shall retain the right to sell cocoa at any
time during liquidation to meet the costs thereof;

(b) The proceeds of sales and monies standing to the account of the buffer stock
shall be used to pay, in the following order:
(i) The costs of liquidation;

(ii) Any outstanding balance of, plus interest on, any loan incurred by or on
behalf of the Organization in respect of the buffer stock;

(c) Any monies remaining after payments have been made under subparagraph
(b) above shall be paid to the exporting members concerned in proportion to
the contribution-paid exports of each such exporting member; except that the
proportion of monies attributable to contributions paid on imports under this
Agreement in relation to other funds shall be identified and distributed under
rules established by the Council.

Article 40. SUPPLEMENTARY MEASURES TO DEFEND THE MINIMUM

AND MAXIMUM PRICES

1. In the event that the buffer stock arrangement established under this
Agreement, after the full utilization of its initial capacity of 250,000 tonnes,
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proves to be inadequate to maintain the price of cocoa beans between the
minimum and maximum prices of this Agreement, the Council may, by special
vote, institute supplementary measures.

2. The Council shall establish rules for the implementation of the
supplementary measures referred to in paragraph I of this article.

Article 41. CONSULTATION AND CO-OPERATION WITHIN THE COCOA ECONOMY

1. The Council shall encourage members to seek the views of experts in
cocoa matters.

2. In fulfilling their obligations under this Agreement, members shall
conduct their activities in a manner consonant with the established channels of
trade and shall take due account of the legitimate interests of all sectors of the
cocoa economy.

3. Members shall not interfere with the arbitration of commercial disputes
between cocoa buyers and sellers if contracts cannot be fulfilled because of
regulations established in order to implement this Agreement, nor place
impediments in the way of the conclusion of arbitration proceedings. The
requirement that members comply with the provisions of this Agreement shall not
be accepted as grounds for non-fulfilment of contract or as a defence in such
cases.

CHAPTER Vill. REPORTING OF EXPORTS AND IMPORTS,
AND CONTROL MEASURES

Article 42. REPORTING OF EXPORTS AND IMPORTS

1. The Executive Director shall, in accordance with rules established by the
Council, maintain a record of members' exports and imports of cocoa.

2. For this purpose, each member shall report to the Executive Director the
quantities of its exports of cocoa by country of destination and the quantities of
its imports of cocoa by country of origin, at such intervals as the Council may
determine, together with such other data as the Council may prescribe.

Article 43. CONTROL MEASURES

1. Each member exporting cocoa shall require the presentation of an
authorized Council control document and, if applicable, a valid certificate of
contribution, before permitting the shipment of cocoa from its customs territory.
Each member importing cocoa shall require the presentation of an authorized
Council control document and, if applicable, a valid certificate of contribution,
before permitting the import of any cocoa into its customs territory whether from
a member or a non-member.

2. Certificates of contribution shall not be required for exports by exporting
members for humanitarian or other non-commercial purposes in so far as the
Council is satisfied that the cocoa has been exported for those purposes. The
Council shall arrange to issue appropriate control documents to cover such
shipments.

3. The Council shall, by special vote, establish such rules as it considers
necessary in respect of certificates of contribution and other authorized Council
control documents.
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4. For fine or flavour cocoa, the Council shall establish such rules as it
cc,.siders necessary in respect of the simplification of the procedure for
authorized Council control documents, taking into account all relevant factors.

5. The Council may, by special vote, suspend all or part of the provisions of
this article.

CHAPTER IX. SUPPLY AND DEMAND

Article 44. CO-OPERATION AMONG MEMBERS

1. Members recognize the importance of ensuring the greatest possible
growth of the cocoa economy and therefore of co-ordinating their efforts to
encourage the dynamic expansion of production and consumption so as to secure
the best equilibrium between supply and demand. They shall co-operate fully with
the Council in the attainment of this objective.

2. The Council shall identify the obstacles to the harmonious development
and the dynamic expansion of the cocoa economy and shall seek mutually
acceptable practical measures designed to overcome these obstacles. Members
shall endeavour to apply the measures elaborated and recommended by the
Council.

3. The Organization shall collect and keep up to date the available
information needed to establish, in the most reliable way, the world's current and
potential consumption and production capacity. Members shall co-operate fully
with the Organization in the preparation of these studies.

Article 45. PRODUCTION AND STOCKS

1. Each exporting member may develop a programme to adjust its
production, in order that the objective set forth in article 44 may be attained. Each
exporting member concerned shall be responsible for the policies and procedures
it applies to attain this objective and shall endeavour to inform the Council of such
measures on as regular a basis as possible.

2. On the basis of a detailed report presented by the Executive Director at
least once a year, the Council shall review the general situation regarding cocoa
production, evaluating particularly the development of global supply in the light
of the provisions of this article. The Council may make recommendations to
members based on this evaluation. The Council may establish a Committee to
assist it in respect of this article.

3. The Council shall review annually the level of stocks held throughout the
world and make any necessary recommendations based on this review.

Article 46. ASSURANCE OF SUPPLIES AND ACCESS TO MARKETS

1. Members shall conduct their trade policies so that the objectives of this
Agreement may be attained. In particular, they recognize that regular supplies of
cocoa and regular access to their markets for cocoa are essential for both
importing and exporting members.

2. Exporting members shall endeavour, within the limits of the constraints of
their development, to pursue sales and export policies, in accordance with the
provisions of this Agreement, which will not artificially restrict offer for sale of
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available cocoa and which will ensure the regular supply of cocoa to importers in
importing member countries.

3. Importing members shall make every effort, within the limits of their
international comntments, to pursue policies, in accordance with the provisions
of this Agreement, which will not artificially restrict demand for cocoa and which
will ensure to exporters the regular access to their markets for cocoa.

4. Members shall inform the Council of all measures adopted with a view to
implementing the provisions of this article.

5. The Council may, in order to further the purposes of this article, make any
recommendations to members and shall examine periodically the results
achieved.

Article 47. CONSUMPTION
1. All members shall endeavour to promote the expansion of cocoa

consumption in accordance with their own means and methods.
2. All members shall endeavour to inform the Council on as regular a basis as

possible of pertinent domestic regulations and information concerning cocoa
consumption.

3. On the basis of a detailed report presented by the Executivo Director, the
Council shall review the general situation regarding cocoa consumption,
evaluating particularly the development of global demand in the light of the
provisions of this article. The Council may make recommendations to members
based on this evaluation.

4. The Council may establish a committee whose aim shall be to stimulate
the expansion of consumption of cocoa in both exporting and importing member
countries. Membership of the committee shall be limited to members contributing
to the promotion programme. Costs of such promotion programmes shall be met
by contributions from exporting members. Importing members may also
contribute financially. The committee shall seek the approval of a member before
conducting a campaign in the territory of that member.

Article 48. COCOA SUBSTITUTES

I. Members recognize that the use of substitutes may prejudice the
expansion of cocoa consumption. In this regard, they agree to establish
regulations on cocoa products and chocolate or to adapt existing regulations, if
necessary, so that the said regulations shall prohibit materials of non-cocoa origin
from being used in place of cocoa to mislead the consumer.

2. In preparing or reviewing regulations based on the principles in paragraph
I of this article, members shall take fully into account the recommendations and
decisions of competent international bodies such as the Council and the Codex
Committee on Cocoa Products and Chocolate.

3. The Council may recommend to a member that it take any measures
which the Council considers advisable for assuring the observance of the
provisions of this article.

4. The Executive Director shall present an annual report to the Council on
the development of the situation in this respect and on the manner in which the
provisions of this article are being observed.
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Article 49. SCIENTIFIC RESEARCH AND DEVELOPMENT

The Council may encourage and promote scientific research and develop-
ment in areas of cocoa production, manufacture and consumption as well as the
dissemination and practical application of the results obtained in this field. To this
end, the Council may co-operate with international organizations and research
institutions.

CHAPTER X. PROCESSED COCOA

Article 50. PROCESSED COCOA

1. The needs of developing countries to broaden the base of their economies
through, inter alia, industrialization and the export of manufactured products-
including cocoa processing and the export of cocoa products and chocolate-are
recognized. In this connection, the need to avoid serious injury to the cocoa
economy of importing and exporting members is also recognized.

2. If any member considers that there is a danger of injury to its interest in
any of the above respects, that member may consult with the other member
concerned with a view to reaching an understanding satisfactory to the parties
concerned, failing which the member may report to the Council, which shall use
its good offices in the matter to reach such understanding.

CHAPTER XI. RELATIONS BETWEEN MEMBERS AND NON-MEMBERS

Article 51. COMMERCIAL TRANSACTIONS WITH NON-MEMBERS

1. Exporting members undertake not to sell cocoa to non-members on terms
commercially more favourable than those which they are prepared to offer at the
same time to importing members, taking into account normal trade practices.

2. Importing members undertake not to buy cocoa from non-members on
terms commercially more favourable than those which they are prepared to
accept at the same time from exporting members, taking into account normal
trade practices.

3. The Council shall periodically review the operation of paragraphs 1 and 2
of this article and may require members to supply appropriate information in
accordance with article 52.

4. Any member which has reason to believe that another member has not
fulfilled the obligation under paragraph 1 or paragraph 2 of this article may so
inform the Executive Director and call for consultations under article 57, or refer
the matter to the Council under article 59.

CHAPTER XII. INFORMATION AND STUDIES

Article 52. INFORMATION

1. The Organization shall act as a centre for the collection, exchange and
publication of:
(a) Statistical information on world production, sales, prices, exports and

imports, consumption and stocks of cocoa; and
(b) In so far as is considered appropriate, technical information on the

cultivation, processing and utilization of cocoa.
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2. In addition to information which members are required to furnish under
other articles of this Agreement, the Council may require members to furnish
such information as it considers necessary for its operations, including regular
reports on policies for production and consumption, sales, prices, exports and
imports, stocks and taxation.

3. If a member fails to supply, or finds difficulty in supplying, within a
reasonable time, statistical and other information required by the Council for the
proper functioning of the Organization, the Council may require the member
concerned to explain the reasons therefor. If it is found that technical assistance is
needed in the matter, the Council may take any necessary measures.

4. The Council shall at appropriate times but not less than twice a year
publish estimates of production of cocoa beans and grindings for the current
cocoa year.

Article 53. STUDIES

The Council shall, to the extent it considers necessary, promote studies of the
economics of cocoa production and distribution, including trends and projections,
the impact of governmental measures in exporting and importing countries on the
production and consumption of cocoa, the opportunities for expansion of cocoa
consumption for traditional and possible new uses, and the effects of the
operation of this Agreement on exporters and importers of cocoa, including their
terms of trade, and may submit recommendations to members on the subject of
these studies. In the promotion of these studies, the Council may co-operate with
international organizations and other appropriate institutions.

Article 54. ANNUAL REVIEW AND ANNUAL REPORT

1. The Council shall, as soon as practicable after the end of each cocoa year,
review the operation of this Agreement and the performance of members in
conforming to the principles and promoting the objectives thereof. It may then
make recommendations to members regarding ways and means of improving the
functioning of this Agreement.

2. The Council shall publish an annual report. This report shall include a
section on the annual review for which provision is made in paragraph 1 of this
article.

3. The Council may also publish such other information as it considers
appropriate.

CHAPTER XIII. RELIEF FROM OBLIGATIONS, AND DIFFERENTIAL
AND REMEDIAL MEASURES

Article 55. RELIEF FROM OBLIGATIONS IN EXCEPTIONAL CIRCUMSTANCES

1. The Council may, by special vote, relieve a member of an obligation on
account of exceptional or emergency circumstances, force majeure, or
international obligations under the Charter of the United Nations for territories
administered under the trusteeship system.

2. The Council, in granting relief to a member under paragraph 1 of this
article, shall state explicitly the terms and conditions on which and the period for
which the member is relieved of the obligation and the reasons for which the relief
is granted.
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3. Notwithstanding the foregoing provisions of this article, the Council shall
not grant relief to a member in respect of:
(a) The obligation under article 24 to pay contributions, or the consequences of a

failure to pay them;
(b) The obligation to require payment of any contribution charged under

article 35.

Article 56. DIFFERENTIAL AND REMEDIAL MEASURES

Developing importing members, and least developed countries which are
members, whose interests are adversely affected by measures taken under this
Agreement may apply to the Council for appropriate differential and remedial
measures. The Council shall consider taking such appropriate measures in
accordance with paragraph 3 of section III of resolution 93 (IV) adopted by the
United Nations Conference on Trade and Development.

CHAPTER XIV. CONSULTATIONS, DISPUTES AND COMPLAINTS

Article 57. CONSULTATIONS

Each member shall accord sympathetic consideration to any representations
made to it by another member concerning the interpretation or application of this
Agreement and shall afford adequate opportunity for consultations. In the course
of such consultations, on the request of either party and with the consent of the
other, the Executive Director shall establish an appropriate conciliation
procedure. The costs of such procedure shall not be chargeable to the
Organization. If such procedure leads to a solution, this shall be reported to the
Executive Director. If no solution is reached, the matter may, at the request of
either party, be referred to the Council in accordance with article 58.

Article 58. DISPUTES

1. Any dispute concerning the interpretation or application of this
Agreement which is not settled by the parties to the dispute shall, at the request of
either party to the dispute, be referred to the Council for decision.

2. When a dispute has been referred to the Council under paragraph 1 of this
article, and has been discussed, a majority of members, or members holding not
less than one third of the total votes, may require the Council, before giving its
decision, to seek the opinion on the issues in dispute of an ad hoc advisory panel
to be constituted as described in paragraph 3 of this article.

3. (a) Unless the Council unanimously decides otherwise, the ad hoc
advisory panel shall consist of:

(i) Two persons, one having wide experience in matters of the kind in dispute
and the other having legal standing and experience, nominated by the
exporting members;

(ii) Two such persons nominated by the importing members;
(iii) A chairman selected unanimously by the four persons nominated under (i)

and (ii) above or, if they fail to agree, by the Chairman of the Council.
(b) Nationals of members shall not be ineligible to serve on the ad hoc

advisory panel.
(c) Persons appointed to the ad hoc advisory panel shall act in their personal

capacities and without instructions from any Government.
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(d) The costs of the ad hoc advisory panel shall be paid by the Organization.
4. The opinion of the ad hoc advisory panel and the reasons therefor shall be

submitted to the Council, which, after considering all the relevant information,
shall decide the dispute.

Article 59. COMPLAINTS AND ACTION BY THE COUNCIL

1. Any complaint that any member has failed to fulfil its obligations under
this Agreement shall, at the request of the member making the complaint, be
referred to the Council, which shall consider it and take a decision on the matter.

2. Any finding by the Council that a member is in breach of its obligations
under this Agreement shall be made by a simple distributed majority vote and
shall specify the nature of the breach.

3. Whenever the Council, whether as a result of a complaint or otherwise,
finds that a member is in breach of its obligations under this Agreement, it may,
without prejudice to such other measures as are specifically provided for in other
articles of this Agreement, including article 69, by special vote:
(a) Suspend that member's voting rights in the Council and in the Executive

Committee; and
(b) If it considers necessary, suspend additional rights of such member, including

that of being eligible for, or of holding, office in the Council or in any of its
committees, until it has fulfilled its obligations.

4. A member whose voting rights are suspended under paragraph 3 of this
article shall remain liable for its financial and other obligations under this
Agreement.

CHAPTER XV. FAIR LABOUR STANDARDS

Article 60. FAIR LABOUR STANDARDS

Members declare that, in order to raise the levels of living of populations and
provide full employment, they will endeavour to maintain fair labour standards
and working conditions in the various branches of cocoa production in the
countries concerned, consistent with their stage of development, as regards both
agricultural and industrial workers employed therein.

CHAPTER xvi. FINAL PROVISIONS

Article 61. SIGNATURE

This Agreement shall be open for signature at United Nations Headquarters
from 5 January 1981 until and including 31 March 1981 by parties to the
International Cocoa Agreement, 1975,' and Governments invited to the United
Nations Cocoa Conference, 1980.

Article 62. DEPOSITARY

The Secretary-General of the United Nations shall be the depositary of this
Agreement.

United Nations, Treaty Series, vol. 1023, p. 253.
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Article 63. RATIFICATION, ACCEPTANCE, APPROVAL

1. This Agreement shall be subject to ratification, acceptance or approval by
the signatory Governments in accordance with their respective constitutional
procedures.

2. Instruments of ratification, acceptance or approval shall be deposited
with the depositary not later than 31 May 1981. The Council under the
International Cocoa Apreement, 1975, or the Council under this Agreement may,
however, grant extensions of time to signatory Governments which are unable to
deposit their instruments by that date.

3. Each Government depositing an instrument of ratification, acceptance or
approval shall, at the time of such deposit, indicate whether it is an exporting
member or an importing member.

Article 64. ACCESSION

1. This Agreement shall be open to accession by the Government of any
State upon conditions to be established by the Council.

2. The Council of the International Cocoa Agreement, 1975, may, pending
the entry into force of this Agreement, establish the conditions referred to in
paragraph 1 of this article, subject to confirmation by the Council of this
Agreement.

3. In establishing the conditions referred to in paragraph 1 of this article, the
Council shall determine under which of the annexes to this Agreement the
acceding State is to be deemed to be listed, if such State is not listed in any of
these annexes.

4. Accession shall be effected by deposit of an instrument of accession with
the depositary.

Article 65. NOTIFICATION OF PROVISIONAL APPLICATION

1. A signatory Government which intends to ratify, accept or approve this
Agreement or a Government for which the Council has established conditions for
accession, but which has not yet been able to deposit its instrument, may, at any
time, notify the depositary that it will apply this Agreement provisionally either
when it enters into force in accordance with article 66 or, if it is already in force,
at a specified date. Each Government giving such notification shall at that time
state whether it will be an exporting member or an importing member.

2. A Government which has notified under paragraph 1 of this article that it
will apply this Agreement either when it enters into force or at a specified date
shall, from that time, be a provisional member. It shall remain a provisional
member until the date of deposit of its instrument of ratification, acceptance,
approval or accession.

Article 66. ENTRY INTO FORCE

1. This Agreement shall enter into force definitively on I April 1981, or on
any date within two months thereafter, if by such date Governments representing
at least five exporting countries accounting for at least 80 per cent of the total
exports of countries listed in annex D and Governments representing importing
countries having at least 70 per cent of total imports as set out in annex E have
deposited their instruments of ratification, acceptance, approval or accession
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with the depositary. It shall also enter into force definitively once it has entered
into force 'provisionally and these percentage requirements are satisfied by the
deposit of instruments of ratification, acceptance, approval or accession.

2. If this Agreement has not entered into force definitively in accordance
with paragraph I of this article, it shall enter into force provisionally on 1 April
1981, or on any date within two months thereafter, if by such date Governments
representing at least five exporting countries accounting for at least 80 per cent of
the total exports of countries listed in annex D and Governments representing
importing countries having at least 70 per cent of total imports as set out in annex
E have deposited their instruments of ratification, acceptance, approval or
accession or have notified the depositary that they will apply this Agreement
provisionally when it enters into force. Such Governments shall be provisional
members.

3. If the requirements for entry into force under paragraph 1 or paragraph 2
of this article have not been met by 31 May 1981, the Secretary-General of the
United Nations shall, at the earliest time practicable, convene a meeting of those
Governments which have deposited instruments of ratification, acceptance,
approval or accession, or have notified the depositary that they will apply this
Agreement provisionally. These Governments may decide to put this Agreement
into force provisionally or definitively among themselves in whole or in part. While
this Agreement is in force provisionally under this paragraph, those Governments
which have decided to put this Agreement into force provisionally among
themselves in whole or in part shall be provisional members. Such Governments
may meet to review the situation and decide whether this Agreement shall enter
into force definitively among themselves, or continue in force provisionally, or
terminate.

Article 67. RESERVATIONS

Reservations may not be made with respect to any of the provisions of this
Agreement.

Article 68. WITHDRAWAL

1. At any time after the entry .into force of this Agreement, any member may
withdraw from this Agreement by giving written notice of withdrawal to the
depositary. The member shall immediately inform the Council of the action it has
taken.

2. Withdrawal shall become effective 90 days after the notice is received by
the depositary.

Article 69. EXCLUSION

If the Council finds, under paragraph 3 of article 59, that any member is in
breach of its obligations under this Agreement and decides further that such
breach significantly impairs the operation of this Agreement, it may, by special
vote, exclude such member from the Organization. The Council shall immediately
notify the depositary of any such exclusion. Ninety days after the date of the
Council's decision, that member shall cease to be a member of the Organization.
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Article 70. SETTLEMENT OF ACCOUNTS WITH WITHDRAWING
OR EXCLUDED MEMBERS

1. The Council shall determine any settlement of accounts with a
withdrawing or excluded member. The Organization shall retain any amounts
already paid by a withdrawing or excluded member, and such member shall
remain bound to pay any amounts due from it to the Organization at the time the
withdrawal or the exclusion becomes effective, except that, in the case of a
Contracting Party which is unable to accept an amendment and consequently
ceases to participate in this Agreement under the provisions of paragraph 2 of
article 72, the Council may determine any settlement of accounts which it finds
equitable.

2. Subject to paragraph I of this article, a member which withdraws or is
excluded from, or otherwise ceases to participate in, this Agreement shall not be
entitled to any share of the proceeds of liquidation of the buffer stock under the

rovisions of article 39 or the other assets of the Organization, nor shall it be
urdened with any part of the deficit, if any, of the buffer stock or of the

Organization upon termination of this Agreement, except in the case of an
exporting member whose exports are subject to the provisions of paragraph 1 of
article 35. In such a case, the exporting member shall be entitled to its share of the
funds of the buffer stock when it is liquidated under the provisions of article 39 or
when this Agreement expires, whichever is earlier, provided that at least 12
months notice of withdrawal is given to the depositary by such exporting member,
not earlier than one year after the entry into force of this Agreement.

Article 71. DURATION, EXTENSION AND TERMINATION

1. This Agreement shall remain in force until the end of the third full cocoa
year after its entry into force, unless extended under paragraph 3 of this article, or
terminated earlier under paragraph 4 of this article.

2. While this Agreement is in force, the Council may, by special vote, decide
to renegotiate it with a view to having the renegotiated Agreement enter into force
at the end of the third cocoa year referred to in paragraph 1 of this article, or at the
end of any period of extension decided upon by the Council under paragraph 3 of
this article.

3. Before the end of the third cocoa year referred to in paragraph 1 of this
article, the Council may, by special vote, extend this Agreement in whole or in
part for a period or periods not exceeding two cocoa years in all. The Council shall
notify the depositary of any such extension or extensions.

4. The Council may at any time, by special vote, decide to terminate this
Agreement. Such termination shall take effect on such date as the Council shall
decide, provided that the obligations of members under article 35 shall continue
until the financial liabilities relating to the buffer stock have been discharged. The
Council shall notify the depositary of any such decision.

5. Notwithstanding the termination of this Agreement, the Council shall
remain in being for as long as necessary to carry out the liquidation of the
Organization, settlement of its accounts, and disposal of its assets, and shall have
during that period such powers and functions as may be necessary for these
purposes.
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6. Notwithstanding the provisions of paragraph 2 of article 68, a member
which does not wish to participate in this Agreement as extended under this article
shall so inform the Council. Such member shall cease to be a member at the end of
the third full cocoa year.

Article 72. AMENDMENTS

1. The Council may, by special vote, recommend an amendment of this
Agreement to the Contracting Parties. The amendment shall become effective 100
days after the depositary has received notifications of acceptance from
Contracting Parties representing at least 75 per cent of the exporting members
holding at least 85 per cent of the votes of the exporting members, and from
Contracting Parties representing at least 75 per cent of the importing members
holding at least 85 per cent of the votes of the importing members, or on such later
date as the Council may, by special vote, have determined. The Council may fix a
time within which each Contracting Party shall notify the depositary of its
acceptance of the amendment, and, if the amendment has not become effective
by such time, it shall be considered withdrawn.

2. Any member on behalf of which notification of acceptance of an
amendment has not been made by the date on which such amendment becomes
effective shall as of that date cease to participate in this Agreement, unless any
such member satisfies the Council at its first meeting following the effective date
of the amendment that acceptance could not be secured in time owing to
difficulties in completing its constitutional procedures, and the Council decides to
extend for such member the period fixed for acceptance until these difficulties
have been overcome. Such member shall not be bound by the amendment before
it has notified its acceptance thereof.

3. Immediately upon adoption of a recommendation for an amendment the
Council shall communicate to the depositary copies of the text of the amendment.
The Council shall provide the depositary with the information necessary to
determine whether the notifications of acceptance received are sufficient to make
the amendment effective.

Article 73. SUPPLEMENTARY AND TRANSITIONAL PROVISIONS

1. This Agreement shall be considered as a replacement of the International
Cocoa Agreement, 1975.

2. All acts by or on behalf of the Organization or any of its organs under the
International Cocoa Agreement, 1975, which are in effect on the date of entry into
force of this Agreement and the terms of which do not provide for expiry on that
date shall remain in effect unless changed under the provisions of this Agreement.

3. Buffer stock funds accumulated under the International Cocoa Agree-
ment, 1972, and the International Cocoa Agreement, 1975, shall be transferred to
the buffer stock account under this Agreement.

IN WITNESS WHEREOF the undersigned, being duly authorized thereto, have
affixed their signatures under this Agreement on the dates indicated.

DONE at Geneva on this nineteenth day of November, one thousand nine
hundred and eighty, in one original in the English, French, Russian and Spanish
languages, all texts being equally authentic.
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ANNEXES

ANNEX A

PRODUCING COUNTRIES EXPORTING 10,000 TONNES OR MORE
OF BULK COCOA ANNUALLY

Brazil Mexico
Dominican Republic Nigeria
Ghana Togo
Ivory Coast United Republic of Cameroon
Malaysia

ANNEX B

PRODUCING COUNTRIES EXPORTING LESS THAN 10,000 TONNES
OF BULK COCOA ANNUALLY

Angola Liberia
Benin Nicaragua
Bolivia Papua New Guinea
Colombia Peru
Congo Philippines
Costa Rica Sao Tome and Principe
Cuba Sierra Leone
Equatorial Guinea Solomon Islands
Fiji Uganda
Gabon United Republic of Tanzania
Guatemala Vanuatu
Haiti Zaire
Honduras

ANNEX C

FINE OR FLAVOUR COCOA PRODUCERS

1. Producing countries exporting exclusively fine or flavour cocoa

Dominica Saint Lucia
Ecuador Saint Vincent and the Grenadines
Grenada Samoa
Indonesia Sri Lanka
Jamaica Suriname
Madagascar Trinidad and Tobago
Panama Venezuela

2. Producing countries exporting fine or fiavour cocoa, but not exclusively

Costa Rica (25 per cent)
Sao Tome and Principe (50 per cent)
Papua New Guinea (75 per cent)
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ANNEX D

EXPORTS OF COCOA CALCULATED FOR THE PURPOSES OF ARTICLE 66'

(In thousands of tonnes)
Countryb 1975176 1976/77 1977178 1978/79 Average Percentage

Brazil ................... 221.5 201.2 220.5 277.8 230.25 19.93
Dominican Republic .......... 22.5 29.6 25.9 30.6 27.15 2.35
Ghana ................... 404.3 320.7 252.5 240.4 304.48 26.35
Ivory Coast ................ 213.6 236.0 266.3 325.1 260.25 22.52
Malaysia ................... 13.9 15.9 22.2 27.2 19.80 1.71
Mexico ...................... 13.1 8.9 10.1 9.1 10.30 0.89
Nigeria ................... 243.0 185.4 212.2 139.1 194.93 16.87
Togo ......................... 17.7 15.4 15.9 13.9 15.73 1.36
United Republic of Cameroon ... 99.4 80.5 96.8 93.9 92.65 8.02

TOTAL 1 249.0 1 093.6 1122.4 1157.1 1155.54 100.00
SOURCE: Derived from data in ICCO Quartey Bulletin of Cocoa Statistics (London), vol. VI. No. 4

(September 1980).
- Four-year average, 1975f76-1978/79, of gross exports of cocoa beans plus gross exports of cocoa products,

converted to boans equivalent using the conversion factors as stipulated in article 28.
List restricted to those producing countries exporting 10,000 tonnes or more of bulk cocoa annually.

ANNEX E

IMPORTS OF COCOA CALCULATED FOR THE PURPOSES OF ARTICLE 66 a

(In thousands of tonnes)

Country 1976/77 1977/78 1978/79 Average Percentage

United States of America ......... 328.0 344.1 353.5 341.9 22.54
Germany, Federal Republic of ...... 191.7 198.7 200.0 196.8 12.97
Netherlands .................... 154.7 157.6 159.5 157.3 10.37
United Kingdom of Great Britain and

Northern Ireland .............. 125.6 134.1 122.3 127.3 8.39
Union of Soviet Socialist Republics... 118.4 88.8 147.4 118.2 7.79
France ........................ 98.4 100.5 107.0 102.0 6.72
Italy .......................... 38.1 40.4 44.4 41.0 2.70
Japan ....................... 50.1 36.0 34.3 40.1 2.64
Belgium/Luxembourg ............... 37.9 37.2 36.1 37.1 2.45
Poland ......................... 35.2 35.5 36.6 35.8 2.36
Canada ....................... 33.2 27.5 28.0 29.6 1.95
Switzerland ..................... 27.3 31.0 27.8 28.7 1.89
Spain .. ...................... 28.3 23.6 20.5 24.1 1.59
German Democratic Republic ....... 25.8 21.2 21.7 22.9 1.51
Australia ....................... 19.5 18.8 19.8 19.4 1.28
Yugoslavia ..................... 21.9 12.5 20.9 18.4 1.21
Czechoslovakia ................ 18.8 18.4 13.3 16.8 1.11
Austria ........................ 16.0 16.2 17.4 16.5 1.09
Hungary ...................... 13.8 17.5 15.4 15.6 1.03
Sweden ....................... 14.8 13.6 14.1 14.2 0.93
Bulgaria ....................... 14.3 11.2 9.3 11.6 0.76
China ......................... 6.0 10.0 15.0 10.3 0.68
Romania ....................... 10.1 10.0 8.7 9.6 0.63
Ireland ... .................... 8.3 8.5 8.4 8.4 0.55
Norway ....................... 7.8 8.2 8.5 8.2 0.54
Greece ... .................... 6.6 6.7 8.5 7.3 0.48
Denmark ........................ 7.3 6.8 7.2 7.1 0.47
Argentina ....................... 7.7 5.6 7.2 6.8 0.45
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Country 1976177 1977178 1978179 Average Percentage

South Africa .................... 7.7
Finland ...................... 5.6
New Zealand .................... 6.0
Israel .. ...................... 6.0
Singapore ...................... 2.7
Philippines ..................... 3.0
Portugal ....................... 3.8
Chile .. ....................... 1.9
Turkey ........................ 2.1
Egypt ......................... 1.0
Republic of Korea ................ 0.7
Uruguay .. .................... 0.9
El Salvador .. .................. 0.9
Tunisia ........................ 0.7
Algeria ........................ 0.9
Iran .. ....................... 0.8
Iceland ........................ 0.4
Syrian Arab Republic .............. 0.5
Iraq .. ....................... 0.3
Morocco ....................... 0.3
Lebanon ....................... 0.2
India .. ....................... 0.2

TOTAL 1 512.2

5.1
5.4
2.6
4.4
3.4
2.8
2.6
1.8
1.6
1.7
1.1
0.9
0.6
0.7
0.8
0.6
0.4
0.2
0.3
0.2
0.2
0.1

1 477.7

6.9
6.1
6.4
4.3
6.5
4.0
2.6
1.7
1.5
1.7
2.0
0.9
0.6
0.7
0.8
0.5
0.4
0.2
0.3
0.2
0.1
0.1

1 561.3

6.6
5.7
5.0
4.9
4.2
3.3
3.0
1.8
1.7
1.5
1.2
0.9
0.7
0.7
0.8
0.6
0.4
0.3
0.3
0.2
0.2
0.1

1 517.1

0.43
0.38
0.33
0.32
0.28
0.22
0.20
0.12
0.11
0.10
0.08
0.06
0.05
0.05
0.05
0.04
0.03
0.02
0.02
0.01
0.01
0.01

100.00
SOURCE: ICCO Secretariat. Based mainly on data contained in Quarterly Bulletin of Cocoa Statistics (London),

vol. VI, No. 4 (September 1980).
' Three-year average, 1976/77-197879, of net imports of cocoa beans plus gross imports of cocoa products,

converted to beans equivalent using the conversion factors as specified in article 28.
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ACCORD' INTERNATIONAL DE 1980 SUR LE CACAO

CHAPrrRE PREMIER. OBJECTIFS

Article premier. OBJECTIFS

Les objectifs de l'Accord international de 1980 sur le cacao (d6nomm6
ci-apris le pr6sent Accord), compte tenu des r6solutions 93 (IV)2 et 124 (V)' que
la Conf6rence des Nations Unies sur le commerce et le developpement a adopt6es
au sujet du programme intdgr6 pour les produits de base, sont les suivants:
a) Attenuer les graves difficultes 6conomiques qui persisteraient si l'adaptation

entre la production et la consommation de cacao ne pouvait 6tre assur6e
uniquement par le jeu normal des forces du march6 aussi rapidement que les
circonstances l'exigent;

b) Empecher les fluctuations excessives du prix du cacao qui nuisent aux int6rets
A long terme des producteurs comme des consommateurs ;

c) Aider, par les dispositions voulues, A maintenir et A accroltre les recettes que
les pays membres producteurs tirent de l'exportation du cacao, contribuant
ainsi A donner l'encouragement n6cessaire A un accroissement dynamique de la
production et A procurer des ressources A ces pays en vue d'une croissance
6conomique et d'un d6veloppement social acc6l6r6s, tout en tenant compte des

Entr6 en vigueur A titre provisoire le I- aoft 1981, date fix6e lors d'une reunion des gouvernements et
organisations inter#ouvernementales suivants ayant d.posE des instruments de ratification, d'acceptation,
daprbation ou d adhesion ou s'Etant engages A I'appliquer provisoirement, conformiment au paragraphe 3 de

Participant (Membre impotateur
ou expotateur*)

Allemagne, Rpublique
f616rale d' ............

Arg ntine .............Be * que ...............
Brisil*

. . . . . . . . . . . . . . .

Communaute 6conomique
europ6enne ............
Danemark .............
Dominique .............
Equateur ..............
Finlande..............
France ...............
Ghana* .. .. . . . .. . . .. . .

Grbce ................
H aiti .................
Hongrie ..............
Irlande ...............
Italie ................
Jamaique ..............
Luxembourg ...........
Mexique..............
Nigria* 

. .. . . .. . . . .. . .

Norvbge ..............

Date du dep6t de I'iutrumnent
de ratification, d'acceptation
(A), d'approbation (AA), ou
d'adhlsion (a), ou de la
notification d'application
provisoire (n)

26 juin
26 juin
29 mai
8 mai

29 juin
29 mai
28 mai
14 mai
18 juin
29 mai
14 mai
29mai
1 jin
10 juin
27 mai
31 mars
13 juiflet
29 mai
26 mai
29 mai
27 mai

1981 h
1981 n
1981 n
1981

1981 n
1981 n
1981 a
1981 n
1981 n
1981 n
1981 n
1981 n
1981 n
1981 a
1981 n
1981 n
1981 a
1981 n
1981 n
1981 n
1981 n

Date du dhp6t de lautrianent
de ratification, d'acceptation
(A), d'approbation (AA), oa
d'adhision (a), ou de ta

Participant (Membre bnporfateur notification d'application
ou exportateur*) proviso!e (n)

Papouasie-Nouvelle-Guin e .......
PasBas..............

our e Royaume en
urwpe.)

P rou ....
Republique dimneratile al-lemiande * ...........
Rbpublique-Unie du Came-

roun * ................
Royaume-Uni de Grande-

Bretagne et d'Irlande duNord ** ..............
Saint - Vincent - et - Grena-

dines ...............
Samoa ...............
Subde...........
Suisse .................
Tchbcoslovaquie .........
Trinit-et-Tobaso .........
Union des ROpubliques

socialistes sovi6tiques ** ..
Venezuela .............
Yougoslavie ............

14 avril 1981
31 mars 1981n

27mai

29 mai

31 mars

29 mai

29mai
9 juillet

20 mars
19 mars
29 Mai
29mai

1981 n

1981AA

1981n

1981 n

1981 a
1981 a
1981
1981 n
1981AA
1981a

13 mai 1981A
19 Mai 1981 n
29 mai 1981 n

* Membre exportateur
** Voir p. 383 du present volume pour les textes des declaratioqs et reserves faites lors de I'acceptation, de

I'approbation et de Ia notification d'application provisoire.
2 Nations Unies, Conference des Nations Unies sur le commerce et le dfveloppement, dars TDIRES/93(IV) du

10 juin 1976.
Ibid., dans TD/RES/124(V) du 29 juin 1979.
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intdr6ts des consommateurs dans les pays membres importateurs, en
particulier de la n6cessit6 d'augmenter la consommation;

d) Assurer un approvisionnement suffisant A des prix raisonnables, 6quitables
pour les producteurs et pour les consommateurs; et

e) Faciliter l'accroissement de la consommation et, au besoin, dans toute la
mesure possible, I'ajustement de la production, de faron A assurer un 6quilibre
A long terme entre l'offre et la demande.

CHAPITRE II. D9FINITIONS

Article 2. DFINITIONS

Aux fins du present Accord:
a) Le terme e cacao * disigne le cacao en f6ves et les produits d6riv~s du

cacao;
b) L'expression K produits d6riv6s du cacao * d6signe les produits fabriqu6s

exclusivement A partir de cacao en f~ves, tels que pite de cacao, beurre de cacao,
poudre de cacao sans addition de sucre, pte d6beurrf6e et amandes d6cortiqu~es,
ainsi que tous autres produits contenant du cacao que le Conseil peut d6signer au
besoin;

c) L'expression A cacao fin * ( finew ou wflavourw ) d6signe le cacao produit
dans les pays figurant dans l'annexe C, dans les proportions qui y sont indiqu6es ;

d) Le terme * tonne * d~signe la tonne mitrique de 1 000 kilogrammes, soit
2 204,6 livres avoirdupois, et le terme livre d6signe la iivre avoirdupois, soit
453,597 grammes;

e) L'expression - annie cacaoy~re d6signe Ia p~riode de douze mois allant
du 1 octobre au 30 septembre inclus;

D L'expression c exportations de cacao * d6signe tout cacao qui quitte le
territoire douanier d'un pays quelconque, et I'expression ('importations de
cacao w d6signe tout cacao qui entre dans le territoire douanier d'un pays
quelconque, Etant entendu qtu'aux fins de ces d6finitions le territoire douanier,
ans le cas d'un membre qui comprend plus d'un territoire douanier, est r~put6

viser l'ensemble des territoires douaniers de ce membre;
q) Le terme c Organisation * d6signe l'Organisation internationale du cacao

mentionne A I'article 5;
h) Le terme -K Conseil * d~signe le Conseil international du cacao mentionn6

A I'article 6;
i) L'expression 4cPartie contractante* d~signe un gouvernement, ou une

organisation intergouvernementale vis6e A l'article 4, qui a accept6 d'6tre li par le
prEsent Accord A titre provisoire ou d~finitif;

) Le terme amembre * d~signe une Partie contractante sclon la d~finition
donn~e ci-dessus;

k) L'expression 4pays exportateur* ou vmembre exportateur* d6signe
respectivement un pays ou un membre dont les exportations de cacao converties
en Equivalent de cacao en fMves d~passent les importations. Toutefois, un pays
dont les importations de cacao converties en equivalent de cacao en f~ves
d~passent les exportations, mais dont la production d6passe les importations,
peut, s'il le d~sire, etre membre exportateur;

1) L'expression 4 pays importateur * ou x membre importateur * d~signe
respectivement un pays ou un membre dont les importations de cacao converties
en Equivalent de cacao en f~ves d~passent les exportations;
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m) L'expression ( pays producteur* ou e membre producteur* d6sifne
respectivement un pays ou un membre qui produit du cacao en quantit6s
importantes du point de vue commercial;

n) L'expression o majorit6 r6partie simple), siifie la majorit6 des suffrages
exprim~s par les membres exportateurs et la majont6 des suffrages exprimds par
les membres importateurs, compt6s s6par6ment;

o) L'expression << vote sp6cial * signifie les deux tiers des suffrages exprim6s
par les membres exportateurs et les deux tiers des suffrages exprim6s par les
membres importateurs, compt6s s~par6ment, A condition que le nombre de
suffrages ainsi exprim6s repr6sente la moiti6 au moins des membres pr6sents et
votants ;

p) L'expression ,entr&e en vigueur* d6signe, sauf pr6cision contraire, la
date A laquelle le pr6sent Accord entre en vigueur, A titre soit provisoire soit
definitif.

CHAPITRE III. MEMBRES

Article 3. MEMBRES DE L'ORGANISATION

1. Chaque Partie contractante constitue un seul membre de l'Organisation.
2. Un membre peut changer de cat6gorie aux conditions que le Conseil peut

6tablir.

Article 4. PARTICIPATION D'ORGANISATIONS INTERGOUVERNEMENTALES
1. Toute r~frence faite dans le present Accord A des 4 gouvernements , est

r6put6e valoir aussi pour la Communaut6 6conomique europenne et pour toute
organisation intergouvernementale ayant des responsabilit6s dans la n6gociation,
la conclusion et l'application d'accords internationaux, en particulier d'accords
sur des produits de base. En consequence, toute mention, dans le pr6sent Accord,
de la signature ou du d6p6t d'instruments de ratification, d'acceptation ou
d'approbation, ou de la notification d'application A titre provisoire, ou de
l'adh6sion est, dans le cas desdites organisations intergouvernementales, r6put6e
valoir aussi pour la signature ou pour le d6p6t d'instruments de ratification,
d'acceptation ou d'approbation, ou pour la notification d'application hi titre
provisoire, ou pour l'adh6sion, par ces organisations intergouvernementales.

2. En cas de vote sur des questions relevant de leur comp6tence, lesdites
organisations disposent d'un nombre de voix 6gal au nombre total de voix
attribuables A leurs Etats membres conform6ment A l'article 10.

3. Lesdites organisations peuvent participer aux travaux du Comit6 ex6cutif
sur des questions relevant de leur comp6tence.

CHAPITRE IV. ORGANISATION ET ADMINISTRATION

Article 5. CRtATION, SIPGE ET STRUCTURE DE L'ORGANISATION
INTERNATIONALE DU CACAO

1. L'Organisation internationale du cacao cr66e par l'Accord international
de 1972 sur le cacao' continue d'exister et elle assure ia mise en ceuvre des
dispositions du prdsent Accord et en contr6le I'application.

Nations Unies, Recueji des Traitds, vol. 882, p. 67.
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2. L'Organisation exerce ses fonctions par l'intermediaire:
a) Du Conseil international du cacao et du Comit6 ex6cutif;
b) Du Directeur ex6cutif et du personnel.

3. Le sifge de l'Organisation est A Londres, A moins que le Conseil, par un
vote sp6cial, n'en d6cide autrement.

Article 6. COMPOSITION DU CONSEIL INTERNATIONAL DU CACAO
1. L'autoritd supreme de l'Organisation est le Conseil international du

cacao, qui se compose de tous les membres de l'Organisation.
2. Chaque membre est represente au Conseil par un repr6sentant et, s'il le

d6sire, par un ou plusieurs suppl6ants. Chaque membre peut en outre adjoindre A
son repr6sentant ou A ses suppl6ants un ou plusieurs conseillers.

Article 7. POUvOIRS ET FONCTIONS DU CONSEIL
1. Le Conseil exerce tous les pouvoirs et s'acquitte, ou veille

l'accomplissement, de toutes les fonctions qui sont n6cessaires A l'application des
dispositions expresses du pr6sent Accord.

2. Le Conseil, par un vote special, adopte les rfglements qui sont
n6cessaires A l'application des dispositions du pr6sent Accord et compatibles avec
celles-ci, notamment le rfglement interieur du Conseil et celui de ses comit6s, le
rfglement financier et le r6glement du personnel de l'Organisation, ainsi que les
rfgles relatives A l'administration et au fonctionnement du stock rd*lateur. Le
Conseil peut prevoir, dans son rfglement int6rieur, une proc6dure lui permettant
de prendre, sans se r6unir, des decisions sur des questions sp6cifiques.

3. Le Conseil tient les registres necessaires & l'exercice des fonctions que le
present Accord lui conftre et tous autres registres qu'il juge appropri6s.

Article 8. PRSIDENT ET VICE-PRtSIDENTS DU CONSEIL

1. Le Conseil 61it pour chaque ann6e cacaoytre un pr6sident, ainsi qu'un
premier et un deuxieme vice-pr6sident, qui ne sont pas r6mun6r6s par
l'Organisation.

2. Le President et le premier Vice-Pr6sident sont tous deux 61us parmi les
repr6sentants des membres exportateurs ou parmi les representants des membres
importateurs, et le deuxieme Vice-President parmi les repr6sentants de l'autre
cat6gorie. II y a alternance, par ann6e cacaoy4re, entre les deux categories.

3. En cas d'absence temporaire simultanee du President et des deux
Vice-Presidents, ou en cas d'absence permanente d'un ou plusieurs d'entre eux,
le Conseil peut elire, parmi les representants des membres exportateurs ou parmi
les representants des membres importateurs, selon qu'il convient, de nouveaux
titulaires de ces fonctions, temporaires ou permanents suivant le cas.

4. Ni le President, ni aucun autre membre du Bureau qui preside une reunion
du Conseil ne prend part au vote. Son suppleant peut exercer les droits de vote du
membre qu'il represente.

Article 9. SESSIONS DU CONSEIL

1. En regle generale, le Conseil se reunit en session ordinaire une fois par
semestre de l'annee cacaoytre.
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2. Outre les r6unions qu'il tient dans les autres circonstances pr6vues
express6ment dans le pr6sent Accord. le Conseil se r6unit en session
extraordinaire s'il en decide ainsi ou s'il en est requis:
a) Soit par cinq membres;
b) Soit par un membre ou plusieurs membres d6tenant au moins 200 voix;
c) Soit par le Comit6 ex6cutif;
d) Soit par le Directeur executif, aux fins des articles 27, 31, 36 et 37.

3. Les sessions du Conseil sont annonc.es au moins 30 jours A l'avance,
sauf en cas d'urgence ou quand les dispositions du present Accord exigent un
autre d6lai.

4. Les sessions se tiennent au siege de l'Organisation, i moins que le Conseil,
par un vote sp6cial, n'en decide autrement. Si, sur l'invitation d'un membre, le
Conseil se r6unit ailleurs qu'au siege de l'Organisation, ce membre prend i sa
charge les frais supplementaires qui en r6sultent.

Article 10. VOLX

1. Les membres exportateurs d6tiennent ensemble 1 000 voix et les
membres importateurs d6tiennent ensemble 1 000 voix; ces voix sont r6parties A
l'intrieur de chaque cat6gorie de membres, c'est-A-dire celle des membres
exportateurs et celle des membres importateurs, conform6ment aux paragraphes
suivants du present article.

2. Pour chaque ann6e cacaoy~re, les voix des membres exportateurs sont
r6parties comme suit: 100 voix sont reparties de manitre 6gale entre tous les
membres exportateurs, au nombre entier de voix le plus proche pour chaque
membre ; les voix restantes sont r6parties entre les membres exportateurs figurant
dans l'annexe A selon le pourcentage que la moyenne des exportations annuelles
de chaque membre exportateur pendant les quatre ann6es cacaoy~res ant6rieures
pour lesquelles l'Organisation dispose de chiffres definitifs repr6sente dans le
total des moyennes de l'ensemble des membres exportateurs figurant dans ladite
annexe. A cette fin, les exportations sont calculees en ajoutant aux exportations
brutes de cacao en f~ves les exportations brutes de produits d6riv6s du cacao,
converties en 6quivalent fives au moyen des coefficients de conversion indiqu6s
A l'article 28. Le Conseil r6vise les listes des annexes A et B si l'6volution des
exportations d'un membre exportateur l'exige.

3. Pour chaque ann6e cacaoyere, les voix des membres importateurs sont
r6parties comme suit: 100 voix sont r6parties de maniire 6gale entre tous les
membres importateurs, au nombre entier de voix le plus proche pour chaque
membre ; les voix restantes sont reparties entre les membres importateurs selon le
pourcentage que la moyenne des importations annuelles de chaque membre
importateur pendant les trois annees cacaoytres ant6rieures pour lesquelles
l'Organisation dispose de chiffres d6finitifs repr6sente dans le total des moyennes
de l'ensemble des membres importateurs. A cette fin, les importations sont
calcul6es en ajoutant aux importations nettes de cacao en f~ves les importations
brutes de produits deriv6s du cacao, converties en equivalent f~ves au moyen des
coefficients indiqu6s A l'article 28.

4. Aucun membre ne detient plus de 300 voix. Les voix en sus de ce chiffre
qui resultent des calculs indiques aux paragraphes 2 et 3 du present article sont
redistribuees entre les autres membres selon les dispositions desdits paragraphes.
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5. Quand la composition de l'Organisation change ou quand le droit de vote
d'un membre est suspendu ou r6tabli en application d'une disposition du prdsent
Accord, le Conseil procbde A une nouvelle r6partition des voix conform6ment au
pr6sent article.

6. 11 ne peut y avoir de fractionnement de voix.

Article 11. PROC]DURE DE VOTE DU CONSEIL

1. Chaque membre dispose, pour le vote, du nombre de voix qu'il d6tient et
aucun membre ne peut diviser ses voix. Un membre n'est toutefois pas tenu
d'exprimer dans le meme sens que ses propres voix celles qu'il est autoris6 A
utiliser en vertu du paragraphe 2 du pr6sent article.

2. Par notification 6crite adress6e au Pr6sident du Conseil, tout membre
exportateur peut autoriser tout autre membre exportateur, et tout membre
importateur peut autoriser tout autre membre importateur, A repr6senter ses
int6rets et 4 utiliser ses voix A toute r~union du Conseil. Dans ce cas, la limitation
pr6vue au paragraphe 4 de l'article 10 n'est pas applicable.

3. Un membre autoris6 par un autre membre A utiliser les voix que cet autre
membre d~tient en vertu de l'article 10 utilise ces voix conform6ment aux
instructions reques dudit membre.

4. Les membres exportateurs qui produisent uniquement du cacao fin (fine
ou flavour) ne prennent pas part au vote sur les questions relatives a
l'administration et au fonctionnement du stock r6gulateur.

Article 12. DPCISIONS DU CONSEIL
1. Le Conseil prend toutes ses d6cisions et fait toutes ses recommandations

par un vote A la majorit6 r6partie simple, A moins que le present Accord ne pr6voie
un vote sp6cial.

2. Dans le d~compte des voix n6cessaires pour toute d6cision ou
recommandation du Conseil, les voix des membres qui s'abstiennent ne sont pas
prises en considdration.

3. La proc6dure suivante s'applique A toute d6cision que le Conseil doit, aux
termes du pr6sent Accord, prendre par un vote sp6cial:
a) Si la proposition n'obtient pas la majorit6 requise en raison du vote n6gatif

d'un, deux ou trois membres exportateurs ou d'un, deux ou trois membres
importateurs, elle est, si le Conseil en decide ainsi par un vote A la majorit6
rdpartie simple, remise aux voix dans les 48 heures;

b) Si, A ce deuxitme scrutin, la proposition n'obtient encore pas la majorit6
requise en raison du vote n~gatif d'un ou deux membres exportateurs ou d'un
ou deux membres importateurs, elle est, si le Conseil en d6cide ainsi par un
vote . la majorit6 r~partie simple, remise aux voix dans les 24 heures;

c) Si, A ce troisi~me scrutin, la proposition n'obtient toujours pas la majorit6
requise en raison du vote n6gatif 6mis par un membre exportateur ou par un
membre importateur, elle est r6put~e adopt~e;

d) Si le Conseil ne remet pas une proposition aux voix, elle est reputee rejet~e.
4. Les membres s'engagent A se consid~rer comme lies par toutes les

decisions que le Conseil prend en application des dispositions du present Accord.
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Article 13. COOPtRATION AVEC D'AUTRES ORGANISATIONS

1. Le Conseil prend toutes dispositions appropri6es pour proc6der A des
consultations ou cooperer avec 'Organisation des Nations Unies et ses organes,
en particulier la Conference des Nations Unies sur le commerce et le
developpement, et avec l'Organisation des Nations Unies pour l'alimentation et
l'agriculture et les autres institutions specialisees des Nations Unies et
organisations intergouvernementales appropri6es.

2. Le Conseil, eu 6gard au r6le particulier d6volu A la Conference des
Nations Unies sur le commerce et le developpement dans le commerce
international des produits de base, tient cette organisation, d'une manitre
appropriee, au courant de ses activit6s et de ses programmes de travail.

3. Le Conseil peut aussi prendre toutes dispositions appropriees pour
entretenir des contacts effectifs avec les organisations internationales de
producteurs, de negociants et de fabricants de cacao.

Article 14. ADMISSION D'OBSERVATEURS

1. Le Conseil peut inviter tout Etat non membre A assister A l'une
quelconque de ses r6unions en qualit6 d'observateur.

2. Le Conseil peut aussi inviter l'une quelconque des organisations vis6es a
l'article 13 A assister A l'une quelconque de ses r6unions en qualit6 d'observa-
teur.

Article 15. COMPOSITION DU COMITI EXCUTIF

1. Le Comit6 executif se compose de huit membres exportateurs et de huit
membres importateurs, sous reserve que, si le nombre des membres exportateurs
ou le nombre des membres importateurs de l'Organisation est 6gal ou mf6rieur A
dix, le Conseil peut, tout en maintenant la pant6 entre les deux cat6gories de
membres, d6cider, par un vote special, du nombre total des membres du Comit6
ex6cutif. Les membres du Comit6 ex6cutif sont elus pour chaque annie
cacaoyre conform6ment A l'article 16 et sont r6ligibles.

2. Chaque membre 6lu est repr6sent6 au Comit6 exAcutif par un representant
et, s'il le desire, par un ou plusieurs suppl6ants. Il peut en outre adjoindre A son
representant ou A ses suppleants un ou plusieurs conseillers.

3. Le Pr6sident et le Vice-Pr6sident du Comit6 ex6cutif, 6lus pour chaque
annee cacaoyre par le Conseil, sont tous deux choisis soit parmi les delegations
des membres exportateurs, soit parmi les delegations des membres importateurs.
II y a alternance, par annee cacaoy~re, entre les deux categories de membres. En
cas d'absence temporaire ou permanente du President et du Vice-President, le
Comite executif peut 6lire parmi les representants des membres exportateurs ou
parmi les representants des membres importateurs, selon qu'il convient, de
nouveaux titulaires de ces fonctions, temporaires ou permanents suivant le cas.
Ni le President ni aucun autre membre du Bureau qui preside une reunion du
Comit6 executif ne peut prendre part au vote. Son suppleant peut exercer les
droits de vote du membre qu'il represente.

4. Le Comit6 executif se reunit au siege de l'Organisation, A moins qu'il n'en
decide autrement par un vote special. Si, sur l'invitation d'un membre, le Comit6
executif se reunit ailleurs qu'au siege de l'Organisation, ce membre prend A sa
charge les frais suppldmentaires qui en resultent.
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Article 16. ELECTION DU COMITft EXPCUTIF

1. Les membres exportateurs et les membres importateurs du Comit6
ex6cutif sont 6lus au Conseil respectivement par les membres exportateurs et par
les membres importateurs. L'61ection dans chaque cat6gorie a lieu selon les
dispositions des paragraphes 2 et 3 du present article.

2. Chaque membre porte sur un seul candidat toutes les voix dont il dispose
en vertu de l'article 10. Un membre peut porter sur un autre candidat les voix
qu'il est autoris6 A utiliser en vertu du paragraphe 2 de l'article 11.

3. Les candidats qui obtiennent le plus grand nombre de voix sont 61us.

Article 17. COMPPTENCE DU COMIT EXPCUTIF

1. Le Comite executif est responsable devant le Conseil et exerce ses
fonctions sous la direction gen6rale du Conseil.

2. Le Comite ex6cutif suit constamment 1'6volution du march6 et
recommande au Conseil les mesures qu'il estime opportunes.

3. Sans pr6judice du droit du Conseil d'exercer l'un quelconque de ses
pouvoirs, le Conseil peut, par un vote A la majorite r6partie simple ou par un vote
sp6cial, selon que la d6cision du Conseil en la mati~re exige un vote A la majorit6
r6partie simple ou un vote sp6cial, de16guer au Comit6 executif 1'un quelconque
de ses pouvoirs, A l'exception des suivants:
a) Redistribution des voix conform6ment A l'article 10;
b) Approbation du budget administratif et fixation des contributions conform6-

ment b 'article 23;
c) R6vision des prix conformement aux articles 27, 36, 37 ou 38;
d) R6vision de l'annexe C conform6ment au paragraphe 3 de l'article 29;
e) Decision relative aux mesures compl6mentaires conform6ment A l'article 40;
f) Dispense d'obligations conform6ment A l'article 55;
g) R;glement des diff6rends conform6ment A l'article 58;
h) Suspension de droits conformement au paragraphe 3 de l'article 59;
i) Determination des conditions d'adhesion conform6ment A l'article 64;
j) Exclusion d'un membre conformement A l'article 69;
k) Prorogation ou fin du pr6sent Accord conform6ment A l'article 71;
1) Recommandation d'amendements aux membres conformement A l'article 72.

4. Le Conseil peut A tout moment, par un vote A la majorite repartie simple,
r6voquer toute delegation de pouvoirs au Comit6 executif.

Article 18. PROCIDURE DE VOTE ET DtCISIONS DU COMIT EX]CUTIF

1. Chaque membre du Comite executif est autorise A utiliser, pour le vote, le
nombre de voix qui lui est attribue aux termes de l'article 16, et aucun membre du
Comite executif ne peut diviser ses voix.

2. Sans prejudice des dispositions du paragraphe 1 du present article et par
notification 6crite adressee au President, tout membre exportateur ou tout
membre importateur qui n'est pas membre du Comite executif et qui n'a pas porte
ses voix, conformement au paragraphe 2 de l'article 16, sur l'un quelconque des
membres 6lus peut autoriser tout membre exportateur ou tout membre
importateur, selon le cas, du ComitO executif A representer ses interets et A utiliser
ses voix au Comite executif.
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3. Pendant une annie cacaoy~re quelconque, un membre peut, apr~s
consultation avec le membre du Comit6 ex6cutif pour lequel il a vot6
conformment A l'article 16, retirer ses voix A ce membre. Les voix ainsi retir6es
peuvent etre alors attributes A un autre membre du Comit6 ex~cutif, mais ne
pouvent lui etre retirees pendant le reste de cette annie cacaoyre. Le membre du
Comit6 ex~cutif auquel les voix ont At6 retirees conserve n~anmoins son siege au
Comit6 ex6cutif pendant le reste de cette annde cacaoytre. Toute d6cisioii prise
en application des dispositions du present paragraphe devient effective apr~s que
le President en a 6t6 inform6 par 6crit.

4. Toute d6cision prise par le Comit6 ex6cutif exige la meme majorit6 que si
elle etait prise par le Conseil.

5. Tout membre a le droit d'en appeler au Conseil de toute decision du
Comit6 ex6cutif. Le Conseil, dans son r~glement int6rieur, prescrit les conditions
auxquelles cet appel peut etre fait.

Article 19. QUORUM AUX RtUNIONS DU CONSEIL ET DU COMIT] EX]CUTIF

1. Le quorum exig6 pour la r6union d'ouverture d'une session du Conseil est
constitu6 par la presence de la majorit6 des membres exportateurs et de la
majorit6 des membres importateurs, sous r6serve que les membres de chaque
cat6gorie ainsi presents d6tiennent au moins les deux tiers du total des voix des
membres appartenant A cette categorie.

2. Si le quorum prevu au paragraphe 1 du present article n'est pas atteint le
jour fix6 pour la reunion d'ouverture de la session ni le lendemain, le quorum, A
partir du troisi'me jour et pendant le reste de la session, est r6put6 constitu6 par la
pr6sence de la majorit6 des membres exportateurs et de la majorite des membres
Importateurs, sous reserve que les membres de chaque categorie ainsi presents
dtiennent la majorite simple du total des voix des membres appartenant A cette
categorie.

3. Le quorum exig6 pour les reunions qui suivent la reunion d'ouverture
d'une session conformement au paragraphe 1 du present article est celui qui est
prescrit au paragraphe 2 du present article.

4. Tout membre represent6 conformement au paragraphe 2 de l'article 11
est consider6 comme present.

5. Le quorum exige pour toute r6union du Comite executif est fixe par le
Conseil dans le rfglement interieur du Comite executif.

Article 20. LE PERSONNEL DE L'ORGANISATION

1. Le Conseil, apris avoir consulte le Comite ex~cutif, nomme le Directeur
executif par un vote special. I1 fixe les conditions d'engagement du Directeur
ex6cutif en tenant compte de celles des fonctionnaires homologues d'organisa-
tions intergouvernementales similaires.

2. Le Directeur executif est le plus haut fonctionnaire de l'Organisation; il
est responsable devant le Conseil de l'administration et du fonctionnement du
present Accord conformement aux decisions du Conseil.

3. Le Conseil, apr~s avoir consulte le Comite executif, nomme le Directeur
du stock regulateur par un vote special. Les conditions d'engagement du
Directeur du stock regulateur sont arretees par le Conseil.
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4. Le Directeur du stock r6gulateur est responsable devant le Conseil de
l'accomplissement des fonctions que le prdsent Accord lui conftre, ainsi que de
toutes autres fonctions que le Conseil peut d6terminer. La responsabilitd qui lui
incombe dans I'accomplissement de ces fonctions est exerc6e en consultation
avec le Directeur exdcutif.

5. Sans pr6judice des dispositions du paragraphe 4, le personnel de
l'Organisation est responsable devant le Directeur exdcutif, lequel, de son c6t6,
est responsable devant le Conseil.

6. Le Directeur ex6cutif nomme le personnel conform6ment au r~glement
arret6 par le Conseil. Pour arreter ce rfglement, le Conseil tient compte de ceux
qui s'appliquent au personnel d'organisations intergouvernementales similaires.
Les fonctionnaires sont, dans la mesure du possible, choisis parmi les
ressortissants des membres exportateurs et des membres importateurs.

7. Ni le Directeur ex6cutif nile Directeur du stock r6gulateur ni les autres
membres du personnel ne doivent avoir d'int6rt financier dans l'industrie, le
commerce, le transport ou la publicitd du cacao.

8. Dans l'accomplissement de leurs devoirs, le Directeur ex6cutif, le
Directeur du stock r6gulateur et les autres membres du personnel ne sollicitent ni
n'acceptent d'instruction d'aucun membre, ni d'aucune autorit6 ext&rieure A
l'Organisation. Ils s'abstiennent de tout acte incompatible avec leur situation de
fonctionnaires internationaux responsables seulement envers l'Organisation.
Chaque membre s'engage A respecter le caracttre exclusivement international des
fonctions du Directeur ex6cutif, du Directeur du stock r6gulateur et du personnel,
et A ne pas chercher A les influencer dans l'exercice de leurs fonctions.

9. Le Directeur ex6cutif, le Directeur du stock r6gulateur ou les autres
membres du personnel de l'Organisation ne doivent divulguer aucune information
concernant le fonctionnement ou l'administration du pr6sent Accord, sauf si le
Conseil les y autorise ou si le bon exercice de leurs fonctions au titre du pr6sent
Accord l'exige.

CHAPITRE V. PRIVILtGES ET IMMUNITIS

Article 21. PRIVILGES ET IMMUNIT S

1. L'Organisation a la personnalit6 juridique. Elle a en particulier la capacit6
de contracter, d'acqu6rir et de c6der des biens meubles et immeubles et d'ester en
justice.

2. Le statut, les privileges et les immunit6s de l'Organisation, de son
Directeur ex6cutif, de son personnel et de ses experts, ainsi que des repr6sentants
des membres qui se trouvent sur le territoire du Royaume-Uni de Grande-
Bretagne et d'Irlande du Nord pour exercer leurs fonctions, continuent d'etre
r6gis par l'Accord relatif au sitge conclu b Londres, le 26 mars 1975, entre le
Gouvernement du Royaume-Uni de Grande-Bretagne et d'Irlande du Nord
(ddnomm6. ci-apr~s le Gouvernement h6te *) et l'Organisation internationale du
cacao

3. L'Accord relatif au sitge mentionn6 au paragraphe 2 du pr6sent article est
ind6pendant du pr6sent Accord. Il prend cependant fin:
a) Par consentement mutuel du Gouvernement h6te et de l'Organisation;

Nations Unies, RecueUi des Traitds, vol. 990, p. 141.
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b) Si le sitge de l'Organisation est transf6r6 hors du territoire du Gouvernement
h6te ; ou

c) Si l'Organisation cesse d'exister.
4. L'Organisation peut conclure avec un ou plusieurs autres membres des

accords, qui doivent etre approuves par le Conseil, touchant les privilbges et
immunit6s qui pouvent tre n6cessaires A la bonne application du pr6sent Accord.

CHAPITRE VI. DISPOSITIONS FINANCItRES

Article 22. DISPOSITIONS FINANCIPRES

1. 13 est tenu deux comptes - le compte administratif et le compte du stock
r~gulateur-aux fins de l'administration et du fonctionnement du pr6sent
Accord.

2. Les d~penses requises pour l'administration et le fonctionnement du
present Accord, A 1'exclusion de celles qui d6coulent du fonctionnement et de la
conservation du stock r6gulateur institu6 conform6ment A l'article 30, sont
imput6es au compte administratif et sont couvertes par les contributions
annuelles des membres fix6es comme il est indiqu6 A l'article 23. Toutefois, si un
membre demande des services particuliers, le Conseil peut lui en r6clamer le
paiement.

3. Toute d~pense qui d6coule du fonctionnement et de la conservation du
stock regulateur aux termes de l'article 33 est imput6e au compte du stock
r6gulateur. Le Conseil d6cide si une d6pense autre que celles qui sont sp6cifi6es A
l'article 33 est imputable au compte du stock r6gulateur.

4. L'exercice budg6taire de I'Organisation cdincide avec l'ann6e cacaoybre.
5. Les d6penses des d6l~gations au Conseil, au Comit6 ex6cutif et A tout

autre comit6 du Conseil ou du Comiti ex6cutif sont h la charge des membres
int6ress6s.

Article 23. ADOPTION DU BUDGETADMINISTRATIF ET FIXATION

DES CONTRIBUTIONS

1. Pendant le deuxi~me semestre de chaque exercice budg6taire, le Conseil
adopte le budget administratif de I'Organisation pour 1'exercice suivant et fixe la
contribution de -chaque membre A ce budget.

2. Pour chaque exercice, la contribution de chaque membre est proportion-
nelle au rapport qui existe, au moment de l'adoption du budget administratif de
cet exercice, entre le nombre de voix de ce membre et le nombre de voix de
l'ensemble des membres. Pour la fixation des contributions, les voix de chaque
membre sont compt6es sans prendre en consid6ration la suspension 6ventuelle
des droits de vote d'un membre ni la nouvelle r6partition des voix qui en
r6sulte.

3. Le Conseil fixe la contribution initiale de tout membre qui entre dans
I'Organisation apr:s l'entr6e en vigueur du pr6sent Accord en fonction du nombre
des voix qui lui sont attribu6es et de la fraction non 6coul6e de l'exercice en cours;
toutefois, les contributions assign6es aux autres membres pour 1'exercice en
cours restent inchang6es.
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4. Si le pr6sent Accord entre en vigueur avant le d6but du premier exercice
complet, le Conseil, A sa premiere session, adopte un budget administratif pour la
periode allant jusqu'au debut de ce premier exercice complet.

Article 24. VERSEMENT DES CONTRIBUTIONS AU BUDGET ADMINISTRATIF

1. -Les contributions au budget administratif de chaque exercice budgetaire
sont payables en monnaies librement convertibles, ne sont pas assujetties A des
restrictions en matitre de change et sont exigibles d~s le premier jour de
l'exercice. Les contributions des membres pour l'exercice au cours duquel ils
deviennent membres de l'Organisation sont exigibles A la date oti ils deviennent
membres.

2. Les contributions au budget administratif adopt6 en vertu du paragraphe 4
de l'article 23 sont exigibles dans les trois mois qui suivent la date A laquelle elles
ont te fixees.

3. Si, A la fin des cinq premiers mois de l'exercice ou, dans le cas d'un
nouveau membre, cinq mois aprts que le Conseil a fixe sa quote-part, un membre
n'a pas verse integralement sa contribution au budget administratif, le Directeur
ex6cutif lui demande d'en effectuer le paiement le plus t8t possible. Si, A
I'expiration d'un delai de deux mois A compter de la date de la demande du
Directeur executif, le membre en question n'a toujours pas verse sa contribution,
ses droits de vote au Conseil et au Comit6 executif sont suspendus jusqu'au
versement inttgral de la contribution.

4. Un membre dont les droits de vote ont 6te suspendus conformement au
paragraphe 3 du present article ne peut etre prive d'aucun autre de ses droits ni
dispens6 d'aucune des obligations que le present Accord lui impose, A moins que
le Conseil, par un vote special, n'en decide autrement. I1 reste tenu de verser sa
contribution et de faire face A toutes les autres obligations financi~res decoulant
du present Accord.

Article 25. VtRIFICATION ET PUBLICATION DES COMPTES

1. Aussit6t que possible, mais pas plus de six mois aprbs la cl6ture de chaque
exercice budgetaire, le releve des comptes de l'Organisation pour cet exercice et
le bilan A la cl6ture dudit exercice, au titre de chacun des comptes mentionnes au
paragraphe 1 de l'article 22, sont verifies. La verification est faite par un
verificateur independant de competence reconnue, en collaboration avec deux
verificateurs qualifies des gouvernements membres, dont l'un represente les
membres exportateurs et l'autre les membres importateurs et qui sont elus par le
Conseil pour chaque exercice. Les verificateurs des gouvernements membres ne
sont pas remun6res par l'Organisation.

2. Les conditions d'engagement du verificateur independant de competence
reconnue, ainsi que les intentions et les buts de la verification, sont enonces dans
le reglement financier de l'Organisation. Le releve des comptes et le bilan verifies
de l'Organisation sont soumis au Conseil pour approbation A sa session ordinaire
suivante.

3. I1 est publie un resume des comptes et du bilan ainsi verifies.
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CHAPITRE VII. PRIX, STOCK RtGULATEUR ET MESURES

COMPLEMENTAIRES

Article 26. PRIX QUOTIDIEN ET PRIX INDICATEUR

1. Aux fins du present Accord, le prix du cacao en f ves est determine par
rapport a un prix quotidien et A un prix indicateur.

2. Le prix quotidien est, sous reserve des dispositions du paragraphe 4 du
present article, la moyenne calculde quotidiennement des cours du cacao en f~ves
des trois mois actifs A terme les plus rapproch6s A la Bourse du cacao de New
York A midi et au March6 A terme du cacao de Londres A la cl6ture. Les cours de
Londres sont convertis en cents des Etats-Unis la livre au moyen du taux de
change du jour A six mois de terme 6tabli A Londres A la cl6ture. Le Conseil decide
du mode de calcul A utiliser quand seuls les cours sur l'un de ces deux marches du
cacao sont disponibles ou que le march6 des changes de Londres est ferme. Le
passage A la p6riode de trois mois suivante s'effectue le quinze du mois qui
pr6cede imm6diatement le mois actif le plus rapproch6 oil les contrats viennent A
6ch6ance.

3. Le prix indicateur est la moyenne des prix quotidiens 6tablie sur une
p6riode de cinq jours de bourse consecutifs. Quand il est question dans le present
Accord du prix indicateur 6gal, inferieur ou sup6rieur A un chiffre quelconque, il
faut entendre que la moyenne des prix quotidiens des cinq jours de bourse
cons6cutifs precedents a ete egale, inf6rieure ou superieure i ce chiffre. Le
Conseil adopte des r~gles pour l'application des dispositions du present
paragraphe.

4. Le Conseil peut, par un vote special, decider d'utiliser, pour determiner le
prix quotidien et le prix indicateur, tous autres modes de calcul qu'il estime plus
satisfaisants que ceux qui sont indiqu6s aux paragraphes 2 et 3 du present article.

Article 27. PRIX

1. Aux fins du present Accord, il est fix6: un prix minimal de 100 cents des
Etats-Unis la livre, un prix maximal de 160 cents des Etats-Unis la livre, un prix
d'intervention inf6rieur de 110 cents des Etats-Unis la livre et un prix
d'intervention sup6rieur de 150 cents des Etats-Unis la livre.

2. a) Chaque ann6e cacaoy~re, A sa deuxiime session ordinaire, le Conseil
revoit et peut, par un vote special, reviser les prix fixes au paragraphe 1 du
present article.

b) En effectuant ce r6examen, le Conseil prend en consideration la tendance
des prix du cacao, de la consommation, de la production et des stocks de cacao,
l'influence de l'6volution de la situation 6conomique mondiale ou du syst~me
mon6taire mondial sur les cours du cacao, ainsi que tout autre facteur qui pourrait
influer sur la realisation des objectifs dfinis dans le present Accord. Le Directeur
ex6cutif fournit les donnees necessaires A l'examen appropri6 des elements
ci-dessus.

3. a) Si le stock regulateur a effectue des achats nets superieurs A 100 000
tonnes au cours d'une periode quelconque ne depassant pas 12 mois cons6cutifs A
compter de la date d'entree en vigueur du present Accord ou, au cas oil les prix
auraient te revises, A compter de la date de leur derni~re revision, le Conseil se
reunit en session extraordinaire dans les 10 jours ouvrables. A moins que le
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Conseil n'en d6cide autrement par un vote spdcial, les prix d'intervention sont
alors r6duits de 4 cents des Etats-Unis la livre.

b) Si par la suite le stock r6gulateur effectue des achats suppl6mentaires nets
superieurs A 75 000 tonnes au cours d'une p6riode quelconque ne d6passant pas 12
mois consdcutifs, le Conseil se r6unit en session extraordinaire dans les 10 jours
ouvrables. A moins que le Conseil n'en d6cide autrement par un vote sp6cial, les
prix d'intervention sont reduits de 4 cents des Etats-Unis la livre.

4. a) Si le stock r6gulateur a effectu6 des ventes nettes superieures A
100 000 tonnes au cours d'une periode quelconque ne d6passant pas 12 mois
cons6cutifs A compter de la date d'entr6e en vigueur du pr6sent Accord ou, au cas
ob les prix auraient t6 revis6s, A compter de la date de leur dernitre r6vision, le
Conseil se r6unit en session extraordinaire dans les 10 jours ouvrables. A mons
que le Conseil n'en d6cide autrement par un vote sp6cial, les prix d'intervention
sont alors augmentes de 4 cents des Etats-Unis la livre.

b) Si par la suite le stock regulateur effectue des ventes supplementaires
nettes sup6rieures A 75 000 tonnes au cours d'une pdriode quelconque ne
d6passant pas 12 mois cons6cutifs, le Conseil se r6unit en session extraordinaire
dans les 10 jours ouvrables. A moins que le Conseil n'en decide autrement par un
vote sp6cial, les prix d'intervention sont augment6s de 4 cents des Etats-Unis la
livre.

c) Si la quantit6 de cacao d6tenue par le stock r6gulateur est telle que les
dispositions des alin6as a et b ci-dessus ne peuvent entrer en jeu, il est proc6d6
comme suit: si le jour de l'ouverture d'une session ordinaire quelconque du
Conseil le prix indicateur se trouve au niveau ou au-dessus du prix d'intervention
sup6rieur et s'y est maintenu en valeur moyenne pendant 60 jours de bourse
cons6cutifs, les prix d'intervention sont augment6s de 4 cents des Etats-Unis la
livre, A moins que le Conseil n'en d6cide autrement par un vote special.

5. Ii ne peut y avoir plus de deux revisions consecutives des prix dans le
meme sens, au titre du paragraphe 3 ou du paragraphe 4 du present article, au
cours des trois premieres annees suivant l'entree en vigueur du pr6sent Accord.

6. Dans des circonstances exceptionnelles, telles que celles dont il est
question A l'article 38, le Conseil revoit et peut, par un vote special, reviser les
prix fixes au paragraphe I du pr6sent article. En effectuant ce r6examen, le
Conseil prend 6galement en consideration les 6lements mentionn6s A l'alinea b du
paragraphe 2 du present article.

7. Les dispositions de l'article 72 ne sont pas applicables A la revision des
prix opr6e en vertu du present article.

Article 28. COEFFICIENTS DE CONVERSION

1. Aux fins de determiner l'equivalent en f~ves des produits derives du
cacao, les coefficients de conversion sont les suivants: beurre de cacao: 1,33;
pAte debeurr e et poudre de cacao: 1,18; pate de cacao et amandes
decortiquees: 1,25. Le Conseil peut d6cider, s'il y a lieu, que d'autres produits
contenant du cacao sont des produits derives du cacao. Les coefficients de
conversion applicables aux produits derives du cacao autres que ceux pour
lesquels des coefficients de conversion sont indiques dans le present paragraphe
sont fixes par le Conseil.

2. Le Conseil peut, par un vote special, reviser les coefficients de
conversion prevus au paragraphe 1 du present article.
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Article 29. CACAO FIN (.FINE:. OU aFLAVOUR*)

1. Nonobstant I'article 35, les dispositions du pr6sent Accord en matiire de
contributions destinees au financement du stock r6gulateur ne s'appliquent pas au
cacao fin (fine ou flavour) de tout membre exportateur figurant au paragraphe I
de l'annexe C dont la production consiste exclusivement en cacao fin (fine ou
flavour).

2. La paragraphe 1 du present article s'applique dgalement dans le cas de
tout membre exportateur figurant au paragraphe 2 de l'annexe C dont une partie
de la production consiste en cacao fin (fine ou flavour), i concurrence du
pourcentage de sa production qui est indiqu6 au paragraphe 2 de l'anhexe C. Les
dispositions du pr6sent Accord relatives aux contributions destinees A financer le
stock regulateur et les autres limitations pr6vues dans le pr6sent Accord
s'appliquent au pourcentage restant.

3. Le Conseil peut, par un vote special, rdviser l'annexe C.

4. Si le Conseil constate que la production ou les exportations des pays
figurant dans I'annexe C ont fortement augmentd, il prend les mesures voulues
pour faire en sorte que les dispositions du present Accord ne soient pas appliqu6es
abusivement ou sciemment meconnues.

5. Chaque membre s'engage A exiger la presentation d'un document de
contr6le agrdd par le Conseil avant d'autoriser l'exportation de cacao fin (fine ou
flavour) de son territoire. Chaque membre s'engage A exiger la presentation d'un
document de contr6le agr6 par le Conseil avant d'autoriser l'importation de
cacao fin (fine ou flavour) sur son territoire. Le Conseil peut, par un vote special,
suspendre en totalit6 ou en partie les dispositions du present paragraphe.

Article 30. INSTITUTION DU STOCK RPGULATEUR

1. I1 est institu6 un stock rdulateur d'une capacit6 de 250 000 tonnes
d'&juivalent f~ves de cacao. Si, au titre des dispositions de l'article 71, le Conseil
d6cide de proroger de deux ans le present Accord, la capacit6 du stock regulateur
peut Atre augmentee par un vote sp6cial du Conseil, A condition que cette
augmentation n'exc~de pas au total 100 000 tonnes d'6quivalent f~ves de cacao.

2. Le Directeur du stock regulateur achte et conserve en stock du cacao en
f~ves, mais il peut aussi, dans des conditions qui seront determinees par le
Conseil, acheter et conserver en itock de la pate de cacao jusqu'A concurrence de
10 000 tonnes. Au cas oii les transactions commerciales sur la pate de cacao ou
son stockage poseraient des problimes, le Conseil suspend l'application des
dispositions du present paragraphe et les examine plus avant A sa session ordinaire
suivante.

3. Le Directeur, suivant les r~gles 6tablies par le Conseil, est responsable du
fonctionnement du stock regulateur ainsi que de l'achat de cacao, de la vente et de
la conservation en bon 6tat des stocks de cacao et, sans s'exposer aux risques du
march6, du renouvellement des lots de cacao conformement aux dispositions
pertinentes du present Accord.

Article 31. FINANCEMENT DU STOCK RtGULATEUR

1. Pour financer ses operations, le compte du stock regulateur est alimentd
r6guli~rement par des versements correspondant aux contributions percues sur le
cacao conformement aux dispositions de l'article 35.
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2. Le Directeur du stock regulateur tient le Directeur exicutif et le Conseil
au courant de la situation financi~re du stock rdgulateur:
a) Si la situation financi;re du stock regulateur ne permet pas ou semble ne pas

devoir permettre d'en financer les operations, le Directeur du stock r6gulateur
en informe le Directeur exdcutif. Le Directeur ex6cutif convoque une session
extraordinaire du Conseil dans les 14 jours, A moins qu'il ne soit pr6vu par
ailleurs que le Conseil se rdunira dans les 30 jours. Le Conseil peut autoriser le
Directeur du stock regulateur A emprunter, A des conditions commerciales, des
fonds en monnaie librement convertible A des sources appropri6es. Le Directeur
du stock r6gulateur peut, en garantie de ces emprunts, 6mettre des r6cdpiss6s
d'entrep6t sur le cacao detenu par le stock regulateur. Les emprunts ainsi
contract6s sont remboursds sur le produit des contributions et de la vente de
cacao par le stock r6gulateur et, dventueliement, sur les revenus divers du
stock rdgulateur. Les membres ne sont pas individueliement responsables du
remboursement de ces emprunts.

b) Dans un delai d'environ 12 mois apr~s 1'entrde en vigueur du present Accord,
le Conseil adopte, par un vote sp6cial, des recommandations A l'intention des
membres concernant les dispositions A prendre eventuellement pour s'assurer
les ressources financitres supplementaires qui seraient necessaires ind6pen-
damment de celles que pr6voit l'alin6a a ci-dessus. Ces recommandations
tiennent compte des limitations li6es aux proc6dures constitutionnelles et/ou
lgislatives des membres.

Article 32. RELATIONS AVEC LE FONDS COMMUN
POUR LES PRODUITS DE BASE

Lorsque le Fonds commun pour les produits de base commencera ?
fonctionner, le Conseil sera habilite & negocier les modalites d'association avec
celui-ci et, sur d6cision adoptee par un vote sp6cial, A mettre en oeuvre les
mesures necessaires en vue de cette association, conformement aux principes qui
le regissent, afin d'utiliser pleinement les possibilites financitres offertes par le
Fonds.

Article 33. DIPENSES DE FONCTIONNEMENT ET DE CONSERVATION
DU STOCK RtGULATEUR

Les depenses de fonctionnement et de conservation du stock r6gulateur, y
compris:
a) La remun6ration du Directeur du stock r6gulateur et des membres du

personnel qui grent et assurent la conservation du stock regulateur, les
depenses que l'Organisation fait pour administrer et contr6ler le recouvrement
des contributions et les interets ou le remboursement des sommes empruntees
par le Conseil, et

b) Les autres depenses, telles que les frais de transport et d'assurance A partir du
point de livraison f.o.b. jusqu'au lieu d'entreposage du stock rdgulateur,
l'entreposage, y compris la fumigation, les frais de manutention, d'assurance,
de gestion et d'inspection et toutes depenses engagees pour le renouvellement
des lots de cacao afin d'en assurer la conservation et d'en maintenir la valeur,

sont couvertes par la source ordinaire de revenu provenant des contributions
visees A l'article 35, par des emprunts ou par le produit des reventes.
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Article 34. PLACEMENT DES FONDS EN EXC9DENT DU STOCK RGULATEUR

1. Une partie des fonds du stock r~gulateur qui sont temporairement en
exc6dent du montant requis pour en financer les operations peut atre d~pos6e de
maniire appropri~e dans des pays membres importateurs et exportateurs,
conform~ment aux rfgles que le Conseil 6tablit.

2. Ces r~gles tiennent compte notamment de la liquiditd n6cessaire au
fonctionnement integral du stock r~gulateur et de l'int~r~t qu'il y a i preserver la
valeur r6elle des fonds.

Article 35. CONTRIBUTIONS AU FINANCEMENT DU STOCK R9GULATEUR

1. La contribution perque sur le cacao, soit lors de sa premiere exportation
par un membrej soit lors de sa premiere importation par un membre, est de 1 cent
des Etats-Unis par livre de cacao en f~ves, et elle est fix6e proportionnellement
pour les produits d6riv6s du cacao conform~ment A l'article 28. En tout 6tat de
cause, la contribution n'est perque qu'une fois. A cette fin, les importations de
cacao effectu6es par un membre en provenance d'un non-membre sont r6put6es
originaires de ce non-membre, A moins qu'il ne soit 6tabli de manire probante que
ce cacao 6tait originaire d'un membre. Le Conseil r6examine chaque ann6e la
contribution au stock r~gulateur et, nonobstant les dispositions de la premiere
phrase du present paragraphe, peut, par un vote sp6cial, d6terminer un taux
diffdrent de contribution ou d6cider de suspendre la contribution, compte tenu
des ressources et engagements financiers de l'Organisation concernant le stock
r6gulateur.

2. Les certificats de contribution sont ddlivr6s par le Conseil conform6ment
aux rtgles qu'il a fix6es. Ces r~gles tiennent compte des int6rets du commerce du
cacao et r~gissent notamment le recours 6ventuel A des agents et le versement des
contributions dans un d~lai donn6.

3. Les contributions perues conform6ment aux dispositions du present
article sont payables en monnaies librement convertibles et ne sont pas assujetties
au contr6le des changes.

4. Aucune disposition du present article ne porte atteinte au droit de tout
acheteur et de tout vendeur de fixer d'un commun accord les conditions de
paiement des livraisons de cacao.

Article 36. ACHATS DU STOCK RIGULATEUR

1. Quand le prix indicateur se trouve au-dessus du prix d'intervention
inf6rieur, le Directeur du stock r6gulateur n'achtte de cacao que dans la mesure
ott il est n6cessaire de renouveler du cacao se trouvant d6jA dans le stock
r6gulateur, afin de prEserver la qualitE. Le Directeur du stock r~gulateur pr~sente
le programme de renouvellement au Conseil pour approbation.

2. Quand le prix indicateur se trouve au niveau ou au-dessous du prix
d'intervention inf~rieur, le Directeur du stock r~gulateur ach~te, conform~ment
aux r~gles fix~es par le Conseil, les quantit6s de cacao n~cessaires pour faire
remonter le prix indicateur au-dessus du prix d'intervention inf~rieur.

3. Si, 20 jours de bourse apr~s le commencement des achats effectu~s en
application du paragraphe 2 du prEsent article, le prix indicateur n'est pas revenu
au-dessus du prix d'intervention inf6rieur, le Conseil se r~unit en session
extraordinaire pour examiner les operations du stock r~gulateur et donner de
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nouvelles instructions au Directeur du stock r~gulateur quant aux mesures h
prendre pour que le prix indicateur remonte effectivement au-dessus du prix
d'intervention inf6rieur.

4. Quand le Directeur du stock r6gulateur a effectu6 des achats nets de cacao
jusqu'A concurrence de 80 pour cent de la capacit6 maximale du stock r6gulateur,
le Conseil se r6unit en session extraordinaire dans les 10 jours ouvrables pour
examiner la situation du march6 et d6cider, par un vote special, des mesures
correctives appropri6es; ces mesures peuvent comprendre 6ventuellement une
r6vision en baisse des prix, prenant effet A compter du moment obi les achats de
cacao pour le compte du stock r6gulateur atteignent 250 000 tonnes.

5. Le Directeur du stock r6gulateur peut acheter sur les march6 d'origine et
sur les march6s de seconde main. Ce faisant, il donne la priorit6 aux vendeurs des
pays membres exportateurs.

6. Le Directeur du stock r6gulateur ach6te uniquement du cacao de qualit6s
commerciales courantes reconnues et en quantit6s d'au moins 100 tonnes. Ce
cacao est la propridt6 de I'Organisation et il est sous son contr6le.

7. Le Directeur du stock regulateur ach~te du cacao aux prix courants du
marchA, conform~ment aux r~gles dtablies par le Conseil.

8. Le Directeur du stock r6gulateur tient les registres propres h lui permettre
de s'acquitter des fonctions que le present Accord lui conf~re.

9. Le stock r6gulateur est entrepos6 en des endroits choisis pour faciliter la
livraison imm6diate de cacao en entrep6t aux acheteurs visas au paragraphe 6 de
l'article 37.

Article 37. VENTES DU STOCK RtGULATEUR

1. Quand le prix indicateur se trouve au-dessous du prix d'intervention
sup6rieur, le Directeur du stock r6gulateur ne vend de cacao que dans la mesure
oii il est n6cessaire de renouveler du cacao se trouvant d6jA dans le stock
r6gulateur, afin de pr6server la qualit6. Le Directeur du stock r6gulateur pr6sente
le programme de renouvellement au Conseil pour approbation.

2. Quand le prix indicateur se trouve au niveau ou au-dessus du prix
d'intervention sup6rieur, le Directeur du stock r6gulateur vend, conform6ment
aux rfgles fix6es par le Conseil, les quantit6s de cacao n6cessaires pour faire
revenir le prix indicateur au-dessous du prix d'intervention sup6rieur.

3. Si, 20 jours de bourse aprts le commencement des ventes effecu6es en
application du paragraphe 2 du pr6sent article, le prix indicateur n'est pas revenu
au-dessous du prix d'intervention sup~rieur, le Conseil se r~unit en session
extraordinaire pour examiner les op6rations du stock r6gulateur et donner de
nouvelles instructions au Directeur du stock r6gulateur quant aux mesures A
prendre pour que le prix indicateur revienne effectivement au-dessous du prix
d'intervention sup6rieur.

4. Quand le Directeur du stock r6gulateur a vendu tous les approvisionne-
ments de cacao dont il disposait, le Conseil se rdunit en session extraordinaire
dans les 10 jours ouvrables pour examiner la situation du marchb et d6cider, par
un vote special, des mesures correctives appropri~es; ces mesures peuvent
comprendre 6ventuellement une r6vision en hausse des prix.
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5. Le Directeur du stock r6gulateur vend le cacao aux prix courants du
march6.

6. Quand il proctde h des ventes en application des paragraphes 2 et 3 du
pr6sent article, le Directeur du stock regulateur, conform6ment aux rtgles
6tablies par le Conseil, vend, par les circuits commerciaux normaux, a des
entreprises et organisations situees dans des pays membres, mais surtout dans des
pays membres importateurs, qui font le commerce du cacao ou s'occupent de sa
transformation.

Article 38. MODIFICATION DES TAUX DE CHANGE DES MONNAIES

1. Le Directeur ex6cutif convoque une session extraordinaire du Conseil soit
de sa propre initiative, soit A la demande de membres conform6ment au
paragraphe 2 de 'article 9, si les conditions sur les march6s des changes sont de
nature A avoir des incidences importantes sur les dispositions du pr6sent Accord
relatives aux prix. Les sessions extraordinaires du Conseil convoqu6es en
application du pr6sent paragraphe se tiennent dans un d6lai de quatre jours
ouvrables.

2. Apr~s avoir convoqu6 cette session extraordinaire et en attendant ses
conclusions, le Directeur ex6cutif et le Directeur du stock r6gulateur peuvent
prendre le minimum de mesures int6rimaires qu'ils jugent n6cessaires pour 6viter
que le fonctionnement effectif du present Accord ne soit gravement d6sorganis6
par suite des conditions sur les march6s des changes. Us peuvent, en particulier,
apr~s consultation avec le Pr6sident du Conseil, limiter temporairement ou
suspendre les operations du stock r~gulateur.

3. Aprbs avoir examin6 la situation, y compris les mesures int6rimaires que
le Directeur ex6cutif et le Directeur du stock r6gulatei int pu prendre et les
cons6quences que les conditions susmentionnees sur les march6s des changes
peuvent entrainer pour 1'application effective du pr6sent Accord, le Conseil peut,
par un vote sp6cial, prendre toutes mesures correctives n6cessaires.

Article 39. LIQUIDATION DU STOCK RPGULATEUR

1. Si le present Accord doit etre remplac6 par un nouvel accord comportant
des dispositions relatives au stock r6gulateur, le Conseil prend les mesures qu'il
juge appropri6es pour que le stock r6gulateur continue de fonctionner.

2. Si le pr6sent Accord prend fin sans 8tre remplac6 par un nouvel accord
comportant des dispositions relatives au stock r6gulateur, les dispositions
suivantes sont applicables:
a) I1 n'est pas conclu de nouveaux contrats pour l'achat de cacao destin6 au

stock r6gulateur. Le Directeur du stock r6gulateur, eu 6gard aux conditions
courantes du march6, 6coule le stock r6gulateur conform6ment aux regles que
le Conseil a 6tablies, par un vote sp6cial, lors de l'entr6e en vigueur du pr6sent
Accord, A moins que, avant la fin du pr6sent Accord, le Conseil ne r6vise ces
regles par un vote sp6cial. Le Directeur du stock r6gulateur conserve le droit
de vendre du cacao i tout moment pendant la liquidation pour en couvrir les
frais ;

b) Le produit de la vente et les sommes restant inscrites au comte du stock
r6gulateur servent A r~gler, dans l'ordre:
i) Les frais de liquidation;
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ii) Tout montant restant di, major6 des int6rets, au titre de tout emprunt
contract6 par l'Organisation ou en son nom A l'intention du stock
regulateur;

c) Quand les paiements vis6s A l'alin6a b ci-dessus ont 6t6 effectu6s, le solde
6ventuel est vers6 aux membres exportateurs concern6s, au prorata des
exportations de chacun d'eux sur lesquelles la contribution a 6t pergue, 6tant
entendu toutefois que la part des sommes correspondant aux contributions
percues sur les importations en vertu du pr6sent Accord par rapport aux autres
fonds est calcul6e et r6partie conform6ment aux r gles 6tablies par le Conseil.

Article 40. MESURES COMPL]EMENTAIRES POUR DtFENDRE

LES PRIX MINIMAL ET MAXIMAL

1. Dans le cas otl le stock r6gulateur institu6 dans le cadre du present
Accord, aprts la pleine utilisation de sa capacit6 initiale de 250 000 tonnes, se
r6vtle insuffisant pour maintenir le prix du cacao en fMves entre le prix minimal et
le prix maximal pr6vus dans le prdsent Accord, le Conseil peut, par un vote
sp6cial, d6cider de mesures compl6mentaires.

2. Le Conseil fixe des rfgles en vue de l'application des mesures
compl6mentaires vis6es au paragraphe 1 du pr6sent article.

Article 41. CONSULTATION ET COOPPIRATION DANS L'tCONOMIE' DU CACAO

1. Le Conseil encourage les membres A prendre l'avis d'experts des
questions relatives au cacao.

2. Dans l'ex6cution des obligations que le pr6sent Accord leur impose, les
membres m~nent leurs activit6s de mani4re A respecter les circuits commerciaux
6tablis et tiennent dament compte des int6rets legitimes de tous les secteurs de
l'6conomie du cacao.

3. Les membres n'interviennent pas dans l'arbitrage des diff6rends
commerciaux entre acheteurs et vendeurs de cacao si des contrats ne peuvent etre
ex6cut6s en raison de rOglements 6tablis aux fins de l'application du present
Accord, et ils n'opposent pas d'entraves A la conclusion des procedures arbitrales.
Le fait que les membres sont tenus de se conformer aux dispositions du present
Accord n'est pas accept6, en pareils cas, comme motif de non-ex6cution d'un
contrat ou comme d6fense.

CHAPITRE vni. AVIS D'IMPORTATIONS ET D'EXPORTATIONS
ET MESURES DE CONTROLE

Article 42. AVIS D'IMPORTATIONS ET D'EXPORTATIONS

1. Le Directeur executif, conform6ment aux rigles que le Conseil etablit,
tient un registre des importations et des exportations des membres.

2. A cette fin, chaque membre avise le Directeur ex6cutif, & tels intervalles
que le Conseil peut fixer, du volume total de ses exportations de cacao par pays de
destination et du volume total de ses importations de cacao par pays d'origine, en
y joignant tous autres renseignements que le Conseil peut demander.

Article 43. MESURES DE CONTRLE

1. Chaque membre qui exporte du cacao exige la presentation d'un
document de contr6le agree par le Conseil et, le cas echeant, d'un certificat de
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contribution valide, avant d'autoriser 1'exp6dition de cacao de son territoire
douanier. Chaque membre qui importe du cacao exige la pr6sentation d'un
document de contr6le agr66 par le Conseil et, le cas 6ch6ant, d'un certificat de
contribution valide, avant d'autoriser toute importation, sur son territoire
douanier, de cacao en provenance d'un membre ou d'un non-membre.

2. I n'est pas exig6 de certificat de contribution pour le cacao export6 par
des pays membres exportateurs A des fins humanitaires ou A d'autres fins non
commerciales dans la mesure o6 justification en est apport6e au Conseil. Le
Conseil fait le n6cessaire pour d~livrer les documents de contr6le appropri6s
relatifs a ces exp6ditions.

3. Le Conseil, par un vote sp6cial, fixe les r~gles qu'il juge n6cessaires en ce
qui conceme les certificats de contribution et autres documents de contr6le agr66s
par lui.

4. Pour le cacao fin (fine ou flavour), le Conseil fixe les r~gles qu'il juge
n~cessaires en ce qui concerne la simplification de la proc6dure relative aux
documents de contr6le agr 6s par le Conseil, en tenant compte de toutes les
donn~es pertinentes.

5. Le Conseil peut, par un vote special, suspendre la totalit6 ou une partie
des dispositions du present article.

CHAPITRE IX. OFFRE ET DEMANDE

Article 44. COOPtRATION ENTRE LES MEMBRES

1. Les membres reconnaissent qu'il importe de developper le plus possible
1'6conomie du cacao et, par cons6quent, de coordonner leurs efforts pour
encourager 1'accroissement dynamique de la production et de la consommation
afin d'assurer le meilleur dquilibre entre l'offre et la demande. Ils coop~rent
pleinement avec le Conseil pour atteindre ces objectifs.

2. Le Conseil identifie les obstacles au d6veloppement harmonieux et A
l'expansion dynamique de l'6conomie du cacao et recherche les mesures
mutuellement acceptables qui pourraient etre prises dans la pratique pour
surmonter ces obstacles. Les membres s'efforcent de mettre en cuvre les
mesures 6labor~es et recommand6es par le Conseil.

3. L'Organisation rassemble et tient A jour les informations disponibles qui
sont n6cessaires pour d6terminer, de la mani~re la plus fiable possible, la capacit6
mondiale actuelle et potentielle de production et de consommation. Les membres
coopdrent pleinement avec l'Organisation dans la preparation de ces 6tudes.

Article 45. PRODUCTION ET STOCKS

1. Chaque membre exportateur peut 6tablir un plan d'ajustement de sa
production de mani~re que l'objectif 6nonc6 A l'article 44 puisse 8tre atteint.
Chaque membre exportateur int~ress6 est responsable de la politique et des
m6thodes qu'il applique pour atteindre cet objectif et s'efforce d'informer le
Conseil de ces mesures aussi r6gulibrement que possible.

2. Sur la base d'un rapport d~taill6 pr~sent par le Directeur executif au
moins une fois par an, le Conseil passe en revue la situation g6n6rale concernant
la production de cacao, en 6valuant notamment l'6volution de l'offre globale eu
egard aux dispositions du present article. Le Conseil peut adresser aux membres
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des recommandations fondees sur cette 6valuation. Le Conseil peut instituer un
comit6 charg6 de l'aider en ce qui concerne le pr6sent article.

3. Le Conseil examine chaque annee le niveau des stocks dMtenus dans le
monde et fait les recommandations qui s'imposent A la suite de cet examen.

Article 46. ASSURANCES D'APPROVISIONNEMENT ET ACC]S AUX MARCHPES

1. Les membres minent leurs politiques commerciales de mani~re que les
objectifs du pr6sent Accord puissent Wre atteints. Ils reconnaissent en
particulier que des approvisionnements r6guliers en cacao et un accts regulier de
ce produit A leurs march6s sont essentiels, tant pour les membres importateurs
que pour les membres exportateurs.

2. Les membres exportateurs s'efforcent, dans la limite des contraintes de
leur d6veloppement, de suivre, conform6ment aux dispositions du pr6sent
Accord, des politiques de vente et d'exportation qui n'aient pas pour effet de
restreindre artificiellement l'offre A la vente du cacao disponible et qui assurent
l'approvisionnement r6gulier en cacao des importateurs des pays membres
importateurs.

3. Les membres importateurs font tous leurs efforts, dans la limite de leurs
engagements internationaux, pour suivre, conform6ment aux dispositions du
present Accord, des politiques qui n'aient pas pour effet de restreindre
artificiellement la demande de cacao et qui assurent aux exportateurs un acc~s
r6gulier A leurs marches.

4. Les membres informent le Conseil de toutes les mesures adopt6es en vue
d'appliquer les dispositions du present article.

5. Le Conseil peut, aux fins du present article, adresser des recommanda-
tions aux membres, et il examine periodiquement les r6sultats obtenus.

Article 47. CONSOMMATION

1. Tous les membres s'efforcent de favoriser 'accroissement de la
consommation de cacao selon les moyens et methodes qui leur sont propres.

2. Tous les membres s'efforcent d'informer le Conseil aussi regulitrement
que possible des reglementations interieures et donnees pertinentes relatives A la
consommation de cacao.

3. Sur la base d'un rapport detaille pr6sent par le Directeur ex6cutif, le
Conseil passe en revue la situation generale concernant la consommation de
cacao, en 6valuant notamment l'6volution de la demande globale eu egard aux
dispositions du present article. Le Conseil peut adresser aux membres des
recommandations fondees sur cette evaluation.

4. Le Conseil peut instituer un comite ayant pour objectif de stimuler la
consommation de cacao k la fois dans les pays membres exportateurs et dans les
pays membres importateurs. La composition du Comite est limitee aux membres
qui contribuent au programme de promotion. Le cofot des programmes de
promotion de ce genre est financ6 par des contributions des membres
exportateurs. Les membres importateurs peuvent aussi apporter leur contribution
financi~re. Avant de lancer une campagne sur le territoire d'un membre, le
Comite demande l'agrement de ce membre.
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Article 48. PRODUITS DE REMPLACEMENT DU CACAO

I. Les membres reconnaissent que l'usage de produits de remplacement peut
nuire A l'accroissement de la consommation de cacao. A cet 6gard, iis conviennent
d'6tablir une r6glementation relative aux produits d6riv6s du cacao et au chocolat
ou d'adapter, au besoin, la r6glementation existante de mani~re qu'elle empeche
que des matitres ne provenant pas du cacao ne soient utilis6es au lieu de cacao
pour induire le consommateur en erreur.

2. Lors de l'6tablissement ou de la r6vision de toute r6glementation fond6e
sur les principes enonces au paragraphe I du pr6sent article, les membres tiennent
pleinement compte des recommandations et d6cisions des organismes inter-
nationaux comp6tents tels que le Conseil et le Comit6 du Codex sur les produits
cacaot6s et le chocolat.

3. Le Conseil peut recommander A un membre de prendre les mesures que le
Conseil juge opportunes pour assurer le respect des dispositions du present
article.

4. Le Directeur ex6cutif pr6sente au Conseil un rapport annuel sur
l'6volution de la situation dans ce domaine et sur la mani~re dont les dispositions
du pr6sent article sont respect6es.

Article 49. RECHERCHE-DPVELOPPEMENT SCIENTIFIQUE

Le Conseil peut encourager et favoriser la recherche - d6veloppement
scientifique dans les domaines touchant la production, la fabrication et la
consommation de cacao, ainsi que la diffusion et l'application pratique des r6sultats
obtenus en la matire. A cet effet, il peut coop6rer avec des organisations
internationales et des instituts de recherche.

CHAPITRE X. CACAO TRANSFORMA

Article 50. CACAO TRANSFORME

1. I1 est reconnu que les pays en d6veloppement ont besoin d'6largir les bases
de leur 6conomie, notamment par l'industrialisation et l'exportation d'articles
manufactur6s, y compris la transformation du cacao et l'exportation de produits
deriv6s du cacao et de chocolat. A ce propos, il est egalement reconnu qu'il
importe de veiller A ne pas porter de prejudice grave A l'6conomie du cacao des
membres exportateurs et des membres importateurs.

2. Si un membre estime qu'il risque d'6tre port6 prejudice A ses int6rets dans
l'un quelconque de ces domaines, il peut engager des consultations avec l'autre
membre int6ress6 en vue d'arriver A une entente satisfaisante pour les parties en
cause, faute de quoi le membre peut en r6f6rer au Conseil, qui prete ses bons
offices en la mati~re pour realiser cette entente.

CHAPITRE XI. RELATIONS ENTRE MEMBRES ET NON-MEMBRES

Article 51. OPIRATIONS COMMERCIALES AVEC DES NON-MEMBRES

1. Les membres exportateurs s'engagent A ne pas vendre de cacao A des
non-membres A des conditions commerciales plus favorables que celles qu'ils sont
dispos6s A offrir au meme moment A des membres importateurs, compte tenu des
pratiques commerciales normales.
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2. Les membres importateurs s'engagent A ne pas acheter de cacao a des
non-membres A des conditions commerciales plus favorables que celles qu'ils sont
dispos6s A accepter au meme moment de membres exportateurs, compte tenu des
pratiques commerciales normales.

3. Le Conseil revoit pdriodiquement l'application des paragraphes 1 et 2 du
prdsent article et peut demander aux membres de communiquer les renseigne-
ments appropri6s conform6ment A l'article 52.

4. Tout membre qui a des raisons de croire qu'un autre membre a manqu6 a
l'obligation 6noncke au paragraphe 1 ou au paragraphe 2 du pr6sent article peut
en informer le Directeur ex6cutif et demander des consultations en application de
I'article 57, ou en rdf6rer au Conseil en application de l'article 59.

CHAPITRE XII. INFORMATION ET ]TUDES

Article 52. INFORMATION

1. L'Organisation sert de centre pour la collecte, l'6change et la publication:
a) De renseignements statistiques sur la production, les ventes, les prix, les

exportations et les importations, la consommation et les stocks de cacao dans
le monde; et

b) Dans Ia mesure ob elle le juge appropri6, de renseignements techniques sur la
culture, la transformation et l'utilisation du cacao.

2. Outre les renseignements que les membres sont tenus de communiquer en
vertu d'autres articles du pr6sent Accord, le Conseil peut demander aux membres
de lui fournir les donn6es qu'il juge n6cessaires A l'exercice de ses fonctions,
notamment des rapports p6riodiques sur les politiques de production et de
consommation, les ventes, les prix, les exportations et les importations, les stocks
et les mesures fiscales.

3. Si un membre ne donne pas ou a peine a donner dans un d6lai raisonnable
les renseignements, statistiques et autres, dont le Conseil a besoin pour le bon
fonctionnement de l'Organisation, le Conseil peut requ6rir le membre en question
d'en expliquer les raisons. Si une assistance technique se r6vle n6cessaire A cet
6gard, le Conseil peut prendre toutes mesures qui s'imposent.

4. Le Conseil publie h des dates appropriees, mais pas moins de deux fois par
an, des estimations de la production de cacao en feves et des broyages pour
l'ann6e cacaoyere en cours.

Article 53. ETUDES

Le Conseil encourage, autant qu'il le juge ncessaire, des 6tudes sur
l'6conomie de la production et de la distribution du cacao, y compris les tendances
et les projections, l'incidence des mesures prises par le gouvernement dans les
pays exportateurs et dans les pays importateurs sur la production et la con-
sommation de cacao, les possibilites d'accroitre la consommation de cacao dans
ses usages traditionnels et 6ventuellement par de nouveaux usages, ainsi que les
effets de l'application du pr6sent Accord sur les exportateurs et les importateurs
de cacao, notamment en ce qui concerne les termes de l'6change, et il peut
adresser des recommendations aux membres sur les sujets A 6tudier. Pour
encourager ces 6tudes, le Conseil peut coop6rer avec des organisations
internationales et d'autres institutions appropri6es.
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Article 54. EXAMEN ANNUEL ET RAPPORT ANNUEL

1. Le Conseil, aussit6t que possible apris la fin de chaque annte cacaoybre,
examine le fonctionnement du pr6sent Accord et la manitre dont les membres se
conforment aux principes dudit Accord et en servent les objectifs. Il peut alors
adresser aux membres des recommandations quant aux moyens d'amdliorer le
fonctionnement du pr6sent Accord.

2. Le Conseil publie un rapport annuel. Ce rapport comporte une section
relative A l'examen annuel pr6vu au paragraphe 1 du pr6sent article.

3. Le Conseil peut aussi publier tous autres renseignements qu'il juge
appropriis.

CHAPITRE xmI. DJSPENS] D'OBLIGATIONS ET MESURES
DIFFERENCIEES ET CORRECTIVES

Article 55. DISPENSE D'OBLIGATIONS DANS DES CIRCONSTANCES
EXCEPTIONNELLES

I. Le Conseil peut, par un vote sp6cial, dispenser un membre d'une
obligation en raison de circonstances exceptionnelles ou critiques, d'un cas de
force majeure, ou d'obligations internationales pr6vues par la Charte des Nations
Unies A l'6gard des territoires administrds sous le r6gime de tutelle.

2. Quand il accorde une dispense A un membre en vertu du paragraphe 1 du
prEsent article, le Conseil pr6cise explicitement selon quelles modalit6s, A queles
conditions et pour combien de temps le membre est dispensE de ladite obligation,
ainsi que les raisons de cette dispense.

3. Nonobstant les dispositions pr6c6dentes du pr6sent article, le Conseil
n'accorde pas de dispense A un membre en ce qui concerne:
a) L'obligation faite audit membre A l'article 24 de verser sa contribution, ou les

consEquences qu'entratne le d6faut de versement;
b) L'obligation d'exiger le paiement de toute contribution perque au titre de

I'article 35.

Article 56. MESURES DIFF1RENCIAES ET CORRECTIVES

Les membres en d6veloppement importateurs et ceux des pays les moins
avanc~s qui sont membres peuvent, si leurs int6rets sont 16sCs par des mesures
prises en application du pr6sent Accord, demander au Conseil des mesures
diff6renci6es et correctives appropri6es. Le Conseil envisage de prendre lesdites
mesures appropri6es conform6ment au paragraphe 3 de la section III de la
r~solution 93 (IV) adopt6e par la Conf6rence des Nations Unies sur le commerce
et le d~veloppement.

CHAPITRE XiV. CONSULTATIONS, DIFFARENDS ET PLAINTES

Article 57. CONSULTATIONS

Chaque membre accueille favorablement les repr6sentations qu'un autre
membre peut lui faire au sujet de l'interpr6tation ou de l'application du pr6sent
Accord, et il lui donne des possibilit6s ad~quates de consultations. Au cours de
ces consultations, A la demande de l'une des parties et avec l'assentiment de
l'autre, le Directeur ex6cutif fixe une proc6dure de conciliation appropri6e. Les
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frais de ladite proc6dure ne sont pas imputables sur le budget de l'Organisation. Si
cette proc6dure aboutit A une solution, il en est rendu compte au Directeur
ex6cutif. Si aucune solution n'intervient, la question peut, A la demande de l'une
des parties, etre def6ree au Conseil conform6ment A l'article 58.

Article 58. DIFFtRENDS
1. Tout diffdrend relatif A l'interpr6tation ou A l'application du pr6sent

Accord qui n'est pas r6gl6 par les parties au diff6rend est, A la demande de l'une
des parties au diff6rend, defer6 au Conseil pour d6cision.

2. Quand un diff6rend est d6f6r6 au Conseil en vertu du paragraphe I du
pr6sent article et a fait l'objet d'un d6bat, la majorit6 des membres, ou plusieurs
membres d6tenant ensemble un tiers au mons du total des voix, peuvent
demander au Conseil de prendre, avant de rendre sa d6cision, l'opinion, sur les
questions en litige, d'un groupe consultatif special constitu6 ainsi qu'il est indiqu6
au paragraphe 3 du pr6sent article.

3. a) A moins que le Conseil n'en d6cide autrement A l'unanimit6, le groupe
consultatif sp6cial est compos6 de:

i) Deux personnes, d6sign6es par les membres exportateurs, dont l'une .poss~de
une grande exp6rience des questions du genre de celies qui sont en litige, et
dont l'autre est un juriste qualifi6 et exp6riment6;

ii) Deux personnes de qualifications analogues, designees par les membres
importateurs ;

iii) Un pr6sident choisi A l'unanimit6 par les quatre personnes d6sign6es
conform6ment aux sous-alin6as i et ii ci-dessus ou, en cas de d6saccord entre
ees, par le President du Conseil.

b) I1 n'y a pas d'empechement & ce que des ressortissants de membres
sitgent au groupe consultatif sp6cial.

c) Les membres du groupe consultatif sp6cial sifgent A titre personnel et
sans recevoir d'instructions d'aucun gouvernement.

d) Les d6penses du groupe consultatif sp6cial sont A la charge de
l'Organisation.

4. L'opinion motiv6e du groupe consultatif sp6cial est soumise au Conseil,
qui r~gle le diff6rend apr~s avoir pris en consid6ration toutes les donn6es
pertinentes.

Article 59. ACTION DU CONSEIL EN CAS DE PLAINTE

1. Toute plainte pour manquement, par un membre, aux obligations que lui
impose le present Accord est, A la demande du membre auteur de la plainte,
deferee au Conseil, qui l'examine et statue.

2. La d6cision par laquelie le Conseil conclut qu'un membre enfreint les
obligations que lui impose le present Accord est prise A la majorit6 repartie simple
et doit specifier la nature de l'infraction.

3. Toutes les fois qu'il conclut, que ce soit ou non A la suite d'une plainte,
qu'un membre enfreint les obligations que lui impose le present Accord, le
Conseil peut, par un vote sp6cial, sans prejudice des autres mesures prevues
express6ment dans d'autres articles du present Accord, y compris l'article 69:
a) Suspendre les droits de vote de ce membre au Conseil et au Comite executif, et
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b) S'il le juge n6cessaire, suspendre d'autres droits de ce membre, notamment
son 61igibilit6 A une fonction au Conseil ou A l'un quelconque des comit6s de
celui-ci, ou son droit d'exercer une telie fonction, jusqu'A ce qu'il se soit
acquittd de ses obligations.

4. Un membre dont les droits de vote ont 6t suspendus conform6ment au
paragraphe 3 du pr6sent article demeure tenu de s'acquitter de ses obligations
financitres et !autres obligations pr6vues par le present Accord.

CHAPrrRE xv. NORMES DE TRAVAIL AQUITABLES

Article 60. NORMES DE TRAVAIL AQUITABLES

Les membres d6clarent qu'afin d'61ever le niveau de vie des populations et
d'instaurer le plein emploi, ils s'efforceront de maintenir pour la main-d'oeuvre
des normes et conditions de travail 6quitables dans les diverses branches de la
production de cacao des pays int6ress6s, en conformit6 avec leur niveau de
d6veloppement, en ce qui concerne aussi bien les travaifleurs agricoles que les
travailleurs industriels qui y sont employ6s.

CHAPITRE XVI. DISPOSITIONS FINALES

Article 61. SIGNATURE

Le pr6sent Accord sera ouvert, au Siege de l'Organisation des Nations
Unies, A partir du 5 janvier 1981 jusqu'au 31 mars 1981 inclus, A la signature des
parties A l'Accord international de 1975 sur le cacao' et des gouvernements invit6s
A la Conf6rence des Nations Unies sur le cacao, 1980.

Article 62. DAPOSrTAIRE

Le Secrdtaire g6n6ral de l'Organisation des Nations Unies est le d~positaire
du present Accord.

Article 63. RATIFICATION, ACCEPTATION, APPROBATION

1. Le pr6sent Accord est sujet A ratification, acceptation ou approbation par
les gouvernements signataires conform6ment A leur procEdure constitutionnelle.

2. Les instruments de ratification, d'acceptation ou d'approbation seront
d6pos6s aupr~s du d6positaire au plus tard le 31 mai 1981. Toutefois, le Conseil
institu6 aux termes de l'Accord international de 1975 sur le cacao, ou le Conseil
instituE aux termes du pr6sent Accord, pourra accorder des d6lais aux
gouvernements signataires qui n'auront pu d~poser leur instrument A cette date.

3. Chaque gouvernement qui d~pose un instrument de ratification,
d'acceptation ou d'approbation indique, au moment du d6p6t, s'il est membre
exportateur ou membre importateur.

Article 64. ADHESION

1. Le prEsent Accord est ouvert A 'adh6sion du gouvernement de tout Etat
aux conditions que le Conseil 6tablit.

2. Le Conseil institu6 aux termes de l'Accord international de 1975 sur le
cacao peut, en attendant 1'entr6e en vigueur du pr6sent Accord, 6tablir les

Nations Unies, Recueil des Traitis, vol. 1023, p. 253.

Vol. 1245, 1-20313



United Natlons-Treaty Series * Nations Unies-Recuell des Traiths

conditions visdes au paragraphe 1 du pr6sent article, sous r6serve de confirmation
par le Conseil institu6 aux termes du pr6sent Accord.

3. En dtablissant les conditions mentionn6es au paragraphe I du present
article, le Conseil d6termine dans laquelle des annexes du pr6sent Accord l'Etat
qui adhere audit Accord est r6put6 figurer, s'il ne figure pas dans l'une
quelconque de ces annexes.

4. L'adhision s'effectue par le ddp6t d'un instrument d'adh6sion aupr~s du
d6positaire.

Article 65. NOTIFICATION D'APPLICATION A TITRE PROVISOIRE

1. Un gouvernement signataire qui a l'intention de ratifier, d'accepter ou
d'approuver le pr6sent Accord ou un gouvemement pour lequel le Conseil a fix6
les conditions d'adh6sion, mais qui n'a pas encore pu d6poser son instrument,
peut, A tout moment, notifier au d6positaire qu'il appliquera le pr6sent Accord A
titre provisoire soit quand celui-ci entrera en vigueur conform6ment A l'article 66
soit, s'il est d6ij en vigueur, A une date sp~cifi6e. Chaque gouvernement qui fait
cette notification d6clare, au moment oti il la fait, s'il sera membre exportateur ou
membre importateur.

2. Un gouvernement qui a notifi6 conformement au paragraphe I du pr6sent
article qu'il appliquera le present Accord soit quand celui-ci entrera en vigueur
soit A une date sp6cifi6e est d~s lors membre b titre provisoire. I1 reste membre &
titre provisoire jusqu'A la date de d6p6t de son instrument de ratification,
d'acceptation, d'approbation ou d'adh6sion.

Article 66. ENTREE EN VIGUEUR

1. Le pr6sent Accord entrera en vigueur A titre d6finitif le I er avril 1981, ou h
une date quelconque dans les deux mois qui suivront, si A cette date des
gouvernements qui repr6sentent au moins cinq pays exportateurs comptant pour
80 pour cent au moins dans les exportations totales des pays figurant dans
l'annexe D, et des gouvemements qui repr6sentent des pays importateurs
groupant 70 pour cent au moins des importations totales, telles qu'elles sont
mdiqu6es dans l'annexe E, ont d6pos6 leur instrument de ratification,
d'acceptation, d'approbation ou d'adhAsion aupr~s du d6positaire. II entrera
aussi en vigueur i titre d6finitif, aprts Atre entr6 en vigueur A titre provisoire, ds
que les pourcentages requis ci-dessus seront atteints par suite du d~p6t
d'instruments de ratification, d'acceptation, d'approbation ou d'adh6sion.

2. Si le pr6sent Accord n'est pas entr6 en vigueur A titre d6finitif
conform6ment au paragraphe 1 du pr6sent article, il entrera en vigueur A titre
provisoire le 1' avril 1981, ou A une date quelconque dans les deux mois qui
suivront, si A cette date des gouvernements qui repr6sentent au moins cinq pays
exportateurs comptant pour 80 pour cent au moins dans le exportations totales
des pays figurant dans l'annexe D, et des gouvemements qui repr6sentent des
pays importateurs groupant 70 pour cent au moins des importations totales, telles
qu'elles sont indiqu6es dans l'annexe E, ont d6pos6 leur instrument de
ratification, d'acceptation, d'approbation ou d'adh~sion ou ont notifi6 au
d6positaire qu'ils appliqueront le present Accord A titre provisoire quand il entrera
en vigueur. Ces gouvernments seront membres A titre provisoire.

3. Si les conditions d'entr6e en viguetir pr6vues au paragraphe 1 ou au
paragraphe 2 du pr6sent article ne sont pas encore remplies le 31 mai 1981, le
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Secr6taire g6n6ral de l'Organisation des Nations Unies convoquera, dans un d6lai
aussi court que possible, une reunion des gouvernements qui ont d6pos6 un
instrument de ratification, d'acceptation, d'approbation ou d'adh6sion, ou qui ont
notifi6 au depositaire qu'ils appliqueront le pr6sent Accord A titre provisoire. Ces
gouvernements pourront decider de mettre le pr6sent Accord en vigueur entre
eux, A titre provisoire ou d6finitif, en totalit6 ou en partie. Pendant que le pr6sent
Accord sera en vi~ueur A titre provisoire en vertu du present paragraphe, les
gouvernements qui auront d6cide de le mettre en vigueur entre eux A titre
provisoire, en totalite ou en partie, seront membres A titre provisoire. Ces
gouvernements pourront se r6unir pour reexaminer la situation et decider si le
present Accord entrera en vigueur entre eux A titre definitif, s'il restera en vigueur
A titre provisoire ou s'il cessera d'etre en vigueur.

Article 67. RtSERVES

Aucune des dispositions du present Accord ne peut faire l'objet de reserves.

Article 68. RETRAIT

1. A tout moment apr~s l'entr6e en vigueur du pr6sent Accord, tout membre
peut se retirer du present Accord en notifiant son retrait par ecrit au d6positaire.
Le membre informe immediatement le Conseil de sa decision.

2. Le retrait prend effet 90 jours apr~s r6ception de la notification par le
d~positaire.

Article 69. EXCLUSION

Si le Conseil conclut, suivant les dispositions du paragraphe 3 de l'article 59,
qu'un membre enfreint les obligations que le pr6sent Accord lui impose et s'il
decide en outre que cette infraction entrave s6rieusement le fonctionnement du
present Accord, il peut, par un vote sp6cial, exclure ce membre de l'Organisation.
Le Conseil notifie immediatement cette exclusion au depositaire. Quatre-vingt-
dix jours apr~s la date de la decision du Conseil, ledit membre cesse d'etre
membre de l'Organisation.

Article 70. LIQUIDATION DES COMPTES EN CAS DE RETRAIT OU D'EXCLUSION

1. En cas de retrait ou d'exclusion d'un membre, le Conseil proc~de A la
liquidation des comptes de ce membre. L'Organisation conserve les sommes deja
vers6es par ce membre, qui est, d'autre part, tenu de lui regler toute somme qu'il
lui doit A la date effective du retrait ou de I'exclusion; toutefois, s'il s'agit d'une
Partie contractante qui ne peut accepter un amendement et qui, de ce fait, cesse
de participer au present Accord en vertu du paragraphe 2 de l'article 72, le
Conseil peut liquider le compte de la mani~re qui lui semble 6quitable.

2. Sous reserve du paragraphe 1 du present article, un membre qui se retire
du present Accord, qui en est exclu ou qui cesse d'une autre manitre d'y
participer, n'a droit A aucune part du produit de la liquidation du stock r6gulateur
effectu~e conform6ment aux dispositions de l'article 39, ni des autres avoirs de
l'Organisation, et il ne lui est imput6 aucune part du d6ficit 6ventuel du stock
regulateur ou de l'Organisation quand ie present Accord prend fin, A moins qu'il
ne s'agisse d'un membre exportateur dont les exportations sont assujetties aux
dispositions du paragraphe I de I'article 35. Dans ce dernier cas, le membre
exportateur a droit A sa part des fonds du stock regulateur au moment de la
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liquidation de celui-ci conformement aux dispositions de l'article 39, ou A la fin de
l'Accord si elle intervient avant, A condition que ce membre exportateur notifie
son retrait au depositaire au moins 12 mois a l'avance, et pas moins d'un an apr~s
l'entr6e en vigueur du pr6sent Accord.

Article 71. DURAE, PROROGATION ET FIN

1. Le pr6sent Accord restera en vigueur jusqu'A la fin de la troisi~me annie
cacaoyre complete qui suivra son entree en vigueur, A moins qu'il ne soit proro.e
en application du paragraphe 3 du present article ou qu'il n'y soit mis fin
auparavant en application du paragraphe 4 du pr6sent article.

2. Tant que le pr6sent Accord sera en vigueur, le Conseil pourra, par un vote
sp6cial, decider qu'il fera l'objet de nouvelles n6gociations afin que le nouvel
accord negocie puisse etre mis en vigueur A la fin de la troisitme annee cacaoytre
visee au paragraphe 1 du present article, ou A la fin de toute p6riode de
prorogation d6cid6e par le Conseil conform6ment au paragraphe 3 du present
article.

3. Avant la fin de la troisi~me ann6e cacaoy~re visee au paragraphe 1 du
pr6sent article, le Conseil pourra, par un vote special, proroger le pr6sent Accord,
en totalit6 ou en partie, pour une ou plusieurs periodes ne d6passant pas au total
deux ann6es cacaoy~res. Le Conseil notifiera cette prorogation ou ces
prorogations au depositaire.

4. Le Conseil peut A tout moment, par un vote special, d6cider de mettre fin
au pr6sent Accord, lequel prend alors fin A la date fixee par le Conseil, 6tant
entendu que les obligations assumdes par les membres en vertu de l'article 35
subsistent jusqu'A ce que les engagements financiers relatifs au stock regulateur
aient te remplis. Le Conseil notifie cotte d6cision au d6positaire.

5. Nonobstant la fin du pr6sent Accord, le Conseil continue d'exister aussi
longtemps qu'il le faut pour liquider l'Organisation, en apurer les comptes et en
r6partir les avoirs; il a, pendant cette periode, les pouvoirs et fonctions qui
peuvent lui etre necessaires A ces fins.

6. Nonobstant les dispositions du paragraphe 2 de l'article 68, un membre
qui ne desire pas participer au present Accord tel qu'il est proroge en vertu du
present article en informe le Conseil. Ce membre cesse d'etre membre A la fin de
la troisieme annee cacaoyere complete.

Article 72. AMENDEMENTS
1. Le Conseil peut, par un vote special, recommander aux Parties

contractantes un amendement au present Accord. L'amendement prend effet
100 jours apres que le depositaire a requ des notifications d'acceptation de Parties
contractantes qui repr6sentent 75 pour cent au moins des membres exportateurs
groupant 85 pour cent au moins des voix des membres exportateurs, et de Parties
contractantes qui representent 75 pour cent au moins des membres importateurs
groupant 85 pour cent au moins des voix des membres importateurs, ou A une date
ult neure que le Conseil peut, par un vote special, avoir fixee. Le Conseil peut
fixer un delai avant l'expiration duquel chaque Partie contractante doit notifier au
depositaire qu'elle accepte l'amendement, et si l'amendement n'est pas entre en
vigueur A 1'expiration de ce delai, il est repute retire.

2. Tout membre au nom duquel il n'a pas 6te fait de notification
d'acceptation d'un amendement A la date ofi celui-ci entre en vigueur cesse, A
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cette date, de participer au pr6sent Accord, i moins que ledit membre ne prouve
au Conseil, lors de la premiere reunion que celui-ce tient apr~s la date d'entr6e en
vigueur de 'amendement, qu'il n'a pu faire accepter l'amendement en temps
voulu par suite de difficult~s rencontr~es pour mener A terme sa proc6dure
constitutionnelle, et que le Conseil ne d6cide de prolonger le d6lai d'acceptation
pour ledit membre jusqu'A ce que ces difficult6s aient Wt6 surmont6es. Ce membre
nest pas li par l'amendement jusqu'A ce qu'il ait notifi6 son acceptation dudit
amendement.

3. Ds l'adoption d'une recommandation d'amendement, le Conseil adresse
au d6positaire copie de l'amendement. Le Conseil donne au depositaire les
renseignements n~cessaires pour d6terminer si le nombre des notifications
d'acceptation reques est suffisant pour que l'amendement prenne effet.

Article 73. DISPOSITIONS SUPPLtMENTAIRES ET TRANSITOIRES

1. Le pr6sent Accord sera consid6r6 comme remplagant l'Accord interna-
tional de 1975 sur le cacao.

2. Toutes les dispositions prises en vertu de l'Accord international de 1975
sur le cacao, soit par l'Organisation ou par l'un de ses organes, soit en leur nom,
qui seront en vigueur A la date d'entr6e en vigueur du present Accord et dont il
n'est pas sp6cifi6 que l'effect expire A cette date resteront en vigueur, A moins
qu'elles ne soient modifi6es par les dispositions du pr6sent Accord.

3. Les fonds du stock r6gulateur accumul6s pendant la dur6e de l'Accord
international de 1972 sur le cacao et de l'Accord international de 1975 sur le cacao
seront transf6r6s au compte du stock r6gulateur au titre du pr6sent Accord.

EN FOI DE QUOI les soussign6s, dlment autoris6s A cet effet, ont appos6 leurs
signatures sur le pr6sent Accord aux dates indiqu6es.

FAr i Genive, le dix-neuf novembre mil neuf cent quatre-vingts, en un seul
original en anglais, en espagnol, en francais et en russe, tousles textes fasant
6galement 

foi.

ANNEXES

ANNEXE A

PAYS PRODUCTEURS EXPORTANT 10 000 TONNES OU PLUS DE CACAO ORDINAIRE PAR AN

Br6sil Nig6ria
C6te d'Ivoire R6publique dominicaine
Ghana R6pubfique-Unie du Cameroun
Malaisie Togo
Mexique

ANNEXE B

PAYS PRODUCTEURS EXPORTANT MOINS DE 10 000 TONNES DE CACAO ORDINAIRE PAR AN

Angola Cuba
B6nin Fidji
Bolivie Gabon
Colombie Guatemala
Congo Guin6e dquatoriale
Costa Rica Haiti
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Honduras Philippines
les Salomon R6publique-Unie de Tanzanie
Lib6ria Sao Tom6-et-Principe
Nicaragua Sierra Leone
Ouganda Vanuatu
Papouasie-Nouvelle-Guin6e Zaire
Perou

ANNEXE C

PRODUCTEURS DE CACAO FIN (-FINE* OU -FLAVOUR-)

I. Pays producteurs exportant exclusivement du cacao fin (fine ou flavour):
Dominique Sainte-Lucie
Equateur Saint-Vincent-et-Grenadines
Grenade Samoa
Indon6sie Sri Lanka
Jamaique Suriname
Madagascar Trinit6-et-Tobago
Panama Venezuela

2. Pays producteurs exportant, mais non exclusivement, du cacao fin (fine ou flavour):

Costa Rica (25 pour cent)
Sao Tom6-et-Principe (50 pour cent)
Papouasie-Nouvelle-Guin6e (75 pour cent)

ANNEXE D

EXPORTATIONS DE CACAO CALCULUES AUX FINS DE L'ARTICLE 66a

(En milliers de tonnes)
Pay

b  
1975176 1976/77 197778 1978/79 Moyenne Pourcentape

Brisil ................... 221,5 201,2 220,5 277,8 230,25 19,93
C~te d'Ivoire .............. 213,6 236,0 266,3 325,1 260,25 22,52
Ghana ................... 404,3 320,7 252,5 240,4 304,48 26,35
Malaisie ................. 13,9 15,9 22,2 27,2 19,80 1,71
Mexique ................. 13,1 8,9 10,1 9,1 10,30 0,89
Nig6ria .................. 243,0 185,4 212,2 139,1 194,93 16,87
R~publique dominicaine ....... 22,5 29,6 25,9 30,6 27,15 2,35
Rtpublique-Unie du Cameroun . . 99,4 80,5 96,8 93,9 92,65 8,02
Togo .................... 17,7 15,4 15,9 13,9 15,73 1,36

TOTAL 1 249,0 1 093,6 1 122,4 1 157,1 1 155,54 100,00
SOURCE: Chiffres publids dans le Bulletin trimestriel de statistiques du cacao de I'Organisation internationale

du cacao, Londres, vol. VI. n* 4 (septembre 1980).
, Moyenne, pour les quatre ann(es 1975176-1978/79, des exportations brutes de ftves de cacao, augment~es des

exportations brutes de produits dAriv6s du cacao, converties en Equivalent fNves de cacao par application des
coefficients de conversion pr6vus & l'article 28.

b Liste limit e aux pays producteurs exportant 10 000 tonnes ou plus de cacao ordinaire par an.

ANNEXE E

IMPORTATIONS DE CACAO CALCULUES AUX FINS DE LARTICLE 66a

(En milliers de tonnes)
Pays 1976/77 1977/78 1978/79 Moyenne Pourrentage

Etats-Unis d'Am6rique ........... 328,0 344,1 353,5 341,9 22,54
Allemagne, R6publique fbd~rale d'. .. 191,7 198,7 200,0 196,8 12,97
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Pays 1976/77 19"77178 1978/79 Moyem Puwmema

Pays-Bas....................... 154,7 157,6 159.5, 157,3 10,37
Royaume-Uni de Grande-Bretagne et

d'Irlande du Nord .............. 125,6 134,1 122,3 127,3 8,39
Union des Ripubliques socialistes

sovi6tiques ................... 118,4 88,8 147,4 118,2 7,79
France ...................... 98,4 100,5 107,0 102,0 6,72
Italie.......................... 38,1 40,4 44,4 41,0 2,70
Japon ........................ 50,1 36,0 34,3 40,1 2,64
Belgique/Luxembourg ............. 37,9 37,2 36,1 37,1 2,45
Pologne ....................... 35,2 35,5 36,6 35,8 2,36
Canada ........................ 33,2 27,5 28,0 29,6 1,95
Suisse ........................ 27,3 31,0 27,8 28,7 1,89
Espagne ..................... 28,3 23,6 20,5 24,1 1,59
R~publique d6mocratique allemande . 25,8 21,2 21,7 22,9 1,51
Australie .................... 19,5 18,8 19,8 19,4 1,28
Yougoslavie .................. 21,9 12,5 20,9 18,4 1,21
Tch6coslovaquie ............... 18,8 18,4 13,3 16,8 1,11
Autriche ...................... 16,0 16,2 17,4 16,5 1,09
Hongrie ....................... 13,8 17,5 15,4 15,6 1,03
Subde ......................... 14,8 13,6 14,1 14,2 0,93
Bulgarie ..................... 14,3 11,2 9,3 11,6 0,76
Chine ........................ 6,0 10,0 15,0 10,3 0,68
Roumanie ..................... 10,1 10,0 8,7 9,6 0,63
Irlande ....................... 8,3 8,5 8,4 8,4 0,55
Norv~ge ...................... 7,8 8,2 8,5 8,2 0,54
Grtce ......................... 6,6 6,7 8,5 7,3 0,48
Danemark ...................... 7,3 6,8 7,2 7,1 0,47
Argentine .................... 7,7 5,6 7,2 6,8 0,45
Afrique du Sud .................. 7,7 5,1 6,9 6,6 0,43
Finlande ...................... 5,6 5,4 6,1 5,7 0,38
Nouvelle-ZWlande ................ 6,0 2,6 6,4 5,0 0,33
IsraEl ... ..................... 6,0 4,4 4,3 4,9 0,32
Singapour ..................... 2,7 3,4 6,5 4,2 0,28
Philippines ..................... 3,0 2,8 4,0 3,3 0,22
Portugal ..................... 3,8 2,6 2,6 3,0 0,20
Chili ... ....................... 1,9 1,8 1,7 1,8 0,12
Turquie ........................ 2,1 1,6 1,5 1,7 0,11
Egypte ......................... 1,0 1,7 1,7 1,5 0,10
R6publique de Cor~e .............. 0,7 1,1 2,0 1,2 0,08
Uruguay ...................... 0,9 0,9 0,9 0,9 0,06
El Salvador ..................... 0,9 0,6 0,6 0,7 0,05
Tunisie ....................... 0,7 0,7 0,7 0,7 0,05
Alg6rie ....................... 0,9 0,8 0,8 0,8 0,05
Iran ... ...................... 0,8 0,6 0,5 0,6 0,04
Islande ....................... 0,4 0,4 0,4 0,4 0,03
R6publique arabe syrienne ......... 0,5 0,2 0,2 0,3 0,02
Iraq ... ...................... 0,3 0,3 0,3 0,3 0,02
Maroc ......................... 0,3 0,2 0,2 0,2 0,01
Liban .. ...................... 0,2 0,2 0,1 0,2 0,01
Inde ........................... 0,2 0,1 0,1 0,1 0,01

TOTAL 1 512,2 1 477,7 1 561,3 1 517,1 100,00
SOURCE: Secrtariat de I'Organisaton internationale du cacao. Chiffres fondds essentiellement sur des donn6es

parues dans le Bulletin trinestnel de statistiques du cacao (Londres), vol. VI, n 4 (septembre 1980).
Moyenne, pour les trois ann6es 1976M-1978/79, des importations; nettes de fbves de cacao, augmentes des

importations brutes de produits d~riv~s du cacao, converties en Equivalent f~ves de cacao par application des
coefficients de conversion prdvus dans l'article 28.

Vol. 1245, 1-20313

286 United Natiom-Trelit S Itm * Natiom Ualm-e dw rati



United Nations-Treaty Series * Nations Unles-Recueil des Traits

[RUSSIAN TEXT-TEXTE RUSSE]

MEX(IYHAPOAHOE COFJIAIIEHHE flO KAKAO, 1980 roxi

rJIABA I. ILEJIH

Cmamb 1. IEJII

ITein MemjyHapogHoro cornametmm no aiao 1980 roga (HmeHyeMoro
Aajnee eHacToAm CoraanemeM), ycraHoBnemie c yxiTOM pe3oJ1O1WA 93
(IV) H F 24 (V), iacamiumxc HlrerpoponaHHoA HporpaMMbl AJl cblpbeBLX
ToiapoB H npmiamjx KoHcbepempieA OpramH3aami O6%e~nIeHwbix HaW& no
ToproBJIe H pa3BHro, 3axmoqa1OTCA B clie~yoieM:
a) o6jiernm cepbe3HbIe aKOHOMH mecKe TpyAHOCTH, KOTOpbie nPO~oj-Kaim 6b

cymecmosam, ecin 6b peryJuIposaRne coomomemn npOH3BOJCTBa H
noTpe6nemm rauao He Morajo ocyniecmwLR.mc6 =Hmb AecTBHeM o6ftimmx
pLHmomx 4)aKTOpoB HaCTOJE6KO 6blCTpO, HaCKOJE6KO Toro Tpe6yoT
o6cTroxrenbca;

6) npeoTpaTHrxHpeamepmie Kone6alms JxeH Ha Kaiao, KOTOpIe OKa3bIBma1T
OTPHInaTeJIHOe BJIHSHHe Ha ojirocpoqHbie HTepOCbI KaK IlpOH3BOArHTejieAi,
TaK H noTpe6HTejie;

c) npHHmTb MepLi, KoTophie 6yAYr CnoCo6cTBoBam cTa6HAm3aHm H yBeiH-
'emuo nocTyTUenHH npOH3BOS!mUx cTpaH-yacTMHoB 01 3Kcnopra Kacao,
coxeflcTysA TeM caMbIM npe~ocTan~iemH1o Heo6xoHmoro cnmhyna Jm

OfCTHKeHH$1 AHHaMH'IHbIX H Bo3paCTalOU1HX TeMIIOB pOcTa IIPOH3BOJCTBa H
npelocTaBneuui o AaHHbim cTpaHaM pecypcoB A YCKOpeHHA 3KOHOMEqecKo-
ro POCTa H Co01HaJbHOrO pa3BHTHar, yMHTIBaA OAHoBpeMeHHO H mHrepecbu
noTpe6wrei ei B HmfmopTHpyioxHx cTpaHax-yqaCTHHKaX, B qaCTHoCTH
Heo6xoAHMocTE pacmiipeHnA noTpe6AIeHnA;

a) o6ecneHnmr6 AoCTaToqHOe npeJIlo eHme KaKao no pa3yMH16IM 1~eHaM, KOTOp~be
6wim 6bi cnpaeAJIHBbiMH no OTHOmieHH1o K nipOH3BOAHTe3IM H nOT-
pe6Trrelmm; H

e) co~e#cToBaT pacmuipemio noTpe6eHmsA H, B cjiyqae Heo6xo0HMOCTH H nO
Mepe B03MOKHOCTH, peIyF3HPOBaHHO npOH3BOJICTBa, C TeM rTo6b o6ecneq'nb
B AOJIFOCDO'IHOM nIiaHe PaBHOBeCHe npe AjOiCeHHA H cnpoca.

rJABA II. OIIPEJ]EJIEHHIA

Cmambw 2. OHIPEEJIEHHSL

Jns gieneg HaCTOMuero CoraauemA:
a) sKaKao* o3HaqaeT KaKao-606hI H KaKao-npoAyKThI;
b) wKaKao-I1poAyKTlI> O3HaqaOT npOAyKThI, H3rOTOBJieHHhIC HCKJnIOqHTeJb-

HO H3 Kaiao-r6o60B, TaKHe, KaK KaKao-Macca, KaKao-MacaIo, HenioJcJIaieHHik
KaKao-nopouIoK, KaKaO-XKMbIX H Kakao-KpynKa, a TaiKe ApyrHe co~epxcanue
KaKao npoAyKrbl, KOTOpbIe CoBeT MOxIeT onpeeJmfT] B cnyxae HeO6XOAWMoCTH:

C) C(bICOKOKaleCCTBeHHOe Him apoMaTH'IeCKoe Kaiao), o3Ha'iaeT KaKao,
npOH3BOHMOe B CTpaHax, nepeqHcjieHHbIX B npHA OKeHHH C, B COOTBeTCTBHH c
yCTaHOBJIeHHbMH B HeM OJsMH npOH3BOJCTBa;

d) sTOHHa> 03HaMaeT MeTpHxieCKYIO TOHHY, paBHyO 1000 KHJOIFpaMMaM Hm
2204,6 bywra; 4yHT o3Ha, aeT 453,597 rpaMma;

e) <(ceJCKOXOA ICTcBeHHbA rOA AJRA KaKao> o3HaqaeT ABeHagaTHMeCM-
q'nur nepHoA c 1 oKTA6pAI no 30 CeHTA6pA BKYilOH'reJnbHO;
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f) 4(3KClIOPT KaKao) 03HaxiaeT BbBO3 KaKaO B 30O6OM BHRe 3a npegelm
TaMo)KeHHoik TCppHrTOpm .mo6oA cTpaH , a <(HMfopT KaKao* 03HaxiaeT BBO3
KaKao B MOnOM BHAe Ha TaMo)KCHHyio TcppHTopmo mo6oA cTpammI npH ycoBHH,

ro B cMbiiice HacTOIIjH X onpeejem& TaMoKceHHMa Teppropi npiiMerreime-
HO K yqacTHHKy, HMeouleMy 6onee OAHOA TaMO)KeHHOA TeppHTopHH, cmrraeTcA
OTHOCMeIIACA K COBOKynHOCTH TaMoKceHHbIX TeppHTopdif 3TOrO yqacTmHma;

g) Opram3augm1s o3HaqaeT Me:lc1yHapoA1yio oprami3aUmo no KaKao,
ynOmAHyTyio B CTaThe 5;

h) eCoBeT, o3sHaqaeT. Mexc~yHapoAmA COBeT no KaKao, ynomAHyrEA B
c-aTe 6;

i) 4,AoroBapHBaoxgacA CTOpOHa* o3HaxiaeT npaBBHTJej CTBO mH Mexc-
AyHaPOAHYIO opraHH3aE B COOTBeTCTBHH co cTaTefl 4, KOTOphie coracHnmcL
6Mmb CBA3aHbIMM HaCTOAUWIM Cor1auemeM Ha BpemeHHolo im nOcTOAHHoA
OCHOBe;

) 4cyqacTHmK* o3HatiaeT j1OrOBapHBa1oIoWyOCsI CTOPOHY coracHO BLIIe-
npHBe~eHHOmy onpe~enemo;

k) 43KcnOpTHpyioIIaA cTpaHa* Him <<KcnopTHpyiouuH y'acTHHK, O3Ha-
amOT CooTBeTcTheHHo cipaiy im yqacTHHKa, aKcnopT KaKao KOTOPhIX B

nepecqeTe Ha KaKao-606bi npeBusmaeT Hx HmHOpT. OAHaKo cTpaHa, mmopT
KaKao KOTOpOA B nepecqeTe Ha KaKao-6o6b16 npeBnmaeT ee aKcnopT, HO
npOB3BOJCTBO KOTOpOfl npeabnaeT ee MinopT, MO)KeT, ecJnI oHa npHMeT TaKOe
peIeHHe, AsBAAT6CA 3KCnOpTHpyIOU1MM yqacTHHKOM;

1) ,,hmopTrpyioIgaA cTpaHa Ham -HmnopTpyioniHfl yqacTHm,* o3HaqaiOT
coOTmeTcTeHmo cTpaiy a yqacTmca, mbmopT KaKao KOTOPhIX B nepecqeTe Ha
KaKao-6o6bI fpeBbImaeT HX 3KcnopT;

m) <npOH3BO~AJHaA CTpaHa> HAH ,,rpOH3BOAAMOM yqacTHHKc* o3HaaoT
COOTeTCTemo c~pasy Him ymacTHHKa, KOTOpbIe Bb pBaMMT KaKao-6o61l B
3HaqHTeALHbx . C KOMMepxeCKOl TOIDKH 3peHFA KOjIHeCcTBax;

n) <CpOCTOe pa3AeJMHoe 6ojmmic-o rojIOCOB* o3HaqaeT 6o0inmilcTBo
rOjnOCOB, nO~aHH]6iX 3KCROPTHPYIOIUIHMH yqacTmaME, H 6oLunmCTBO FOJIOCOB,
flO~aHHbIX HMIIOPTHPYIOIRHMH yqacTMaMH, HOACxIHTaHHbIX pa3AeJl6HO;

p) KBaii4Hi~bpoBaHHoe 6ommHHcTBo rOAJOCOB o3Ha'iaeT ABe TpeTH
roJIocOB, noaOHH],X 3KCnOPTHYIOH M yqaCTHiaMH, H Ase TpeTH rOJIOCOB,
noaamnx HmofrpTHpyiomAMH yvIacTHKaMH, no~cx'nraHHbix pa3)AeJE6HO, nPH
ycjoIBHH, mTo ,Tcjio no~aHHbix TaKHM o6pa3oM rojiocoB npecTaBJIeT no
MemmeLA Mepe nOAOBHHy npHCYTCTBYIOUIHX H ronocyioitux yqacTHHKOB;

p) <BcTyniieHHe B CHJy o3Ha'iaeT, eCJC He OrOBOpeHO HHoe, AaTY nepBoro
BCTynjieHHA HacTonngero Corinamemui B cHAy Ha BpeMeHHOA wm iOCTOSJHHOn

OCHOBe.
rJIABA m. COCTAB Y'qACTHHKOB

CmambA 3. Y'ACTHE B OPrAHH3AUHH

1. KaxicAax )joroBapHBaOiaICA CTOpOHa ABjaneTc argeOAlHm yqacTmHOM
OpramH3aam.

2. YqacTHmic MO eT HMeHHTl KaTeropmo CBoero yiacTsA Ha yCAOBHSAX,
ycTaoBiemtmx COBeTOM.

CmambA 4. YLqACThE MEKIIPABHTEJIbCTBEHHbhX OPrAHH3AIHIf

1. JhIo6aA CCLiKa B HaCToIxeM Cor namemm Ha npanBHTeiCTBa* pacCMaT-
pHBaeTCA KaK BKJHOtlalOIaI CCbTUICY Ha EBponeIAcKoe ,KOHOMHqecKOe coo6-
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uxeCTBO H Ha Aio6yio MexcIpaBHTembCTBeHHY1O opramH3amo, Hecymyio OTBeT-
cTBeHHOCTb B OTHoiIeHH o6cyxqeHH, 3aKA o eHHM H npHMeneHHM Me)K-

yHapOAHIX corAamieHH, B qaCTHOCTH TOBaPHblX cornameMA. COOTBeTcTBeH-
HO, .To6aA CCIJKa B HaCTOAigeM CorAamemmHH Ha nOIrmcaHHe H u e-
nOHHPOBaIme paTH4bHKauHOHHbIx rpaMOT HJ1H AOKyMeHTOB 0 pHHATHH HH
yTBepceHHH, Ha yBenosemHHe 0 BpeMeHHoM npHMeHeHHH CornaxmeHHA Hil Ha
npHCOeAHeH K HeMy paccMaIpsaeTcx no oTHoeHHIO K 3THM MewcnpaBrreAb-
cTBeHHiAM OpraHH3aW3HM KaK eBmaomomag CCbIKY Ha HO~nHcaHHe HAH
AenOHHPOBaHHe paTH4HKaHOHHMX rpaMOT HJA HOKyMerroB o npHHTHH HM
yTBepxcAeHH, Ha yBe~oMAeHe 0 BpeMeHEOM npHMeHeHHH HAH Ha InpHCO-
eAm1eHMe TaKHX MexcHpaBHTJIebCTBeHHb1X opFaHH3aHA.

2. B cxyqae romocommm no BonpocaM, OTHOCU1HMCA K HX KOMneTesum,
TaKHe OpramHH3al HCnOJ, y3yOT HcAo rOAOCOB, paBsOe o6neMy 'mcny
rOJIOCOB, npe~ocTaBAembx HX rocyapcTnam-xmeHaM B COOTBeTCTBHH CO
cTaTheA 10.

3. TaKme opraHH3amm MoryT y-qacTBoBaTh B pa6oTe HcnomTeibHoro
KoMHreTa nO BonpocaM, OTHOCIUHMCR K HX KOMneTeHnHm.

rJIABA IV. OPFAHH3AILHA1 H YHIPABJIEHHE

Cmambi 5. YqPEX(EHHE, MECTOIPEBbIBAHHE H CTPYKTYPA
MEWI YHAPOAHOI OPFAHH3AHHH 11o KAKAO

1. MemcgyHapOAHaA opralHamm no KaIao, ypexK~eHHaA Mewi-
AYHaPOAHbM cornameimeM HO KaKao 1972 rona, npogoixcaeT cyigecTBOBaTb H
ocy~uecTBlSeT ynpamese MeXaHH3MOM HacTosuIIero CoruamiieHHA H KOHTPOJIb
3a ero J eiCTBHeM.

2. Opramia3agmH ocyiecTBmeT CBOH (byHKim qepe3:
a) MexcAyHapOAHb6IA COBeT no KaKaO H HcnomnreJubHbi KoMmTeT;
b) Hcnomuen.HOrO npeTcropa H nepCOHaJI.

3. MecTonpe6lBaHeM Opranz3agim ABJIeTC JIOHAOH, ecim COBeT
KBajI4HIHOBaHHbIM 6OJIbIuuHCTBOM FO31OCOB He npHMeT HHoro pemeHA.

Cmamb.a 6. COCTAB ME)KXYHAPO[HOrO COBETA 1HO KAKAO

1. Bicumim opraHOM OpraI3axlumm ABIeReTc MexctyHapoAHwnRi COBeT no
Kagao, COCTOSHIIH H3 Bcex yqaCTHHKOB OpraHm3awm.

2. Ka bibA y'acTmmu pecTaBeJH B COBeTe npencTaB1TeAeM H, no ero
eaHMo, O3HHM HAM HeCKOJbKMM 3aMecTHTeASmH npe~cTaBHTeiiA. KaIcJAI*

yqacTHHK MOXKeT TaK~e Ha3HaxnITb OAHOrO HAH HeCKOJfbKHX COBeTHHKOB
lpe CTaBHTeji WHI 3aMecTirreneg npe CTaBHTeJAA.

Cmambx 7. r'OJIHOMOMHI H IYHKI.HH CO]PETA

1. CoBeT o6Aa4aeT BCeMH nOJHOMOqHIMdH H BifOmleT iHm o6eenemBaeT
BEmoJIHeHHe Bcex 4)yHKEO, KOTOpme Heo6xOAHMbI AAA BbIsi ojmeHH KOH-
KpeTHIX nouioxicemHA HaCToMIgero Coruamemui.

2. COBeT KBaIH4)MXpOBaHHbiM 6OJIbIuHHCTBOM rOJIOCOB npHHHMaeT UpaBH-
na H nOoxOKeRHM, Heo6xoAHMbie AJLR BbIIOjHeHHSI nouoxKeHHA HaCToAnero
Cornameiem H COBMeCTHMIme C HHMH, BKIOqaA CBOH npaBHna npoixeypbI H
npaBHna npoije~yplI CBOHX KOMHTeTOB, cjHHaHCOBbie npaBHua, npaBHna o
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nepcoHane Opra113amm H npaBlna, peraMeHrnpyimme ynpaBAeime
cTa6Om3aMOHHMIM 3anacoM H onepatHm c HHM. COBeT MO2KeT HpeJIYCMOTPeTh B
CBOHX HpaBHax npoile~yphl lOPRlOK pa3pemueH KOH1CeTH1X BonpocoB 6e3
CO3bIBa 3ace~aHHA.

3. CoBeT BeeT AOKyMeHTaqHiO, Heo6xoHMyIO A3 BbmoUHeHES HM CBOHX
4 a B COOTBeTCTBMH C HaCTOam1M CorAamenmeM, a TaKxce Aio6yio Hnyio
AOKyMeHTaWHO, KOTOPYIO OH CxITaeT 2KeAaTeJILHOl.

Cmambs 8. IIPEACEATEJIb H 3AMECTHTEJIH IIPECEATEJIR COBETA
1. COBeT H36HpaeT Ha Ka)KbiA ceJbCKOXo3AscTBeHHmA rOA AJiA Kaicao

Ilpe~ceaTeAM, a TaKxce nepBOrO H BToporO 3aMecTiwreefl Ipece~aTeam,
KOTopbie He HOJy'alOT BO3HarpaxcAeHHA OT OpraHH3aMm.

2. flpe~ce~aTem H nepB]Ld 3aMecTHTeA, Ilpe~celaTeAn H36HpaoTc I .1H60
H3 mcJia npecTaBHTeJief 3KCHOpTHpyio1HX yqacTHH oB, .1160 H3 xmcna
npejcTaBHTeAefi HMnopTHpyimOUx yqacTmmon, a BTOpOAR 3aMcCTHTeCI flpeA-
CeJ~aTeJR - H3 qHCia npe~cTaBHTelel Apyroil KaTeropHH. Pacnpe~ejneHme 3THX
AOAmHOCTefi xepeAyOTCA Mexijy AByMA KaTeropHsIMH KaibIR ceACKOXO3Sl-
cTBeHHIAn roA YL KaKao.

3. B cjiyqae BpeMeHHOrO OTCyTCTBHI rlpe~celaTe.iL H o6oLX 3aMecTnTeTAe
rIpe~ce~aTeAA HJH nocTomoro OTCYTCTBHA OAHOrO m 6onee H3 HHX COBeT
MOXKeT H36paTb HOBbIX AOJ1VmHOCTHb, X UMI H3 qHcAa npencTaBHTeAeA 31cnop-
Tupyioumx yacTHHKOB Him cooTBeTCTcemo H3 qHcAa HpencTaBTenefl EMnop-
THpyioawX yqacTmHOB Ha BpeMeHHol Him nOCTOAHHofi OCHOBe, KaK TOrO MoryT
noTpe6oBaT o6cToATeeamcTa.

4. HH Ilpe~ceaTem,, ml KaKoe-31H60 Apyroe AomiimocTmoe iimo, npe-
AcexaTemcTsyoqee Ha 3aceaHHax CoBeTa, He npmmMaeT y"acTHR B
roAocoBaHHH. ilpaBo roioca TOrO yqacTHHKa, KoToporo oHH npecTaBJsiAoT,
MOXCeT OCymeCTBAmTh 3ameigaioLmee jamo.

CmambA 9. CECCHH COBETA
1. Kaic npauiwo, COBeT HPOBoAHT oAHy oqepeAHyIO ceCCHIO B KaKCOM

nojyroAmi ceAbcroxo3lAcTBeHHoro roJa AA KaKao.

2. rIOMHMO n1poBeeHHA 3ace~aHHAi B CBa3H C HHimH O6CToAreTCbCTeaMHm,
KOHKpeTHo npeYCMOTpeHHLIMH HaCTO3IM CornameHHeM, COBeT co6HpaeTcA
raioCe Ha cneiHIajibHyio ceccmo BCMCHA pa3, KOFa OH npmimMaeT pememie o6
aTOM, Hll no Tpe6OBaHHO:
a) auo6Elx nTr yqacTHBKOB;
b) yMacTHHKa mH ymacTm oB, H MeIOUX He MeHee 200 roAOCOB;
c) HcnomrreanbHoro KOMHTCra;
d) HcnominmTea]ioro AHpeKTopa-wAA tueiieA CTaTeA 27, 31, 36 H 37.

3. Ysegomiemu o Co31.IBe ceccm paccbUaioTcA no KpaiHei Mepe 3a
30 lAHeil gO MX OTKpbITHS, 3a HCKiIOeHHeM 3KCTpeHHMX cnyxaen HMA cJy'aeB,
Korea noAo)KeHR HacroAmero CoramemHA npe ycMaTpHBaorO HHOl CpOK.

4. Ceccmi IIPOBO~ATCA B iuTa6-KBapTpe Opramtf3avm, ecm COBeT
KBaJIHmIIHpOBaHHmM 6OjmumIHcTBoM roAOCOB He upHMeT mioro peuieHHm. Ecim,
HO HpHFjiaIneHHIO KaKoro-JIH6o yqacTHHKa, COBeT co6HpaeTcA B HHOM MeCTe, qeM
mTa6-KBapTHpa OpraHM3apm, TO 3TOT yqacTm ouna amaeT CBA13aHHwe C 3THM
Aonomanrreimie pacxo~bi.
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Cmamba I0. rOJIOCA
1. 3KcnOpTHpyouOHe y'qacTHmM, BMeCTe B3aSrbIe, HMeIOT I000 ronocoB, H

imnopTrpyouixe yqacTsmKH, BMeCTe B3Arbie, HMeIOT 1000 rojiOCOB, HpHqeM 3TH
ronoca pacnpe~eJIAOTCA Me)Kjy y'acTHHaMH KaxAOi9 KaTeropHH, T. e.
3KCnOpTHpyoUiHMH ymaCTHHKMH H HMnOpTHpywIouHMH yxiacTHHKaMH cooTeT-
CTBeHHO, corJ1aCHO HHwecneyioum nyicraM HaCTOsRiei CTaTbH.

2. Ha KaIJlbift ceJIbCKOXO3RACTBeHHbnA roA AA KaKao rohoca 3KCIIOp-
THpyiomHX y-laCTHHKOB pacnpe~enim1OTCA cfleY'OuIxM o6pa3OM: 100 ronocoB
AeJA1TCA HOpOBHy MeXCAy BCeMH 3KCIIOpTHpyOIuHMH yacTHHKaMH Ao 6iuc aia-
mero iRenoro ronoca AAA Kawcoro yqacTHHKa; OCTalbHbie ronioca pac-
npe enrrOTcA Mewgy 3KcnopTHpyIOuum yaCTHHKaMH, nepeqHceHHbIMH B
npmnoxcemm A, Ha OCHOBe npogeHTHOi AOO1H, KOTOPYIO COCTasm eT Hx
cpeAHerOAOBOik qKcnOPT 3a npe~mecTnyioume 'leTbipe CeJlbCKOXO3IfiCTBeHHbX
rosa AAA KaKao, no KOTOpbiM Opramtiasmm pacnoniaraeT OKOHqaTenibHbMH
AambimH, o'r o61gero cpe~Aerooaoro 3KCnOpTa Bcex 3KCIOpTHpyiOIHX
y'lacTHHKOD, nepe'ncnIeHHblx B yKa3aHioM npHJIO)KeHIm. Am 3TOig IgenI
3KCIOPr paccmrbmaeTcs KaK 3KCnOpT HeTTO KaKao-606OB fmloc 3KCnOpT
6pyTro KaKaO-nPOyKTOB B nepec'eTe Ha KaKao-606bi c HcniOnb3OBaHHeM
Ko344m eHrOB nepecxieTa, yKa3aHHbix B CTaTbe 28. COBeT nepecMaTpHnaeT
cUHcKH, cojepwKaIu mecA B npHJ oKeHHLX A H B, ec.rm 3Toro Tpe6yioT H3MeHeHHm
B 3KcnopTe Kacoro-m6o 3KcnopTHpyioigero yqacTmna.

3. Ha KaAbili cejbcKOXO3MIcTBeHHbIA rOA AAA KaKao rojioca HMfOp-
THpyIoIHx yqacTHHKoB pacnpeensuOwTCs cneAyIOuIAM o6pa3oM: 100 roarocoa
AeATCS nOPOBHY Me*KAy BCeMH HMnOpTHpyioupM y'acTHHKaMH Ao 6miKaik-
mero jenoro ronoca AAA Ka)KAioro yqacTmKa; ocTabHbie ronoca pac-
npe~ensAIrOTCA meK~ y HmnopTHpypoiInMH yacTHHKaMH, nepeqHcAeHHbIMH B
npHAoCKemaH A, Ha OCHOBe npoierHTHOA AORH, KOTOPYIO COCTaBAAeT HX
cpeAHerOAOBOA HMHOpT 3a npe~iiecTayiome nATr CejbcKOXO3SIICTBeHHbIx JIeT
AAL KaKao, no KOTOPLIM OpraHH3awu pacnonaraeT OKOHqaTemlHLiMH AaHHbIMH,
OT o6uero cpeAHeroAosoro HMnOpTa Bcex HMnopTHpyio ux yacTHHKOB,
nepencnemH1IX B yKa3aHHOM npjiuo)Kemm. An 3roii ixet HMnOpT pac-
CMIrrbIBaeTCA KaK HMUOpT HeTTO KaKao-6060B nauoc nMnopT 6pyTTO KaKao-
HPOAYKTOB B nepecmeTe Ha KaKao-606bi C HCHOJIb3OBaHHeM KO30I4H1nHeHTOB
nepecqeTa, yKa3aHHiix B CTaThe 28.

4. HH oAmi y'acTrmK He MO2KeT H eTb 6onee 300 rojiocoB. Jlio6oe 'jico
rojiocoB caepx 3Toig tW(pbi, nonymaeMoe npH pacqeTe cornacHo nymraM 2 H 3
HacToRMei cTaThH, nepepacnpetesAaeTca Me*Ky Apyrmm yiacTHmcaMH na
OCHOBe 3THX IyHKTOB.

5. B cj!'asx, Korea HPOHcxO 1Ar H3MeHeHHAI B COCTaBe yqaCTHHKOB
OprM3aWm HMA Korea HpHOCTaHaBBjaeTCm HH BOCCTaHaBJIHBaeTCS1 npaBo
ronoca OxAHOrO H3 yqaCTHKOB cormacHo noAo2KeHEmM HacToRItero CornaumemA,
CoBeT npmomaeT MephI no nepepacnpeAjeemno rojioCOB B COOTBeTcTBHH C
HacTosmie* cTaTei.

6. Apo6jiere ronocoa He AOnlyCKaeTcA.

CmambA 11. IIPOIIE WPA FOJIOCOBAHHM B COBETE

1. Ka)4bifbi yqacTHHK HmeeT npaao nOaBaTb TO (HCJ1O rOAOCOB, KOTOpbIM
OH pacHoAaraeT, H mcro He MOKCeT AemiT caoH roiioca. Jho6oA y'acTm
MoxKeT, oAHaKo, HcnOnb3OBaTb Hmaqe Jio6bie ronoca, Ha nofa'qy KOTOphIX OH
ynojiHomoqeH corAacHo nymcry 2 HacTom1eA cTaTH.
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2. HyTeM mcbMeHHOrO yBe~oMjIeHmA, HapaBAiSeMoro rIpe~ce~aiwio
CoBeTa, imo6ol 3KCInOpTHpyIOUfl yqacTmm MOKeT yIIOjAHOMOqt1Th jm6oro
Apyroro SKCnOpTmpyiomero y'acTHHKa, a mo6oft mmoprpyiomvfl yqacrn
MoxceT ynoJsoMOqlTb imo6oro Apyroro miMoprnpyioigero yqacrmca npeA-
cTaBfI6b ero Hrrepecbl H no~anam ero ronoca Ha juo6OM 3ace~amm COBeTa. B
3TOM ciy'Iae orpaHHeHme, npe~ycMo~pesnoe B nyHre 4 CTaTbH 10, He
npHMeHAeTCA.

3. YqacTmu, ynoAHOMOqeHHIi gpyrHM yqacTHcoM no~aBam, ronoca,
KOTOpbIMB pacnonaraeT ynoAHoMo'qiBaioII yqaCTHHI B COOTBeTCTBHH CO
cTaTb~e# 10, no~aer TaKHe ronoca cornacno yKa3aHHxM ynoIoMo'mmmiero
yqacTHma.

4. 3KcnoPmpyIO He y"acTHHKH, npOH3Bo~ASme HC-Oxnao'renbHo
BLICOKOKaqecTeHHoe MHi apoMaTHqeCKOe KaKaO, He HpHHHMaJOT yxlaCTHA B
rOAOCOBaHHH HO BOUpOCaM, OTHOCAIIHMCA K ynipanaienio cTa6HM3aEMOHHMm
3anacoM H onepa imm c Hm.

Cmambng 12. PEIIIEHHsl COBETA
1. Bce pememiH H Bce peKOMeais CoBeTa ipHHHmaoTCA npocTm

pa3AejmbHiM 6ommmlcToM roAoCOB, ec~im B HaCTO IgeM Cornauemm He
npe ycMaTpHnaeTcA KBaiH4 H1MHpOBaHHoe 6obIHHCTBO ronocoB.

2. ripH noJcxieTe qHc3ia roAoCOB, Heo6xOAHmorO AIA npmurri Mo6oro
pefeHHS Him peKOMeHam CoBeTa, ronoca Bo3Aep)KaBmHXCA oT roJIocOBaHHSi
yaCTHHKOB He yMThBaIOTCA.

3. B oTHomemm .,o6oro nocTaHoBnAesH CoBeTa, AA KoToporo, coriiacno
HaCTOSmeMy Cornaaemo, Tpe6yeTcA KBaiH@mHpoBaHoe 6oam=HmcTBo
ronIocoB, npmeHseTcA ciegyoiaA npoiletypa:
a) ecim Tpe6yeMoe 6ojiumHCTBO He noJy'eHO BcAecTBHe noaxm roocoB

HpOTHB>> TpeMA HIH MeHee 3KC17o0THPYIOlIHMH yacTHKaMH .iH6o TpeMa
Him MeHee HMnopTpyionMH yxiacTmncamB, TO [aHHOe npejAo)KeHme
CTaBHTCA CHOBa Ha rOAOCOBaHe B TeqeHHe 48 xiacoB, eciH COBeT npocTnim
pa3AeeibIM 6OAbjIIICTBOM rOjiOCOB upHMeT peme~me o6 3TOM;

b) ecam Tpe6yemoe 6OmbIXHHCTBO CHOBa He noJny'eHO Bc3IeCTBHe no~a'm
FOAOCOB <HIpOTHB AByMA Him OHRHM 3KCopTHpyoIoIHM yIaCTHmHOM IM60
AByMA HAH OAHHM iirOpTHpyIonimi yqacTm OM, TO AaiHoe npeAno)iKemie
CTaBTCA CHOBa Ha rOAOCOBaHHe B Te'eHne 24 'acoB, ecim COBeT npocThm
pa3AejmHbiM 6OjmIHCTBOM rOAiOCOB npHMeT pememie o6 aTOM;

c) ecim Tpe6yeMoe 60IbmHMCTBO He lOjry'leHcT HPH TpeTmeM FOjiOCOBaHHH
BCAegcTBHe noa'ni ronoca npoTHB, o0HHM 3xKcriopTHpyiowIIm Him OHHM
HMnOPTHPYIOMWIH yxacTHHKoM, TO [aHHOe npeAjo)KeHHe CUMTreTCA

pIHIRTbIM;
d) ecim COBeT He CTaBHT AaHHOe npejioXKeHHe Ha HOBOe roAOCOBaHe, oHo

c'mraeTcA OTKAOHeHHmM.

4. YqacTHHKn o6s3yIOTCA cqrraT AA ce6A o6A3aTenimIMm Bce pemeus,
npmmMaeMiie CoBeTOM Ha OCHOB iinoHoxceHH* HacTomeleiFo CornameHI s.

CmambiA 13. COTPY[HH11ECTBO C XAPYF11MH OPFAHH3ALUHSMH

1. COBeT npmmiMaeT .mo6ble Heo6xo HmwIe MepbI B OThOfiueHH KOHCyJ%-
Ta1mfi um coTpyAm'ecTma c Opralm3auIeA 06epmemix HaiwI H ee
opraHamH, B xiacTHOCTH c KoHc)epemme# Opraml3amlm 061,ememiix Haiui&
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no Toprome B pa3BHTHo, a Tamie c 'pOoJIBOJCTBeHHO#l H CeiCmcOXO3SAiCTBeH-
HOfl opraHH3a~epeA O6, emiembix HapH B npiiH HeO6XOAXHMOCTu C Apyrmm
cneWIaJM3FOBamHLmo yqpe enHHImH OpraM3amm 06-beAniesmnx HaqmA H
MeWcpanhrrem, cMemudMH OpraHl3a HM.

2. COBeT, yIThbaA oco6yio poinb KoHsepeHmIm OpraHI3aium 06,-
eH~ieHHix Haiplt no ToproBJe H pa3BHTHO B MeeiKyHapOAHOA ToproBme
cbxpheBMH ToBapaMH, AOJmicWJM o6pa3oM HH4)OpMHpyeT 3Ty opraHH3aiImo o
cBoeft AearreHoCTH H nporpahMax pa6omi.

3. COBeT MOXCeT Taice npmmaT mo6we Mepbi, Heo6xomuMe Al
noAuepicam 34l xKTBmHbix KoHTairo c Me*AyHapOAHbIMH opraHH3augmH
npoH3BorrejieA icaao, ToprOBleB Hi npoH3BolHTeeA FOTOBbiX H3AejAfn H3
Hero.

CmambR 14. IIPHrJIAIIIEHHE HAEJUOAATEJIEI
1. COneT MOKCT npHrnacm mo6oe rocy~apcTBo-HeyqacTmma npuCyTCTBO-

naT Ha Jio6oM H3 ero 3ace~am1A B KaqecTse Ha6JnolaTeim.

2. COBT MOKceT Taice npmrnacrm jno6yo H3 opraHH3ai fl, yUOMMHYTbIX B
cTaTe 13, npHCyTCTBOBaTh Ha 31106oM H3 ero 3aceamf B KaqecTBe Ha6Aio~aTe-
AR.

Cmamwi 15. COCrAB HCHOJIHHTEJJbHorO KOMHTETA

1. HcnoiInTejEbHblA KoMHTeT COCTOHR H3 BOCbMH 9KClOPTHPYIOUHX
yqaCTHHKOB H BOCbMH HMnOpTHpyIOMXHX yqaCTHHKOB nPH YCAOBHH, WO, c CJIH
imcjio KCUOnpTHpYioumx yqaCTHHKOB HAN qHCAiO HmIOpTHpyiomX y'laCTHHKOB B
Opralul3agim cocTamAneT AecAT, KuIH MeHee, CoBeT Mo2KeT, coxpaHAA
napHTeTHoe npe cTaBmTembCTBo o6eHx KaTeropHil yqacTHHKoB, KB-
AHm4HIHBaHHIuM 6OALbIHcTrBOM rOJIOCOB lpHHJITh pemeHe OTHOCHTe3IHO
o6fero 'Hncia 'IJeHOB HcnoamnremHoro KoMHTeTa. qLeHI HcnomHNreabHoro
KOMHTeT H36HpaIoTCA Ha icaicJll ceAb KCOXO3IAlCTBeHHLfl rOA R KaKao B
cooTeTcTmH Co cTaTe#l 16 H MOFyT nepeH361paTbcs Ha HOBLIl CpoK.

2. Kamhc~L H36paHHbIld y'IacTmi IIpecTaBleH B HcnomnlreiMHOM KOMH-
TeTe npecTaBHTCeJeM H, no ero ceaam o, OAHHM HAN HeCKOJAKHMH 3aMec-
THTeLRMH npe~CTaBHTeJIR. Ka,-cbifi TaKoA yqaCTHHK MO)KeT TaIKKe Ha3HaqHTL]
OAHOrO HAH HeCKOJE6KHX COBeTHHKOB npecTaBHTeJA HiH 3amecTHTeIR HAxm
3aMecTHTeAeAl npe~cTaBHTe.

3. Kaic IpeceaTeni, TaK H 3aMeCTHTeJ rIpece~aTem HcnojumTem-
Hoo KoMureTa, H36HpaeMbLie COBeTom Ha Ka*AJbI& Ce, bCKOXO3SflCTBeHHIA roA
AMI KaKao, H36HpaIOTCA H3 qncnIa Ajeeraupg 3KcnopTHpywioHnx yqacTmmoB Hm
H3 lHcAa jieeraimH HMnOpTHpyioytwX y'IacTMHoB. PacnpeeeHHe aTx
AOAKHOCTelk qepeAYeTcAI mexAICy AByMR KaTeropHAmuH yqaCTHHKoB Kaw.bAml
cembcKoXo3ACTBeH [biA roA AAA KaKao. B ciy'iae SpeMeHHoro Hm nocTommoro
OTCyTCTBHA rlpe~ceaTeiM H 3aMeCTHTeR. Ilpe~cegaTeus HcnojnutTeiLmbin
KOMHTeT MOweT H36paTh HOBLIX AOAmHOCTHIX AF H3 q'lcAa npe~cTaBHTee*
3KcnopTOpyoimX HJim CoOTBeTCTBeHHo H3 inicna mIopTHpyioImx yqacTHmoB
Ha BpeMeHHOAl HAm Ha nOCToSIHHoft OCHOBe B 3aBHCHMOCTH OT o6cToTrebCTB. HH
Hpece aTenb, im ino6oe Apyroe AouDicocTHoe .mnio, npe~cegaTecTyioiuee
Ha zace~amux HcnonmrremiHoro KOMBTeTa, He MOxKeT npmmMaTb yqacmT B
ronioconamm. flpaBo ronioca Toro yqacTmma, KoToporo oi npe~cTawmioT,
MO [K I OCY eICTRAHBhr 3aMemaioiee .unjo.
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4. HcnomHHTejE6mHiA xOMHTeT co6lrpaeTcA Ha 3ace[aHH B urra6-caalupmp
Opram3aaIm, ecJIH OH KBamHbHEMPOBamHiM 6OALUHHcTBOM roAocoB He npHMeT
iHoro pemeHm. Ecim no nparaiuezmo KaKoro-iH6o yqacTmca Hcnoji-
HHTexbHbiA KOMHTeT co6HpaeTcA B HHOM MecTe, qeM uTa6-KBapTmpa Op-
raHH3aiXHH, TO aTOT yxiacTHm H CeT CBI3aHHiie C 3THm OOHmrrenbHue
pacxOA1I.

CmambA 16. BbIBOPbI HCrlOJIHHTEJILHOrO KOMHTETA

1. 3Kcnoprnpyoume H HMtoTHyiome yqacTHmH-ueIHbi Hcnomnaw-
HOrO KOmEiTeTa H36HpaIOTC B CoBeTe COOTBeTCTBeHHo 3iCcOpTHpyIou HM H
Enoprpyonvmm yqacTHHKaMn. B1I6opb] B KaxcJOI KaTeropHH yqacTmwOB
I1pOBOAS1TCA B COOTBeTCTBHH C UOJIO)KeHHRMH HyHKTOB 2 H 3 HacTomIIef CTaTbH.

2. KaxcAmfi y'acTmm notaeT Bce ronoca, KOTOPbIMH OH pacnonaraeT
cornacHo cTaTe 10, TOJIbKO 3a OAHOFO KaHJAHJaTa. YqacTm MOxceT nogaaTh
3a Apyroro KaH H aTa tnio6bie ronoca, Ha no~ay KOTOpmlX OH ynojiHomoqeH
corJnacso nyHKTy 2 CTaThH 11.

3. H36paHHbimH CxiHTaioTCA KaHiHJaTbi, iioAyxmmHe HaH6oJmmee 'mcjio
FOJAOCOB.

CmambR 17. KOMHETEHHII HCHOJIHHTEJIbHOrO KOMHTETA
1. HcnonmTeJmHbA KoMHreT OTBeTCTBeHeH nepeg COBeTOM H pa6oTaeT no

ero 06DHIM pyKOBOACTBOM.

2. HcnoJImTeJm m i KOMHTeT nocToIHmo cAeAHT 3a COCTORHHeM pbiHia H
pecKOMeHIyeT COBeTy MCpbI, KOTOpmle OH c'1TeT 1jeJiecoo6pa3H1MmH.

3. Be ynep6a AAA npaBa COBeTa ocymecTmAAi .flo6oe H3 ero nojiHomo'oH
COBeT MOxceT npOCThIM pageii6HIm 6OALHmHCTBOM roJIOCOB wm
KBaIHIHPOBaHH1,m 6OAI mUHCTBOM FOJIOCOB - B 3aBHCHMOCTH OT TOrO,
Tpe6yeTcs n AAA npHHAsm COBeTOM peineHHsi no aSHHOMY BOnIpocy npocToe
paz3jeCbHoe 6ojmHHCTBo rOAOCOB Hm KBafmc)HI{HpoBaHHoe 6o0unimicTo
roAOCOB-nepegaTh HcnomITe bHOMy KOMHTMey Mo6oe H3 CBOHX nOIHOMO-
xMA, 3a HCK1HOqeHeM cieAYIOUox:
a) nepepacnpe~ejieHne rouiocoB cormaCHO cTaTe 10;
b) yMepxcKe He aAMHmHCTpaTHBHOrO 6ioAKeTa H ycTasoseHHe pazsepa

B3HOCOB coruiacHo CTaThe 23;
c) lIepecMoTp jeH coruiacHo CTaThRM 27, 36, 37 H 38;
d) nepecMoTp npiwoxcemm C cornacHo nyHcTy 3 CTaThH 29;
e) pemeiiCHHS B OTHomeHHH AonojmTejIMx MepoHpHTHm cornacio cTame 40;

) OcBO6OxKJeHe OT o6s3aTenbcTB cornacHo cTaTe 55;
g) pa~penaeiHe cHopoB cornacHo cTame 68;
h) npHOCTaHoBaeHe ocyInecTemHu npaB coraacto nyKTy 3 CTaThH 59;
i) onpeejeHme YCAOBHA UPHcoeAHHeHHM cornacHo cTamje 64;
j) HCKmOeHHe yqacTmmca cornacio cTaTe 69;
k) npoACeme mm npeKpaeme CACTBHSA HacToSmero Coriamemsl corAacHo

cTaTe 71;
1) peKOMeHawH y-lacTHHKaM 0 BHeceHHH nonpaaoK cornacHo cTaTe 72;

4. COBeT MoKceT B .io6oe BpeMA OTMeHHTb upocTLJM pa3emAHMm
6obmimHTOM roAOCOB JIo6hie noHoMo'ms, nepe aHme HcnoieETemHoMy
KOMHTeTy.
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CmambR 18. I'POUEAYPA FOJIOCOBAHHM H HPHH31THE PEIIIEHHIfI B HCflOJI-
HHTEJIbHOM KOMHTETE

1. Kaxic bift xUIeH HcnonHHTenbHorO KOMHTeTa HMeeT npaBo no aaTb TO
xHCIO rOIOCOB, KOTOpOe 6blJIO HM HOAyqeHO B COOTBeTCTBHH C rOlOnKeHHMIMH
CTaTbH 16, H HHKTO H3 qAeHOB HcnOjiHirenIbHorO KOMHTeTa He MO)KeT AeiHeITb
CBOH ronioca.

2. Be3 yuiep6a AJA IoioJKeHm UyHKTa 1 HaCTOsmueri CTaTbH H IyTeM
[HCbMeHHOFO yBe/oM eHHM, HanpanJiseMoro Ilpe~cegaTeio, mo6orl 3KCflOp-
THpyioUiHm1 HIm HmnOpTHpyIoigHIt yqaCTHHK, KOTOpbII He AIBAeTC1 UJIeHOM
HCIIOAHHTeJIbHorO KOMHTeTa H KOTOpbIfi He nog[aBan CBOHX roAiOCOB B
COOTBeTCTBHH C nyHKTOM 2 CTaTbH 16 3a KaKOrO-nH6o H3 H36paHHbix 'UmeHOB,
MOKeT ynOAHOMOxHTb JO6oro 3KCIOpTHpyioigerO HAH COOTBeTCTBeHHO HMflOp-
THpyoiojero yqaCTHHKa-'UieHa HCIOAHHTeJIbHOrO KOMHTeTa npeACTaBmTI, erO
HHTepecbI H noaBaTb ero ronoca B HcnomIHHTeilbHOM KOMHTeTe.

3. B Te'IeHHe mIno6oro CeabCKOXO3fiCTBeHHoro ro/a AAJIA KaKao jro6ok
yxiacTHHK MO2KeT focJie KOHCyIbTagH C UqeHOM HCIIOAHHTembHOrO KOMITeTa,
3a KOTOpOIO OH IOAoCOBaJI B COOTBeTCTBHH CO CTaTbefi 16, OTKa3aTb aTOMy xLmeHy
B CBOHX rojiocax. 9TH rojoca MoryT 6bIT1 nepe~aHbI ApyroMy xm1eHy
HcnoHIrreAbHOrO KOMmTeTa, HO 3TOMy 'UleHy ywKe He MoxKeT 6bITb OTKa3aHO B
TaKHX ronocax B TexemHe ocTaBmeAcA qacTH AaHHoro cejibCKOXO3RfACTBeHHOFO
rosa AisA KaKao. -IJxeH HcHOnHHTejmbHorO KOMHTeTa, KOTOpOMy 6bIuO OTKa3aHO B
rOJAOCaX, TeM He meHee OCTaeTCA qUIeHOM HCHOAIHHTe IbHOrO KOMHTeTa B TexeHHe
OCTamefICA -iacTH aHHoro ceJIbCKOXO3sqiicTBeHHOrO rosa AJIiA KaKao. Jhio6aA
Mepa, nPHHATaR corJIaCHo iojio)KeHHSm HaCToauiero nyHKTa, o6peTaeT CHny
nocne noflyneHHM flpejcegaTeiieM HCbMeHHOrO yBeoMAeHHA o HeAe.

4. Jho6oe pelneHHe, npHHHMaeMoe HCIIOJIHHTeJIbHbiM KOMHTeTOM, Tpe6yeT
TaKOFO ce 6onbunmcTBa rOAOCOB, KaKoe HeO6XOAHMO AAM flpHHnTHS 3TOFO
pemeHHA B CoBeTe.

5. JIo6of y'aCTHmc HmeeT npaBo o6)iajxOBaTb B CoBeTe jio6oe pemueHHe
HcnojHrTeJbHoro KOMHTeTa. COBeT ycTaHaBmBaeT B CBOHX rnpaBHnax npo-
ijejypbi ycA oBHS TaIcoro o6xcanOBaHHs.

Cmambl 19. KBOPYM HA 3ACEAHH51X COBETA I4CnOJIHHTEJIbHOro
KOMHTETA

1. KBopyM Ha OTKpbITHH ceccHH CoBeTa COCTaBJI.,eT RPHCYTCTBHe 60Mb-
mnHHCTBa 3KCCOPTHPYIOIIAHX yxaCTIIHKOB H 6o.cIIiHHcTBa HMIIOpTHpyOImHX
y aCTHHKOB TIpH YCAOBHH, xlTO aTH yqaCTHHKH BMeCTe pacnonaraioT B KaxKAOrI H3
3THX ABYX KaTeropHik no KpaAHeA Mepe ABYMA TpeTAMH o61gero qHcica rojnocoB
BCex yxiaCTHHKOB, npHHaJJie)aKaiHX K 3TOii KaTerOpHH.

2. Ecim B geHb, Ha3HaqeHHbIH AJI OTKpbITHA ceCcHH, H Ha cJieAyI AIR AeHb
KBOPYM B COOTBeTCTBHH C IyHKTOM 1 HaCTOqIu eii CTaTbH He o6ecneqeH, TO Ha
TpeTHA Aem, H B TexleHme Bcero ocTaioigerocA nepHo~a ceccHH KBopyM
COCTaB3IeT npHCyTCTBHe 6obummcTa 3KCnOpTHpyIOUIHX yqaCTHHKOB H 6OIb-
mHcTBa HMnOpTHpyoUJ.HX yaCTHHKOB nPH YCJIOBHH, qTO 3TH yqaCTHHKH BMeCTe
pacnonaraIOT B KaxIgof H3 aTHX KaTerOpHA npOCTbIM 60JIbIHHCTBOM o6ulero
xiHCAa rOjIOCOB BCeX yxaCTHHKOB, npmHaA3e)KaIAHX K 3TOR KaTerOpHH.

3. KBopyM Ha 3ace~aHHAX, cJieAYKHI4HX 3a OTKpbiTHeM AO6Ofi ceCCHH B
COOTBeTCTBHH C nyHKTOM I HaCTO.ugeft CTaTbH, onpegeJAeTCq B COOTBeTCTBHH C
IyHKTOM 2 HaCTO~iIgeg CTaTbH.
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4. flpe~cTaBwreiMCTBO B COOTBeTC'rTBHH C uHKTOM 2 CTaTbH 11 paccMaT-
PHBaeTCR KaK ipHCyTCTBHe.

5. KBOpyM B OTHomesmH mo6oro 3aceamm HcnonmreimHoro KOMHreTa
onpeensIeTcs COBeTOM B npaBHAax npogeAypbl HcnonmrreAmHoro KoMHTeTa.

CmambR 20. IIEPCOHAJr OPrAHH3AIHH
1. COBeT nociie KOHCYJ, TamH C HcnojnnrremHbIM KOMHreTOM Ha3HaqaeT

KBaHibHd poBaHHim 6ojbIHHCTBOM rojoCoB HcnonmrTe~mHoro AHpeKTopa.
YCJIOBHA Haamem HcnoimnrrenbHoro AHpeKTopa onpe~ejmioTcA COBeTOM c
yqeTOM YCJIOBHA, AeAcTBy oiimx B OTHHomemm COOTBeTcTyOEX AOWHOCHMuX
JUM alalorEMHbIX mew2IIpaBHTeJ cTBeHmx opram3aaH.

2. HcnomurrembimIR AHpeIcTop KJSIeTCA riamBHbiM aMHHHcTpalTHBHbiM
gODCHOCTHmM JIHAOM OpraHH3aE[m1 H HeceT oTBeTcTBeHHOCTh nepeA COBeTOM 3a
HCHoAHeHHe H npimeHenae HacTomgero Coriamemis B COOTBeTCTBHH c
peuieHHim CoBeTa.

3. COBeT nocne KoHCyibTaHm c HcnommTebm im KOMreTOM Ha3HlaeT
KBaJiH4)HIjHpOBaHHI.IM 6OJEbIIHHCTBOM rOJIOCOB Ynpaalffiougero cTa6uI-
3aI(HOHHbIM 3alaCOM. YCJIOBHR Ha3HameHRA Ynpawnouero onpegenuoCrlC
COBeTOM.

4. YnpaBmuIoupiA OTBeqaeT nepeA COBeTOM 3a BbIIOJIHeHHe BO3JIO)K.HHL1X
Ha HerO HaCTOAlIHM CoriameIHeM O6a13aHIocTeI, a TalxKc Aono3IrHeTamH]uX
o6sI3aHHOCTefi, KOTOpie COBeT moTKeT onpetejimm. OTBeTCTeHHocmh 3a
B1inoJHeHHe 3THX O6S3aHHOCTefi ocyIiecTBjAreTcA B KOHCyjETamm c Hcuonl-
HHTeebHbIM AHpeKTOpOM.

5. Ee3 yugep6a AJIA nonowcemfiA nymcra 4 nepcoHan OpraHH3atm oTelaeT
nepeA HCcnnormreJbHbiM HpeKTOpOM, KOTOpbII B CBO00 oqepe]b oTseqaeT nepe[
COBeTOM.

6. HcnomnrebHI1fi AHpeKTOP Ha3HaqaeT n epcsOHa B COOTBeTCTBHH C
noo)KeHmSMH, YCTaHaBJ[aeM]B6MH COBeTOM. ilpn pa3pa6oTKe TaKHX fO3IO-
xceHHA COBeT yiHThIBaeT noAo)KeHHA, etc'rByiouie B oTHomieH AODC-
HOCTHbIX JIHI aHaJIorHqHbIX Me2KnpaBHTemACTBeHHLIX opraHH3aw&. Ha3Haqems
iiepcoHaia npOH3BOArTCs, HaCKOJIbKO 3TO npaKTHecKH ocymecTBHMO, H3 qHCJIa
rpa)KaH 3KCnOPTHPY0OiX H HMnOPTHpY0IIEHX yiaCTHKOB.

7. HH HcnoJimHTejibH LI AHpeKTop, Hm Ynpa-misoupi, RH APyrHe coTpyA-
HHKH He AOJImHbI HMeTh KaKofi-Am60 oHHaHCOBOR 3aHHTepeCOBaHHOCTH B
IIPOH3BOCTBe H npoMbimAeHmoA epepa6oTne KaKao, B Toprowie KaKao,
nepeBo3Ke KaKao Hm pemaaMe KaKao.

8. lIpH HCnO3IHeHHH CBOHX o6R3atmocTeA HcnoJIHHTembEiIA AHpeIcrop,
YnpaBamsnOIAm H Apyrae CoTpyAHmHci He AOAWKmil 3anpamHBaT inm noJnyxaT
yKa3aHHi OT yqacTHHKOB HAH OT KaKoro-JIH60 Apyroro opraHa, He oTHocmgeroCA
K OpraHm3agmi. OHH AOJDKHbI B03giepxumBThCA OT JDO6bIX AefiCTBHA, KOTOpbIe
MoryT oTpa3HTbCM Ha HX HOAOKeHHH KaK MeXCAYHaPOAHblIX AjO3DHOCTH1X AHI,
OTBeTCTBeHHbIX TOJIbKO nepeA OpraHi3alomefi. Katicbifi yacTxmn o6s3yeTCs
yBaKaTb cTporo Me)KyHapOAxHblfi xapaicTep o6f3amocTefi HcnonIWreMJMHoro
AHpeKTOpa, YnpaBmsnoiero H nepcoHaia H He biTaTCAS OKa3bIBaTb Ha HHX
BAiHAHHe UpH HCrlOAHeHHH HMId CBOHX o6S3aHHocTef.

9. HmcaicaA HH4)opMaipm, KacaioaAcs (by HOHpoBams ro ocyume-
CTBJIeHHM sacToslIxero CornameHHl, He AomKma pacKpIBaTlCA Hcnon-
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HHTeAbHLIM gHpeKTopoM, Ynpaauoujim Huni gpyrHM nepCOHa JOM Op-
raH3almW, 3a HCKnlIOqeHHeM Tex CAy'aeB, Koria noIyqeHo COOTBeTCTBylouIIee
pazpemeHHe COBeTa HH )Kce Korea 3O Heo6xogHMO J1SI XAOJDKHOFO BbIIOJIHeHHAI
HX 4)yHmEA B COOTBeTCTBHH C HaCTORUiHM CoriiaueHHeM.

rjIABA V. HPHBHJIEFHH H HMMYHHTETbI

CmambA 21. -IPHBHJIErHH H HMMYHHTEThl

1. OpraHHzaWA ABaAeTCmI IOPHAHqeCKHM .lIHn]OM. OHa nIOjlb3yeTCx, B
'iacTocT, npaoBM 3ajuotaT AorOBOpbl, npHo6peTaTb H pacnopAiaT6cA
ARBn2HMbIM H HeABHICHMbIM HMyIU~eCTBOM H BbICTyIaTb HCThXOM H OTBeT'IHKOM B

Cyte.

"2. CTaTyc, iipHBHrierm H HMMYHHTeTbI OpraHH3aAHH, ee HcnOJIHHTejibHoro
JApeKTopa, rlepCOHaJra H 3KCHepTOB, a TaKwe npeAcTaBHTeneA ymaCTHHKOB B
nepHog Hx npe6bIBalms Ha TeppHTOPHH CoeHHeHHoro KoponeBCTBa BeHKo6-
pHTamm H CeBepHOA HpjaHAH (HMeHyeMoro gajiee <<npaBHTelbCTBOM
npmmMaioieft cTpasn>) H MeICyHapOAHOi opraHHa erk no KaKao.

3. CoriameHHe o MeCTonpe6bmaHHH, ynOMAHyToe B nyc're 2 HaCTOSiieUi
cTaTbH, He 3aBHCHT OT HaCTOrI~ero Cornamemis. Ero AefRCTBHe, OAHaKo,
HpeKpa~aeTCR:
a) no AOrOBOpeHHOCTH Mexc~y HpaBHTeJibCTBOM rlpHHHMaioIeri CTpaHbI H

Opram13aUefkl;
b) B cjIyxae, ecm MecTonpe6bIBaHHe OpraHH3aAHH nlepCBOAHTCI C TeppHTOPHH

npmmMaougefl cTpaHI B Apyroe MeCTO; HzH
C) B ciyqae upeKpaueHHI cyigeCTBOeaHKAi OpraH3aumi.

4. OpraHmHaguL MOKeT 3aK1oqaTb C OAHHM HAH HeCKOJIbKHMH ApyFHMH
yqaCTHHKaMH corJiameHHA, KacaioulHecA rIpHBHJIeFHi H HMMYHHTeTOB, KOTOPbIe
MOFyT noTpe6oBaTbCs AAlA Haajexicatiero 4)yHKIHOHHpOBaHHA HaCTOxuIero
Cormaiemm.

FJIABA VI. 4HHAHCbI

Cmamba 22. (IHHAHCbl

1. Am ixe-ek ynpaB eHsI MeXaHH3MOM H 4lyHKIIHOHHpOBaHHIA HaCToAt~ero
CorniameHH BegyTCA ABa CqeTa: aMHtHCTpaTHBHbI]r cIeT H CqeT
CTa6HJIH3aqH OHHorO 3anaca.

2. PacxoAbI, Heo6xoAHMbie AA ynpanBAeHHR MeXaHH3MOM H 4)yHK-
1AHOHHpOBaHHR iacToAmnero CornameiHH, 3a mcKUOiqeHHeM pacXOAOB, OTHO-
cAUUIxcM K onepaMsM c y'qpe cAeHHbIM B COOTBCTCTBHH CO CTaTbefi 30
cTa6HIH3aqHOHHbIM 3ariacoM H K ero nOAJepxcaHHIO, HPoBOJS[TCA no aMHHHC-
TpaTHBHOMy cqeTy H OnjaqHBaIOTCA 3a cxieT ewKerOAH16X B3HOCOB yqaCTHHKOB,
pa3Mep KOTOPbIX YCTaHaIMBaeTCA B COOTBeTCTBHH CO CTaTbefi 23. OAHaKO, ecim
KaKofl-jm6o yMaCTHHK 3anpamHBaeT oco6bie ycAyrH, COBeT MOxKeT noTpe6oBaTb
OT Hero iX oIlAaTbI.

3. Jhio6zie pacxo~bi, OTHOCS1gHeCA K onepaiMH co CTa6HAH3aAHOHHb1M
3anacOM H K ero Ojep)KaHH10 B COOTBeTCTBHH CO CTaTbeH 33, 1IpOBOAS1TCX nO
cqeTy CTa6HJM3aEHoHHorO 3anaca. OTBeTCTBeHHOCTb no cqeTy CTa6HAH3a IOH-
HOrO 3anaca 3a AiO6we pacxogbI, KpoMe TeX, KOTOpbIe yKa3aHbl B CTaTLe 33,
onpeAejmeTcA COBeTOM.
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4. (PmaHcoBwA roA Opram3am coBnaJaeT c cejCAKOXO3,IcTBemjm
FO 0M AIA KaKaO.

5. PacxoAbI AeAeram B CoBere, B HcnoAHmebHoM KOMHT Te H B 3no6b1x
KOMHTeTax COBeTa HI HCnIoJIHHTeALHOFO KOmmC oIIJlaBoTcx COOTBCT-
CTByioUMH yaCTHKaMH.

Cmambs 23. YTBEPAKUEHHE AJMHHHCTPATHBHOrO BI0A KETA
H YCTAHOBJIEHHE PA3MEPOB B3HOCOB

1. Bo BTOpOfk nOAOBHHe Ka)Kcoro 4rnHaicoBoro rosa COBeT yTepwicjaeT
amW cTpaTmHwbA 6*o)KeT OpraHm3a W Ha cAeAy1Onufl 4)HHaHCOBwI rog H
ycTaHaBJmBaeT pa3Mep B3HOca iKa)KJoro yqcTHHmKa B aToT 6io~mceT.

2. B3HOC Kaxczoro ymacTHHKa B ammcTpaTHBHA 6iOA)KeT Ha KamcJblld
4,HHaHCOBLif roA ycTaHawmBaeTc B pa3Mepe, InpOnOPEVHOHanHOM jtoAe
rOAOCOB, PHHaA exKamUX 3TOMY yaCTHIy B MOMerT yTsep) eHHR atMHBHc-
TpaTHBHoro 6io~mceTa Ha sTOT 4)HHaHCOBbA roA, B o6uleM 'rcne rOAOCOB DCeX
yacTHHKoB. B geAx ycTaoBeHAH pa3Mepa B3HOCOB roAoca Kamcjoro
y'acTHmua noACIHTBaOTCA 6e3 y CTa upHocTaHoBjiCHHH npasa ronoca
KaKoro-AH6o yacTHHKa H ino6oro npoicmemero B pe3yjLTaTe aToro
nepepacnpe/eneeHH rOJOCOB.

3. Pa3Mep nepBOHaianhLHoro B3HOCa .wOoro yqacTHnKa, UpHcoeHH OLQe-
rOCA K OpramH3amm nocAe BcT eJIeHH B CHJIy HacToAUgero Coramemi,
ycTaHaBminaeTcs COBeTOM B COOTBCTCTBHH C 'HCJIOM FOJIOCOB, KOTOpLIM 6yleT
pacnoAaraT AaHHfi y'acTmm, H Co CPOKOM, ocTaiOUjMCA Ao HCTeeHHS
TeKyigero 4HHaHcoBorO roga, OAHaKO B3HOCEJ, ycTaHoBAeHHbe AAA ApyrMx
y'laCTHHKOB Ha TeKyI 4)HHaHCOBLIA rO[, He H3MeHSDOTCx.

4. EcAm HacTomee Cornamee BcTyHT B CHAY Ao HaqaAa nepsoro
nOAHoro bHHaHCOBOrO roga, COBeT Ha cBoeA nepBo# ceccHH yTrepAwr
aAMHHicTpaTHBnii 6ioj eT, oxBaTmaiou0fl nepoRH AIo Ha'ana nepsoro
nOAHoro 4HHaHCoBoro rosa.

CmambA 24. YIIJIATA B3HOCOB B AAMHHHCTPATHBHII f BIO)KET

1. B3HOCbI B agMHHHcTpaTHBHfl 6ioweT Ha KaBxCb1fi 4HHaHCOBbIA roj[
nogIe)KaT ylnaTe B CBO60AHO KOHBepTHpyesofi BamoTe, H Ha HHX He
pacnpoCTpaHAIOTCA BaIOTHbie orpaHHeHIS; CPOK ynnaTI HacTynaeT B nepblfl
AeHb AaHHoro 4mamcooro rola. CpoK ynmaThI B3HOCOB yaCTHHKOB 3a
4)HHaHCOBb61 FOri, B KOTOPOM OHH IpHcoe[HHMOITCAI K OpraHl3apHm, HaCTyIaeT B
TOT [eHb, Kora OHH CTaHOBArci yqaCTHHKaMH OpFaHH3aIHH.

2. B3HoCbI B aAMHHHCTpaTHBHII 61o Ker, yTBepwKJAeHHbIA B cooTBe'cTBmi
c nyHKTOM 4 cTaT6 23, no .ie)KaT ynnaTe B TeeHHe Tpex MecALeB CO tA
onpe~eieH HX pa3MepOB.

3. EcAH no HCTeqeHHH nATE Meci~eB C Ha'laia 4bHHaHCoBoro rosa HmI-B
OTHOiueHHH HOBOrO yxiacTmma-no HCTeqeHEH fTH MecsuqeB nocne TorO, KaK
COBeT peIIIHI BoIpoc 0 pa3Mepe ero B3HOCa, TOT mm HHOA yacTHEK He ynaTHn

OIOAHOCThIO ceoero B3HOCa B aJMHHHcTpaTHBHiA 61ojpjcer, Hcnouimrem mift
AIpeKTop nPOCHT laHHOrO y'laCTHHKa UPOH3BeCTH UInaTeK B KpaTqaAimHi CPOK.
Ecum no HcTeqeHHE ABYX MeCAleB nocue upocb6bI HCnonHHrenbHoro AHpeKTopa
AaHHb.[i y'acTiHKl Be euge He ynnaTii csoero B3HOCa, ero npaBo roAoca B
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COBeTe H HCHOJIHHTeJIbHOM KOMHTeTe HpHOCTaHaBJIMBaeTCA AO Tex Hop, HOKa OH
He ynjnaTirT nIHOfl CyMML B3Hoca.

4. YqacTmm, npano rojioca KOTOpOro npHocTaHaBJHBaeTcR B COOTBeTCTBHH
C HyHKTOM 2 HaCTomlugeA CTaThH, He JwH aeTCA ApyrHx CBOHX npaB H He
ocBo6oxJKaeTcs H OT KaKHX o6sA3aTenbcTB no HaCTORmeMy Cornamemio, ecim
COBeT KBaH4)HIMHpOBaHHbiM 6onbcmHcTBOM FOjiOCOB He npHMeT HHOrO pe-
memm. OH no-npewCKHeMy O6R3aH ynnaniBaTb CBOA B3HOC H BlInOAHSITh .jo6bMe
ApyrHe 4HHaHCOBbue O6A3aTenbcTBa no HaCTOmgIesy Cornauemo.

CmambA 25. PEBH3HA H OriYBJIHKOBAHHE OTMIETHOCTH

1. B KpaTqaklume no BO3MOWHOCTH CpOKH, HO He no03Aee IUecTH MeclgeB
no HcTeqeHHH Ka)DKOrO I HHaHCOBOFO rO~a, npoBepAeTCA COCTOAHHe CIeTOB
OpraHH3aWMI 3a JAaHH ta 4)HHaHCOBblfi roA H 6aiaHC Ha KOHeAI AiaHHoro
IHHaHCOBOrO ro~a nO KaXCAoMy H3 CqTOB, YIIOMAHyThIX B EIyHKTe 1 CTaTLH 22.
HpOBepKa npOH3BOJAHTC He3aBHCHMbiM 6yxraTepoM-peBH3OpOM C IIpH3HaHHOA
penyTajHeA COBMCcTHO C AByMA KBaJ14)H1HOBaHHbMH 6yxranTepaMH-
peBH3opasH OT nPaBHTCJbCTB cTpaH-ylaCTHHKOB - OAHHM OT SKCInOPTHPyIOUI]HX
y-laCTHHKOB H OAHHM OT HMIOPTHPYIOUHX yqacTHHKOB,-H36HpaeMbIMH
COBeTOM Ha KaKbIA HmiaHcoBiul roA. ByxrarTepbl-peBH3opMI OT npaBHTembcTB
CTpaH-yIaCTHHKOB He UOJy'IalOT BO3HarpamcKeHHA OT OpraHH3amm.

2. YcJornui Ha3HaqeHEn He3aBHCHMOrO 6yxranTepa-peBH3opa C upH3HaHHOft
penyTaliAe#, a Tame 3a~aqn H IXeAM npOBepKH yKa3EIBalOTCA B 4)HHaHCOBbLIX
nojioweHH x OpraHH3aftmI. rlpoBepeHHaA BeOMOCTb oT'eTa o COCTOAHHH
CqeTOB H npOBepeHHLmfl 6anaHc OpraHH3ajml npe cTaBaioTcA COBeTy Ha
yThepxCeHHe Ha ero 6.mDKaiueA oxiepeAIHOA ceccmH.

3. 'ly6JIuKyeTcA KpaTKaA CBOAKa HPOBepeHHbIX CqeTOB H 6ajiaHca.

rJIABA VII. IjEHbI, CTABHJIH3A1UHQHHbIIfI 3A11AC

H JROIlOJIHHTEJbHbIE MEPOflPHRTH1

Cmamba 26. UJEHA J[HA H HHWHKATOPHAA IEHA

1. Ai .eiefl HacTomnero Cornameams iIeHa Ha KaKao-606bi ycTaHaB-
AIHBaeTCA B 3aBHCHMOCTH OT IeHbI AHA H HHAHKaTOpHOi ieHb.

2. IeHa AuHA c yqeTOm nojo)KeHHA nyncra 4 HaCTOsUfeA CTaTbH npeA-
CTaBjIAeT co6OA Bbi'IHC1MmyiO eKeAHeBHO cpeAHIOIO KOTHPOBOK Ha Karao-6o6ml
no cpoqumM C~efKaM Ha 6.uiwamme TpH aKTHBHbx Mecgma Ha Hb[o-HOpKCKOA
6HpwIe KaKaO B nOJIeHb H Ha JIOHOHCKOf cpOxiHOft 6Hp)Ke KaKao npH 3aKpbiTHH.
JIOH JOHCKHe heHbi nepeBoArrcR B J~eHTbi CIHA 3a 43yHT C HCIIOAb3OBaHHeM
TeKyigero mTecmecuinoro o6MeHHorO Kypca no CpOx-HbIM c~ejiKaM, ny6-
AmKyeMoro B JIOHAOHe npH 3aKpbITHHi. COBeT onpe~eJiseT MeTOA pacmeTa B TOM
ciyqae, ecm KOTHPOBKH HMe[OTCA TOA1bKO Ha OAHOAi H3 3THX 6Hp4 KKao, Hi B
c~yqae 3aKphiTm JIOHAOHCKOfl BajuoTHoiI 6HpwiH. MoMeHToM nepexo~a K
cAeJyigieMy TpexMeCSHOMy nepHoAy cnrraeTCs 15-e qHCJO Mecsga, Henoc-
pe~cTeHHO npeniecTnyionmero 6JmIaAmeMy aKTHBHOMy MecIly, B Te-ieHe
KOTOporO HacTynaeT CPOK CgMeCH.

3. HHJAHKaTOpHaA 1 eHa npeCTaBAeT co6ofl cpeAHIOIO ieH AHl 3a 5
UOCA eAOBaTeJIbHbIX PWIHOxHLIX AHeA. Jhlo6ai CCblUKa B HaCToRmeM Cornamemmn
Ha HHJHKaTOpHyio ileHy, HaXOAAI1RyOCA Ha YPOBHe H)Ke HJI BbIme TOFO HiH
HHoro noKa3aTeaA, 03HaqaeT, "ITO cpe Nii RelH AH 3a npe bU ymHe 10
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nocane3OBaTelbHbiX PbIHOqHblX AHefi 6buia Ha YPOBHe Hme H HH BbanHe AaH-
HOrO noKa3aTeJim. COBeT npHHHMaeT npaBnvia ocyumecTineIIHHI fOjIOKeHmA
HaCTORigero fyHKTa.

4. COBeT MOweT KBaJIH(HMHPOBaHHblM 6ojbimmlcTBoM FOAlOCOB I1pHHATb
pemeHHe o6 HCYOb3OBaHHH Ao6OrO Apyroro MeTOj[a onpe~emeHHA 1ReHI61 As H
HHHKaTOpHOR IeHbI, ecJm, no ero MHeHHIO, nOO6HbIf MeTOA 6ojee yAOB3ieT-
BOpHTeiieH, 'qeM MeTO~bI, H3AOwKeHHbie B nyHKrax 2 H 3 HacTomuetI CTaTbH.

Cmambx 27. IEHbI
1. AAA itene HaCTO3maero Cornamemui ycTaHaBjiHBaIOTCA: MHMmaJIbHaA

geua B pa3Mepe 100 [UeHTOB CILIA 3a 4,yHr, MaKcRMaMbHi aA eHa B pa3Mepe
160 ieTroB CIliA 3a 4)yr, 6onee HH3Kas ileRa BMeniaTeiCTBca B pazMepe
110 erHTOB CIIA 3a cjyHr H 6onee BbiCOKaA igeHa BMemaTe3ThcTBa B pa3Mepe
150 ueSTOn CIHA 3a 4ywr.

2. a) KaKAafbt cejbCKOXO3AfICTheHHbIA roAAR A KaKaO Ha CBoefi Bropol
o'lepeAHOHi ceCCHH COBeT paccMaTpHaeT H Mo3KeT KBajH4,HIUHpOBaHHbiM
6OJbIIInmcTBoM FOnOCOB nepecMoTpeTm ijeHbI, ycTaHoBAeHsiIe B nymcre I
HaCTo5uieg cTaTbH.

b) 1pH paCCMOTpeHHH ijeH COBeT npHHHMaeT BO BHHMaHHe TeHfCH1IHH B
o6aacTH IjeH Ha KaKao, noTpe6neHe, npOH3BOACTBO, 3anacbI, ariRme
H3MeHeHHA B MHPOBOM 3KOHOMHqeCKOM noo KceHmH HAM B BaJIOTHOfk CHCTeMe Ha
ieHbI Ha KaKao, a Taoie Ao6be Apyrme 4axTophi, KOTOphIe MOlyT IOBIHMffb Ha
AOCTHX(eHHe ieiefi, YCTaHOBjieHHbIX B HaCTOAIeM CoraiameHHH. HcnoJI-
HHTeJmbHbIH AHpeKTOp npeAcTa~jAeT Bce Heo6xoAHMbie AaHHbie AJIA COOTBeT-
cTyionero paccMoTpeHtsA BbiiUeyKaaHHbIX 4aKTOpOB.

3. a) Ec~i HeTTO-3aKYIKH B CTa6nHaEROHHb6I 3anac, npesibnbIIioHe
100 TbIC. TOHH, 61i1J1H npOH3BeeHbI B mIIo6of nepHOA, He upebmiaiounMA
ABeHaA IaTH nOCJeAOBaTeJAbHbIX MecSIeB c AaTEI BcTynjieHHM B CRAY HaCTO mqero
Cormameims, Eum eCAH geles 61um iepecMoTpeHM c Aarmi nocieAHero
nepecMoTpa qLeH, TO COBeT nIPOBOrHT cneEIMaJbHyIO ceCCHIO B TeqeHe AecA
pa60xmx AHeA. EcAm COBeT KBaAmH4Hi~poBaHHbIM 6OjbmcHHcTBOM rOAiOCOB He
npmmiMaeT Horo pememHH, TO ixeHa BMemiaTeAcTBa COKpaigaeTCT Ha 4 igeHra
CIRA 3a cbyHT.

b) EcJmI BnocAeJ]CTBHH AonoAHHTejHbie HeTrO-3acyIIKH B CTL6=IH-
3agmOHHbI 3anac, npebmiaiownge 75 TBIC. TOHH, 6fum npOH3Bee{eHm B TeqeHHe
A106oro nepHoJa, He npe~bmaaioIiero ABeHaJi]aTH nOCAieAOBaTeLHbiX MecZ1eB,
COBeT CO6HpaeTCA Ha cneIHanbHyio ceCCHIO B TexieHHe AecATH pa6O'qHx AHef.
Ecim COBeT KBaAH4)mgHpoBaHHbIM 6OJIUIuHHCTBOM rOAiOCOB He IpmmMaeT
mHoro pemeHHA, TO iAeHa BMemaTeAmcTa coKpamaeTcA Ha 4 igeHTa CiIA 3a
ctyHT.

4. a) EcJM HeTTO-lpO [aX(H H3 CTa6HArH3aqHOHHorO 3anaca, npesaimigne
100 Th6IC. TOHH, 6bulH UPOH3BeeHbl B TeqeHHe nepHO~a, He npesBE~iaioiiero
IABeHaAIJaTH iOCAeAOBaTeAbHbX MeCCijeB C AaTbI BCTytnUeHHS B CHAY HacToJmero
CoriameHHA, wm ecAm IJeHbI 6bum nepecMoTpeHbI c aTbI nocieAHero
nepecMoTpa iteH, COBeT CO6HpaeTCs Ha cneugHajbHoe coBeiaHme B TeqeHme
Aecxr pa6oxmx AHer. Ecim COBeT KBajm4)IH[IPOBaHHbIM 6oJIbmHHCTBOM
FOJIOCOB He npHHHMaeT HHOrO peIjeHM, TO gieHa BMemIaTeibcTBa HOBMIUIaeTCA Ha
4 ixeHTa CIliA 3a 4FyHT.

b) ECAH BnocJieCTnHH AonoAmHTeJE6Hbie HeTTo-rnpo~axu H3 cTa6AM3a-
IHOHHOrO 3anaca, npenmIa ouHe 75 TbIC. TOHH, 6bIm flpOe3BCeHbI B TelieHme
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.ro6oro nepHO~a, He npeBbnuaioero ABeHailaTH nocAeAOBaTem, HbIX Mecm~eB,
CoBeT co6HpaeTcA Ha cneuHanisyio ceCCHIO B TeqeHHe AecArrH pa6oqHx HeA.
Ecnii CoBeT KBam4mmwpoBaHHbiM 6ojubmHHcTBoM rOIOCOB He [IpHHHMaeT HHOrO
peiueHHA, TO geHa BMeiaTejAbcTBa nOBbKuaeTCA Ha 4 igeHTa CIBA 3a 4,yHT.

c) ECJIH KOnHleCTBO KaKaO B cTa6HWlH3aJxHOHHOM 3anace AejaeT HeBO3MO-
)KHb!M pHMeHeHHe HnOIceHHIA BbIuenpHBeeHH]LX IOJHyHKTOB a H b,
npimeHeTCA ciie~yioiuee nOJlO)KeHHe: eCJIH Ha AeHb Havajia jiuo6oif oqepeAHOA
ceccHH COBeTa HHAHKaTOpHaA geHa HaxOAHTCA Ha YPOBHe HimT wBile BepxHerf
geHbI BMewaTeAbCTBa H B cpe HeM OCTaBailaCb TaKOBOA B TeqeHHe 60
nocfelOBaTeJbHbIX pbIHOqIH]IX AHefk, gesa BMeiaTe6bCTBa nOBbnIaeTcA Ha
4 iAewra CIBA 3a (byHT, ecHn COBeT KBaJIH()HIHpOBaHHbIM 6OJI6UIHCTBOM
FOJIOCOB He IIPHHHMaeT HHOFO pemeHA.

5. rIpOBOAHTCA He 6onee ABYX nocjieAOBaTe~JibHbIX nepeCMOTPOB geH B
OAHOM HanpaBJieHHH B COOTBeTCTBHH C nyHcTOM 3 Hm nyHKTOM 4 STO* CTaThH B
TeqeHHe nepBbIX Tpex AeT AeACTBHA HacToauqero CornameHH.

6. B HCKAiOqHTeAiLHLIX O6CTOlTejbcTBaX, aHa OFH4HLIX TeM, KOTOphle
yKa3aHbI B CTaTLe 38, COBeT riepecMaTpHBaeT H MO)KeT KBaAH4)HgHpOBaHHbiM
6ojubumIcTBoM FOJIOCOB H3MeHHTh IgeHbI, yKa3aHHbie B HyHcTe 1 HaCTOAUteri
craTbH. IpH nepecMoTpe IgeH COBeT npHHHMaeT TaKxce Bo BmMaHHe 4acTopbm,
yKa3aHHme B nyHKTe 2b HacTomeA CTaTLH.

7. B OTHOiueHHH ftepecMoTpa [geH coriaCHO HacTOsigeA cTaTe nOAOKeHHA
CTaTbH 72 He IIpHMeHAIOTCA.

CmambA 28. KO34"I HHEHTMI IIEPECtlETA

1. Am onpexeieHHA 3KBHBaiJeHTa KaKao-npOAyKTOB B KaKao-6o6ax yc-
TaHaBJIHBaIOTCA cnejyioigHe K034"Hi eHThI nepecqeTa B KaKao-6o6b1: KaKao-
macno 1,33; KaKao-)KMbIX H KaKao-HopoIUOK 1,18; KaKao-Macca H KpynKa 1,25.
COBeT MOxceT B cnyqae Heo6xoAHMOCTH npHHsHrr peineHe, WrO Apyrie
npoAyicmi, co~epwauXiie KaKao, RsBmAorcA KaKao-npO~yKTaMH. Koq4,HniieHTLi
nepecqeTa AJI Apyrax KaKaO-npOAyKTOB, nOMHMO Tex, ARAi KOTOP6IX KOcb-
4HnuHeHTI uepecmeTa yKa3aHbI B HaCTOSigeM nyHKTe, yCTaHa BHBaOTCA
COBeTOM.

2. COBeT MoxKeT KBaHImHHIpOBaHHbiM 6oAiIHHCTBoM FOJIOCOB nepeCMOT-
peTb Ko34ixHeHTbi nepecqeTa, npe~yCMOTpeHiie B nyHKTe I HaCTOsrnlei
CTaTbH.

Cmamwi 29. BbICOKOKAqECTBEHHOE HIH APOMATHqECKOE KAKAO

1. He3aBHCHMO OT nOJIO)iceHHA CTaTbH 35 nonioxceHHi5 HaCToAMIero Cor-
JIauieHmH 0 B3HOCaX AJIA CjHHaHCHPOBaHHS cTa6HIH3awHOHHOFO 3anaca He
npHMeHSIOTCA K BbLCOKOKaiecTBeHHOMy Hm apoMaTH'eCKOMy KaKao mo6oro
3KcnopTHpyioiiero yqacTHica, KOTOpLIA yKa3aH B iyHKTe 1 iipHAoXeHHA C H
npOAyKUKHA KOTOPOFO COCTORT HCKlIO'iHTeAbHO H3 BblICOKOKaxieCTBeHHOrO HJIH
apoMaTHleCKorO KaKao.

2. 'loAioKem nyHKTa 1 HacTOAuIxeA CTaTbH flpHMeHAIIOTCAI TaKKe K
mO6OMy sKclnOpTHpyIoIlueMy yxiacTHHKy, KOTOpbIA yKa3aH B iyHKe 2 npjio-
)KeHHA C H qacT6 npOAYKIAHH KOTOpOro COCTOHT H3 BbICOKOKatecTBeHHOFO HAH
apoMaTHqeCKOrO KaKao, B ipe elax AOJI 3TOFO HpOH3BOACTBa, yKa3aHHOA B
nymcre 2 npmuoxKemH C. K OCTaJILHOR qacTH ponyiKUm npHMeHAIOTC51
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UojnoxeHHA CorialiiemLR 0 B3HOCaX A~Jl 4 HmaHcHpoBaHH cTa6Huu1aIatoHHoro
3anaca H APyrHe orpaHHmeHRs, npeycMoTpeHHbie B HacToAeStM Coriamemm.

3. COBeT MO2KeT KBaJIH)HIMIpOBaHHbIM 6OAbISIHHCTBOM rOAlOCOB rnepecMOT-
peTb np oicemHe C.

4. EciiH COBeT o6HapynuRT, ITO UPOH3BOACTBO HJIH 3KCIIOPT cTpaH,
riepeqmceHHbIX B npHioCemm C, pe3KO Bo3pOcJI, OH npHmmiaeT HaAjexcauAHe
MepbI AIA npe~oTpamuemui 3AoynoTpe6iieHHA Him yK1COHeHm OT B]InOAHeHHg
HacTosmero Coriamemsi.

5. Kax biiA yqacTHHc o63yeTcs Tpe6oBaT6 npe'ieAiemsI yMepnKesioro
COBeTOM KOHTPOJALHOrO AOKyMeHTa, npe)K~e meM pa3pemrT 3xKcnOpT
BbICOKOKaxiCcTBeHHorO HAM apoMaTHqecKorO KaaO Co CBOeA TeppHTOpHH.
KamICJbil yxiacTHmK 0 6 SI3yeTCs Tpe6oBaT npe AAeHHA yTBep)KJeHHOrO
COBeTOM KOHTPOJ1bHorO AOKyMeHTa, npexce meM pa3pemHTb HMEOpT BbICOKOKa-

CcTBeHHOrO HAm aposaTHqeCKOrO KaaO Ha CBOiO TeppHTopHiO. COBeT MoxceT
KBam4)HUMPOBaHHbiM 6ojiiHHCTBOM roAoCOB HpHocTaHOBHTh r BecHe acex
Him qacTH noioceHHA HaCTOsIjero nyHKra.

Cmambf 30. YlPEKJ[EHHE CTAEHMH3AUHOHHOFO 3AIIACA

1. HaCTOr31IM yqpenKaeTCA CHCTeMa CTa6HAH3aiAHOHHorO 3anaca. 06eM
CTa6WUIH3aqHOHHOrO 3anaca CoCTaBmeT 250 TIC. TOSH iaHBeIeHTa B Kaao-
6o6ax. EcAm B COOTBeTCTBHH C nioJIo)KeHHm CTaTbH 71 COBeT pemHT npoA[HIm6
HacTo3iee CoriameiHHe Ha JABa ro~a, TO COBeT MOxceT yBejIOHT 06,eM
cTa6HWM3aHOHHorO 3anaca KBaJIH4)mHpOBaHHilM 6ojmriHHcTBoM FOAOCOB npH
YCAOBHH, xITO TaKoe yBeJHtieHHe He iipeBbIaaeT B IejOM 100 ThIc. TOHH
3KBmHBmeHTa B KaKao-6o6ax.

2. Ynpa imiou Ai CTa6HJIH3ajHoHHbIM 3anaCoM 3aKynaeT H xpaHHT KaKao-
6o61, OAHaKo B cjIyqax, oiipee MembIX COBeTOM, MO)KeT TaKKe 3aKynaTb H
xpaHHT go 10 TrIC. TOHS KaKao-MaCCSI. ECIm fpH 3TOM Bo3HHKaIOT npo6iiems
TOpFOBJIH KaKao-MaCCOfi HAm ee xpaHeHHS, efcTBHe noioneHHAi HaCTOIgeo
nyHKTa MonceT 6bITh IIpHOCTaHOBJIeHO COBeTOM ,AJI abHeMIUerO paCCMOTpeHHm
Ha ero cReyiA oqepeAHoiR ceccSS.

3. YnpaA IOA B COOTBeTCTBHH C iipaBHJIamH, yCTaHOBAeHHbIMH Co-
BeTOM, HeceT oTBeTcTBeHHOCTh 3a oriepaE(HH CO CTa6HAM3aW OHHbIM 3anacom, a
TaKme 3a 3aKymcy KaKao, npOaXCy H noHepKaHHe 3anaCOB KaKaO B xopoiIeM
COCTOHHH H 3a 06HoBeHHe-6e3 onaCHOCTH A_ pbIHKa-napTHA KaKao
cornacHo cooTBeTCTByI olUX noioHHesM HacTosmero CoriiameHHs.

CmambR 31. 4HHAHCHPOBAHHE CTABHJIH3ALUHOHHOO 3AIIACA

1. A 4)nHaHcHpOBaHHsI oiepaImi co CTa6HAH3a(HOHHbIM 3anaCOM Ha ceT
CTa6IH3aAHOHHOrO 3anaca HaIHCJAIOTCA peryJIAPHbie IIocTyIeA B 4IopMe
B3HOCOB, B3HMaeMhIX C KaKaO, B COOTBeTCTBHH C IIOoIOceHHSMH CTaThH 35.

2. Ynpam uouiA CTa6H1H3aiHOHHbIM 3alaCOM HOCTOSIHHO HH4)OPMHpyeT
HcnOJmHTebHorO AHpeKTopa H COBeT 0 43HHaHCOBOM nOnO)KeHHH CTa-
6umHM3a Womoro 3anaca:
a) EcAM 4IHHaHCOBOe iio)KeHe cTa6HH3anoOHHOrO 3anaca SBjIeTCC RAm

HpeCTaBJIAeTCA HeAOCTaTO'IHO HpO'1HIM AAA 4)HHaHCHpOBaHHm ero
onepauEO, YnpamLmouoidl uHHopmpyeT o6 TOM HcnonIHHTebHOrO
AHpeKTOpa. HCHOAHHTejibHIAf AHpeKTop CO3EIBaeT cIe.HajBlbyIO cecCHIO
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COBeTa B TeqeHHe 14 AHeAI, ecJmI TOnEbKO CO3bIB COBeTa He HaMexiel HHbIM
O6pa3oM B TexeHHe 30 AHefL. COBeT MO4KeT YnOIHOMO-HTb YnpaBnsnontero
Ha npHmne'eHme 3aeMHMX cpeAcTB Ha KOMMeptIeCKOil OCHOBe B CBO60AHO
KOHBepTHpyeMoft BaIIOTC H3 COOTBeTCTBYIoIAHX HCTO'qHHKOB. YflpaBaIO-
upHA MO)KeT o6eciiexiHBaT TaKHe 3afMhi cKIaAcKHMm CBHJeTejAbCTBaMH Ha
KaKao, xpasmoe B CTa6HJlH3aIgnOHHOM 3anace. Jlo6bie TaKHe 3aftMbI
nioramaloTrC 3a CqeT nocTynneH A B3HOCOB, nPO~aXKH KaKao H3
CTa6HAM3aipioHHorO 3anaca, a TaKie H3 pa3JIHqHblX AOXOAOB cTa-
6HJM3ax OHHorO 3anaca, eCJIH TaKOBbie HMe]OTCS. OT~en]bHbIe yxiacTmHKH
He HeCyT oTBercTBeHHOCTH 3a noramieHe Ta~KX 3afMoB.

b) B TeqeHHe npHMepHO 12 MecsgeB nocie BcTynAeHHA HacTostgero Cor-
AameHHA B CHJIy COBeT KBaJIH4)HI]HpOBaHHbIM 6obIUHHCTBOM rOAOCOB
npHlmMaeT pemeHHe o peKOMeHat[H x YqaCTHHKaM OTHOCHTejbHO BO3MO-
XCHbIX Mep no Tpe6yeMOMy AOIIOlHHTEJlbHOMy 4)HHaHCHpOBaHHIO, nOmHMO
npegycMoTpeHHorO BImue B nySKTe <a )>. B flo6bJX TaKHX peKomes~amj
COBeTa AOJDKHbI yHTIBaTbCA orpaHHqeHHA, CBS3aHHbie C KOH-
CTHTYAHOHHbIMH H/HAM 3aKOHO~aTebHbIMH npoiqe~ypamH yqaCTIHKoB.

CmambR 32. CBSI3b C OBIg[HM 4OHAOM ARIA CbIPbEBbIX TOBAPOB

COBeT O6jaXaeT IIOAIHOMOHMH Ha BexeHHe neperoBopoB o6 YCAOBHAX
accogiawmi c O6IjuHM cIOHAOM AJIA chipbeBbIX TOBapOB noc~ie Haqaia
4yHKtHOHHpOBaHS nIocnieAHero H, B cJy'qae nPHHATHAI pemieHHA KBa-
JIKbH4.HDOBaHHbiM 6onLmHHcTBoM rOJIOCOB, ocyInUeCTBjI eT HeO6XOgHMbie MepbI
AJIA aCCoIlMaIHM C (IoH OM B COOTBeTCTBHH C YCTaHOBAleHHIIMH B HeM
IIpHRIHHaMH C IleJIbiO IOJIHOrO HCflOJIb3OBaHHM (bHHaHCOBbIX BO3MOKHOCTeI,
npeAOCTaBAMeMbIX 4 OHOM.

CmambA 33. PACxOJbI 110 OIIEPAUIHAM CO CTABHJIH3AI.HOHHbIM 3AIACOM
H EFO COREP)KAHHIO

PacxobI no onepagHm CO CTa6HJIH3aUpHOHHbIM 3aInaCOM H ero co~ep-
2KaHHIO, BKJIO'qaM:
a) BO3HarpaKeHHe YnpaBnoAuiero CTa6HAH3aiAHOHHbIM 3anacom H CoTpyA-

HHKOB nepCoHaJia, HpOH3BOAHIWHX onepaWHH CO CTa6HH3aAHOHHbIM
3aHacOM H onepaiwHH no ero CO ep>KaHHIO, pacxo~bI OpraHH3ami no
yIlpaBJIeHIHIO H KOHTPOJHPOBaHHIO c6opa B3HOCOB H pacxogbI, CBA13aHHbIe C
noraneem I o AyxieHH]IX 3aHMOB COBeTOM H ynIaTOl npojeHTOB 1O HHM; H

b) HmbIC pacxo~bI, TaKHe, KaK TpaHCnOPTHbIe pacxo~bI H cTpaxOBaHHe C
MOMeHTa HOCTaBKH Ha YCJIOBIAX 4)o6 AO nOCTaBKH Ha cKj aA CTa6HJfH3agHOH-
HOro 3anaca, pacxo~bI, CBS13aHHbie CO CKJIaaHpOBaHHeM, BKJIIOxlaA 4y-
MHra LHO, C rpy3oBOfl o6pa6OTKOi, cTpaxoBaHHeM, yupaBneHHeM H HHCneK-
qMefi, a TaKxce pacxoIbI, CBS3aHHbie c O6HOBjIeHHeM napTHi KaKao c IgeAbio
nIOAUep)KaBHA HX TOBapHbIX KOHAHIHIA H CTOHMOCTH;

IOKPbIBaIOTCA 3a cqeT o61iqlHorO HCTO'qHHKa JAOXOAOB -OT B3HOCOB, KaK aTO
npeIyCMOTpeHO B CTaTe 35, HAM 3afiMOB HAm HOCTynneHHA OT nepenpogawH.

Cmamb 34. PA3MEIUEHHE H3JIHIIIHHX CPEACTB CTABHJIH3AUHOHHOFO
3AHIACA

1. MacT cpe cTB CTa6HAIH3aHOHHOFO 3anaca, BpeMeHHO npeBbimaioigitx
noTpe6HOCTH ARM HHaHCHPOBaHHA onepauKA C HHM, MOxceT COOTBeTCTBY1OU4HM
o6pa30M pa3meigaT6CA B HMnOPTHPYIOIIHX H 3KCIOPTHPYIOUHX cTpaHax-
yaCTHHKaX B COOTBeTCTBHH C npaBHJIaMH, YCTaHOBjieHHbIMH COBeTOM.
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2. 3TH nipaBHJa, B 'IacTHOcTH, yxlHThJBaIOT JIHKBHAHOCTh, Heo6xoAHMyilo Ai
Bcex onepaMHA co CTa6HMH3aiIHOHHbIM 3aflaCoM, H KeJITeAbHOCT]6 nOAJepxKaH]H
peaI]HOfH CTOHMOCTH aTHX cpe cTB.

Cmambx 35. B3HOCbI AJIIHHAHCHPOBAHHSI CTAEHhIH3AI.HOHHOFO 3AHACA

1. B3uoc, B3HMaeMbIA C KaKao, snepBie KcCnopTHpyeMoro yqaCTHHKOM,
AH6o Bnepblie HMnOpTHpyeMoro yxacTHHcoM, CocTaEBiAeT I i eHr CILIA 3a 4yHT
KaKao-606OB H nponopIoHaOibHoe KoAHqecTBo KHKao-HpOAyKrOB B coOTeT-
cTBHH co CTaTbeH 28. B JIO6oM cuyqae B3HOC B3HMaeTCS TOJIBKO o;rnH pa3. As
3TOA iAe.H HMROPT KaKao cTpaHoi-yqacTmKoM H3 cTpaHbI-HeyqacTmH a
c4HTaeTcA nPOHcXO1ImHM H3 aTOH cTpaHbI-HeyaCTHHKa, eCJIH He npecTaBjeHbi
y~o ~eTBopHrenbOie AoKa3aTeAbcTBa Toro, 'rTO TaKoe Kaao IPOHCXOrHT H3
cTpaHbI-yacTHHKa. CoBeT eiceroAo nepecMaTpmaeT pa3MepE B3HOCOB AuIA

aHHaHCHPOBaHHA cTa6HAH3a1HoIiHoro 3anaca H, He3aBHCHMO OT noloxcemif
nepsoro npeAio)KeHR HaCTo~uero nyncra, MO3KeT KBaAH4)mmpoBaHHiiM
6ojibrnHHcT~om roAocoB yc-raHaBmBaT 6onee HH3KHr YPOBeH B3HOca Hr
BbIHOCHT, peineHe 0 BpeMeHHOM npeKpam~emiH B3HOca c yieToM 4HHaHcoBliX
peCYPCOB H o6s3aTejbCTB OpraH3aWiM B OTHoLuemm cTa6Han3aupOHHoro
3anaca.

2. CepTH)HKaTbm o6 ynaTe B3Hoca BbIAaiOTCi COBeTOM B COOTBITCTBHH C
IIpaBHAaMH, KOTOpbie OH YCTaHOBHT. Tame npaBana AOJIlCH1I YqHTblBaTb
H-Tepechl TOPFOB.IH KaKaO H upeAyCMaTpHBaTh, B xiacTocTH, BO3MO)KHOe
HCHOJfb3OBaHHe areHTOB H BblitIaTy B3HOCOB B yCTaHOBRIeHHIbIA npe~eJIbHbIA
CPOK.

3. B3HOCbI, B3HMaeMbIe coriacHo HOAOKeHHAM HaCToitei CTaTbH, BbInJa-
qHBaOTCA B CBo60A[HO KOHBepTHpyeMoA BaIIOTe H oCBo6oKcaIOTCA OT
BaJIIOTHbiX orpaHHqeHHA.

4. HHqTO B HaCTOIeA CTaThe He 3aTparHBaeT npana mo6oro noKynaTeJI
H" npo AaBra peryIipoBaT YCAOBHS InaTeiKa 3a nOCTaBKH KaKao no B3aHMHOMy
corlalIeHHIO.

CmambA 36. 3AKYHIKH B CTAEHJIH3AUHOHHMI 3AIIAC

1. Korga HHAHKaTOpHaA ileHa npeBbimuaeT HDKHiOiO tieHy BMemaTeJIbCTBa,
Ynpa iouwH CTa6HJIH3aIAHOHHbIM 3anacoM 3aKynaeT KaKao AIHIII, B TOM
o6feMe, B KaKOM 3TO Heo6XOAHMO AJI3 3aMeHbI KaKao, yxce xpaHHmorO B
cTa6HuA3aqKonoM 3anace, c ijeAbio coxpaHeHHA KaxiecTBa. IlporpamMa
o6HoBneHEI 3anacoB npeACTaBAJeTCA YnpaiAsoUIHM Ha yTep)KceHme CoBeTa.

2. Korga HHAHKaTOpHaH igena HaxOrHTCA Ha yPOBHe Him HHXCe HHwHeH LieHbI
BMemuaTeJIbCTBa, YnpaBiAIOUHrI 3aKynaeT B CooTBeTCTBHH c npamHamn,
yCTaHOBBeHHbIM COBeTOM, TaKoe Komn ecTBo KaKao, KaKoe Heo6xoJAHMO AJlH
Toro, TO6bI HHAHKaTOpHaA ieHa nOAHAiacb BblhIIe HHWKHei I OHbI BMe-
maTelbCTBa.

3. EcaTu xiepe3 20 pbiHOqHbIX AHeA nocae Ha,4aJia 3aKyIOK B COOTBeTCTBHH c
yHKTOM 2 HaCTosmgeR CTaTbH HHAHKaTOpHaA i eHa He CTaHOBHTCSI BbIuIe HHHeAi

ielHbI BMeIIaTeAbCTBa, COBeT co6HpaeTc, Ha cneumanbHyIO ceccIo AAA
paccmoTpeHmH onepauOi co CTa6HJIH3apHoHH6IIM 3anacoM H npe~caBnjieHus
gaAbHeA uHx yKa3arHH YnpaaJis emy B omonemrn AeAcTBHi, KOTOpbie
Heo6xo~mHO npe~nPHHTh AJIA Toro, wroi6bl HHKaTOPHaM LeHa noAHIacb
BbIUIe uHHKHeA IleHbI BMeniaTejrbCTBa.

Vol. 1245, 1-20313



1981 United Nations-Treaty Series * Nations Unies-Recueil des Trait s 305

4. Korea YnpamsnoumjI npOH3BOrHT HeTTO-3agyKH KaKaO AO YPOBHA 80
IIpOIeHTOB OT MaKCHMaJIbHOFO o6feMa CTa6HMH3alHOHHOrO 3anaca, COBeT
Co6HpaeTCA Ha cneE(HanbHY!O ceCCHIO B Te-eHHe 10 pa6oMHX AHeA .IA
paCCMOTpeHHA HOIOjKeHHM Ha PbIHKe H IIPHHITHAI KBaJIHdHIXHpOBaHHbIM

6onbmHHCTBoM rOAOCOB pemeHHR 0 COOTBeTCTByIOIHX KoppeKTHPYIOUgHX
Mepax; aTH MepLi MOryT BKJIIO'qaTb nepecMoTp qeH B CTOPOHY HX IIOHHXKeHHA,
KOTOpOe BCTyHaeT B CHJY, Kor a 3agynKH B CTH6HJIH3alIHOHHb6ir 3anac
AocTHraIOT 250 TbIC. TOHH.

5. YnpaBjiiomiHA MoxceT nIPOH3BOAHTb 3aKyUKH Ha PbIHKaX npOHCXO3K-
AeHHA TOBapa H Ha BTOPHlHbIX pbIHKaX. YnpaBJIAsOuHfi HanpaBjAeT nepBbifi
oTKa3 npO asB1aM B 3KCnOPTHpyiotmHe cTpaHbi-yxiaCTHHKH.

6. YnpaArisoUMjA 3aKynaeT KaKao HUIb, IpH3HaHHbIX CTaHaPTHbIX TO-
BapHbIX COPTOB H B KOJIHiCcTBaX He Mesee. 100 TOHH. TaKoe KaKaO IBJIAeTCA
CO6CTBeHHOCTbIO OpraH3aYMi H HaXOAHTCA nOg ee ynpaBj.eHHeM.

7. YnpaimouliAH 3aKynaeT KaKao no npeo61iAa iigHM pblHOxHbIM IeHaM B
COOTBeTCTBHH C HpaBHJIaMH, YCTaHOBAeHHbIMH COBeTOM.

8. YupaBJIAIMHAi Be eT HagiJeJJKaiHA yqeT, nO3BOJIiOigHIA eMy BblIIOjiSIxTb
ero 4)yMJ.H B COOTBeTCTBHH C HaCTOJIXHM CorAameHHeM.

9. MecTa AA xpaHeHHS CTa6HH3aIHOHHOrO 3anaca Bb6HpaIOTCA TaKHM
o6pa3oM, rro6bi o6ner'nrm HeMeAJeHHYIO AOCTaBY 43paHKo-cKmaA no-
KynaTeCJLm, yKaaHH1M B nyHKTce 6 CTaThH 37.

CmambA 37. IIPOAAKH H3 CTAHJIH3AUHOHHOFO 3AIIACA

1. Korea HHAHxaTOPHa IjeHa HHxce BepXHei~ IeHbI BMeuJaTejibcTBa,
YnpaBn niouMA CTa6H1H3aiHOHHhIM 3anacoM npoaeT KaKao AHIXmb B TOM
o6beMe, B KHKOM 3TO Heo6XOAHMO AAAM 3aMeHbI KaKao, ywKe xpaHHMOrO B
CTa6HJIH3aIlHOHHOM 3anace, c iejCbIO coxpaHeHHI KaqecTBa. ilporpaMMa
o6HoBeHHSI 3aiaCOB [IpeCTaBJIeTCA YIpaBI0R1IHM Ha yTBepxKceHHe COBeTa.

2. Korea HHIHKaTOpHas I~eHa HaxOAHTCA Ha YPOBHe HAH BbIICe BepXHe
1AeHbI BMeIIIaTelbCTBa, Y paBjIsIoiHA nIpo aeT B COOTBeTCTBHH C IpaBHiaMH,
YCTaHOBAeHHbIMH COBeTOM, TaKOe KOlH'4eCTBO KaKao, KaKOe HeO6xOAHMO AnIi
Toro, qTO6bl HH HKaTOpHa ileHa onyCTHAaCb HHwe BepXHeA IeHbI BMe-
InaTenIbCTBa.

3. Ecim xIepe3 20 pbIHO'qHbIX AHeiA IocnIe HamaJia npo~a)K B COOTBeTCTBHH C
ByHKTOM 2 HaCTOlluefi CTaTbH HHAHicaTOpHaM iieHa He OIIYCKaeTC1 HHKe BepxHerf
E[eHbi BMeaTeJncTBa, COBeT Co6HpaeTC Ha cneIHEanbHYIO CCCHIO AAAM
paccMorpeHs onepagHA CO CTa6HAIH3agHOHHbM 3anacoM H npeCTaBleH"H
gajiiHefIHX yKa3aHH* YnpaBLsnouemy B OTHOIIeHHH AeAiCTBHAi, HeO6XOHMbIX
AAI TOrO, '*TO6bI HHAHKaTopHa teHa oriyCTaCb HH2Ie BepXHeri txeHbI
BMetuaTeiinbCTBa.

4. Korga YnpaBAiouAHi pacnpo~aeT Bce HMeBUJHeC B ero pacnopi)Kemn
3anacbEi KaKao, COBeT co6HpaeTcA Ha cneiHax6HYIo ceCCHIO B TeqeHHe 10
pa60MHX AHeA AAI paCCMOTpeHHA HOAOBKeHHI Ha PbIHKe H ripHHATHI
KBajIA(HWHIOBaHHbIM 6onibimHCTBOM rOAOCOB pemeHHA 0 COOTBeTCTBYIOIAHX
KoppeKTHpyiOuix Mepax; aTH Mepbi MoryT BKJIIOaTb BO3MOXHbIAf nepecMoTp
geH B CTOPOHY HX HOBbIUieHHA.

5. YnpaBA O U npo~aeT KaKao Ho npeo6xagaOHAHM PbIHOxlH]IM ijeHaM.
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6. fIpH ocyiPecTneHHH npoAa BH B COOTBeTCTBHH c nywraH 2 a 3
HacToARi1ei CTaTbH YnpanSAIiOA B COOTeTcTBHH c npaBanaM , ycTaHoB-
jieHHbiMH COBeTOM, ocyigecTanAeT npo~axKy mepe3 o6biqHme ToproBbie KHanm
4,HpMaM H opraHH3aiAHm B cTpaHax-yqacTHHKax, OAHaKO ramnHMiM o6pa3OM B
HMnOpTHpyIOIUHX cIpaHaX-ylacTHHKaX, 3aHHmaiomgHXCA ToproBnAefA n o6-
pa6OTKOA KaKao.

Cmambs 38. H3MEHEHHE OEMEHHEIX KYPCOB BAJIOT

1. HcnonHHTenbHbIfI AHpeKTop Co3IBaeT cneaji3byHpo ceccnio CoBera
JH6o no cBoeAi HmgaTe, Jim6O no npocb6e yqacTHoKoB B COOTBeTCTBHH C
HyHKTOM 2 CTaTbH 9, ecJiH YCJIOBH Ha BamoTHux pEIHKax qpeBaTi cepbe3HbIMH
nocne~cBHAsIaR AA31 noiioiceHmi CoriiamenHA, Kacaiounxci i eH. Cneg~aanmi ie
ceccHm CoBeTa Co3bIBaIOTCA B cooTercCTBHm c HacTouHm nyHHroM B Teqeaae
meTbipex pa6orHx AHefi.

2. Hocie Co3bIBa TaXOif cneiajI1bHO# ceccH H Ao ee 3amepmemag
HcnojiHreHbibiA gHpeKTOP H Ynpa imongut cTa6WM3aimjoHHbIM 3anacoM
MoryT npHKmaTb TaKe mHHHMaAbHmbe BpeMeHHiie Mepbl, KaKHe oH cowT
HeO6XOAHMbImH 4AJI npegoTnpaneHHa cepLe3HOrO HapyiueHHA a4eKCrHBHoro
geAcTBsA HaCToAsgero CoriainemuA B pe3yjTaTe YCAOBHA, cy]AecTByIOI]HX Ha
BamoTH bix pbIHKax. B qacTmocTH, oHw Moryr nocie KOHCyjibTBam c flpeA-
cexaTeiieM CoBeTa BpeMeHHo orpaHHrHTb m npHocaHOBHTI, onepagim co
CTa6HWHH3agOHHbIM 3anaCoM.

3. flocne paCCMOTpeHHA o6CTorrenbCTB, BKJIOqaA paccMoTpeHae 4efcCnTas
BpeMeHHbIX Mep, KOTOpbIe MOrim 6bITb HPHHAT HcnommwreiHiiM 4HpeKTOpOM
H YnpamouRm , H BO3MO.NKHOrO BJIHAHRA yoMAHYTbIX BEbIIe ycnonaH Ha
BJnoTH~ix pbIHlaX Ha 344eKTHBHOCT, gefiCTBHA HacTomngero CoriammemiA
COBeT Mo2KeT KBaArH4bHIUIpOBaHHbIM 6OJbIuHHCTBOM rOjiOCOB nphHAm ,
Heo6xoAWmbie Mepbl AA HcnpaBjIeHHm nonoweHmA.

Cmambit 39. JIHKBHAHAI CTABHJIH3AIHOHHOrO 3AIIACA

1. ECJIH HaCTOuee CormaIIeHHe 6yjeT 3aMeHeHO HOBbIM coraiimeReM,
BIKA1O0alOnIHM nojo)KeHHA 0 CTa6HJIH3agIHOHHOM 3anace, COBeT HpHMeT TaKHe
MepbI B omomuemni npogojinKeHHi onepaiviA co cTa6HrM3aIWHOHHEJM 3anacoM,
KaKHe OH co'TeT iueiecoo6pa3ibIMH.

2. Ecim Ae*cTBHe HacToaugero CornamenuA npexpamaeTcA H OHO He
3aMeIHeTCA HOBbIM corlaiueHHeM, BKJIOxialOHJM rO3IO:KCeIm 0 CTa6HHH3aI!HOH-
HOM 3anace, TO npHMeHMIOTCA cne~yioulae nono~xelmH:
a) gaIbHeAImHX oIHTpaKTOB aa 3aia1K a KKaO B cTa6HJIH3aEOHHbli 3anaC He

3aKmoiaeTCA. Ynpam mou id cTa6M3aEoHHAM 3anacoM, coo6paiyAcb c
KOH-,IOHICTypoi pbHKa, peaAH3yeT cTa6HM3aMHOHHbn9 3anac B COOTneT-
cTBHH c npaBH~aMH, ycTauoB3ieHHbIMH CoBeTOM KBa1iH4HIPpOBaHnbiM
60JIbUIHHCTBOM ronocoB no BcTyeIHHio B CHAY HacTomero Coraamemm,
ecIm Ao npexpaueHm AeAcTBHA HacToAmero CornamemuA COBeT
KBa.jIHMHI.HpOBaHHbIM 6OJImHHCTBOM FOjiOCOB He nepecmoTpHT 3TH npaBH-
Aa. YnpaBnsuouumi coxpaHaeT npaBo npo~asamT Kaicao B mo6oe BpeMA B
nepHo4 AHKBHaIHH AA nlOKpbITHA H3AepIKeK nO IiKBHnamH.

b) Bblpy'qKa OT npo~awmc H geHeicinbie cpe~cTa Ha CqeTe cTa6HhH3aqHoHHoro
3anaca HCHOAb3yIOTCA AiAI noKpbITHS B cAe~yioUeM nopRAKe:
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i) H3AepwceK no jmKBHJa1Hm;
ii) HenorameHoil macT Hmo6oro 3afiMa, nonyqeHHoro OpraH3aipiefi i-m

OT ee HMeHH AA cTa6HJM3atHoHHoro 3anaca, H npoieHToB no TaKOMy
3aiMy.

c) Bce gee ihbie cpecTha, OCTaIowHeCA nocAe npOH3BO]CTBa niaTe)Keil B
COOTBeTCTBHH C 11pHBe~eHHbIM BbIIIue noI0nyHKTOM b BIbnAaqHBalOTCA
COOTBeTCTByIoI1IHM 3KCUOpTHpyioUXHM yxacTmHHam nponopgHOHanbHo O67,-
eMy 3KCnOpTa Ka)Kcoro Ta~oro 3KcnopTIpyioulero y'aCTHHKa, B OTHo1eHHH
KOTOpOrO ynIiaqeHbl B3HOCbI, 3a TeM HCKJIOeHHeM, XITO AOAR geue)KHbIX
cpeCcTB, OTHOCRIAHXCA K B3HocaM, yruiaxleHHbIM no HMnIOpTY B COOTBeT-
CTBHH C HaCTOII1HM CornaitieUHeM, no OTHoIueHHIO K ApyrHM 4,oH~aM
AOfDKHa 61brrb onpe~eneHa H pacnpe~eneHa cornacHo npaBHjiaM, ycTaHOB-

eHHbIM COBe'roM.

Cmambx 40. AOIIOJIHHTEJIbHbIE MEPOiPHITHI MA 3AMIHThI MHHHMAJIbHOIfI
H MAKCHMAJIbHOII I.EH

1. B cny'ae, ecnii MeXaHH3M cTa6HJIH3aIHOHHorO 3anaca, yqpewcJeHHbIgi no
HacToslumeMy Coriianiemo, OKawKeTC! nociie nOJIHOFO HCnOJlb3OBaHHA ero
nepBOHamajibHOFO o6,beMa, T. e. 250 ThIC. TOHH, HeAOCTaToIHIM IAR noAep-
)Kamu ieH Ha KaKao-606bi B npe~ejiax MHHHMaJIbHOil H MaKCHMaJbHOA ijeH
HacTomIuero CornaiueHHA, COBeT MO)KeT KBaJHm4HIImpOBaHHbIM 60JIbUIHHCTBOM
rojoCOB npe~ycmoTpeTh AOnOJIHHTenhHbie MepOrIpHATHA.

2. COBeT ycTaHaaBJIHBeT npaBajia ocyI~ecTmIeHRR AOiHmHTeJAHbX Mepo-
lpHATHiH, ynOMAHyTbiX B nymIcre 1 HacTORUlei CTaTbH.

Cmambq 41. KOHCYJIbTAIIHH H COTPYAHHIECTBO B 3KOHOMHKE KAKAO

1. COBeT IoOiipHeT yqaCTHHKOB 3anpauinaTb MHeHHe 3KCnepTOB no
BonpocaM KaKao.

2. HIpH BIMiojiHeHHH CBOHX o63l3aTenbcTB, BbITeKaiOI4HX H3 HaCTOnUxero
CornamenisA, yiacTHHKH ocyujteCTjiAIOT CBOIO AegTelbHOCTb Coo6pa3HO
yCTaHOBjAeHHbIM KaHaiiaM TOpFOBJIH H AOA)KHbIM o6pa3OM YHHThIBaOT 3aKOHHbIe
mrrepecbI Bcex CeKTOpOB 3KOHOMHKH KaKao.

3. Y'acTHH H He BMeuIIIBalOTCA B ap6HTpaK KOMMepqeCKHX CnOPOB Me)Ky
nOKynaTeAMMH H nPOAaaBIaMH KaKaO, ecjim KOHTpaKTbI He MOryT 6birb
BbIflOJIHeHbI 13-3a nooKeHam, nlpHHMThIX C L eAsbO BbInOJIHeHHAI HaCToRmero
CoriameHmu, H He qHHT npenTrrcTBHA ocyuaecmienmio ap6wrpaXCHoro
pa36HpaTeAbCTBa. Tpe6OBaHHe 0 Co6j1OXeHHH ymaCTHHKaMH noA)oKeHHA Hac-
TOsmlero CoriameHA He ripHHHMaeTCA KaK OCHOBaHHe :A A HeBbIIOflHeHHA
xomrpaKra HAH KaK Mepa 3all1HThI B TaKiiX CJlyqaRiX.

rJIABA VIII. COOEIBEHHM OE 3KCHOPTE H HMIOPTE H MEPbI
KOHTPORAl

CmambA 42. COOIBIIEHHI OB 3KCHOPTE H HMriOPTE

1. B COOTBeTCTBHH C Hipa~BaMH, YCTaHOBjieHHbIMH COBeToM, Hcnon-
HHTeJibHb]Ir A HpeKTOp Be eT yqeT HMnOpTa H 3KCUOPTa KaKao yqaCTHHKaMH.

2. C 3TOf iLeAbIO KawCbik yxiaCTHHK npeACTaBJIAeT HcnoAHwreAbHOMy
HpeKTopy xIepe3 npoMe)KyTm BpeMeHH, YCTaHaJBBaeMbie COBeTOM, gaHHbIe

Vol. 1245, 1-20313



308 United Nations-Treaty Series * Nations Unles-Recudil des Tralt6s 1981

o6 o6fteMe ceoero 3KCHOpTa KaKao no cTpaHaM Ha3HaqeMMH H o6 o61LeMe cBoero
HMnOpTa KaKao no cTpaHaM HpOHcxoxc~eHHI HaPAY C JPYFHMH lAaHHbIMH,
KOTOpble MoryT 6Trm npexrHcabi~ COBeTOM.

CmambR 43. MEPhI KOHTPOJII

1. Ka ,wifi y,4acTHHK, 3KCnOPTHPYIOIIIH KaKao, Tpe6yeT npecTaACeHmA
YTBep)KeHHOFO COBeTOM KOHTPOrIbHOFO AOKyMeHTa H, B COOTBeTCTByIOuIjHX
cjiyqasx, AeficTBHTejbrHoro cepTH4)HKaTa o6 yrnaTe B3HOCa AO BbI maH
pa3pemeHHA Ha OTnipaBKY KaKao Co CBoeA TaMoweHHofi TeppHTopHH. KaIcjbifi
yqaCTHHK, HMnopTpyiommfi KaKao, Tpe6yeT npegcTaieHHA yTBep r eHHoro
COBeTOM KOHTpObHOrO gOKyMeHTa H, B cooTBeTCTByoimx cryqasx, Aeit-
CTBHTeJbHOrO cepTH()HKaTa o6 yniaTe B3HOCa A0 Bbi[aqH pa3peaeHHA Ha
HMIIOPT KaKao Ha CBO0 TaMOwKeHHYIO TeppHTOPHIO KaK H3 cTpaHbI-yqacTHmca,
Tar, H H3 CTpaHbI-HeyqaCTHHKa.

2. CepTH)HKaTm o6 yr-IaTe B3HOCa He 6y~yT Tpe6OBaTbcsI AflA 3KCnOpTa H3
3KCrIOPTHPYIOIHX cTpaH-yqaCTHHKOB ARAt 4HaarrponHqecrHx urm ApyrHx
HeKOMMepqeCKHX 1leiieg, eCJlH COBeT pacnojaraeT AOKa3aTeibCTBaMH TOFO, ITO
Kagao 3KCnOpTHpOBaHO A3IA 3THX 1Ieiefi. COBeT o6ecnexHBaeT BMIgaqy
HagiAegaUAHX KOHTPOJbHbIX IgOKyMeHTOB AJIA TaKHX HOCTaBOK.

3. COBeT KBaJiH43Hi1HpoBaHHbiM 6obmCmoTBOM I'oJIOCOB yCTaHaBIHBaeT
npaBHjia, KOTOpbIe OH CqHTaeT Heo6xogHMbIMH B OTHOiueHHH BMIiaqH cep-
THc)HKaTa o6 yrtiaTe B3HOCa H gpyrHx yTBepx. eHHlX COBeTOM AOKyMeHToB.

4. B OTHoiueHH Bb6ICOKoiaqecTBeHHoro Him apoMaTH'lecKoro KaKao COBeT
yCTaHaB.iHBaeT npaBHAa, KOTOpbie OH cqHTaeT Heo6xoAHMbiMH AA ylpoiijeHHi
npoitegyp o4opMjiemHs yTepxc4eHHiiX COBeTOM KOHTPObHblX AOKymeHTOB, C
y1 eTOM Bcex OTHOC5HIXHXCS K Aejy 4aicropoB.

5. COBeT KBaiH4)HIXHpOBaHHMm 6obIHHCTBOM rOAIOCOB MO2IeT npHoC-
TaHOBHTb XgejACTBHe Bcex HAlH qaCTH noAoxceHHm HaCTOSigefi CTaTbH.

FJIABA IX. HPEJAJIO)KEHHE H CHPOC

CmambA 44. COTPYJAHHlECTBO MEXKJIY Y-MACTHHKAMH

1. YqacTHHKH IIPH3HalOT BaxKHOCTb o6ecneqesmu MaKCHMaJIbHOFO BO3MOC-
HOrO POCTa 3KOHOMHKH KaKaO H, cieiOBaTeJnbHO, KOOPAHHaI[HH CBOHX geJCTBHfi,
HanpaBjieHH]IX Ha cogeHiCTBHe AHHaMHx1HOMy pacnmpenio HfPOH3BO CTBa H
noTpe6ieHrm, c TeM 'ITo6bI o6ecnequrb Ha~uy'mee paBHOBeCHe Meecgy
npeAoKeHmeM H CHpOCOM. OH B IIOIHOfI Mepe CoTpygHHqaOT C COBeTOM B
IgOCTHxeHHH 3TOR Igeim.

2. COBeT onpe~ensieT IIpelIATCTBHS1 gIiA rapMoHHlHOFo pa3BHTHA H AH-
HaMHqHOFO pacniHpeHns 3KOHOMHKH KaKaO H H3bICKHBaeT B3aHMOnpHeMAeMbie
npaKTHMeCKHe MepbI, HaInpaBjieHHbIe Ha ycTpaHeRHe 3THX upeHlTrCTBHH.
Y~qaCTHHKH npHaaraloT YCHJHIA K HPHHLTHIO Mep, pa3pa6OTaHHbIX H peKOMeH-
AyeMbIX COBeTOM.

3. OpraHH3aisA CO6HpaeT H o6HoBjAeT HmeIOn AYOCA HHfOpMaXIHO,
HeO6xOAHMyIO gsim IojiyqeHmA HaH6ojiee HaeKHbIX amx B oTHomieUHH
TeKyigero H nOTeHIHaJIbHoro MHpOBOIo noTpe6eHHA H HlPOH3BOgCTBeHHOFO
noTeHiHaJia. YqaCTHHKH B HOJIHOHN mepe CoTpyAHHqaIOT C OpraHH3aiAHefI B
HOArOTOBKe 3THX HCCAeAOBaHHA.
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Cmamba 45. flPOH3BOACTBO H 3AnACbI

1. Kaxcbitft arcnopTHpyoujH yqacTmm MOwKeT pa3pa6oTaTb nporpammy
peryYHPOBaH csoero UpOH3BORCTBa AJA AOCTHXKeHHM i.eJIH, H3lO)KeHHOff B
CTaTbe 44. Kaxc~bifi COOTBeTCTByIOUM 3KcnopTHpyIOid yqacTmmK HeceT
OTBeTCTBeHHOCTb 3a IOJIHTHKy H npoijeAypbI, KOTOpbie OH npHMeHeT AA
AocTiicemm aTOij eflH, H cTpeMHTCA HH4bOpMHpOBaTb COBeT O TaKHX Mepax KaK
MO)KHO 6ojiee peryJIpHO.

2. Ha OCHOBe noxpo6Horo AoKmaa, npeACTaBjqeMoro HcnosHTejibHbM
AHpeKTOpOM He pexce OAHoro paza B rOA, COBeT npOBOJwr o6 30p o61gero
rtOjIOKeHH, B OTHOIeHHH IIPOH3BO CTBa KaKaO, oIgeHHBaA, B 'qacTHocTH,
AHHaMHKY MHPOBOFO npeAYo)KeHHA B CBeTe IIOAO)KeHHA HaCTOs11ie* cTaTbH. Ha
OCHOBe 3TOi OlxeHKH COBeT MOxKeT BbIHOCHTb peKOMeH auHH yqaCTHHKaM. COBeT
MoxKeT yqpeAHr KOMHTeT AA OKa3aHHA eMy HOMOWI[H B CBJI3H C no3oXeHHAbM
HaCTOSIleA cTaTbH.

3. COBeT exKeroAHo paccmaTpHsaeT BOIpOC o6 YPOBHe 3anacoB, Hmeio-
IIHXC1 BO BCeM MHpe, H BbIHOCHT peKOMeHaUHH Ha OCHOBe TaKoro pacCMOT-
peHHA.

Cmambfi 46. rAPAHTHH HOCTABOK H EjOCTYrI K PbIHKAM

1. YqacTHHKH HPOBOASIT CBO1O TOprOBYIO rIOAHTHKY TaKHM o6pa3OM,
KOTOpbiiA flO3BOJIH 6bl AOCTHqb ixeJefi HaCTOsIluero CoriameHnH. B qacToCT,
OHH npH3HaIOT, MTO peryjiipmie nOCTaBKH KaKao H perYJRpHb6iR AOCTYn Ha HX
pbIHiH KaKao cyuiecTmeaHo Ba)KHb KaK AAl HMnOpTHPyIOUnHX, TaK H ARA
3KCnOPTHPYIOUXHX yqaCTHHKOB.

2. 3KCnOpTHpyioigHe yqacTHHKH cTpeM1TCS B npeAejiax, o6yCJOBjieHH X
opraHHisaoulmM 4,aKTOpaMH, CBA3aHHbMH C HX pa3BHTHeM, ocyulecTBLqTb
COOTBeTCTBYIOIIylO rOjiO)KeHH1M HaCTOla.ero CorJIameHHsl IlOJHTHKY B OT-
HoiueHHH npogla2K H 3KCIIOpTa, KOTOpa He 6y)eT HCKYCCTBeHHO orpaHHqHBaTb
npeAno)KeHHe HMemiogerocA B HaAHMHH KaKaO AAA nPO~a)KH H KOTOpaA 6y~eT
o6ecnetHBaTb peryspHbile nOCTaBKH KaKao HMnOpTepaM B HMnOPTHPYIOIEHX
CTpaHax-yqaTHHKaX.

3. HMnopTHpyiouHe yqaCTHHKH npHxaraloT Bce ycHAHA B npe~enlax,
o6yCjiOBJieHE!IX HX MexKyHapO6HbIMH O6SI3aTejbcTBaMH, AJA IIpOBe eHHA B
COOTBeTCTBHH C rlOJlOmKeHHAMH HaCTOSIIero CoriaIueHHA IIOJlHTHKH, KOTOpa He

6yJeT HCKYCCTBeHHO orpaHHHBaTb CIpOC Ha KaKao H 6yxIeT o6ecne-IRBaTb
3KCHOPTepaM peryLqpHbIA AOCTYn Ha HX PbIHKH KaKao.

4. YqacTHHKm HHnjOpMHpyIOT COBeT 0 Bcex Mepax, HPHHATrbiX c gfejImO
BblInOAHeHHI fIOJ1O)KeHHA HaCTOSiImeik CTaThH.

5. AAA COgeACTBHA AOCTH>KHHIO i enei HaCTOsflI ke CTaTbH COBeT MOwKeT

rlpeACTaBATb ymacmHKaM Jo6e peKOMeHalHH H rIepHOHHqeCK paccMaT-
pHBaTb AOCTHFHYTbIe pe3yJlbTaTbI.

CmambA 47. HOTPEBJIEHHE

1. Bce y'IaCTHHKH cTpeMATCA COAeiCTBOBaTb pacffHpeHHIO noTpe6.1eHRA
Kaao B COOTBeTCTBHH C HX co6CTBeHH6bIMH cpeCTBaMH H MeTOAaMH.

2. Bce yqaCTHHKH cTpeMATCA HH4IOpMHpoBaTb COBeT Ha BO3MO:iCHO 6onee
peryrmpaoR OCHOBe 0 COOTBeTCTBYIOUMHX BHyTpeHHHX ipaBHramX H rAaHHbXX,
KacaiIIXHXCA noTpe6.AeHHS KaKao.
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3. Ha OCHOBe noXpo6Horo goKiaaxa, npeACTaJiueMoro HcnoJlnwrejlbHbIM
gHpeKTOpOM, COBeT npOBOrHT o6 30p o6ujero noJIo)KeHH B OTHoueIHHH
noTpe6ieHHA KaKao, OineHHBaA, B tacTmocTH, AHHaMHKy MHPOBoro cnpoca B
cBeTe noJIo)KeHH HacTom5egi CTaTbH. Ha OCHOBe aTOfi OieHKH COBeT MOwKeT
BbIHOCHTb peKOMeH aA14HH yqacTHHKaM.

4. COBeT MOxKeT yqpeAHTb KOMHTeT, 3agaia KOTOpOFO 3aK.iIomaeTcA B
CTHMYJIHpOBaHHH paciuHpeHHA noTpe6ieHHMA KaKaO KaK B 3KlcOpTHpyIOLuHX, TaK
H B HMflOPTHPYIOIIAHX cTpaHax-yxaCTHHKaX. COCTaB KoMmTeTa orpaH~qi~aeTCA
yqaCTHHKaMH, BHOCAIAHMH BKa B IUpOrpaMMy CTHMyAHPOBaHHA. Pacxo~bi,
CBA3aHHbIe C TaKHMH nporpaMMaMH CTHMyJIHpoBaHIK, flOKPbIBaIOTCA 3a cqeT
B3HOCOB 3KCnOpTHPYIOUgHX yqacTHHKOB. HMnopTHpyfOuRHe yqacTmnct TaiKKe
MOryT rejiaTb cFHHaHCOBbie B3HOCbI. KOMHTeT 3anpamiHaeT cormacHe y4acTHHKa
go npOBe~eHHA KaKoH-JIH6o KaMnaHHH Ha ero TeppHTopHH.

Cmamb, 48. 3AMEHHTEIIH KAKAO

1. YqacTmnK npH3HaIOT, MTO HCnoJIb3oBaHHe 3aMelmTeife MOwCeT
rioMemiLaTb paciuHpeHHio noTpe6IeHHA KaKao. B CBSI3H C aTHM OH coriamaOTCs
YCTaHOBHTb ripaBHJIa no KaKao-npogyKTaM H mOKOaaHy HAM BHeCTH B cnyyae
Heo6XOAHMOCTH H3MeHeHHI B cyuecTByioinHe npaBHAa, C TeM qTO6bI alHHbIMH
HpaBHJIaMH 3alpegaiocb HCHOJb3OBaHHe BMeCTO KaKao TOBapOB, He OTHOCA-
IWHXCA K KaKao, HMeiouee IeJbIO BBeCTH noTpe61Treisi B 3a6JIyxicJqeHHe.

2. B npoigecce IOri:OTOBKH Hmi nepecMoTpa npaBMji, ocHoBbIBaiOujAxcA Ha
npHHiAHnax, H3JIO)CeHHbIX B [TYHKTe I HaCTOgIIlei cTaTbH, ymacTHHKH B HOJIHOA
Mepe YxHTbIBaIOT peKOMeHgamjH H peneHHA TaKHX KOMIeTeHTHbIX Me)K-
AyHaPOAHhIX opraHoB, KaK COBeT H KOMHTeT nO BbIpa6OTe KogeKca no
KaKao-npoAyKTaM H mOKomagy.

3. COBeT Mo)KeT peKOMeHgOBaTb yqacTHHKy lIpHHmrb mo6bme Mepbl,
KOTOpbIe COBeT COqTeT gejiecoo6pa3HbIMH, )AJI o6ecnemeHHA co6IOeHHA
fOAO)KeHHAI HaCToAiei CTaTLH.

4. HcnoJIHHTelhHMH HpeKTOP npegcTaBJIAeT COBeTy e)KerOAHbI* oi ona
o6 H3MeHeHHH nojio)KeHHA B 3TOM OTHOIweHHH H 0 TOM, icaKHM o6pa3oM
co6i'oxaIOTcA nono>KentA HacToAumei CTaTH.

CmambA 49. HAYqHbIE HCCJIEIIOBAHH1 H PA3PAFOTKH

COBeT moweT nOOURPATb H CTHMYJ1HPOBaTb HayqHbie HccAeOBaHHA H
pa3pa6oTKH B o6AacTH npOH3BOACTBa, nepepa6oTKH H noTpe61emHA KaKao, a
TaKoKe pacnpocTpanHnee H npaKTqecKoe [IpMeHeHHe pe3yAbTaToB, noy-
qeHHblX B 3TOA o61acTH. C 3TOrf gemmo CoBeT MOwKeT COTPYAIHHqaTb c
MeWCKYHaPOAHbIMH opraHH3aiAHAMH H HccieAoBaTembcKHMH y"pewJeHHMm.

rJIABA X. OEPABOTAHHOE KAKAO

Cmambs 50. OBPABOTAHHOE KAKAO
1. HpH3HaIoTCI noTpe6HOCTH pa3BHBaiouxCA cTpaH B pacmnpemH

OCHOB6 HX 3KOHOMHKH, B qacTHOCTH, IlyTeM HHAYCTPHa.YH3aip H 3KCIOlTa
rOTOBbIX npOAyKTOB, BKJIOqa nepepa6oTKy Karao H 3KcrnOpr KaKao-npoyIyTOB
H mOKoaga. B 3TOR CBA3H TaK)Ke HPH3HaeTCA Heo6xOAIMOCTb H36eraTh
HaHeceHHA cepbe3Horo yiiep6a 3KOHOMHKe KaKaO KaK HmfnopTHpyioUXHX, TaK H
3KCnOPTHPY oIUHX yaCTHHKOB.
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2. Ecim Kaicoif-Jm6o ymacTHHK C'IHTaeT, WO cyimecTByeT onaCHocT
HaHeceHHs yuxep6a ero HHTepecaM no auo6OMy H3 BbilheynoMHYThIX BonpocoB,
3TOT yacTHHK MO)KeT npoBeCTH KOHCYJ~bTa£M C j[pyrHM 3aHHTepeCOBaHHbIM
yqaCTH KOM B iE~JeiX gOCTHKeHH! AOrOBOpeHHOCTH, npHeMJeMO gJtim 3aHH-
TepeCOBaHHbIX CTOpOH; ec~ia 3TO He AaCT noAo)KfHreJnbHbIx pe3yJEbTaTOB,
yIaCTHHK Mo)KeT o6paTrbCA K COBeTy, KOTOpbI I npexAoCTaBHT CBOH AO6pbie
YCJIYrH B AaHHOM Bonpoce AJIA AoCTHKeHHR TaKOAi AOrOBOpeHHOCTH.

rJAABA XI. OTHOIIIEHHI ME)KY YMACTHHKAMH
H HEYqACTHHKAMH

CmambR 51. TOPrOBbIE CJXEJIKH C HEY 1 IACTHHKAMH

1. 3KcnopTHpyioume yIacTHHKH O6313yIOTCA He flpO~aBaTb KaKaO HeyqacT-
immaM Ha yCJIOBHMX, 6ojnee 6nlaronpHlTHbIX B KOMMepqeCKOM OTHOUIIeH , qeM
YCJIOBHA, KOTOpbie OHH rOTOBbI rlpeAJIOWKffb B TO Ke Bpelm HImuOpTHpyiOUjHM
ylacTHiKaM, C y'IeTOM 06b'lMHOI ToprOBoiA IlpaKTHKH.

2. HMnOpTHpyouHe yqacTmKH O6SI3yIOTCA He 3aKynaTb KaKao y HeyqacT-
HIKOB Ha YCJIOBHAX, 6ojiee 6AarornpHsrrHbX B KOMMepqeCKOM OTHOUIeHHH, 'eM
Te, KOTOpbie OHH rOTOBbI npHHATL B TO we Bpe m OT 3KCUOPTHPYIOIIUHX
yxiacTm OB, C yqeTOM O6bNHOA ToprOBO upaK-rHKH.

3. CoaeT nepHOgHqeCKH paccMaTpHmaeT BbIIOHeHHe UyHKTOB I H 2
HaCTO u uei CTaTLH H MoKeT UoTpe6OBaTb OT ymaCTHHKOB npeACTaBneHIH
Heo6xOAHMOfi HH4)OpMaIMM B cooThTCTBHH CO CTaTbeAi 52.

4. JIMo6ot yqacrmnc, KOTOpbit HMeeT OCHOBamm nonaraTb, TO Apyroi
y1xacTHRK He BbIaOAHHA O6s3aTeJInCTBa no nyHKTY 1 HAH nyKCTy 2 HaCTOsUIerk
CTaThH, MO)KeT RH4)OpMH OBaTb o6 3TOM HcnojirnrejibHOrO AHpeKTOpa H
3aflpOCHTb KOHCYJIbTaMHH B COOTBeTCTBHH CO CTaTbeik 57 im nepe~aTb Bonpoc
CoBeTy B COOTBeTCTBHH CO CTaTbefi 59.

FJIABA XII. HH4OPMAUHt H HCCJIEAOBAHHS1

Cmamb.R 52. IHMOPMALHM4

1. OpraHt3aWsI BbIOJIHSeT 4)ymHcicm ieHrpa no c6opy, O6MeHy H
ny6maum:
a) CTaTHCTHMeCKHX AaHHbIX 0 MHPOBOM npOH3BO CTBe, npo~awe, IxeHax,

3KCnOp're H RmnopTe, noTpe6eHHm H 3anacax kBKaO; H
b) IlOCKOJIbKy 3TO nlPH3HaeTCA IqeJecoo6pa3HbI6M-TeXHHmeCKHX cBegeHH o

BbipauHBaHHH, nepepa6oTxe H HCnOib3OBaHHH KaKao.

2. B gOnOJIHHHe K CBeJgeHHRM, KOTOpIe ymacTHHKH AOJDKHbI npe~cTaBJ~ffrb
corJIacHo ApyriM CTaTbAIM HacToAujero CoriaiueHts, COBeT MOweT 3an-
paIIHBaTb y yaCTHmKOB CBegemm, KOTOpbie OH CtIHTaeT Heo6xogHMbIMH AJAM
CBoeA pa6OTbi, BKAioqaA nepHoAHqecKHe OTqeTbi o nO2HTHICe B oTHoieHRH
IIPOH3BOtCTBa H noTpe6JIeHHS, npoaaH, 4eH, 3KCIOpTa H HMIOPT3, 3anacoB H
HaJoroo6jnoKeHHI.

3. ECAH KaKOfi-jiH6o yaCTHHK He npegCTaBieT HJIH HaxOAHT 3aTpyg-
HHTJlbHbIM ipeg~CTaBHT B pa3yMHhie CPOKH CTaTHCTH'IeCKHe H HHbie cBe eHHA,
HeO6xoAHmbie COBeTy ARA Hanewainero cjyHKIJHOHMpOBaHHA Oprami3aimH,
CoBeT MO)KeT noTpe6OBaTb OT aTOrO yacTHnIa pa3-bCHeHHAs npHMHH aToro.
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Ecm OKaKeTCSi, rO B AaHHOM cnyqae Heo6xOAHMa TexHiHqeccKaA nOMOHq, COBeT
MOweT IpmHm Heo6xoAHMbie Mepbl.

4. COBeT B COOTBeTcTByIoIIHe MOMeH'rbI, HO He peKe ABYX pa3 B roA,
ny6jmKyeT oIteHOqHbIe gaHHLIe B OTHomIiemm HpOH3BO CTBa KaKao-606OB H
nOMO~a B TeKyieM CeAbCKOXO3RACTheHHoM roAy ARA KaKao.

Cmambs 53. HCCIEAOBAHHA

COBeT B TOg Mepe, B KaKOA OH clHTaeT amo Heo6xogHMiM, coXefcTyeT
IlO FOTOBKe HCCieAOBaHNA B o6acTH flpOH3BOAcTBa H pacnpe~eneHHA KaKao,
BKAjoqax TeH~eHjmH H nporHo3b, B3iHAme npaBHTeACTBeHHbIX MeponpHSrItH B
3KCIOpTHpyOIIHX H HMiiOpTHpyiOuW cTpaHax Ha I1pOH3BOACTBO H noTpe6AeHlie
KaKao, BO3MO)KHOCTH pacunpeHHsx noTpe6eHRs KaKao ARA TpaAHIHOHHbJX H
BO3MOKHUIX HOBbIX BHAOB HCIIOJlE3OBaHHSI, a TaIKice nocneACTBHX HacTosigero
Coruamemsl AL 3KcnopTepOB H molropTepOB KaKao, BKJOqax ycAoBHB iix
TOpFOBJIH, H MO34CeT opegCTaBATb yqacTHKaM peKoMeHam OTHOCHTenHO
TeMaTHKH 3THx Hcc ieAOBaHHiB. JlpH OKa3aHhH ColeI~cTBHI TaKHM HC-

cegOBaHS1m COBeT MO)KeT CoTpyHHIqaTh C MeKyHapoAHBM opraHH3a
H X[PYrHMH COOTBwTCTByOIuHM11 yqpewcgeHHMH.

Cmamb.. 54. EKErOJIHMI OB30P H E)KErOJ AHIA OT'qET

1. COBeT B KpaTqakInme no BO3MO)KHOCTH CpOKH nocne OKOHrlaHHI K8a31oro
cenbCKOXO3sIHCTBeHHOrO rosa AJA KaKao rrpoBOAHT o630p iAeACTBHA HaCToAmero
CoriauiemuI H AefrrebHOCTH yqacTHmHoB no co6AloeHmo ero npMMXOB H

ocTHceHHio ero ileieil. COBeT MoxceT 3aTeM AaBaTb paeOMeHealmHH yqaCTHIfKaM
OTHOCHTebHO flyTefi H CpeACTB ynymeHH ZeACTBER HacToAUIero Corinamemui.

2. COBeT ny6nmKyeT eweroAsLIA oTqeT. 3roT oTieT BKjUoaeT pa3Aen o
exceroAHOM 063ope, KOTOpbIi npe;ycMaTpHBaeTCA B nymcre 1 HacTosmeA
CTaTbH.

3. COBeT MO)KeT TaKIce ny6imKoBaTh .mo6yo Apyryo m opMaIlifo,
KOTOPYIO OH cqlHTaeT Heo6xoAHMOlk.

FIABA XIII. OCBOBO)KJEHHE OT OBE3ATEJIbCTB, JIH4IxIEPEH-
LHPOBAHHbIE H KOPPEKTHPOBOtIHbIE MEPbI

Cmambs 55. OCBOBOKIEHHE OT OBS3ATEAbCTB HPH HCKJIHxlHTEJ-bHIIX
OBCTOATEJhIbCTBAX

1. COBeT MOwKeT KBaAmHHtI4pOBaHHbiM 6oJAbmHHCTBOM rOjIOCOB OCBO6oHTb
yxiacTm a OT TOrO HAm HHoro o6s3aTeibcTma BBHAY HCKIoxuffeJmHbix Hu
'Ipe3BbmaAHmxX, m6o 40opc-Ma,KOpHbIX O6CToSrreJbcTB, Him MeKyHapOAHbIX
O6s3aTembcTB, B6brreKaouwHx H3 YcTaBa OpraHH3amim O6egmHem x HaEMA B
oTHoieHHH TeppHTopm, ynpaBnAeMbiX B pamKax CHcTeMbI oneKH.

2. OCBo6oKas yMacTmKa B CHJy nyHKTa I HacTosmeff cTaThH OT
O6A3aTenIbcTB, COBeT ACHO onpe[eJIyeT, Ha KaIKHX yCAOBHx H Ha KaKoll CPOK

arOT yqacTHmm OCBO6O:xc aeTCA OT gamoro o6A3aTeimcTBa, a TaboKe TO, no
KaKHM npiHHHaM npegROCTaBMqeTCI Taioe OCBO6oK eHHe.

3. He3aBHCHMO OT BbIImeH3IOCeHHMX nOAO2 KeHRiA HaCTOsiqeiR CTaTbH,

COBeT He ocBo6oIcJaeT ytacTHmwa oT:
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a) O63aTeJILCTa yruiaThi B3HOCOB cornacHo CTaTbe 24 HAH nociegCTBHA HX
Heyrlambi;

b) o6s3aTemcTna Tpe6oBaTb ynaTbI Al1O6bIX B3HOCOB, B3HMaeMbiX COFIaCHO
CTaThe 35.

Cmamb 56. AHOEPEHHPOBAHHbIE H KOPPEKTHPOBOxHbIE MEPMI

Pa3B iiaumeci HMnOpTHpyionme yqacTHHKH H HaHMeHee pa3BMThie
cTpaHbi-yxiacTHHKH, Ha HHTepeCbl KOTOPbIX OKa3bIBaIOT HernaronpHATHoe
BAHAmRe Mepbi, nlpHHHMaeMbie B paMKaX HaCTomuero Cornamemu, MOyT
o6pawxaTbCA K COBeTy C npocb6ofl npRH h cooTBe'rcTByouie AHffM4epeH-
IWHpOBaHHbIe H KoppeKTHPOBO'qHbe Mepbl. COBeT paccMaTpHBaeT Bonpoc o
npHH1TmH TaKHX HaAexca~11Hx Mep B COOTBeTCTBMH C nyHKTOM 3 pa3ena III
pe3ol*OWH 93 (IV), npmsrrotl KoH4epeHuieA OpraHH3awm 06 e m~eHHx
Haxwd no ToproBsne H pa3BMTWO.

rJABA XIV. KOHCYJIbTALLHH, CflOPbI H )KAJIOBbI

CmambR 57. KOHCYJI6TAUHH
KaxcbIg ymaCTHHK 6MiaroxKe IaTenhHO paccMaTpHnaeT mo6be npeACTaB-

AeHER, c~enaHbie eMy Apyrm yacTHHKOM B OTHOuieHHH TOAKOBaHHA Hm
npHMeHeHHR HacTomgUero CoraiameHH, H o6ecneqmHaeT Ha~AexcauHe BO3MO-
XCHOCTH J1A KoHCyAbTaWH&. B xo~e TaIHX KOHCyJETaHMA, no npocb6e OAHOA
cTOpOH1J H c COFAmacHSI Apyrog, HcnoaHHTeVb woiA AHpeKTop ycTaHaBMBaeT
COOTBeTCTBYIOIIXYIO npH HMfTeibHyO i npoixeypy. OprasH3axHM He HeceT
pacxoAoB no TaKOft npoijexype. EcAm TaaA npoi~e~ypa npHBOHT K
yperys poBaHHo Bonpoca, o6 aTOM coo6u aeTcq HcnonmIremHoMy AHpeKTOpy.
ECAiH xce He OKa3mBaeTcH BO3MOWKHbIM AOCTHmlb COFIamuieHHR, TO lO npocL6e
AlO6OA H3 CTOpOH BOJIPOC MoxceT 6brrb nepe~aH COBeTy B COOTBeTCTBHH CO
cTaTeft 58.

CmambA 58. CHIOPhI
1. JIho6oA cnop OTHOCHTeji]HO TOJIKOBaHHA MJJH IpHMeHeHHA HaCTomIIero

Corainei L, He yperyHpoBaHHbg CTOPOHaMH B cnope, nepegaeTcq no npoch6e
TOR H1AH pyrog CTOPOHbI B cnope Ha pemieHHe CoBeTa.

2. Ilocnie nepea'qH ciopa B COBeT CoFJIaCHO IyHKTy I HaCTO3IIgeA CTaTI6H H
ero o6cyxcxemui 6omiuHHcTco yacTmKoB HAM ytaCTHMIH, KOTOpbIM flpHHajie-

KHIT He MeHee OAHOA TpeTH o6Igero .HCia FOJIOCOB, MOryT noTpe6OBaTb, rolT6bi
CoBer AO BbiHeCeHHA peIeHHSI 3aipocHA nO IIpeMeTy cuopa 3aKJIInoeHHe
cnejHajEbHOA KOHCyjibTaTHBHOA rpyImbl, KOTOpaA CO3AaeTCA COImaCHO nOJO-
xceimiM nyHKTa 3 HaCTo3EqeA CTaThH.

3. a) Ecmi COBeT He B1LHOCHT eAHMHOriaCHO HHoro peineHH, creiHaibHaq
KOHCY1IbTaTHBHaI rpynna COCTOHT 13:

i) AByX HmI, Ha3HaMaeMbix 3KCnOPTHPYIOUMM yaCTHHKaMH, OAHO H3
KOTOpmlX o6iaxaeT o6IuiHpHliM OnbrroM B BOnpocax, aHaJIOWIqHbX AaHHOMY
CnOPHOMY BOnpocy, a Apyroe - 6oAbunxxM 1OPHAHmeCKHM aBTOpHTeTOM H
OnbITOM;

ii) ABYX JHI, Ha3HamaeMb1X Hm1opTmpyiouu1MH yqaCTHmKaMH H OTBeaioigmx
aHanorHEHbIM Tpe6oBaIMlM;
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iii) pe~ce~aTeiui, eAHHOraCHO H36HpaeMorO %IeTL6pbME JHMIaMH, Ha3Ha-
meHHbIMH COrAaCHO InO InyHKTaM '1 H 4cf BblIIe, Him, eCJII OHM He CMOIyT
npHATH K corjiauweHH,-rfpece~aTeJleM COBeTa;
b) B COCTaB cneiAHanbHOfR KOHCyJIbTaTHBHO A rpylhIb MOFyT BXOHTL

rpamcaHe cTpaH-yacTHHoB;
c) imxa, Ha3HameHHMe B COCTaB CneI.HaJnbHOA KOHCyAbTaTHBHOII rpymi,

Ae#CTByIOT B CBOeM AHmHOM KaRecTBe, He noiy'ax yia3aHKA oT KaKoro-1H5o
npaBHTeibcTBa;

d) pacxo~i i cneima.AHOA KOHCyJ1bTaTHBHOA FpynJIbi onAaiBaioTacA Op-
raHH3amaefi.

4. 3aK~icoqeHHe cneIgHaJbHoA KoHcyJHbTaTHBHOA FpyImbil H MOTHBHPOBKa
3TOrO 3KAioqesm npecTaBmwSOTCA COBCTY, KOTpLmAt no paccMoTpeHKH scef
OTHSI mgeAC K Aeaiy HHopMam BbmocHT peiHeme no AaHHOMy cnopy.

CmambA 59. )KAJIOBI H MEPbI, IIPHHHMAEMbIE COBETOM

1. BcscAa xcajio6a Ha TO, XITO KaKOA-Jfl60 yqaCTHHK He BHIOJmIHCT CBOHX
o6s3aTeAicTB no HaCToAeMy CornameHmo, nepeaeTcs no npocb6e no~aioge-
ro 3Ty xano6y yqacTHmHa B COBT, KOTOpbI paccMaTpHmaT ee H B-mHocHT
peiueHe no AaHHOMY Bonpocy.

2. BcAuoe 3alc-nomeme CoBela o HapyieHHH TeM HJm mm, ni yaCTammOM
CBOHX 06S3aTeAbCTB nO HaCTOmIueMy CorvameMno BiJHOCHTCA npOCThJM
pa3AeAbHlim 6oAbLIIIHHCTBOM rOJOCOB C yKa3aHHeM xapaK'epa HapyuieHH .

3. Bo Bcex cJlyqagx, Korea COBeT B pe3yTaTe nocTynneHHA xcaio6I RM B
cHAy Apyrof npHuimb co'TeT, XITO TOT HAH HHOA yqaCTHHE He BbmOJMeT CBOHX
o6s3aTejincT no HaCToMgemy Cornamemo, OH mowT 6e3 yugep6a AA Apyrmx
Mep, oco6o npeyCMOTpeHHMX B ApyrHx cTaTsX HacTougero CornanIemmi,
BKMoqaA cTaTmo 69, KBaIH4)HIXHPOBaHHLm 6ojELunmcTBOM rOAOCOB:
a) npHOCTaHOBHTh ocyulecTBeHHe HT M yqaCTHHKOM npaa ronoca B COBCTe H

B HCnOJIHHTeALHOM KOMETeTe; H
b) ecam COBeT COqTeT 3TO Heo6xoAHMMM, npHOCTaHOBHTh ocyigecTBjieHHe

3THM YMaCTHHKOM AOIOAIHTeAHMX npaB, BKin'omaA npaBo 6h1T, H36paHHMM
HAm 3am amm AaiOiHOCTHOA nOCT B CoBeTe HAH B KaKOM-JIH6O H3 KOmHTeTOB
CoBera, AO Tex HOp n1oKa OH He BMUOIHHT CBOHX o6f3TeabcTB.

4. YqacTm, ocyuxecncHme npana roioca KOTOporo HpHOCTaHOBJICHO B
COOTBeTCTBHH C nyHKTOM 3 HacTomeft CTaThH, npo~oJDKaeT HeCTH OTBCTCTBeH-
HOCTh no CBOHM 4bHHaHCOBnm H HH bm o6A3aTe~bcTBam B COOTBeTCTBHH C
HaCTOAmXHM CormamemeM.

rJIABA XV. CIIPABEARIHBbIE TPYJAOBbIE HOPMM

CmambA 60. CIIPABEWIHBMIE TPY[OBLIE HOPMbI

YqaCTHHKH 38ABj ioT, Wrro B ieCAIHX nOBmmeHH ypOBHA "3HH HaceIeHH H
o6ecneqeHm noIsot 3aHSrOCTH oHm 6yxyr npHniaraTm YCHJI K noAuepKaHmo
CnpaBe[JIHBIX TPYAOBbIX HOPM H yCJIOBHi Tpya B pa3J3AUHX orpacinsx
npOH3BO CTBa KaKaO KaK Al cejEcKoxo 3SCTBeHHiix, Ta H AiaS npo-
MiimUeHHlIx pa6otmx, 3aHATIX B 3Trx oTpacflX, B COOTBeTcTByouHx cTpaHax
Coo6pa3HO HX YpOBHIO pa3BHTHA.
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rJIABA XVI. 3AKJHOLqHTEJIbHblE rIOJIO)KEHH$

CmambA 61. IlOJ~IlHCAHHE

Hacrosmee CoraiameHe OTKPbITO XAA nog1HcaHm B IleHTpanbH]blX
y'pexcgeHHx Opralm3anm O6tegHeHmhx HaitMA c 5 mmapa 1981 rosa Ao
31 mapra 1981 rosa BKiIOHm6rebHO yqacTmaMH Me~gyHapojHoro cor-
.nameiaH no KaKao 1975 roga H npanwreibcTami cTpaH, npHrniameHH]iX Ha
KoH~bepeHgm OprasH3amm O6%eAmHembiix Hati~l no Karao 1980 rota.

Cmamba 62. )jEIIO3fTAPHfI

Aeno3HTapHeM HacTosiwero CorniameHnA 3mnneTCA FeHepajbHb]i1 ceK-
peTapb OpraHH3aum O6fegmemnbix Haxil.

CmambR 63. PATHOHKAI1HR1, TIPHH1THE, YTBEP*(XEHHE

1. HacTomqee Corauietme no~Aewur paTh4pHbaUmH, npmwmo Him
yTepicgetmio noumcanmnmm ero npanwrebcnamH B COOTBeTCTBHH C HX
KOHCTHTYMOHHbIMR npoulegypaMH.

2. PaTm4mcauiombie rpaMOTbI, AoKyMeHmirb o npHHMTHH HJm yTBepxeH
c~amoTcm Ha xpaHeHe Aleno3RTaPHIO He no3AHee 31 MaA 1981 rosa. OAHaKo
COBeT, CO3XAaHHbIi B COOTBeTCTBHH C MewcyHapOAHbM corniameHmem no KaKao
1975 rosa, HflH COBeT, CO3AaHH, I# B COOTBeTCTBHH C HaCTOAIUHM CorauieHHeM,
MOwKeT npegocTaBHTh goioiHrTeAbHbnA CPOK nO:rmHcaBmHM Cornamele
npaBHTeICTBaM, KOTOpbie He CMOrJIH enoHHpOBaTb CBOH PaTH4HKaIHOHHbIe
rpamoThi 1H M OKyMeHTbl K BbUneyKa3aHHOA AaTe.

3. Kawicoe npanwrenbcTo, ctaouee Ha xpaHeHHe paTH4)HKaIHOHHyIO
rpjaMOTY MAR OKyMeHT o npHHSATHH Hm yTBepxc~eHHH, 3aABJIeT B MOMeHT

tenOH1POnaHLRA 0 CBoef npmHaAjeXHOCTH K 3KCnOpTHpyIOaIHM HA1 HMnOp-
THpyomHM ymacTmKaM.

CmambR 64. rIPHCOER1HHEHHE

1. Hacioiujee Cornamemn e oTcpbrro Am npHcoeumeHHA K HeMy
npanwrejmcTBa Ao6oro rocy~apcTma Ha YCAOBHSIX, ycTaHaB.inaembix CoBeToM.

2. COBeT MexcvyHapoAHoro corniameinA no Kaiao 1975 rosa Mo)KeT AO
BcTyniiemHs B CHAY HacToAJEero CornameHu yCTaHanimaTEB YCAOBHA,
ynomsinyTie B nyicre 1 HaCTOsIumet CTaThH, npH YCJIOBHH HX noATsepxemm
COBeTOM HacTotmero Cornameisi.

3. IIpi ycTaHoBjieHHH YCJIOBHF, YnOMAHYT X B [y1HKTe I HacToAEL1ei
CTaTbH, COBeT onpetejieT, B KacoM H3 npAo)KeHHA K HaCTOR.IgeMy Cornaine-
nuo OJmO CxH aTcCa ,mC Mcs HpHCOeHHiOujeeCA rocy~apcTmo, ecim
Tacoe rocygapcTo eige He lHCJIHTCSI HH B OAHOM H3 3THX IlpH1.OKeHHA.

4. HenpHcoeAHHeHHe Ocy~uecTB.eTCA nocpecTBoM caqH Ha xpaHeHHe
AelO3HTapH10 AOKyMeHTa o npHCoeAHHeHHH.

CmambR 65. YBEAOMJIEHHE 0 BPEMEHHOM IIPHMEHEHHH

1. f-lognircaBmee HaCTomee Cornameme npaBHTejibCTBo, KOTOpOe HaMe-
peBaeTCA paTH1H1DpoBaTb, npmism 6wm yTBepJwri6 HaCTosmIee CornameInie,
Him npanirrenbcTBo, AJlI KOTOpOrO COBeT yCTaHOBHA YCJIOBHM npHcoeIHHeHHS,
HO KOTOpOe Bce eige oKa3aJIOCb He B COCTOIHHH AeHOHHpOBaTb CBOIO rpaMoTy HJiH
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AOKyMeHT, MO)KeT B mo6oe BpeMA yBeAOMHTb geno3HTapHA o TOM, iTO OHO 6y~eT
I1PHMeHATh HacTomwee CornaineHHe BpeMeHHO iH6o C MOMeHTa ero BCTyHALeHHA
B CHAY B COOTBeTCTBHH CO CTaTbefi 66, AiH6o C KOHKpeTHO onpe~eieHHoro
MOMeHTa B TOM cjy'qae, ecm OHO ymKe BCTYMrMO B cRjy. Kaxcgoe npaBHTenbCTBO,
HaripaBBjxioigee TaKOe yBe~oMjeHHe, OAHoBpeMeHHO 3aAB AeT 0 CBoefi npHHaA-
AeHCOCTH K 3KCnOPTHPYIOU1VHM HAH HMUOpTHPYIOUAHM ytiacTHHKaM.

2. rIpaBHTeibCTBO, KOTOpOe HanpaBHAO yBe [oMAeHHe B COOTBeTCTBHH C
rHYHKTOM 1 HaCToSI1ei CTaTbH 0 TOM, WlTO OHO 6ygeT upHMeHRATh HaCTomJee
CoriamueHHe A1H60 c MOMeHTa ero BCTyrtmeHIM B CH.iy, jiH60 C KOHKpeTHO
onpe~eneHHoro MOMeHTa, CTaHOBHTCAI C aTOrO MoMeHrra BpeMeHHbIM yacTTHH-
KOM. OHO OcTaeTCA BpeMeHHbIM yqaCTHHKOM 90 1AaTbI 1genOHpOBaHH CBoeA
paTH4HKaiAHOHHOHi rpaMOTbI HuM AoKyMeHTa o npHHTHM, yTBepweHHH HAr
npHCoeAHHeHHH.

CmambA 66. BcTYrIIEHHE B CHJIY

1. HaCTOsmgee CornameHre OKOHqaTeibHO BCTynaeT B CHRY 1 anpeIs
1981 rola HAm B uo6ofi AeHL B TeeiHMe ABYX Mec3MEeB nocAe 3TOrO, ecAH K 3TOMy
BpeMe~m npaBHTejibcTBa, iipegCTaBJIIOUgHe no MeHbrnefi Mepe n1Mm 3KcnopTHpy-
IOAHRX cTpaH, Ha KoTopbie HPHXOrHTCA no MebineA Mepe 80 npoeHTOB BCerO
3KCnOPTa cTpaH, niepe4HCAeHHbIX B npinowKeim D, H npaBureJbcTia, npegcTaB-
A15foIHe HMIopTnpyioigHe CTpaHbI, Ha KOTOpbIe npHXOAHTC HO MeHibefR mepe
70 npoLIeHTOB Bcero HMnopTa, KaK yKa3aHO B npRnoxceHHi E, eHOHHPYloT y
Aen1o3HrapHA paTH(I)HKaMoHibie rpamomi HAm AoKymeHmII o npHHMTHH,
YTBepxcgeHRH ui rIpHCOegHHeHHM. OHO BcTynaeT TaKXwe oKoHxiaTejbHO B ciry
IOCJle TOrO KaK OHO BpeMeHHO BCTYIIHAO B CRAY, KaK TOJlbKO 6y[yT

ygOBAieTBOpeHbI 3TH Tpe6oBaHHA o npoIIeHTHbIX AOIAX nyTeM geriOHHpOBaH~RA
paTHbRKalHOHHb1X rpaMoT H r[OKyMeHTOB 0 npHHSITHH, yTBep)KeHHH Hm
HpHcoegHHeHHH.

2. ECAH HaCTos~qee CornameiHe He BcTyrmo OKOHmaTebHO B CHAY B
COOTBeTCTBHH C nyHroM 1 HaCToJgeAi CTaThH, TO OHO BpeMeHHO BCTynaeT B CRAY
1 anpeJIA 1981 roga TUIH B AIO6OA geHL B TexieHHe AByX MecMIeB nocAe 3TOrO,
ec1H K 3TOMy BpeMeHH npaBHTembcTBa, IpegcTa~jiqiOEHe no MeHbUefI mepe HMTb
3KCHOPTHPYOIIXHX CTPaH, Ha KOTOphie nPHXOAHTCA no MeHblueA Mepe
80 IpoikeHTOB Bcero 3KCHOpTa cTpaH, HepeqIHCAeHHLIX B Hpjio)KeIHHH D, H
npaBHTeJibcTBa, rpegcTaB _ omHe HMOpTHpyomiHe CTpaHbI, Ha KOTOpbIe
HPHXOAHTCA no Meibuieii Mepe 70 npogeHTOB Bcero HMIIOpTa, KaK yKa3aHO B
upHAo)KeHHH E, zeHOHHpyIOT paTH4DHKaixHoHbIe rpaMOTLI HuH AOKyMeHThi b
IIpHHATHH, yTBepI(JeHHH HAm npHcoegHHeHHH JIH60 YBeOMMT AenO3HTapHA o
TOM, To oHH 6ygyT HpHMeH1Th HacTomqee CornaneHRe BpeMeHHO C MOMeHTa
BCTyrTIeHHSI erO B cHy. TaKHe HpaBHTejbCTBa CTaHOB$1TCM BpeMeHHbIMH
y"aCTHHKaMH.

3. EcJIH YCIOBHA BCTylAeHR CorinameHisI B CRAY B COOTBeTCTBHH C
Hycr1oM I 11um nyHCroM 2 HaCTOsHIeA CTaTbH He 6ygyT BiblOjAHeHI K 31 MaR
1981 rosa, FeHepanbibxii ceKpeTapb OpraiH3airm O6beHH eimbix Ha B
KpaTqaAHIIMA BO3MOKHLIA CpOIc Co3EJBaeT COBeiaIHHe npaBHTeJibCTB, KOTOPbie
AenoHHpOBaAM paTm4HCKaJoHHHbie rpaMooi HAM OKymeHThi o npHHATHH,
YTBepKemm Em npHcoegHHeHHH, aiH6o yBegOMIHm geno3HrapR, 'ITO OHo
6yAyr IpHMeHATh Cornametne BpeMeHHO. 3' iilpaBHTejibCTBa moryT HpHHrSib
peiueHHe 0 BpeMeHHOM HAM OKOH'IqaTeJlbHOM, IOJIHOM HjIH qaCTHTHOM BcTyrIeHHR
Corxametrni B CHAy Mexc~y HMMH. go Tex HOP nOKa HaCToEauee CorniaiueHme
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HaXOgHTCRI B CHne BpeMeHHO B COOTBeTCTBHH C IOoAKeHHIMI HacTosrnero
nymura, npaBHTe~xbcTBa, HpHHBuimHe pemeHne o BpeMeHHOM ncTyimeHHH
CornaameHHA B CHAy Me)KCy HHMH, SABARIOTCR BpeMeHHbIMH ymacTHMaMH. Tamue
npaswreibcTBa MOryT npOBOAHTb CoBeu[AaHHA AAA paccMoTpeHRA nonoxKeHR H
npHHRTHA peweHHA o TOM, BcTynaeT Am HaCToiumee CornaineRHe B Cuiy Meicjgy
HHMH OKOHxiaTeAbHO, npo~oJDKaeT JIH OHO HpHMeHAThCI Ha BpeMeHHOI1 OCHOBe
Hur ero Aeicmie npeKpauIaeTcA.

CmambR 67. OrOBOPKH

OronopKH HH no OAHOMY H3 IOo)KeHHM HaCTOsigero CornalueHHr He
AonycKaOTcA.

CmambA 68. BbxOI

1. B mo6oe BpeMA nocAe BcTyJn1eHA B CHAY HacTosmero CorAamemmt
nio6ofi yxacTmnc MoKceT BbIATH H3 HacTotu1iero CornaneHHA nyTeM no~a'ui
IIHCbMeHHOrO yBegoMAeHHI Aefo3HTaPHIo 0 CBOeM Bbixo~e. 3TOT yiacTHHK
HeMeAJIeHHO HH4)OpMHpyeT COBeT 0 npHHATOM HM peme m.

2. BbixoA BcTynaeT B CHAY no HCTexeHHH 90 AHei CO BPeMeHH nonyxeHHA
yBeAOMJteHMA Aeno3HTapHeM.

Cmambs 69. HCKJIIOlEHHE

EcaH CoBeT co'rTeT, cornacHo nyHcry 3 CTaTbH 59, MTO KaKofi-AH6o
yqaCTHHK HapyuiaeT CBOH o6R3aTeAbcTBa no HaCTOAtIeMy Cornamueimio, H
pemuwr, xpome TOrO, ITO TaKOe HapymetHe o63[3aTejbcTB cyI1jecTBeHHbIM
o6pa3OM 3aTpyAiHAeT A efcTBe HacToAsMero CoraiamemmA, oH MOwIeT KBaAH4,H-
iuHpoBaHHbiM 6OJibmHHCTBOM rOJIOCOB HCKAiOMHT TaKoro yqacTHHKa H3 OpraHH-
3a~mH. 0 KaxcJAOM TaKOM HCKAioqeHHH COBeT HeMeAJeHHO yBeAoMmAT
Aeno3HTapHA. qepe3 AeBAHOCTO AHegi nocne AaTb npiATruA COBeTOM pemeHsi
TaKOgi yxiacmmc nepecTaeT 6fbm yqaCTHMKOM OpraHH3aam.I

Cmamba 70. PACIEThI C BbtXOA fAIHMH HH HCKJIO'IEHHbIMH
YxIACTHHKAMH

1. Bce pacqeTi C BbIXOASlIqHMH HAM HCJIO'qeHHbIMH yqacT MuKMH
onpe elAAIOTCA COBeToM. OpraKn3auiA y~epxumnaeT Bce CyMMbI, yxce onna'ieH-
nIe BbIXOARSIUHM H3H HCKJIIO'leHHbIM y'IaCTHHKOM, H 3TOT yacTnnm ocTaeTcA
o6A3aHHbIM ynrAaTmmi Bce CyMMbi, npHt'HTa O UMeCA c Hero OpraHn3auWH Ha
MOMeHT BCTyI1eHMM B cHJy ero BbIXOga HAMH HCKJlOieHHA, 3a TeM HCKAiIOqeHHeM,
'iTO B OTHoLeHHH RoroBapHBaiou~eificA CTOpOHbI, KOTOpaA He Mo24eT HpHHATrb
KaKylo-AH60 nonpaBKY H B CHJY 3TOrO nepecTaeT yqacTBOBaTb B HaCTOaIIeM
Cornaiem 1 B COOTBeTCTBHH C UOJIO)eHHSMH nyHKTa 2 CTaThH 72, COBeT MOxKeT
yCTaHOBHTh jImO6oAi nopSI OK pacqeTOB, KOTOpbIfi OH COqTeT cnpaBeAMHBiiM.

2. I'PH YCAOBHH Co6AIO eHHA tiojio)eHHMi nyHKTa 1 HaCTOReik cTaTbH,
Bb1XOA5IUUIM HM HCKjuIOqeHHbIfi HH HHbiM o6pa3OM npeKpaaioupmi CBoe
yqacTHe B HacToAIieM CornameHmH yqaCTHHK He HMeeT npasa HI Ha KaKyIO AOAIO
nocTynAeHMH OT J11BMHamm cTa6HrM3aQHOHHOrO 3anaca B COOTBeTCTBMM C
IOjIOKeHHMMM cTaTbH 39 HAM ApyrHx aKTHBOB OpraR113aufrln, Ha Hero He
pacnpocTpaHAeTcA nHKaKaA maCTb BO3MO)KHOrO AepHjMTa CTa6HAH3auHOHHorO
3anaca Him OpraH3aIaHH nocne npepageHHA Aei~cTmiA HaCToamero Corname-
HMA, 3a HcKaIOieHHeM cAy'qaA 3KcnOpTHpyioulero yxiaCTHMKa, Ha 3KCnOPT
KOTOpOrO pacnpocTpaHAIOTCA nonolKeHHa nyHKTa 1 CTaTbH 35. B TaKOM cniyqae
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3KCfXOpTHpyIO1IHIR ymaCTHHK HMeeT npaBo Ha CBOIO JIlIO B cpegcTax
cTa6HAH3aQHOHHOrO 3anaca, Korga nocii HHf JIHKBHHpyeTCS1 B COOTBeTCTBHH c

ojIo0)IOeHHAMH CTaTbH 39 HAH Korga HCTeKaeT CPOK geAiCTBRA HaCTosiero
CornameuRAn, B 3aBHCHMOCTH OT TOrO, TO nPOH30fieT paxbmie, nipa YCJIOBHH,
qro ynegoMeHHe 0 Bbixoge TaKoro aKcnopTmpyioiqero yqacTmiKa HaipaBjAeTCA
geno3HTapHio no KpariHeAi Mepe 3a 12 MecAgeB, npHqeM He paHee, 'eM qepe3 rog
nocAe BCTytnieHHA B CHAY nacToAuero CoriuameHHA.

CmambA 71. CPOK, IPOXIEHHE H rIPEKPAMEHHE AEIfICTBHA CorJIAIIIEHHAI

1. HacToAlilee CoriameMae oCTaeTCA B cHne go KoHa TpeTero HOJIHOrO
ceJIbcrOXo3AMCTBeHHoro roga AA Kaicao nocaie ero BcTy1eaHHA B cHJIy, ecnH ero
Aeficmne He 6ygeT npogleHO B COOTBeTCTBHH C nyHKTOM 3 HacToiI~efi CTaThH
Him nperpauieHo paHbmue B COOTBeTCTBHH C nyHCToM 4 HaCToIjeii CTaTbH.

2. KorIa HacToAigee Corniauernie HaxOAHTCA B cHiie, COBeT MOlCeT
KBaJIH4PHIAHpOBaHHbIM 6ojbIiHHCTBoM FOAIOCOB IHpHHTb pemueHne o ero nepe-
CMOTpe C TaKHM pacxieTOM, qTo6bI nepecmoTpeHnoe CorameHHe BCTYiMHO B
cHAy B KOHiLe TpeTbero ceAbCKoX03AACTBeHHoro rosa AJIA KaKao, 0 KOTOPOM
roBopHcrca B nyHKTe 1 HaCTOAiuefi CTaTbH, Him no HCTexeHHH Aio6oro nepHoga
npojiAeHHA, 0 KOTOpOM COBeT npnHHa1 petuenae B COOTBeTCTBHH C nyHKToM 3
HaCToAIgeg CTaTbH.

3. )Jo HCTeqeHHSI TpeTbero ceJIbCKOXO3SIICTBeHHoro roga AAA KaKao, o
KOTOpOM rOBOPHTCA B nYHKTe 1 HaCToAMieA CTaTbH, COBeT MO)KeT KBanaH4bHIHpO-
BaHHMm 6oJIbinHHCTBOM FOJIOCOB IpHHaTb peuieiHe o npogiiem HacToAsIero
CoraaieHHA HOJIHOCTbIO HJIH naCTHqHO Ha nepnog Him InepHOgbI He 6ouIee ABYX
CeJbcKoXO3lHCTBeHHblX AeT JIA Ka~ao B IleJIOM. COBeT H3BeU~aeT geno3HTapHA o
TaKOM npo I~eHHH HAlH npogAeHHAX.

4. COBeT MoKeT B mio6oe BpeMA KBajImH4HIHpOBaHHbIM 6ojibIIHHCnToM
FOJIOCOB [IpHHITb peiueHHe o npeKpaiqeHHH AeiCTBA HaCTornero CormametmA.
Ero gefiCTBHe npeKpaIgaeTcsi c rgaTbm, yCTaHOBjieHHOir COBeTOM, rIpH yCAIOBHH,
MTO o6A3aTejnbcTa yaCTHHKOB cornlacHo CTaTbe 35 6ygyT rIpOgonILaTb
gerICTBOBaTb gO Tex hop, nOKa He 6ygyT BbIfOJIHeHbI (lHHaHCOBbIe o6A3aTeAb-
CTBa, Kacaiolgnecm CTa6WMu3aiXHOHHorO 3anaca. COBeT H3BeHiUeT genor3HapaHA 0
IIO60M TaKOM pemeHHH.

5. HeancHMO OT npegpaigeHHA jeHCTBHA HacToi~uero Coruamemm COBeT
npogojixcaeT cyI~eCTBOBaTb B TeqeHne BpeMeHH, Heo6xogHMoro Aim JUMBHrHaHH
OpraHu3aIIui, HpOH3BOACTBa ee pacqeToB H peajIH3aiH ee aKTHBOB, H HMeeT B
TexeHHe 3Tor0 BpeMeHH riOAHOMO4HA H 4)yHKIHH, Heo6xOAHMbie AA yKa3aHH]IX
geJefi.

6. He3aHCHMO OT nojioxeHHA rlyHKTa 2 CTaTbH 68 yqaCTHHK, He xcenauclap
ymaCTBOBaTb B HaCTOAIgeM CoraameHHH, npogieHHOM corAacHo nonoeHRM
HacToa~efi CTaTbH, gojiwleH coo61gHT, o6 3TOM COBeTy. TaKor yqacTFMK
nepecTaeT 6brrb yqaCTHHKOM C KOHja TpeTbero nOAHoro cejIbCKoxo3AiCTaeHHO-
ro roga AA KaKao.

CmambA 72. -IOH"PABKH

1. COBeT MO>KeT KBaJIHbH1XHpoBaHHbIM 6oumHHcTBoM ronIocoB peKOMeH o-
BaTh qoronapHaioL HMCA CTOPOHaM BHeCTH rionpaBKY B HacTomlee Corname-
HHe. HIonpaBKa BcTyniaeT B cAY qepe3 100 X1Het nocaie noyiyqeHHA leflo3HTapHeM
yBegoMjieHHfi o ee npHHATHH OT JIorOBapHBa1a OHXCA CTOpOH, KOTOpbIe
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npe 1CTaBAIOT no MeHbmeti Mepe 75 npoijeHTOB 3KCnOpTHpyI1ItHX yqaCTHHKOB H
pacnonaraloT no MeHbiLeg Mepe 85 npoiterraMl rojiocon 3KcnopTHpyloiHx
yqacTHHKOB, H OT AorOBapHBaioUAHXCA CTOpOH, KOTOpble npeAcTaBnAIOT no
MeHbtuei Mepe 75 npoLeHTOB HMnopTHpy[I0HX yacTHHKOB H pacnionaraoT no
MeHbmeli Mepe 85 npogeHTaMH roAoCOB HMnOPTHPYpOUAHX yiaCTHHKOB, WfM B
6oAee no3AHHi CpOK, YCTaHOBeHHblri COBeTOM KBaJIHtHIHpOBaHHbiM 6onbrnHH-
CTBOM roAOCOB. COBeT MOKceT yCTaHOBHTb CpOK, B npelenax KoTOporo Kaxc aA
)joroBapHBaKouiaAcX CTOPOHa yaeB1OM1eT enoR03HTapHA 0 npHHATHH eio
nonpaBKH, H, ecAu K KOHIAY TaKoro cpora 3ra nonpaBra He BCTynaeT B CHIAY, OHa
cqHTaeTcn CHTOA.

2. JIio6ofi ytiacTHHK, OT HMeHH KOTOpOO He clejiaHo yBe~omJeHHe o
npHHn THH nonpaBKH K TOMY ItHO, gorga TaKaA nonpaBra BcTynaeT B cHAy,
nepecTaeT 6brrb yxiacTHHoM HacToAmlero CoriuameHma c 3Toro AnH, 3a
HCKAioxieHHeM Tex cAyxaeB, Korga no6o*f TaKoki y'acTHHK npeAcTaBnAeT CoBeTy
Ha nepBoM ero 3acenaHn nocAe BCTynAeHHA 3TOAi nonpaBKH B ciAy
y6egHTenbHoe 3aBepeaHe, TO npHHATHe B CPOK 6bLJO HeBO3MO)KHO H3-3a
TpyAjHOCTerl, CBa3aHHbIX C KOHCTHTy'UHOHHbIMH npoixe~ypaMH 3Toro yqacTHHKa,
H COBeT pemaeT nlOArHTb JAA 3Toro yacTHKa yCTaHOBAeHHbI*I nepHoA
npHHATHA gO MOMeHTa npeoAoienHA YKa3aHHbIX TpyAHOCTefl. JAM TaKoro
yqaCTHHKa nonpaBKa He ABJMiAeTCA o6A3aTeAbHOfi AO MoMeHTa nanpaBienHH HM
yBeROMJeHHA o ee npHHSITHH.

3. Cpa3y Ke no npHHATHH peKOMeH~alHH o nonpaBKe COBeT npenpoaoxcda-
eT Ae11O3HTapHIO TeKCT nonpaBoK. COBeT nepejaeT Aefl03HTapHio cBe eHHA,
Heo6xogHMbIe AJiA TOFO, '4TO6bi onpe~eIHTb, SIBJI1eTCTC AH 'qHCIO yBeoMJAeHHA 0
UpHHSITHH JAOCTaTOqHbIM J1 BCTYILIleHHAI nonpaBKH B CHAY.

CmambR 73. ,[jOnlOJHHTEJ~bHIE H HEPEXOXAHblE HOJIO)KEHHI

1. Hacrosiuee CornameHHe paccMaTpHBaeTcA KaK 3aMeHglouiee MewK-
AyHapOAHoe cornaieHHe no KaKao 1975 rola.

2. Bce Ae]RCTBYIOIIHe Ha AaTy BCTYII1eHHAi HaCTosiimero CorauieHHR B CHAiy
aKTbI, KOTOpbIe 6bIJH CoBepueHbI B COOTBeTCTBHH C Mexc4yHapO6HbIM
cornamueleM no Ka~ao 1975 roga OpraHH3aiaHefI Hur KaKHM-AH6o ee opraHOM,
HAH OT HX HMeHH H YCAOBHA KOTOPbIX He npegyCMaTPHBaIOT npeKpaLIeHHA HX
AerICTBHA K BblleyriOMAHYTOMy CpOKy, OCTaIOTCA B CHAe, ecJH TOJbKO OHH He
6yAyT H3MeHeHbI cornacHo fOHOKceHHRiM HaCTORIIero CoraiueHHs.

3. CpejcTBa CTa6HRH3aiXHOHHoro 3anaca, HaKOIeHHbIe B paMKaX Mexc-
AyHapO tHoro coraiueHHs no KaKao 1972 rosa H Me>KAyHapOIHoro CorFaIIeHHA
no KaiKao 1975 rota, nepeBOAA)TCA Ha c'leT CTa6HJIH3aIAHOHHOrO 3anaca B
COOTBeTCTBHH C HaCTORIIAHM CornaiIeHHeM.

B YJIOCTOBEPEHHE 'lErO HHKeflOXIHcaBmlHeCA, AOIWHb1M o6pa3OM Ha TO
ynOHOMotieHHbIe, fOj11HCaJ1R HaCTOuiee CornauieHHe B yKa3aHHbIe AHH.

COBEPIIIEHO B )KeHeBe AeBATHaJlaTOrO HO6pA TbICS['a geBsrrbCoT
BOCbMHgeCmToro roa B OAHOM 3K3eMIJ1SIpe Ha aHJlIH*CKoM, HcnaHCKOM,
PYCCKOM H 4tpaHy3CKOM A3bIKax, npH'eM Bce TeKCThI 39BJAIOTC1 paBHO
ayTeHTHHbIMH.
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-PHJO)KEHHAl

HIPHJIO)KEHHE A

IPOH3BOAAIIIHE CTPAHbI, 3KCHOPTHPYIOIIHE 10 TbIC. TOHH
COPTOB KAKAO B FOg

Beper CAoHoBofA KocTH

Bpa3nHMA
ralia
AomHHHaHciaA Pecny6uKa
MaafA3HA

MeKCHKa
HHrepHA
06,begHHeHHam
Toro

IHJIH BOJIEE CTAHRAPTHbIX

Pecny6nHKa KaMepyH

rIPHRIO)KEHHE B

HPOH3BOAAIUIHE CTPAHbl, 3KCIIOPTHPYIOIjHE MEHEE 10 ThIC. TOHH
CTAHAAPTHbIX COPTOB KAKAO B FOfl

Am'oja JIH6CpHlA
Bemm Hmcaparya
BoJmn O6'begmreHHan Pecny6mHKa TaH3aus
BahyaTy flanya-HonaAs rBHHeA
ra6oH flepy
rarm CaH-Tome H flpmicmm
rBaTeMaa Cbeppa-JAeoe
Foejypac ConoMoHoabI OcTpoaa
3atp YraHia
KonyM6HA (DHAtCH
Kouro 4RnMMHH
KocTa-PHKa 3KBaTOpHajbHaA rBHHe
Ky6a

rIPHJIO)KEHHE C

CTPAHbI, HPOH3BORIEIIHE BbICOKOKAqECTBEHHOE HAH APOMATHqECKOE KAKAO

1. f1pou360au4ue cmpaubi, 3Kcnopmupyiou4ue ucKAioiumeAbHo 6btcoKoKaiecmeenHoe
uAu apomamuliecKoe KaKao:

Bececyaca CeHT-BHHCeHT H rpeHaAHH1
rpeeaa Cewr-HAocHa
XlOMHHHKa CypHHaM
HHJAOHe3HA TpHHgag H To6aro
MaJaracKap MpH JIaHKa
Hanama 3rBaop
CaMoa MaiRKa

2. fHpou36OaAu4ue cmpan b, 3Kcnopmupyioucue BbICOKOKa'tecmeHloe UAU apoMamu'lec-
KOe KaKaO mapiay c 3pyzumu copma~u KaKao:

KocTa-Pmca
CaH-ToMe H 'lpHicmm
rlanya-HoBaa FBHHeA

(25 npol~eHToB)
(50 npoixeirroa)
(75 npoijeHroB)
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rIPHJIO)KEHHE D

3KCriOPT KAKAO, PACCtqHTAHHbII ARA,1 IEJIEIA CTATbH 66 a

(mbIc. moHR)
Cpe0aue Hpo-

Cmpana b 1975/76 1976/77 1977/78 1978/79 noKa3a- em-
meiu mba

5pa3nHaM ..................
AomHHHKaHcKaA Pecny6mnKa .....
ra a .....................
Beper CoHOBOI Kocm .........
M aiaa WR ..................
MeKcri a ..................
H repna....................
Toro .......................
O6iejHeHHa Pecny6imKa Kame-

221,5
22,5

404,3
213,6

13,9
13,1

243,0
17,7

201,2
29,6

320,7
236,0

15,9
8,9

185,4
15,4

220,5
25,9

252,5
266,3

22,2
10,1

212,2
15,9

277,8
30,6

240,4
325,1

27,2
9,1

139,1
13,9

230,25
27,15

304,48
260,25

19,80
10,30

194,93
15,73

19,93
2,35

26,35
22,52

1,71
0,89

16,87
1,36

pyH ........................ 99,4 80,5 96,8 93,9 92,65 8,02

HTOrO 1 249,0 1 093,6 1 122,4 1 157,1 1 155,54 100,00
HCTOqHHK: cocaajueno na ocuone AaHHbIX MOK .Quarterly Bulletin of Cocoa Statistics. (London) vol. VI,
No. 4 (Sept. 1980).

HCpeAero1AoBa nenwwja 3a qeTbipexljuTH~f nepnog 1975/76-1978/79 rr. 6pyrro-axcnopra IaKao-6o6oB
rHnoc Cpyrro-3xcnopT Kaxao-npoyKroB a nepecqere Ha KaKao-6o6E1 c HcnOJ3oBaHHeM KO34HIBewTOB
nepecqera, yKa3aHwix B cTaTe 28.

b B ,lanxuf nepeqeHE, BKrnoenHEi JIHII6 Te I1POH38OA~UlHe cTpaHM, KOTOPbie 3KCnlOPTHPYIOT 10 TUC. TOH I
6onee caaapmMx copros laKaO B roA.

rIPHJIO)KEHHE E

HMHiOPT KAKAO, PACCqHTAHHbIA J UFIEIA CTATbH 66a

(6 mbIC. moHR)

Cmpaub

CoeA[HembIe IIITamhi AMepma .......
cIe~epamaaHaa Pecny6jinma repmamm . .
Hlgepa a bIj ....................
CoeAHnenHoe KopojieBCTco BemKO-

6pHTaHHH H Ceaepuol HpnlaHjml ...
COLO3 COBeTCKHX Cori eacTHqecKmX Pe-

cny6 K. .....................
'IpanH aM. ......................
M TaJII . ......................
AlnoHA .......................
Eea, rxA/JhoKceM6ypr .............
Honlbm a ......................
K aHaa .......................
IIIBeftgapna ....................
HcnamH .......................
repMaHCKaA AeMoKpaTHeCKaA Pecny6-

Aim a .......................
ABcTpaJIHa ....................
IOrocnaai . ....................
qexocoEtaKKA ...................
ABCTPHA ......................
BeHrpHa ......................
IlIae wi . ......................
BonlrapHa .....................

Cpeiuue lpo-
1976177 1977/78 1978/79 noxa3ameAu t4enmbi

328,0 344,1 353,5 341,9 22,54
191,7 198,7 200,0 196,8 12,97
154,7 157,6 159,5 157,3 10,37

125,6 134,1 122,3 127,3 8,39

118,4 88,8 147,4 118,2 7,79
98,4 100,5 107,0 102,0 6,72
38,1 40,4 44,4 41,0 2,70
50,1 36,0 34,3 40,1 2,64
37,9 37,2 36,1 37,1 2,45
35,2 35,5 36,6 35,8 2,36
33,2 27,5 28,0 29,6 1,95
27,3 31,0 27,8 28,7 1,89
28,3 23,6 20,5 24,1 1,59

25,8 21,2 21,7 22,9 1,51
19,5 18,8 19,8 19,4 1,28
21,9 12,5 20,9 18,4 1,21
18,8 18,4 13,3 16,8 1,11
16,0 16,2 17,4 16,5 1,09
13,8 17,5 15,4 15,6 1,03
14,8 13,6 14,1 14,2 0,93
14,3 11,2 9,3 11,6 0,76
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Cpesue Hpo-
CmpanN 1976/77 1977/78 1978179 noKa3ameju 4eumi

K raft ....................... 6,0
PyML M ..................... 10,1
HpamLHAA ..................... 8,3
HopBerEi ..................... 7,8
rpeiA ....................... 6,6

amm ....................... 7,3
Aprewrm a .... .................. 7,7
IO iaa A4pmca ................. 7,7
OMEVINHARR .................... 5,6
Honaa 3enaaJ .................. 6,0
ll pawm ...................... 6,0
CIDWayp .......................... 2,7

an m ......................... 3,0
Kop iyraP e .................... 3,8
Yqp m ........................ 1,9
Typam a ....................... 2,1
ErT er ....................... 1,0
KopeficcaA Pecny6jma ........... 0,7

ypynaM ........................ 0,9
Cab..op .... .................. 0,8
TyH Hc ....................... 0,7
AC iwHp Ap ....................... 0,5
HpaH ........................... 0,8
HcjiaHAHAq ..................... 0,4
CHpHAcKaA Apa6cKaA Pecnty6imma .... 0,5
Hpar ........................ 0,3

Mapoco ..... .................... 0,3
JiMan ..... ...................... 0,2
Hn uAR ....................... 0,2

HToro 1 512,2

10,0
10,0
8,5
8,2
6,7
6,8
5,6
5,1
5,4
2,6
4,4
3,4
2,8
2,6
1,8
1,6
1,7
1,1
0,9
0,6
0,7
0,8
0,6
0,4
0,2
0,3
0,2
0,2
0,1

1 477,7

15,0
8,7
8,4
8,5
8,5
7,2
7,2
6,9
6,1
6,4
4,3
6,5
4,0
2,6
1,7
1,5
1,7
2,0
0,9
0,6
0,7
0,8
0,5
0,4
0,2
0,3
0,2
0,1
0,1

1 561,3

10,3
9,6
8,4
8,2
7,3
7,1
6,8
6,6
5,7
5,0
4,9
4,2
3,3
3,0
1,8
1,7
1,5
1,2
0,9
0,7
0,7,
0,8
0,6
0,4
0,3
0,3
0,2
0,2
0,1

1 517,1

0,68
0,63
0,55
0,54
0,48
0,47
0,45
0,43
0,38
0,33
0,32
0,28
0,22
0,20
0,12
0,11
0,10
0,08
0,06
0,05
0,05
0,05
0,04
0,03
0,02
0,02
0,01
0,01
0,01

100,00
HcTOimcK: CeKperapHaT MOK. CocrasmeHo rnammm o6pa3oM na ocHoe gammx, ony6jnuonamnx

wQuarterily Bulletin of Cocoa Statistics- (London), vol. VI, No. 4 (Se t. 1980).
* CpeAHeroonaA Bemm i'a 3a Tpex.neTmsf nepaoA 197677-1978/79 rr. HeTro-MopTa KaKao-66oB nmoc

6pyrro-minopr KaKao-nlpogyKTos B nepecqeTe Ha KaKao-6ow c HcnoA,3oameM KOaI0ImHI4ewrHB nepecqera,
yKa3aHablx a cTamIe 28.
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[SPANISH TEXT-TEXTE ESPAGNOL]

CONVENIO INTERNACIONAL DEL CACAO, 1980

CAPITULO I. OBJETIVOS

Artfculo 1. OBJETIVOS
Los objetivos del Convenio Internacional del Cacao, 1980 (an adelante

denominado el presente Convenio), habida cuenta de las resoluciones 93 (IV) y
124 (V), relativas al Programa Integrado para los Productos Bfsicos, aprobadas
por la Conferencia de las Naciones Unidas sobre Comercio y Desarrollo, son los
siguientes:
a) Aliviar las graves dificultades econ6micas que persistirian en el caso de que el

ajuste entre la producci6n y el consumo de cacao no pudiera efectuarse por la
acci6n exclusiva de las fuerzas normales del mercado con toda la rapidez que
las circunstancias exigiesen;

b) Prevenir las fluctuaciones excesivas del precio del cacao perjudiciales para los
intereses a largo plazo tanto de los productores como de los consumidores;

c) Tomar disposiciones que ayuden a estabilizar e incrementar los ingresos que
los parses productores miembros obtengan de las exportaciones de cacao,
contribuyendo asi a proporcionar el incentivo necesario para lograr una tasa de
producci6n dinfnmica y creciente y a proporcionar a esos palses recursos para
acelerar su expansi6n econ6mica y su desarrollo social, teniendo en cuenta al
propio tiempo los intereses de los consumidores de los pases importadores
miembros, en particular la necesidad de aumentar el consumo;

d) Garantizar un suministro adecuado a precios razonables y equitativos para
productores y consumidores; y

e) Facilitar la expansi6n del consumo y, de ser necesario y en lo posible, un
reajuste de la producci6n, de modo que se asegure el equilibrio a largo plazo
entre la oferta y la demanda.

CAPITULO ii. DEFINICIONES

Artculo 2. DEFINICIONES
A los efectos del presente Convenio:
a) Por "cacao" se entenderi el cacao en grano y los productos de cacao;
b) Por "productos de cacao" se entenderd los productos elaborados

exclusivamente con cacao en grano, como la pasta de cacao, la manteca de cacao,
el cacao en polvo no edulcorado, la torta de cacao y los granos descortezados de
cacao, asf como los demris productos que contengan cacao que el Consejo
determine en caso de ser necesario;

c) Por "cacao fino o de aroma" se entenderd el cacao producido en los paises
enumerados en el anexo C, en la proporci6n en 61 especificada;

d) Por "tonelada" se entenderAi la tonelada metrica de 1.000 kilogramos o
2.204,6 libras, y por "libra" se entenderd 453,597 gramos;

e) Por "afio cacaotero" se entenderi el periodo de 12 meses comprendido
entre el 10 de octubre y el 30 de septiembre, inclusive;

f9 Por "exportaci6n de cacao" se entenderd todo cacao que salga del
territorio aduanero de cualquier pais, y por "importaci6n de cacao" se entenderd
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todo cacao que entre en el territorio aduanero de cualquier pais; a los efectos de
estas definiciones, por territorio aduanero se entenderd, en el caso de todo
miembro que comprenda mds de un territorio aduanero, el territorio aduanero
combinado de ese miembro;

g) Por "Organizaci6n" se entenderh la Organizaci6n Internacional del Cacao
a que se refiere el articulo 5;

h) Por "Consejo" se entenderi el Consejo Internacional del Cacao a que se
refiere el articulo 6;

i) Por "Parte Contratante" se entenderA todo gobierno, o toda organizaci6n
intergubernamental comprendida en el articulo 4, que haya consentido en
obligarse provisional o definitivamente por el presente Convenio;

j) Por "miembro" se entenderA toda Parte Contratante;
k) Por "pats exportador" o "miembro exportador" se entenderd, respec-

tivamente, todo pats o todo miembro cuyas exportaciones de cacao, expresadas en
su equivalente en cacao en grano, sean mayores que sus importaciones. No
obstante, todo pais cuyas importaciones de cacao, expresadas en su equivalente en
cacao en grano, excedan de sus exportaciones, pero cuya producci6n exceda de sus
importaciones, podrd, si asi lo decide, ser miembro exportador;

1) Por "pats importador" o "miembro importador" se entenderi, respec-
tivamente, todo pais o todo miembro cuyas importaciones de cacao, expresadas
en su equivalente en cacao en grano, sean mayores que sus exportaciones;

m) Por "pats productor" o "miembro productor" se entenderi, respec-
tivamente, todo pats o todo miembro que cultive cacao en cantidades de
importancia comercial;

n) Por "mayoria simple distribuida" se entenderi ]a mayoria de los votos
emitidos por los miembros exportadores y la mayoria de los votos emitidos por los
miembros importadores, contados separadamente;

o) Por "votaci6n especial" se entenderd toda votaci6n que requiera una
mayoria de dos tercios de los votos emitidos por los miembros exportadores y de
dos tercios de los votos emitidos por los miembros importadores, contados
separadamente, a condici6n de que el niimero de votos asi emitidos represente por
lo menos la mitad de los miembros presentes y votantes;

p) Por "entrada en vigor" se entenderh, salvo que se indique otra cosa, la
fecha en que el presente Convenio entre en vigor provisional o definitivamente.

CAPITULO III. MIEMBROS DE LA ORGANIZACI6N

Artfculo 3. MIEMBROS DE LA ORGANIZACION

1. Cada Parte Contratante constituird un solo miembro de la Organizaci6n.

2. Todo miembro podri cambiar de categoria en las condiciones que el
Consejo establezca.

Art(culo 4. PARTICIPACION DE ORGANIZACIONES INTERGUBERNAMENTALES

1. Toda referencia que se haga en el presente Convenio a los "gobiemos"
serA interpretada en el sentido de que incluye una referencia a la Comunidad
Econ6mica Europea y a cualquier organizaci6n intergubernamental que sea
competente en lo que respecta a la negociaci6n, celebraci6n y aplicaci6n de
convemos internacionales, en particular de convenios sobre productos bdsicos.
En consecuencia, toda referencia que se haga en el presente Convenio a la firma o
al dep6sito de instrumentos de ratificaci6n, aceptaci6n o aprobaci6n, o a la
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notificaci6n de aplicaci6n provisional, o a la adhesi6n, serfi interpretada, en el
caso de esas organizaciones intergubernamentales, en el sentido de que incluye
una referencia a la firma o al dep6sito de instrumentos de ratificaci6n, aceptaci6n
o aprobaci6n, o a la notificaci6n de aplicaci6n provisional, o a la adhesi6n, por
esas organizaciones intcrgubernamentales.

2. En el caso de que se vote sobre cuestiones de su competencia, esas
organizaciones tendrfin un nfimero de votos igual al total de los votos que puedan
asignarse a sus Estados miembros conforme al artfculo 10.

3. Tales organizaciones podrAn participar en el Comit6 Ejecutivo sobre
cuestiones de su competencia.

CAFITULO IV. ORGANIZACION Y ADMINISTRACION

Art culo 5. ESTABLECIMIENTO, SEDE Y ESTRUCTURA DE LA ORGANIZACIfN
INTERNACIONAL DEL CACAO

1. La Organizaci6n Internacional del Cacao establecida en virtud del
Convenio Internacional del Cacao, 1972, seguirf en funciones, pondri en prActica
las disposiciones del presente Convenio y supervisarA su aplicaci6n.

2. La Organizaci6n funcionard mediante:
a) El Consejo Internacional del Cacao y el Comit6 Ejecutivo;
b) El Director Ejecutivo y el personal.

3. La sede de la Organizaci6n estard en Londres, a menos que el Consejo,
por votaci6n especial, decida otra cosa.

Articulo 6. COMPOSIcIMN DEL CONSEJO INTERNACIONAL DEL CACAO

1. La autoridad suprema de la Organizaci6n serA el Consejo Internacional del
Cacao, que estard integrado por todos los miembros de aqu611a.

2. Cada miembro estard representado en el Consejo por un representante y,
si asi lo desea, por uno o varios suplentes. Cada miembro podrS nombrar adem~s
uno o varios asesores de su representante o suplentes.

Artfculo 7. ATRIBUCIONES Y FUNCIONES DEL CONSEJO

1. El Consejo ejercerd todas las atribuciones y desempefiarf, o hari que se
desempefien, todas las funciones necesarias para dar cumplimiento a las
disposiciones expresas del presente Convenio.

2. El Consejo aprobarA, por votaci6n especial, las normas y reglamentos que
sean necesarios para aplicar las disposiciones del presente Convenio y que sean
compatibles con 6ste, tales como su propio reglamento interior y los de sus
comit~s, el reglamento financiero y el del personal de la Organizaci6n, asi como
las normas de administraci6n y funcionamiento de la reserva de estabilizaci6n. El
Consejo podrd prever en su reglamento interior un procedimiento que le permita
decidir determinados asuntos sin reunirse.

3. El Consejo tendri al dia la documentaci6n necesaria para el desempefio de
las funciones que le confiere el presente Convenio, asi como cualquier otra
documentaci6n que considere apropiada.
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Art(culo 8. PRESIDENTE Y VICEPRESIDENTES DEL-CONSEJO

1. Para cada aflo cacaotero, el Consejo elegiri un Presidente, asi como un
primer Vicepresidente y un segundo Vicepresidente, que no sertn remunerados
por la Organizaci6n.

2. Tanto el Presidente como el primer Vicepresidente sernn elegidos, ya
entre los representantes de los miembros exportadores, ya entre los
representantes de los miembros importadores, y el segundo Vicepresidente entre
los representantes de la otra categoria. Estos cargos se alternardn cada afio
cacaotero entre las dos categorfas.

3. En caso de ausencia temporal simultdnea del Presidente y de los dos
Vicepresidentes o en caso de ausencia permanente de uno o varios de ellos, el
Consejo podrn elegir nuevos titulares de esas funciones entre los representantes
de los miembros exportadores o entre los representantes de los miembros
importadores, segin el caso, con cardcter temporal o permanente, segfin sea
necesario.

4. Ni el Presidente ni ningfin otro miembro de la Mesa que presida las
sesiones del Consejo tendrin voto. Su suplente podri ejercer los derechos de voto
del miembro al que represente.

Art(culo 9. REUNIONES DEL CONSEJO

1. Como norma general, el Consejo celebrari una reuni6n ordinaria cada
semestre del afio cacaotero.

2. Ademis de reunirse en las demds circunstancias previstas expresamente
en el presente Convenio, el Consejo celebrari reuniones extraordinarias si asi lo
decide o a petici6n de:
a) Cinco miembros cualesquiera;
b) Uno o varios miembros que tengan por lo menos 200 votos;
c) El Comit6 Ejecutivo; o
d) El Director Ejecutivo, a los efectos de los articulos 27, 31, 36 y 37.

3. La convocatoria de las reuniones habrd de notificarse al menos con 30 dias
de anticipaci6n, excepto en caso de emergencia o cuando las disposiciones del
presente Convenio exijan otra cosa.

4. Las reuniones se celebrardn en la sede de la Organizaci6n, a menos que el
Consejo, por votaci6n especial, decida otra cosa. Si, por invitaci6n de un
miembro, el Consejo se redine en un lugar que no sea la sede de la Organizaci6n,
ese miembro sufragari los gastos adicionales que ello suponga.

Artfculo 10. VOTACIONES

1. Los miembros exportadores tendrfn en total 1.000 votos y los miembros
importadores tendrin en total 1.000 votos, distribuidos dentro de cada categorfa
de miembros--es decir, miembros exportadores y miembros importadores,
respectivamente-conforme a los p rrafos siguientes de este articulo.

2. Para cada afio cacaotero, los votos de los miembros exportadores se
distribuirdn como sigue: se dividirdn 100 votos por igual entre todos los miembros
exportadores, redondeando las fracciones hasta el pr6ximo entero en el caso de
cada miembro; los votos restantes se distribuirdn entre los miembros
exportadores enumerados en el anexo A sobre la base del porcentaje que el
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promedio de las exportaciones anuales de cada miembro exportador durante los
cuatro afios cacaoteros precedentes para los cuales se disponga de cifras
definitivas en la Organizaci6n represente con respecto al total de los promedios de
todos los miembros exportadores enumerados en ese anexo. A tal efecto, las
exportaciones se calcularin como exportaciones brutas de cacao en grano mis
exportaciones brutas de productos de cacao, convertidas en su equivalente en
cacao en grano aplicando los factores de conversi6n indicados en el articulo 28.
El Consejo revisari las listas de los anexos A y B si la variaci6n de las
exportaciones de algTin miembro exportador asi lo exige.

3. Para cada afio cacaotero, los votos de los miembros importadores se
distribuirAn como sigue: se dividirin 100 votos por igual entre todos los miembros
importadores, redondeando las fracciones hasta el pr6ximo entero en el caso de
cada miembro; los votos restantes se distribuirin entre los miembros
importadores sobre la base del porcentaje que el promedio de las importaciones
anuales de cada miembro importador durante los tres afios cacaoteros
precedentes para los cuales se disponga de cifras definitivas en la Organizaci6n
represente con respecto al total de los promedios de todos los miembros
importadores. A tal efecto, las importaciones se calcular-in como importaciones
netas se cacao en grano mds importaciones brutas de productos de cacao,
convertidas en su equivalente en cacao en grano aplicando los factores de
conversi6n indicados en el articulo 28.

4. Ningfin miembro tendri mis de 300 votos. Todos los votos que, como
resultado de los clculos indicados en los pfrrafos 2 y 3 de este articulo, excedan
de esa cifra serfn redistribuidos entre los demis miembros conforme a esos
pirrafos.

5. Cuando el ndlmero de miembros de la Organizaci6n cambie o cuando el
derecho de voto de algfn miembro sea suspendido o restablecido conforme a
cualquier disposici6n del presente Convenio, el Consejo dispondri la redistribu-
ci6n de los votos conforme a este articulo.

6. No habri fracciones de voto.

Articulo II. PROCEDIMIENTO DE VOTACION DEL CONSEJO

1. Cada miembro tendri derecho a emitir el n6mero de votos que posea y
ningfin miembro tendri derecho a dividir sus votos. Sin embargo, todo miembro
podrd emitir de modo diferente al de sus propios votos los que est6 autorizado a
emitir conforme al pArrafo 2 de este articulo.

2. Mediante notificaci6n por escrito dirigida al Presidente del Consejo, todo
miembro exportador podri autorizar a cualquier otro miembro exportador, y todo
miembro importador a cualquier otro miembro importador, a que represente sus
intereses y emita sus votos en cualquier sesi6n del Consejo. En tal caso no seri
aplicable la limitaci6n dispuesta en el pfirrafo 4 del articulo 10.

3. Todo miembro autorizado por otro miembro a emitir los votos asignados a
este tiltimo con arreglo al articulo 10 emitiri esos votos de conformidad con las
instrucciones del miembro autorizante.

4. Los miembros exportadores que produzcan exclusivamente cacao fino o
de aroma no participarin en las votaciones relativas a la administraci6n y
funcionamiento de la reserva de estabilizaci6n.
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Art(culo 12. DECISIONES DEL CONSEJO

1. El Consejo adoptard todas sus decisiones y formulard todas sus
recomendaciones por mayoria simple distribuida, a menos que el presente
Convenio disponga una votaci6n especial.

2. En el c6mputo de los votos necesarios para la adopci6n de cualquier
decisi6n o recomendaci6n del Consejo, las abstenciones no se considerardn como
votos.

3. Con respecto a cualquier medida del Consejo que conforme al presente
Convenio requiera votaci6n especial, se aplicard el siguiente procedimiento:
a) Si no se logra la mayoria requerida a causa del voto negativo de tres o menos

miembros exportadores o de tres o menos miembros importadores, la
propuesta se someterd nuevamente a votaci6n en un plazo de 48 horas, si el
Consejo asf lo decide por mayoria simple distribuida;

b) Si en la segunda votaci6n no se logra la mayoria requerida a causa del voto
negativo de dos o menos miembros exportadores o de dos o menos miembros
importadores, la propuesta se someterd nuevamente a votaci6n en un plazo de
24 horas, si el Consejo asf lo decide por mayoria simple distribuida;

c) Si en la tercera votaci6n no se logra la mayorfa requerida a causa del voto
negativo de un miembro exportador o de un miembro importador, se
considerard aprobada la propuesta;

d) Si el Consejo no somete a nueva votaci6n la propuesta, 6sta se considerari
rechazada.

4. Los miembros se comprometen a aceptar como obligatorias todas las
decisiones que adopte el Consejo conforme a lo dispuesto en el presente
Convenio.

Art(culo 13. COOPERACION CON OTRAS ORGANIZACIONES

1. El Consejo adoptarA todas las disposiciones apropiadas para celebrar
consultas o cooperar con las Naciones Unidas y sus 6rganos, en particular la
Conferencia de las Naciones Unidas sobre Comercio y Desarrollo, con la
Organizaci6n de las Naciones Unidas para la Agricultura y la Alimentaci6n y con
los demds organismos especializados de las Naciones Unidas y organizaciones
intergubernamentales apropiados.

2. El Consejo, teniendo presente la funci6n especial de la Conferencia de las
Naciones Unidas sobre Comercio y Desarrollo en el comercio internacional de
productos bisicos, mantendri informada a esa organizaci6n, segon proceda, *de
sus actividades y programas de trabajo.

3. El Consejo podri adoptar asimismo todas las disposiciones apropiadas
para mantener un contacto eficaz con las organizaciones internacionales de
productores, comerciantes y fabricantes de cacao.

Articulo 14. ADMISI6N DE OBSERVADORES
1. El Consejo podrA invitar a cualquier Estado no miembro a que asista a

cualquiera de sus sesiones en calidad de observador.

2. El Consejo podrd tambien invitar a cualquiera de las organizaciones a que
se refiere el articulo 13 a que asista a cualquiera de sus sesiones en calidad de
observador.
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Art(culo 15. COMPOSICION DEL COMITt EJECUTIVO

1. El Comit6 Ejecutivo se compondri de ocho mienrbros exportadores y
ocho miembros importadores; no obstante, en caso de que el nfimero de miembros
exportadores o el de miembros importadores de la Organizaci6n sea igual o
inferior a diez, el Consejo, sin dejar de mantener la paridad entre ambas
categorias de miembros, podrd decidir por votaci6n especial el nfimero total de
miembros del Comit6 Ejecutivo. Los miembros del Comit6 Ejecutivo se elegirdn
para cada afio cacaotero conforme al articulo 16 y podrin ser reelegidos.

2. Cada miembro elegido estarA representado en el Comit6 Ejecutivo por un
representante y, si asi lo desea, por uno o varios suplentes. Cada uno de tales
miembros podri ademfs nombrar uno o varios asesores de su representante o
suplentes.

3. Para cada afio cacaotero, el Consejo elegiri tanto al Presidente como al
Vicepresidente del Comit6 Ejecutivo, ya entre las delegaciones de los miembros
exportadores, ya entre las delegaciones de los miembros importadores. Estos
cargos se alternarin cada afto cacaotero entre las dos categorias de miembros. En
caso de ausencia temporal o permanente del Presidente y del Vicepresidente, el
Comit6 Ejecutivo podrd elegir nuevos titulares de esas funciones entre los
representantes de los miembros exportadores o entre los representantes de los
miembros importadores, segin el caso, con cardcter temporal o permanente,
segfin sea necesario. Ni el Presidente ni ningin otro miembro de la Mesa que
presida las sesiones del Comit Ejecutivo tendrin voto. Su suplente podri ejercer
los derechos de voto del miembro al que represente.

4. El Comit6 Ejecutivo se reunir~f en la sede de la Organizaci6n, a menos
que, por votaci6n especial, decida otra, cosa. Si, por invitaci6n de un miembro, el
Comit6 Ejecutivo se refine en un lugar que no sea la sede de la Organizaci6n, ese
miembro sufragard los gastos adicionales que ello suponga.

Art(culo 16. ELECCION DEL COMITI EJECUTIVO
1. Los miembros exportadores y los miembros importadores del Comite

Ejecutivo serdn elegidos en el Consejo por los miembros exportadores y los
miembros importadores, respectivamente. La elecci6n dentro de cada categoria
se efectuar, conforme a los pArrafos 2 y 3 de este articulo.

2. Cada miembro emitird en favor de un solo candidato todos los votos a que
tenga derecho en virtud del articulo 10. Todo miembro podrd emitir en favor de
otro candidato los votos que est6 autorizado a emitir en virtud del pfrrafo 2 del
articulo 11.

3. Serdn elegidos los candidatos que obtengan el mayor nimero de votos.

Artfculo 17. COMPETENCIA DEL COMIT EJECUTIVO

1. El Comit6 Ejecutivo serd responsable ante el Consejo y actuar, bajo la
direcci6n general de 6ste.

2. El Comit6 Ejecutivo seguirfi constantemente la evoluci6n del mercado y
recomendarA al Consejo las medidas que estime apropiadas.

3. El Consejo, sin perjuicio de su derecho a ejercer cualquiera de sus
atribuciones, podrA, por mayoria simple distribuida o por votaci6n especial, segt'n
que la decisi6n del Consejo sobre la cuesti6n requiera mayoria simple distribuida
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o votaci6n especial, delegar en el Comit6 Ejecutivo el ejercicio de cualquiera de
sus atribuciones, excepto las siguientes:
a) La redistribuci6n de los votos conforme al articulo 10:
b) La aprobaci6n del presupuesto administrativo y la fijaci6n de las contri-

buciones conforme al articulo 23;
c) La revisi6n de los precios conforme a los articulos 27, 36, 37 6 38;
d) La revisi6n del anexo C conforme al pfrrafo 3 del articulo 29;
e) La adopci6n de medidas complementarias conforme al articulo 40;
f) La exoneraci6n de obligaciones conforme al articulo 55;
g) La soluci6n de controversias conforme al articulo 58;
h) La suspensi6n de derechos conforme al pfirrafo 3 del articulo 59;
i) El establecimiento de las condiciones de adhesi6n al presente Convenio

conforme al articulo 64;
j) La exclusi6n de un miembro conforme al articulo 69;
k) La pr6rroga o la terminaci6n del presente Convenio conforme al articulo 71;
1) La recomendaci6n de enmiendas a los miembros conforme al articulo 72.

4. El Consejo podrd revocar en cualquier momento, por mayoria simple
distribuida, toda delegaci6n de atribuciones al Comit6 Ejecutivo.

Artfculo 18. PROCEDIMIENTO DE VOTACI6N Y DECISIONES
DEL COMIT EJECUTIVO

1. Cada miembro del Comit6 Ejecutivo tendrA derecho a omitir el ndmero de
votos que haya recibido conforme al articulo 16, y ningdn miembro del Comitd
Ejecutivo tendrd derecho a dividir sus votos.

2. Sin perjuicio de lo dispuesto en el pfrrafo 1 de este articulo y mediante
notificaci6n por escrito dirigida al Presidente, todo miembro exportador o
importador que no sea miembro del Comit6 Ejecutivo y que no haya emitido sus
votos conforme al pdfrrafo 2 del articulo 16 por ninguno de los miembros elegidos
podr- autorizar a todo miembro exportador o importador del Comit6 Ejecutivo,
segfin el caso, a que represente sus intereses y emita sus votos en el Comit6
Ejecutivo.

3. En el curso de cualquier afio cacaotero, todo miembro podri, despu6s de
consultar con el miembro del Comit6 Ejecutivo por el cual haya votado conforme
al articulo 16, retirar sus votos a ese miembro. Los votos asi retirados podrfn
reasignarse a otro miembro del Comit6 Ejecutivo, pero no podrin retirarse a ese
otro miembro durante el resto de ese afio cacaotero. El miembro del Comit6
Ejecutivo al que se hayan retirado los votos conservari, no obstante, su puesto en
el Comit6 Ejecutivo durante todo el afio cacaotero. Toda medida que se adopte en
cumplimiento de lo dispuesto en este prafo surtird efecto despu6s de ser
comunicada por escrito al Presidente.

4. Toda decisi6n adoptada por el Comit6 Ejecutivo requerird la misma
mayorfa que habria requerido para ser adoptada por el Consejo.

5. Todo miembro tendrA derecho a recurrir ante el Consejo contra cualquier
decisi6n del Comit6 Ejecutivo. El Consejo determinari en su reglamento interior
las condiciones en que podrd ejercerse tal recurso.
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Artfculo 19. QU6RUM PARA LAS SESIONES DEL CONSEJO
Y DEL COMIT EJECUTIVO

1. Constituirdn qu6rum para la sesi6n de apertura de toda reuni6n del
Consejo la presencia de la mayoria de los miembros exportadores y de la mayoria
de los miembros importadores, siempre que, en cada categoria, tales miembros
representen conjuntamente por lo menos dos tercios del total de los votos de los
miembros de esa categoria.

2. Si no hay qu6rum conforme al pdrrafo 1 de este articulo el dia fijado para
la sesi6n de apertura de toda reuni6n y el dia siguiente, el qu6rum estard
constituido, el tercer dia y durante el resto de la reuni6n, por la presencia de la
mayoria de los miembros exportadores y de la mayoria de los miembros
importadores, siempre que, en cada categoria, tales miembros representen
conjuntamente la mayoria simple del total de los votos de los miembros de esa
categoria.

3. El qu6rum para las sesiones siguientes a la de apertura de toda reuni6n
conforme al phrafo I de este articulo serA el que se establece en el pdrafo 2 de
este articulo.

4. La representaci6n conforme al pArrafo 2 del articulo 11 se considerard
como presencia.

5. El qu6rum para toda sesi6n del Comit6 Ejecutivo seri el que determine el
Consejo en el reglamento del Comit6 Ejecutivo.

Art(culo 20. PERSONAL DE LA ORGANIZACI6N

1. El Consejo, despu~s de consultar al Comit6 Ejecutivo, nombrard por
votaci6n especial al Director Ejecutivo. El Consejo fijard las condiciones de
nombramiento del Director Ejecutivo teniendo en cuenta las que rigen para los
funcionarios de igual categoria de las organizaciones intergubernamentales
similares.

2. El Director Ejecutivo. serd el ms alto funcionario administrativo de la
Organizaci6n y asumirA ante el Consejo la responsabilidad de la administraci6n y
aplicaci6n del presente Convenio conforme a las decisiones del Consejo.

3. El Consejo, despu~s de consultar al Comit6 Ejecutivo, nombrard por
votaci6n especial al Gerente de la reserva de estabilizaci6n. El Consejo fijard las
condiciones de nombramiento del Gerente.

4. El Gerente asumird ante el Consejo la responsabilidad del desempefio de
las funciones que se le asignan en el presente Convenio, asi como de las demds
funciones que pueda determinar el Consejo. La responsabilidad del desempefio de
esas funciones se ejercerd en consulta con el Director Ejecutivo.

5. Sin perjuicio de lo dispuesto en el prrafo 4 de este articulo, el personal de
la Organizaci6n serd responsable ante el Director Ejecutivo, quien a su vez serd
responsable ante el Consejo.

6. El Director Ejecutivo nombrard al personal conforme al reglamento que
establecerd el Consejo. Al preparar tal reglamento, el Consejo tendri en cuenta el
que rige para los funcionarios de las organizaciones intergubernamentales
similares. Los nombramientos del personal se harin en lo posible entre nacionales
de los miembros exportadores e importadores.
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7. Ni el Director Ejecutivo ni el Gerente ni ninglin otro miembro del personal
tendrin ningdin inter6s financiero en la industria, el comercio, el transporte o la
publicidad del cacao.

8. En el desempefio de sus funciones, el Director Ejecutivo, el Gerente y los
demis miembros del personal no solicitardn ni recibirdn instrucciones de ningfin
miembro ni de ninguna otra autoridad ajena a la Organizaci6n. Se abstendrin de
actuar de forma incompatible con su condici6n de funcionarios internacionales
responsables dnicamente ante la Organizaci6n. Cada miembro se compromete a
respetar el caricter exclusivamente internacional de las funciones del Director
Ejecutivo, del Gerente y del personal, y a no tratar de influir en ellos en el
desempefio de sus funciones.

9. El Director Ejecutivo, el Gerente o los demis miembros del personal de la
Organizaci6n no revelarin ninguna informaci6n relativa a la aplicaci6n o
administraci6n del presente Convenio, salvo cuando lo autorice el Consejo o
cuando ello sea necesario pdra el adecuado desempefio de sus funciones con
arreglo al presente Convenio.

CAPITULO V. PRIVILEGIOS E INMUNIDADES

Art(culo 21. PRIVILEGIOS E INMUNIDADES

1. La Organizaci6n tendri personalidad juridica. En particular, tendrd
capacidad para contratar, para adquirir y enajenar bienes muebles e inmuebles y
para litigar.

2. La condici6n juridica, los privilegios y las inmunidades de la
Organizaci6n, de su Director Ejecutivo, su personal y sus expertos y de los
representantes de los miembros mientras se encuentren en el territorio del Reino
Unido de Gran Bretafia e Irlanda del Norte con el fin de ejercer sus funciones
continuarfin rigi6ndose por el Acuerdo de Sede celebrado en Londres, el 26 de
marzo de 1975, por el Gobierno del Reino Unido de Gran Bretafia e Irlanda del
Norte (denominado en adelante el Gobierno hu6sped) y la Organizaci6n
Internacional del Cacao.

3. El Acuerdo de Sede a que se refiere el pdrrafo 2 de este articulo serd
independiente del presente Convenio. Sin embargo, se dar, por terminado:
a) En virtud de acuerdo entre el Gobierno hu6sped y la Organizaci6n;
b) En el caso de que la sede de la Organizaci6n deje de estar situada en el

territorio del Gobierno hu6sped; o
c) En el caso de que la Organizaci6n deje de existir.

4. La Organizaci6n podri celebrar, con otro u otros miembros, acuerdos,
que habrin de ser aprobados por el Consejo, sobre los privilegios e inmunidades
que puedan ser necesarios para el adecuado funcionamiento del presente
Convenio.

CAPfrULo vi. DISPOSICIONES FINANCIERAS

Artculo 22. DISPOSICIONES FINANCIERAS

1. Se Ilevardn dos contabilidades, la cuenta administrativa y la cuenta de la
reserva de estabilizaci6n, para la administraci6n y aplicaci6n del presente
Convenio.
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2. Los gastos necesarios para la administraci6n y aplicaci6n del presente
Convenio, excepto los relativos a las operaciones y al mantenimiento de la
reserva de estabilizaci6n instituida por el articulo 30, se cargarfin a la cuenta
administrativa y se sufragarin mediante contribuciones anuales de los miembros
fijadas conforme al articulo 23. Sin embargo, si un miembro solicita servicios
especiales, el Consejo podri exigirle su pago.

3. Todo gasto relativo a las operaciones y al mantenimiento de la reserva de
estabilizaci6n conforme al articulo 33 se cargari a la cuenta de la reserva de
estabilizaci6n. El Consejo decidiri si han de sufragarse con cargo a la cuenta de la
reserva de estabilizaci6n los gastos distintos de los especificados en el articulo 33.

4. El ejercicio econ6mico de la Organizaci6n coincidird con el afio
cacaotero.

5. Los gastos de las delegaciones ante el Consejo, el Comit6 Ejecutivo y
cualquiera de los comit~s del Consejo o del Comit6 Ejecutivo serfin sufragados
por los miembros interesados.

Articulo 23. APROBACION DEL PRESUPUESTO ADMINISTRATIVO Y

DETERMINACI6N DE LAS CONTRIBUCIONES

1. Durante el segundo semestre de cada ejercicio econ6mico, el Consejo
aprobard el presupuesto administrativo de la Organizaci6n para el ejercicio
siguiente y fijari el importe de la contribuci6n de cada miembro al presupuesto.

2. La contribuci6n de cada mlembro al presupuesto administrativo para cada
ejercicio econ6mico serd proporcional a la relaci6n que exista entre el nfimero de
sus votos y la totalidad de los votos de todos los miembros en el momento de
aprobarse el presupuesto administrativo correspondiente a ese ejercicio. Al
efecto de fijar las contribuciones, los votos de cada uno de los miembros se
calculardn sin tener en cuenta la suspensi6n del derecho de voto de alguno de los
miembros ni la redistribuci6n de votos que resulte de ella.

3. La contribuci6n inicial de todo miembro que ingrese en la Organizaci6n
despuis de la entrada en vigor del presente Convenio seri fijada por el Consejo
atendiendo al ntimero de votos que se asigne a ese miembro y al perfodo que reste
del ejercicio econ6mico en curso, pero no se modificardn las contribuciones
fijadas a los demds miembros para el ejercicio econ6mico de que se trate.

4. Si el presente Convenio entra en vigor antes del comienzo del primer
ejercicio econ6mico completo, el Consejo aprobard en su primera reuni6n un
presupuesto administrativo que abarque el periodo que falte hasta el comienzo del
primer ejercicio econ6mico completo.

Art(culo 24. PAGO DE LAS CONTRIBUCIONES AL PRESUPUESTO ADMINISTRATIVO

1. Las contribuciones al presupuesto administrativo de cada ejercicio
econ6mico se abonardn en monedas libremente convertibles, estarin exentas de
restricciones cambiarias y serdn exigibles el primer dia de ese ejercicio. Las
contribuciones de los miembros correspondientes al ejercicio econ6mico en que
ingresen en la Organizaci6n serin exigibles en la fecha en que pasen a ser
miembros.

2. Las contribuciones al presupuesto administrativo aprobado con arreglo al
pirrafo 4 del articulo 23 se abonarn dentro de los tres meses siguientes a la fecha
en que hayan sido fijadas.
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3. Si un miembro no ha pagado integramente su contribuci6n al presupuesto
administrativo en un plazo de cinco meses contado a partir del comienzo del
ejercicio econ6mico o, en el caso de un nuevo miembro, en un plazo de cinco
meses contado a partir de la fecha en que el Consejo haya fijado su contribuci6n,
el Director Ejecutivo pedird a ese miembro que efectfie el pago lo mis pronto
posible. Si tal miembro no paga su contribuci6n en un plazo de dos meses contado
a partir de la fecha de esa petici6n, se suspenderi su derecho de voto en el
Consejo y en el Comit6 Ejecutivo hasta que haya abonado integramente su
contribuci6n.

4. El miembro cuyos derechos de voto hayan sido suspendidos conforme al
pfrrafo 3 de este articulo no serd privado de ninguno de sus otros derechos ni
quedari exento de ninguna de las obligaciones que haya contraido en virtud del
presente Convenio, a menos que el Consejo, por votaci6n especial, decida otra
cosa. Dicho miembro seguirA obligado a pagar su contribuci6n y a cumplir las
demis obligaciones financieras establecidas en el presente Convenio.

Artfculo 25. CERTIFICACI6N Y PUBLICACION DE CUENTAS

1. Tan pronto como sea posible, pero dentro de los seis meses que sigan al
cierre de cada ejercicio econ6mico, se certificarin el estado de cuentas de la
Organizaci6n para ese ejercicio y el balance al final de 6l con arreglo a cada una de
las cuentas a que se refiere el pirrafo 1 del articulo 22. Hari tal certificaci6n un
auditor independiente de reconocida competencia, en colaboraci6n con dos
auditores calificados de gobiernos miembros, uno de los miembros exportadores y
otro de los miembros importadores, que serin elegidos por el Consejo para cada
ejercicio econ6mico. Los auditores de los gobiernos miembros no serin
remunerados por la Organizaci6n.

2. Las condiciones de nombramiento del auditor independiente de
reconocida competencia, asi como las intenciones y objetivos de la certificaci6n
de cuentas, se enunciardn en el reglamento financiero de la Organizaci6n. El
estado certificado de cuentas y el balance certificado de la Organizaci6n serdn
presentados al Consejo en su siguiente reuni6n ordinaria, para que los apruebe.

3. Se publicari un resumen de las cuentas y el balance certificados.

CAPITULO VII. PRECIOS, RESERVA DE ESTABILIZACION Y MEDIDAS
COMPLEMENTARIAS

Artfculo 26. PRECIO DIARIO Y PRECIO INDICATIVO

1. A los efectos del presente Convenio, el precio del cacao en grano se
determinard en relaci6n con un precio diario y un precio indicativo.

2. Sin perjuicio de lo dispuesto en el pfrrafo 4 de este articulo, el precio
diario serd el promedio, calculado diariamente, de las cotizaciones de futuros de
cacao en grano durante los tres meses activos mis pr6ximos en la Bolsa de Cacao
de Nueva York, a mediodia, y en la Bolsa de Cacao de Londres, a la hora del
cierre. Los precios de Londres se convertirdn en centavos de d6lar de los Estados
Unidos por libra utilizando el tipo de cambio vigente para futuros a seis meses
publicado en Londres a la hora del cierre. El Consejo decidird el m6todo de
cflculo que se utilizard cuando s6lo se disponga de las cotizaciones de una de esas
dos bolsas de cacao o cuando el mercado de cambios de Londres est6 cerrado. El
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paso al periodo de tres meses siguientes'se efectuard el 15 del mes que preceda
inmediatamente al mes activo mis pr6ximo en que venzan los contratos.

3. El precio indicativo serd el promedio de los precios diarios durante un
periodo de cinco dias de mercado consecutivos. Toda referencia que se haga en el
presente Convenio a un precio indicativo igual, inferior o superior a una cifra
determinada significa que el promedio de los precios diarios de los cinco dias de
mercado consecutivos anteriores fue igual, inferior o superior a esa cifra. El
Consejo adoptari normas para aplicar las disposiciones de este pdrrafo.

4. El Consejo podri, por votaci6n especial, decidir utilizar, para determinar
el precio diario y el precio indicativo, cualesquiera otros m6todos que considere
mis satisfactorios que los indicados en los pdrrafos 2 y 3 de este articulo.

Artfculo 27. PRECIOS
1. A los efectos del presente Convenio, se establecerdn un precio minimo de

100 centavos de d6lar de los Estados Unidos por libra, un precio mAximo de
160 centavos de d6lar de los Estados Unidos por libra, un precio de intervenci6n
inferior de 110 centavos de d6lar de los Estados Unidos por libra y un precio de
intervenci6n superior de 150 centavos de d6lar de los Estados Unidos por libra.

2. a) Cada afio cacaotero, en su segunda reuni6n ordinaria, el Consejo
estudiarA los precios establecidos con arreglo al pdrrafo 1 de este articulo y podri,
por votaci6n especial, revisarlos.

b) Al efectuar ese estudio, el Consejo tomard en consideraci6n la tendencia
de los precios del cacao, el consumo, la producci6n y las existencias de cacao, la
influencia de las fluctuaciones de la situaci6n econ6mica o del sistema monetario
mundiales en los precios del cacao y cualesquiera otros factores que puedan
afectar la consecuci6n de los objetivos enunciados en el presente Convenio. El
Director Ejecutivo proporcionard los datos necesarios para la adecuada
consideraci6n de los elementos arriba mencionados.

3. a) Si se han verificado compras netas de la reserva de estabilizaci6n por
encima de 100.000 toneladas durante cualquier periodo que no exceda de
12 meses consecutivos a contar de la fecha de entrada en vigor del presente
Convenio o, en el caso de que se hayan revisado los precios, despu~s de la fecha
de la dltima revisi6n, el Consejo celebrard una reuni6n extraordinaria dentro de
los 10 dias laborables siguientes. Salvo que el Consejo, por votaci6n especial,
decida otra cosa, los precios de intervenci6n se reducirdn en 4 centavos de d6lar
de los Estados Unidos por libra.

b) Si posteriormente se han verificado compras netas adicionales de la
reserva de estabilizaci6n por encima de 75.000 toneladas durante cualquier
periodo que no exceda de 12 meses consecutivos, el Consejo celebrard una
reuni6n extraordinaria dentro de los 10 dias laborables siguientes. Salvo que el
Consejo, por votaci6n especial, decida otra cosa, los precios de intervenci6n se
reducirdn en 4 centavos de d6lar de los Estados Unidos por libra.

4. a) Si se han verificado ventas netas de la reserva de estabilizaci6n por
encima de 100.000 toneladas durante cualquier periodo que no exceda de
12 meses consecutivos a contar de la fecha de entrada en vigor del presente
Convenio o, en el caso de que se hayan revisado los precios, despues de la fecha
de la filtima revisi6n, el Consejo celebrard una reuni6n extraordinaria dentro de
los 10 dias laborables siguientes. Salvo que el Consejo, por votaci6n especial,
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decida otra cosa, los precios de intervenci6n se aumentardn en 4 centavos de
d6lar de los Estados Unidos por libra.

b) Si posteriormente se han verificado ventas netas adicionales de la reserva
de estabilizaci6n por encima de 75.000 toneladas durante cualquier periodo que
no exceda de 12 meses consecutivos, el Consejo celebrard una reuni6n
extraordinaria dentro de los 10 dias laborables siguientes. Salvo que el Consejo,
por votaci6n especial, decida otra cosa, los precios de intervenci6n se aumentarfn
en 4 centavos de d6lar de los Estados Unidos por libra.

c) Si la cantidad de cacao en poder de la reserva de estabilizaci6n es tal que
no puedan cumplirse los apartados a) y b) de este pfirrafo, se aplicarA la
disposici6n siguiente: si el dia de la apertura de cualquier reuni6n ordinaria del
Consejo el precio indicativo es igual o superior al precio de intervenci6n superior
y lo ha sido, en promedio, durante 60 dias de mercado consecutivos, los precios
de intervenci6n se aumentarAn en 4 centavos de d6lar de los Estados Unidos por
libra, salvo que el Consejo, por votaci6n especial, decida otra cosa.

5. No se procederd a mfs de dos revisiones consecutivas de precios en el
mismo sentido con arreglo a los pirrafos 3 6 4 de este articulo durante los
primeros tres aios de vigencia del presente Convenio.

6. En circunstancias excepcionales, tales como aquellas a que se refiere el
articulo 38, el Consejo estudiarA los precios indicados en el pdrrafo 1 de este
articulo y podrd, por votaci6n especial, revisarlos. Al efectuar ese estudio, el
Consejo tomard tambi6n en consideraci6n los elementos mencionados en el
apartado b) del pdrrafo 2 de este articulo.

7. Lo dispuesto en el articulo 72 no serd aplicable a la revisi6n de precios
que se efectde en virtud de este articulo.

Artculo 28. FACTORES DE CONVERSION

1. A los efectos de determinar el equivalente en grano de los productos de
cacao, se aplicardn los siguientes factores de conversi6n: manteca de cacao, 1,33;
torta de cacao y cacao en polvo, 1,18; pasta de cacao y granos descortezados,
1,25. El Consejo podri decidir, si es necesario, que otros productos que
contengan cacao son productos de cacao. El Consejo fijardt los factores de
conversi6n aplicables a los productos de cacao distintos de aquellos cuyos
factores de conversi6n se indican en este pfrrafo.

2. El Consejo podrd revisar, por votaci6n especial, los factores de
conversi6n establecidos en el pfirrafo 1 de este articulo.

Artfculo 29. CACAO FINO 0 DE AROMA

1. No obstante el articulo 35, lo dispuesto en el presente Convenio sobre las
contribuciones para la financiaci6n de la reserva de estabilizaci6n no se aplicari al
cacao fino o de aroma de ninguno de los miembros exportadores enumerados en el
pfirrafo 1 del anexo C cuya producci6n sea exclusivamente de cacao fino o de
aroma.

2. El pirrafo I de este articulo se aplicarA tambi~n en el caso de cualquiera
de los miembros exportadores enumerados en el pirrafo 2 del anexo C que
produzca en parte cacao fino o de aroma, respecto del porcentaje de su
producci6n que se indica en el pArrafo 2 del anexo C. En cuanto al resto de la
produccion, se aplicard lo dispuesto en el presente Convenio sobre las

Vol. 1245, 1-20313



1981 United Nations-Treaty Series * Nations Unies-Recuefl des Trait~s 337

contribuciones para la financiaci6n de la reserva de estabilizaci6n, asi como las
demis limitaciones establecidas en el presente Convenio.

3. El Consejo podrA, por votaci6n especial, revisar el anexo C.
4. El Consejo, si estima que la producci6n o las exportaciones de los paises

enumerados en el anexo C han ,aumentado bruscamente, deberf adoptar las
medidas pertinentes para que el presente Convenio no se aplique abusivamente ni
se eluda.

5. Todo miembro se compromete a exigir la presentaci6n de un documento
de control autorizado por el Consejo antes de permitir la exportaci6n de cacao
fino o de aroma de su territorio. Todo miembro se compromete a exigir la
presentaci6n de un documento de control autorizado por el Consejo antes de
permitir la importaci6n de cacao fino o de aroma en su territorio. El Consejo
podrA, por votaci6n especial, suspender en su totalidad o en parte las
disposiciones de este prrafo.

Art(culo 30. INSTITUCI6N DE LA RESERVA DE ESTABILIZACION

1. Por este articulo se instituye una reserva de estabilizaci6n. La capacidad
de la reserva de estabilizaci6n serd de 250.000 toneladas de equivalente de cacao
en grano. El Consejo, si decide prorrogar por dos afios el presente Convenio con
arreglo a lo dispuesto en el articulo 71, podri aumentar, por votaci6n especial, la
capacidad de la reserva de estabilizaci6n, siempre que tal aumento no exceda en
total de 100.000 toneladas de equivalente de cacao en grano.

2. El Gerente de la reserva de estabilizaci6n comprard y mantendrd cacao en
grano, pero tambi6n podrd, en las condiciones que determine el Consejo, comprar
y mantener hasta 10.000 toneladas de pasta de cacao. Si en este experimento
surgen problemas de comercio o almacenamiento de esa pasta de cacao, el
Consejo suspenderA la aplicaci6n de las disposiciones de este pfirrafo para
examinarlas de nuevo en su siguiente reuni6n ordinaria.

3. El Gerente, conforme a las normas establecidas por el Consejo, serA
responsable del funcionamiento de la reserva de estabilizaci6n, de la compra
de cacao, de la venta y mantenimiento en buen estado de las existencias de cacao y,
sin exponerse a los riesgos del mercado, de la renovaci6n de las partidas de cacao
conforme a las disposiciones pertinentes del presente Convenio.

Artfculo 31. FINANCIACION DE LA RESERVA DE ESTABILIZACIN

1. Para financiar sus operaciones, la cuenta de la reserva-de estabilizaci6n
percibird ingresos regulares en forma de contribuciones sobre el cacao conforme
al articulo 35.

2. El Gerente de la reserva de estabilizaci6n mantendrd informados al
Director Ejecutivo y al Consejo acerca de la situaci6n financiera de la reserva de
estabilizaci6n:
a) Si la situaci6n financiera de la reserva de estabilizaci6n es insuficiente para

financiar sus operaciones, o si parece probable que lo sea, el Gerente lo
notificar, al Director Ejecutivo. El Director Ejecutivo convocard una reuni6n
extraordinaria del Consejo dentro de los 14 dias siguientes, a menos que est6
prevista otra reuni6n del Consejo dentro de los 30 dias siguientes. El Consejo
podrfi autorizar al Gerente a obtener pr~stamos comerciales, en monedas
libremente convertibles, de las fuentes pertinentes. El Gerente podri
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garantizar tales pr6stamos con certificados de dep6sito extendidos sobre el
cacao mantenido por la reserva de estabilizaci6n. Tales pr6stamos habr~n de
reembolsarse con el producto de las contribuciones y de las ventas de cacao de
la reserva de estabilizaci6n, y con los ingresos varios de la reserva de
estabilizaci6n, si los hubiere. Los miembros no serfn individualmente
responsables del reembolso de tales pr6stamos.

b) Dentro de los 12 meses, aproximadamente, siguientes a la entrada en vigor del
presente Convenio, el Consejo decidird, por votaci6n especial, hacer
recomendaciones a los miembros sobre las medidas que puedan adoptarse para
conseguir los fondos adicionales que se necesiten, aparte de los previstos en el
apartado a) de este p6rrafo. En tales recomendaciones del Consejo se tendrdn
en cuenta las limitaciones de los procedimientos constitucionales o legislativos
de los miembros.

Articulo 32. RELACI6N CON EL FONDO COM(JN PARA LOS PRODUCTOS BAsicos

Cuando el Fondo Comdin para los Productos Bfsicos sea operacional, el
Consejo estarA facultado para negociar las modalidades y, previa decisi6n
adoptada por votaci6n especial, aplicar las medidas necesarias para la asociaci6n
con el Fondo, de conformidad con los principios establecidos a este respecto, a
fin de utilizar plenamente las posibilidades financieras que ofrezca ese Fondo.

Art(cuto 33. GASTOS DE FUNCIONAMIENTO Y MANTENIMIENTO
DE LA RESERVA DE ESTABILIZACI6N

Los gastos de funcionamiento y mantenimniento de la reserva de
estabilizaci6n, incluidos:
a) La remuneraci6n del Gerente de la reserva de estabilizaci6n y del personal que

se encargue del funcionamiento y mantenimiento de la reserva de
estabilizaci6n, los gastos que efectfie la Organizaci6n para administrar y
controlar la recaudaci6n de las contribuciones y los pagos de intereses o de
capital por las sumas tomadas en pr~stamo por el Consejo, y

b) Otros gastos tales como los gastos de transporte y seguro desde el punto de
entrega f.o.b. hasta el lugar de almacenamiento de la reserva de estabilizaci6n,
los gastos de almacenamiento, incluida la fumigaci6n, los gastos de
manipulaci6n, seguros, gesti6n e inspecci6n y todos los gastos que se hagan
para renovar las partidas de cacao a fin de mantener su estado y su valor,
se sufragardn con los ingresos ordinarios procedentes de las contribuciones
previstas en el articulo 35 o con pr6stamos, o con el producto de reventas.

Artfculo 34. INVERSION DE FONDOS SOBRANTES

DE LA RESERVA DE ESTABILIZACI6N

1. Parte de los fondos de la reserva de estabilizaci6n que no se necesiten
temporalmente para financiar sus operaciones podrin ser adecuadamente
depositados en paises miembros importdores y exportadores conforme a las
normas establecidas por el Consejo.

2. En esas normas se tendrAn en cuenta, entre otras cosas, la liquidez
necesaria para el pleno funcionamiento de la reserva de estabilizaci6n y la
conveniencia de mantener el valor real de los fondos.
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Articulo 35. CONTRIBUCIONES PARA LA FINANCIACION
DE LA RESERVA DE ESTABILIZACI6N

1. La contribuci6n impuesta sobre el cacao exportado por primera vez por
un miembro o importado por primera vez por un miembro serd de 1 centavo de
d6lar de los Estados Unidos por libra de cacao en grano y proporcionalmente de
productos de cacao, conforme al articulo 28. En cualquier caso, la contribuci6n
se impondrA s6lo una vez. A estos efectos, el cacao importado por un pais
miembro de un pais no miembro se considerard originario de ese pais no miembro
a menos que se presenten pruebas satisfactorias de que ese cacao proviene de un
miembro. El Consejo estudiard todos los aftos la contribuci6n a ]a reserva de
estabilizaci6n y, no obstante lo dispuesto en la primera frase de este pfrrafo,
podrA, por votaci6n especial, determinar una tasa de contribuci6n diferente o
suspender la contribuci6n, teniendo en cuenta los recursos y obligaciones
financieros de la Organizaci6n con respecto a la reserva de estabilizaci6n.

2. El Consejo expedirl certificados de contribuci6n conforme a las normas
que establezca. Tales normas tendrdn en cuenta los intereses del comercio del
cacao y abarcardn, entre otras cosas, el uso posible de agentes y el pago de las
contribuciones dentro de un plazo determinado.

3. Las contribuciones a que se refiere este articulo serdn pagaderas en
monedas libremente convertibles y estardn exentas de toda restricci6n en materia
de divisas.

4. Ninguna de las disposiciones de este articulo ird en perjuicio del derecho
de todo comprador y de todo vendedor a fijar de comfin acuerdo las condiciones
de pago por el suministro de cacao.

Artkculo 36. COMPRAS DE LA RESERVA DE ESTABILIZACI6N

1. Cuando el precio indicativo sea superior al precio de intervenci6n inferior,
el Gerente de la reserva de estabilizaci6n comprard cacao solamente en la medida
en que sea necesario para efectuar la rotaci6n del cacao en poder de la reserva de
estabilizaci6n a fin de preservar la calidad. El Gerente someterf el programa de
rotaci6n a la aprobaci6n del Consejo.

2. Cuando el precio indicativo sea igual o inferior al precio de intervenci6n
inferior, el Gerente, conforme a las normas establecidas por el Consejo, comprarS
las cantidades de cacao necesarias para que el precio indicativo suba por encima
del precio de intervenci6n inferior.

3. Si, 20 dias de mercado despu~s de que hayan comenzado las compras
conforme al pdrrafo 2 de este articulo, el precio indicativo no es superior al precio
de intervencifn inferior, el Consejo celebrarA una reuni6n extraordinaria a fin de
examinar las operaciones de la reserva de estabilizaci6n y dar nuevas
instrucciones al Gerente para que se adopten las medidas necesarias con objeto de
que el precio indicativo suba por encima del precio de intervenci6n inferior.

4. Cuando el Gerente haya efectuado compras netas de cacao hasta alcanzar
el 80% de la capacidad maxima de la reserva de estabilizaci6n, el Consejo
celebrari una reuni6n extraordinaria dentro de 10 dias laborables para estudiar la
situaci6n del mercado y tomar, por votaci6n especial, una decisi6n sobre las
medidas correctivas apropiadas, que podrdn incluir una revisi6n a la baja de los
precios, la cual entrarA en vigor cuando las compras de la reserva de estabilizaci6n
alcancen 250.000 toneladas.
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5. El Gerente podrd hacer compras en los mercados de origen y en los
mercados de segunda mano, y dard prioridad a los vendedores de los paises
miembros exportadores.

6. El Gerente comprard s6lo cacao de calidad comercial uniforme
reconocida y en cantidades no inferiores a 100 toneladas. Tal cacao serA
propiedad de la Organizaci6n y estarA bajo el control de 6sta.

7. El Gerente comprard cacao a los precios vigentes del mercado conforme a
las normas establecidas por el Consejo.

8. El Gerente llevard la documentaci6n apropiada para desempefiar las
funciones que se le encomiendan en el presente Convenio.

9. La reserva de estabilizaci6n se almacenard en lugares que faciliten la
entrega inmediata desde el almac6n a los compradores a que se refiere el p&rafo 6
del articulo 37.

Artkculo 37. VENTAS DE LA RESERVA DE ESTABILIZACION

1. Cuando el precio indicativo sea inferior al precio de intervenci6n superior,
el Gerente de la reserva de estabilizaci6n venderd cacao solamente en la medida
en que sea necessario para efectuar la rotaci6n del cacao en poder de la reserva de
estabilizaci6n a fin de preservar la calidad. El Gerente someteri el programa de
rotaci6n a la aprobaci6n del Consejo.

2. Cuando el precio indicativo sea igual o superior al precio de intervenci6n
superior, el Gerente, conforme a las normas establecidas por el Consejo, venderd
las cantidades de cacao necesarias para que el precio indicativo descienda por
debajo del precio de intervenci6n superior.

3. Si, 20 dias de mercado despu6s de que hayan comenzado las ventas
conforme al pdrrafo 2 de este articulo, el precio indicativo no es inferior al precio
de intervenci6n superior, el Consejo celebrard una reuni6n extraordinaria a fin de
examinar las operaciones de la reserva de estabilizaci6n y dar nuevas
instrucciones al Gerente para que se adopten las medidas necesarias con objeto de
que el precio indicativo descienda por debajo del precio de intervenci6n superior.

4. Cuando el Gerente haya vendido todas las existencias de cacao de que
disponia, el Consejo celebrard una reuni6n extraordinaria dentro de 10 dias
laborables para estudiar la situaci6n del mercado y tomar, por votaci6n especial,
una decisi6n sobre las medidas correctivas apropiadas, que podrdn incluir una
revisi6n al alza de los precios.

5. El Gerente venderd cacao a los precios vigentes del mercado.
6. Al efectuar ventas conforme a los pdrrafos 2 y 3 de este articulo, el

Gerente, conforme a las normas establecidas por el Consejo, venderd cacao por
los circuitos comerciales normales a las empresas y organizaciones de los paises
miembros, pero principalmente de los paises miembros importadores, que se
dediquen al comercio o la elaboraci6n de cacao.

Artkculo 38. CAMBIO DE LAS PARIDADES DE LAS MONEDAS

1. El Director Ejecutivo convocarA una reuni6n extraordinaria del Consejo,
bien por iniciativa propia, bien a petici6n de los miembros conforme al pArrafo 2
del articulo 9 del presente Convenio, si las condiciones existentes en los
mercados de divisas tienen repercusiones importantes en las disposiciones del

Vol. 1245, 1-20313



1981 United Nations-Treaty Series e Nations Unles-Recuedi des Traits 341

presente Convenio relativas a los precios. Las reuniones extraordinarias del
Consejo que se convoquen conforme a este pirrafo se celebrardn dentro de los
cuatro dias laborables siguientes.

2. Despu6s de convocar esa reuni6n extraordinaria y en espera de su
resultado, el Director Ejecutivo y el Gerente de la reserva de estabilizaci6n
podr~in adoptar las medidas provisionales minimas que consideren necesarias para
evitar que las condiciones existentes en los mercados de divisas perturben
seriamente el funcionamiento eficaz del presente Convenio. En particular podrin,
previa consulta con el Presidente del Consejo, suspender o restringir
temporalmente las operaciones de la reserva de estabilizaci6n.

3. Despu6s de examinar las circunstancias, incluidas las medidas pro-
visionales que puedan haber adoptado el Director Ejecutivo y el Gerente, asi
como el posible efecto de las condiciones existentes en los mercados de divisas
arriba mencionadas sobre el eficaz funcionamiento del Convenio, el Consejo
podrd, por votaci6n especial, adoptar todas las medidas correctivas necesarias.

Artfculo 39. LIQUIDACION DE LA RESERVA DE ESTABILIZACI6N

1. Si el presente Convenio ha de ser reemplazado por un nuevo convenio que
incluya disposiciones sobre la reserva de estabilizaci6n, el Consejo adoptard las
medidas que juzgue apropiadas en relaci6n con la continuaci6n del funciona-
miento de la reserva de estabilizaci6n.

2. Si el presente Convenio se da por terminado sin haber sido reemplazado
por uno nuevo que contenga disposiciones sobre la reserva de estabilizaci6n, se
aplicarAn las siguientes normas:
a) No se harin nuevos contratos para comprar cacao con destino a la reserva de

estabilizaci6n. El Gerente de la reserva de estabilizaci6n, teniendo en cuenta
las condiciones de mercado imperantes, dispondrd de la reserva de
estabilizaci6n conforme a las normas fijadas por el Consejo, por votaci6n
especial, al entrar en vigor el presente Convenio, a menos que, antes de darse
por terminado el presente Convenio, el Consejo modifique esas normas por
votaci6n especial. El Gerente seguirA teniendo derecho a vender cacao en
cualquier momento durante la liquidaci6n para sufragar los costos de dsta.

b) El producto de la venta y los fondos que haya en la cuenta de la reserva de
estabilizaci6n serAn utilizados para pagar, en el siguiente orden:
i) Los costos de liquidaci6n;

ii) Todo saldo pendiente, mfis el inter6s de los pr6stamos obtenidos por la
Organizaci6n o en su nombre en relaci6n con la reserva de estabilizaci6n.

c) Los fondos que queden una vez hechos los pagos indicados en el apar-
tado b) de este pArrafo se abonarfin a los miembros exportadores interesados, en
proporci6n alas exportaciones de cada uno de esos miembros exportadores por
las que se hayan pagado contribuciones; sin embargo, se identificari y
distribuird, con arreglo a las normas establecidas por el Consejo, la proporci6n
atribuible a las contribuciones pagadas respecto de las importaciones en virtud
del presente Convenio, en relaci6n con otros fondos.

Articulo 40. MEDIDAS COMPLEMENTARIAS PARA DEFENDER
LOS PRECIOS MINIMO Y MAXIMO

1. En el caso de que el mecanismo de la reserva de estabilizaci6n establecido
por el presente Convenio resulte insuficiente, despu6s de utilizar totalmente su
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capacidad inicial de 250.000 toneladas, para mantener el precio del cacao en grano
entre los precios minimo y mAximo establecidos en el presente Convenio, el
Consejo podrd, por votaci6n especial, instituir medidas complementarias.

2. El Consejo establecerd normas para la aplicaci6n de las medidas
complementarias a que se hace referencia en el pd.rrafo 1 de este articulo.

Arttculo 41. CONSULTAS Y COOPERACI6N DENTRO DE LA ECONOMIA DEL CACAO

1. El Consejo alentari a los miembros a que soliciten la opini6n de expertos
en cuestiones relativas al cacao.

2. Al cumplir las obligaciones que les impone el presente Convenio, los
miembros realizarin sus actividades de manera que respeten los circuitos
comerciales establecidos y tendrAn debidamente en cuenta los legftimos intereses
de todos los sectores de la economfa del cacao.

3. Los miembros no intervendrAn en el arbitraje de controversias
comerciales entre compradores y vendedores de cacao cuando no sea posible
cumplir los contratos a causa de las normas establecidas a los efectos de la
aplicaci6n del presente Convenio, y no pondrAn obstAculos a la conclusi6n del
procedimiento arbitral. En tales casos, no se aceptari como motivo de
incumplimiento de un contrato ni como defensa el hecho de que los miembros
deben observar las disposiciones del presente Convenio.

CAPITULO viii. NOTIFICACION DE LAS EXPORTACIONES

E IMPORTACIONES Y MEDIDAS DE CONTROL

Artfculo 42. NOTIFICACI6N DE LAS EXPORTACIONES E IMPORTACIONES

1. El Director Ejecutivo llevarA, conforme a las normas establecidas por el
Consejo, un registro de las exportaciones e importaciones de cacao de los
miembros.

2. Con este fin, todo miembro deberA notificar al Director Ejecutivo el
volumen de sus exportaciones de cacao por pais de destino y el volumen de las
importaciones de cacao por pais de origen, con los intervalos que fije el Consejo,
junto con los demis datos que el Consejo solicite.

Artkculo 43. MEDIDAS DE CONTROL
1. Todo miembro que exporte cacao exigirA la presentaci6n de un

documento de control autorizado por el Consejo y, si procede, un certificado de
contribuci6n vAlido, antes de permitir el envio de cacao desde su territorio
aduanero. Todo miembro que importe cacao exigirA la presentaci6n de un
documento de control autorizado por el Consejo y, si procede, un certificado de
contribuci6n vdlido, antes de permitir la importaci6n de cacao en su territorio
aduanero, ya proceda de un miembro o de un no miembro.

2. No se exigirdn certificados de contribuci6n para las exportaciones de los
miembros exportadores con fines humanitarios u otros fines no comerciales en la
medida en que, a juicio del Consejo, el cacao haya sido exportado para esos
prop6sitos. El Consejo efectuari lo necesario para expedir los documentos de
control correspondientes a esos envios.

3. El Consejo establecerA, por votaci6n especial, las normas que considere
necesarias respecto de los certificados de contribuci6n y otros documentos de
control autorizados por dste.
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4. Para el cacao fino o de aroma, el Consejo establecerd las normas que
considere necesarias respecto de la simplificaci6n del procedimiento de los
documentos de control autorizados por el Consejo, teniendo en cuenta todos los
factores pertinentes.

5. El Consejo podrA, por votaci6n especial, suspender en su totalidad o en
parte las disposiciones de este artfculo.

CAPITULO IX. OFERTA Y DEMANDA

Artculo 44. COOPERACION ENTRE LOS MIEMBROS

1. Los miembros reconocen la importancia de asegurar el mayor crecimiento
posible de la economia del cacao y, por consiguiente, de coordinar sus esfuerzos
para fomentar la expansi6n dinAmica de la producci6n y del consumo a fin de
alcanzar el equilibrio 6ptimo entre la oferta y la demanda. Los miembros
cooperarAn plenamente con el Consejo para la consecuci6n de ese objetivo.

2. El Consejo determinarA los obstAculos al desarrollo armortioso y a la
expansi6n dinAmica de la economia del cacao y procurarA que se adopten medidas
pricticas mutuamente aceptables destinadas a superar esos obstAculos. Los
miembros se esforzarAn por aplicar las medidas elaboradas y recomendadas por el
Consejo.

3. La Organizaci6n obtendrA y mantendri actualizada la informaci6n
disponible necesaria para determinar, de la manera mfis fidedigna, la capacidad de
producci6n y de consumo actual y potencial del mundo. Los miembros
cooperarin plenamente con la Organizaci6n en la preparaci6n de esos estudios.

Articulo 45. PRODUCCI6N Y EXISTENCIAS

1. Todo miembro exportador podri establecer un programa de ajuste de su
producci6n a fin de lograr el objetivo expuesto en el articulo 44. Cada miembro
exportador interesado serg responsable de las politicas y procedimientos que
aplique para lograr ese objetivo y procurari comunicar al Consejo esas medidas
con la mayor regularidad posible.

2. Basindose en un informe detallado presentado por el Director Ejecutivo
por lo menos una vez al aflo, el Consejo examinar, la situaci6n general de la
producci6n de cacao, evaluando en especial la evoluci6n de la oferta global a la
luz de lo dispuesto en este articulo. El Consejo podrA formular recomendaciones a
los miembros basdndose en esa evaluaci6n. El Consejo podrd establecer un
comit6 para que le ayude con respecto a este articulo.

3. El Consejo examinar, anualmente el nivel de las existencias en todo el
mundo y formularA las recomendaciones necesarias a la luz de este examen.

Art(culo 46. SEGURIDAD DEL SUMINISTRO Y ACCESO A LOS MERCADOS

1. Los miembros IlevarAn sus politicas comerciales de manera que puedan
alcanzarse los objetivos del presente Convenio. En particular, reconocen que el
suministro regular de cacao y el acceso regular a sus mercados de cacao es
indispensable para los miembros tanto importadores como exportadores.

2. Los miembros exportadores tratardn, dentre de los limites impuestos por
las exigencias de su desarrollo y conforme a las disposiciones del presente
Convenio, de seguir polfticas de venta y de exportaci6n que no restrinjan
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artificialmente la oferta del cacao disponible para la venta y que aseguren el
suministro regular de cacao a los importadores de los paises miembros
importadores.

3. Los miembros importadores harin cuanto puedan, dentro de los limites
impuestos por sus compromisos internacionales y conforme a las disposiciones
del presente Convenio, para seguir politicas que no restrinjan artificialmente la
demanda de cacao y que aseguren a los exportadores el acceso regular a sus
mercados de cacao.

4. Los miembros comunicardn al Consejo todas las medidas adoptadas con
miras a la aplicaci6n de las disposiciones de este articulo.

5. El Consejo podrA, para contribuir a la consecuci6n de los objetivos de
este articulo, formular cualesquiera recomendaciones a los miembros y examinari
peri6dicamente los resultados obtenidos.

Articulo 47. CONSUMO
1. Todos los miembros procurardn promover la expansi6n del consumo de

cacao conforme a sus propios medios y m6todos.

2. Todos los miembros procurarn comunicar al Consejo con la mayor
regularidad posible las normas y la informaci6n nacionales pertinentes sobre el
consumo de cacao.

3. BasAndose en un informe detallado presentado por el Director Ejecutivo,
el Consejo examinard la situaci6n general del consumo de cacao, evaluando en
especial la evoluci6n de la demanda global a la luz de lo dispuesto en este articulo.
El Consejo podrd formular recomendaciones a los miembros basindose en esa
evaluaci6n.

4. El Consejo podrd establecer un comit6 cuya finalidad serd estimular la
expansi6n del consumo de cacao tanto en los paises miembros exportadores como
en los paises miembros importadores. La composici6n del comit6 se limitari a los
miembros que contribuyan al programa de promoci6n. El costo de esos programas
de promoci6n se financiard mediante contribuciones de los miembros
exportadores. Los miembros importadores podrdn tambi6n contribuir finan-
cieramente. Antes de realizar una campafia en el territorio de un miembro, el
comit6 recabarI la aprobaci6n de ese miembro.

Art(culo 48. SUCEDANEOS DEL CACAO
I. Los miembros reconecen que la utilizaci6n de sucedaneos puede

perjudicar la expansi6n del consumo de cacao. A este respecto, convienen en
establecer normas sobre los productos de cacao y el chocolate o adaptar las
normas existentes, si es necesario, de modo que dichas normas prohlban que
materias no derivadas del cacao se utilicen en lugar del cacao con el prop6sito de
inducir en error a los consumidores.

2. Al preparar o revisar las normas basadas en los principios que se enuncian
en el p&rafo 1 de este articulo, los miembros tendrdn plenamente en cuenta las
recomendaciones y decisiones de los organismos internacionales competentes,
tales como el Consejo y el Comit6 del Codex sobre Productos del Cacao y
Chocolate.
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3. El Consejo podrd recomendar a un miembro que adopte cualquier medida
que el Consejo considere aconsejable para asegurar el cumplimiento de las
disposiciones de este artfculo.

4. El Director Ejecutivo presentarA al Consejo un informe anual sobre la
evoluci6n de la situaci6n en este campo y la forma en que se est6 cumpliendo lo
dispuesto en este articulo.

Art(culo 49. INVESTIGACI6N Y DESARROLLO CIENTIFICOS

El Consejo podri fomentar y promover la investigaci6n y desarrollo
cientificos en los sectores de la producci6n, la manufactura y el consumo de
cacao, asi como en la difusi6n y aplicaci6n prfctica de los resultados obtenidos en
esa esfera. Con tal fin, el Consejo podrfi cooperar con las organizaciones
internacionales y las instituciones de investigaci6n.

CAPITULO X. CACAO ELABORADO

Art(culo 50. CACAO ELABORADO

1. Se reconoce que los paises en desarrollo necesitan ampliar la base de sus
economias, en especial mediante la industrializaci6n y la exportaci6n de
manufacturas, incluida la elaboraci6n del cacao y la exportaci6n de chocolate y de
productos de cacao. A este respecto se reconoce tambi6n que es necesario evitar
que se produzcan graves perjuicios a la economia del cacao de los miembros
importadores y exportadores.

2. Todo miembro que considere que hay peligro de que sus intereses sufran
perjuicios en algunos de los aspectos mencionados podrd celebrar consultas con el
otro miembro interesado con miras a llegar a un entendimiento satisfactorio para
las partes afectadas, a falta de lo cual el miembro podrA hacer una notificaci6n al
Consejo, que interpondrA sus buenos oficios en el asunto a fin de ilegar a tal
entendimiento.

CAP[TULO xi. RELACIONES ENTRE MIEMBROS Y NO MIEMBROS

Art(culo 51. TRANSACCIONES COMERCIALES CON NO MIEMBROS

1. Los miembros exportadores se comprometen a no vender cacao a no
miembros en condiciones comercialmente mds favorables que las que est~n
dispuestos a ofrecer al mismo tiempo a los miembros importadores, teniendo en
cuenta las prdcticas comerciales normales.

2. Los miembros importadores se comprometen a no comprar cacao de no
miembros en condiciones comercialmente m~is favorables que las que est~n
dispuestos a aceptar al mismo tiempo de los miembros exportadores, teniendo en
cuenta las prdcticas comerciales normales.

3. El Consejo examinari peri6dicamente la aplicaci6n de los pdrrafos 1 y 2
de este articulo y podrd pedir a los miembros que lo proporcionen la informaci6n
pertinente conforme al articulo 52.

4. Todo miembro que tenga motivos para creer que otro miembro no ha
cumplido la obligaci6n que le impone el pirrafo 1 o el pdrrafo 2 de este articulo
podrd comunicarlo al Director Ejecutivo y pedir que se celebren consultas en
virtud del articulo 57 o someter la cuesti6n al Consejo en virtud del articulo 59.
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CAPTULO XII. INFORMACIN Y ESTUDIOS

Artfculo 52. INFORMACION
1. La Organizaci6n actuari como centre para la reuni6n, el intercambio y

la publicaci6n de:
a) Informaci6n estadistica sobre la producci6n, las ventas, los precios, las

exportaciones e importaciones, el consumo y las existencias de cacao en el
mundo; y

b) En la medida en que se considere adecuado, informaci6n t6cnica sobre el
cultivo, Ia elaboraci6n y la utilizaci6n del cacao.

2. AdemAs de la informaci6n que habrdn de proporcionarle los miembros en
virtud de otros articulos del presente Convenio, el Consejo podrd pedirles que ie
proporcionen la que considere necesaria para sus operaciones, en particular
informes peri6dicos sobre las politicas de producci6n y consumo, las ventas, los
precios, las exportaciones e importaciones, las existencias y los impuestos del
cacao.

3. Si un miembro no proporciona en un plazo razonable datos estadisticos u
otra informaci6n solicitada por el Consejo para el adecuado funcionamiento de ia
Organizaci6n, o si tiene dificultades para proporcionarlos, el Consejo podrd
exigirle que explique las razones de ello. Si se comprueba que se necesita
asistencia t6cnica en la cuesti6n, el Consejo podrA adoptar cualquier medida
necesaria al respecto.

4. El Consejo publicard en fechas apropiadas, pero no menos de dos veces al
aflo, estimaciones de la producci6n de cacao en grano y de la molienda para el afio
cacaotero en curso.

Art(culo 53. ESTUDIOS

El Consejo promoverA, en la medida que estime necesaria, la preparaci6n de
estudios sobre la economfa de la producci6n y la distribuci6n del cacao, en
particular sobre las tendencias y proyecciones, la repercusi6n de las medidas
adoptadas por los gobiernos de los paises exportadores e importadores sobre la
producci6n y el consumo de cacao, las oportunidades de expansi6n del consumo
de cacao destinado a usos tradicionales y a posibles nuevos usos y las
consecuencias de la aplicaci6n del Convenio para los exportadores e importadores
de cacao, en especial su relaci6n de intercambio, y podrd formular reco-
mendaciones a los miembros acerca de los temas de tales estudios. Para la
promoci6n de esos estudios, el Consejo podrA cooperar con las organizaciones
internacionales y otras instituciones pertinentes.

Artculo 54. EXAMEN ANUAL E INFORME ANUAL

1. El Consejo, tan pronto como sea posible despu6s de finalizado cada afho
cacaotero, examinarA la aplicaci6n del presente Convenio y la manera en que los
miembros observan los principios y contribuyen al logro de los objetivos en 61
enunciados. El Consejo podrd entonces hacer recomendaciones a los miembros
en cuanto a la forma de mejorar el funcionamiento del presente Convenio.

2. El Consejo publicarA un informe anual. Este informe incluiri una secci6n
relativa al examen anual previsto en el pfrrafo 1 de este articulo.

3. El Consejo podrd tambi6n publicar cualquier otra informaci6n que estime
apropiada.

Vol. 1245. 1-20313



United Nations-Treaty Series * Nations Unes-Recueil des Traitis

CAPITULO XIII. EXONERACI6N DE OBLIGACIONES Y MEDIDAS
DIFERENCIALES Y CORRECTIVAS

Articulo 55. EXONERACI6N DE OBLIGACIONES
EN CIRCUNSTANCIAS EXCEPCIONALES

1. El Consejo podrd, por votaci6n especial, exonerar a un miembro de una
obligaci6n por raz6n de circunstancias excepcionales o de emergencia, fuerza
mayor u obligaciones internacionales asumidas en virtud de la Carta de las
Naciones Unidas respecto de territorios que administre con arreglo al regimen de
administraci6n fiduciaria.

2. El Consejo, al exonerar a un miembro en virtud del pdrrafo 1 de este
articulo, manifestard explicitamente las modalidades y condiciones en las cuales
ese miembro queda relevado de la obligaci6n, asi como el periodo correspon-
diente y las razones por las que se concede la exoneraci6n.

3. No obstante las anteriores disposiciones de este articulo, el Consejo no
exonerard a un miembro:
a) De la obligaci6n que tiene, en virtud del articulo 24, de pagar contribuciones ni

de las consecuencias de la falta de ese pago;
b) De la obligaci6n de requerir el pago de cualquier contribuci6n impuesta en

virtud del artfculo 35.

Artfculo 56. MEDIDAS DIFERENCIALES Y CORRECTIVAS

Los miembros importadores en desarrollo, y los paises menos adelantados
que sean miembros, cuyos intereses resulten perjudicados como consecuencia de
medidas adoptadas en virtud del presente Convenio podrdn pedir al Consejo que
aplique medidas diferenciales y correctivas. El Consejo estudiard la posibilidad de
adoptar medidas apropiadas de esa fndole, conforme al pdrrafo 3 de la secci6n III
de la resoluci6n 93 (IV) aprobada por la Conferencia de las Naciones Unidas
sobre Comercio y Desarrollo.

CAPITULO XIV. CONSULTAS, CONTROVERSIAS Y RECLAMACIONES

Articulo 57. CONSULTAS

Todo miembro adoptard una actitud favorable sobre cualquier observaci6n
que pueda hacerle otro miembro con respecto a la interpretaci6n o aplicaci6n del
presente Convenio, y dard las facilidades necesarias para la celebraci6n de
consultas. En el curso de tales consultas, a petici6n de una de las partes y con el
consentimiento de la otra, el Director Ejecutivo establecerd un procedimiento de
conciliaci6n adecuado. Los gastos que suponga ese procedimiento no serdn
sufragados por la Organizaci6n. Si tal procedimiento lleva a una soluci6n, ello se
pondrd en conocimiento del Director Ejecutivo. Si no se llega a ninguna soluci6n,
la cuesti6n podrd ser remitida al Consejo a petici6n de una de las partes, conforme
al articulo 58.

Art(culo 58. CONTROVERSIAS

1. Toda controversia relativa a la interpretaci6n o aplicaci6n del presente
Convenio que no sea resuelta por las partes en la controversia serd sometida, a
petici6n de cualquiera de ellas, a la decisi6n del Consejo.
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2. Cuando una controversia haya sido sometida al Consejo conforme al
pdrrafo I de este articulo y haya sido debatida, la mayoria de los miembros o
varios miembros que tengan por lo menos un tercio del total de votos podrdn pedir
al Consejo que, antes de adoptar su decisi6n, solicite la opini6n de un grupo
consultivo especial, que habrd de establecerse en la forma prescrita en el
pfrrafo 3 de este articulo, acerca de las cuestiones objeto de la controversia.

3. a) A menos que el Consejo decida otra cosa por unanimidad, el grupo
consultivo especial estard compuesto por:

i) Dos personas designadas por los miembros exportadores, una de ellas con
gran experiencia en cuestiones del tipo de la que sea objeto de controversia, y
la otra con autoridad y experiencia en cuestiones juridicas;

ii) Dos personas de calificaciones andlogas designadas por los miembros
importadores;

iii) Un Presidente nombrado por unanimidad por las cuatro personas designadas
conforme a los incisos i) y ii) de este apartado o, en caso de desacuerdo, por
el Presidente del Consejo;

b) No habri impedimento para que los nacionales de los miembros formen
parte del grupo consultivo especial;

c) Las personas designadas para formar parte del grupo consultivo especial
actuarin a titulo personal y sin recibir instrucciones de ning~in gobierno;

d) Los gastos del grupo consultivo especial serdn sufragados por la
Organizaci6n.

4, La opini6n del grupo consultivo especial y las razones en que se funde serdn
sometidas al Consejo, que resolverd la controversia despu~s de considerar toda la
informaci6n pertinente.

Art(culo 59. RECLAMACIONES Y MEDIDAS DEL CONSEJO

1. Toda reclamaci6n de que un miembro ha dejado de cumplir las obligaciones
que le impone el presente Convenio serd remitida al Consejo, a petici6n del
miembro que formule la reclamaci6n, para que el Consejo la examine y decida al
respecto.

2. Toda conclusi6n del Consejo de que un miembro ha incumplido las
obligaciones que le impone el presente Convenio requerirA una votaci6n por
mayoria simple distribuida y especificard la naturaleza de tal incumplimiento.

3. Siempre que el Consejo, como resultado de una reclamaci6n o por otra
causa, ilegue a la conclusi6n de que un miembro ha incumplido las obligaciones que
le impone el presente Convenio, podrd, por votaci6n especial y sin perjuicio de las
demds medidas previstas expresamente en otros articulos del presente Convemro,
en particular el articulo 69:
a) Suspender el derecho de voto de ese miembro en el Consejo y en el Comit6

Ejecutivo; y
b) Si lo estima necesario, suspender otros derechos de ese miembro, en particular

el de poder ser designado para desempefiar funciones en el Consejo o en
cualquiera de sus comit6s o el de desempefiar tales funciones, hasta que haya
cumplido sus obligaciones.

4. Todo miembro cuyo derecho de voto haya sido suspendido conforme al
pfrrafo 3 de este articulo seguird estando obligado a cumplir las obligaciones
financieras y de otra indole que haya contraido ep virtud del presente Convenio.
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CAPITULO xv. NORMAS JUSTAS DE TRABAJO

Artkculo 60. NORMAS JUSTAS DE TRABAJO

Los miembros declaran que, con objeto de elevar los niveles de vida de las
poblaciones y de proporcionar pleno empleo, procurarfn mantener, en los
diversos sectores de la producci6n del cacao en los paises respectivos, normas
laborales y condiciones de trabajo justas compatibles con su estado de desarrollo,
en lo que se refiere tanto a los trabajadores agricolas como a los trabajadores
industriales en ellos empleados.

CAPITULO xvi. DISPOSICIONES FINALES

Articulo 61. FIRMA

El presente Convenio estard abierto en la Sede de las Naciones Unidas, desde
el 5 de enero. de 1981 hasta el 31 de marzo de 1981 inclusive, a la firma de las
Partes en el Convenio Internacional del Cacao, 1975, y de los gobiernos invitados
a la Conferencia de las Naciones Unidas sobre el Cacao, 1980.

Art(culo 62. DEPOSITARIO

El Secretario General de las Naciones Unidas serd el depositario del presente
Convenio.

Art(culo 63. RATIFICACION, ACEPTACION, APROBACION

1. El presente Convenio estari sujeto a ratificaci6n, aceptaci6n o aprobaci6n
por los gobiernos signatarios, conforme a sus respectivos procedimientos
constitucionales.

2. Los instrumentos de ratificaci6n, aceptaci6n o aprobaci6n sern
depositados en poder del depositario a mds tardar el 31 de mayo de 1981. El
Consejo creado por el Convenio Internacional del Cacao, 1975, o el Consejo
creado por el presente Convenio podrdn, no obstante, conceder pr6rrogas a los
gobiernos signatarios que no puedan depositar sus instrumentos en esa fecha.

3. Todo gobierno que deposite un instrumento de ratificaci6n, aceptaci6n o
aprobaci6n indicard, en el momento de hacer tal dep6sito, si es miembro
exportador o miembro importador.

Art(culo 64. ADHESION

1. PodrA adherirse al presente Convenio, en las condiciones que el Consejo
establezca, el gobierno de cualquier Estado.

2. Hasta que entre en vigor el presente Convenio, el Consejo del Convenio
Internacional del Cacao, 1975, podri establecer las condiciones a que se refiere el
pfrrafo 1 de este articulo, a reserva de que sean confirmadas por el Consejo del
presente Convenio.

3. Al establecer las condiciones a que se refiere el pirrafo 1 de este articulo,
el Consejo determinard en cudl de los anexos del presente Convenio se
considerari incluido el Estado que se adhiera, si 6ste no figura en ninguno de esos
anexos.

4. La adhesi6n se efectuard mediante el dep6sito de un instrumento de
adhesi6n en poder del depositario.
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Art(culo 65. NOTIFICACI6N DE LA INTENCI6N DE APLICAR
EL PRESENTE CONVENIO CON CARACTER PROVISIONAL

1. Todo gobierno signatario que tenga intenci6n de ratificar, aceptar o
aprobar el presente Convenio o todo gobierno para el que el Consejo haya
establecido condiciones de adhesi6n, pero que todavia no haya podido depositar
su instrumento, podrd en todo momento notificar al depositario que aplicari el
presente Convenio con cardcter provisional, bien cuando 6ste entre en vigor
conforme al articulo 66, bien, si estA ya en vigor, en la fecha que se especifique.
Todo gobierno que haga tal notificaci6n' declarari en ese momento si serd
miembro exportador o miembro importador.

2. Todo gobierno que haya notificado conforme al pdf'afo I de este articulo
que aplicard el presente Convenio, bien cuando 6ste entre en vigor, bien en la
fecha que se especifique, serd desde ese momento miembro provisional.
Continuard siendo miembro provisional hasta la fecha en que deposite su
instrumento de ratificaci6n, aceptaci6n, aprobaci6n o adhesi6n.

Articulo 66. ENTRADA EN VIGOR

1. El presente Convenio entrard en vigor definitivamente el 10 de abril de
1981 o en cualquier fecha dentro de los dos meses siguientes, si para esa fecha un
nfimero de gobiernos que representen como minimo a cinco paises exportadores a
los que corresponda por lo menos el 80% de las exportaciones totales de los paises
enumerados en el anexo D y un nfimero de gobiernos que representen a paises
importadores a los que corresponda por lo menos el 70% de las importaciones
totales, segdn se indican en el anexo E, han depositado sus instrumentos de
ratificaci6n, aceptaci6n, aprobaci6n o adhesi6n en poder del depositario. Entrard
tambi6n en vigor definitivamente cuando, despu~s de haber entrado en vigor
provisionalmente, se cumplan los requisitos relativos a los porcentajes mediante
el dep6sito de instrumentos de ratificaci6n, aceptaci6n, aprobaci6n o adhesi6n.

2. Si el presente Convenio no ha entrado en vigor definitivamente conforme
al pdrrafo 1 de este articulo, entrarfi provisionalmente en vigor el 1° de abril de
1981, o en cualquier fecha dentro de los dos meses siguientes, si para esa fecha un
ndimero de gobiernos que representen como minimo a cinco paises exportadores a
los que corresponda por lo menos el 80% de las exportaciones totales de los paises
enumerados en el anexo D y un nfimero de gobiemos que representen a paises
importadores a los que corresponda por lo menos el 70% de las importaciones
totales, segfin se indican en el anexo E, han depositado sus instrumentos de
ratificaci6n, aceptaci6n, aprobaci6n o adhesi6n o han notificado al depositario
que aplicardn provisionalmente el presente Convenio cuando 6ste entre en vigor.
Tales gobiernos serdn miembros provisionales.

3. Si los requisitos para la entrada en vigor previstos en el p&rafo 1 o el
pirrafo 2 de este articulo no se han cumplido el 31 de mayo de 1981, el Secretario
General de las Naciones Unidas convocard, en la fecha mds pr6xima posible, una
reuni6n de los gobiemos que hayan depositado sus instrumentos de ratificaci6n,
accptaci6n, aprobaci6n o adhesi6n, o que hayan notificado al depositario que
aplicarin provisionalmente el presente Convenio. Esos gobiemos podrdn decidir
poner en vigor provisional o definitivamente entre elos el presente Convenio, en
su totalidad o en parte. Mientras el presente Convenio est4 en vigor
provisionalmente conforme a este pdrrafo, los gobiernos que hayan decidido
poner en vigor provisionalmente entre elos el presente Convenio, en su totalidad
o en parte, serdn miembros provisionales. Tales gobiernos podrd.n reunirse para
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examinar la situaci6n y decidir si el presente Convenio entrard en vigor
definitivamente entre eos, o continuarA en vigor provisionalmente, o se dari por
terminado.

Art(culo 67. RESERVAS
No podrin formularse reservas respecto de ninguna de las disposiciones del

presente Convenio.

Artfculo 68. RETIRO

1. En cualquier momento despu6s de la entrada en vigor del presente
Convenio, todo miembro podri retirarse del presente Convenio notificando por
escrito su retiro al depositario. El miembro comunicari inmediatamente su
decisi6n al Consejo.

2. El retiro surtird efecto a los 90 dias de haber recibido el depositario tal
notificaci6n.

Artfculo 69. EXCLUSION

El Consejo, si estima, con arreglo al pirrafo 3 del articulo 59, que un miembro
esti infringiendo las obligaciones que le impone el presente Convenio y
decide ademfs que tal infracci6n entorpece seriamente la aplicaci6n del presente
Convenio, podrA, por votaci6n especial, excluir a tal miembro de la Organizaci6n.
El Consejo notificarA inmediatamente al depositario tal exclusi6n. Noventa dias
despu6s de la decisi6n del Consejo, ese miembro dejarA de ser miembro de la
Organizaci6n.

Artfculo 70. LIQUIDACION DE LAS CUENTAS EN CASO DE RETIRO 0 EXCLUSION

1. En caso de retiro o exclusi6n de un miembro, el Consejo procederd a la
liquidaci6n de las cuentas que en su caso corresponda. La Organizaci6n retendrd
las cantidades ya abonadas por ese miembro, el cual quedari obligado a pagar
toda cantidad que adeude a la Organizaci6n en el momento de tener efecto tal
retiro o exclusi6n, con la salvedad de que, en el caso de que una Parte Contratante
no pueda aceptar una enmienda y, en consecuencia, deje de participar en el
presente Convenio con arreglo a lo dispuesto en el pfrrafo 2 del articulo 72, el
Consejo podrA decidir cualquier liquidaci6n de cuentas que considere equitativa.

2. Sin perjuicio de lo dispuesto en el pArrafo 1 de este articulo, el miembro
que se retire o sea excluido del presente Convenio, o que por otra causa cese de
participar en 61, no tendri derecho a recibir ninguna parte del producto de la
liquidaci6n de la reserva de estabilizaci6n en virtud de lo dispuesto en el
articulo 39 o de otros haberes de la Organizaci6n, ni responderi de ninguna parte
del d6ficit de la reserva de estabilizaci6n o de la Organizaci6n, si Io hubiere, al
expirar el presente Convenio, salvo en el caso de un miembro exportador a cuyas
exportaciones se apliquen las disposiciones del pArrafo 1 del articulo 35. En
tal caso, el miembro exportador tendrd derecho a su parte de los fondos de la
reserva de estabilizaci6n cuando 6sta se liquide en virtud de lo dispuesto en el
articulo 39 o cuando expire el presente Convenio, si esto ocurre antes, siempre
que, con una antelaci6n de 12 meses como minimo, ese miembro exportador
comunique su decisi6n de retirarse al depositario, no antes de un afio despu~s de la
entrada en vigor del presente Convenio.
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Artfculo 71. DURACION, PRORROGA Y TERMINACI6N

1. El presente Convemo permanecerd en vigor hasta que finalice el tercer
afio cacaotero completo a partir de su entrada en vigor, a menos que haya sido
prorrogado conforme al pdurrafo 3 de este articulo o que se declare terminado con
anterioridad conforme al prrafo 4 de este articulo.

2. Mientras permanezca en vigor el presente Convenio, el Consejo podri,
por votaci6n especial, decidir que se renegocie con miras a que el Convenio
renegociado entre en vigor al finalizar el tercer afio cacaotero mencionado en el
p~urafo I de este articulo, o al finalizar el periodo de pr6rroga que el Consejo
decida en virtud del p.rrafo 3 de este articulo.

3. Antes de finalizar el tercer afio cacaotero a que se hace referencia en el
prrafo I de este articulo, el Consejo podrd, por votaci6n especial, prorrogar el
presente Convenio, en su totalidad o en parte, durante un perfodo o vanos
periodos que no excedan de un total de dos afios cacaoteros. El Consejo
notificard tal pr6rroga o tales pr6rrogas al depositario.

4. El Consejo podrd en cualquier momento, por votaci6n especial, declarar
terminado el presente Convenio. Tal terminaci6n surtird efecto a partir de la fecha
que decida el Consejo, entendi6ndose que las obligaciones que impone a los
miembros el articulo 35 subsistirin hasta que se hayan cumplido las obligaciones
financieras relacionadas con la reserva de estabilizaci6n. El Consejo notificari tal
decisi6n al depositario.

5. No obstante la terminaci6n del presente Convenio, el Consejo seguird
existiendo durante todo el tiempo que sea necesario para liquidar la Organizaci6n,
cerrar sus cuentas y disponer de sus haberes, y tendri durante ese periodo todas
las atribuciones y funciones que sean necesarias a tal efecto.

6. No obstante lo dispuesto en el prrafo 2 del articulo 68, el miembro que
no desee participar en el presente Convenio prorrogado conforme a este articulo
informari en consecuencia al Consejo. Ese miembro dejard de ser miembro al
finalizar el tercer afio cacaotero completo.

Art(culo 72. ENMIENDAS

1. El Consejo podr~k, por votaci6n especial, recomendar a las Partes
Contratantes una enmienda al presente Convenio. La enmienda entrard en vigor
100 dias despu6s de que el depositario haya recibido las notificacianes de
aceptaci6n de Partes Contratantes que representen al menos el 75% de los
miembros exportadores y tengan al menos el 85% de los votos de los miembros
exportadores, y de Partes Contratantes que representen al menos el 75% de los
miembros importadores y tengan al menos el 85% de los votos de los miembros
importadores, o en la fecha posterior que el Consejo pueda haber determinado por
votaci6n especial. El Consejo podrd fijar un plazo para que cada Parte
Contratante notifique al depositario su aceptaci6n de la enmienda; si, transcurrido
dicho plazo, la enmienda no ha entrado en vigor, 6sta se considerard retirada.

2. Todo miembro en cuyo nombre no se haya notificado la aceptaci6n de una
enmienda antes de la fecha en que 6sta entre en vigor dejard en esa fecha de
participar en el presente Convenio, a menos que pruebe a satisfacci6n del
Consejo, en su primera reuni6n despu6s de la fecha en que la enmienda empiece a
surtir efecto, que por dificultades de procedimiento constitucional no se pudo
conseguir a tiempo su aceptaci6n, y que el Consejo decida prorrogar respecto de
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tal miembro el plazo fijado para la aceptaci6n hasta que se hayan superado esas
dificultades. Ese miembro no estard obligado por la enmienda hasta que haya
notificado su aceptaci6n de la misma.

3. Inmediatamente despu~s de la aprobaci6n de una recomendaci6n de
enmienda, el Consejo enviard al depositano copias del texto de la enmienda. El
Consejo proporcionard al depositario la informaci6n necesaria para determinar si
las notificaciones de aceptaci6n recibidas son suficientes para que la enmienda
entre en vigor.

Artfculo 73. DISPOSICIONES SUPLEMENTARIAS Y TRANSITORIAS

1. El presente Convenio serd considerado como la continuaci6n del
Convenio Internacional del Cacao, 1975.

2. Todas las medidas adoptadas por la Organizaci6n, o en su nombre, o por
cualquiera de sus 6rganos, en virtud del Convenio Internacional del Cacao, 1975,
que est~n vigentes en la fecha de entrada en vigor del presente Convenio y en
cuyos terminos no se haya estipulado su expiraci6n en esa fecha permanecerAn en
vigor, a menos que se modifiquen en virtud de las disposiciones del presente
Convenio.

3. Los fondos de la reserva de estabilizaci6n acumulados en virtud del
Convenio Internacional del Cacao, 1972, y del Convenio Internacional del Cacao,
1975, se transferirin a la reserva de estabilizaci6n instituida por el presente
Convenio.

EN FE DE LO CUAL lOS infrascritos, debidamente autorizados al efecto, han
firmado el presente Convenio en las fechas que se indican.

HECHO en Ginebra, el dia diecinueve de noviembre de mil novecientos
ochenta, en un solo original cuyos textos en espafiol, frances, ingles y ruso son
igualmente autdnticos.

ANEXOS

ANEXO A

PAISES PRODUCTORES QUE EXPORTAN 10.000 TONELADAS 0 MAS
DE CACAO ORDINARIO AL ANO

Brasil Nigeria
Costa de Marfil Reptdblica Dominicana
Ghana Repliblica Unida del Camerdn
Malasia Togo
Mexico

ANEXO B

PAISES PRODUCTORES QUE EXPORTAN MENOS DE 10.000 TONELADAS
DE CACAO ORDINARIO AL AINO

Angola Honduras
Benin Islas Salom6n
Bolivia Liberia
Colombia Nicaragua
Congo Papua Nueva Guinea
Costa Rica Pert
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Cuba
Fiji
Filipinas
Gab6n
Guatemala
Guinea Ecuatorial
Haiti

Rep6blica Unida de Tanzania
Santo Tom6 y Principe
Sierra Leona
Uganda
Vanuatu
Zaire

ANEXO C

PRODUCTORES DE CACAO FINO 0 DE AROMA

1. Parses productores que exportan exclusivamente cacao fino o de aroma:
Dominica Samoa
Ecuador Santa Lucia
Granada San Vicente y las Granadinas
Indonesia Sri Lanka
Jamaica Suriname
Madagascar Trinidad y Tabago
PanamA Venezuela

2. Parses productores que exportan cacao fino o de aroma, pero no exclusivalente:

Costa Rica (25%)
Santo Tome y Principe (50%)
Papua Nueva Guinea (75%)

ANEXO D

EXPORTACIONES DE CACAO CALCULADAS A LOS EFECTOS DEL ARTICULO 66a

(Miles de toneladas)
Pa(s b 1975/76 1976/77 197778 197879 Promedio Porcentaje

Brasil ..................... 221,5 201,2 220,5 277,8 230,25 19,93
Costa de Marfil .................. 213,6 236,0 266,3 325,1 260,25 22,52
Ghana ..................... 404,3 320,7 252,5 240,4 304,48 26,35
Malasia .................... 13,9 15,9 22,2 27,2 19,80 1,71
Mexico ..................... 13,1 8,9 10,1 9,1 10,30 0,89
Nigeria .................... 243,0 185,4 212,2 139,1 194,93 16,87
Reptiblica Dominicana .......... .... 22,5 29,6 25,9 30,6 27,15 2,35
Reptiblica Unida del Camerun ..... 99,4 80,5 96,8 93,9 92,65 8,02
Togo ...................... . 17,7 15,4 15,9 13,9 15,73 1,36

TOTAL 1 249,0 1 093,6 1 122,4 1 157,1 1 155,54 100,00
FUENTE: Basado en datos de la Organizaci6n International del Cacao, "Quarterly Bulletin of Cocoa Statistics"

(Londres), vol. VI, N° 4 (septiembre de 1980).
, Promedio cuadrienal correspondiente a 1975/76-1978/79 de las exportaciones brutas de cacao en grano mi-s las

exportaciones brutas de productos de cacao, convertidas en su equivalente de cacao en grano aplicando los factores
de conversi6n establecidos en el articulo 28.

En la lista s6lo figuran los paises productores que exportan 10.000 toneladas o mAs de cacao ordinario al afio.

ANEXO E

IMPORTACIONES DE CACAO CALCULADAS A LOS EFECTOS DEL ARTICULO 66a

(Miles de toneladas)

Pals 1976/77 1977178 1978/79 Promedio Porcentaje

Estados Unidos de America ....... 328,0 311,1 353,5 341,9 22,54
Alemania, Rep~blica Federal de ..... 191,7 198.7 200,0 196,8 12,97
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Paises Bajos ..................
Reino Unido de Gran Bretafia e Irlanda

del Norte ..................
Uni6n de Reptiblicas Socialistas

Sovi6ticas ..................
Francia .....................
Italia . . . . . . . . . . . . . . . . . . . . . . .
Jap6n .......................
B61gica/Luxemburgo ............
Polonia .....................
Canad . .....................
Suiza .......................
Espafia .....................
Repsiblica Democritica Alemana ....
Australia ....................
Yugoslavia ...................
Checoslovaquia ................
Austria .....................
H ungrfa .....................
Suecia ......................
Bulgaria .....................
China .......................
Rumania ....................
Irlanda .....................
Noruega ....................
G recia .......................
Dinamarca ...................
Argentina ....................
Sud frica ....................
Finlandia ....................
Nueva Zelandia ................
Israel ......................
Singapur ....................
Filipinas ....................
Portugal .....................
C hile .......................
Turquia .....................
Egipto ......................
Reptiblica de Corea .............
Uruguay ....................
El Salvador ..................
Ttinez ...........
Argelia ..........
Ir,n ............
Islandia ..........
Repdblica Arabe Siria.
Iraq ............
Marruecos ........
Libano ..........
India ............

. . . . . . . . . .

. . . . . . . . . .

. . . . . . . . . .

. . . . . . . . . .

. . . . . . . . . .
. . . . . . . . . .
. . . . . . . . . .
. . . . . . . . . .

TOTAL

FUENTE: Secretarfa de la Organizaci6n Internacional del Cacao. Basado principalmente en datos de "Quarterly
Bulletin of Cocoa Statistics" (Londres), vol. VI, N* 4 (septiembre de 1980).

, Promedio trienal correspondiente a 1976/77-1978/79 de las importaciones netas de cacao en grano mds las
importaciones brutas de productos de cacao, convertidas en su equivalente de cacao en grano aplicando los factores
de conversi6n establecidos en el articulo 28.
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1976/77

154,7

125,6

118,4
98,4
38,1
50,1
37,9
35,2
33,2
27,3
28,3
25,8
19,5
21,9
18,8
16,0
13,8
14,8
14,3
6,0

10,1
8,3
7,8
6,6
7,3
7,7
7,7
5,6
6,0
6,0
2,7
3,0
3,8
1,9
2,1
1,0
0,7
0,9
0,9
0,7
0,9
0,8
0,4
0,5
0,3
0,3
0,2
0,2

1 512,2

1977/78

157,6

134,1

88,8
100,5
40,4
36,0
37,2
35,5
27,5
31,0
23,6
21,2
18,8
12,5
18,4
16,2
17,5
13,6
11,2
10,0
10,0
8,5
8,2
6,7
6,8
5,6
5,1
5,4
2,6
4,4
3,4
2,8
2,6
1,8
1,6
1,7
1,1
0,9
0,6
0,7
0,8
0,6
0,4
0,2
0,3
0,2
0,2
0,1

1 477,7

1978/79

159,5

122,3

147,4
107,0
44,4
34,3
36,1
36,6
28,0
27,8
20,5
21,7
19,8
20,9
13,3
17,4
15,4
14,1
9,3

15,0
8,7
8,4
8,5
8,5
7,2
7,2
6,9
6,1
6,4
4,3
6,5
4,0
2,6
1,7
1,5
1,7
2,0
0,9
0,6
0,7
0,8
0,5
0,4
0,2
0,3
0,2
0,1
0,1

1 561,3

Promedio

157,3

127,3

118,2
102,0
41,0
40,1
37,1
35,8
29,6
28,7
24,1
22,9
19,4
18,4
16,8
16,5
15,6
14,2
11,6
10,3
9,6
8,4
8,2
7,3
7,1
6,8
6,6
5,7
5,0
4,9
4,2
3,3
3,0
1,8
1,7
1,5
1,2
0,9
0,7
0,7
0,8
0,6
0,4
0,3
0,3
0,2
0,2
0,1

1 517,1

0 Nations Unies-Recuefl des Traltis

Porcentaie

10,37

8,39

7,79
6,72
2,70
2,64
2,45
2,36
1,95
1,89
1,59
1,51
1,28
1,21
1,11
1,09
1,03
0,93
0,76
0,68
0,63
0,55
0,54
0,48
0,47
0,45
0,43
0,38
0,33
0,32
0,28
0,22
0,20
0,12
0,11
0,10
0,08
0,06
0,05
0,05
0,05
0,04
0,03
0,02
0,02
0,01
0,01
0,01

100,0
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In the name of Afghanistan:
Au nom de l'Afghanistan:
Or EmeHH A4raHHcTaHa:
En nombre del Afganistdn:

In the name of Albania:
Au nom de l'Albanie:
OT imeH Aji6aini:
En nombre de Albania:

In the name of Algeria:
Au nom de l'Alg6rie:
OT HMeHH AanKcHpa:
En nombre de Argelia:

In the name of Angola:
Au nom de l'Angola:
OT nmeH AHrojim:
En nombre de Angola:

In the name of Argentina:
Au nom de l'Argentine:
OT H eHH ApreTrrmihi:
En nombre de la Argentina:

In the name of Australia:
Au nom de l'Australie:
OT Hmemi AncTpamm:
En nombre de Australia:
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In the name of Austria:
Au nom de l'Autriche:
OT Hmem ABcTpmi:
En nombre de Austria:

In the name of the Bahamas:
Au nom des Bahamas:
OT wtleHm BaraMcmcx OCTPOBOB:
En nombre de las Bahamas:

In the name of Bahrain:
Au nom de Bahrein:
OT HMeHm BaxpeAHa:
En nombre de Bahrein:

In the name of Bangladesh:
Au nom du Bangladesh:
OT MeHEH Baiinaiem:
En nombre de Bangladesh:

In the name of Barbados:
Au nom de la Barbade:
OT mmenH Bap6a~oca:
En nombre de Barbados:

In the name of Belgium:
Au nom de la Belgique:
Or HMemi Benrlmi:
En nombre de B6lgica:

A. ERNEMANN
31 mars 1981
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In the name of Benin:
Au nom du B6nin:
OT HMeim Be a:
En nombre de Benin:

In the name of Bhutan:
Au nom du Bhoutan:
OT HMeHH ByTaHa:
En nombre de BhutAn:

In the name of Bolivia:
Au nom de la Bolivie:
Or HmeH Bomm:
En nombre de Bolivia:

In the name of Botswana:
Au nom du Botswana:
Or Hmemi BoTc&anm:
En nombre de Botswana:

In the name of Brazil:
Au nom du Br6sil:
OT Hmemi Epa3Mu :
En nombre del Brasil:

In the name of Bulgaria:
Au nom de la Bulgarie:
OT HMemi Bonrapmi:
En nombre de Bulgaria:

LJUBOMIR ZHELYAZKOV
31 March 1981
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In the name of Burma:
Au nom de la Birmanie:
OT HmeHH BHpMbI:
En nombre de Birmania:

In the name of Burundi:
Au nom du Burundi:
OT HMeHH BypyHAH:
En nombre de Burundi:

In the name of the Byelorussian Soviet Socialist Republic:
Au nom de la R~publique socialiste sovietique de Bi6lorussie:
OT HMeHH EenopyccKo*l COBeTCKOAI ComHaiiHcTHqecKog Pecny6nmKH:
En nombre de la Reptblica Socialista Sovi6tica de Bielorrusia:

In the name of Canada:
Au noma du Canada:
OT HMeHH KaHaibI:
En nombre del Canada:

In the name of Cape Verde:
Au nom du Cap-Vert:
OT imem OcTpOBOB 3eneHoro Mica:
En nombre de Cabo Verde:

In the name of the Central African Republic:
Au nom de la R6publique centrafricaine:
OT HmeHH IjeHTpanxbHoa4,pHKaHCKOrA Pecny6jmKH:
En nombre de la Reptiblica Centroafricana:
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In the name of Chad:
Au nom du Tchad:
OT Hm~eHH 1iana:
En nombre del Chad:

In the name of Chile:
Au nom du Chili:
OT Hmemi 'qhm:
En nombre de Chile:

In the name of China:
Au nom de la Chine:
OT iamemi KrraA:
En nombre de China:

In the name of Colombia:
Au nom de la Colombie:
OT HmeHH KoiyM6mI:
En nombre de Colombia:

INDALECIO LI9VANO AGUIRRE
March 25, 81

In the name of the Comoros:
Au nom des Comores:
OT Me HH KOMOpCKHX OCTpOBOB:
En nombre de las Comoras:

In the name of the Congo:
Au nom du Congo:
OT melm Konro:
En nombre del Congo:
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In the name of Costa Rica:
Au nom du Costa Rica:
OT HMeHH KocTa-PHKH:
En nombre de Costa Rica:

In the name of Cuba:
Au nom de Cuba:
OT HMeHH Ky6bJ:
En nombre de Cuba:

In the name of Cyprus:
Au nom de Chypre:
OT Hmelm Kwnpa:
En nombre de Chipre:

In the name of Czechoslovakia:
Au nom de la Tch6coslovaquie:
OT HMeHH '-IexoconBa2mH:
En nombre de Checoslovaquia:

JIM~ SIOSTIAONEK

30.3.1981

In the name of Democratic Kampuchea:
Au nom du Kampuchea d6mocratique:
OT HMeHH AeMoKpaTHqeCKOAl KaMnyxum:
En nombre de Kampuchea Democrdtica:

In the name of the Democratic People's Republic of Korea:
Au nom de la Rdpublique populaire d6mocratique de Cor~e:
OT HMeHH KopeAicKofi HapoAHo--JeMOKpaTHieCKOfi Pecny6imiK:
En nombre de la Repiiblica Popular Democrdtica de Corea:
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In the name of Democratic Yemen:
Au nom du Ydmen d~mocratiqge:
OT HmeHm AeMoKpaTHqecKoro HeMeHa:
En nombre del Yemen DemocrAtico:

In the name of Denmark:
Au nom du Danemark:
OT Hmem JaumiH:
En nombre de Dinamarca:

NIELS HELSKOV
March 31, 1981

In the name of Djibouti:
Au nom de Djibouti:
OT HmeHH Axw6yTH:
En nombre de Djibouti:

In the name of Dominica:
Au nom de la Dominique:
OT H eMHH AomHHHKH:
En nombre de Dominica:

In the name of the Dominican Republic:
Au nom de la R~publique dominicaine:
OT HMemi AoMHHKcaucKofi Pecny6HH:
En nombre de la Repidblica Dominicana:

In the name of Ecuador:
Au nom de l'Equateur:
OT HMeHH 3Knaopa:
En nombre del Ecuador:

MIGUEL ALBORNOZ
17 March 1981
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In the name of Egypt:
Au nom de l'Egypte:
OT imemH Errra:
En nombre de Egipto:

In the name of El Salvador:
Au nom d'EI Salvador:
OT HMeHH CaalbBagopa:
En nombre de El Salvador:

In the name of Equatorial Guinea:
Au nom de la Guinde dquatoriale:
OT HMemi 3KBaTOpHabHOfi rBHHeH:
En nombre de Guinea Ecuatorial:

In the name of Ethiopia:
Au nom de l'Ethiopie:
OT Hmemi 34)HonI1:
En nombre de Etiopia:

In the name of Fiji:
Au nom de Fidji:
OT HMeHH 4DHJ.NKH:
En nombre de Fiji:

In the name of Finland:
Au nom de la Finlande:
OT HMeHH (IHHAIH,4H:
En nombre de Finlandia:

ILKKA PASTINEN
Le 30 mars 1981
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In the name of France:
Au nom de la France:
OT Hmem fpaHmm:
En nombre de Francia:

JACQUES LEPRETTE
31 mars 1981

In the name of Gabon:
Au nom du Gabon:
OT Hmemi ra6o~a:
En nombre del Gab6n:

In the name of the Gambia:
Au nom de la Gambie:
OT meEem ram6HH:
En nombre de Gambia:

In the name of the German Democratic Republic:
Au nom de la R6publique d6mocratique allemande:
OT imemi repMatciol J1eMoKpaTHnecKOil Pecny6mMH:
En nombre de la Repdblica Democrdtica Alemana:

PETER FLORIN
31.3.1981

In the name of the Federal Republic of Germany:
Au nom de la R6publique f6d6rale d'Allemagne:
OT HteHm cIegepaTmHoA Pecny6mu, repMaHIm:
En nombre de la Reptdblica Federal de Alemania:

In the name of Ghana:
Au nom du Ghana:
OT HmeiH raHbi:
En nombre de Ghana:

J. V. GBEHO
27t February 1981
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In the name of Greece:
Au nom de la Grace:
OT HMeHM Fpewma:
En nombre de Grecia:

NICOLAOS KATAPOKIS
March 31, 1981

In the name of Grenada:
Au nom de la Grenade:
OT HMeHH FpeHaAbi:
En nombre de Granada:

In the name of Guatemala:
Au nom du Guatemala:
OT HmeHH IFBaTeMani:
En nombre de Guatemala:

In the name of Guinea:
Au nor de la Guin6e:
OT HMeHH FBHHeH:
En nombre de Guinea:

In the name of Guinea-Bissau:
Au nom de la Guin~e-Bissau:
OT HMeHH FBHHeH-Bnicay:
En nombre de Guinea-Bissau:

In the name of Guyana:
Au nom de la Guyane:
OT HMeHH FaIaHbI:
En nombre de Guyana:
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In the name of Haiti:
Au nom d'Haiti:
OT MeH raHTH:
En nombre de Haiti:

JEAN CORADIN
31 mars 1981

In the name of the Holy See:
Au nom du Saint-Siege:
OT meH CE1srrelmero rlpecTojna:
En nombre de la Santa Sede:

In the name of Honduras:
Au nom du Honduras:
OT mem roHypaca:
En nombre de Honduras:

In the name of Hungary:
Au nom de la Hongrie:
OT me-H Bemrpmi:
En nombre de Hungria:

In the name of Iceland:
Au nom de l'Islande:
O mmeHH HcnaHnmi:
En nombre de Islandia:

In the name of India:
Au nom de l'Inde:
O mHieH HHAmw:
En nombre de la India:
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In the name of Indonesia:
Au nom de l'Indon~sie:
OT HMeHH HHAOHe3HH:
En nombre de Indonesia:

In the name of Iran:
Au nom de l'Iran:
OT HMeHH Hpasa:
En nombre del Irdn:

In the name of Iraq:
Au nom de l'Iraq:
OT HMeHH Hpaia:
En nombre del Iraq:

In the name of Ireland:
Au nom. de l'Irlande:
OT HMeHH HpaHam:
En nombre de Irlanda:

NOEL DORR
31 March 1981

In the name of Israel:
Au nom d'Israil:
OT HMeHH H3paw.rm:
En nombre de Israel:

In the name of Italy:
Au nom de l'Italie:
OT HmeH HTanIHH:
En nombre de Italia:

UMBERTO LA ROCCA
31 March 1981
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In the name of the Ivory Coast:
Au nom de la C6te d'Ivoire:
OT HMeHH Bepera CAOHOBOik KocTH:
En nombre de la Costa de Marfil:

In the name of Jamaica:
Au nom de la Jamaique:
OT Heml IMatKH:
En nombre de Jamaica:

In the name of Japan:
Au nom du Japon:
OT m Hem Slnomm:
En nombre del Jap6n:

In the name of Jordan:
Au nom de la Jordanie:
OT HMeHH Hopjam:
En nombre de Jordania:

In the name of Kenya:
Au nom du Kenya:
OT imeRH Kemm:
En nombre de Kenya:

In the name of Kuwait:
Au nom du Kowelit:
OT mmeHm KyBet'ra:
En nombre de Kuwait:
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In the name of the Lao People's Democratic Republic:
Au nom de la R6publique d6mocratique populaire lao:
OT HMeHH AIaoccKog HapoAHo-)jeMoKpaTrlecKol Pecny611HuH:
En nombre de la Repdblica Democrftica Popular Lao:

In the name of Lebanon:
Au nom du Liban:
OT HmeHH JIala:
En nombre del Libano:

In the name of Lesotho:
Au nom du Lesotho:
OT HMeHH JIecOTO:
En nombre de Lesotho:

In the name of Liberia:
Au nom du Liberia:
OT H eHH JIH6epHi:
En nombre de Liberia:

In the name of the Libyan Arab Jamahiriya:
Au nom de la Jamahiriya arabe libyenne:
OT RmeH JIfmrcxo*i Apa6cKolI AxaMaxHpHm:
En nombre de la Jamahiriya Arabe Libia:

In the name of Liechtenstein:
Au nom du Liechtenstein:
OT HMeHH JIHXTeHmTeAHa:
En nombre de Liechtenstein:
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In the name of Luxembourg:
Au nom du Luxembourg:
OT HMeHm JlioKceM6ypra:
En nombre de Luxemburgo:

A. ERNEMANN
31 mars 1981

In the name of Madagascar:
Au nom de Madagascar:
OT HMeHH MaJIaracKapa:
En nombre de Madagascar:

In the name of Malawi:
Au nom du Malawi:
OT H eMHH MajiaBH:
En nombre de Malawi:

In the name of Malaysia:
Au nom de la Malaisie:
OT HMeHH MajiaA3 i:
En nombre de Malasia:

In the name of the Maldives:
Au nom des Maldives:
OT ameHH MaaibijjHoB:
En nombre de Maldivas:

In the name of Mali:
Au nom du Mali:
OT eMeHH Maim:
En nombre de Mali:
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In the name of Malta:
Au nom de Malte:
OT HMeHH ManxbTbI:
En nombre de Malta:

In the name of Mauritania:
Au nom de la Mauritanie:
OT HMeHH Manprralm:
En nombre de Mauritania:

In the name of Mauritius:
Au nom de Maurice:
OT HMeHH ManpHKuA:
En nombre de Mauricio:

In the name of Mexico:
Au nom du Mexique:
OT HMeHH MeKcHuKH:
En nombre de Mexico:

PORFIRIO MUfIOZ LEDO
25/IH/81

In the name of Monaco:
Au nom de Monaco:
OT HMeHH MOHaKo:
En nombre de M6naco:

In the name of Mongolia:
Au nom de la Mongolie:
OT HMeHH MOHrOJIMH:
En nombre de Mongolia:
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In the name of Morocco:
Au nom du Maroc:
OT HmeHm MapoKKo:
En nombre de Marruecos:

In the name of Mozambique:
Au nom du Mozambique:
Or HmeHH Mo3am6mca:
En nombre de Mozambique:

In the name of Nepal:
Au nom du Ndpal:
Or HeHm Henana:
En nombre de Nepal:

In the name of the Netherlands:
Au nom des Pays-Bas:
OT HMeH HgepaoB:
En nombre de los Paises Bajos:

H. SCHELTEMA
March 31, 1981

In the name of New Zealand:
Au nom de la Nouvelle-ZW1ande:
OT HeHm HOBOft 3enaigim:
En nombre de Nueva Zelandia:

In the name of Nicaragua:
Au nom du Nicaragua:
OT m He Hmcaparya:
En nombre de Nicaragua:
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In the name of the Niger:
Au nom du Niger:
OT nmeHH Harepa:
En nombre del Niger:

In the name of Nigeria:
Au nom du Nigeria:
OT HMeHH Hvrepm!:
En nombre de Nigeria:

B. AKPORODE CLARK
31st March 1981

In the name of Norway:
Au nom de la NorvWge:
OT Hmemi HopBermi:
En nombre de Noruega: OLE ALGARD

March llt 1981

In the name of Oman:
Au nom de l'Oman:
OT Hmemi OmaHa:
En nombre de OmAn:

In the name of Pakistan:
Au nom du Pakistan:
OT wmeHI I'IaKIcTaHa:
En nombre del Pakistan:

In the name of Panama:
Au nom du Panama:
OT HMeHH flaHiaMb:
En nombre de Panami:
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In the name of Papua New Guinea:
Au nom de la Papouasie-Nouvelle-Guinde:
OT Hmemi flanya HOBoni FnmieH:
En nombre de Papua Nueva Guinea:

ILINOME F. TARUA
13 March 1981

In the name of Paraguay:
Au nom du Paraguay:
OT Hmemi IlaparBa:
En nombre del Paraguay:

In the name of Peru:
Au nom du Ptrou:
OT H eMHH epy:
En nombre del Perd:

In the name of the Philippines:
Au nom des Philippines:
OT HmeHH 4iumnm:
En nombre de Filipinas:

In the name of Poland:
Au nom de la Pologne:
OT HMeHH lonbm:
En nombre de Polonia:

In the name of Portugal:
Au nom du Portugal:
OT iweH r fopryranm:
En nombre de Portugal:

Vol. 1245, 1-20313



1981 United Nat -ns-Traty Sales o Natons Unles-Recuell des Traits 375

In the name of Qatar:
Au nom du Qatar:
OT HMeHn KaTapa:
En nombre de Qatar:

In the name of the Republic of Korea:
Au nom de la R6publique de Cor6e:
OT HmeHH KopeftcKo Pecny6mnm:
En nombre de la Repdblica de Corea:

In the name of Romania:
Au nom de la Roumanie:
OT iMem PyMmmm:
En nombre de Rumania:

In the name of Rwanda:
Au nom du Rwanda:
OT e Hm PyaHia:
En nombre de Rwanda:

In the name of Saint Lucia:
Au nom de Sainte-Lucie:
OT Hem CeHr-JliocHH:
En nombre de Santa Lucia:

In the name of Saint Vincent and the Grenadines:
Au nom de Saint-Vincent-et-Grenadines:
OT imeHH CeHT-BHHceHTa H rpeHa~bi:
En nombre de San Vicente y las Granadinas:
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In the name of Samoa:
Au nom du Samoa:
OT HmeHm CaMoa:
En nombre de Samoa:

In the name of San Marino:
Au nom de Saint-Marin:
OT HemI Ca-Mapmo:
En nombre de San Marino:

In the name of Sao Tome and Principe:
Au nom de Sao Tom6-et-Principe:
OT m Hem Ca-ToMe H IIpHlcmm:
En nombre de Santo Tom6 y Principe:

In the name of Saudi Arabia:
Au nom de l'Arabie Saoudite:
OT mHmem CaygOBCKo* ApaBmi:
En nombre de Arabia Saudita:

In the name of Senegal:
Au nom du S&n6gal:
Or Hmem CeHeraiia:
En nombre del Senegal:

In the name of Seychelles:
Au nom des Seychelles:
OT HmeHm CemejncKmx OCTpOBOB:
En nombre de Seychelles:
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In the name of Sierra Leone:
Au nom de la Sierra Leone:
OT HMeHH Cbeppa-JIeoHe:
En nombre de Sierra Leona:

In the name of Singapore:
Au nom de Singapour:
OT HMeHH Cmiranypa:
En nombre de Singapur:

In the name of the Solomon Islands:
Au nom des ties Salomon:
OT HmeHH COJIOMOHOBbIX OCTPOBOB:
En nombre de las Islas Salom6n:

In the name of Somalia:
Au nom de la Somalie:
OT HMeHH COMaJIH:
En nombre de Somalia:

In the name of South Africa:
Au nom de 'Afrique du Sud:
OT nmei I0b uHOl A4pmpmm:
En nombre de Sudifrica:

In the name of Spain:
Au nom de l'Espagne:
OT nmeHH HcnaHHH:
En nombre de Espafia:
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In the name of Sri Lanka:
Au nom de Sri Lanka:
OT HMeHH IpH Jam :
En nombre de Sri Lanka:

In the name of the Sudan:
Au nom du Soudan:
OT HmeHm CygaHa:
En nombre del SudAn:

In the name of Suriname:
Au nom du Suriname:
OT memi CypilaMa:
En nombre de Suriname:

In the name of Swaziland:
Au nom du Swaziland:
OT HMeHH CBa31ueHIa:
En nombre de Swazilandia:

In the name of Sweden:
Au nom de la Suede:
OT memi IlbewH:
En nombre de Suecia:

ANDERS THUNBORG
March 20, 1981

In the name of Switzerland:
Au nom de la Suisse:
OT HMeHH flHBefapHl:
En nombre de Suiza:

JACQUES FAILLETrAZ
19 mars 1981
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In the name of the Syrian Arab Republic:
Au nom de la R6publique arabe synenne:
O HMeHH CHpHACKOA Apa6cKoA Pecny6muci:
En nombre de la Repdblica Arabe Siria:

In the name of Thailand:
Au nom de la Thallande:
O HMeam TaHnaHUa:
En nombre de Tailandia:

In the name of Togo:
Au nom du Togo:
O mmeHH Toro:
En nombre del Togo:

In the name of Tonga:
Au nom des Tonga:
Or wmemi Tonra:
En nombre de Tonga:

In the name of Trinidad and Tobago:
Au nom de la Trinit6-et-Tobago:
OT Hmemi Tpmm~aa H To6aro:
En nombre de Trinidad y Tabago:

In the name of Tunisia:
Au nom de la Tunisie:
OT HmeHi Tymica:
En nombre de Tdnez:
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In the name of Turkey:
Au nom. de la Turquie:
OT Emeam Typium:
En nombre de Turquia:

In the name of Uganda:
Au nom de l'Ouganda:
Or mem Yrahli:
En nombre de Uganda:

In the name of the Ukrainian Soviet Socialist Republic:
Au nom de la R~publique socialiste sovi6tique d'Ukraine:
OT HseHm YKpamicKoit COBeTCKOA CoimHa.imcTm'ecKoi Pecny6imm:
En nombre de la Repfiblica Socialista Sovi6tica de Ucrania:

In the name of the Union of Soviet Socialist Republics:
Au nom de l'Union des R6publiques socialistes sovi6tiques:
OT Hmema CoIo3a COBeTCKiHX Cou CamcnMeciHx Pecny6nmm:
En nombre de la Uni6n de Reptiblicas Socialistas Sovi6ticas:

OLEG ALEKSANDROVICH TROYANOVSKY
27/111/81

In the name of the United Arab Emirates:
Au nom des Emirats arabes unis:
OT HMem O61eA1HeHmIx Apa6cKxx 31tMpaToB:
En nombre de los Emiratos Arabes Unidos:

In the name of the United Kingdom of Great Britain and Northern Ireland:
Au nom du Royaume-Uni de Grande-Bretagne et d'Irlande du Nord:
OT HmeHH Coexm~emioro Kopojeiacmra Bemwo6pwramm H CeBepHoA Hp-
iaAIm:
En nombre del Reino Unido de Gran Bretafia e Irlanda del Norte:

WILLIAM ERSKINE HAMILTON WHYTE
31 March 1981
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In the name of the United Republic of Cameroon:
Au nom de la R6publique-Unie du Cameroun:
OT HnMeHH O6,eAHeHHoi Pecny6niHKH KaMepyH:
En nombre de la Repfiblica Unida del Camerdn:

LEOPOLD FERDINAND OYONO
Le 31 mars 1981

In the name of the United Republic of Tanzania:
Au nom de la R~publique-Unie de Tanzanie:
OT HMeHH O6"beAHHeHHOfi Pecny6JIHKH TaH3aHHI:
En nombre de la Repfiblica Unida de Tanzania:

In the name of the United States of America:
Au nom des Etats-Unis d'Am~rique:
OT HMeHH Coe9HHeHHbIX IUITaTOB AMepHKH:
En nombre de los Estados Unidos de Am6rica:

In the name of the Upper Volta:
Au nom de la Haute-Volta:
OT HMeHH BepxHefi BombTbI
En nombre del Alto Volta:

In the name of Uruguay:
Au nom de l'Uruguay:
OT HMeHH YpyrBasi:
En nombre del Uruguay:

In the name of Venezuela:
Au nom du Venezuela:
OT HMeHH BeHecyajibl:
En nombre de Venezuela:

PEDRO SORENSEN MOSQUERA
Encargado de negocios a.i.
27/111/81

ChargE d'affaires par interim.
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In the name of Viet Nam:
Au nom du Viet Nam:
OT HmeHH BbeTaMa:
En nombre de Viet Nam:

In the name of Yemen:
Au nom du Y6men:
OT HMeHH IlemeHa:
En nombre del Yemen:

In the name of Yugoslavia:
Au nom de la Yougoslavie:
OT HMeHH IOroc21aBHH:
En nombre de Yugoslavia:

In the name of Zaire:
Au nom du Zaire:
OT Hmem1 3aHpa:
En nombre del Zaire:

KAMANDA WA KAMANDA
17 mars 1981

In the name of Zambia:
Au nom de la Zambie:
OT imeHH 3aM6fn:
En nombre de Zambia:

In the name of Zimbabwe:
Au nom du Zimbabwe:
OT Hmeml 3mi6a6ae:
En nombre de Zimbabwe:

In the name of the European Economic Community:
Au nom de la Communaut6 6conomique europ6enne:
OT HMeHH EBponeficKoro 3KOHOMH'qecKoro coo6IgecTa:
En nombre de la Comunidad Econ6mica Europea:

PIERRE MALVt
Le 31 mars 1981
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DECLARATIONS
SERVATIONS
SIGNATURE

AND RE-
MADE UPON

DECLARATIONS ET RESERVES
FAITES LORS DE LA SIGNATURE

REPUBLIQUE DA MOCRA TIQUE
ALLEMANDE

[GERMAN TEXT-TEXTE ALLEMAND]

,,Die Unterzeichnung des Internationalen Kakaoabkommens, 1980, durch
die Deutsche Demokratische Republik bedeutet keine Anderung ihrer Haltung zu
verschiedenen internationalen Organisationen.

In Obereinstimmung mit ihren bekannten Positionen zur Koreafrage kann die
Deutsche Demokratische Republik nicht die in Anhang E des Abkommens
enthaltene Bezeichnung ,,Republik Korea" akzeptieren."

[TRANSLATION]

The signing of the International
Cocoa Agreement, 1980, by the Ger-
man Democratic Republic does not
constitute a change in its attitude
towards various international organiza-
tions.

Consonant with its established posi-
tions on the question of Korea, the
German Democratic Republic cannot
accept the term "Republic of Korea" as
is contained in annex E of the Agree-
ment.

UNION OF SOVIET
SOCIALIST REPUBLICS

[TRADUCTION]

La signature de l'Accord internation-
al sur le cacao de 1980 par la
R6publique d~mocratique allemande
n'implique aucune modification de la
position de ce pays A l'6gard de
diverses organisations internationales.

Conformdment A sa position bien
connue sur la question cor6enne, la
R6publique d~mocratique allemande
ne peut accepter l'expression ,R6pu-
blique de Cor6e >, qui figure A I'annexe E
audit Accord.

UNION DES REPUBLIQUES
SOCIALISTES SO VIETIQUES

[RUSSIAN TEXT-TEXTE RUSSE]

<a) B cjyqae, ecJiH yqaCTHHKOM HaCTO.ulero CoriauleHH CTaHeT Ea-
poneicKoe 3KOHOMHqeCKoe CoofmecTBO, yqacTe B Corimameut Coo3a
COBeTCKHX COI4HajIHcTHqeCKHX Pecny6JIHK He 6ygeT CO3gaBaTb JMAA Hero
KaKHX-JIH6o o6x3aTeJnbCTB B OTHOuieHHH 3TOrO Coo6U1eCTBa;>

((6) B CBeTe CBoeii H3BeCTHOHf no3HtkHm no icopefiCKOMy Bonpocy CoIo3
CoBeTCKXIX CoHaJxHcTHqecKxHX Pecny6.JIK He MO)KeT npH3HaTb npaBoMePHb1M
HaHMeHoBaHe KoperIicKa Pecny6AHnKa , coxepwKaImeecA B npmioKenHHH E K
CorjiaIeHHo.>

[TRANSLATION]

(a) In the event that the European
Economic Community becomes a
party to this Agreement, the participa-
tion of the Union of Soviet Socialist
Republics in the Agreement will not

[TRADUCTION]

a) Au cas o4x la Communaut6
6conomique europ~enne deviendrait
partie au present Accord, la participa-
tion de I'Union des R6publiques
socialistes sovi6tiques audit Accord
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give rise to any obligations on its part
in relation to the Community;

(b) In view of its well-known posi-
tion on the Korean question, the Union
of Soviet Socialist Republics cannot
recognize as lawful the designation
"Republic of Korea" contained in
annex E to the Agreement.

DECLARATIONS AND RESERVA-
TIONS MADE UPON ACCEP-
TANCE (A) AND APPROVAL
(AA)

GERMAN DEMOCRATIC
REPUBLIC (AA)

[Confirming the reservations made
upon signature. For the text, see p. 383
of this volume.]

UNION OF SOVIET
SOCIALIST REPUBLICS (A)

[Confirming the declarations made
upon signature. For the text, see p. 383
of this volume.]

n'entrainerait pour elle aucune obliga-
tion vis-A-vis de la Communaut6.

b) Etant donn6 sa position bien
connue sur la question de Cor6e,
l'Union des R6publiques socialistes
sovi6tiques ne peut reconnaitre comme
16gale l'appelation v R6publique de
Cordeo) qui figure dans l'annexe E A
l'Accord.

DtCLARATIONS ET RtSERVES
FAITES LORS DE L'ACCEPTA-
TION (A) ET DE L'APPROBA-
TION (AA)

RAPUBLIQUE DFMOCRA TIQUE
ALLEMANDE (AA)

[A vec confirmation des riserves
faites lors de la signature. Pour le texte,
voir p. 383 du present volume.]

UNION DES REPUBLIQUES
SOCIALISTES SOVIETIQUES (A)

[A vec confirmation des diclarations
faites lors de la signature. Pour le texte,
voir p. 383 du prisent volume.]
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OBJECTION TO A DECLARATION
MADE BY THE UNION OF
SOVIET SOCIALIST REPUBLICS
UPON SIGNATURE

Instrument deposited on:

29 May 1981

UNITED KINGDOM OF GREAT
BRITAIN AND NORTHERN IRE-
LAND

"The Government of the United
Kingdom does not accept the Declara-
tion concerning the European
Economic Community accompanying
the signature of the Agreement by the
Union of Soviet Socialist Republics on
27 March 1981."

OBJECTION A UNE DICLARA-
TION FAITE PAR L'UNION DES
RtPUBLIQUES SOCIALISTES
SOVItTIQUES LORS DE LA
SIGNATURE

Instrument diposi le:

29 mai 1981

ROYAUME-UNI
BRETAGNE ET
NORD

DE GRANDE-
D'IRLANDE DU

[TRADUCTION -TRANSLATION]

Le Gouvernement du Royaume-Uni
n'accepte pas la declaration relative A
la Communaut6 6conomique euro-
peenne faite par 'Union des Repu-
bliques socialistes sovi6tiques lors de la
signature de 'Accord le 27 mars
1981.
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No. 20314

UNITED NATIONS
(ECONOMIC COMMISSION FOR LATIN AMERICA)

and
BRAZIL

Agreement between the Institute for Economic and Social
Planning (IPEA) and the Economic Commission for
Latin America (CEPAL) (with annexes). Signed at
Brasilia on 1 August 1981

Authentic texts: English and Portuguese.

Registered ex officio on 1 August 1981.

ORGANISATION DE$ NATIONS UNIES
(COMMISSION ECONOMIQUE
POUR L'AMERIQUE LATINE)

et
BRESIL

Accord entre l'Institut de planification economique et
sociale (IPEA) et la Commission economique pour
l'Amerique latine (CEPAL) [avec annexes]. Signe a
Brasilia le 1r aouit 1981

Textes authentiques: anglais et portugais.

Enregistri d'office le I er aoat 1981.
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AGREEMENT' BETWEEN THE INSTITUTE FOR ECONOMIC AND
SOCIAL PLANNING (IPEA) AND THE ECONOMIC COMMIS-
SION FOR LATIN AMERICA (CEPAL)

The Institute for Economic and Social Planning (IPEA), a foundation
instituted on the basis of article 190 of Legislative Decree No. 200 of 25 February
1967, with headquarters in Brasilia, Federal District, on the fourth floor of the
Banco Nacional de Desenvolvimento Econ6mico (BNDE) building, Bancrio Sul
sector, registered in the General List of Taxpayers under No. 33,892,175/0001-00,
hereinafter referred to as "IPEA", represented on the present occasion by its
President, Mr. Jos6 Flivio P6cora, in accordance with the authorization contained
in Directive No. 021 of 5 February 1975 issued by H. E. the Minister of Planning,
Office of the Presidency of the Republic, on the one hand, and on the other, the
Economic Commission for Latin America (CEPAL), a regional commission of the
United Nations, together with the other organs of its system: the Latin American
Institute for Economic and Social Planning (ILPES) and the Latin American
Demographic Centre (CELADE), henceforth referred to as the CEPAL system,
with headquarters in Santiago, Chile and represented on the present occasion by
the Acting Executive Secretary, Mr. Norberto Gonzilez, hereby resolve to
conclude an agreement composed of the following articles and conditions:

Article 1. The general objective of the Agreement is the provision of
technical co-operation by the CEPAL system in support of the execution of
activities considered to be of priority by IPEA, within the framework of the
approved work programmes of the CEPAL system.

Article 2. In order to achieve the general objective set out in article 1, IPEA
and CEPAL system will jointly develop research projects, human resources
training and other forms of technical co-operation such as seminars, symposia and
study visits and exchange of technicians among others, in accordance with the
work programmes provided for in article 3, paragraph 1, and in article 5.

Article 3. The executing agents of this Agreement are IPEA, through its
Planning Institute (IPLAN), and CEPAL system, through its Office in Brasilia.

3.1. The Superintendency of the Planning Institute (IPLAN) is designated as
the representative of IPEA, responsible for the approval and revision of the
Programmes of Work and Specified Budget, the implementation and follow-up of
the execution of activities, the analysis, follow-up and appraisal of the results
obtained, and approval for releasing the contributions.

3.2. CEPAL shall designate, on a full-time basis, a Director who shall be
responsible for the direction, administration and orientation of the activities of its
Office in Brasilia and who shall be responsible for the co-ordination of the
activities of the CEPAL system in Brazil.

Article 4. The CEPAL Brasilia Office shall have the following functions:
I. Technical co-operation with IPEA within the general objective laid down in

article 1;

Came into force on 1 August 1981, in accordance with article 11.
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11. Tasks appropriate to the CEPAL system, related to the study of the
performance of the Brazilian economy, especially in those areas of interest to
IPEA;

III. Co-operation and advisory assistance in the training of human resources,
through the Training Programmes of the Economic Development Training
Centre (CENDEC), with the possible extension of such co-operation to other
centres indicated by IPEA, within the fields of activity of the CEPAL
system.
Article 5. With a view to carrying out the functions referred to in

paragraphs I and III of article 4, two Programmes of Work to be executed jointly
and relevant Specified Budget, each corresponding to one half of the period
covered by this Agreement, shall be established by common accord of the parties.
Both programmes of work shall contain details of the aims and ways and means of
co-operation, the activities to be carried out in each subperiod, the results to be
achieved and the types and amounts of technical work required from the signatory
institutions or from experts contracted by them for the purposes of this
Agreement.

5. 1. The Programmes of Work and the Specified Budget shall be agreed
upon in writing within the first 45 (forty-five) days of each sub-period, and shall
be drawn up in line with the pattern of Basic Activities which forms part of this
instrument, being contained in its annex 1.

5.2. The Programmes of Work or Specified Budget may be revised by
mutual agreement in writing, in accordance with the terms of article 10.

Article 6. The total value of the agreement amounts to the equivalent in
cruzeiros of US$2,220,000.00 (two million two hundred and twenty thousand
dollars).

6.1. The total financial participation of IPEA, the equivalent in cruzeiros of
US$1,110,000.00 (one million one hundred and ten thousand dollars) shall
correspond also in cruzeiros to US$370,000.00 (three hundred and seventy
thousand dollars) per year, calculated on the basis of the official exchange rate of
the Central Bank of Brazil on the date on which the respective payments are
made, and shall be paid with resources allocated to the "Planning and Sectoral
Research" Programme from the budget of IPEA.

6.2. The annual contribution of CEPAL shall be equivalent to that of IPEA,
and shall correspond to the expenditure relating to the officials referred to in
article 8 in accordance with annex II.

Article 7. The financial contribution of IPEA shall be used to cover the
expenses of the CEPAL Office at Brasilia, D. F. needed for the execution of this
Agreement in line with the Programmes of Work and as specified in the previously
approved Specified Budget, with regard to:

I. Acquisition of goods and contracting of services;
II. Granting to the international technicians and to the Head of Administration,

if international, of a housing subsidy limited in each case to the maximum
value of the housing subsidy granted to IPEA staff members;

III. Local and international travel expenses;
IV. Recruitment by CEPAL of technicians and auxiliary staff needed to

implement the Agreement, in accordance with the provisions of the
Programme of Work;
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V. Acquisition of two vehicles (one a passenger vehicle, the other a utility
vehicle) to replace similar vehicles being used by the CEPAL Office at
Brasilia, D. F.
7.1. Non-expendable property and good acquired by CEPAL under the

terms of this article shall revert to the ownership of IPEA at the end of the validity
of this Agreement.

7.2. The contracting of personnel and services and the acquisition of goods
under the terms of this article by and at the exclusive responsibility of CEPAL
shall be made in conformity with the rules and regulations on financial and
personnel matters established by the United Nations, taking into account
Brazilian legislation applicable to that Organization.

Article 8. The contribution of CEPAL shall be used for the following
purposes:

I. Assignment of five high-level international and technical officials for
implementation of the Agreement;

II. Maintenance of four administrative support staff members;
III. The possible participation of members of the CEPAL technical staff for short

periods, when called for in the Programmes of Work.

Article 9. IPEA shall release the resources for this Agreement in quarterly
installments, in the local currency, equivalent to the appropriate amount
expressed in United States dollars, at the official exchange rate of the Central
Bank of Brazil on the date of payment of the respective installments, upon the
request of the CEPAL Brasilia office and in accordance with the Specified
Budget, observing in all cases the provisions of article 6, paragraph 1.

9.1. The resources shall be released at the beginning of each quarter in which
this Agreement is in force. As from the 3rd (third) installment, the release of
resources shall be subjected to submission of the accounts presented in respect of
the antepreceding quarter.

9.2. When requesting the release of resources, the CEPAL Office shall take
into account the balance of the installments released for the quarter last
accounted for. The balance of the next-to-final and final quarters shall be
compensated for in the final accounts, and any positive balance remaining at the
end of the Agfeement shall be returned to IPEA.

9.3. The presentat;on of quarterly accounts shall meet the conditions set by
IPEA and the United Nations and shall be presented by the sixtieth day of the
quarter following each release.

9.4. The transfer of resources from one annual period to another, either in
the form of remaining balances or in the form of advance payments, shall be
permitted within the overall limits of the participation by IPEA, by agreement
between the Parties and in the manner set in article 10, if the Programme of Work
and the Specified Budget so establishes.

Article 10. Amendments to the present Agreement may be proposed by
either Party. Provided that mutual agreement has been reached, any amendment
may be made in writing through the Superintendency of the Planning Institute
(IPLAN) and, by CEPAL, through its office at Brasilia, D. F.
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Article 11. This Agreement shall remain in force for 3 (three) years,
beginning on 1 August 1981, and may be extended in writing, by prior common
agreement between the Parties.

Article 12. The present Agreement may be denounced by either Party with
notice of no less than 6 (six) months. In the case of denunciation or amicable
termination, there shall be a final settlement of accounts.

Article 13. Within 30 (thirty) days following the end of each semester,
CEPAL shall submit to IPEA a written report on activities relating to the
implementation of the Agreement, and it shall also submit a final written report
upon termination of the Agreement.

Being thus agreed, we hereby sign the present instrument in 6 (six) copies,
3 (three) in Portuguese and 3 (three) in English, of like tenor and form for all legal
purposes, in the presence of the witnesses listed below.
Brasflia, 1? de agosto 1981

[Signed ] [Signed]
JOSt FLAVIO PtCORA NORBERTO GONZALEZ

President, IPEA Acting Executive Secretary, CEPAL
Witnesses:

1. [Illegible]
2. [Illegible]

ANNEX I

SCHEME OF BASIC ACTIVmES

1. Continuation of some of the studies started during the period in which the preceding
Agreement was in effect and whose initial stages have already been completed.
Consideration will therefore be given to the second phase of the Studies on Economic
Co-operation between Brazil and the rest of Latin America; exchange of services
between Brazil and the rest of Latin America; obstacles in the Transport Field to the
Establishment of Closer Economic Relations between Brazil and the rest of Latin
America; the third phase of the studies on External Trade, and continuation of the
fourth phase of the research project on Regional Development (the northeast).

2. Execution of other research work, with participation of the technical team from the
CEPAL Brasilia Office, on topics to be determined by agreement between IPEA and the
CEPAL system.

3. Promotion of events that permit the transfer to IPEA of the results of studies of interest
to that Institute that are regularly produced by the other offices of the CEPAL system.

4. Sponsorship of activities designed to promote the transfer of Latin American
experience in the field of national, sectoral and regional planning relevant to this
Agreement.

5. Participation in technical discussions, at the invitation of IPEA, on work carried out by
that body.

6. Contribution of technical or methodological know-how acqiured by the CEPAL system
and falling within the purview of this Agreement which the Government requires for its
activities in the fields of agriculture, energy, social development and foreign trade or in
other fields that it may designate as priority areas.

Vol. 1245, 1-20314



392 United Naiom-Trinty Seris * Nations Unles-Recuefl des Traint 1961

7. Support, within the limits of this Agreement, for technical studies of interest to the
Government with a view to furthering its participation in Latin American bodies and
agreements sponsored by the United Nations.

8. Training of human resources, thus providing continuity to the co-operation built up in
recent years between CENDEC and ILPES.

ANNEX II

CEPAL CONTRIBUTION*

Annual estimated cost **
I. International technical staff (5 substantive staff at levels from

P.3toP.5) ....................................... US$310.977

H. Administrative support personnel (4 general service staff, at
levels from G.2 to G.8) .............................. US$59.246

TOTAL US$370.223
Does not include the possi blcipaton of technicians of the CEPAL system for short periods when

provided for in the Programmes of Work.
•* Includes both salaries and average additional costs per year in respect of the period I August 1981-

31 July 1984.
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[PORTUGUESE TEXT-TEXTE PORTUGAIS]

CONVINIO QUE ENTRE SI FAZEM 0 INSTITUTO DE PLANU-
JAMENTO ECONOMICO E SOCIAL-IPEA E A COMISSAO
ECONOMICA PARA A AMIRICA LATINA-CEPAL

0 Instituto de Planejamento Econ6mico e Social- IPEA, Fundago criada
corn base no artigo 190, do Decreto-lei n. 200, de 25 de fevereiro de 1967, corn
sede em Brasilia, Distrito Federal, no Edificio do BNDE, 4 . andar, Setor
Bancdrio Sul, inscrito no Cadastro Geral de Contribuintes sob o
n . 33.892.175/0001-00, doravante denominado apenas IPEA neste ato represen-
tado por seu Presidente, Senhor JOSI FLAVIO PECORA, conforme
competencia estabelecida na Portaria n? 021, de 05 de fevereiro de 1975, baixada
pelo Excelentissimo Senhor Ministro-Chefe da Secretaria de Planejamgnto da
Presidencia d4 Repfiblica, de um lado e, de outro, a COMISSAO ECONOMICA
PARA A AMERICA LATINA (CEPAL), organismo regional das Naq6es Unidas,
conjuntamente corn os 6rglos de seu sistema: o Instituto Latinoamericano
Econ6mico y Social (ILPES) e o Centro Latinoamericano de Demografia
(CELADE), doravante denominados apenas Sistema CEPAL, corn sede em
Santiago do Chile, Repiblica do Chile, representado neste ato por seu
SecretArio-Executivo Interino, Senhor NORBERTO GONZALEZ, resolvem
celebrar o presente Convenio mediante as ClAusulas e condic6es abaixo
relacionadas:

Cldusula Primeira. 0 objeto geral do Convenio 6 a prestaro de cooperago
t6cnica pelo Sistema CEPAL em apoio ao desenvolvimento de atividades
consideradas como prioritArias pelo IPEA, dentro das linhas bisicas dos
programas de trabalho aprovados do Sistema CEPAL.

Cldusula Segunda. Para atingir o objetivo geral previsto na Cldusula
Primeira, serio desenvolvidos conjuntamente pelo IPEA e pelo Sistema CEPAL,
projetos de pesquisa, treinamento de recursos humanos e outras modalidades de
cooperaco tcnica, tais como semindrios, simp6sios, estgios e intercfAmbio de
t6cnicos, entre outros, os quais deverdo constar dos Programas de Trabalho
previstos no Par~grafo Primeiro da ClAusula Terceira e na Cl~usula Quinta.

CIdusula Terceira. Os executores deste Convenio s5o o IPEA, atrav6s de
seu Instituto de Planejamento-IPLAN e o Sistema CEPAL, atrav6s de seu
Escrit6rio em Brasilia.

Pardgrafo Primeiro. Fica designada a Superintendencia do Instituto de
Planejamento--IPLAN como representante do IPEA, responsvel pela aprovagio
e revisao dos Programas de Trabalho e Planos de Aplicaco, pela implementagio,
acompanhamento da execugao, andlise, instrucio e avaliagio dos resultados
alcancados e aprovagdo para liberaclo das contribuic6es.

Pardgrafo Segundo. A CEPAL designard, em cariter permanente, um
Diretor que se responsabilizard pela diregfo, administrario e orientago das
atividades do seu Escrit6rio em Brasilia e que responderi pela coordenagio das
atividades do Sistema CEPAL no Brasil.

Cldusula Quarta. 0 Escrit6rio da CEPAL em Brasilia tem as seguintes
fung6es:
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I. Cooperaqdo tdcnica como o IPEA dentro do objetivo geral estabelecido na
Cliusula Primeira;

II. Tarefas pr6prias do Sistema CEPAL, relacionadas ao estudo do compor-
tamento da economia brasileira, especialmente em dreas decorrentes de
interesse do IPEA;

III. Cooperagdo e assessoramento na formagdo de recursos humanos, atrav6s de
Programas de Treinamento do Centro de Treinamento para o Desenvol-
vimento Econ6mico (CENDEC), podendo essa cooperagdo ser ampliada a
outros centros indicados pelo IPEA, dentro dos campos de atividades do
Sistema CEPAL.

Cldusula Quinta. Para o cumprimento das func6es mencionadas nos itens I
e III da Cliusula Quarta, estabelecer-se-do, de comum acordo entre as partes,
dois Programas de Trabalho a serem executados conjuntamente e respectivos
Pianos de Aplicagdo correspondentes a cada metade do periodo de vigencia do
presente Conv~nio. Em ambos Programas de Trabalho constardo os prop6sitos e
as modalidades de cooperapo, as atividades a cumprir em cada subperiodo, os
resultados a alcangar e os tipos e magnitudes de trabalho t6cnico requeridos, de
parte das instituig6es signatdrias ou de especialistas por elas contratados para os
fins deste Convdnio.

Pardgrafo Primeiro. Os Programas de Trabalho e os Pianos de Aplicaga-o
serdo acordados por via epistolar, dentro dos primeiros 45 (quarenta e cinco) dias
de cada subperiodo, orientando-se de acordo com a Pauta de Atividades Bisicas,
a qual integra este instrumento como se nele transcrita fosse, constituindo-se em
seu Anexo I.

Pardgrafo Segundo. Qualquer revisdo dos Programas de Trabalho ou Pianos
de Aplicacfo poderd ser feita desde que mutuamente acordada, por via epistolar,
nos termos da Cldusula D6cima.

Cidusula Sexta. 0 valor global do Conv~nio corresponde, em cruzeiros, a
US $ 2,220.000 (dois milh6es, duzentos e vinte mil d6lares).

Pardgrafo Primeiro. A participagdo financeira total do IPEA, no valor
equivalente, em cruzeiros, a US$1,110.000 (hum milhio, cento e dez mil d6lares)
corresponderi, tamb6m em cruzeiros, a US$370.000 (trezentos e setenta mil
d6lares) anuais, com base na taxa de cfimbio oficial do Banco Central do Brasil,
na data das respectivas liberag6es e serd atendida com recursos alocados ao
Programa ,,Planejamento e Pesquisas Setoriaiso, do orgamento do IPEA.

Pardgrafo Segundo. A contribuicdo anual da CEPAL serd equivalente A do
IPEA e corresponderd ao dispendio relativo aos funciondrios referidos na
Cliusula Oitava, conforme Anexo II.

Cldusula Sitima. A participargdo financeira do IPEA se destina a cobrir os
gastos do Escrit6rio da CEPAL em Brasflia, DF, necessirios A execufio deste
Convenio, de acordo com os Programas de Trabalho e conforme explicitado nos
Pianos de Aplicargdo, previamente aprovados, referentes a:

I. Aquisiqdo de bens e contrataro de servicos;
II. Concessdo aos t6cnicos internacionais e ao chefe de administracdo, se

internacional, de subsidio para habitagdo, limitado, individualmente, ao valor
mdximo do auxflio-moradia concedido aos servidores do IPEA;

III. Gastos com viagens nacionais e internacionais;
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IV. Contratago, pela CEPAL, de t6cnicos e pessoal auxiliar necessirios A
execugio do Convdnio, de acordo corn o estabelecido nos Programas de
Trabalho;

V. Aquisiqdo de 2 (dois) veiculos (1 passeio outro utilitdrio) que substituam, corn
similaridade, os que estavam em uso pelo Escrit6rio da CEPAL em Brasflia,
DF.

Pardgrafo Primeiro. Os bens adquiridos pela CEPAL, nos termos desta
Cliusula, serdo revertidos ao patrim6nio do IPEA quando do final da vigencia do
presente Convenio.

Pardgrafo Segundo. A contratargdo de pessoal e serviros, e a aquisirpio de
bens, nos termos desta Cldusula, por parte e sob a exclusiva responsabilidade da
CEPAL, serio feitas em conformidade corn os regulamentos e disposig6es
financeiras e de pessoal estabelecidos pela Organizagio das Naq5es Unidas,
observada a legislagdo brasileira aplicivel Aquela Organizagdo.

Cldusula Oitava. A contribuicdo da CEPAL se destina a:
I. Alocargdo de cinco t6cnicos internacionais de alto nivel para execur'do do

Convdnio;
II. Manutengdo de quatro funciondrios de apoio administrativo;

III. Participaqgdo eventual, por periodos curtos, de t6cnicos do Sistema CEPAL,
quando previstos nos Programas de Trabalho.

Cldusula Nona. 0 IPEA liberard os recursos do Convenio em parcelas
trimestrais, em moeda nacional, equivalente ao seu valor em d6lares americanos,
na taxa de cambio oficial do Banco Central do Brasil da data das respectivas
liberag5es, mediante solicitagio do Escrit6rio da CEPAL no Brasil e em
conformidade corn os Planos de Aplicardo, observado, de qualquer forma, o
disposto na Cldusula Sexta, Pardgrafo Primeiro.

Par6grafo Primeiro. A liberacdo dos recursos serd feita no inicio de cada
trimestre de vigencia do presente Convenio. A partir da 3a. (terceira) parcela
inclusive, a liberagdo dos recursos ficari condicionada A prestago de contas
referentes ao tdltimo trimestre que preceda ao imediatamente anterior.

Pardgrafo Segundo. Quando das solicitag6es de liberagdo de recursos, o
Escrit6rio da CEPAL levard em conta o saldo da parcela liberada para o trimestre
objeto da t1tima prestagdo de contas. Os saldos do pendltimo e do (1ltimo
trimestres serdo compensados na prestagdo de contas final, devendo ser restituido
ao IPEA o saldo positivo eventualmente existente ao t6rmino do Convenio.

Pardgrafo Terceiro. As prestac5es de contas trimestrais, deverdo atender
as condig6es requeridas pelo IPEA e Organizagdo das Naq6es Unidas e serdo
apresentadas at o 60? dia do trimestre seguinte A cada liberacaio.

Pardgrafo Quarto. Mantendo-se o limite global da participaqdo do IPEA,
admitir-se-i, de comum acordo entre as partes e na forma prevista na Cldusula
D6cima, a transferencia de recursos de um periodo anual para outro, seja atrav6s
de saldos remanescentes ou adiantamentos, se assim o estabelecerem os
Programas de Trabalho e os Planos de Aplicardo.

Cldusula Dicima. Alteraq6es ao presente Convenio poderdo ser propostas
por qualquer das partes. Qualquer alteragdo, desde que mutuamente acordada,
poderi ser efetuada por via epistolar, atrav6s da Superintendencia do Instituto de
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Planejamento-IPLAN e, por parte da CEPAL, atrav6s de seu Escrit6rio em
Brasilia, DF.

Cldusula Dicima-Primeira. 0 prazo de vigencia do presente Convenio 6 de
03 (tr~s) anos, contados a partir de 1. de agosto de 1981, admitida a sua
prorrogario, por via epistolar, mediante pr6vio e comum acordo entre as partes.

Cidusula Dicima-Secunda. 0 presente ConvPnio poderd ser denunciado
por qualquer das partes, corn antecedencia minima de 06 (seis) meses. Na
hip6tese de denfincia ou rescis~o amigfvel proceder-se-d ao acerto final de contas.

Cldusula Dicima-Terceira. A CEPAL, at 30 (trinta) dias ap6s cada
semestre, apresentard ao IPEA relat6rio de atividades referentes 2 execugdo do
Convenio, devendo igualmente faz8-lo, em forma de relat6rio final, quando do
t6rmino de sua vigencia.

E por estarem assim justos e convencionados, assinam o presente
instrumento, em 06 (seis) vias, 03 (tres) em portugues e 03 (tres) em ingles, de
igual forma e teor, para todos os efeitos de direito, na presenca das testemunhas
abaixo.
Brasilia, 1' de agosto de 1981

[Signed-Sign] [Signed- Signi]
JOSl FLAVIO PECORA NORBERTO GONZALEZ
Presidente do IPEA Secretdrio-Executivo Interino

Testemunhas:
I. [Illegible - Illisible ]
2. [Illegible -Illisible I

ANEXO I

PAUTA DE ATIVIDADES BASICAS

1. Prosseguimento de alguns dos estudos iniciados durante a vigencia do Convenio
anterior e cujas etapas iniciais foram ji concluidas. Considerar-se-6, portanto, a 2a. fase
dos Estudos sobre Cooperagio Econ6mica Brasil-Am6rica-Latina; Intercambio de
Servigos entre Brasil e Am6rica-Latina; Obstdculos nos Transportes para Estreitamento
de Relaq6es Econ6micas entre Brasil-Am6rica-Latina; a 3a. fase dos Estudos sobre
Com6rcio Exterior; e continuagdo da 4a. fase da pesquisa sobre Desenvolvimento
Regional (Nordeste).

2. Elaboragdo de outras pesquisas corn participagdo da equipe t6cnica do Escrit6rio da
CEPAL em Brasilia, DF, em temas que venham a ser definidos por acordo entre IPEA e
o Sistema CEPAL.

3. Promorgio de eventos que permitam transferir ao IPEA resultados de estudos de seu
interesse, desenvolvidos rotineiramente pelos demais escrit6rios do Sistema CEPAL.

4. Patrocinio de atividades que promovam a transferencia de experiencia latino-
americanas nos Ambitos de planejamento nacional, setorial ou regional, de interesse do
presente Convenio.

5. Participargio em discuss6es t6cnicas, sob convite do IPEA, em trabalhos por este
desenvolvidos.

6. Aporte de conhecimentos tdcnicos ou metodol6gicos, do acervo do Sistema CEPAL, e
compativeis com este Convenio, que o Governo requeira para suas atividades nos
Ambitos da Agricultura, Energia, Desenvoivimento Social e Comdrcio Exterior ou em
outros Ambitos que venha a definir como prioritfirios.
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7. Apoio, nos limites permitidos por este Convenio, a trabalhos tdcnicos de interesse do
Governo, corn vistas A sua participarao em organismos e acordos latino-americanos que
contem com o patrocinio das Nag6es Unidas.

8. Treinamento de Recursos Humanos, dando continuidade A Coopera¢Ao estabelecida
nos tdltimos anos entre CENDEC/ILPES.

ANEXO II

CONTRIBUICAO DA CEPAL*

Custo Anual estimado **
(US$)

I. Funcionfrios tcnicos intemacionais (5 t6cnicos, graus entre P.3 e
P.5) ........................................ 310 977

II. Funcionrhios de apoio administrativo (4 funcionfrios, graus entre
G .2eG .8) ...................................... 59246

TOTAL 370 223
• Nio inclui a participaoo eventual de t~cnicos do Sistema CEPAL por perfodos curtos quando previstos nos

Programas de Trabalho.
•* Inclui saldios e custos adicionais m6dios anuais para o perfodo I?/asosto/1981-31/julho/1984.
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[TRADUCTION -TRANSLATION]

ACCORD' ENTRE L'INSTITUT DE PLANIFICATION E'CONO-
MIQUE ET SOCIALE (IPEA) ET LA COMMISSION tCONO-
MIQUE POUR L'AMERIQUE LATINE (CEPAL)

L'Institut de planification 6conomique et sociale (IPEA), cr66 en vertu de
l'article 190 du d6cret-loi n0 200 du 25 f~vrier 1967, ayant son siege A Brasilia, au
4 ' 6tage de l'immeuble de la Banque nationale de d~veloppement 6conomique
(BNDE), Secteur bancaire sud, inscrit au r6le g6n~ral des contribuables sous le
num6ro 33.892.175/0001-00 (ci-apr~s d~nomm6 IPEA) et repr~sent6 pour la
circonstance par son pr6sident, M. Jos6 Flivio P6cora, en vertu des pouvoirs A lui
conf6r6s selon 1'arrtet no 021 du 5 f6vrier 1975 du Son Excellence le Ministre de
la planification (Cabinet de la Pr~sidence de la R~publique), d'une part, et la
Commission 6conomique pour I'Am~rique latine (CEPAL), commision r~gionale
des Nations Unies, avec les autres organismes qui lui sont rattach~s: l'Institut
latino-am~ricain de planification 6conomique et sociale (ILPES) et le Centre
latino-am~ricain de d~mographie (CELADE) [ci-apr~s d~nomm~s < syst~me de la
CEPAL ], ayant son siege i Santiago du Chili et repr~sent~e pour la circonstance
par le Secr~taire excutif par interim, M. Norberto Gonzilez, d'autre part,
conviennent de conclure le present Accord comprenant les articles et conditions
suivants:

Article premier. Le present Accord a pour objectif g6n6ral la fourniture
d'une cooperation technique de la CEPAL destin6e A appuyer 1'excution des
activit6s consid~r~es prioritaires par I'IPEA, dans le cadre des programmes de
travail approuv6s du systime de la CEPAL.

Article 2. Pour atteindre l'objectif g6n~ral dfini A 'article premier, 1'IPEA
et la CEPAL mettront au point en commun des projets de recherche et de
formation et autres modalit~s de coop6ration technique (notamment s6minaires,
colloques, stages et 6changes de techniciens) conform6ment aux programmes de
travail vis~s au paragraphe 1 de l'article 3 et A l'article 5.

Article 3. Les agents d'ex~cution du present Accord sont l'IPEA, agissant
par l'intermediaire de son Institut de planification (IPLAN), et le systime de la
CEPAL, agissant par l'interm~diaire de son bureau de Brasilia.

3.1. La surintendance de l'Institut de planification (IPLAN) est d~sign~e
comme repr~sentante de 'IPEA; elle est charg6e d'approuver et de revoir les
programmes de travail et le budget correspondint, d'assurer et de suivre
1'ex~cution des activit~s, d'analyser, de suivre et d'6valuer les r~sultats obtenus et
d'approuver le d~blocage des contributions.

3.2. La CEPAL nommera un directeur A plein temps qui sera responsable de
la direction, de l'administration et de l'orientation des activit~s de son bureau A
Brasilia et de la coordination des activit~s du syst me de la CEPAL au Br~sil.

Article 4. Le bureau de la CEPAL 4 Brasilia remplira les fonctions
suivantes :

I. Cooperation technique avec l'IPEA conform6ment A l'objectif g6n~ral d~fini
A Particle premier;
Entrt en vigueur le I- aoft 1981, conform~ment A I'article 11.
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II. Tiches adapt6es au syst me de la CEPAL, soit 1'6tude des r6sultats de
I'6conomie br6silienne, particuli&rement dans les domaines int~ressant
I'IPEA,

III. Coop6ration et services consultatifs en matire de formation dans le cadre
des programmes de formation du Centre de formation pour le d6veloppement
dconomique (CENDEC), avec possibilit6 d'61argir cette coop6ration A
d'autres centres ddsign6s par I'IPEA, dans les domaines d'activit6s de la
CEPAL.
Article 5. Afin de s'acquitter des fonctions mentionnes dans les alin~as Iet

III de l'article 4, les Parties arr~teront d'un commun accord deux programmes de
travail qui seront ex6cut6s solidairement et selon un plan budg6taire pertinent,
chaque programme correspondant A la moiti6 de la p~riode couverte par l'Accord.
Les deux programmes de travail pr6ciseront les buts de cette coop6ration el les
moyens de l'assurer, les activit6s A ex6cuter pour chaque demi-p6riode, les
r6sultants recherch6s, le type et le volume de l'appui technique que devront
apporter les institutions signataires ou les experts qu'elles engageront aux fins de
l'Accord.

5.1. Il sera convenu par 6crit des programmes de travail et du plan
budgtaire dans les 45 (quarante-cinq) premiers jours de chacune des deux
demi-pdriodes, conform6ment aux dispositions du plan des activit6s de base qui
fait partie int~grante du prdsent Accord (annexe I).

5.2. Les programmes de travail et le plan budg~taire pourront etre modifi6s
par 6crit, d'un commun accord, conform6ment aux modalit~s vises A l'article 10.

Article 6. L'Accord porte sur une somme totale 6quivalant, en cruzeiros, A
2 220 000 (deux millions deux cent vingt mille) dollars des Etats-Unis.

6.1. La participation financiire totale de I'IPEA, soit l'6quivalent en
cruseiros de 1 110 000 (un million cent dix mille) dollars, doit correspondre b
l'6quivalent en cruzeiros de 370 000 (trois cent soixante-dix mille) dollars par an,
le calcul 6tant fait en fonction du taux de change officiel de la Banque centrale du
Br~sil A la date oiA les paiements respectifs seront effectu~s ; cette participation
sera financ6e au titre du programme « Planification et recherche sectorielle > du
budget de I'IPEA.

6.2. La contribution annuelle de la CEPAL sera 6gale A celle de I'IPEA et
couvrira les ddpenses de personnel vis6es A l'article 8 conform6ment aux
dispositions de l'annexe II.

Article 7. La contribution financiire de I'IPEA servira A couvrir les
d6penses ci-apr~s du Bureau de la CEPAL A Brasilia requises pour ex6cuter
l'Accord, conformment aux programme de travail et selon le plan budg~taire qui'
aura W approuv6:

I. Achat de biens et de services;
II. Octroi aux techniciens internationaux et au chef de l'administration, s'il est

recrut6 sur le plan international, d'une indemnit6 de logement ne d~passant en
aucun cas la valeur maximale de l'indemnit6 de logement accordee au
personnel de I'IPEA;

III. Frais de voyage locaux et internationaux;
IV. Recrutement par la CEPAL du personnel technique et des auxiliaires

n6cessaires pour mettre en oeuvre l'Accord, conform~ment aux dispositions
du programme de travail;
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V. Acquisition de deux v6hicules (une voiture de tourisme et un v6hicule
utilitaire) pour remplacer ceux dont se sert actuellement le bureau de la
CEPAL A Brasilia.

7.1. Les biens durables acquis par la CEPAL en application de cet article
deviendront propri~t6 de rIPEA A l'expiration de I'Accord.

7.2. Pour le recrutement de personnel et l'achat de biens et de services dont,
en vertu du pr6sent article, l'enti~re responsabilit6 revient A la CEPAL, on se
conformera aux rfgles et r~glements de 'Organisation des Nations Unies en
mati~re financi~re et en mati~re de personnel, eu 6gard b la 16gislation br6silienne
applicable au regard de l'Organisation.

Article 8. La contribution de la CEPAL sera utilis6e aux fins suivantes:
I. Affectation A la mise en cuvre de 'Accord de cinq techniciens de haut niveau

recrut6s sur le plan international;
H. Mise A disposition de quatre fonctionnaires d'appui administratif;

II. Participation 6ventuellement aux travaux, pour de courtes p6riodes, du
personnel technique de la CEPAL dans la mesure ott les programmes de
travail la requitrent.

Article 9. L'IPEA versera les cr6dits n6cessaires 4 la mise en Ceuvre du
pr6sent Accord sur une base trimestrielle, en monnaie locale, A concurrence du
montant correspondant en dollars des Etats-Unis calcul6 au taux de change
officiel de la Banque centrale du Br6sil A la date de paiement des versements, sur
demande du Bureau de la CEPAL A Brasilia et conform6ment au plan budg6taire,
en remplissant dans tous les cas les conditions visees au paragraphe 1 de
l'article 6.

9.1. Les cr6dits seront d6bloqu6s au d6but de chaque trimestre de la p6riode
de validit6 de I'Accord. A partir du troisitme versement, le d6blocage se fera sur
pr6sentation des comptes de 'avant-dernier trimestre.

9.2. Lorsqu'il demandera des cr6dits, le bureau de la CEPAL tiendra compte
du solde des fonds d~bloqu6s au titre du dernier trimestre pour lequel il a W
pr6sent des comptes. Les soldes de l'avant-dernier et du dernier trimestres
seront pris en consid6ration dans les comptes finals, et tout solde positif A
l'expiration de l'Accord sera restitu6 A rIPEA.

9.3. La pr6sentation des comptes trimestriels se fera dans les conditions
fix6es par I'IPEA et par l'Organisation des Nations Unies, le soixanti~me jour du
trimestre suivant chaque d6blocage de fonds.

9.4. Les transferts de fonds d'une ann6e sur I'autre, sous forme de soldes
inutilis~s ou de paiements anticip6s, seront autoris~s dans les limites g6n6rales de
la participation de l'IPEA, en accord entre les Parties et comme pr6vu A l'article
10, dans la mesure oil le programme de travail et le plan budg6taire le pr6voient.

Article 10. Chaque Partie a la facult6 de proposer des amendements au
pr6sent Accord. L'accord s'6tant fait, tout amendement sera signifi6 par 6crit par
l'interm6diaire de la surintendance de l'Institut de planification, pour 1'IPLAN, et
pour la CEPAL, par l'interm~diaire de son bureau A Brasilia.

Article 11. Le prdsent Accord est conclu pour une periode de trois ans, A
compter du 1 " aofit 1981, et pourra etre prorog6 par 6crit moyennant accord
pr~alable des Parties.
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Article 12. Le pr6sent Accord peut 8tre d6nonc6 par l'une des Parties sur un
fpravis minimal de six mois. En cas de d~nonciation ou d'abrogation A l'amiable,
il sera proc6d6 A I'apurement d6finitif des comptes.

Article 13. Trente jours aprts la fin de chaque semestre, la CEPAL
pr6sentera A I'IPEA un rapport 6crit sur les activit6s relatives A la mise en oeuvre
de l'Accord; ee lui soumettra en outre un rapport final 6crit A i'expiration de
l'Accord.

Etant convenues de ce qui prdcbde, les Parties ont sign6 le pr6sent
instrument, 6tabli en six exemplaires - trois en portugais, trois en anglais - de
teneur et de forme identiques, A toutes fins juridiques, en pr6sence des t~moins
mentionn~s ci-dessous.
Brasflia, le 1 " aofit 1981

Le Pr6sident de l'IPEA, Le Secr6taire ex6cutif par int6rim
de la CEPAL,

[Signi ] [Signi ]
JOSE FLAVIO PICORA NORBERTO GONZALEZ

T6moins:
1. [Illisible ]2. [Illisible ]

ANNEXE I

PLAN DES ACTrVrTrS DE BASE

1. Poursuite de certaines des 6redes entam6es dans le cadre de l'Accord pr6c6dent et dont
les 6tapes initiales ont d6jA t6 achev6es. I 'examen portera donc sur la deuxitme
phase des 6tudes relatives A la coopration 6conomique entre le Br6sil et le reste de
I'Am6rique latine, A l'6change de services entre le Br6sil et le reste de l'Am6rique
latine, aux obstacles au resserrement des relations 6conomiques entre le Br~sil et le
reste de l'Am6rique latine dans le domaine des transports, A la troisibme phase des
6tudes relatives au commerce ext6rieur et A la poursuite de la quatribme phase du
projet de recherche sur le ddveloppement r~gional (le nord-est).

2. Ralisation d'autres travaux de recherche, avec la participation d'une Equipe de
techniciens du bureau de la CEPAL A Brasilia (sujets A convenir entre I'IPEA et lE
systbme de la CEPAL).

3. Promotion d'activit~s permettant de communiquer A I'IPEA les r~sultats d'6tudes
faites r~gulibrement par les autres bureaux du systtme de la CEPAL et qui intdressent
l'Institut.

4. Parrainage d'activit6s destin6es A favoriser 1'Echange de donn~es d'exp6rience
latino-am~ricaines dans le domaine de la planification nationale, sectorielle et r~gionale
entrant dans le cadre de I'Accord.

5. Participation, sur invitation de I'IPEA, aux d~bats techniques portant sur les travaux
r~alis~s par cet organe.

6. Mise A la disposition du gouvernement des comp~tences techniques ou th~oriques
acquises par le systtme de la CEPAL dans les domaines relevant de i'Accord et dont le
gouvernement a besoin pour ses activit~s dans le domaine de I'agriculture, de l'6nergie,
du d~veloppement social et du commerce ext~rieur et dans d'autres secteurs
Eventuellement d~clar~s par lui prioritaires.
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7. Appui, dans les limites pr6vues par I'Accord, des 6tudes techniques int6ressant le
gouvernement afin de renforcer sa participation aux activit6s relevant d'organismes et
d'accords latino-am6ricains parrain~s par l'Organisation des Nations Unies.

8. Formation des ressources humaines, l'objectif 6tant d'assurer la continuit6 de la
cooperation qui s'est r6cemment instaur6e entre le CENDEC et iILPES.

ANNEXE II

CONTRIBUTION DE LA CEPAL

1. Personnel sp6cialis6 recrut6 sur le plan international (5 tech-
niciens de classes P-3 A P-5) .........................

2. Personnel d'appui administratif (4 agents des services g6n6raux

Cofls estimatif annuel 0
(En dollars)

310977

de classes G-2 A G-8) ........................... 59246

TOTAL 370 223

* Ne comprend pas Ia participation dventuelle de techniciens de la CEPAL pour de courtes pdriodes
6ventuellement pr6vue dans les programmes de travail.

** Comprend les traitements et les dtpenses suppldmentaires calculds en moyenne sur une base annuelle pour la
pdriode du I - aoft 1981 au 31 juillet 1984.
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[SPANISH TEXT - TEXTE ESPAGNOL]

ESTATUTOS DEL GRUPO DE PASES LATINOAMERICANOS Y
DEL CARIBE EXPORTADORES DE AZJCAR (GEPLACEA)

Los Gobiernos de Argentina, Barbados, Bolivia, Brasil, Colombia, Costa
Rica, Cuba, Ecuador, El Salvador, Guatemala, Guyana, Haiti, Honduras,
Jamaica, Mexico, Nicaragua, Panama, Paraguay, Perd, Repfiblica Dominicana,
Trinidad y Tabago y Venezuela,

Teniendo presente que el Grupo de Paises Latinoamericanos y del Caribe
Exportadores de Azdcar, creado en Cozumel, Quintana Roo, M6xico en
noviembre de 1974, se basa en los principios de igualdad soberana y de respeto
mutuo entre los Paises Miembros;

Dada la importancia que tiene el azficar en las economias de dichos paises;

Convencidos de que una mAs estrecha cooperaci6n y una acci6n concertada
contribuir-n al adecuado ordenamiento del mercado azucarero para la defensa de
los ingresos que perciben los Paises Miembros por sus exportaciones de azficar;

Decididos a fortalecer la complementaci6n regional dentro de un creciente
proceso de integraci6n en el imbito latinoamericano;

Considerando que dicha complementaci6n debe realizarse dentro del espiritu
de la declaraci6n y del programa de acci6n sobre el establecimiento de un Nuevo
Orden Econ6mico Internacional y de la Carta de Derechos y Deberes Econ6micos
de los Estados;

Teniendo en cuenta que uno de los objetivos del SELA es el "disefiar y
reforzar mecanismos y formas de asociaci6n que permitan a los Paises Miembros
obtener precios remuneradores, asegurar mercados estables para la exportaci6n
de sus productos bisicos y manufacturados y acrecentar su poder de
negociaci6n";

Deciden que el Grupo de Paises Latinoamericanos y del Caribe Exportadores
de Azikar, que en adelante se denominari "el Grupo", se regirfi por los siguientes
Estatutos:

CAPITULO I. OBJETIVOS Y FUNCIONES

Artfculo 1. Son objetivos y funciones del Grupo:
a) Servir como un mecanismo flexible de consulta y de coordinaci6n sobre las

cuestiones comunes relativas a la producci6n y comercializaci6n del aziicar;
b) Contribuir a la creaci6n de mecanismos adecuados para delinear y realizar

f6rmulas de cooperaci6n e integraci6n, congruentes con las obligaciones
derivadas de los tratados en vigor de los cuales sean parte los Paises
Miembros;

c) Propiciar el desarrollo adecuado y arm6nico de la industria azucarera de los
Paises Miembros;

d) Coadyuvar a la adopci6n de posiciones comunes en reuniones y
negociaciones internacionales relacionadas con el azdcar;

e) Propiciar acciones solidarias ante situaciones especiales que afronten Paises
Miembros en materia de azdcar;
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f) Coordinar politicas tendentes a lograr niveles de precios justos y
remunerativos;

g) Incrementar la cooperaci6n y el intercambio de conocimientos entre los
organismos y las entidades encargadas de la ejecuci6n de la politica en materia
de comercializaci6n externa del azficar de los Pases Miembros;

h) Intercambiar conocimientos cientfficos y tecnol6gicos en materia de campo,
ffbrica y utilizaci6n de los subproductos de la carla de azficar;

i) Mantener un servicio de informaci6n peri6dica de carfcter operativo, que
pueda servir a los Pases Miembros para orientar su politica de comercializaci6n
del producto;

j) Analizar las posibilidades de complementaci6n industrial en todas las ramas de
la actividad de la industria azucarera; y

k) Otros objetivos y funciones que contribuyan al desarrollo del principio bfsico
contenido en el inciso a) de este articulo.

CAPITULO II. MIEMBROS

Artfculo 2. Son miembros del Grupo todos los paises independientes de
Am6rica Latina y del Caribe, exportadores tradicionales de azficar, que hayan
aceptado o ratificado los presentes Estatutos de conformidad con el artfculo 37.

CAPITULO Ill. OBSERVADORES

Artfculo 3. La Asamblea podrd aceptar, por unanimidad, la participaci6n de
paises observadores que reidnan los siguientes requisitos:
a) Ser independiente;
b) Ser exportador tradicional de azidcar;
c) Ser Miembro del Grupo de los 77; y
d) Haber manifestado expresamente su deseo de participar en el Grupo.

Artfculo 4. La Asamblea podri conceder, por unanimidad, el status de
observador a cualquier organizaci6n intergubernamental regional o subregional de
Am6rica Latina o del Caribe, que asi lo haya solicitado, en la que participen Paises
Miembros del Grupo.

Una vez concedido aquel status, la organizaci6n de que se trate deberi estar
representada por nacionales de Pafses Miembros del Grupo.

CAPfTULO IV. ORGANIZACI)N

Art(culo 5. El Grupo tiene los siguientes 6rganos permanentes:
a) La Asamblea; y
b) El Secretariado.

Artfculo 6. La Asamblea es el 6rgano supremo del Grupo y estari integrada
por todos los Paises Miembros.

Cada Pais Miembro nombrarA un representante y, si asi lo desea, uno o mfs
suplentes y asesores.

Art(culo 7. La Asamblea tendrd poderes para examinar todos los asuntos de
la competencia del Grupo, adoptar resoluciones y decisiones y formular
recomendaciones de conformidad con los presentes Estatutos.
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Artfculo 8. Como norma general la Asamblea celebrarl uno o dos periodos
ordinarios de sesiones cada afio calendario. Tambi~n podri celebrar periodos
extraordinarios de sesiones cuando asi lo decida la propia Asamblea o cuando lo
solicite la mayoria de los Paises Miembros.

Artfculo 9. La fecha y lugar de los perfodos ordinarios de sesiones serdn
determinados por la Asamblea.

Art(culo 10. Los perfodos de sesiones de la Asamblea serdn convocados por
el Secretario Ejecutivo y se celebrarin en la sede del Secretariado o bien en
cualquier Pais Miembro que ofrezca ser el lugar en que se celebre el periodo de
sesiones de que se trate.

Art(culo 11. Los periodos de sesiones de la Asamblea deberin ser
convocados con 30 dias de anticipaci6n por lo menos. Con la convocatoria se
acompafiard el proyecto de agenda de las sesiones.

Artfculo 12. El qu6rum de cualquier reuni6n de la Asamblea estari
constituido por la presencia de dos tercios de los Paises Miembros con derecho a
voto.

Artfculo 13. La Asamblea tendrl las siguientes atribuciones:
a) Adoptar todas las medidas y decisiones que los Paises Miembros consideren

necesarias para el cumplimiento de los objetivos y funciones del Grupo
regulados por el articulo 1 de los presentes Estatutos;

b) Elegir y remover al Secretario Ejecutivo, al Secretario Ejecutivo Adjunto y a
los Secretarios Asistentes del Grupo;

c) Aprobar el presupuesto anual del Grupo y fijar la contribuci6n de cada uno de
los Paises Miembros;

d) Aprobar el Plan de Trabajo del Secretariado;
e) Aprobar y modificar reglamentos;
f) Elegir Presidente y los Vicepresidentes para cada periodo de sesiones;
g) Aceptar la participaci6n de los observadores a que se refieren los articulos 3 y

4 y fijar las condiciones de esa participaci6n;
h) Constituir comisiones especiales o grupos de trabajo;
i) Decidir sobre el cambio de la sede del Secretariado;
j) Declarar la disoluci6n del Grupo y la terminaci6n de los presenteg Estatutos;
k) Conocer y aprobar las enmiendas a los presentes Estatutos;
1) Nombrar a los auditores externos del Grupo; y
m) Interpretar los presentes Estatutos.

Articulo 14. Con excepci6n de las decisiones a que se refiere el inciso g) del
articulo 13, que serin adoptadas por unanimidad, la Asamblea adoptari todas sus
resoluciones y decisiones y formularA todas sus recomendaciones por mayoria de
dos tercios de los Paises Miembros con derecho a voto.

Artfculo 15. Cada Pas Miembro tendri derecho a un voto.

Art(culo 16. El Secretariado es el 6rgano ejecutivo del Grupo y actuari de
conformidad con los presentes Estatutos, los reglamentos y las decisiones de la
Asamblea. Estaii constituido por un Secretario Ejecutivo, un Secretario
Ejecutivo Adjunto, los Secretarios Asistentes y el personal que sea necesario. El
Secretario Ejecutivo tendri ]a representaci6n legal del Grupo.
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Art(culo 17. Cada uno de los Paises Miembros se compromete a respetar el
carfcter exclusivamente internacional de las funciones del Secretario Ejecutivo,
del Secretario Ejecutivo Adjunto, de los Secretarios Asistentes y del personal del
Secretariado, y a no tratar de influir sobre ellos en el desempefio de tales
funciones.

Art(culo 18. El Secretariado tendrd su sede en M6xico, D. F., Estados
Unidos Mexicanos.

Artfculo 19. El Secretario Ejecutivo, el Secretario Ejecutivo Adjunto y los
Secretarios Asistentes sergn elegidos por un periodo de tres afios y podrfin ser
reelectos por una sola vez, por igual periodo. Estos funcionarios deberin ser
nacionales de los Paises Miembros, y serin designados con un criterio de
alternabilidad entre dichos paises.

CAPITULO V. DISPOSICIONES FINANCIERAS

Articulo 20. Los Paises Miembros pagarAn contribuciones al presupuesto
anual del Grupo, las cuales ser~n fijadas por la Asamblea de conformidad con las
siguientes bases:
a) Cada pais pagard una cuota minima, igual para todos;
b) El saldo serd distribuido en proporci6n directa al volumen de exportaci6n de

azdcar de cada pais, correspondiente al promedio de los tres afios
inmediatamente anteriores al ejercicio presupuestario de que se trate, para
los cuales haya, en el primer dia del ejercicio, informaci6n publicada
oficialmente por la Orgamzaci6n Internacional del Azdcar o por otra fuente
que la Asamblea determine. La Asamblea tambien podrd decidir que el saldo
mencionado sea distribuido tomando como base, conjuntamente con el
volumen de exportaci6n, la producci6n de cada pais correspondiente al
mismo periodo indicado para fijar el volumen de exportaci6n;

c) Se establecerd una cuota mfixima cuyo monto serA equivalente a un
porcentaje del presupuesto total que fije la Asamblea; y

d) Si hubiere una diferencia entre el monto de las contribuciones calculadas con
arreglo a los incisos anteriores y el monto total del presupuesto, dicha
diferencia serA distribuida entre los Paises Miembros en base a lo establecido
en el inciso b).

Artkculo 21. a) Cualquier Pais Miembro podrA contribuir en forma
voluntaria a un Fondo Especial, independiente del presupuesto, destinado a la
financiaci6n de programas y estudios, especialmente en materia de intercambio
cientifico y tecnol6gico, que la Asamblea considere de particular inter6s para el
Grupo;

b) Los paises admitidos como observadores, de conformidad con el arti-
culo 3 de los Estatutos, pagarfin contribuciones al Fondo Especial a titulo de
retribuci6n por los servicios y beneficios que se deriven de su participaci6n como
observadores en el Grupo;

c) La Asamblea fijarA un monto indicativo para la integraci6n del Fondo
Especial, estimarA lo que podria ser aportado en concepto de contribuciones
voluntarias por los Paises Miembros y fijard el monto de las contribuciones de los
paises observadores; y

d) La Asamblea determinard las condiciones de operaci6n del Fondo
Especial.
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Articulo 22. El ejercicio financiero del Grupo coincidird con el afio
calendario.

Artculo 23. Los gastos de los representantes a las reuniones del Grupo
serdn pagados por sus respectivos pafses.

Artfculo 24. Los gastos relativos a la organizaci6n y realizaci6n de las
reuniones correrdn a cargo del pais hu6sped, a menos que las reuniones tengan
lugar en la sede del Secretariado.

ArtIculo 25. Los gastos no presupuestados en que incurra el Secretariado
cuando sean celebrados perfodos extraordinarios de sesiones, serdn cubiertos por
los Paises Miembros en proporci6n a sus contribuciones al presupuesto anual.

Art~culo 26. Las contribuciones al presupuesto anual se abonardn en
moneda libremente convertible y serin exigibles el primer dia del ejercicio
financiero.

Artculo 27. Si algfin miembro no paga su contribuci6n completa al
presupuesto anual en el t~rmino de 6 meses a partir de la fecha en que 6sta sea
exigible, quedari suspendido su derecho a voto en la Asamblea.

Articulo 28. El Pais Miembro cuyo derecho a voto haya sido suspendido por
falta de pago de su contribuci6n, recuperari ese derecho una vez efectuado el
pago.

CAPITULO VI. PRIVILEGIOS E INMUNIDADES

Artfculo 29. El Grupo tendri personalidad juridica. Gozarfi, en especial, de
la capacidad para contratar, adquirir y enajenar bienes muebles e inmuebles, y
para entablar procedimientos judiciales.

Articulo 30. El Grupo concertari con el Gobierno del pais en que se
encuentre ubicada la sede del Secretariado, tan pronto como fuere posible, un
convenio que serd aprobado por la Asamblea relativo a la situaci6n juridica,
privilegios e inmunidades del Grupo, del Secretariado y de los miembros de su
personal.

ArtIculo 31. El convenio previsto en el articulo 30, que serd independiente
de los presentes Estatutos, determinari las condiciones para la terminaci6n del
mismo.

Articulo 32. A menos que se apliquen otras disposiciones sobre impuestos,
en virtud del convenio previsto en el articulo 30, el pais sede del Secretariado:
a ) Concederi exenci6n de impuestos sobre la retribuci6n pagada por el Grupo a

su personal; y
b) Concederd exenci6n de impuestos sobre los haberes, ingresos y demds bienes

del Grupo.

Artculo 33. a) Los representantes de los Paises Miembros tendrin, durante
su permanencia en el territorio de un Pais Miembro para concurrir a reuniones u
otras actividades del Grupo, los privilegios e inmunidades que aquel Pais
Miembro les confiera, necesarios para desempefiar sus funciones;

b) Los miembros del Secretariado y los Expertos nombrados por el Grupo,
tendrin durante su permanencia en el territorio de un Pais Miembro, los
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privilegios e inmunidades que aquel Pais Miembro les confiera, necesarios para
desempefiar sus funciones; y

c) El Grupo, si lo considera necesario, negociard con los Paises Miembros
un convenio sobre estos privilegios e inmunidades.

CAPtTULO VII. RELACIONES CON EL SELA

Artculo 34. La Asamblea podri autorizar al Secretario Ejecutivo para
establecer relaciones de coordinaci6n e informaci6n con el Secretario Permanente
del SELA con miras a lograr la mejor cooperaci6n posible entre el Grupo y el
citado organismo.

CAPITULO VIII. DISPOSICIONES FINALES

Firma

Articulo 35. Los presentes Estatutos estarAn abiertos a la firma de todos los
paises independientes de Am6rica Latina y del Caribe exportadores tradicionales
de azficar, en la IV Reuni6n del Grupo en Cali, Colombia, y continuarfn abiertos a
la firma de dichos paises en la Secretaria de Relaciones Exteriores de los Estados
Unidos Mexicanos, pais sede del Secretariado del Grupo. En el acto de la firma
los representantes de los paises indicarfn si la firma estard sujeta a ratificaci6n.
Dicha Secretaria notificard cada firma a los Paises Miembros y al Secretario
Ejecutivo del Grupo.

Ratificaci6n

Art(culo 36. Los presentes Estatutos estarin sujetos a aceptaci6n, mediante
la firma, o bien a firma y ratificaci6n, si este requisito fuere exigido por las
disposiciones legales vigentes en el respectivo pais. Los instrumentos de
ratificaci6n se depositarfn en la Secretaria de Relaciones Exteriores de los
Estados Unidos Mexicanos. La mencionada Secretaria notificarA cada dep6sito a
los Paises Miembros y al Secretario Ejecutivo del Grupo.

Entrada en Vigor

Articulo 37. Los Estatutos entrardn en vigor en la fecha en que hayan sido
aceptados o bien ratificados por dos tercios de los Gobiernos de los paises que
integran el Grupo.

Los paises cuyos Gobiernos deban ratificar los presentes Estatutos de
conformidad con sus disposiciones legales vigentes, sern considerados como
miembros provisionales del Grupo, con plenos derechos y obligaciones, hasta el
momento en que adquieran la calidad de Paises Miembros, mediante el dep6sito
del instrumento de ratificaci6n.

Reservas

Articulo 38. No podrdn. formularse reservas respecto de ninguna de las
disposiciones de los presentes Estatutos.

Retiro Voluntario

Artfculo 39. Todo Pais Miembro podri retirarse del Grupo y denunciar los
presentes Estatutos ,en cualquier momento, previa notificac16n por escrito al
Depositario, quien la trasmitird a los Paises Miembros y al Secretario Ejecutivo.
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El retiro y la denuncia surtirdn efecto 90 dias despu6s de recibida la
notificaci6n por el Depositario.

Ajuste de Cuentas

Artculo 40. En el caso del retiro de un Pais Miembro, el Secretariado y el
Pais Miembro efectuarin todo ajuste de cuentas a que haya lugar, dentro del plazo
de 90 dias estipulado en el articulo precedente.

Ningon Pais Miembro que se haya retirado tendrd derecho a recibir parte
alguna del producto de la liquidaci6n del Grupo o de otros haberes de dste.

Enmiendas
Art(culo 41. Cada Pais Miembro puede proponer enmiendas a los presentes

Estatutos.
Las enmiendas a los Estatutos aprobadas por la Asamblea, se formalizardn

en protocolos que entrarn en vigor una vez hayan sido aceptados o ratificados
por dos terceras partes de los Paises Miembros, mediante el dep6sito del
respectivo instrumento.

Idiomas
Artculo 42. Son idiomas oficiales del Grupo los siguientes: Espafiol,

Franc6s, Ingles y Portugu6s.

Duraci6n y Terminaci6n
Artculo 43. 1) Los presentes Estatutos tendr~n vigencia indefinida;
2) La Asamblea podrA en cualquier momento, por mayoria de dos terceras

partes de los Paises Miembros con derecho a voto, declarar disuelto el Grupo y
terminados los presentes Estatutos; y

3) A pesar de la disoluci6n del Grupo y la terminaci6n de los presentes
Estatutos, la Asamblea seguirA existiendo todo el tiempo que se requiera para
liquidar el Grupo y disponer de sus haberes, y tendri durante dicho periodo todas
las facultades que sean necesarias para esos fines.

EN FE DE LO CUAL, los infrascritos debidamente autorizados al efecto por sus
respectivos gobiernos, han firmado estos Estatutos en las fechas que figuran
junto a sus firmas.

APROBADOS en la ciudad de Cali, Colombia, a los doce dias del mes de marzo
de mil novecientos setenta y seis, en cuatro ejemplares igualmente vd.idos en los
idiomas Espafiol, Franc6s, Ingl6s y Portugu6s. El Gobierno de los Estados Unidos
Mexicanos, como pais depositario de los presentes Estatutos, enviard copias
debidamente autenticadas de los mismos a los Gobiernos de los demds paises
signatarios.
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Por Argentina: [CONRADO CARLOS BECKMAN]'

12/marzo/76
Ratificaci6n por articulo 37

Por Barbados:

[VALERIE T. MC. COMIE]
1 de julio 1976
Subject to ratification

Por Bolivia:

[SERGIO LUPE MENDOZA]
12/marzo/76

Por Brasil:

[PAULO DYRCEU PINHEIRO]
12/marzo/76
(Ad referendum do Congresso nacional)

Por Colombia: [JORGE RAMIREZ OCAMPO]
12/marzo/76
Sujete a ratificati6n

Por Costa Rica:

[JORGE SANCHEZ M9NDEZ]
12/marzo/76
Requiere ratificaci6n legislativa

Por Cuba:

[RICARDO CABRISAS RuIz]
12/marzo/76

Por Ecuador:

[JOSt RICARDO MARTINEZ C.]
16 julio de 1976

Names of signatories aopearig between brackets were not legible and have been supplied by the Government
of Mexico - Les noms des sirnataires donn6s entre crochets 6taient illisibles et oant t fournis par le Gouvernement
mexicain.
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Por El Salvador:
[GUILLERMO RUBIO MELHADO]
12/marzo/76
Sujeto a ratificaci6n

Por Guatemala:
[RENA MONTES COBAR]
12/marzo/76
Sujeto a ratificaci6n

Por Guyana:
[FRANK NOEL]
12/marzo/76
Subject to ratification

Por Haiti:
[JEAN DOMINIQUE DAPHNIS]
1 de julio de 1976

Por Honduras:
[JOS] RAMON MARTINEZ PONCE]
12/marzo/76
Sujeto a ratificaci6n

Por Jamaica:
[LLOYD BARNETr]
12/marzo/76
Subject to ratification

Por Mdxico:
[FRANCISCO CAF4O ESCALANTE]
12/marzo/76
Ad referendum

Por Nicaragua:

[KLAUS SENGELMANNI
12/marzo/76
Sujeto a ratificaci6n

Por Panama:

[JULIO E. SOSA]
12/marzo/76

Por Paraguay:
[HUGO COUCHONNALI
26-X-76
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Por Peri:
[ENRIQUE ESTREMADOYRO DEL CAMPO]

Por Reptiblica Dominicana:
[QUIRILLO VITORIO SANCHEZ]
12/marzo/76
Ad referendum

Por Trinidad y Tabago:
[WILFRED NAIMOOL]
March 12, 1976
(Subject to ratification)'

Por Venezuela:
[ROBERTO POCATERRA]
12Imarzo/76
Ad referendum
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STATUTS' DU GROUPE DE PAYS LATINO-AMPRICAINS ET DES
CARAIBES EXPORTATEURS DE SUCRE (GEPLACES)

Les Gouvernements de l'Argentine, de la Barbade, de la Bolivie, du Br6sil,
de la Colombie, de Costa Rica, de Cuba, de l'Equateur, du Salvador, du
Guatemala, de la Guyane, d'HaYti, du Honduras, de la Jamaique, du Mexique, du
Nicaragua, du Panama, du Paraguay,.du P6rou, de la R6publique Dominicaine, de
Trinidad et Tobago et du V6n6zu6la,

Consid6rant que le Groupe de pays latino-am6ricains et des Caraibes
exportateurs de sucre cr66 A Cozumel, Quintana Roo, Mexique, au mois de
novembre 1974, est fondd sur le principe de l'6galit6 souveraine et du respect
mutuel entre les pays membres;

Etant donn l'importance du sucre pour les economies de ces pays;
Persuad6s qu'une coop6ration plus 6troite et une action concert6e

contribueront A une mise en ordre ad6quate du march6 du sucre pour la d6fense
des recettes que pergoivent les pays membres pour leurs exportations de sucre;

Decides A renforcer le perfectionnement r6gional moyennant un processus
d'int6gration croissante dans le cadre latino-am6ricain;

Consid6rant que ce perfectionnement doit s'effectuer dans l'esprit de la
d6claration2 et du programme d'action sur 1'6tablissement d'un nouvel Ordre
6conomique international3 - et de la Charte des droits et devoirs 6conomiques
des Etats*;

Compte tenu qu'un des buts du SELA consiste << A concevoir et A renforcer
des m6canismes et des formes d'association permettant aux pays membres
d'obtenir des prix r6mun6rateurs, d'assurer des march6s stables pour
l'exportation de leurs produits de base et manufactur6s, et d'accrottre leur
pouvoir de n6gociation o;

I Entrds en vigueur le 15 novembre 1978, date A laquelle ils ont t6 accept6s ou ratifids par les deux tiers des
gouvernements des pays membres composant le Groupe, conformtment A 'article 37.

Date du di pt Date du dpOt
de linstrument de I'nstrument

Etat de ratification Etat de ratification

Barbade .............. 2 mars 1977 Honduras ............. 17 octobre 1978
Bolivie ............... 15 novembre 1978 Jamaique .............. 20 septembre 1977
Cuba ................ 14 novembre 1977 Mexique ............... 20 d6cembre 1976
Equateur .............. 24 novembre 1976 Nicaragua ............. 21 f6vrier 1977
Guatemala ............. 20 octobre 1978 Panama ............... 19 janvier 1977
Guyana ................ 13 fMvrier 1978 P6rou ................ 16 d6cembre 1977
Haiti ................. 28 juillet 1977 R6publicaine dominicaine ... 17 octobre 1977

Par Ia suite, les Statuts sont entr~s en vigueur A 1'6gard des Etats suivants A la date du dep6t de leurs instruments
d'acceptation ou de ratification, conformment A I article 37:

Date du d pt de
I'instrument de

Etat ratification
Colombie ..................................... 7 f6Wrier 1979
Br~sil ..................................... 4 d6cembre 1979
Argentine .................................... 13 d6cembre 1979

2 Nations Unies. Documents officiels de 1'Assemblie ginirale, sixiame session spiciale, Suppliment n* I
(A/9559), p. 3.

Ibid., p. 5.
4 Ibid., vigt-neuviame session, Suppldment n* 31 (A/9631), p. 53.
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D6cident que le Groupe de pays latino-am6ricains et des Caraibes
exportateurs de sucre, ci-apris appele ,,le Groupe >, se regira par les Statuts
suivants :

CHAPITRE I. BUTS ET FONCTIONS

Article 1. Les buts et les fonctions sont:
a) Servir en tant que mecanisme flexible de consultation et de coordination pour

les questions communes relatives A la production et commercialisation du
sucre ;

b) Contribuer A la creation de m6canismes adequats afin de d6limiter et r6aliser
des formules de cooperation et d'int6gration ad6quates aux obligations qui
d6coulent des traites en vigueur et dont les pays membres sont parties
contractantes ;

c) Favoriser l'expansion addquate et harmonieuse de l'industrie du sucre des pays
membres;

d) Contribuer A I'adoption de positions communes dans les r6unions et
negociations internationales se rapportant au sucre;

e) Rendre propices les actions solidaires face aux situations speciales [auxquelles]
les pays membres auraient A faire front pour des questions de sucre;

f) Coordonner les politiques ayant pour but l'obtention d'un niveau juste et
r6mun6rateur des prix;

g) Augmenter la coop6ration et l'6change de connaissances entre les organismes
et les agences charges de la mise en oeuvre de la politique en mati~re de
commercialisation A l'exterieur du sucre des pays membres;

h) Echanger les connaissances scientifiques et technologiques relatives aux
champs, A la sucrerie et A l'utilisation des sous-produits de la canne k sucre;

i) Maintenir un service d'information periodique de caract~re op6rant et qui
puisse 6tre utile aux pays membres afin d'orienter leur politique de
commercialisation du produit;

j) Analyser les possibilit6s d'une industrie complementaire pour toutes les
branches de l'activit6 de l'industrie du sucre; et

k) D'autres buts et fonctions contribuant au developpement du principe
fondamental exprime i l'alin6a a de cet article.

CHAPITRE II. MEMBRES

Article 2. Sont membres du Groupe tous les pays ind6pendants de l'Am6rique
latine et des Caraibes, exportateurs traditionnels de sucre, ayant accepte ou ratfifie
les presents Statuts conform6ment A l'article 37.

CHAPITRE III. OBSERVATEURS

Article 3. L'Assembl6e pourra accepter, par voie de d6cision unanime, la
participation des pays observateurs rdunissant les conditions requises
suivantes:
a) Etre independant;
b) Etre exportateur traditionnel de sucre;
c) Etre membre du Groupe des 77; et
d) Avoir manifest6 expressement son d6sir de faire partie du Groupe.
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Article 4. L'Assemblee pourrra conc6der, A l'unanimite, la qualit6 d'obser-
vateur A tout organisme intergouvernemental, regional ou sous-regional de
l'Am6rique latine ou des Caraibes, qui l'ait ainsi demande, dont font partie les
pays membres du Groupe.

Une fois conc6dee cette qualit6, l'organisme en question devra etre
representd par des ressortissants des pays membres du Groupe.

CHAPITRE IV. ORGANISATION

Article 5. Le Groupe se compose des organes permanents suivants:
a) L'Assemblee; et
b) Le Secretariat.

Article 6. L'Assembl6e est l'organe supreme du Groupe et se compose de
tous les pays membres.

Chaque pays membre nommera un representant et, s'il le d6sire, un ou
plusieurs suppl6ants et conseillers.

Article 7. L'Assemblde peut examiner toute affaire de la comp6tence du
Groupe, prendre des r6solutions et des d6cisions et formuler des recommanda-
tions conform6ment aux pr6sents Statuts.

Article 8. Comme regle g6n6rale, l'Assembl6e tiendra une ou deux sessions
ordinaires chaque ann6e civile. Elle pourra 6galement tenir des sessions
extraordinaires, sur decision de la propre Assembl6e ou sur l'initiative de la
majorit6 des pays membres.

Article 9. La date et le lieu des sessions ordinaires seront d6termines par
l'Assembl6e.

Article 10. Les sessions de l'Assembl6e sont convoqu6es par le Secretaire
g6neral et se tiennent au siege du Secr6tariat, ou dans tout pays membre qui
s'offrirait afin que s'y tiennent les sessions en question.

Article 11. Les sessions de l'Assembl6e doivent etre convoqu6es A 30 jours
de pr6avis, au moins. La convocation doit etre accompagn6e du projet de l'ordre
du jour des sessions.

Article 12. Le quorum de toute r6union de l'Assembl6e est atteint avec la
pr6sence des deux tiers des pays mernbres et votants.

Article 13. L'Assemblee aura les attributions suivantes:
a) Adopter toute mesure et d6cision que les pays membres considerent

n6cessaires pour la r6alisation des buts et fonctions du Groupe, que r6git
l'article 1 des presents Statuts;

b) Elire et r6voquer le Secr6taire g6n6ral, le Secr6taire g6n6ral adjoint et les
Secr6taires auxiliaires du Groupe;

c) Approuver le budget annuel du Groupe et fixer la contribution de chacun des
pays membres;

d) Approuver le Programme de travail du Secr6tariat;
e) Approuver et modifier les reglements;
D Elire le Pr6sident et deux Vice-Pr6sidents pour chaque session;
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g) Accepter la participation des observateurs vis6s aux articles 3 et 4 et fixer les
conditions de cette participation;

h) Instituer des commissions sp6ciales ou groupes de travail;
i) Decider tout changement du siege du Secretariat;
D Declarer la dissolution du Groupe et la r6siliation des presents Statuts;
k) Connaitre et approuver les amendements aux pr6sents Statuts;
1) Nommer les commissaires aux comptes du Groupe; et
m) Interpr6ter les pr6sents Status.

Article 14. A l'exception des decisions visees A I'alin6a g de l'article 13, qui
seront adopt6es A l'unanimit6, l'Assemblee adoptera toutes ses resolutions et
d6cisions et formulera toutes ses recommandations A la majorite des deux tiers
des pays membres votant.

Article 15. Chaque pays membre aura droit b un vote.

Article 16. Le Secr6tariat est l'organe executif du Groupe et agit
conform6ment aux pr6sents Statuts, aux rfglements et aux decisions de
l'Assembl6e. Le Secretariat comprend un Secretaire gen6ral, un Secr6taire
general adjoint, les Secr6taires auxiliaires et le personnel n6cessaires. Le
Secretaire general a la repr6sentation legale du Groupe.

Article 17. Chacun des pays membres s'engage A respecter le caract~re
exclusivement international des fonctions du Secretaire g6neral, du Secr6taire
gen6ral adjoint, des Secretaires auxiliaires et du personnel du Secr6tariat et A ne
pas essayer de les influencer dans l'exercice de leurs fonctions.

Article 18. Le Secr6tariat a son siege A Mexico (D. F.), Etats-Unis
mexicains.

Article 19. Le Secr6taire g6n6ral, le Secr6taire g6n6ral adjoint et les
Secr6taires auxiliaires sont 6lus pour une p6riode de trois ans et peuvent 8tre
reelus, une seule fois, pour une meme p6riode. Ces fonctionnaires doivent etre
des ressortissants des pays membres et sont d6sign6s en tenant compte du
principe d'alternance entre lesdits pays.

CHAPITRE V. DISPOSITIONS FINANCIAIRES

Article 20. Les pays membres payeront des contributions au budget annuel
du Groupe, lesquelles seront fixees par l'Assemblee conformement aux bases
suivantes:
a) Chaque pays versera une cotisation minimale et la meme pour tous;
b) Le solde sera distribue en proportion directe au volume d'exportation de sucre

de chaque pays correspondant A la moyenne des trois annees immediatement
anterieures A l'exercice budgetaire dont il s'agit, pour lesquelles il existe, au
premier jour de l'exercice, des informations publiees officiellement par
l'Organisation internationale du sucre ou par toute autre source determinee par
l'Assembl6e. L'Assembl6e peut aussi decider que le solde ci-dessus vise soit
distribue en prenant comme base, conjointement avec le volume d'exporta-
tion, la production de chaque pays qui correspond A la meme periode indiqu~e
afin de fixer le volume d'exportation;

c) Une cotisation maximale, dont le montant sera equivalent A un pourcentage du
budget total fixe par l'Assemblee, sera etablie; et
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d) Au cas oit il y aurait une difference entre le montant des contributions
calcul6es conformement aux alineas precedents et le montant total du budget,
cette difference sera distribuee entre les pays membres conformement aux
dispositions de l'alinea b.

Article 21. a) Tout pays membre peut contribuer volontairement A un Fonds
special, independant du budget, affecte au financement de programmes et
d'etudes, particulitrement en mati~re d'echange scientifique et technologique,
que l'Assemblee considire d'un interet special pour le Groupe;

b) Les pays admis en qualit6 d'observateurs, conformement A 'article 3 des
Statuts, verseront une contribution au Fonds sp6cial A titre de retribution pour les
services et les benefices derivant de leur participation au Groupe en tant
qu'observateurs ;

c) L'Assemblee fixera un montant A titre indicatif pour la formation du
Fonds special, calculera ce que les pays membres pourraient apporter A titre de
contribution volontaire et fixera le montant des contributions des pays
observateurs ; et

d) L'Assemblee determinera les conditions pour les operations du Fonds
special.

Article 22. L'exercice du Groupe coincidera avec l'annee civile.

Article 23. Les frais des representants aux reunions du Groupe seront payes
par leurs pays respectifs.

Article 24. Les frais relatifs A l'organisation et la realisation des reunions
seront A la charge du pays h6te, A moins que les reunions n'aient lieu au siege du
Secretariat.

Article 25. Les frais non etablis au budget, encourus par le Secretariat
lorsque sont tenues des sessions extraordinaires, seront couverts par les pays
membres en proportion de leurs contributions au budget annuel.

Article 26. Les contributions au budget annuel seront versees en une monnaie
de libre convertibilite et seront exigibles le premier jour de l'exercice.

Article 27. [Pour] tout membre qui ne verserait pas sa contribution au budget
annuel dans un delai de 6 mois A partir de la date ott elle serait exigible, son droit
de vote A l'Assemblee sera suspendu.

Article 28. Le pays membre dont le droit de vote a ete suspendu pour
non-paiement de sa contribution, recuperera ce droit une fois effectu6 le
paiement.

CHAPITRE VI. PRIVILGES ET IMMUNITIS

Article 29. Le Groupe acquerra [la] personnalite juridique. II jouira,
notamment, de la capacite de contracter, d'acquerir et d'ali6ner des biens meubles
et immeubles, et de poursuivre en justice.

Article 30. Le Groupe conclura avec le Gouvernement du pays oti se trouve
etabli le sitge du Secretariat, le plus t6t possible, un accord, qui sera
approuv6 par l'Assemblee et relatif A la situation juridique, aux privileges et aux
immunites du Groupe, du Secretaire et des membres de son personnel.
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Article 31. L'accord pr6vu A l'article 30, qui sera inddpendant des pr6sents
Statuts, d6terminera les conditions de sa propre r6siliation.

Article 32. A moins que ne soient appliqu6es d'autres dispositions sur les
imp6ts, en vertu de l'accord pr6vu A l'article 30, le pays oti sifge le Secr6tariat:
a) Conc6dera une exemption d'imp6ts sur les r6tributions vers6es par le Groupe A

. son personnel; et
b) Conc6dera une exemption d'imp6ts sur l'avoir, les revenus et les autres biens

du Groupe.

Article 33. a) Les repr6sentants des pays membres auront, pour la dur6e de
leur sdjour en territoire d'un pays membre afin d'assister aux r6unions et aux
autres activit6s du Groupe, les privileges et les immunit6s que ce pays membre
leur conftre et qui sont n6cessaires pour l'exercice de leurs fonctions;

b) Les membres du Secr6tariat et les experts nomm6s par le Groupe auront,
pour la dur6e de leur s~jour en territoire d'un pays membre, les privileges et les
immunit~s que ce pays membre leur conftre et qui sont necessaires pour
l'exercice de leurs fonctions; et

c) Le Groupe, au cas de le consid6rer n~cessaire, n~gociera un accord avec
les pays membres sur ces privileges et immunit6s.

CHAPITRE VII. RELATIONS AVEC LE SELA

Article 34. L'Assembl~e pourra autoriser le Secr6taire g6n6ral afin qu'il
6tablisse des relations de coordination et d'information avec le Secr6taire
permanent du SELA, en vue d'obtenir la meilleure cooperation possible entre le
Groupe et ledit organisme.

CHAPITRE VIII. DISPOSITIONS FINALES

Signature

Article 35. Les presents Statuts sont ouverts A la signature de tous les pays
ind6pendants d'Am6rique latine et des Cara'bes exportateurs traditionnels de
sucre, A la IV ' Reunion du Groupe A Cali, Colombie, et restent ouverts A la
signature desdits pays au Secretariat des Affaires 6trangires des Etats-Unis
mexicains, pays ou sifge le Secr6tariat du Groupe. Au moment de la signature, les
reprdsentants des pays indiqueront si la signature sera soumise A ratification. II
appartiendra audit Secr6tariat de notifier chaque signature aux pays membres et au
Secr6taire g6n6ral du Groupe.

Ratification

Article 36. Les pr6sents Statuts seront soumis A acceptation, moyennant la
signature, ou bien A la signature et la ratification, au cas oi6 cette condition serait
requise par les dispositions l6gales en vigueur au pays respectif. Les instruments
de ratification seront d6pos6s au Secr6tariat des Affaires 6trangkres des
Etats-Unis mexicains. Il appartiendra 6galement audit Secr6tariat de notifier
chaque d6p6t aux pays membres et au Secr6taire g6n6ral du Groupe.

Entree en vigueur

Article 37. Les Statuts entreront en vigueur A la date oix ils auront W
accept6s ou bien ratifi6s par les deux tiers des gouvernements composant le
Groupe. Les pays dont les gouvernements doivent ratifier les pr6sents Statuts
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conformement A leurs dispositions l6gales en vigueur, seront consid6r6s comme
membres provisionnels du Groupe, ayant tous les dtoits et les obligations,
jusqu'au moment oil ils acquerront la qualit6 de pays membres, moyennant le
dp6t de l'instrument de ratification.

Riserves

Article 38. Aucune reserve ne pourra etre formulee en ce qui concerne les
dispositions des presents Statuts.

Retrait volontaire

Article 39. Tout pays membre pourra se retirer du Groupe et d6noncer res
presents Statuts b tout moment, apres notification ecrite au Depositaire qui la
transmettra aux pays membres et au Secretaire g6n6ral.

Le retrait et la denonciation prendront effet 90 jours apres que le Depositaire
aura requ la notification.

Rfglement de comptes

Article 40. Au cas de retrait d'un pays membre, le Secretariat et le pays
membre effectueront tout reglement de comptes n6cessaire dans le terme de 90
jours prevu a l'article pr6c6dent.

Aucun pays membre qui se serait retire n'aura droit b recevoir une part du
produit de la liquidation du Groupe ni des autres biens de celui-ci.

Amendements

Article 41. Chaque pays membre peut proposer des amendements aux
presents Statuts.

Les amendements aux Statuts, approuves par l'Assembl6e, seront legalises
en protocoles qui entreront en vigueur aprts avoir ete acceptes ou ratifies par les
deux tiers des pays membres, moyennant le dep6t de l'instrument respectif.

Langues

Article 42. Les langues officielles du Groupe sont les suivantes: l'espagnol,
le frangais, l'anglais et le portugais.

Dure et risiliation

Article 43. 1) Les pr6sents Statuts seront en vigueur pour une dur6e
indefinie ;

2) L'Assembl6e pourra, A tout moment et A la] majorit6 des deux tiers des
pays membres votant, d6clarer le Groupe dissous et r6silier les pr6sents Statuts;
et

3) Malgre la dissolution du Groupe et la r6siliation des pr6sents Statuts,
l'Assembl6e continuera A exister tout le temps qu'il serait n6cessaire afin de
liquider le Groupe et de disposer de ses biens et, pendant ladite p6riode, elle aura
toutes les facult6s n6cessaires i cet effet.

EN FOI DE QUOI, les soussign6s, dement autoris6s A cet effet par leurs
gouvernements respectifs, ont sign6 les pr6sents Statuts aux dates qui figurent en
regard de leurs signatures.
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APPROUVIS en la ville de Cali (Colombie), le douze mars mil neuf cent
soixante-seize, en quatre exemplaires en espagnol, en frangais, en anglais et en
portugais, chaque texte faisant 6galement foi. Le Gouvernement des Etats-Unis
mexicains, en tant que pays depositaire des presents Statuts, transmettra des
copies certifi6es conformes de ces bxemplaires aux gouvernements des autres
pays signataires.

Pour l'Argentine: [CONRADO CARLOS BECKMAN]'

12/marzo/76 2

Ratificaci6n por articulo 373

Pour Barbados:
[VALERIE T. MC. COMIE]
1 de julio 19764
Subject to ratification 5

Pour la Bolivie:
[SERGIO LUPE MENDOZA]
12/marzo/76 2

Pour le Br6sil:
[PAULO DYRCEU PINHEIRO]
12 margo/76

2

(Ad referendum do Congresso nacional) 6

Pour la Colombie:
[JORGE RAMIREZ OCAMPO]
12/marzo/76

2

Sujeto a ratificaci6n 5

Pour Costa Rica:
[JORGE SANCHEZ MINDEZ]
12Imarzo/76 2

Requiere ratificaci6n legislativa7

Pour Cuba:
[RICARDO CABRISAS RUIZ]
12/marzo/762

Pour la R6publique dominicaine:
[QUIRILLO VITORIO SANCHEZ]
12/marzo/76 2

Ad referendum

I Les noms des signataires donns entre crochets 6taient illisibles et ont 6t6 fournis par le Gouvernement
mexicain.

2 12 mars 1976.
Sous r6serve de ratification conformtment A I'article 37.

4 1- juillet 1976.
1 Sous rdserve de ratification.
6 Ad referendum, au Congrts national.
I Ncessite une ratification itgislative.
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Pour l'Eauateur:

Pour El Salvador:

Pour le Guatemala:

Pour la Guyane:

Pour Haiti:

Pour le Honduras:

Pour la Jamaque:

Pour le Mexique:

Pour le Nicaragua:

[JOs RICARDO MARTfNEZ C.]
16/julio/1976'

[GUILLERMO RUBIO MELHADO]
12/marzo/76 2

Sujeto a ratificaci6n 3

[RENt MONTES COBAR]
12/marzo/76 2

Sujeto a ratificaci6n 3

[FRANK NOEL]
March 12, 19762
Subject to ratification3

[JEAN DOMINIQUE DAPHNIS]
1 de julio 1976'

[JOSt RAMN MARTINEZ PONCE]
12/mazro/76 2

Sujeto a ratificaci6n 3

[LLOYD BARNETTI
March 12, 19762
Subject to ratification3

[FRANCISCO CANO ESCALANTE]
12/marzo/762

Ad referendum

[KLAUS SENGELMANN]
12/marzo/76

2

Sujeto a ratificaci6n 3

16 juillet 1976.
2 12 mars 1976.

Sous r6serve de ratification.
4 1- juillet 1976.
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Pour le Panama:

Pour le Paraguay:

Pour le Ptrou:

Pour Trinit6-Tobago:

Pour le Venezuela:

[JULIO E. SOSA]
12/marzol76'

[HUGO COUCHONNAL]
26-X-76

[ENRIQUE ESTREMADOYRO DEL CAMPO]
12/marzo/76'

[WILFRED NAIMOOL]
March 12, 1976'
(Subject to ratification)2

[ROBERTO POCATERRA]
12/marzo/76'
Ad referendum

12 mars 1976.
Sous r~serve de ratification.
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STATUTES' OF THE GROUP OF LATIN AMERICAN AND
CARIBBEAN SUGAR EXPORTING COUNTRIES (GLACSEC)

The Governments of Argentina, Barbados, Bolivia, Brazil, Colombia, Costa
Rica, Cuba, Dominican Republic, Ecuador, El Salvador, Guatemala, Guyana,
Haiti, Honduras, Jamaica, Mexico, Nicaragua, Panama, Paraguay, Peru, Trinidad
and Tobago, and Venezuela.

Taking into account that the Group of Latin American and Caribbean Sugar
Exporting Countries, created in Cozumel, Quintana Roo, Mexico, in November
of 1974, is based on the principles of sovereign equality and mutual respect among
the Member Countries;

Conscious of the importance of sugar in the economies of their countries;
Convinced that closer cooperation and concerted action will contribute to the

orderly marketing of sugar which is necessary to protect the income-that Member
Countries receive from their sugar exports;

Determined to strengthen regional complementarity within a growing process
of integration in the Latin American area;

Considering that the said complementarity must be carried out within the
spirit of the Declaration' and the Action Programme 3 for the establishment of a
New International Economic Order and the spirit of the Charter of Economic
Rights and Duties of the States; 4

Recognizing that one of the objectives of SELA is "to design and strengthen
mechanisms and forms of association which enable Member States to obtain
adequate prices, ensure stable markets for the exports of their commodities and
manufactures and increase their bargaining power";

Decide that the Group of Latin American and Caribbean Sugar Exporting
Countries, henceforth referred to as "the Group", shall be governed by the
following Statutes:

I Came into force on 15 November 1978, the date by which they had been accepted or ratified by two thirds of
the Governments of the countries that constitute the Group, in accordance with article 37.

Date of deposit Date of deposit
of the instrument of the Instrument

State of ratification State of rtifcation
Barbados .............. 2 March 1977 Haiti ................. 28 July 1977
Bolivia ............... 15 November 1978 Honduras ............. 17 October 1978
Cuba ................ 14 November 1977 Jamaica ............... 20 September 1977
Dominican Republic ...... 17 October 1977 Mexico ................ 20 December 1976
Ecuador ................. 24 November 1976 Nicaragua .............. 21 February 1977
Guatemala .............. 20 October 1978 Panama ................ 19 January 1977
Guyana ................ 13 February 1978 Peru .................. 16 December 1977

Subsequently, the Statutes came into force for the following States on the date of deposit of their instruments of
acceptance or ratification, in accordance with article 37:

Date of deposit
of the Instrument

State of ratification
Colombia ..................................... 7 February 1979
Brazil ........................................ 4 December 1979
Argentina .................................... 13 December 1979

2 United Nations, Official Records of the General Assembly, Sixth Special Session, Supplement No. I (A/9559),
p. 3'id., p.5.Ibid., Twenty-ninth Session, Supplement No. 31 (A19631I), p. 50.
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CHAPTER I. OBJECTIVES AND FUNCTIONS

Article 1. The objectives and functions of the Group are:
(a) To serve as a flexible consulting and coordinating mechanism for the common

matters related to the production and marketing of sugar;
(b) To contribute to the formulation of adequate mechanisms to create and

implement formulas of cooperation and integration consistent with the
obligations derived from treaties to which Member Countries are currently
parties;

(c) To facilitate the harmonious and vigorous development of the sugar industry of
Member Countries;

(d) To assist in the adoption of common positions in negotiations and in
international meetings related to sugar;

(e) To promote joint action in special situations that Member Countries face in
matters related to sugar;

(f To coordinate policies tending to obtain fair and remunerative levels of prices;
(g) To increase the cooperation and exchange of knowledge among the bodies and

entities entrusted with implementation of policy matters of external marketing
of sugar of the Member Countries;

(h) To exchange scientific and technological knowledge in the cultivation of sugar
cane, the production of sugar, and the use of by-products of sugar cane;

(i) To maintain a periodical information service of a functional nature that may
serve Member Countries in guiding their marketing policy;

(j) To analyse the possibilities of industrial complementarity in all areas of
activity in the sugar industry; and

(k) Other objectives and functions that may contribute to the development of the
basic principle in paragraph (a) of this article.

CHAPTER II. MEMBERS

Article 2. Members of the Group are the independent Latin American and
Caribbean countries which are traditional sugar exporters and which accept or
ratify these Statutes in accordance with article 37.

CHAPTER III. OBSERVERS

Article 3. The Assembly may accept, by unanimous decision, the
participation as an observer of any country which meets the following
requirements:
(a) Is independent;
(b) Is a traditional exporter of sugar;
(c) Is a member of the Group of 77, and
(d) Specifically expresses a desire to join the Group.

Article 4. The Assembly may grant, by unanimous decision, the status of
observer to any Latin American or Caribbean regional or sub-regional
inter-governmental organization that may apply for it, and in which Member
Countries of the Group participate. Once the status has been granted, the said
organization shall be represented by nationals of the Member Countries of the
Group.
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CHAPTER IV. ORGANIZATION

Article 5. The Group has the following permanent organs:
(a) The Assembly; and
(b) The Secretariat

Article 6. The Assembly is the supreme organ of the Group and shall consist
of all the Member Countries. Each Member Country shall appoint one
representative and, if it so desires, one or more alternates and advisers.

Article 7. The Assembly shall have power to examine all matters within the
competence of the Group and adopt resolutions, take decisions, and formulate
recommendations in accordance with these Statutes.

Article 8. As a general rule, the Assembly shall hold one or two ordinary
meetings in every year. The Assembly shall also have the power to hold
extraordinary meetings when so decided by the Assembly or when requested by
the majority of the Member Countries.

Article 9. The Assembly shall determine the date and place of its regular
meetings.

Article 10. The meetings of the Assembly shall be convened by the Executive
Secretary and shall be held at the Secretariat or in any Member Country offering
to host the Meeting.

Article 11. Meetings of the Assembly shall be convened at least thirty days in
advance and the notice convening the meeting shall be accompanied by the
respective draft agenda.

Article 12. The quorum of meetings of the Assembly shall be two-thirds of
the Member Countries with the right to vote.

Article 13. The Assembly shall have power to:
(a) Adopt the measures and decisions considered necessary by the Member

Countries in order to achieve the Group's objectives and functions specified in
article 1 of these Statutes;

(b) Elect and remove the Executive Secretary, the Assistant Executive Secretary
and the Assistant Secretaries;

(c) Approve the Group's Annual Budget and determine each Member Country's
contribution;

(d) Approve the Work Plan of the Secretariat;
(e) Approve and modify the Regulations;
() Elect the President and two Vice-Presidents for each meeting of the Group;
(g) Accept the participation of observers referred to in articles 3 and 4 and

establish the conditions of their participation;
(h) Establish special commissions or work groups;
(i) Decide on the change of the location of the headquarters of the Secretariat;
(j) Declare the dissolution of the Group and the cessation of the effect of these

Statutes;
(k) Consider and approve amendments to these Statutes;
(1) Appoint the External Auditors of the Group; and
(m) Interpret the present Statutes.
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Article 14. With the exception of the decisions referred to in paragraph (g) of
article 13, which shall be adopted unanimously, the Assembly shall adopt all of its
resolutions and decisions, and shall formulate its recommendations by a
two-thirds majority of the Member Countries with the right to vote.

Article 15. Each Member Country shall have the right to one vote.

Article 16. The Secretariat is the Group's executive organ, and shall act in
accordance with these Statutes, the Regulations and decisions of the Assembly. It
shall consist of an Executive Secretary, an Assistant Executive Secretary, the
Assistant Secretaries, and other members of the staff that may be necessary. The
Executive Secretary shall bear the legal representation of the Group.

Article 17. Each of the Member Countries agrees to respect the exclusively
international nature of the duties of the Executive Secretary, the Assistant
Executive Secretary, the Assistant Secretaries, and staff of the Secretariat, and
not try to influence them in the performance of the said duties.

Article 18. The Secretariat shall have its seat in Mexico, D. F., United States
of Mexico.

Article 19. The Executive Secretary, the Assistant Executive Secretary and
Assistant Secretaries shall be elected for a period of three years and may be
reelected only for one further equal term of office. These officers shall be
nationals of Member Countries and shall be elected on the basis of rotation among
Member Countries.

CHAPTER V. FINANCIAL PROVISIONS

Article 20. The Member Countries shall pay their contributions to the Annual
Budget of the Group which shall be determined by the Assembly on the following
bases:
(a) Each Member Country shall pay an equal amount as a minimum quota;
(b) The balance shall be distributed in direct proportion to each country's volume

of sugar exports corresponding to the average of the three years immediately
preceding the budgetary year for which there is, on the first day of the period,
information published officially by the International Sugar Organization or by
any other source determined by the Assembly. The Assembly may also decide
that the said balance may be distributed taking as a basis, in addition to the
volume of exports, the production of each country corresponding to the same
period mentioned for fixing the volume of exports;

(c) There shall be established a maximum quota of an amount equivalent to a
percentage of the total Annual Budget as determined by the Assembly; and

(d) If there is a difference between the amount of the contributions calculated in
accordance with the preceding paragraphs and the total amount of the Annual
Budget, such difference shall be distributed among the Member Countries in
accordance with the provisions of paragraph (b).

Article 21. (a) Any Member Country may contribute on a voluntary basis to a
special Fund, independent of the Annual Budget, for the purpose of financing
programs and studies, especially with respect to the interchange in scientific and
technological matters which the Assembly may consider to be of special interest
to the Group;
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(b) The countries admitted as observers in accordance with article 3 of these
Statutes shall make contributions to the special Fund in return for the services and
benefits which they derive from their participation as observers in the Group;

(c) The Assembly shall fix the level of the Special Fund, estimate the amount
of voluntary contributions that may be made by Member Countries, and fix the
amount of the contributions of observer countries.

(d) The Assembly shall determine the conditions governing the operation of
the Special Fund.

Article 22. The financial year of the Group shall coincide with the calendar
year.

Article 23. The expenses of the representatives at meetings of the Group shall
be paid by the respective Member Countries.

Article 24. The expenses related to the organization of the Meetings of the
Group shall be the responsibility of the host country, unless the meetings take
place at the seat of the Secretariat.

Article 25. Expenses not budgeted for by the Secretariat when convening
extraordinary meetings shall be met by the Member Countries in proportion to
their contribution to the Annual Budget.

Article 26. The Contributions to the Annual Budget shall be made in freely
convertible currency and shall be due on the first day oi the financial year.

Article 27. If any Member Country fails to pay its total contributions to the
Annual Budget within a period of six (6) months as from the date on which it falls
due, its voting rights in the Meetings of the Assembly shall be suspended.

Article 28. The voting rights of any Member Country that have been
temporarily suspended under article 27 shall be restored once the circumstances
causing the suspension cease to exist.

CHAPTER VI. PRIVILEGES AND IMMUNITIES

Article 29. The Group shall have juridical personality. In particular it shall
have the capacity to sign contracts, to acquire and dispose of movable and fixed
property, and to institute legal proceedings.

Article 30. The Group shall conclude with the Government of the Country
where the seat of the Secretariat is located, as soon as possible, an Agreement
that shall be approved by the Assembly regarding the legal status, privileges and
immunities of the Group, of the Secretariat and of the members of the staff.

Article 31. The Agreement provided for in article 30, which shall be
independent of these Statutes, shall establish the conditions for its termination.

Article 32. Unless other provisions regarding taxes are applied in accordance
with the Agreement provided for in article 30, the Government of the country
where the Secretariat is located shall:
(a) Grant tax exemption on the remuneration paid by the Group to its staff; and
(b) Grant tax exemption on the property, income and other assets of the Group.

Article 33. (a) The representatives of the Member Countries shall have
during their stay in the territory of a Member Country for the purpose of
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participating in meetings or other activities of the Group, the privileges and
imunities accorded them by the said Member Country to permit them to perform
their functions;

(b) The members of the Secretariat and the experts appointed by the Group
shall have during their stay in the territory of a Member Country the privileges
and immunities accorded them by the said Member Country to permit them to
perform their functions;

(c) The Group, if it deems it necessary, shall authorize the negotiation of an
Agreement on pnvileges and immunities with the Member Countries.

CHAPTER VII. RELATION WITH SELA

Article 34. The Assembly may authorize the Executive Secretary to establish
relations of coordination and information with the Permanent Secretary of SELA
with a view to achieving the best possible cooperation between the Group and the
aforementioned Organization.

CHAPTER VIII. FINAL PROVISIONS

Signature

Article 35. These Statutes shall be open for signature by all the independent
countries of Latin America and the Caribbean that are traditional exporters of
sugar, at the Fourth Meeting of the Group at Cali, Colombia, and shall remain
open for signature by the said countries at the Foreign Ministry of the United
States of Mexico, the country where the Secretariat of the Group is located. At
the time of signature the representatives of the Member Countries shall state
whether the signature is subject to ratification. The Foreign Ministry of the
United States of Mexico shall notify the Member Countries and the Executive
Secretary of the Group of each signature.

Ratification

Article 36. These Statutes shall be subjected to acceptance by signature or
signature and ratification by the signatory Governments if this is required by the
legislative provisions in force in the respective countries. The instruments of
ratification shall be deposited at the Foreign Ministry of the United States of
Mexico which shall notify the Member Countries and the Executive Secretary of
the deposit.

Entry into Force

Article 37. These Statutes shall enter into force on the date they are accepted
or ratified by two-thirds of the Governments of the countries that constitute the
Group. The countries whose Governments have to ratify these Statutes in
accordance with their legislative provisions shall be considered provisional
members of the Group with full rights and obligations until they become Member
Countries through the deposit of their instruments of ratification.

Reservations

Article 38. No reservations may be made to any of the provisions of these
Statutes.
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Withdrawal

Article 39. Any Member Country may, at any time, withdraw from the
Group and denounce these Statutes after giving prior notification in writing to the
Depositary which shall transmit it to the Member Countries and the Executive
Secretary. The withdrawal and denunciation shall take effect ninety (90) days
after receipt of the notification by the Depositary.

Settling Balances
Article 40. If any Member Country withdraws at any time, the Secretariat

and the Member Country shall settle all outstanding accounts during the period of
ninety (90) days stipulated in the preceding article.

No Member Country shall be entitled to any part of the proceeds of the
Group's liquidation or assets after withdrawal.

Amendments
Article 41. Each Member Country may propose amendments to these

Statutes. The amendments to these Statutes that are approved by the Assembly
shall be formalized in protocols that shall enter into force after they have been
accepted or ratified by two-thirds of the Member Countries, through the deposit
of the respective instruments.

Languages

Article 42. The official languages of the Group are English, French,
Portuguese, and Spanish.

Duration and Termination

Article 43. 1. These Statutes shall continue in force indefinitely.
2. The Assembly may, at any time, by a majority of two-thirds of the

Members with the right to vote, declare the Group and these Statutes terminated.
3. Notwithstanding the termination of the Group and these Statutes, the

Assembly shall continue in existence for as long as is necessary in order to
liquidate the Group and dispose of its assets, and during this period, it shall have
all necessary powers for this purpose.

IN WITNESS WHEREOF, the undersigned, duly authorized by their respective
Governments, have signed these Statutes on the date that appears next to their
signature.

APPROVED in the city of Cali, Colombia, on the twelfth day of March,
nineteen hundred and seventy six, in four equally authentic copies, in English,
French, Portuguese, and Spanish.

The Government of the United States of Mexico, as depositary country of
these Statutes, shall send duly authenticated copies of same to the Governments
of all other signatory countries.

Vol. 1245, 1.20315



1981 United Nations-Treaty Series * Nations Unles-Recuell des Tralts 431

For Argentina: [CONRADO CARLOS BECKMAN]'

12/marzo/76 2

Ratificaci6n por articulo 373

For Barbados:
[VALERIE T.MC. COMIE]
1 de julio 1976'
Subject to ratification

For Bolivia:
[SERGIO LUPE MENDOZA]
12/marzo/76

2

For Brasil:
[PAULO DYRCEU PINHEIRO]
12Imar o762

(Ad referendum do Congresso nacional) 5

For Colombia:
[JORGE RAMIREZ OCAMPO]
12/marzo/762

Sujeto a ratificaci6n6

For Costa Rica:
[JORGE SANCHEZ MANDEZ]
12/marzo/76

2

Requiere ratificaci6n
7

For Cuba:
[RICARDO CABRISAS RUIZ]
12/marzo/76 

2

For the Dominican Republic:
[QUIRILLO VITORIO SANCHEZ]
12/marzo/76

2

Ad referendum

For Ecuador:
[JOst RICARDO MARTINEZ C.]
16 de julio de 1976'

Names of signatories appearing between brackets were not legible and have been supplied by the Government
of Mexico.

2 12 March 1976.
Subject to ratification in accordance with article 37.
I July 1976.
Ad referendum to the National Congress.
Subject to ratification.
Requires ratification.
16 July 1976.
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For El Salvador:
[GUILLERMO RUBIO MELHADO]
12/marzo/76'
Sujeto a ratificaci6n 2

For Guatemala:
[REN9 MONTES COBAR]
12/marzo/76'
Sujeto a ratificaci6n 2

For Guyane:
[FRANK NOEL]
March 12, 1976
Subject to ratification

For Haiti: [JEAN DOMINIQUE DAPHNIS]
1 de julio de 1976'

For Honduras:
[JOSt RAMON MARTINEZ PONCE]
12/marzo/76'
Sujeto a ratificaci6n 2

For Jamaica:
[LLOYD BARNETT]
March 12, 1976
Subject to ratification

For Mexico:
[FRANCISCO CANO ESCALANTE]
12/marzo/76'
Ad referendum

For Nicaragua:
[KLAUS SENGELMANNI
12/marzoI76'
Sujeto a ratificaci6n'

For Panama:
[JULIO E. SOSA]
12/marzo/76'

12 March 1976.
2 Subject to ratification.

1 July 1976.
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For Paraguay:

For Peru:

For Trinidad-Tobago:

For Venezuela:

[HUGO COUCHONNAL]
27-X-76

[ENRIQUE ESTREMADOYRO DEL CAMPO]
12/marzo/76'

[WILFRED NAIMOOL]
(Subject to ratification)

[ROBERTO POCATERRA]
12/marzo/76'
Ad referendum

1 12 March 1976.
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[PORTUGUESE TEXT-TEXTE PORTUGAIS]

ESTATUTOS DO GRUPO DE PAISES LATINO-AMERICANOS E DO
CARIBE EXPORTADORES DE ACOCAR (GEPLACEA)

Os Governos da Argentina, Barbados, Bolivia, Brasil, Col6mbia, Costa Rica,
Cuba, Equador, El Salvador, Guatemala, Guiana, Haiti, Honduras, Jamaica,
Mexico, Nicardgua, Panamd, Paraguai, Peru, Repdiblica Dominicana, Trinidad-e-
Tobago, e Venezuela,

Tendo presente que o Grupo de Paises Latino-Americanos e do Caribe
Exportadores de Aqdcar, criado em Cozumel, Quintana Roo, Mexico, em
Novembro de 1974, estA baseado nos principios de igualdade soberana e respeito
mfituo entre os Paises Membros;

Dada a importfncia que tem o aridcar nas economias dos seus paises;

Convencidos de que uma mais estreita cooperacao e uma agio concertada
contribuirdo para um ordenamento adequado do mercado de ar'dcar, para a defesa
da receita que percebem os Paises Membros por suas exportag6es de aqticar;

Decididos a fortalecer a complementagio regional dentro de um crescente
processo de integragdo no Ambito latino-americano;

Considerando que tal complementaqio deve ser realizada dentro do espfrito
da declaragdo e do programa de aqdo para o estabelecimento de uma Nova Ordem
Ecdn6mica Internacional e o espirito da Carta dos Direitos e Deveres Econ6micos
dos Estados;

Tendo ern Conta que um dos objetivos do SELA 6 o de criar e fortalecer
mecanismos e formas de associaqgo que permitarn aos Paises Membros obter
pregos remuneradores, assegurar mercados estiveis para a exportagdo dos seus
produtos de base e manufaturados, e aumentar o seu poder de negociado;

Decidern que o Grupo de Paises Latino-Americanos e do Caribe
Exportadores de Aqdcar, que doravante se denominarS o <Grupo>, seri regido
pelos seguintes Estatutos:

CAPITULO I. OBJETIVOS E FUN(qOES

Artigo 1. Sgio objetivos e funr6es do Grupo:
a) Servir como um mecanismo flexivel de consulta e coordenagAo para as

quest~es comuns relativas A produgio e 2 comercializago do ar0car;
b) Contribuir para a formulagdo de mecanismos adequados para delinear e criar

f6rmulas de cooperagdo e integragdo, congruentes com as obrigac6es
derivadas dos tratados vigentes de que sejam parte os Paises Membros;

c) Propiciar o desenvolvimento adequado e harm6nico da indfistria agucareira
dos Paises Membros;

d) Apoiar a adogdo de posiq6es comuns em reuni6es e negociag5es
internacionais relacionadas corn o arnicar;

e) Propiciar ac6es soliddrias ante situar5es especiais que os Paises Membros
enfrentem com respeito ao aqficar;

f) Coordenar politicas tendentes a obter niveis de pregos justos e remunerativos;
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g) Incrementar a cooperacio e o intercAmbio de conhecimentos entre os
organismos e entidades encarregadas da execuq.io da polftica de comer-
cializagio externa do arlcar dos Parses Membros;

h) Intercambiar conhecimentos cientificos e tecnol6gicos em mat6ria de cultivo,
produgio e utilizario dos sub-produtos da cana de acdicar;

i) Manter um servigo de informacio peri6dica de cariter operativo, que possa
servir aos Paises Membros para orientar sua politica de comercializagAo do
produto;

j) Analisar as possibilidades de complementagio industrial em todos os ramos de
atividade da inddistria agucareira;

k) Outros objetivos e funrSes que contribuam para o desenvolvimento do
principio bdsico contido no inciso a) deste artigo.

CAPITULO II. MEMBROS

Artigo 2. Sdo membros do Grupo todos os paises independentes da America
Latina e do Caribe, exportadores tradicionais de aqdcar, que tenham aceito ou
ratificado os presentes Estatutos conforme o artigo 37.

CAPITULO III. OBSERVADORES

Artigo 3. A Assemblia poderd aceitar, por unanimidade, a participagio de
paises observadores, que rednam os seguintes requisitos:
a) Ser independente;
b) Ser exportador tradicional de aqdcar;
c) Ser membro do Grupo dos 77; e
d) Ter manifestado expressamente seu desejo de participar do Grupo.

Artigo 4. A Assembl6ia poderd conceder, por unanimidade, o <,statusv de
observador a qualquer organizago intergovernamental regional ou sub-regional
da Am6rica Latina ou do Caribe que o tenha solicitado, da qual participem Paises
Membros do Grupo.

Uma vez concedido aquele Astatus>,, a organizago em questio deverA ser
representada por nacionais de Paises Membros do Grupo.

CAPITULO IV. ORGANIZA(AO

Artigo 5. 0 Grupo tern os seguintes 6rgfos permanentes:
a) A Assembl6ia; e
b) 0 Secretariado.

Artigo 6. A Assembleia 6 o 6rgdo supremo do Grupo e serd integrada por
todos os Paises Membros.

Cada Pais Membro designard urn representante e, se assim o desejar, um ou
mais suplentes e assessores.

Artigo 7. A Assembl~ia terfi poderes para examinar todos os assuntos da
competincia do Grupo, adotar resolur6es e decis6es, e formular recomenda96es
de conformidade com os presentes Estatutos.

Artigo 8. Como norma geral, a Assembl6ia celebrard um ou dois perfodos
ordinfrios de sess6es cada ano calenddtrio. Tamb~m poderfi celebrar periodos
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extraordind.rios de sess~es quando assim for decidido pela pr6pria Assembl6ia ou
quando o solicite a maioria dos Paises Membros.

Artigo 9. A data e lugar dos periodos ordindrios de sess6es serio
determinados pela Assembldia.

Artigo 10. Os perfodos de sess~es da Assembl6ia serio convocados pelo
Secrethio-Executivo e celebrar-se-io na sede do Secretariado ou, ainda, em
qualquer Pais Membro que oferera a sede onde serA celebrado o periodo de
sess6es em questdo.

Artigo 11. Os periodos de sess6es da Assembia deverdo ser convocados
com, pelo menos 30 dias de antecipagio. Corn a convocat6ria encaminhar-se-d o
projeto de agenda das sess6es.

Artigo 12. 0 qu6rum de qualquer reunido da Assembl6ia serfi constituido
pela presenra de dois tergos dos Paises Membros com direito a voto.

Artigo 13. A Assembl6ia terd as seguintes atribuig6es:
a) Adotar todas as medidas e decisoes que os Paises Membros considerem

necessdrias para o cumprimento dos objetivos e funq6es do Grupo, regulados
pelo artigo I dos presentes Estatutos:

b) Eleger e remover o Secret~rio-Executivo, o Secretario-Executivo-Adjunto, e
os Secretlrios-Assistentes do Grupo;

c) Aprovar o orgamento anual do Grupo e fixar a contribuirio de cada um dos
Paises Membros;

d) Aprovar o Piano de Trabalho do Secretariado;
e) Aprovar e modificar regulamentos;
f) Eleger o Presidente e dois Vice-Presidentes para cada periodo de sess6es;
g) Aceitar a participagAo dos observadores a que se referem os artigos 3 e 4 e

fixar as condi96es dessa participagio;
h) Constituir comiss6es especiais ou grupos de trabalho;
i) Decidir sobre a mudanga da sede do Secretariado;
j) Declarar a dissolugao do Grupo e a expiraigo dos presentes Estatutos;
k) Conhecer e aprovar as emendas aos presentes Estatutos;
1) Designar os Auditores Externos do Grupo; e
m) Interpretar os presentes Estatutos.

Artigo 14. Com excerdo das decis6es is quais se refere o inciso g) do
artigo 13, que serdo adotadas por unanimidade, a Assemblia adotard todas as
suas resolug5es e decis~es, e formulard todas as suas recomendar6es por maioria
de dois tergos dos Paises Membros corn direito a voto.

Artigo 15. Cada Pais Membro terd direito a um voto.

Artigo 16. 0 Secretariado 6 o 6rgdo executivo do Grupo e atuari de
conformidade corn os presentes Estatutos, os regulamentos e as decis6es da
Assembl6ia. Seri constituido por um SecretArio-Executivo, um Secretirio-
Executivo-Adjunto, os Secretrios-Assistentes e o pessoal que seja necessfirio. 0
Secretfirio-Executivo teri a representar,5o legal do Grupo.

Artigo 17. Cada um dos Paises Membros se compromete a respeitar o
cariter exclusivamente internacional das funq6es do Secretfio-Executivo, do
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Secretario-Executivo-Adjunto, dos Secretirios-Asistentes e do pessoal do
Secretariado e nao procurar influir sobre eles no desempenho de tais fung6es.

Artigo 18. 0 Secretariado teri sua sede na Cidade do Mexico, D. F.,
Estados Unidos Mexicanos.

Artigo 19. 0 Secretiio-Executivo, o Secretfrio-Executivo-Adjunto e os
Secret6irios-Assistentes serio eleitos por um periodo de tres anos e poderio ser
reeleitos uma s6 vez por igual periodo. Esses funcionarios deverdo ser nacionais
dos Parses Membros, e serdo designados segundo um crit6rio de rotatividade
entre esses Paises.

CAPITULO V. DISPOSII;6ES FINANCEIRAS

Artigo 20. Os Paises Membros pagario contribuir.6es ao orramento anual do
Grupo, as quais ser-o fixadas pela Assembl6ia conforme as seguintes bases:
a) Cada pals pagard uma quota minima igual para todos;
b) 0 saldo serd distribuido em proporAo direta ao volume de exportaqio de

ariicar de cada pais, correspondente A media dos tres anos imediatamente
anteriores ao exercicio orjamentArio de que se trate, para os quais se tenha, no
primeiro dia do exercicio, informaqAo publicada oficialmente pela OrganizagAo
Internacional do Afiicar ou por outra fonte que a Assembleia determine. A
Assembl6ia tambem poderd decidir que o saldo mencionado seja distribuido
tomando como base, conjuntamente corn o volume de exportagdo, a produio
de cada pais correspondente ao mesmo periodo indicado para fixar o volume
de exportagdo;

c) SerA estabelecida uma quota mixima cujo montante serA equivalente a uma
porcentagem do orgamento total que seja fixado pela Assembleia;

d) Se houver uma diferenga entre a soma das contribui96es calculadas de acordo
com os incisos a), b), e c) e o montante total do orgamento, essa diferenga serd
distribuida novamente com base no estabelecido no inciso b).

Artigo 21. a) Qualquer Pais Membro poderA contribuir de forma voluntiria
para um Fundo Especial, independente do orgamento, destinado ao financiamen-
to de programas e estudos, especialmente em mat6ria de intercambio cientifico e
tecnol6gico, que a Assembl6ia considere como de particular importAncia para o
Grupo;

b) Os paises admitidos como observadores, conforme o artigo 3 dos
Estatutos, pagario contribuir6es ao Fundo Especial, a titulo de retribuiro pelos
servigos e beneficios que recebam atrav6s de sua participar.do como observadores
do Grupo;

c) A Assembl6ia fixard um montante indicativo para a integralizagdo do
Fundo Especial, estimard o que poderiam os Paises Membros pagar a titulo de
contribuig6es voluntirias, e fixard o montante das contribuig6es dos paises
observadores; e

d) A Assembl6ia determinard as coindic6es de operagdo do Fundo Especial.

Artigo 22. 0 exercicio financeiro do Grupo coincidiri corn o ano calendirio.

Artigo 23. As despesas dos representantes 'as reuni~es do Grupo serfio
cobertas pelos seus respectivos paises.
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Artigo 24. As despesas relativas A organizago e A realizagio das reuni6es
correrio por conta do pais anfitrido, a menos que as reunibes sejam realizadas na
sede do Secretariado.

Artigo 25. As despesas ndo previstas no orgamento em que incorra o
Secretariado corn a celebragdo de periodos extraordinirios de sess6es serio
cobertas pelos Paises Membros na proporcdo das suas contribuiqr6es ao
orgamento anual.

Artigo 26. As contribuig6es ao orgamento anual serdo pagas em moeda
livremente conversivel e serdo exigiveis a partir do primeiro dia do exercicio
financeiro.

Artigo 27. Se algum membro ndo pagar sua contribuiro integral ao
orgamento anual no prazo de 6 meses a partir da data em que esta seja exigivel,
teri suspenso seu direito de voto na Assembl6ia.

Artigo 28. 0 Pais Membro cujo direito de voto tenha sido suspenso por falta
do pagamento de sua contribui~ro recuperard esse direito quando efetuar o
pagamento.

CAPITULO VI. PRIVILtGIOS E IMUNIDADES

Artigo 29. 0 Grupo terA personalidade juridica. Terd, especialmente, a
capacidade para contratar, adquirir e alienar bens m6veis e im6veis, e para iniciar
processos judiciais.

Artigo 30. 0 Grupo celebrari corn o Governo do pais no qual esteja
localizada a sede do Secretariado, tro logo quanto possivel, um convpnio, que
serf aprovado pela Assembl6ia, relativo A situardo juridica e aos privildgios e
imunidades do Grupo, do Secretariado, e do seu pessoal.

Artigo 31. 0 conv8nio previsto no artigo 30, que seri independente dos
presentes Estatutos, determinari as condig6es para a expiragdo do mesmo.

Artigo 32. A menos que se apliquem outras disposig6es sobre impostos, em
virtude do conv~nio previsto no artigo 30, o pais sede do Secretariado:
a) Concederi isengdo de impostos sobre a remuneragao paga pelo Grupo a seu

pessoal; e
b) Concederd isengdo de impostos sobre os haveres, rendas e outros bens do

Grupo.

Artigo 33. a) Os representantes dos Paises Membros terdo, durante sua
permanencia no territ6rio de um Pais Membro, para comparecer a reuni6es ou
outras atividades do Grupo, os privildgios e imunidades que aquele Pais Membro
lihes conceda, necessfrios para o cumprimento de suas fungres;

b) Os membros do pessoal do Secretariado e os peritos designados pelo
Grupo terdo, durante sua permanencia no territ6rio de um Pais Membro, os
privil6gios e imunidades que aquele pais lhes conceda, necessirios para o
cumprimento de suas fung6es; e

c) 0 Grupo, se o considerar necessdrio, negociari com os Paises Membros
um convenio sobre esses privil6gios e imunidades.
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CAPITULO VII. RELA( 6)ES COM 0 SELA

Artigo 34. A Assembl6ia poderd autorizar o Secretdrio-Executivo a
estabelecer relag6es de coordenagdo e informago corn o Secretdrio Permanente
do SELA, corn o objetivo de lograr a melhor cooperagdo possivel entre o Grupo e
o citado organismo.

CAPITULO VIII. DISPOSIC(ES FINAIS

Assinatura

Artigo 35. Os presentes Estatutos estario abertos A assinatura de todos os
paises independentes da Amdrica Latina e do Caribe exportadores tradicionais de
arficar, na IV Reunio do Grupo em Cali, Col6mbia, e continuarfio abertos A
assinatura desses paises na Secretaria de Relaq~es Exteriores dos Estados Unidos
Mexicanos, pais sede do Secretariado do Grupo. No ato da assinatura os
representantes dos paises indicardo se a assinatura estA sujeta a ratificario. A
referida Secretaria notificard cada assinatura aos Paises Membros e ao
Secretario-Executivo do Grupo.

Ratifica do

Artigo 36. Os presentes Estatutos estdo sujeitos a aceitardo mediante
assinatura ou entdo assinatura e ratificaga-o, se esse requisito for exigido pelas
disposir6es legais vigentes no respectivo pais. Os instrumentos de ratificargdo
serio depositados na Secretaria de Relares Exteriores dos Estados Unidos
Mexicanos. A mencionada Secretaria notificard cada dep6sito aos Paises
Membros e ao SecretArio-Executivo do Grupo.

Entrada em Vigor

Artigo 37. Os Estatutos entrario em vigor na data em que tenham sido
aceitos ou ratificados por dois terros dos Governos dos paises que integram o
Grupo.

Os paises cujos Governos devam ratificar os presentes Estatutos, de
conformidade corn suas disposig~es legais vigentes, serio considerados como
membros provis6rios, corn plenos direitos e obrigagoes, at6 o momento em que
adquiram a qualidade de Paises Membros mediante o dep6sito de seus
instrumentos de ratificacio.

Reservas

Artigo 38. Nfio se poderdo formular reservas a nenhuma das disposiq6es
dos presentes Estatutos.

Desligamento Voluntdrio

Artigo 39. Todo Pais Membro poderi desligar-se do Grupo e denunciar os
presentes Estatutos a qualquer momento, mediante pr6via notificar.do por escrito
ao depositArio, o qual a transmitiri aos Paises Membros e ao SecretArio-
Executivo.

O desligamento e a dendncia surtirdo efeito 90 dias depois de recebida a
notificagio pelo depositdrio.
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Ajuste de Contas

Artigo 40. No caso de desligamento de um Pais Membro, o Secretariado e o
Pais Membro efetuario todo ajuste de contas que couber, dentro de prazo de 90
dias estipulado no artigo precedente.

Nenhum Pais Membro que se tenha desligado terd direito a receber parte do
produto da liquidagio do Grupo ou de outros haveres deste.

Emendas

Artigo 41. Cada Pais Membro pode propor emendas aos presentes
Estatutos.

As emendas aos Estatutos, aprovadas pela Assembl6ia, formalizar-se-ao por
protocolos que entrardo em vigor uma vez que tenham sido aceitos ou ratificados
pelas duas tergas partes dos Paises Membros, mediante o dep6sinto do respectivo
instrumento.

Idiomas

Artigo 42. Sdo idiomas oficiais do Grupo os seguintes: Espanhol, Frances,
Ingles e Portugues.

Durafdo e expirafdo

Artigo 43. 1) Os presentes Estatutos terdo vig6ncia indefinida;

2) A Assembl'ia poder.4, a qualquer momento, por maioria das duas tergas
partes dos Paises Membros corn direito a voto, declarar terminados o Grupo e os
presentes Estatutos; e

3) Nfio obstante a dissolugdo do Grupo e a expiraggo dos Estatutos, a
Assembl6ia continuari existindo todo o tempo que se requeira para liquidar o
Grupo e dispor dos seus haveres, e terd, durante tal periodo, todas as faculdades
que lhe sejam necessdrias para esses fins.

EM Ft DO QUE, os subscritos, devidamente autorizados para tanto, por seus
respectivos governos, assinaram estes Estatutos nas datas que aparecem junto a
suas assinaturas.

APROVADOS na cidade de Cali, Col6mbia, aos doze dias do mes de margo de
mil novecentos setenta e seis, em quatro exemplares igualmente vlidos, nos
idiomas Espanhol, Frances, Ingles P Portugu~s. 0 Governo dos Estados Unidos
Mexicanos, como pais depositirio dos presentes Estatutos, enviari c6pias
devidamente autenticadas dos mesmos aos Governos dos demais paises
signatfirios.
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Pela Argentina: [CONRADO CARIOS BECKMAN]'
12/marzo/76
Ratificaci6n por articulo 37

Por Barbados:
[VALERIE T.MC. COMIE]
1 de julio 1976
Subject to ratification

Pela Bolivia:
[SERGIO LUPE MENDOZA]
12Imarzo/76

Pelo Brasil:
[PAULO DYRCEU PINHEIRO]
12/mar o/76
(Ad referendum do Congresso nacional)

Pela Colombia:
[JORGE RAMIREZ OCAMPO]
12/marzo/76
Sujeto a ratificaci6n

Pela Costa Rica:
[JORGE SANCHEZ M9NDEZ]
12/marzo/76 :
Requiere ratificaci6n legislativa

Por Cuba:
[RICARDO CABRISAS RUIZ]
12/marzo/76

Pelo Ecuador:
[JOSt RICARDO MARTINEZ C.]
16 juilo 1976

Por El Salvador:
[GUILLERMO RUBIO MELHADO]
12/marzo/76
Sujeto a ratificaci6n

f Names of signatories appearing between brackets were not legible and have been supplied by the Government
of Meco - Les noms des signataires donnes entre crochets itaient ilisibles et ont t6 fournis par le Gouvernement
mexicain.
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Pela Guatemala:

Pela Guyana:

Pelo Haiti:

Por Honduras:

Pela Jamaica:

Pelo Mexico:

Pela Nicaragua:

Pelo Panama:

Pelo Paraguay:

[RENt MONTES COBAR]
12/marzo/76
Sujeto a ratificaci6n

[FRANK NOEL]
March 12, 1976
Subject to ratification

[JEAN DOMINIQUE DAPHNIS]
1 de julio de 1976

[JOst RAM6N MARTINEZ PONCE]
12/marzo/76
Sujeto a ratificaci6n

[LLOYD BARNETT]
March 12, 1976
Subject to ratification

[FRANCISCO CAIlO ESCALANTE]
12/marzo/76
Ad referendum

[KLAUS SENGELMANN]
12/marzo/76
Sujeto a ratificaci6n

[JULIO E. SOSA]
12/marzo/76

[HUGO COUCHONNAL]
26-X-76
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Pelo Peru:
[ENRIQUE ESTREMADOYRO DEL CAMPO]
12/marzo/76

Pela Republica Dominicana:
[QUIRILLO VITORIO SANCHEZ]
12/marzo/76
Ad referendum

Por Trinidad Tobago: [WILFRED NAIMOOL]

March 12, 1976
(Subject to ratification)

Pela Venezuela:
[ROBERTO POCATERRA]
12/marzo/76
Ad referendum
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ANNEX A - ANNEXE A

[SPANISH TEXT-TEXTE ESPAGNOL]

No. 11122. CONVENIO CENTROAMERICANA DE INCENTIVOS FISCALES AL
DESARROLLO INDUSTRIAL

TERCER PROTOCOLO AL CONVENIO CENTROAMERICANO DE INCENTIVOS FISCALES AL

DESARROLLO INDUSTRIAL

Los Gobiernos de las Repdblicas de Guatemala, El Salvador, Nicaragua y Costa Rica,

Tomando en cuenta la necesidad de permitir a los Estados la puesta en prictica de
medidas correctivas que hagan posible la aplicaci6n ordenada del Convenio Cen-
troamericano de Incentivos Fiscales al Desarrollo Industrial y sus Protocolos, cuya
ejecuci6n y administraci6n regional se ban visto imposibilitadas por la anormalidad
prevaleciente en el Mercado Comdn Centroamericano desde la entrada en vigor de aquel
Instrumento y en raz6n de situaciones de fuerza mayor y calamidad pfiblica que desde tal
fecha han afectado a casi todos los paises miembros del Tratado General;

Reconociendo que la coyuntura econ6mica internacional de aumento en los precios de
los insumos industriales ha seguido incrementando los costos de las empresas que los
utilizan, lo que repercute negativamente en el nivel de vida de la mayorfa de la poblaci6n
centroamericana, raz6n por la cual es de la mfs alta conveniencia adoptar cuantas medidas
sean necesarias para evitar o atenuar tales consecuencias;

Considerando el compromiso de los Estados miembros de poner en vigor en el mds
corto plazo un nuevo r6gimen arancelario centroamericano, el cual habri de atender las
necesidades de las actividades productivas de la regi6n, en lo que se refiere a la protecci6n
que requieran para su establecimiento y para competir eficientemente en el Mercado
Comfin y frente a terceros paises;

Considerando, por otra parte, que las medidas de emergencia en defensa de la balanza
de pagos adoptadas por los Estados en el correspondiente Protocolo al Tratado General,
constituyen un importante elemento para el logro de las finalidades que motivaron su
establecimiento, por lo que es procedente prorrogar por un periodo razonable el
instrumento que las contiene;

Han decidido suscribir el presente Protocolo, que se denominari Tercer Protocolo al
Convenio Centroamericano de Incentivos Fiscales al Desarrollo Industrial, a cuyo efecto
han designado a sus respectivos Plenipotenciarios, a saber:
Su Excelencia, el seftor Presidente de la Repfiblica de Guatemala, al seftor Ramiro Ponce

Monroy, Ministro de Economfa,
Su Excelencia, el sefior Presidente de la Rep6blica de El Salvador, al sefior Roberto Ortiz

Avalos, Ministro de Economia,
Su Excelencia, el sefior Presidente de la Repdiblica de Nicaragua, al sefior Juan Jos6

Martinez L6pez, Ministro de Economia, Industria y Comercio,
Su Excelencia, el sefior Presidente de la Repfblica de Costa Rica, al sefior Rodolfo Quir6s

GonzAlez, Ministro de Economia, Industria y Comercio,
quienes, despu6s de haberse comunicado sus respectivos plenos poderes y de hallarlos en
buena y debida forma,

Acuerdan las siguientes modificaciones al Convenio Centroamericano de Incentivos
Fiscales al Desarrollo Industrial, a] Segundo Protocolo de este mismo Convenio suscrito el
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veinticinco de octubre de mil novecientos setenta y tres, modificado a su vez por el
Protocolo del doce de mayo de mil novecientos setenta y cinco, y al Protocolo al Tratado
General de Integraci6n Econ6mica Centroamericana (Medidas de Emergencia de Defensa
de la Balanza de Pagos), suscrito en San Jos6, capital de la Repdblica de Costa Rica, el
primero de junio de mil novecientos sesenta y ocho.

CAPITULO PRIMERO. MODIFICACIONES AL CONVENIO CENTROAMERICANO DE INCENTIVOS
FISCALES AL DESARROLLO INDUSTRIAL

Artculo 1. Se adicionan al capitulo II, Campo de Aplicaci6n, los siguientes
articulos:

"Artfculo 3 (uno bis). Tambi6n podrkn regirse por leyes o disposiciones de
caricter nacional las actividades productivas que a continuaci6n se mencionan:
a) Las artesanias y la pequefia industria; y
b) Las industrias de exportaci6n.

Para los efectos de este articulo se entiende por artesania cualquier actividad de
producci6n, transformaci6n o reparaci6n de bienes o prestaci6n de servicios, realizada
mediante un proceso en el que la intervenci6n personal constituye un factor
predominante, obteni~ndose un resultado final individualizado que no corresponde a
la producci6n industrial mecanizada y masiva.

Por pequefia industria se entiende todo establecimiento manufacturero dedicado a
la producci6n de articulos terminados, semiterminados o bienes intermedios, que
retina las siguientes condiciones:

i) Que provea ocupaci6n a un mdximo de treinta trabajadores;
ii) Que el valor de la maquinaria, equipo y herramientas no sea mayor de cincuenta

mil pesos centroamencanos ($CA 50.000.00);
iii) Que el duefio o gerente de la empresa desempefie tambidn labores administrativas

y t6cnicas;
iv) Que el proceso de producci6n se, base en tecnologias simples, utilizando

herramientas manuales, maquinaria o equipo mecdnico, pero que no dependa de
proceso o maquinaria automftica; y

v) Que utilice preferentemente materia prima de origen nacional o de los demds
paises centroamericanos."

"Articulo 3 (dos bis). Los Estados miembros se obligan a introducir las
modificaciones que sean necesarias a sus leyes de fomento de exportaciones, a fin de
evitar distorsiones en las relaciones de competencia dentro del Mercado Comdn
Centroamericano. Tal acci6n deberd realizarse dentro del plazo de un afio contado a
partir de la fecha en que entre en vigor la presente reforma."

Artfculo 2. El articulo 8, capitulo V, Beneficios Fiscales, queda en la siguiente
forma:

"Arttculo 8. Los beneficios fiscales que se otorgardn de acuerdo con este
Convenio son los siguientes:

Exenci6n total o parcial de derechos de aduana y demis gravdmenes conexos,
incluyendo los derechos consulares, pero no las cargas por servicios especificos, que
graven la importaci6n de los articulos que se mencionan a continuaci6n, cuando sean
indispensables para el establecimiento u operaci6n de las empresas y no pueda
disponerse de sustitutos centroamericanos adecuados en los t~rminos del plrafo
primero del articulo IX del Tratado General de Integraci6n Econ6mica Centroamerica-
na y su reglamento:
a) Maquinaria y equipo;
b) Materias primas, productos semielaborados y envases; y
c) Combustibles estrictamente para el proceso industrial, excepto gasolina. No se

concederA esta franquicia a empresas industriales para sus operaciones de
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transporte, ni para la generaci6n de su propia energia cuando exista suministro
adecuado por plantas de servicio plbico.

No obstante lo dispuesto en los incisos anteriores, los Estados miembros podrin
otorgar, cuando lo estimen pertinente, exenci6n del impuesto sobre la renta y sobre las
utilidades para la empresa y para los socios, por los ingresos provenientes de las
actividades calificadas, hasta por los porcentajes y plazos que establece este Convenio.
No se concederd la exenci6n cuando dichas empresas o socios se hallen sujetos en otros
paises a impuestos que hagan inefectiva esta exenci6n.

Podrfn asimismo otorgar exenci6n de impuestos sobre los activos y sobre el
patrimonio pagaderos por la empresa o por sus propietarios o accionistas por concepto
de las actividades calificadas, hasta por los porcentajes y plazos que determina este
Instrumento.

Para los fines del presente articulo, cada uno de los Estados miembros estableceri
las disposiciones que considere pertinente."

Artfculo 3. Lo establecido en los dos Oltimos pirrafos del articulo precedente se
entenderA sin perjuicio de lo dispuesto en el articulo 9 del Convenio Centroamericano de
Incentivos Fiscales al Desarrollo Industrial.

Arftculo 4. Se adiciona al capitulo VI, Otorgamiento de Beneficios, el siguiente
articulo:

"Art(culo 19 (bis). Las empresas que se propongan invertir en la ampliaci6n de sus
respectivas plantas para la fabricaci6n de los productos a que se refiere este articulo,
recibirfn, por tal ampliaci6n, los beneficios que corresponden a las industrias nuevas
del grupo "A".

Los beneficios respectivos s6lo se otorgarfn a aquellas empresas cuya inversi6n
adicional no sea inferior al porcentaje de la inversi6n inicial que sefiale el reglamento y
que, mediante la ampliaci6n de la capacidad productiva o la integraci6n de los procesos
manufactureros de sus correspondientes plantas:
i) Produzcan materias primas industriales o bienes de capital; o
ii) Produzcan envases, articulos semielaborados o de consumo, siempre que por lo

menos el cincuenta por ciento del valor total de las materias primas, envases y
productos semielaborados utilizados en la producci6n ampliada, sean de origen
centroamericano."

[Articulo 5.] El articulo 20, capitulo VI, Otorgamiento de Beneficios, queda asi:
"Arfculo 20. Las empresas calificables distantas de las contempladas en el

articulo anterior, que se propongan invertir en la ampliaci6n de sus plantas industriales,
recibirin finicamente exenciones aduaneras sobre la importaci6n de maquinaria y
equipo, por los montos y plazos correspondientes al grupo de clasificaci6n que les fuere
aplicable, y exenci6n de impuestos sobre los activos y sobre el patrimonio en la forma y
condiciones que sefiala el articulo 8 de este Convenio. La exenci6n de impuestos sobre
los activos y sobre el patrimonio se aplicari, en su caso, s6lo a la inversi6n adicional".

Art(culo 6. El articulo 25, capitulo VII, Coordinaci6n, queda asi:
"Articulo 25. Las empresas que se propongan dedicarse a industrias que existan en

uno o mfs de los parses, pero no en otros, podrfn ser clasificadas en los jiltimos como
nuevas a nivel nacional, otorgindoseles los beneficios correspondientes a dicha
condici6n y a la clasificaci6n se les asigne dentro de los grupos a que se refiere el
articulo 5 de este Convenio."
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Artfculo 7. El articulo 26, capitulo VII, Coordinaci6n, queda asi:

"Arttculo 26. Cuando una empresa considere que se ha roto la relaci6n de
competitividad con otra que estuviera gozando, en cualquier pals centroamericano, de
exenciones o reducciones de impuestos sobre la importaci6n de materias primas,
productos semielaborados y envases otorgadas conforme a las disposiciones de este
Convenio y sus Protocolos, podrfi recurrir alas autoridades competentes de su pals para
que se le otorguen, en la medida que sea necesario para restablecer la relaci6n de
competitividad, hasta iguales exenciones a las disfrutadas por aqu6lla para la
importaci6n de los mencionados productos.

La sola diferencia de tales beneficios fiscales entre empresas, serb suficiente para
estimar que se ha roto la relaci6n de competitividad en perjuicio de la que los tenga
menores o no goce de ellos.

La autoridad del pals a que se refiere el ptrrafo primero de este articulo, deberi
presentar el caso a la SIECA, para que 6sta certifique el hecho de la disparidad de
beneficios dentro de un plazo de 10 dlas hMbiles despu6s de recibida la petici6n. Si
agotado el plazo anterior no se produjera la certificaci6n a que estf obligada la
Secretarla, la Autoridad Administrativa resolveri de conformidad con los elementos de
juicio de que disponga.

La correspondiente autoridad, por medio de la Secretarla, comunicari a los demfis
gobiernos los acuerdos o decretos en los que conceda el beneficio, a fin de que 6stos, si
consideran improcedente el otorgamiento de tales beneficios, puedan ejercitar las
acciones pertinentes ante el foro u 6rgano regional que corresponda."

CAPITULO SEGUNDO. MODIFICACIONES AL SEGUNDO PROTOCOLO AL CONVENIO CEN-
TROAMERICANO DE INCENTIVOS FISCALES AL DESARROLLO INDUSTRIAL

Articulo 8. El articulo 3 del Segundo Protocolo al Convenio Centroamericano de
Incentivos Fiscales al Desarrollo Industrial, reformado por el articulo 2 del Protocolo que
lo modific6, queda asi:

"Art(culo 3. La Autoridad Administrativa de cada Estado Contratante podri
otorgar a las empresas mencionadas en el articulo primero, por un perlodo que no
excederfi del que se indica en el articulo 13 de este Instrumento, exoneraci6n de
derechos aduaneros sobre la importaci6n de materias primas, productos
semielaborados, envases, maquinarin y equipo que tales empresas utilicen
exclusivamente en su proceso industrial.

Los beneficios correspondientes comenzarfin a surtir efecto a partir de la fecha de
vigencia del acto administrativo en que se otorguen, sea 6ste decreto, acuerdo, contrato
o resoluci6n. Cuando se trate de materias primas, productos semielaborados y envases,
tales incentivos no sobrepasarfn en ningfin caso el porcentaje mfis bajo de que haya
disfrutado la empresa solicitante o cualquier otra centroamericana que produzca iguales
artfculos y cuyos beneficios hayan vencido o venzan entre el 1 de enero de 1973 y el 31
de diciembre de 1983. Cuando se refieran a maquinaria y equipo, las exoneraciones
podri.n otorgarse en su totalidad."

Artkculo 9. El articulo 13 del Segundo Protocolo al Convenio Centroamericano de
Incentivos Fiscales al Desarrollo Industrial, reformado por el articulo 6 del Protocolo que
lo modific6, queda asf:

"Art(culo 13. Extender hasta el 31 de diciembre de 1983 la vigencia de este
Protocolo y de los beneficios que se otorguen conforme al mismo.

No obstante lo anterior, el presente Instrumento cesarf en sus efectos antes de esa
fecha, en el momento en que se ponga en vigor el nuevo Regimen Arancelario
Centroamericano".
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CAPITULO TERCERO. MODIFICACIONES AL PROTOCOLO AL TRATADO GENERAL DE INTEGRA-
CI6N ECON6MICA CENTROAMERICANA

(MEDIDAS DE EMERGENCIA DE DEFENSA DE LA BALANZA DE PAGOS)

Artculo 10. Se modifica el articulo P° del Protocolo que prorroga la vigencia del
Protocolo al Tratado General de Integraci6n Econ6mica Centroamericana (Medidas de
Emergencia de Defensa de la Balanza de Pagos), suscrito en Managua, Nicaragua, el
quince de octubre de mil novecientos setenta y tres, el cual queda asf:

"Articulo 1? Extender hasta el ocho de noviembre de mil novecientos ochenta y
tres, la vigencia del Protocolo al Tratado General de Integraci6n Econ6mica
Centroamericana (Medidas de Emergencia de Defensa de la Balanza de Pagos) y sus
anexos 1, 2 y 3, suscrito el P de junio de 1968 en la capital de la Repiblica de Costa
Rica."

CAPITULO CUARTO. DISPOSICIONES FINALES Y TRANSITORIA

Articulo 11. Quedan sin valor ni efecto las clasificaciones, reclasificaciones o
equiparaciones otorgadas en los pases centroamericanos con base en leyes nacionales de
fomento a la industria manufacturera, y cuyos acuerdos, decretos, contratos o
resoluciones no hayan sido publicados en las correspondientes Gacetas o Diarios Oficiales
a la fecha de entrada en vigor del presente Instrumento.

Articulo 12. Se derogan el articulo 24 del Convenio Centroamericano de Incentivos
Fiscales al Desarrollo Industrial; y, en lo que se le opongan a este dltimo, todas las leyes o
disposiciones nacionales que otorguen beneficios fiscales a las actividades productivas
manufactureras distintas de las expresamente contempladas en los articulos 3 y 3 (uno bis)
de dicho Convenio, asi como aquellas que de cualquier manera obstaculicen, impidan o
distorsionen el cumplimiento del presente Instrumento. En consecuencia, salvo lo
dispuesto en el citado Convenio y sus Protocolos, los Estados Contratantes se obligan a no
conceder beneficios fiscales a la industria manufacturera con base en leyes o disposiciones
nacionales.

Artfculo 13. El presente Instrumento queda abierto a la adhesi6n de cualquier
Estado centroamericano que no lo hubiere suscrito originalmente.

Artculo 14. Salvo lo dispuesto en los articulos 9 y 10 anteriores, la duraci6n de este
Protocolo queda condicionada a la del Convenio Centroamericano de Incentivos Fiscales al
Desarrollo Industrial.

Articulo 15. Este Protocolo serA sometido a ratificaci6n en los Estados Contratantes
de conformidad con sus respectivas normas constitucionales o legales, y entrarg en vigor
en cada pas ocho dias despu6s de la fecha en que se deposite el respectivo Instrumento de
ratificaci6n. No obstante lo anterior, el plazo a que se refiere el dltimo pfrrafo del
articulo 17 de este Protocolo comenzari a contarse a partir del dep6sito del tercer
instrumento de ratificaci6n. Igual ndmero de dep6sitos serA necesario para la aplicaci6n
regional del Reglamento a que se refiere el articulo 18 del presente Instrumento.

Artaculo 16. La Secretaria General de la Organizaci6n de Estados Centroamericanos
(ODECA) serfi la depositaria del presente Protocolo y enviard copias certificadas del
mismo a la Cancillerfa de cada uno de los Estados Contratantes, y a la Secretarfa
Permanente del Tratado General de Integraci6n Econ6mica Centroamericana, a las cuales
notificar inmediatamente del dep6sito de cada uno de los instrumentos de ratificaci6n. Al
entrar en vigor el Instrumento procederi tambidn a enviar copia certificada del mismo a la

'Secretaria General de la Organizaci6n de las Naciones Unidas, para los fines de registro
que sefiala el articulo 102 de la Carta de esa Organizaci6n.

Artculo 17 (Transitorio). Cuando una empresa industrial considere que se ha roto la
relaci6n de competitividad con otra que en su pats o en cualquier otro de Centroam~rica
produzca los mismos artfculos y que haya sido clasificada, reclasificada, equiparada o, en
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general, favorecida con incentivos fiscales con base en leyes nacionales antes de la fecha
de entrada en vigor del presente Instrumento, por raz6n de los beneficios fiscales
otorgados a esta gltima, podrd pedir a la correspondiente Autoridad Administrativa que se
le otorguen hasta iguales beneficios para restablecer la relaci6n de competitividad.

La Autoridad Administrativa solicitard a la SIECA un informe acerca de los
beneficios de que disfrute la empresa respecto de la cual se estime rota la relaci6n de
competitividad, y aquella Secretaria deberd rendir tal informe dentro de los diez dias
h~biles siguientes al que recibi6 la solicitud. De no producirse el informe la Autoridad
Administrativa procederd de acuerdo con los datos de que disponga.

El plazo para presentar las solicitudes a que se refiere este articulo serg de un afio
improrrogable, contado en la forma que se indica en el articulo 15 precedente, vencido el
cual no podri admitirse ninguna petici6n de equiparaci6n de beneficios con las empresas a
que se refiere el presente Articulo.

Artfculo 18. Los Estados miembros adoptarin un reglamento a este Convenio, en el
sefio de la reuni6n de Viceministros de Economia de Centroam6rica.

EN TESTIMONIO DE LO CUAL, los respectivos Plenipotenciarios firman el presente
Protocolo en la ciudad de San Jos6, capital de la Repfiblica de Costa Rica, el dia treinta y
uno de agosto de mil novecientos setenta y siete.

Por el Gobiemo de Guatemala:
RAMIRO PONCE MONROY

Por el Gobierno de El Salvador:
ROBERTO ORTiZ AVALOS

Por el Gobierno de Nicaragua:
JUAN JOS9 MARTfNEZ L6PEZ

Por el Gobierno de Costa Rica:
RODOLFO QuIR6S GONZALEZ
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[TRANSLATION-TRADUCTION]

No. 11122. CENTRAL AMERICAN AGREEMENT ON FISCAL INCENTIVES TO
INDUSTRIAL DEVELOPMENT. SIGNED AT SAN JOSA ON 31 JULY 1962

THIRD PROTOCOL 2 TO THE ABOVE-MENTIONED AGREEMENT. SIGNED AT SAN JOSt ON
31 AUGUST 1977

Authentic text: Spanish.
Registered by the Organization of Central American States, acting on behalf of the Parties,

on 5 August 1981.

The Governments of the Republics of Guatemala, El Salvador, Nicaragua and Costa
Rica,

Taking into account the need to enable the States to implement corrective measures to
permit the orderly application of the Central American Agreement on fiscal incentives to
industrial development and its Protocols,' the execution and regional administration of
which have been prevented by the abnormal situation prevailing in the Central American
Common Market since the entry into force of that Instrument and because of situations of
force majeure and public disaster which have affected almost all the member countries of
the General Treaty3 since that time;

Recognizing that the International economic trend towards higher prices for industrial
inputs has continually increased the costs to companies using them, with adverse
repercussions on the standard of living of the majority of the Central American population,
for which reason it is highly advisable to adopt whatever measures are necessary to prevent
or mitigate such consequences;

Considering the commitment of the member States to put into effect as soon as
possible a new Central American tariff rdgime meeting the needs of the productive
activities of the region with respect to the protection which they require for their
establishment and in order to compete effectively in the Common Market and with third
countries;

Considering, moreover, that the emergency mealures to protect the balance of
payments adopted by the States in the relevant Protocol to the General Treaty constitute
an important element for achieving the aims that motivated their introduction, and that it is
therefore appropriate to extend for a reasonable period the instrument containing them;

Have decided to sign this Protocol, to be known as the Third Protocol to the Central
American Agreement on fiscal incentives to industrial development, and for that purpose
have appointed as their respective plenipotentiaries:

United Nations, Treaty Series, vol. 780, p. 203, and annex A in volumes 908 and 982.
Came into force in respect of the following States on the dates indicated, i.e., eight days after the deposit of the

instruments of ratification with the General Secretariat of the Organization of Central American States, in
accordance with article 15.

Date of deposit Date of deposit
of the instrument of the instrument

State of ratification State of ratification
Costa Rica ............. 21 December 1977 Guatemala.. ........... 9 January 1978

(With effect from 29 De- (With effect from 17 Jan-
cember 1977.) uary 1978.)

El Salvador ............. 22 December 1977 Nicaragua .............. 24 April 1978
(With effect from 30 De- (With effect from 2 May
cember 1977.) 1978.)

1 See "General Treaty on Central American Economic Integration between Guatemala, El Salvador, Honduras
and Nicaragua, si ged at Managua on 13 December 1960," in United Nations, Treaty Series, vol. 455, p. 3.

4 bid., vol. 755, p. 207.
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His Excellency the President of the Republic of Guatemala, Mr. Ramiro Ponce Monroy,
Minister of Economic Affairs;

His Excellency the President of the Republic of El Salvador, Mr. Roberto Ortiz Avalos,
Minister of Economic Affairs;

His Excellency the President of the Republic of Nicaragua, Mr. Juan Jos6 Martinez
L6pez, Minister of Economic Affairs, Industry and Trade;

His Excellency the President of the Republic of Costa Rica, Mr. Rodolfo Quir6s GonzAlez,
Minister of Economic Affairs, Industry and Trade;

who, having exchanged their respective full powers, found in good and due form,

Have agreed on the following amendments to the Central American Agreement on
fiscal incentives to industrial development, to the Second Protocol thereto signed on
25 October 1973,1 amended in turn by the Protocol of 12 May 1975,2 and to the Protocol to
the General Treaty on Central American Economic Integration (Emergency measures to
protect the balance of payments), signed at San Josd, capital of the Republic of Costa Rica,
on 1 June 1968:
CHAPTER I. AMENDMENTS TO THE CENTRAL AMERICAN AGREEMENT ON FISCAL INCEN-

TIVES TO INDUSTRIAL DEVELOPMENT

Article 1. The following articles shall be added to chapter II, Application:

"Article 3 bis. The productive activities mentioned below may also be governed
by national laws or regulations:
(a) Handicrafts and small-scale industry; and
(b) Export industries.

For the purposes of this article, handicrafts means any activity of production,
processinp or repair of goods or provision of services involving a process in which
personal intervention is a major factor, yielding an individualized final result unlike
that achieved by large-scale mechanized industrial production.

Small-scale industry means any manufacturing establishment devoted to the
production of finished or semi-finished articles or intermediate goods that meets the
following conditions:

(i) It provides employment for a maximum of 30 workers;
(ii) The value of the machinery, equipment and tools is not greater than fifty thousand

Central American pesos ($CA50,000);
(iii) The owner or manager of the enterprise also performs administrative and

technical tasks;
(iv) The production process is based on simple technology, using manual tools and

manually-operated machinery or equipment and is not dependent on automated
processes or machinery; and

(v) It preferably uses domestic raw materials or raw materials originating in the other
Central American countries."

"Article 3 ter. Member States undertake to introduce the necessary amendments
to their laws on the promotion of exports in order to avoid imbalances in competitive
positions within the Central American Common Market. Such action shall be taken
within a period of one year from the date of entry into force of this amendment.'7

Article 2. Article 8 in chapter V, Fiscal Benefits, shall be worded as follows:

United Nations, Treaty Series, vol. 908, p. 104.
2 Ibid., vol. 982, p. 363.
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"Article 8. The fiscal benefits to be granted in accordance with this Agreement are
as follows:

Total or partial exemption from customs duties and related charges, including
consular dues but not charges for specific services, levied on the importation of the
articles listed below, when such articles are essential for the establishment or
operation of the enterprises and no suitable Central American substitutes are available
under the terms of article IX, first paragraph, of the General Treaty on Central
American Economic Integration and its regulation:
(a) Machinery and equipment;
(b) Raw materials, semi-finished goods and containers; and
(c) Fuels for exclusive use in the industrial process proper, except petrol. No

exemption in respect of this item shall be granted to an industrial enterprise for its
transport operations, or for the generation of its own power when there is an
adequate supply provided by public utility plants.

Notwithstanding the provisions of the above subparagraphs, member States may,
when they see fit, grant exemption for the enterprise and its partners, from
income and profits taxes on earnings from the qualifying activities, not exceeding
the percentages and the periods established by this Agreement. This exemption
shall not be granted if the enterprise or its partners are subject in other countries
to taxes that make the exemption ineffective.

Exemption may also be granted from taxes payable on assets and net worth by the
enterprise or by its owners or shareholders in respect of the qualifying activities,
not exceeding the percentages and the periods established in this Instrument.

For the purposes of this article, each of the member States shall establish any
regulations which it considers appropriate".

Article 3. The provisions of the last two paragraphs of the preceding article shall be
without prejudice to the provisions of article 9 of the Central American Agreement on
fiscal incentives to industrial development.

Article 4. The following article shall be added to chapter VI, Grant of Benefits:
"Article 19 bis. An enterprise that proposes to invest in the expansion of its plant

for the manufacture of the goods referred to in this article shall be granted, on the
basis of such expansion, the benefits allocated to new industries in group "A".

The relevant benefits shall be granted only to those enterprises whose additional
investment is not less than the percentage of the initial investment referred to in the
regulation and which, as the result of the expansion of production capacity or the
integration of the manufacturing processes of its relevant plants:
(i) Produce industrial raw materials or capital goods; or

(ii) Produce containers, semi-finished or consumer goods, on condition that at least
50 per cent of the total value of the raw materials, containers and semi-finished
goods used in the expanded production process are of Central American origin."

Article 5. Article 20 in chapter VI, Grant of Benefits, shall read as follows:
"Article 20. A qualifying enterprise other than those envisaged in the preceding

article that proposes to invest in the expansion of its industrial plant shall be granted
only a customs exemption on imports of machinery and equipment for the amounts
and periods specified for the applicable classification grouj and exemption from taxes
on assets and net worth in the form and under the conditions specified in article 8 of
this Agreement. The exemption from taxes on assets and net worth shall apply only to
the additional investment".

Article 6. Article 25 of chapter VII, Co-ordination, shall read as follows:
"Article 25. Enterprises that propose to engage in industries that exist in one or

more of the countries, but not in others, may be classified at the national level in the
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latter countries as new industries and be granted the benefits applicable to such
industries and to that of the groups set out in article 5 in which it is classified."

Article 7. Article 26 of chapter VII, Co-ordination, shall read as follows:

"Article 26. Where an enterprise considers that its competitive position has
suffered with regard to another enterprise which, in any Central American country,
has been accorded exemptions or reductions of taxes on imports of raw materials,
semi-finished goods and containers granted in accordance with the provisions of this
Agreement and its Protocols, it may apply to the competent authorities of its own
country to grant it, to the extent required to restore its competitive position,
exemptions up to the amount accorded to the other enterprise for the import of the
products referred to.

The difference in such fiscal benefits between enterprises shall in itself be
sufficient to show that the competitive position has been affected to the detriment of
those enterprises which have been accorded fewer benefits or none at all.

The authority in the country to which the first paragraph of this article refers shall
submit the case to the Permanent Secretariat of the General Treaty on Central
American Economic Integration (SIECA) in order for it to certify the existence of a
disparity of benefits within a period of 10 working days from the receipt of the
application. If the Secretariat has not produced the required certification before the
expiry of the above period, the Administrative Authority shall settle the matter in the
light of the information available to it.

The authority in question, through the Secretariat, shall transmit to the other
Governments the agreements or decrees in which the benefit is granted, so that, if the
Governments consider the granting of such benefits to be inappropriate, they may take
suitable action in the relevant regional forum or body."

CHAPTER II. AMENDMENTS TO THE SECOND PROTOCOL TO THE CENTRAL AMERICAN
AGREEMENT ON FISCAL INCENTIVES TO INDUSTRIAL DEVELOPMENT

Article 8. Article 3 of the Second Protocol to the Central American Agreement on
fiscal incentives to industrial development, modified by article 2 of the Protocol which
amended it, shall read as follows:

"Article 3. The Administrative Authority of each Contracting State shall be able to
grant to the enterprises mentioned in article 1, for a period which shall not exceed that
specified in article 13 of this Instrument, exemption from customs duties on the
import of raw materials, semi-finished goods, containers, machinery and equipment
which those enterprises use exclusively in their industrial processes.

The corresponding benefits shall take effect from the date of entry into force of
the administrative act, whether a decree, order, contract or ruling, under which they
are granted. In the case of raw materials, semi-finished goods and containers, such
incentives shall in no case exceed the lowest percentage enjoyed by the enterprise
requesting exemptions, or by any other Central American enterprise that produces
equivalent articles and whose benefits have lapsed or will lapse between 1 January
1973 and 31 December 1983. For machinery and equipment, the exemptions may be
granted in their totality."

Article 9. Article 13 of the Second Protocol to the Central American Agreement on
fiscal incentives to industrial development, modified by article 6 of the Protocol that
amended it, shall read as follows:

"Article 13. The period of validity of this Protocol and of the benefits granted
under it shall be extended to 31 December 1983.

Notwithstanding the above, this Instrument shall cease to have effect before that
date upon the entry into force of the new Central American Tariff Rdgime".
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CHAPTER III. AMENDMENTS TO THE PROTOCOL TO THE GENERAL TREATY ON CENTRAL
AMERICAN ECONOMIC INTEGRATION

(EMERGENCY MEASURES TO PROTECT THE BALANCE OF PAYMENTS)

Article 10. Article I of the Protocol extending the validity of the Protocol to the
General Treaty on Central American economic integration (Emergency measures to
protect the balance of payments), signed at Managua, Nicaragua, on 15 October 1973,1 is
amended to read as follows:

"Article 1. To extend until 8 November 1983 the validity of the Protocol to the
General Treaty on Central American Economic Integration (Emergency measures to
protect the balance of payments) and its annexes 1, 2 and 3, concluded on 1 June 1968
in the capital of the Republic of Costa Rica".

CHAPTER IV. FINAL PROVISIONS AND INTERIM PROVISION

Article 11. Classifications, reclassifications or equivalences granted in the Central
American countries on the basis of national laws promoting manufacturing industries shall
be invalid and without effect if the agreements, decrees, contracts or decisions in question
had not been published in the relevant Official Gazettes or Journals before the date of
entry into force of this Instrument.

Article 12. Article 24 of the Central American Agreement on fiscal incentives to
industrial development is repealed, as are, to the extent that they contradict the
Agreement, all national laws or regulations which grant fiscal benefits to productive
manufacturing activities other than the ones expressly considered in articles 3 and 3 bis of
the Agreement, as well as those which in any manner impede, prevent or distort the
implementation of this Instrument. Consequently, except as provided in the above-
mentioned Agreement and its Protocols, the Contracting States undertake not to grant
fiscal benefits to the manufacturing industry on the basis of national laws or regulations.

Article 13. This Instrument shall remain open for accession by any Central American
State which had not originally signed it.

Article 14. Except as provided in articles 9 and 10 above, the duration of this
Protocol shall be contingent upon that of the Central American Agreement on fiscal
incentives to industrial development.

Article 15. This Protocol shall be submitted for ratification in the Contracting States
in conformity with their respective constitutional or legislative procedures, and shall enter
into force in each country eight days after the date of deposit of the relevant instrument of
ratification. Notwithstanding the above, the period referred to in the last paragraph of
article 17 of this Protocol shall be reckoned from the deposit of the third instrument of
ratification. The same number of deposits shall be required for the regional application of
the regulation referred to in article 18 of this Instrument.

Article 16. The General Secretariat of the Organization of Central American States
(ODECA) shall act as depositary of this Protocol and shall send a certified copy thereof to
the Ministry of Foreign Affairs of each of the Contracting States and to the Permanent
Secretariat of the General Treaty on Central American Economic Integration, and shall
notify them forthwith of the deposit of each instrument of ratification. Upon the entry into
force of this Instrument, it shall also transmit a certified copy thereof to the Secretariat of
the United Nations for registration in conformity with Article 102 of the United Nations
Charter.

Article 17 (Interim). Where an industrial enterprise considers that its competitive
position with regard to another enterprise which, in its own country or in any other Central
American country, produces the same goods and which has been classified, reclassified,

United Nations, Treaty Series, vol. 908, p. 97.
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given equivalence or, in general, favoured with fiscal incentives on the basis of national
laws before the date of entry into force of this Instrument has suffered by reason of the
fiscal benefits granted to the latter enterprise, it may apply to the competent
Administrative Authority to grant it benefits up to the same amount in order to restore its
competitive position.

The Administrative Authority shall request from SIECA a report on the benefits
enjoyed by the enterprise with which the competitive position considered to have suffered,
to be submitted within 10 working days after receipt of the request by the Secretariat. If no
such report is provided, the Administrative Authority shall proceed using the data available
to it.

The period allowed for submission of the applications referred to in this article shall be
one year, non-renewable and reckoned in the manner indicated in article 15 above. When
that period has expired, no application for equality of benefits with the enterprises referred
to in this article shall be accepted.

Article 18. The member States shall adopt a regulation to this Agreement at the
meeting of Deputy Ministers of Economic Affairs of Central America.

IN WITNESS WHEREOF, the respective plenipotentiaries have signed this Protocol in the
city of San Jos6, capital of the Republic of Costa Rica, on 31 August 1977.

For the Government of Guatemala:
RAMIRO PONCE MONROY

For the Government' of El Salvador:
ROBERTO ORTIZ AVALOS

For the Government of Nicaragua:
JUAN JOSt MARTINEZ L6PEZ

For the Government of Costa Rica:
RODOLFO QumOs GONZALEZ
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[TRADUCTION - TRANSLATION]

No 11122. ACCORD CENTRAM9RICAIN RELATIF AUX STIMULANTS FISCAUX
DU PPVELOPPEMENT INDUSTRIEL. SIGNt A SAN JOSP, LE 31 JUILLET
1962

TROISIkME PROTOCOLE 2 A L'ACCORD SUSMENTIONNt. SIGN A SAN JOS]e LE 31 AOOT 1977

Texte authentique: espagnol.
Enregistri par l'Organisation des Atats d'Amgrique centrale, agissant au nom des Parties,

le 5 aoflt 1981.

Les Gouvernements des R6publiques du Guatemala, d'EI Salvador, du Nicaragua et
du Costa Rica,

Considdrant qu'il faut permettre aux Etats d'appliquer des mesures correctives en vue
de 'exkcution ordonn6e de l'Accord centramtricain relatif aux stimulants fiscaux du
d~veloppement industriel et de ses Protocoles qu'il n'a pas &t6 possible de mettre en
oeuvre et d'administrer au niveau r6gional du fait des circonstances anormales qui, depuis
1'entr6e en vigueur dudit Accord, prevalent au sein du March6 commun centram~ricain et
des situations de force majeure et de calamit6 publique que la quasi-totalit6 des pays
signataires du Trait6 g6ntral ont connues depuis lors;

Admettant que la conjoncture 6conomique internationale, caract6riste par l'ench6ris-
sement des facteurs de production industriels, a continu6 i accroitre les d~penses des
entreprises qui les utilisent et, partant, a eu des effets adverses sur le niveau de vie de la
majorit6 de la population centramtricaine, ce qui rend hautement souhaitable l'adoption de
mesures propres A pallier ou att6nuer ces effets;

Considrant que les Etats membres se sont engages a appliquer dans les plus brefs
d6lais un nouveau regime tarifaire centram~ricain qui devra offrir aux activit6s de
production de la r6gion la protection dont elles ont besoin pour s'6tablir et s'assurer une
position concurrentielle efficace sur le March6 commun et face A des pays tiers;

Considtrant par ailleurs que, pour maintenir la balance des paiements, let Etats ont,
dans le Protocole 4 au Trait6 g6n~ral, arrt6 des dispositions d'urgence qui peuvent
sensiblement aider A atteindre les objectifs qui ont motiv6 leur 6tablissement, et qu'en
consequence il convient de proroger durant des d6lais raisonnables l'instrument oil elles
sont dnonc6es ;

Ont d6cid6 de signer le pr6sent Protocole qui se d6nommera Troisi~me Protocole A
l'Accord centram6ricain relatif aux stimulants fiscaux du d6veloppement industriel et ont,
a cet effet, nomm6 pour leurs plnipotentiaires, A savoir:
Son Excellence le Pr6sident de la R6publique du Guatemala, M. Ramiro Ponce Monroy,

Ministre de l'6conomie;
Nations Unies, Recueil des Traitis, vol. 780, p. 203, et annexe A des volumes 908 et 982.

2 EntrE en vigueur e l'6gard des Etats suivants aux dates indiqu6es, soit huit jours aprbs le depat auprs du
Secrd'ariat g:n~ral de l'Organisation des Etats d'Amirique centrale des instruments de ratification, conformement A
I'article 15.

Date du dipOt Date du dtpdt
de l'instrument de l'instrument

Etat de ratification Etat de ratification

Costa Rica ...... 21 d~cembre 1977 Guatemala ............... 9 janvier 1978
(Avec effet au 29 dcembre (Avec effet au 17 janvier

1977.) 1978.)
El Salvador ....... 22 d~cembre 1977 Nicaragua ................ 24 avril 1978

(Avec effet au 30 d~cembie (Avec effet au 2 mai 1978.)1977.)

Voir *Trait6 g~n~ral d'integration Economique de l'Amtrique centrale entre le Guatemala, ie Salvador. le
Honduras et le Nicaragua, signe A Managua le 13 d~cembre 1960.., dans le Recueil des Traitis des Nations Unies,
vol. 455, p. 3.Sbid., vol. 755, p. 207.
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Son Excellence le Pr6sident de la R6publique d'El Salvador, M. Roberto Ortiz Avalos,
Ministre de l'6conomie;

Son Excellence 16 President de la R6publique du Nicaragua, M. Juan Jos6 Martinez L6pez,
Ministre de l'6conomie, de l'industrie et du commerce;

Son Excellence le President de la R6publique du Costa Rica, M. Rodolfo Quir6s GonzAlez,
Ministre de l'dconomie, de l'industrie et du commerce;

lesquels, apres avoir dchang6 leurs pouvoirs respectifs et les avoir trouv6s en bonne et due
forme,

Sont convenus d'apporter les modifications suivantes A l'Accord centramdrican relatif
aux stimulants fiscaux du dlveloppement industriel, au Deuxitme Protocole A cet Accord
qui, sign6 le 25 octobre 1973 , a tE A son tour modifi6 par le Protocole du 12 mai 1975 , et
au Protocole au Trait6 g6n~ral d'int6gration 6conomique de l'Am6rique centrale
(Dispositions d'urgence en vue du maintien de la balance des paiements), souscrit & San
Josd, capitale de la R~publique du Costa Rica, le 1 juin 1968.

CHAPITRE PREMIER. MODIFICATIONS APPORT ES A L'ACCORD CENTRAM]RICAIN RELATIF
AUX STIMULANTS FISCAUX DU D]VELOPPEMENT INDUSTRIEL

Article premier. Les articles ci-aprts sont ajout6s au chapitre II, Domaine
d'application:

Article 3 bis. Les activit6s de production dnum6r6es ci-apr~s pourront 6galement
etre r6gies par des lois ou des dispositions de caractire national:
a) Les artisanats et la petite industrie;
b) Les industries d'exportation.

Aux effets du pr6sent article, on comprendra par artisanat toute activit6 de
production, de transformation ou de r~paration de biens ou de prestation de services,
accomplie selon un proc6dd qui donne une place pr~pond6rante A l'intervention
personnelie et dont le r6sultat final est individualisd et ne correspond pas A la
production industrielle m~canisde et massive.

On comprendra par petite industrie tout Etablissement industriel qui se consacre a
la production d'articles finis, semi-finis ou de biens interm6diaires et qui, par ailleurs,
satisfait aux conditions suivantes:
i) Fournir en emploi A 30 travailleurs au maximum;
ii) Utiliser des machines, du mat6riel et de l'outillage dont la valeur ne d~passe pas

cinquante mille pesos centram6ricains ($CA 50 000);
iii) Avoir un propri6taire ou un g~rant qui exerce 6galement des taches

administratives et techniques;
iv) Fonder ses m~thodes de production sur des techniques simples, utilisant un

outillage manuel ainsi que des machines ou du materiel m~caniques, -sans
dependre de proc~d~s ou de machines automatiques;

v) Utiliser de prEfErence des mati6res premieres d'origine nationale ou provenant
des autres pays centramdricains. *

w Article 3 ter. Les Etats membres s'engagent A apporter les modifications
n~cessaires A leurs lois de promotion des exportations, afin d'6viter toute distorsion
dans les rapports de concurrence sur le March6 commun centram~ricain. Cette mesure
devra etre prise dans un d~lai d'un an A compter de la date d'entr6e en vigueur de la
pr~sente r~forme.

Article 2. L'article 8 du chapitre V, Avantages fiscaux, doit se lire comme suit:
< Article 8. Les avantages fiscaux ci-apr~s seront octroy~s en vertu du present

Accord:
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Exon6ration totale ou partielle des droits de douane et des autres taxes connexes,
y compris les droits consulaires, A 1'exception toutefois des charges correspondant A
des services determines, qui frappent l'importation des articles mentionn6s ci-aprbs,
lorsque ceux-ci sont indispensables A la cr6ation ou au fonctionnement des entreprises
et qu'on ne dispose pas de produits centram6ricains appropri6s de remplacement
comme pr6vu au premier paragraphe de l'article IX du Trait6 g6neral d'int6gration
6conomique de l'Am6rique centrale et dans le r~glement y afferent:
a) Machines et mat6riel;
b) Mati~res premieres, produits semi-finis et emballages;
c) Combustibles k usage strictement industriel, a l'exception de l'essence. Cette

franchise ne sera pas octroy6e aux entreprises industrielles pour leurs op6rations
de transport, ou pour la production de leur propre 6nergie dans tous les cas ott les
dtablissements publics peuvent assurer un approvisionnement suffisant.

Nonobstant les dispositions des alin6as pr6c6dents, les Etats membres pourront,
lorsqu'ils le jugeront opportun, exon6rer l'entreprise et les associ6s de l'imp6t sur le
revenu et sur les b6n6fices pour les recettes perques au titre des activit6s en cause,
dans la limite des pourcentages et des d6lais stipulks dans le pr6sent Accord. Cette
exoneration ne sera pas octroy6e A ces entreprises et associ6s lorsqu'ils seront astreints
dans d'autres pays i des imp6ts qui rendent ladite exon6ration sans effet.

Les Etats membres pourront 6galement octroyer une exoneration des imp6ts sur
l'actif et le patrimoine que l'entreprise, ses propri6taires ou ses actionnaires doivent
r~gler au titre des activit~s en cause dans la limite des pourcentages et d6lais stipulks
dans le pr6sent Instrument.

Aux effets du present article, chacun des Etats membres arretera les dispositions
qu'il estimera pertinentes.>

Article 3. Les dispositions des deux derniers paragraphes de l'article precedent
n'invalident pas celles de l'article 9 de l'Accord centram6ncain relatif aux incitations
fiscales au d6veloppement industriel.

Article 4. L'article ci-aprts est ajout6 au chapitre VI, Octroi d'avantages:

<<Article 19 bis. Les entreprises qui d6cideront de consacrer des investissements
A l'expansion de leurs usines respectives en vue de la fabrication des articles vises
dans le pr6sent article b6n6ficieront, au titre de cette expansion, des avantages
concedes aux industries nouvelles du groupe ((A >.

Ces avantages ne seront consentis qu'aux entreprises dont l'investissement
supplmentaire ne sera pas inf6rieur au pourcentage de l'investissement de depart
stipul6 dans le r6glement, et dont l'accroissement de la capacit6 de production ou
l'int6gration des prockdas industriels de leurs usines produira:
i) Des mati~res premieres industrielles ou des biens d'6quipement;
ii) Des emballages, des articles semi-finis ou des biens de consommation, pour autant

que la valeur totale des mati~res premieres, emballages et produits semi-finis
utilis~s dans leur gamme de production 6largie soit A 50 p. 100 au moins d'origine
centram6ricaine.*

Article 5. L'article 20 du chapitre VI, Octroi d'avantages, doit se lire comme
suit:

'Article 20. Les entreprises susceptibles de qualification, autres que celles vis~es
A l'article precedent, qui d~cideront de consacrer des investissements A l'expansion de
leurs installations industrielles ne b6n6ficieront que d'une exoneration douanitre a
l'importation de machines et de materiel, pour les montants et ddlais correspondant au
groupe dans lequel elles seront class~es, et d'une exoneration des imp6ts sur l'actif et
le patrimoine dans les conditions stipuldes A l'article 8 du present Accord.
L'exonhration des imp6ts sur l'actif et le patrimoine ne s'appliquera, dans leur cas,
qu'aux investissements suppldmentaires.
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Article 6. L'article 25 du chapitre VII, Coordination, doit se lire comme suit;

,,Article 25. Les entreprises qui drcideront d'exploiter des industries existant
dans un ou plusieurs des pays mais non dans d'autres pourront, dans ces derniers, etre
class6es dans la cat6gorie des industries nouvelles au niveau national et se verront
octroyer les avantages inhrrents A cette catdgorie et au classement qui leur sera donn6
au sein des groupes visds A I'article 5 du present Accord.)>

Article 7. L'article 26 du chapitre VII, Coordination, doit se lire comme suit:

,,Article 26. Toute entreprise estimant que se sont rompus les rapports de
concurrence avec une autre entreprise beneficiant, dans quelque pays d'Am6rique
centrale que ce soit, d'une exoneration ou d'une reduction d'imp6ts A l'importation de
matieres premieres, produits semi-finis et emballages consentie au titre des
dispositions du present Accord et de ses Protocoles pourra recourir aux autorit6s
comptentes de son pays pour qu'elles lui accordent, dans la mesure necessaire au
r6tablissement desdits rapports de concurrence, une exoneration qui pourra etre 6gale
A celle dont b6n6ficie I'autre entreprise pour l'importation des produits susmen-
tionnes.

Le seul fait qu'il y ait inegalite d'avantages fiscaux entre des entreprises sera
suffisant pour considerer que les rapports de concurrence ont te rompus au detriment
de 1'entreprise qui ne b6n6ficie d'aucun avantage ou d'avantages moindres que I'autre.

L'autoritd nationale vis~e au premier paragraphe du pr6sent article devra
soumettre le cas au SIECA pour qu'il statue sur l'indgalit6 des avantages dans un delai
maximal de dix jours ouvrables A compter de ia date A laquelle il aura te saisi. Si, A
l'expiration de ce d6lai, le Secretariat ne s'est pas prononc6, comme il y est tenu,
l'autoritd administrative statuera A la lumiere des 616ments d'appr6ciation dont elle
disposera.

Par l'intermediaire du Secretariat, 'autorit6 competente communiquera aux
autres gouvernements les accords ou d6crets par lesquels elle concede les avantages
fiscaux afin que ceux-ci puissent, s'ils considerent que l'octroi de tels avantages est
injustifi6, intervenir auprts de l'instance ou de l'organe regional interess6. *

CHAPITRE 1. MODIFICATIONS APPORTP-ES AU DEUXItME PROTOCOLE A L'ACCORD
CENTRAMPERICAIN RELATIF AUX STIMULANTS FISCAUX DU DIVELOPPEMENT INDUSTRIEL

Article 8. L'article 3 du Deuxieme Protocole A l'Accord centramericain relatif aux
stimulants fiscaux du developpement industriel, reform6 par l'article 2 du Protocole qui
l'a modifi6, doit se lire comme suit:

<(Article 3. L'autorite administrative de chaque Etat contractant pourra accorder
aux entreprises visees A l'article premier, pour une p6riode qui ne d6passera pas celle
qui est indiquee A l'article 13 de cet Instrument, une exon6ration des droits de douane
sur l'importation des matieres premieres, produits semi-finis, emballages, machines et
materiel que ces entreprises utiliseront exclusivement dans leurs operations
industrielles.

Ces avantages prendront effet A partir de la date d'entree en vigueur de l'acte
administratif (d6cret, accord, contrat ou d6cision) en vertu duquei ils seront accord6s.
Dans le cas de matieres premieres, de produits semi-finis et d'emballages, ces
incitations ne depasseront en aucun cas le pourcentage le plus bas dont beneficiait
l'entreprise requerante ou toute autre entreprise centram~ricaine produisant des
articles analogues et dont les avantages seraient venus ou viendraient A expiration
entre le I r janvier 1973 et le 31 decembre 1983. Dans le cas de machines et de
materiel, les exonerations pourront Atre accordees integralement.

Article 9. L'article 13 du Deuxieme Protocole A l'Accord centramericain relatif aux
stimulants fiscaux du developpement industriel, reforme par l'article 6 du Protocole le
modifiant, doit se lire comme suit:
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<(Article 13. Proroger la validit6 du present Protocole et des avantages octroy6s
en vertu des dispositions qui y sont contenues jusqu'au 31 dcembre 1983.

Nonobstant les dispositions pr6c6dentes, le pr6sent instrument cessera de porter
ses effets avant cette date, au moment oi) le nouveau r~gime tarifaire centramdricain
entrera en vigueur.

CHAPITRE II. MODIFICATIONS APPORTtES AU PROTOCOLE AU TRAIT GP-NtRAL

D'INTPGRATION ]ECONOMIQUE DE L'AMtRIQUE CENTRALE

(DISPOSITIONS D'URGENCE EN VUE DU MAINTIEN DE LA BALANCE DES PAIEMENTS)

Article 10. L'article premier du Protocole prorogeant la validit6 du Protocole au
Trait6 g6n6ral d'int6gration 6conomique de l'Amerique centrale (Dispositions d'urgence en
vue du maintien de la balance des paiements) qui a tC signe A Managua (Nicaragua) le
15 octobre 1973' doit se lire comme suit:

"Article premier. Proroger jusqu'au 8 novembre 1983 ]a validit6 du Protocole au
Trait6 g6n~ral d'integration 6conomique de l'Am6rique centrale (Dispositions
d'urgence en vue du maintien de la balance des paiements) et de ses annexes 1, 2 et 3,
sign6 le 1 e' juin 1968 dans la capitale de la R6publique du Costa Rica.*

CHAPITRE Iv. DISPOSITIONS FINALES ET TRANSITOIRES

Article 11. Les classements, reclassements ou p6r6quations accord~s dans les pays
d'Am6rique centrale au titre de lois nationales 6dict6es en vue de la promotion de
l'industrie demeureront sans effet lorsque les accords, d6crets, contrats ou d6cisions y
aff~rents n'auront pas 6t6 publi6s dans les xGacetaso ou Journaux officiels
correspondants A la date d'entrde en vigueur du present Instrument.

Article 12. L'article 24 de l'Accord centram6rican relatif aux incitations fiscales au
d6veloppement industriel est abrogd comme le seront, lorsqu'elles s'opposeront aux
dispositions enonc6es dans ledit Accord, toutes les lois ou dispositions nationales qui
octroieraient des avantages fiscaux aux activites de production industrielle autres que
celles qui sont express6ment vis~es aux articles 3 et 3 bis dlidit Accord, ainsi que celles
qui, d'une mani~re quelconque, entraveraient, empecheraient ou altreraient 1'ex6cution
du present Instrument. Sans prejudice des dispositions 6nonc6es dans l'Accord pr6cit6 et
dans ses Protocoles, les Etats contractants s'engagent donc A octroyer des avantages
fiscaux A l'industrie manufacturiere en conformite des lois ou dispositions nationales.

Article 13. Le pr6sent Instrument reste ouvert A la signature de tout Etat d'Am~rique
centrale qui n'y aurait pas souscrit A l'origine.

Article 14. Sans prdjudice des dispositions des articles 9 et 10 precedents, la dur~e du
pr6sent Protocole est assujettie A celle de l'Accord centram~ricain relatif aux incitations
fiscales au d~veloppement industriel.

Article 15. Le present Protocole sera soumis b, ratification dans les Etats contractants
conform~ment A leurs normes constitutionnefles ou juridiques et entrera en vigueur, dans
chaque pays, huit jours apres la date du d~p6t de l'instrument de ratification respectif.
Sans pr6judice des dispositions prdcddentes, le d6lai dont il est fait mention dans le dernier
paragraphe de l'article 17 du present Protocole sera compt6 A partir de la date du d6p6t du
troisi~me instrument de ratification. Le meme nombre d'instruments de ratification devra
Ptra depose pour que le reglement vis6 l'article 18 du pr6sent Instrument soit applique h
l'tchelon regional.

Article 16. Le Secretariat general de l'Organisation des Etats d'Amerique centrale
(OCECA) sera le depositaire du present Protocole dont il communiquera des copies
certifi~es conformes au Ministtre des relations exterieures de chaque Etat contractant et

I Nations Unies, Recueil des Traitis, vol. 908, p. 99.
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au Secr6tariat permanent du Trait6 g6n~ral d'int~gration 6conomique de 'Am6rique
centrale, auxquels il notifiera imm6diatement le d~p6t de chacun des instruments de
ratification. Lors de l'entr~e en vigueur du pr6sent Instrument, il en adressera 6galement
une copie certifide conforme au Secrdtariat g~nral de l'Organisation de Nations Unies aux
fins d'enregistrement, conform6ment A l'Article 102 de la Charte des Nations Unies.

Article 17. (Transitoire). Lorsqu'une entreprise industrielle estimera que sont rompus,
du fait de I'octroi d'avantages fiscaux, les rapports de concurrence avec une autre entreprise
qui, dans son pays ou dans tout autre pays d'Am6rique centrale, produit les mrmes articles et
a fait l'objet d'un classement, reclassement, p6r6quation ou, en r~gle g~n6rale, a ben6fici6 au
titre de lois nationales d'avantages fiscaux avant la date d'entrde en vigueur du prdsent
Instrument, elle pourra demander A l'autorit6 administrative comptente de lui accorder
des avantages dquivalents en vue de r6tablir ledit rapport concurrentiel.

L'autorit6 administrative demandera au SIECA de lui faire rapport sur les avantages
consentis A l'entreprise dont les rapports de concurrence ont t6 estimrs rompus, ce que le
Secretariat devra faire dans les dix jours ouvrables qui suivent la date oti il aura t6 saisi. Si
le rapport ne lui 6tait pas communiquE, l'autorit6 administrative statuerait A la lumi~re des
donndes dont ee disposerait.

Le d~lai de prEsentation des requetes visdes dans le prEsent article ne pourra etre
prokog6. II sera d'un an, comptd de la fagon indiqude dans l'article 15 ci-dessus. A
l'expiration de ce dMlai, l'autorit6 administrative ne recevra plus de demande de p6r6quation
des avantages fiscaux avec les entreprises vis6es dans le prdsent article.

Article 18. Les Etats membres adopteront le rfglement dont sera assorti cet Accord
lors de la rdunion des Vice-Ministres de l'6conomie des pays d'Amrique centrale.

EN FOI DE QUOI les pl~nipotentiaires respectifs ont signt le prEsent Protocole A San
JosE, capitale de la R~publique du Costa Rica, le 31 aoOt 1977.

Pour le Gouvernement du Guatemala:
RAMIRO PONCE MONROY

Pour le Gouvernement d'El Salvador:
ROBERTO ORTIZ AVALOS

Pour le Gouvernement du Nicaragua:
JUAN JOS] MARTiNEZ LOPEZ

Pour le Gouvernement du Costa Rica:
RODOLFO QuIROS GONZALEZ
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No. 17674. AGREEMENT BETWEEN
THE UNITED NATIONS (ECONOMIC
COMMISSION FOR LATIN AMERI-
CA) AND THE ARGENTINE REPUB-
LIC CONCERNING THE OFFICE OF
THE ECONOMIC COMMISSION FOR
LATIN AMERICA AT BUENOS
AIRES. SIGNED AT BUENOS AIRES
ON 12 DECEMBER 1973

TERMINATION

No 17674. ACCORD ENTRE L'ORGA-
NISATION DE$ NATIONS UNIES
(COMMISSION ECONOMIQUE POUIR
L'AMERIQUE LATINE) ET LA RE-
PUBLIQUE ARGENTINE RELATIF
AU BUREAU DE LA COMMISSION
ECONOMIQUE POUR L'AMARIQUE
LATINE A BUENOS AIRES. SIGNP A
BUENOS AIRES LE 12 DtCEMBRE
1973'

ABROGATION

The Agreement between the United
Nations (Economic Commission for Latin
America) and the Government of the
Argentine Republic concerning the Office
of the Economic Commission for Latin
America in Buenos Aires signed at Buenos
Aires on 9 April 1979 was registered ex
officio on 1 August 1981

The said Agreement, which came into
force on 9 April 1979, provides, in its arti-
cle 4, for the termination of the above-
mentioned Agreement of 12 December
1973.

Registered ex officio on 1 August 1981.

United Nations, Treaty Series, vol. 1132, p. 3.
2 See p. 217 of this volume.

L'Accord entre l'Orgaisation des Na-
tions Unies (Commission economique pour
l'Am6rique latine) et le Gouvernement de la
R6publique argentine relatif au Bureau de
la Commission 6conomique pour l'Am6-
rique latine i Buenos Ares sign6 & Buenos
Aires le 9 avril 1979 a t6 enregistr6
d'office le I c aoft 1981.

Ledit Accord, qui est entr6 en vigueur le
9 avril 1979, stipule, dans" son article 4,
l'abrogation de l'Accord susmentionn6 du
12 ddcembre 1973.

Enregistri d'office le I " aot 1981.

1 Nations Unies, Recueil des Traitis, vol. 1132, p. 3.
2 Voir p. 217 du pr6sent volume.
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No. 17848. MEMORANDUM OF UN-
DERSTANDING ON THE ESTAB-
LISHMENT OF THE PACIFIC
FORUM LINE LIMITED, CON-
CLUDED AT SUVA ON 16 JUNE
1977

CORRIGENDUM to volume 1137 of the
United Nations Treaty Series

On page 424, in the entry into force
footnote, the date of deposit of the
instrument of ratification by the United
Kingdom of Great Britain and Northern
Ireland (on behalf of the Gilbert Islands)
should read "20 July 1978".

No 17848. MtMORANDUM D'ACCORD
PORTANT CRtATION DE LA
PACIFIC FORUM LINE LIMITED
CONCLU A SUVA LE 16 JUIN 1977'

RECTIFICATIF au volume 1137 du Re-
cueil des Traitis des Nations Unies

A la page 433, dans la note de bas de page
concernant l'entrde en vigueur, la date du
d6pot de l'instrument de ratification du
Royaume-Uni de Grande-Bretagne et d'Ir-
lande du Nord (au nom des iles Gilbert)
devrait se lire 4 20 juillet 1978 *.

I United Nations, Treaty Series, vol. 1137, p. 423. 1 Nations Unies, Recueil des Traitis, vol. 1137, p. 423.
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